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 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr  Speaker  tn  the  Char]

 ORAL  ANSWERS  TO  QUESTIONS

 Pian  to  put  satellite  in  Space

 #24)  SHRI  SHANKERRAO  SAV-
 ANT  Will  the  Minister  of  SPACE
 be  pleased  to  state’

 (a)  whether  Government  have  any
 plan  to  put  satellites  in  space  to
 obtain  climatic  information  and  in-
 formation  about  the  movements  of
 the  neighbouring  countries,

 (b)  whether  any  satellites  have  been
 put  or  are  proposed  to  be  put  into
 space,

 (९)  whether  collaboration  with  any
 foreign  country  for  this  purpose  has
 heen  sought,  and

 (da)  if  so,  the  names  of  those  coun-
 tries?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME
 AFFAIRS  (SHRI  K  C  PANT)  (a)
 The  Indian  Space  Research  Organis-
 ation  has  plans  to  put  scientific  and
 application  satellites  in  space.

 (b)  So  far  no  satellites  have  been
 put  into  space  by  India  [t  is  pro-
 posed  to  put  into  spate  by  December
 387  LS.I.

 974  a  scientific  satellite  wholly  de-
 Signed  and  fabricated  in  India

 {c)  and  (d)  Yes,  a  collaborative
 agreement  has  been  signed  with  the
 Soviet  Union  for  launching  the  above
 Menhoned  scientific  satellite  from  the
 Seviet  Union  using  a  Soviet  launcher
 vehicle

 SHRI  SHANKERRAO  SAVANT  I
 should  like  to  know  what  type  of  im
 formation  is  expected  from  this  satel-
 lite?  Can  it  watch  the  movements  in
 neighbouring  countries?  Secondly,
 when  was  the  agreement  with  the
 Soviet  Union  signed  and  when  has  the
 actual  work  m  terms  of  the  agree-
 ment  started?  Thirly,  has  the  Soviet
 Government  agreed  to  share  the  com-
 plete  know-how  of  space  exploration
 or  only  hmited  know-how  and  7  so,
 what  are  the  limitations?  Fourthly,
 what  have  we  consented  to  give  to
 the  Soviet  Union  in  return  for  this
 know-how?

 SHRI  K  C  PANT  This  satellite  will
 carry  out  three  scientific  experiments
 One  is  x-ray  astronomy  Second  38
 solar  neutrons  and  gama  rays  The
 third  38  on  the  measurement  of  ionos-
 pheric  parameters  The  purpose  8
 purely  scientific  All  these  experi-
 ments  are  aimed  at  getting  scientific
 information  which  are  related  to  cer-
 tain  scientific  objectives  In  the  case
 of  satellites  which  may  have  the  ne
 cessary  equipment  like  cameras,  etc.
 it  38  possible  to  watch  various  develop-
 ments  or  movements,  etc..  that  are
 going  on  within  the  area  of  vision
 This  satelhte  is  not  carrying  such
 equipment  ‘This  is  a  scientific  satel-
 lite  which  will  only  carry  equipment
 which  is  designed  te  further  the
 selentific  aims  which  I  have  mention-
 ed
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 The  agreement  was  signed  on  l0th
 of  May,  1972,  between  ISRO  and  the
 Academy  of  Sciences  of  the  USSR  for
 this  purpose.  Collaboration  consists
 of  the  Soviet  Union  launching  the
 satellite  from  the  Soviet  Union.  The
 satellite  will  be  designed  and  fabricat-
 ed  in  India,  The  Soviet  Union  will
 supply  certain  components  like  solar
 cells,  tape  recorder,  etc.  That  is  the
 scope  of  the  agreement.

 SHRI  SHANKER  RAO  SAVANT:  I
 also  asked  whether  the  Soviet  Union
 is  going  to  share  the  complete  know-
 how  or  if  there  are  any  limitations,
 what  are  they  and  what  have  you  con-
 sented  to  give  to  the  Soviet  Union  in
 returh?

 SHRI  K.  C.  PANT:  I  do  not  know
 whether  by  full  know-how  my  hon.
 friend  means  that  they  are  going  to
 come  here  and  set  up  rocket  fabri-
 cations  facilities  etc.  or  help  us  in
 those  things.  I  have  indiacted  the
 Scope  of  this  particular  agreement  and
 wat  is  meant  to  be  done  here.  This
 is  all  it  involves.  It  does  not  go
 beyond  this  so  far  as  this  particular
 agreement  is  concerned.

 SHRI  P.  G.  MAVALANKAR:  May
 I  know  whether  the  late  Dr.  Vikram
 Sarabhai  had  submitted  detailed  pro-
 posals  with  regard  to  space  research
 and  scientific  research  on  satellite  and
 other  allied  matters  and  whether  the
 proposals  put  forward  by  him  are  be-
 ing  implemented  speedily  and  correct-
 iy  as  per  his  plans  and  outlines?

 SHRI  हू,  com  PANT:  As  the  hon.
 member  knows,  Dr.  Sarabhai  was  a
 pioneer  in  India  in  the  development
 of  space  science.  Much  of  what  is
 being  done  was  conceived  of  by  him
 and  the  foundations  were  laid  by  him.
 He  also  drew  up  a  profile  which  is
 being  followed.  Of  course,  modifica-
 tions  are  made  according  to  experience
 gained  and  gome  of  the  programmes
 are  being  slowed  down.  But  hia  con-
 tribution  in  the  formulation  of  this
 programme  is  central.
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 SHRI  VISHWANATH  PRATAP
 SINGH:  I  have  here  the  report  of  the
 seminar  on  Indian  programme  for
 Space  Research  and  Application  which
 was  held  under  the  auspices  af  the
 Indian  Space  Research

 ५  bard
 ०0

 last  year  in  Was  a
 Working  Group  on  meteorological
 statellités  Bicause  the  dita  woul  be
 available  from  cdurttries  which  were
 launching  such  satellites  but  instead
 of  going  in  for  meteorological  sate-
 ites,  we  should  develop  sensors  and
 land  stations  to  receive  messages.
 Have  we  reversed  this  priority?  I
 can  quote  the  recommendation:

 “It  38  of  the  view  that  India  need
 not  invest  in  meteorological  satel-

 lites  during  the  next  decade”.

 SHRI  K.  0.  PANT:  The  emphasis
 on  the  development  of  sensors  is  ac-
 cepted  and  we  are  developing  sensors
 as  mentioned  by  my  hon.  friend.  The
 station  at  Ahmedabad  is  being  de-
 veloped  for  the  purpose  of  the  site
 programme.  This  wil)  be  for  beam-
 ing  programmes  to  the  satellile  for
 being  beamed  back  to  various  clus-
 ters  of  villages.  Even  today  this
 station  in  Ahmedabad  is  developing
 capacity  tn  this  direction  and  48  also
 receiving  messages  from  outside.  So,
 the  emphasis  which  my  hon.  friend
 has  thentioned  is  even  now  being
 followed.  The  precise  purpose  of  the
 satellite  which  is  going  to  be  put  up
 now,  I  have  already  outlined.  and
 the  scope  of  the  scientific  experiments
 I  mentioned  goes  beyond  weather
 watching.  The  X-Ray  experiments  re-
 late  to  a  comparatively  more  recent
 scientific  diecavery  of  X-raying  space
 and  it  is  directed  to  the  discovery  of
 the  X-rays.  Similarly,  experiments
 on  neutron  and  gama  X-rays  are
 directed  towards  the  sources  of  solar
 energy.  which  is  again  a  very  recent
 field  of  science.  All  these  are  pro-
 blems  which  are  related  to  scientific
 experiments  although  you  can  say
 that  iionosheric  parameters  could  be
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 relaled  to  meteorological  communi-
 cation  problems.

 SHRI  SAMAR  GUHA:  May  I  know
 whether  it  is  a  fact  that  the  last
 Indian  satellite  wag  fired  from  the
 laupching  pad  of  Soviet  Russia  and,
 if  so,  the  facts  thereabout  and  the
 xeason|  therefore?  When  will  India
 be  self-sufficient  in  having  its  own
 launching  pad?  Secondly,  is  it  also  a
 fact  that  there  are  some  criticisms  of
 receiving  reflected  radio-wave  from
 the  satellite  for  the  purpose  of  tele-
 vision  and,  if  so,  what  is  the  reaction
 of  the  Government?

 SHRI  K.  C.  PANT:  No  Indian  satel-
 lite  has  been  fired  so  far.  Only  one’s
 imagination  has  been  fired.

 SHRI  SAMAR  GUHA:  This  infor-
 mation  was  given  in  the  Consultative
 Committee.

 SHRI  K.  C.  PANT:  The  first  one  is
 going  to  be  fired  with  the  Soviet
 launching  pad.

 aft  योजना  के  रोशन  झंकालप्रस्त
 राज्यों  को  प्रति रिक्त  सहायता

 *242,  आओ  धन शाह  प्रधान  :  क्या
 योजना  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (=)  क्‍या  चौथी  पंचवर्षीय  योजना  मे
 अकालग्रस्त  राज्यों  की  विकास  कार्यों  को
 बढ़ावा  देने  के  लिए  कुछ  अतिरिक्त  सहायता
 दी  गई  है;  और

 (ख)  यदि  हां,  तो  ऐसे  राज्यों  के  नाम
 क्या  हैं  झोर  प्रत्येक  राज्य  को  केन्द्रीय  सरकार
 हीरा  फेंकनी  राशि  दी  गई  कौर  किस  किस
 किये  के  लिए  दो  गई  ?

 THE  MINISTER  OF  STATE  IN

 ह्
 क्

 PLANNING

 money  padi
 (a)  and

 x  tatements  giving  the
 quired  i  rmation  are  placed  on  ba
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 Table  of  the  House.  [Placed  in  Libr-
 ary.  See  No,  LTY-5350/73].  State-
 ment  I  indicates  allocations  of  Cen-
 tral  funds  made  to  States  to  promote
 accelerated  development  ih  drought
 prone  areas  in  the  Fourth  Five  Year
 Plan.  Statement  I  gives  the  alloca-
 tions  made  to  the  areas  affected  by
 scarcity  conditions  under  emergency
 agricultural  production  programme  for
 Rabi,  1972-73,  Statement  III  indicates
 the  additional  fuhde  allocated  to
 various  States  for  meeting  the  scat-
 city  conditions  in  drought  effected
 27688  during  the  first  four  years  of
 the  Fourth  Plan.  This  expenditure
 was  incurred  both  for  relief  as  well
 as  for  development  measures.

 aft  चसधाहं  प्रधान  प्रत्यक्ष  महोदय,  मैं

 मली  महोदय  से  यह  जानता  चाहता  हूं  कि
 चौथी  पंचवर्षीय  योजना  के  दौरान  पांच  सालों
 में  सरकार  द्वारा  देश  के  किन  किंतु  प्रान्तों  मे

 अकाल  ग्रस्त  क्षेत्रों  मे  स्थायी  कार्य  किये  गये  है।
 मैं  यह  भी  जाननी  चाहता  हूं  कि  जिन  क्षेत्रों  में

 बिलकुल  फ़सल  नहीं  हुई  है,  या  केवल  एक-
 चौथाई  असल  हुई  है,  या  जहां  फ़सल  नदी
 की  बाढ़  में  बह  गई  है,  या  फ़सल  को  बीमारी
 लग  गई  हँ-जिन  क्षेत्रों  मे ंभ्रादिगासी  रहते  है
 &  इसकी  चपेट  सें  भ्र धिक  भाते  है--,  सरकार
 ने  पिछले  पांच  सालों  में  वहां  क्‍या  स्थायी
 कार्य  किये  है  t

 SHRI  MOHAN  DHARIA:  I  have
 given  all  the  information.  In  State-
 ment  I,  I  have  given  the  information
 district-wise.  All  these  programmes  are
 taken  up  after  identifying  the  areas.
 I  have  given  all  this  information.

 PM  चाह  बयान  :  संजय  प्रदेश  सरकार
 मैं  22  करोड़  रुपये  को  मांग  की  थी  |  मैं  यह

 जानना  चाहता  हूं  कि  क्या  वहां  रकम  दे  दी  गई

 है;  यदि  नही,  तो  क्यों  नही  दी  गई  है।  भ्र काल-

 सीट  क्षेत्रों  में  घर,  रोजी  कौर  रोटी,  ये  तीनों

 मुख्य  समस्‍यायें  होती  हैं  -  इन  समस्यायें  के

 समाधान  की  दिशा  में  सरदार  ने  बहो  तक
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 प्रगति  की  है?  हमें  जो  भ्रांकड़े  प्राप्त  हुए  हैं,
 उन  से  मालूम  पड़ता  हूं  कि  इस  सम्बन्ध
 में  कोई  कार्य  नहीं  हुआ  है  ।  देश  भर  में  विभिन्न
 प्रान्तों  में  जो  भ्रकालप्रस्त  क्षेत्र  घोषित  हुए
 हैं,  उन  में  बिल्कुल  कार्य  नही  हुआ है  ।
 क्या  मंत्री  महोदय  बतायेंगे  कि  देश  के  कित
 प्रान्तों  में  स्थायी  कार्य  हुए  हैं।

 SHRI  MOHAN  DHARIA:  I  have
 all  thig  information  in  the  Statements.

 SHRI  N.  SHIVAPPA:  The  Mysore
 State  has  also  suffered  the  most  un-
 precendented  famine.  About  three-
 fourths  of  the  area  of  the  State  has
 come  under  the  grave  drought  condi-
 tion.  In  the  statement  furnished  here,
 only  five  districts  have  been  mention-
 ed  which  may  constitute  not  even  one-
 eighth  area  for  which  famine  relief
 has  been  provided.  The  State  of
 Mysore  is  under  deficit  finance  to  the
 extent  of  about  Rs.  36  crores.  The
 allocation  of  drought  money  to  Mysore
 State  has  been  treated  on  par  with
 other  surplus  States.  The  State  is  in
 a  very  bad  condition  so  far  as  its
 financial  position  is  concerned.  It  is
 learnt  that  the  State  has  asked  the
 Central  Government,  particularly,  the
 Planning  Commission,  to  allot  at  least
 Rs.  20  crores  more  at  present  to  meet
 the  grave  drought  situation.  I  would
 like  to  know  what  is  the  allocation
 made  now  and  what  assurance  the
 hon.  Minister  can  give  to  meet  the
 grave  drought  situation  in  the  State
 of  Mysore  in  addition  to  the  financial
 difficulty  that  is  already  there.

 SHRI  MOHAN  DHARIA:  As  I  have
 indicated  in  my  reply,  Statement  I
 relates  to  the  drought-prone  areas
 identified  in  the  country.  There  are
 54  areag  and,  on  that  basis,  the  state-
 ment  has  been  given.  Statement  II
 and  Statement  III  give  other  informa-
 tion  regarding  the  rabi  crash  pro-
 grammes  that  were  taken  up  last  year,
 also  the  funds  made  available  for
 agricultural  inputs  last  year  and,  dur-
 ing  the  past  three  years.  how  much
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 Centra]  assistance  has  been  given  to
 the  State  Governments.  Every  time,
 when  there  is  a  natural  calamity,  a
 team  from  the  Centre  is  sent;  it  makes
 an  assessment  and,  on  the  basis  of  the
 assessment,  certain  ceiling  is  fixed
 and,  to  that  extent,  on  the  formula
 accepted  by  the  National  Develop-
 ment  Council,  the  assistance  is  given.
 Accordingly,  Mysore  has  also  been
 given  assistance.  The  figures  are
 indicated  in  the  Statement.

 SHRI  N.  SHIVAPPA:  The  State  of
 Mysore  is  now  in  deficit  finance  to  the
 extent  of  about  Rs.  36  crores.  What
 is  the  assistance  you  come  out  with
 to  meet  the  present  grave  situation
 of  the  State?

 MR.  SPEAKER:  This  is  a  very  gene-
 ral  question  but  it  is  very  limited  in
 scope.  He  has  given  all  the  infor-
 mation  in  the  Statements.  What  else
 can  you  ask?

 SHRI  K.  LAKKAPPA:  Mr.  Shiv-
 appa's  question  has  not  been  answer-
 ed.  He  has  put  a  specific  question
 with  respect  to  identification  of  famine
 areas.  That  has  not  been  replied  to

 MR.  SPEAKER:  Order,  order.  Mr.
 Lakkappa,  you  don’t  trust  Mr.  Shiv-
 appa’s  capacity  to  ask  his  own  ques-
 tion?  (Interruption).

 SHRI  N.  SHIVAPPA:  I  am  not
 satisfied  with  the  answer.

 MR.  SPEAKER:  Whatever  informa-
 tion  is  there,  he  has  already  laid  it
 on  the  Table  of  the  House.

 SHRI  N.  SHIVAPPA:  There  are
 many  drought-affected  areas  in  the
 State.  Only  five  districts  have  been
 mentioned  here.  I  wanted  to  know
 what  further  assistance  was  being
 allotted  to  the  State  of  Mysore......

 SHRI  K.  LAKKAPPA:  Many  of  the
 areas  are  drought-affected  areas  in  the
 State  of  Mysore..,...  (Interruptions).



 9

 MR.  SPEAKER;  Order,  please.  Two
 Mysore  Members’  ‘are  standing  to-
 gether.  (Interruptions).

 SHRI  MOHAN  DHARIA:  Statement
 I  indicates  the  chronically-affected
 drought  prone  areas  in  the  whole
 country  as  have  been  identified  for
 which  sums  have  allocated.  The
 House  may  be  aware  that  an  amount
 of  Rs.  00  crores  has  been  made
 available  for  these  54  districts—and
 these  districts  are  mentioned.  So  far
 as  other  calamities  or  the  drought  of
 last  year  in  Mysore  State  are  con-
 cerned,  they  are  covered  by  State-
 ments  If  and  II.  For  the  curresit
 year,  if  there  is  again  drought  in
 Mysore  State,  naturally  that  Govern-
 ment  will  ask........  (Interruptions)

 MR.  SPEAKER:  I  am  not  permit-
 ting  any  one.  Nothing  will  go  on  re-
 cord  unless  a  Member  is  called.  Shri
 Ramavatar  Shastri.

 श्री  रामावतार  शास्त्रो :  विहार
 में  इस  साल  बहुत  जोरों  का  अकाल  है,  पहले
 भो  बहू  इस  बीमारी  से  ग्रस्त  रहा  है।  श्राप  ने

 चौथा  पंचवर्षीय  योजना  में  बिहार  के

 चार  मिर्जा  को  चर्चा  को  है--मूंगे  र, पाल म,  गया
 और  शाहाबाद  ।  उन्हें  प्राय  सूखाड  से  लड़ने
 के  लिए  6  करोड़  उप या  देने  वले  थे,  लेकिन

 जो  टोटल  धनराशि  दो  गई  है,  बहू  2  करोड़
 I8  लाख  83  हज़ार  रुपये  ।  यह  चौथी  पं  वर्षीय

 योजना  का  म्रंतिम  साल  है,  शर्त  मैं  जानना

 चाहता  हूं  कि  इतनी  कम  धनराशि  देने  का  क्या
 कारण  है,  क्‍या  वहां  की  सरकार  ने  बाप  से  इस
 धनराशि  की  मांग  नहीं  की  थी  या  उन्होंने
 खर्चा  नहों  किया  ?  क्‍या  वजह  है  कि6  करोड़
 में  से इतनों  कम  धनराशि  दी  गई  तथा  क्‍या

 आप  इन  चार  जिलों  के  सुखाड़  के  खिलाफ़

 सफलता  के  साथ  लड़  सकेगें  ?

 “SHRI  MOHAN’  DHARIA:  This
 amount  of  Rs.  6  ‘crores  is  earmarked

 for  those  districts,  for  the  programmes
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 to  be  implemented  by  Bihar  Govern-
 ment.  So  far,  they  have  implement-
 ed  to  the  order  of  Rs.  2,18,00,000  and
 during  the  current  year  if  the  remain-
 ing  amount  is  utilised  by  Bihar  Gov-
 ernment,  we  shall  be  too  happy  to
 do,  I  shall  also  write  to  Bihar  Gov-
 ernment  accordingly.

 SHRI  DASARATHA  DEB:  I  do  not
 find  that  any  amount  was  given  to
 Tripura  State.  In  the  last  two  years
 the  States  hag  been  heavily  affected
 by  famine.  Last  year  due  to  serious
 famine  conditions  because  of  drought, more  than  400  people  died  of  starva-
 tion.  I  would  like  to  know.  why  no
 money  has  been  allocated  to  Tripura
 State.

 SHRI  MOHAN  DHARIA:  In  my
 Statement,  I  have  already  indicated
 that  in  the  year  ‘1972-73,  an  amount  of
 Rs.  50  lakhs  has  been  given  0०  Tripura
 State.  The  House  would  kindly  ap-
 preciate  that  Statement,  I  indicates  the
 chronically  affected  drought  prone
 areas—  54  areas  have  been  identified
 in  the  country;  Statement  II.  is  con-
 cerned  with  natural  calamities;  when-
 ever  calamities  have  taken  place,  ac-
 cording  to  the  assessemnt  made  by
 the  Central  team,  this  amount  is  made
 available.

 SHRI  DASARATHA  DEB:  Tripura
 State  is  a  chronically  affected  drought
 prone  State  and  at  the  same  time  it
 was  also  affected  by  natural  cala-
 mities.  Why  have  Government  not
 considered  this?

 MR.  SPEAKER:  Mr.  Chandrika
 Prasad.

 थो  चन्द्रिका  प्रसाद  :  माननीय  अ्रध्यक्ष
 जी,  यह  जो  स्टेटमेंट  हम  को  दिया  गया  है,

 *
 एस  के  स्टेटमेंट  चन  1  पर  भाप  देखेंगे  कि  यू०
 पी०  को  सब  से  कम  रूपया  दिया  गया  है
 नं०  2  में  भी  यूपी  की  उपेक्षा  की  गई  है  ।
 नें०  3  में  भी  उपेक्षा  की  गई  है  ।  नं०  i  स्टेटमेंट  /

 में,  जहां  उत्तर  प्रदेश  के  23  जिलों  में  प्रकाश  हैं
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 केवल  4-5  जिलों  का  ही  उल्लेख  किया  गया

 है,  बलिया,  प्लाजमगढ़,  गाजीपुर  को  छोड़
 दिया  गया  है,  जहां  भुखमरी  व्याप्त  है  ।  में

 माननीय  मंत्री जी  से  पूछता  चाहता  हु--उत्तर
 प्रदेश  की  उपेक्षा  क्‍यों  की  जा  रही  है  ?

 दुसरे--राज  कई  जिलों  में  अकाल  पड़ा

 हुआ  है,  इस  सम्बन्ध
 मे

 जो  रुपया  भारत
 सरकार  'फुलाद  करती  है,  जो  फण्ड  देती  है,  तो  जो

 बैकवर्ड  पौकेटस्‌  हैं,  उन  में  जो  जिले  बुरी  तरह
 से  ग्रस्त  हैं,  गया  उन  के  लिए  कोई  परसेंटेज

 फिल्म  करेंगे  ?

 योजना  मंत्री  धी  कौण  पी०  धर)  :

 यह  जो  सवाल  है  इनका  ताल्लुक  उत  प्रोग्राम

 से  है  जो  केन्द्रीय  सरकार  ने  खास  तौर  पर  उन

 इलाकों  को  मदद  देने  के  लिए  तैयार  किया  है,  जहा
 बारिश  न  हुई  हो  ,  सूखा  पड़ा  हो।  मेम्बर

 साहब  उत्तर  प्रदेश  की  जो  हालत  बताते  है,
 पिछले  वर्ष  परमात्मा  के  फजल  से  वहा  सूखा

 नहीं  पड़ा  soo

 की  अंडिका  प्रसाद  :  सूखा  पड  चुका  है।

 श्री  डी०  पी०  धर  आप  इस  साल  की

 बात  कर  रहे  हैं।  अभी  एक  सन्दल  टोम  वहा  गई

 थी,  उन्हांने  रिपोर्ट  तैयार  की  है  और  उस

 रिपोर्ट  के  मुताबिक  जो  मदद  सेन्ट्रल  गर्वनमेंट
 के

 जरिये  हद  जी०  को  देनी  चाहिये,  वहू  उन  को

 मिल  जायेगी  ।

 SHRI  क्,  R.  SHENOY:  Is  it  a  fact
 that  the  Central  Government  original-
 ly  promised  the  drought-affected
 States  that  it  would  give  full  assist-
 ance  for  drought  relief  work  but  now
 the  Centre  insists  that  they  should
 also  contribute  25  per  cent  of  the  ex-
 penses  and  if  so,  the  ressang  there-
 for?

 SHRI  D.  P.  DHAR:  Thite  ©  some
 misunderstanding  about  the  nature  of
 the  question,  The  questioa  that  has
 Deen  posed  to-day  relates  to  the  regu-
 lar  programmes  for  effecting  develop-
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 ments  in  the  drought-prone  sreas,  The
 ether  questions  wilich  the  hon.  Men-
 ber  has  raised  relates  to  the  emer-
 gency  programmes  for  rendering
 relief  in  the  case  of  natural  cala-
 mities.  This  question  would  not  con
 tain  an  answer  to  the

 other
 one.

 श्री  भागीरथ  अंदर:  आदरणीय  क्रिया
 महोदय,  क्या  यह  बात  सही  है  कि  विभिन्न
 प्रदेशों  के  जिन  जिलो  को  अतिरिक्त  सहायता
 देने  का  उल्लेख  स्टेटमेंट  मे  किया  गया  है
 उत  जिलों  में  हमेशा  दुष्काल  पड़ता  है,  अकाल
 और  सूखा  होता  है  ?  यदि  हां,  तो  भाप  ने  इन
 जिलों  में  समस्या  का  स्थायी  हल  खोजने  के  लिए
 क्यों  कोई  योजना  बनाई  है,  यदि  बनाई  है
 तो  उसकी  रूपरेखा  क्‍या  है  ?

 चौथी  पंचवर्षीय  योजना  मे  अकाल  के
 सम्बन्ध  मे  भिन्न  भिन्न  प्रदेशों  को  जो  श्र/तारक्त
 सहायता  देने  की  व्यवस्था  की  गई  है,  इस  मे
 कितने  प्रतिशत  किन  किन  र/ज्यों  को  एलाट
 किया  गया  हु  ?

 SHRI  MOHAN  DHARIA:  As  I  have
 already  stated,  the  areas  and  the  dis-
 tricts  mentioned  in  Statement  I  are
 the  chronically-affected  and  drought-
 prone  areas  in  the  country.  The  pro-
 grammes  are  of  the  nature  of  minor
 irngation,  communications,  afforesta-
 tion,  soil  conservation,  fodder  pro-
 grammes  and  such  other  allied  pro-
 grammes.  The  amounts  have  been
 mentioned  and  I  need  not  repeat
 again.  In  the  Fourth  Five  Year  Plan
 whatever  efforts  we  have  made  are
 indicated  in  the  statement,  But  I
 would  like  to  state  to  this  House  to-
 day  with  your  permission  that  in  the
 Fifth  Five  Year  Plan  we  are  having
 an  integrated  approach  and  we  do  net
 want  the  calamities  to  occur  and  then
 afterwards  start  the  programmes.
 Therefore,  we  have  requested  the
 State  Governments  to  have  stand-by
 programmes  so  that  if  at  all  there  is
 any  emergency,  such  programmes
 could  be  immediately  undertaken  end
 the  money  is  not  wasted,
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 funds  provided.  But  it  has  not  been
 mentioned  in  the  list.  I  want  to  know
 as  to  what  are  the  reasons  for  this?
 Why  has  it  not  included  in  the
 list  given  by  the  Minister?

 SHRI  MOHAN  DHARIA  These  are
 districts  identified  by  the  Commattee
 of  Experts

 MR  SPEAKER  You  should  have
 some  master  reply  which  may  satisfy
 all  otherwise  everybody  ws  asking
 something  or  other  out  of  this  simple
 question

 की  हुकम  हम  कछवाय  मै  मो  मे

 जानता  चाहत।  हू  कि  मध्य  प्रदेश  सरकार  ने

 ड्राप  से  25  क  रोड़  ठ  मागा  था  मौर  छापने  8

 करोड  रुपया  दिया  है  जिस  में  4  करोड  to

 ही  खर्च  हुमा  है  ।  झतू धा  के  अन्दर  भय वर

 अपाल  हैं  ब्रोकर  सीधा  में  लाग  भूख  से  मर  रहे  है,
 21  लोग  भूख  से  मर  चुके  ह  लेकिन  मध्य  प्रदेश

 आर  केन्द्र  की  गढ़वारा  ने  काई  समुचित  व्यवस्था

 नही  की  ।  ऐसी  परिस्थितियों  में  जो  उन  क।  माँग  है

 वह  प्राय  पूरी  करेगे,  और  जो  पैसा  आप  ने

 दिया  है  जित  राज्य  ने  खच  नही  लिया  उस  के

 लिए  श्राप  क्‍या  करने  जा  रहे  है  ?

 SHRI  MOHAN  DHARIA:  It  is  un-
 fair  to  say  that  M  P  Government
 hag  not  spent  Out  of  Res.  8  crores
 they  have  spent  Re.  4  crores.  The
 programme  was  taken  up  a  few  years
 ago  and  now  it  is  getting  acceleration
 and  I  am  sure  it  will  be  possible  for
 ali  the  1०... ....... ...2 ल  to  spend  the
 amounts  to  the  extent  possible,
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 की  गंमाचइम  दोलत  क्या  पह
 अंती  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  सरकार  ते  स्वतंत्रता  सेवा

 नियों  को  पेंशन  देने  के  लिए  प्रोबेशन  पत्ते  की

 प्राप्ति  की  अवधि  को  बढ़ा  दिया  है,  और

 (ख)  ग्रीन  हा,  तो  कितनी  अवधि  बढ़ाई

 गई  है  कौर  ह... 1... क  -पत्नी  की  पाता  का  निर्णय

 करने  के  लिए  क्‍या  मानना  प्रक्रिया  मया  है  ?

 गृह  मंत्रालय  में  राज्य  मंत्रों

 को  1६... ड  चता  हाव)  (क)  शौर  ख).
 स्वतंत्रता  सेनानियों  को  पूर्व  प्रभावी  तारीख

 अर्थात्‌  i5  भ्रमित,  977  से  पशन  देने  के
 लिये  ग्रा बे दत  पतों  की  प्राप्ति  की  प्रतिम  तारीख
 &. ह  30  जुन,  (973 से  बढ़ा  कर  5  अगस्त,
 973  क्र  द्वि  गई  हैं।  इस  प्रकार  जयंती  वर्ष

 की  समस्त  अवधि  इसमे  का  जाती  है  24
 अगस्त  973  के  बाद  स्वच्छता  सेनानियों
 अ्रथवा  उनके  भ्राश्नितो  से  प्राप्त  करावे दन  पत्नी  पर
 ग्राब्रेदन  पत्र  के  प्राप्त  होने  की  तारीख  से  पेशन
 देने  के  लिए  ,  यदि  पात्र  है,  विचार  किया
 जाएगा  |

 स्वतंत्रता  सेना,  पेशन  योजन”  को  मुख्य
 मुख्य  घात  जिसमे  पालता  का  निर्णय  करने  के
 लिए  परपराये  गये  मापदण्ड  निहित  है,  सदन
 के प्रदलल  पर  रखी  जाती  है  1  [द्र धा लय  में  रखो
 गयी/देखिये  संख्या  एल०  Fo—§35/i3]

 SHRI  SAMAR  GUHA:  I  want  to
 know  from  the  Minister  the  latest
 break-up  of  the  figures  in  respect  of
 pension  already
 freedom  fighters  in  the  different
 States.  If  it  is  a  big  number  he  can
 lay  it  on  the  table  of  the  House.  I
 also  want  to  know  whether  in  speci-
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 al  casts  if  it  so  happens  that  appli-
 cation  is  made  after  i5th  August,
 they  will  receive  pension,  whether
 they  will  also:  be  considered.  This  is
 what  I  would  like  to  know  from  the
 hon.  Minister,  Also  there  is  one  thing
 which  I  would  like  to  bring  to  his
 notice.  This  ig  about  thumb  im-
 pression  and  fingerprint  which  they
 are  insisting  upon.  This  is  some-
 thing  derogatory  to  the  citizen,  be-
 cause,  no  common  man  is  required
 to  give  his  thumb  impression  or
 finger-print  when  they  receive  their
 pension.  So  this  dishonourable  and
 derogatory  practice  of  getting  thumb
 impression  and  finger-print  »hould  be
 withdrawn.

 SHRI  K.  C.  PANT:  Sir.  roughly
 speaking,  about  116,000  applications
 have  been  processed.  Of  these
 roughly  in  50,000  applications,  pen-
 sion  hag  been  sanctioned.  About  the
 same  number  of  applications  have
 been  referred  to  the  States  for  clari-
 fications.  And  about  16,000  and  odd
 applications  have  been  rejected.  That
 is  the  broad  outline.

 My  friend  will  notice  from  the
 figure  of  164,254  the  processing  of
 applications  of  the  above  number
 has  been  very  rapid  during  the  last
 few  weeks.  He  wanted  to  know
 about  the  extension  of  the  date.  I
 would  like  to  make  it  clear  that  the
 date  5th  August,  973  is  not  the
 last  date  of  receipt  of  applications
 but,  it  is  the  last  date,  after  which,
 the  pension  will  be  sanctioned  pros-
 pectively  from  the  date  of  receipt  of
 applications.

 In  other  words,  before  l5th  Aug-
 ust,  if  we  receive  applications,  we
 will  sanction  the  pension  retrospec-
 tively  from  the  5th  August,  1972,
 Thereafter,  it  will  be  prospectively.
 This  is  the  meaning  of  the  word
 ast  date’,  As  regards  the  third
 point,  if  he  looks  at  page  3  of  the
 statement  laid  on  the  Table,  he  will
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 find  that  certain  ideritification  docu-
 ments  have  to  7४  produced  which
 consist  of,  among  other  things,  speci-
 men  signatures  or  left-hund  thumb
 impression  etc.

 SHRI  SAMAR  GUHA:  I  can  take
 a  specific  case—case  of  Shri  Mihir
 Lal  Chattopadhyay,  who  was  a
 Member  of  this  House.  He  was  ask-
 ed  to  do  so.  He  was  told  that  un-
 less  he  gave  his  thumb  or  finger-
 print,  he  would  not  be  able  to  get
 his  pension  on  his  application.

 SHRI  K.  C.  PANT:  I¢  it  is  neces-
 sary,  we  can  issue  clarification  in
 individual]  cases.  The  intention,  ob-
 viously,  is  that  the  man  who  is  not
 literate,  is  to  give  his  thumb  im-
 pression.

 SHRI  SAMAR  GUHA:  I  congra-
 tulate  the  Government  because  they
 have  included  the  I.N.A,  nersonnel
 as  also  the  Indian  Independence
 League  personne]  ag  the  freedom
 fighters  for  the  pension.  In  view  of
 the  fact—Shri  Sezhiyan  agrees  with
 me—that  we  are  getting  hundreds  of
 applications  from  different  parts  of
 the  country  from  the  I.N.A.  person-
 nel  seeking  pension,  I  want  to  know
 from  Government  whether  they  will
 set  up  a  Committee  because  there  is
 some  difficulty  in  getting  the  re-
 cords—either  these  have  been  des-
 troyed  because  they  fought  outside
 in  the  war  or  some  records  may  be
 with  the  Defence  Department—con-
 sisting  of  ex-INA  personnel  includ-
 ing  the  Secretary  of  the  Azad  Hind
 Fauz  Association  so  as  to  deal  with
 the  issue  of  the  documents  and  re-
 cords  which  will  enable  them  to  get
 the  pension.

 SHRI  K.  C.  PANT:  A  Committee  is
 being  set  up  with  Shri  Shah  Nawaz
 Khan  as  the  Chairman  and  I  tnink
 Shri  Mohan  Singh  as  one  of  the
 members—this  I  remember,  I  do  not
 remember  the  third  name.  The
 difficulty,  which  my  hon,  friend  re-
 ferred  to  is  real  and  hence  it  was
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 necessary  to  set  up  such  a  Com-
 mittee  to  scrutinise  all  those  appli-
 cations.

 SHRI  SAMAR  GUHA:  Azad  Hind
 Force  is  an  old-Association.

 SHRI  K.  C.  PANT:  This  is  a  sug-
 gestion.

 SHRI  DHAMANKAR:  There  was
 a  group  of  Martyrs—Kotwal—two  of
 them—associates  were  shot.  The
 others  migrated  from  different  Sta-
 tes  and  they  are  staying  under  the
 new  names.  Now,  the  difficulty  is
 that  they  are  transferred  trom  one
 State  to  another  and  their  applica-
 tions  are  not  being  considered.  There
 are  genuine  difficulties  of  these  un-
 derground  workers.  May  I  know
 from  the  hon,  Minister,  whether
 special  concessions  would  be  made  to
 such  cases?

 MR.  SPEAKER:  Are  they  under-
 ground  workers?

 SHRI  DHAMANKAR:  They  have
 migrated  from  different  States.

 MR.  SPEAKER:  Many  people  will
 come  out  from  the  underground  in
 the  name  of  underground!

 SHRI  K  C.  PANT:  If  he  goes
 through  the  rules  and  the  statement
 as  laid  on  the  Table  of  the  House,
 he  will  find  that  both  the  contingen-
 cies  are  taken  care  of.  If  there  is
 some  evidence  in  regard  to  the  per-
 80n  having  stayed  underground  in
 the  freedom  movement,  that  is  one
 part  of  it.  If  he  stayed  under  the
 assumed  name,  at  that  time,  then  if
 some  M.L.A.  or  M.P.  was  with  him
 at  that  time,  then  he  could  furnish  a
 certificate  that  he  was  under  the  as-
 sumed  name.  In  that  case,  that  can
 also  be  taken  into  account.  There
 are  other  difficulties  which  we  can
 look  into.  And  those  have  already
 ‘been  provided  for.
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 SHRI  D.  N.  TIWARY:  The  peti-
 tions  of  freedom-fighters  are  being
 processed  at  two  stages,  in  the  Sta-
 tes,  and  at  the  Centre,  and  so,  7६
 takes  time.  May  I  know  whether
 all  the  petitions  filed  by  the  free-
 dom-fighters  up  to  30th  March,
 973  have  been  forwarded  to  the
 Centre  and  whether  the  Centre
 would  stick  to  its  deadline  for  fina-
 lising  all  the  petitions  so  far  receiv-
 ed,  by  the  I5th  August,  1978.  Third-
 ly,  I  would  like  to  know  whether
 Government  have  any  means  to  know
 whether  any  freedom-fighter,  who
 has  spent  his  days  in  two  or  three
 jails  but  cannot  get  certificates  to
 that  effect  from  one  or  two  of  those
 jails  because  they  have  been  des-
 troyed,  has’  actually  lived  for  six
 months  or  more  altogether  in  jail?
 In  one  or  two  of  the  jails,  the  free-
 dom-fighter  is  not  able  to  get  any
 certificate,  because  the  certificates
 have  been  destroyed,  and  he  is  not
 able  to  meet  also  persons  who  were
 with  him  at  that  tame  in  jail,  who
 are  now  MPs  or  MLAs.  How  are
 Government  going  to  process  such
 cases?

 SHRI  K.  C.  PANT:  Firstly,  even
 if  we  do  not  get  any  information
 from  the  State  Governments,  if  the
 application  made  to  the  Central  Gov-
 ernment  is  complete  in  all  respect,
 we  sanction  provisional  pensions
 straightway,  and  we  do  not  wait  for
 the  State  Government  to  forward
 the  application,  and,  therefore,  there
 is  no  time  lag  and  there  is  no  was-
 tage  of  time  at  all  in  that  respect.  It
 is  only  after  the  State  has  verified
 it  that  the  sanction  is  confirmed,  but
 provisional  sanctions  is  given  straight-
 way.

 Secondly,  we  hope  to  4inish  the
 processing  of  all  applications  receiv-
 ed  up  to  Sist  March,  978—the  dead-
 line  is  not  30th  March,  but  Silat
 March,  978—by  the  i5th  August,
 1978,  That  has  been  my  commit-
 ment  to  the  House  and  we  are  pro-
 ceeding  on  that  baais.  Now  only  a
 very  few  days  are  left.
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 The  difficulty  which  my  hon.  th
 -

 We  do  not  take  a  technical
 or  rigid  view,  and  if  these  difficulties fxieng  veferped  to  ig  a  very  real  one,

 namely  that  seme  people  do  not  stay
 in  one  jail  and  they  are  transferred
 to  ather  jails  and  they  get  certificat-
 es  from  one  jail  and  not  from  the
 others.  There  are  three  provisions.
 One  is  of  certificates  from  jails,  and
 filing  that,  some  MLA  or  MP  who
 was  with  him  personally  in  jail
 could  certify  that,  and  failing  that
 also,  the  State  Government  can
 certify  that  he  was  a  freedom-fighter
 under  the  Central  scheme.  In  this  res-
 pact,  in  Bihar,  8  high-powered  com-
 mittee  has  been  set  up,  and  if  that
 committee  goes  into  the  case  and
 recommends  to  the  State  Govern-
 ment  and  the  State  Government  on
 that  basis  certifies  that  he  was
 a  freedom-fighter,  then  we  shall  ac-
 cept  it.

 PROF.  MADHU  DANDAVATE:
 Part  (b)  of  the  question  relates  to
 the  criteria  laid  down  for  deciding
 the  eligibility  of  an  applicant.  The
 RIN  uprising  was  led  by  Mr,  8.  C.
 Dutt,  and  according  to  the  criteria
 that  are  laid  down  he  may  not  be
 eligible;  last  time,  the  hon,  Minister
 said  that  the  Azad  Hind  Fauz  mem-
 bers  and  the  RIN  uprising  partici-
 pants  would  be  eligible  for  pension.
 But  their  difficulty  is  that  since  none
 of  the  men  who  led  the  RIN  up-
 rising  was  in  civilian  jails,  they  can-
 not  produce  certificates  of  six
 months’  imprisonment.  The  para-
 dox  is  that  Mr.  B.  C.  Dutt  who  led

 the  RIN  uprising  in  946  and  to
 which  a  reference  was  made  m  the
 House  of  Commons  by  the  then
 Prime  Minister  of  Britain,  is  not
 able  to  get  pension,  because  techni-
 cally  he  is  not  eligible.  So,  in  the

 case  of  the  RIN  uprising,  will  the
 hon.  Minister  waive  the  rule  and  try
 to  give  pensions  to  those  who  led
 this  great  uprising  of  1946?

 SHRI  K.  C.  PANT:  Those  who
 participated  in  the  RIN  uprising  are
 included.  The  whole  approach  is
 to  find  solutions  to  problems  like

 come  to  notice,  we  shall  try  and  see
 how  to  find  a  way  out.

 SHRI  BISWANARAYAN  SHAS-
 TRI:  Certain  persons  who  yigrated
 from  what  is  now  Bangladesh  (for-
 merly  East  Pakistan)  who  participa-
 ted  in  the  freedom  movement  bet-
 ween  930  and  932  and  are  now  in
 India  have  neither  jail  certificates
 nor  certificates  from  MPg  or  MLAs.
 How  will  their  cases  be  decided?

 MR.  SPEAKER:  These  are  all  de-
 tails.

 SHRI  K.  0.  PANT:  There  are
 many  MPs  and  MLAs  and  many  ex-
 MPS  and  ex-MLAs  who  belong  to
 this  category.  In  fact,  we  have  san-
 ctioned  pensions  to  some  of  these
 freedom  fighters.  The  highest  pen-
 sion  has  been  sanctioned  to  Shri  S.
 N.  Ghosh.  If  within  the  purview  of
 this  scheme,  there  are  particular  in-
 dividual  difficulties  which  need  in-
 dividual  attention,  they  can  be  look-
 ed  into  separately.  But  broadly
 speaking,  so  far  there  has  been  many
 cases  which  have  come  under  this
 scheme  where  pension  has  been  sanc-
 tioned.

 MR.  SPEAKER:  I  think  we  should
 Tove  on  to  the  next  question.

 AN  HON.  MEMBER:  This  is  a
 very  important  question.

 MR  SPEAKER:  Everyday  some-
 thing  comes  up  and  we  cross  only
 three  or  four  questions.  It  is  in
 your  interest  that  I  say  that  we
 leave  this  there  and  go  forward,  We
 get  stuck  up  on  some  question  and
 it  is  very  difficult  to  get  past  the
 question.  We  are  still  on  the  third
 question  and  it  is  already  49  minutes
 past  l3.  It  is  your  will.

 थी  जगन्नाथ  हो  टोही  :  जिन  के  नोम

 स्वतंत्रा  सेनानियों  की  सूत्री  में  ये  किन्तु  जो
 आजकल  छल ग्र  ग़जबीतिक  दलों  में  काम



 करते हैं,  गया  यह  ee  जहा ंहै  कि  उन  में  से.  कुछ
 के  नाम  इस  सूची  में  से  निकाल  दिये  गये  हैं?

 ऐसा  डी  एक  उदाहरण  मैंने  प्लसीबो  बता  दिया
 भरा.  क्लिनिक के  जमते में.  कली  बख्  प्रात  सिह
 अंकुर  बीदर  के  पांच  साल  जेल  में  रहे।  उनको

 पिछली  15  प्रशस्त  कौ  ताम  पुत्र  भी,  मिलने

 कक्षा था  उस  सूची  में  उसका  नाम  था  कितु  कुछ
 किस  जनो ंके  कहमे  की  वजह  से  वह  ई... :..! छ

 दिया  गया  परब  दूसरा  5  भ्रमित  भरा  गया  है

 कौर  उत्तका  मामला  लतिका  छह  है।  ऐसा  पक्ष

 पाल जो  होता  है  तथा जो  लोग  दूसरे  राजनीतिक
 दलों  में  काम  करते  हैं  उनकी  एप्लीकेशन  की

 जाब,  करने  के  लिए  1.  के  पर्स  कौन  सनी
 मशीनरी  है  क्या  प्रान्तीय  सरकारों  के  बलबूते

 परे  ही  भाष  रहेंगे  ?

 श्री  कृष्ण  चन्द्र  पन्त :.  मैंने  अभी  कहा  कि

 कुछ  संसद  सदस्यों  को  भी  पेशन  दी  है। यह  सही
 नहीं  है।  इस  वक्त  उनकी  आमदनी  ज्यादा  हो
 जाती  है,  इसलिये  नहीं  दी  है  t

 श्री  रामावतार  शास्त्री:  विहार  के  एक
 संसद  सदस्य  को  दी  है  t

 श्री  कृष्ण  चन्द्र  पनस:  बता  दीजिये  रोक
 देंगे  ।

 इस  सम्बन्ध  में  कोई  पक्षपात  का  सवाल

 नहीं  उठता  है।  झगर  किसी  केस  में  गलती  हुई
 है  तो  उसको  सुधारा  जा  सकता  है।  मुझे  नहीं
 मालूम कि  उन्होंने  पूरे  कागजात दिये  थे  या  नहीं
 मैंने  बताया  है  कि  झगर  केन्द्रीय  सरकार  को  पूरे
 काग़ज़ात  मिल  जाते  है  तो  प्रान्तीय  सरकार
 से  पूछ  कर  पेशन  वह  नहीं  देती  है  बल्कि  पहले
 भूलने  भाप  श्राविज्धवल  पत्थर  सेंक शन  कर  देते

 है  इसलिए  ब्रल्तीय  सरकार  को  पूछने

 को  शे  नहीं  उठता  है  ,  उसकी  दखलंदाजी
 ा  प्रश्न नहीं  उठता  t  इसलिए  भाप  को  शक

 शुबह सलत a  है  can

 aft  जस्ता  राज  |...  प्राण  महीने
 हो  गए  है  मैंने  पत्र  लिखा  है  लेकिन  उत्तर  नहीं
 पाया  |

 श्री  कृष्ण  चिन्ह  पन्त :
 आपको  ।

 जवाब  देंगे

 सरकारी  क्षेत्र  के  औद्योगिक  प्रतिष्ठानों
 के  उत्पादन  में  बुद्धि

 ‘p2as.  Bo  खानी  नारायण  पांडेय  :
 क्या  योजना  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  उनके  मंत्रालय  द्वारा  उत्पादन
 बढ़ाने  की  दृष्टि  से  अधिक  उत्पादन  करो
 अधिक  खपत  करो”  के  आधार  पर  बनाई  गई
 श्रमिकों  के  लिए  कोई  योजना  सरकारी
 क्षेत्र  के  क्‍ग्रौद्यमिक  प्रतिमानों  को  भेजी  गई
 हैं;  शर

 (ख)  यदि हां,  सो  तत्सम्बन्धी मुख्य  बाते
 क्‍या  है  ?

 गाह  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA)  (a)
 No  such  scheme  has  been  formulated
 by  the  Planning  Commission

 (b).  Does  not  arise.

 Bo  लक्ष्मी  नारायण  पांडेय:  झव्यक्ष  महो-
 दय,  जिस  रूप  में  मैंने  यह  प्रश्न  किया  था  करो
 उसमें  क़हा  गया  भरा  :  'प्श्विकाधिक  उत्पादन  करो
 अधिकाधिक  प्राप्त  करो'  लेकिन  उसके  भाव  कौर
 भाषण  को  बदल  कर  अधिक  उत्पादन  करो

 अधिक  खपत  करो”  कर  दिया  गया  है।  इस
 प्ररिर्वंतन  के  प्रश्न  पर  उत्तर  में  कहा  गया  है  कि

 कोई  तेयार  स्कीम.  नहीं  की  ई  है।  लेकिन
 फैंस  मूल  प्रश्न  तो  दूसरा  झा  उस  को  फंसे
 बदल  दिया  गया  है  ?

 जहीका: मूल मूल  प्रीत  तो  चेहरे
 डेनियल से  डी  जाते  हैं।...*#
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 डा०  लक्ष्मीनारायण  पर:  मेरा  मूल
 'प्रदान  इस  बारे  में  था  कि  'झ्रधिकाधिक  उत्पादन
 करो,  अधिकाधिक  प्राप्त  करो  -प्रोड्यूस
 मोर  एंड  रिसीव  मोर,”  अर्थात्‌  मगर
 श्रमिक  भ्रधिकाधिक  उत्पादन  करे,  तो  उस  को

 अधिकाधिक  लाभ  होगा  ?  1

 अध्यक्ष  महोदय  :  यह  भी  ठीक  है।
 माननीय  सदस्य  इसके  बारे  में  सवाल  करे  |

 डा०  लक्ष्मी  नारायण  पांडेय:  मै  यह  जानना

 चाहता  हू  कि  क्या  कोई  एसी  योजना  तैयार  की

 गई  है  कि  श्रमिक  कारखाना  मैं  अधिक  काम
 कर  सके  और  भ्र  धिक  प्राप्त  कर  सके  और  क्‍या

 ऐसी  योजना  सरकारी  प्रतिष्ठानों  को  भेजी  गई

 हैँ  या  नही  ।

 SHRI  MOHAN  DHARIA:  I  have
 already  said  that  we  have  not  pre-
 pared  any  scheme  of  that  type.
 Only  ‘n  the  document,  the  approach
 paper  for  the  fifth  five  year  Plan  we
 have  indicated  that  more  and  more
 productive  efforts  will  have  to  be
 made  wand  the  wages  will  have  to
 be  linked  up  in  that  direction.

 Bo  लक्ष्मीनारायण  पांडेय.  भ्र गर  ऐसी  को
 योजना  तैयार  नही  की  गई  है,  तो  क्या  ऐसी
 कोई  योजना  सरकार  के  विचाराधीन  है  कि
 श्रमिक  अधिकाधिक  कार्य  करे  और  अधिक-
 अधिक  प्राप्त  करे,  क्योंकि  एसी  योजना

 हो  सकती  है  और  इस  पर  विचार  भो  हुआ  है?

 SHRI  MOHAN  DHARIA:  As  I  said,
 in  the  approach  document  of  the
 fifth  five  year  Plan  we  have  indicat-
 ed  that,  and  we  are  considering  this
 matter  with  the  State  Governments
 and  the  Central  Munistries,

 SHRI  K,  LAKKAPPA:  Mr.  Spea-
 ker,  Sir,  to  make  the  publhe  under-
 takings  cOncerned  to  run  more  effec-
 tively  and  to  produce  more,  is  there
 any  new  line  of  thinking  to  ciscipiine
 these  public  undertakings  by  the
 Planning  Commission  and,  if  so,  what
 are  the  outlines  of  the  new  thinking
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 to  discipline  such  public  undertakings
 to  produce  more?

 THE  MINISTER  OF  PLANNING
 (SHRI  D.  P,  DHAR):  I  may  submit
 that  this  supplementary  seems  to
 have  arisen  out  of  a  non-existent
 reply  to  a  non-existent  question.  I
 would  be  very  grateful  if  l  am  per-
 mitted  some  notice  to  answer  this
 question.

 SHRI  K.  LAKKAPPA:  I  did  not
 follow  it.  (Interrupteon)  I  would  like
 the  hon,  Minister  to  repeat  it.

 MR,  SPEAKER:  Order,  order.
 Please  sit  down.  He  says  that  to  a
 non-existent  question  the  supplemen-
 taries  would  also  be  non-existent!

 SHRI  K.  LAKKAPPA:  Sir,  it  is
 about  production.

 MR.  SPEAKER:  That  is  all  right;
 we  pass  on  to  the  next  question.

 SHRI  K  LAKKAPPA:  Sir,  it  is
 about  the  increase  in  industrial  es-
 tablishments  My  _  supplementary
 question  1s,  is  there  any  new  line  of
 thinking  to  discipline  these  public
 undertakings  and  managements  to
 produce  more.  Therefore,  is  there
 any  new  line  of  thinking  in  the  Pian-
 ning  Commission  and,  if  so,  what  are
 they?  That  is  what  I  have  put.  It  is
 very  relevant.

 MR,  SPEAKER:  The  main  question
 was,  “whether  any  scheme  for  la-
 bourers  framed  on  ‘produce  more,
 consume  more’  basis  has  been  sent..”
 etc.  Dr.  Pandeya  says,,  “produce
 more  and  receive  more.”  On  that
 basis  there  was  no  reply.  He  said
 they  can  consider  everything.

 SHRI  K.  LAKKAPPA:  More  pro-
 duction  depends  on  the  management
 and  so  discipline  is  to  be  instilled  by
 the  Planning  Commission.

 MR.  SPEAKER:
 that,

 I  did  not  mean
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 SHRI  K,  LAKKAPPA:  The  head-  अधीन line  is  Mke  that:  “Increase  in  produc-
 a  307/34

 के
 गा  मामला

 द्
 tion  in  industrial  establishments.”  किया  गया  है  झोर  जांच-पड़ताल  की  जा

 MR.  SPEAKER:  Do  rot  put  more  रही  है
 supplementaries  now!  Now,  Shri
 Ramavatar  Shastri.  श्री  रामावतार  शास्त्री  :  मैं  यह

 जानना  चाहता  हूं  कि7  जुलाई  को  इन्दौर  मे  जो

 इंदौर  मध्य  प्रदेश  में  साम्प्रदायिक  दंगे  साम्प्रदायिक  दंगा  हुआ,  उस  के  कारण  क्या
 थे  और  जिन  लोगों  पर  सरकार  मुकदमा

 +246,  श्री  रामावतार  शास्त्री  :  क्‍या  चला  रही  है,  वे  लोग  कौन  है  ?  मंत्री  महोदय
 गृह  मात्रा  यह  बताने  की  कृपा  करेंगे  कि:  उन  लोगो  का  हुलिया  या  परिचय  बताये।

 क्या  बे  राजनीतिक  दलों  से  संबंधित  हैं
 (क)  क्या  7  जुलाई,  i973  को  यथा  श्राज्ञाद  खयाल के  हैं?

 मध्य  प्रदेश  के  इंदौर  नामक  शहर  में  साम्प्रदा-
 पिक  दंगे  हुए  थे  ;  श्री  रामनिवास  मिर्ज़ा:  राज्य  सरकार

 के  विचार  में  यह  घटना  एक  साम्प्रदायिक
 घटना  नही  मानो  जानी  चाहिए  कुछ  व्यक्तियों
 में  आपस  में  झगडा  हुआ  और  वहां  पर  जो

 (ग)  दंगों  के  परिणामस्वरूप  कितने  प्रशासनिक  अधिकारी  है,  उन्होंने  बहुत
 व्यक्ति  मारे  गये  कौर  सम्पत्ति  की  कितनी  तत्परता  से  कार्यवाही  की  कौर  उस  की  वजह

 क्षति  हुई,  और  से  यह  मामला  आगे  नही  बड़ा  सका  t  इस-
 लिए  इस  घटना  को,  जिस  के  आधार  पर

 (घ)  सरकार  ने  दंगाइयों  के  खिलाफ  कार्यवाही  की  जा  रही  है  और  कुछ  व्यक्तियों
 क्या  कार्यवाही  की  है  ?  को  गिरफ्तार  किया  गया  है,  एक  साम्प्रदायिक

 दृष्टिकोण  से  न  देखा  जाये  ।  जहां  तक  मान-

 गृह  मंत्रालय  तथा  कामिक  विभाग  में...  नीय  सदस्य  से  इस  प्रश्न  का  सम्बन्ध  है  कि

 राज्य  मंत्री  (थी  राम  निवास  मिर्ज़ा:  किन  किन  व्यक्तियों  को  गिरफ्तार  किया

 (क)  से  (घ)  :  मध्य  प्रदेश  सरकार  गया,  इस  सम्बन्ध  में  मेरे  पास  पूरी  जानकारी

 से  प्राप्त  सूचना  के  अनुसार  इन्दौर  शहर  में.  नहीं  है।  लेकिन  दोनों  सम्प्रदायों  के  लोगों

 7 जुलाई,  973  को  एक  घटना  को  लेकर,  |  पर  मुकदमे  चलाये  गये  ।  धारा  44  लगाने

 जिसमें  एक  व्यक्ति  को  कुछ  अन्य  व्यक्तियों  के  बाद  जो  गिरफ्तारियां  हुई  उन  में  भी  सब

 हमारा  जो  उसकों  जाति  के  नहीं  थे  मामूली.  तरह  के  लोग  थे  कौर  ऐसी  बात  प्रतीत  नही
 चोटें  पहुंचाई  गई  थीं,  तनाव  उत्पन्न  हुआ  -  .  होती  है  कि  किसी  विशेष  वर्ग  के  खिलाफ

 तुरन्त  कर्फ़यू  लगाने  और  दण्ड  प्रक्रिया  संहिता.  कार्यवाही  करने  की  कोशिश  की  गई  थी  ।

 की  घारा  i57  के  अधीन  एतियात  के  तौर
 पर  गिवारियां  करने  समेत  स्थानीय  शी  रामावतार  झा स्त री:  पिछले  कुछ
 प्राधिकारियों,  द्वारा  समय  पर  की  गई  कार्यवाही.  दिलों  से  साम्प्रदायिक  दंगों  की  घटनाये
 से  स्थिति  बिगड़ने  से  एक  मान  तो  बढ़ती  जा  रही  है  कौर  सरकार  मौजूदा  दंड
 किसी  जान  का  नुकसान  हुआ  भर  न  सम्पति  संहिता  से  दंगों  को  रोकने  में  कामयाब  नहीं
 को  ही  कोई  उल्लेखनीय  हामी  हुई  -  घटना  हो  पा  रही  है  1  इस  पृष्ठभूमि  में  कोई  सख्त

 के  सिलसिले  में  भारतीय  दण्ड  संहिता  की.  कानून  बनाने  का  विचार  रखती  है।  देश  में"

 (@)  यदि  हां,  तो  उक्त  लगों  के  क्या
 कारण  थे  ;
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 इसंबांत  की  मि  भी  को  जा  रही  है  कि
 जो  साम्प्रदायिकता  फैलाने  वाले  संगठन  या
 व्यक्ति  है,  उन  के  ऊपर  बन्दिश  लगाई  जाये  ।

 इसके  बारे  में  सरकार  का  क्या  खयाल  है  |

 शी  रास  तिबत  सिवा!:  माननीय
 सदस्य  का  यह  कथन  सही  नहीं  है  कि  साम्य-
 दायिक  घटनायें  बढ़  रही  है  विशेष  रूप  से
 मध्य  प्रदेश  की  स्थिति  को  देखते  हुए  ।  मध्य

 प्रदेश  %  i970  में  इस  तरह  की  44

 घटनायें  हुई,  1971 %  21  शौर  i972

 में  22  घटनायें  हुई  ।  इस  लिए
 यह  कहना  उचित  नहीं  होगा  कि  ऐसी  घटनाये

 बढ़  रही  हूं।

 श्री  रामावतार  शास्त्रों  मैं  पूरे  देश  की

 बात  कर  रहा  हु  q

 sit  राम  निवास  मिर्ज़ा:  पूरे  देश  की
 स्थिति  के  बारे  में  भी  यह  नही  कहा  जा  सकता

 है  कि  कह  बिगड़  रही  है  ।  लेकिन  जैसा  कि
 माननीय  सदस्य,  शौर  इस  सदन  को  विदित  है,
 केन्द्रीय  सरकार  ते  इस  विषय  में  काफी  कदम
 उठाये  हैं,  जिन  को  वजह  से  इन  घटनाओं  पर
 काफ़ी  काबू  पा  लिया  गया  है।

 श्री  फूलचंद  वर्मा:  भ्रध्यक्ष  महोदय,
 मै  इन्दौर  का  रहने  वाला  हु  ।  मरे  घर  से

 एक  मिला  पर  यह  घटना  हुई  है  ।  मुझे
 भी  एक  प्रशन  पूछने  का  भ्र वसर  दो  जिए  t

 भ्रध्यक्ष  महोदय  :  श्राप  के  घर  के  सामने
 से  हो  गई  ।

 लो  मूलचन्द  वर्मा  :  मंत्री  महोदय  ने
 गे  के  कारणों  को  छिपाया  है।  वास्तविक
 कारण  यह  है  कि  विशेष  सशस्त्र  दल-एस०  to
 एफ०-इन्दौर  मध्य  दिशा  में  है।  भूमि  परे

 संस वंक  लोगों  कैंपिंग  लगा  कर  हालात
 न्केम्जा  किया  ,  वहाँ  के  कमांडेंट  ने  रेवेन्यू
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 धरा फ़ितर  के  भेदिये  में  ४  फेसिंग  को  हु दशा
 दिया  1

 Gea  walter  :  यह  मैटर  सुजीत
 है।  भाप  तो  फैक्टर  बता  रहें  हैं,  सवाल  मं हीं
 पूछ  ही

 शी  फूल चन्द  बर्मा  :---फेंसिंग  हटा
 दिया  |

 प्रत्यक्ष  महोदय  :  बाप  मिनिस्टर  साहब
 से  पूछ  रहे ंहैं  बा मिनिस्टर  साहब  को  बतला

 रहें  है।

 भी  मूलचन्द  वर्मा  :  मैं  बतला  रहा  हु
 कि  कैसे  झगड़ा  हुआ  ।  उसकी  शुरुआत  कैसे

 हुई।

 भ्रध्यक्ष  महोदय  :  हो  सकता  कि  उस
 का  केस  चल  रहा  हो,  बाप  ऐसी  बाते  यहा  क्यों

 कहते  हैं  ?

 शी  फूल चन्द  वर्मा:  रेवेन्यू  अाफिसर
 की  इजाजत  के  बाद  कमान्डेट  के  ऐसा  किया
 सस  के  बाद  दंगा  भड़का।  रात  को  एक  व्यक्ति
 के  उपर  520  झोपड़ियों  ने  .

 झिझक  महोदय  :  ड्राप  सवाल  नहीं
 पूछ  रहें  है  ।क्यूशवनभांवर  खत्म  होने  वाला
 था,  उस  के  बावजूद  भी  मैने  श्राप  को  टाइम
 दे  दिया,  लेकिन  ह. ट  प्राय  बैठना  नही  चाहते
 4

 की  फ्ल चन्द  वर्मा  :  मैं  जातना  चाहता

 हैं  इंदौर  के  प्रश् दर दंगे  के  सम्बन्ध  में  जो
 बात  कही  गई  हैँ  एक  व्यक्ति  के  ऊपर  रात
 को  कुछ  लोगों  आक्रमण किया भौर उस के किया  कौर  उस  के
 फलस्वरूप  कलेक्टर  भदोही  ने  वहां  पर

 कर्फ्यू  लगा  दिया  |  मैं  जानता  चाहता  हूँ
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 fe  किस  सामान्य  के  लोगों  ते  उस  व्यक्त  पर

 हमलों  किया  था।  इन्दौर  wear...

 जुव्मंबधोग) .....

 को  राम  निवास  मिर्धा :  एक  छोटी  सी
 घटना  को  साम्प्रदायिक  रुप  देना  उचित

 नहीं  हे  t

 ad}  जगरनाथ  राव  जोशी:  तो  फिर  सवाल
 क्यों  स्वीकार  किया  गेया?  अगर  वह  कम् यूं नल
 रा मंट  नहीं  था  ती  इसे  स्वीकार  क्यों  किया
 गया  1  संस् माननीय  सदस्य  जो  परेशन  पूछ

 हँ---गा  तो  उस  को  पूरी  जानकारी  दीजिए
 या  इस  सवाल  की  यहां  नहीं  लाना  चाहिए  था  ?

 व्यवधान)  .

 झटका  महोदय :  यह  पार्लियामेंट  हे,
 बाजार  नही  हैँ

 शो  जगन्नाथ  राव  जोशी  प्रत्यक्ष

 महिला,  मंत्री  महोदय  तथ्य  की  जानकारी

 नही  रखते  या  छुपा  रहेगी  मेरी  समझ
 मैं  नहीं  जाता  -स्थिति  का  खुलासा  क्यो
 नही  हो  ?

 अधिक  महोदय  :  प्राय  तो  प्रदेश,
 सुलझे  हुए  सदस्य  है  ऐसी  बाते  क्‍यों  करते
 हैँ

 at  राम  निवास  मिर्ज़ा  प्रत्यक्ष
 महोदय,  मुझे  ज्यादा  नहीं  कहना  हे  ।  सिर्फ
 इतना  ही  कहना  चाहता  हू  कि  एक  घटना
 को,  जिसे  कुछ  व्यक्ति,  भले  ही  दो  सम्प्रदायों

 ;
 हों,  साम्प्रदायिक  रूप  देता  उचित  नहीं

 t
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 माउंट  करे;  हु  बात  हीक  नहीं हैँ,  कभी
 कभी  तो  ठीक  मालकिन  रोज़  ठीक  नहीं  हूँ,
 यहा  तो  एक  भ्रान्त  बन  गईं  है  ।  यह  ठीक

 नही  हैं।  (वैयवधान)

 WRITTEN  ANSWERS  TO  QUESTIONS

 Assistance  to  Smal]  Scale  Industries
 in  Orissa

 9243,  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND  SCI-
 ENCE  ANP  TECHNOLOGY  be  pleas-
 ed  to  state:

 (a)  whether  under  credit  guaran-
 tee  scheme  for  srnall  scale  industries,
 assistance  has  been  extended  to  small
 scale  industries  {n  the  country;

 (b)  if  so,  the  assistance  given  to
 various  States  during  the  last  three
 years;  and

 (c)  how  much  assistance  has  gone
 to  Orissa  under  this  scheme  during
 the  last  three  years?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  C.
 SUBRAMANIAM):  (a)  Yes,  Sir.

 (b)  The  amount  of  outstanding
 balance  of  guarantees  in  respect  of
 small  scale  industrial  units  in  the
 country  for  financial  assistance  given
 to  them  by  banks  and  other  credit
 institutions  ig  as  shown  below:—

 End  of  Amount  of
 guarantees
 outstana-

 (Rs.  in  lakhs)

 December,  3970०  732432

 September,  2977  81,969

 September,  34972  706,438
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 (e)  The  amount  of  guarantees  out-
 standing  in  Orissa  State  were  as
 under:—

 End  of  Amount  of
 guarante.$
 outstanding
 Rs.  in

 8)

 December,  7970  424

 September,  79  496

 September,  7972

 Racket  in  Tallow  in  Assam

 *247,  SHRI  P.  A.  SAMINATHAN:
 SHRI  ए.  MAYAVAN:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  _  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  news
 item  appearing  in  ‘Times  of  India’
 (Ahmedabad  Edition)  dated  709
 July,  973  under  the  heading  “Racket

 n  tallow  unearthed  in  Assam”;  and

 (b)  if  so,  whether  any  enquiry  has
 been  conducted  in  the  matter?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY:  (SHRI  C.  SUBRA-
 MANIAM):  (a)  Yes,  Sir.

 (b)  The  case  has  been  referred  to
 the  police  who  are  enqui:ing  into  the
 matter.  The  case  is  still  under  inves-
 tigation,

 Need  for  Additional  Upgrading  and
 Purification  Plants  for  Rajasthan
 Atomic  Power  Project  and  Madras

 Atomic  Power  Project
 *248.  SHRI  VISHWANATH  PRA-

 TAP  SINGH:  Will  the  Minister  of
 ATOMIC:  ENERGY  be  pleased  to
 state:
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 (a)  the  reason  why  the  need  for
 additional  upgrading  and  purification
 plants  was  not  envisaged  at  the  very
 outset  for  Rajasthan  Atomic  Power
 Project  and  Madras  Atomic  Power
 Project  and  provisions  for  the  same
 made;  and

 (b)  when  these  facilities  will  be
 constructed  and  the  outlay  for  them?

 THE  PRIME  MINISTER,  MINIS-
 TPR  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  ELECTRONICS,  MINISTER
 OF  INFORMATION  AND  BROAD-
 CASTING  AND  MINISTER  OF
 SPACE  (SHRIMATI  INDIRA
 GANDHI):  (a)  and  (b).  The  size  and
 capacity  of  the  purification  and  up-
 grading  plants  originally  provided  for
 at  the  Rajasthan  Atomic  Power  Pro-
 ject  (RAPP)  and  Madras  Atomic
 Power  Project  (MAPP)  were  based
 on  the  design  of  the  Douglas  Point
 Station  in  Canada.  These  plants
 have,  however,  subsequently  been
 found  to  be  inadequate  in  the  light
 of  the  operating  experienze  of  the
 Douglas  Point  Station.  This  has
 given  rise  to  the  need  for  setting  up
 additional  purification  and  upgrading
 plants  at  RAPP  and  MAPP.

 The  estimated  cost  involved  in  the
 setting  up  of  the  additional  upgrad-
 ing  plant  (71  litre/har.  capacity)  and
 the  additional  purification  plant  at  the
 Rajasthan  Atomic  Power  Project
 comeg  to  about  Rs.  32  lakhs  and  Rs.
 84  lakhs  respectively.  The  addition-
 al  purification  plant  at  RAPP  is  pre-
 sently  under  construction  and  is  ex-
 pected  to  be  completed  by  early  1974;
 the  additional  upgrading  plant  is  still
 in  the  planning  ४82९8  and  will  take
 about  2  to  2-1/2  years  to  be  complet-
 ed.

 The  details  regarding  additional
 upgrading  and  purification  plants  at
 the  Madras  Atomic  Power  Project  are
 still  to  be  finalised.  The  estimated
 capital  outlay  on  these  plants  can  be
 worked  out  only  after  these  detefis
 are  finalised.  These  plants  will  be
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 constructed  generally  along  with  the
 construction  of  the  main  plant  which
 is  currently  under  progress

 Nuclear  Power  Station

 *249,  SHRI  PRABHUDAS  PATEL:
 Will  the  Minister  of  ATOMIC  ENER-
 GY  be  pleased  to  state:

 (a)  whether  the  Atomic  Energy
 Commission  is  likely  to  construct  500
 MWN-power  Station;

 (9)  हम  so,  whether  this  Station  will
 be  the  biggest  one  as  compared  to
 the  Stations  planned  so  far;  and

 (c)  when  the  proposed  etation  is
 likely  to  be  completed?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  ELECTRONICS,  MINISTER
 OF  INFORMATION  AND  BROAD-
 CASTING  AND  MINISTER  OF
 SPACE  (SHRIMATI  INDIRA
 GANDHI)  (a)  to  (०).  A  500  MW
 Nuclear  Power  Station  328  not  likely
 to  be  set  up  in  the  near  future,  but
 preliminary  studies  in  this  regard  are
 being  made  When  set  up,  it  will  be
 the  biggest  single  unit  planned  so
 far

 Suicide  by  a  Young  Navy  Sailor  in
 Delhi  Central  Jail

 *250  SHRI  RAM  BHAGAT
 PASWAN:

 SHRI  A.  K.  GOPALAN:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  a  young  Navy  sailor,
 who  was  sentenced  to  undergo  some
 imprisonment,  committed  suicide  in
 the  Delhi  Central  Jail;

 (b)  whether  any  enquiry  has  been
 instituted  in  the  case;  and

 (९)  if  80,  the  result  of  the  enquiry?
 837  LS—2,

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  K.  C  PANT):  (a)  Yes,
 Sir.

 (b)  Yes,  Sir  An  inquest  was  held
 under  Section  476  Cr  PC.  by  a  Ist
 Class  Magistrate.

 ट)  According  to  the  finding  in  the
 inquest,  the  convict  committed  sui-
 cide  by  hanging  The  cause  of  death
 was  Asphyxia.

 High  Level  Evaluation  Unit  for
 Progress  of  Industries

 625  SHRI  DEVINDER  SINGH
 GARCHA:  Will  the  Minister  of
 PLANNING  be  pleased  to  state:

 (a)  what  is  the  constitution  of  the
 high-leve]  Evaluation  Unit  set  up  to
 assess  the  progress  of  basic  industries
 in  the  country,

 (b)  whether  this  unit  has  started
 its  work;  and

 (c)  if  so,  whether  any  report  has
 since  been  submitted  by  it?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  The
 Monitoring  and  Evaluation  Unit  be-
 ing  set  up  by  the  Planning  Commis-
 sion  will  consist  of  an  Adviser  with
 the  status  of  an  ex-officio  Secretary
 to  the  Government  of  India  and  three
 other  Consultants.

 (b)  Not  yet.

 (९)  Does  not  rise.

 Andhsa  Pradesp  High  Courts  Judge-
 ment  on  Implementation  of  Mulki

 Rules

 #252,  SHRI  P.  NARASIMHA  RED-
 DY:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  Andhra
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 Pradech.  High  Court  Judgment  pro-
 nounced  on  the  7007  July,  973  where-
 in  the  Court,  while  striking  down  the
 impugned  Government  Ordets,  ob-
 served  that  the  Government  of
 Andhra  Pradesh  is  seeking  to  imple-
 ment  the  Mulki  Rules  in  complete
 ignorance  of  the  provijions  of  the
 Constitution  of  India  and  even  the
 Mulki  Rules  Act;

 (b)  the  action  taken  oy  the  Cential
 Government  to  correct  this  tendency
 On  the  part  of  the  State  Goevrnment?

 THE  MINISTER  OF  SIATE  IN
 THE  MINISTRY  OF  HOME  AFFATRS
 (SHRI  K.  0.  PANT):  (६  and  (b).
 Government  are  awaiting  a  copy  of
 the  judgement  delivered  by  the
 Andhra  Pradesh  High  Court  on  the
 3000  July,  ‘1978,

 Indigenous  Technology  for  Manufac-
 ture  of  Modern  Plastic  known  as

 ABC.  Plastic

 *253  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  t9  state

 (a)  whether  researchers  have  deve-
 loped  indigenous  technology  for  the
 manufacture  of  a  modern  plastic
 known  as  ABC  plastic  which  has
 wide  application  in  defence  and  in-
 dustry;  and

 (b)  if  so,  what  is  the  country’s  re-
 quirement  at  present  and  the  extent
 of  foreign  exchange  likely  to  be  sav-
 ed  by  researchers  in  this  regard?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  Yes  Sir,  researchers
 in  Shriram  Institute  for  Industrial
 Research  have  developed  know  how
 for  the  manufacture  of  ABS  plastics

 (b)  The  country’s  present  require-
 ments  of  ABS  plastics  have  not  been
 precisely  assessed.  It  :s  estimated
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 that  by  the  end  of  the  Fourth  Plan
 our  requirement  will  be  around  3,000
 tonnes  rer  annum  while  the  projec-
 tion  by  the  end  of  the  Fifth  Plan  is
 around  10,000  tonnes  per  annum.  Since
 ABS  plastics  are  not  being  manufac-
 tured  in  the  country  at  present,  it  is
 difficult  to  give  a  precise  estimate  of
 the  foreign  exchange  saved  by  indi-
 genous  manufacture  of  ABS  plastics,

 Decline  in  Industrial  Production  in
 973

 *254.  SHRI  C.  K.  CHANDRAP-
 PAN:

 SHRI  TRIDIB  CHAUDHORI:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  2000  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 State:

 (a)  whether  compared  tu  the  last
 year,  industrial  production  showed  a
 decline;

 (b)  whether  the  index  of  produc-
 tion  for  February,  973  at  392  8  show-
 ed  a  decline  of  2.8  per  cent  over
 February,  ‘1972;

 (c)  if  so,  the  comparative  figures
 about  rate  of  industrial  ,x:owth  re-
 gistered  month  by  month  in  973  as
 compared  to  the  corresponding  figures
 for  ‘1972;  and

 (d)  the  steps  taken  to  increase  the
 industrial  production?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  0०.
 SUBRAMANIAM):  (a)  The  index  of
 industrial  production  (Base:  960  is
 equal  to  00)  recorded  a  rise  of  U1
 Per  cent  during  the  calendar  year
 972  over  1971;  for  the  first  two
 months  of  973  (January-February),
 however,  the  index  shows  g  decline
 of  0.7  per  cent  over  the  index  for
 the  first  two  months  of  ‘1972,
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 (b)  The  index  for  the  month  of
 Febiuary  973  showed  a  decline  of  3.8
 pen  cent  over  February  492  (and
 not  28  per  cent)

 (c)  Data  on  the  index  of  imdusirial
 production  are  available  for  the  first
 two  months  of  973  and  they  indicate
 a  rise  of  24  per  cent  in  Janvary  973
 and  a  decline  of  38  per  cent  in  Feb-
 ruary  973  as  compared  to  the  cor-
 responding  months  in  ‘972;  it  may  be
 added  that  these  are  preliminary
 figures,  subject  to  correction  by  the
 CSO,  as  more  returns  come  in

 (d)  Among  the  main  factors  that
 have  affected  industrial  production
 during  the  period  are  continued
 power  shortage;  shortage  of  raw  ma-
 terials  for  certain  industries,  such  as
 vanaspath:  and  textile  weaving;  and
 coal  and  wagon  shortages,  which  have
 affected  cement  and  steel  industries.
 A  number  of  steps  have  been  taken
 to  relheve  the  power  sho:tzge  melud-
 ing  sanctions  for  import  of  diesel  ge-
 nerator  sets  Special  allocations  for
 import  of  raw  materials  are  being  ar-
 ranged  Steps  are  also  being  taken

 to  improve  availability  and  transport
 of  coal  Steps  have  been  taken  for
 permitting  fuller  utilisation  of  capa-
 city  and  diversification  of  production,
 and  measures  are  also  under  way  for
 speeding  clearances  for  improving
 ‘production  and  investment.

 Closure  of  Dyeing,  Sizing  and  Proces-
 sing  Units  for  want  of  Yarn  in

 West  Bengal

 *255.  SHRI  DINEN  BHATTA-
 CHARYYA:  Will  the  Minister  of  IN-
 DUSTRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 pleaseti  to  state:

 (a)  whether  Government  are  aware
 that  at  least  25  dyeing  and  2  sizing
 and  processing  units  have  been  clos-
 ed  down  in  West  Bengal  due  to  want
 of  yarn;

 (b)  whether  Government  are  sup~-
 plying  yarn  to  the  weavers;
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 (c)  whether  Government  is  aware
 about  the  facts  that  thousands  of
 weavers  are  starving  due  to  non-
 availability  of  yarn;  and

 (d)  if  so,  what  steps  have  been
 taken  to  save  the  weavers  from  star-
 vation?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  C.
 SUBRAMANIAM):  (a)  No,  Sir.

 (b)  The  supply  of  yarn  to  weavers
 in  West  Bengal  is  being  made  by  the
 Government  of  West  Bengal  out  of
 bulk  allotments  of  yarn  made  to  that
 Government  by  the  Textile  Commis-
 sioner

 (c)  No,  Sir.

 (d)  Does  not  arise.

 Arrest  of  Police  Personnel  in  Delhi
 in  connection  with  theft  and  corrupt

 practices

 *256  SHRIMATI  BIBHA  GHOSH
 GOSWAMI:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  the  number  of  police  personnel
 arrested  for  involvement  in  theft  and
 corrupt  practices  in  Delhi  during  the

 months
 of  April,  May  and  June,  1970;

 an

 (9)  the  action  taken  by  Covern-
 ment  against  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  ए.  PANT):  (a)  Five.

 (b)  During  the  period  from  April  to
 June,  ‘1973,  one  Swb-Inspector  and
 three  Constables  were  arrested  for
 accepting  illegal  gratification,  and  ong
 Constable  was  arrested  for  taking
 away  9-1/2,  tolag  of  gold  and  a  gold
 chain  from  a  Goldsmith.  Cases  have
 been  registered  against  all  of  them.
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 Destruction  of  property  by
 Andhra  separatists

 *257.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  830  on  the  25th  April,  973  re-
 garding  the  destruction  of  property
 by  Andhra  Separatists  and  state:

 (a)  whether  the  attack  on  7790
 Offices  of  the  Departments  of  Reve-
 nue,  Income-tax  and  Sales-tax  and
 50  State  Transport  buses  was  insti-
 gated  by  those  holding  lands  abve
 ceiling,  Income  tax  dodgers,  Sales~-
 tax  defaulters  and  private  bus-owners
 respectively  with  a  view  to  serving
 their  interests;  and

 (b)  whether  any  punitive  and  penal
 actions  have  been  or  are  being  taken
 against  those  responsible  for  these
 offences?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K  C.  PANT):  (a)  85  the
 Hon'ble  Members  are  aware,  there
 were  several  incidents  of  violence
 and  lawlessness  in  different  parts  of
 Andthra  Pradesh  during  the  period
 after  October,  1972.  The  attacks  on
 government  offices  and  state  trans-
 port  buses  referred  to  in  the  ques-
 tion  occurred  during  the  course  of
 the  agitation  in  Andhra  Pradesh.
 There  is  no  information  on  the  basis
 of  which  it  could  be  said  whether  or
 not  the  group  mentioned  in  the  ques-
 tion  instigated  the  attacks  with  a  view
 to  serving  their  interests.

 (b)  Action  was  taken  wherever  ne-
 cessary,  in  accordance  with  the  yro-
 visions  of  the  law  and  normalcy  has
 been  restored  in  the  State.

 News-Item  Entitled  “Jobs  in  West
 Bengal  Recruitment  Follows  Mysteri-

 ous  Pattern”

 258.  SHRI  JYOTIRMOyY  ‘BOSU:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  an  article  published  in  the
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 Statesman  (Calcutta)  dated  the  5th
 June,  973  under  the  caption  “Jobs  in
 West  Bengal—Recruitment  follows  a
 mysterious  pattern”;

 (b)  if  so,  Government’s
 thereto;  and

 reaction

 (c)  whether  the  Centra]  Govern-
 ment  are  considering  to  advise  the
 Government  of  West  Bengal  to  appoint
 an  impartial  Committee  to  investigate
 into  the  allegations  contained  in  this
 article?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  Yes,  Sir.

 (b)  and  (c).  Policy  and  procedure
 of  recruitment  to  various  posts  under
 the  State  Government  are  for  the
 State  Government  to  decide.  Govern-
 ment  of  India  do  not,  therefore,  inter-
 vene  in  such  matters.

 Inland  Water  Transport  during
 Fifth  Plan

 *259.  SHRI  N.  SREEKANTAN  NAIR:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  the  total  amount  set  apart  for
 the  Inland  Water  Transport  in  the
 next  plan;  and

 (b)  the  schemes  proposed  by  the
 Planning  Commission  to  develop  inland
 water  transport?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  and  (b).  The
 programme  for  development  of  Inland
 Water  Transport  in  the  Fifth  Plan  is
 in  the  formulation  stage.  The  various
 aspects  o¢  the  programme  are  yet  to
 be  discussed  with  the  States  concern-
 ed  and  thereafter  a  final  view  will  be
 taken,
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 Large  Houses  and  Foreign  Companies
 in  Core  Sector

 *260.  SHRI  INDRAJIT  GUPTA:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  revised  industrial
 licensing  policy  announced  in  Febru-
 ary  has  thrown  open  the  core  sector
 to  large  hOuseg  and  foreign  companies;

 (9)  whether  large  houses  and  foreign
 companies  have  since  then  come  for-
 ward  to  invest  in  the  core  sector;

 (९)  if  so,  the  names  of  large  houses
 and  foreign  companies  which  have
 shown  interest  in  the  core  sector;  and

 (a)  the  decisions  taken  by  Govern-
 ment  thereon?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  0.  SUBRAMA-
 NIAM):  (a)  to  (d)  Under  the  indust-
 rial  licensing  policy  announced  in  Feb-
 ruary,  1970,  undertakings  belonging  to
 the  larger  industrial  houses  as  de-

 fined  in  the  report  of  the  Industrial
 Licensing  Policy  Inquiry  Committee
 and  foreign  majority  companies  were
 expected,  along  with  other  applicants,

 to  participate  jn  and  contribute  to  the
 establishment  of  industries  in  the  core
 and  heavy  investment  sectors.  Under
 the  revised  industrial  licensing  policy
 announced  in  February,  ‘1973,  the  list
 of  industries  falling  in  the  core  and
 heavy  investment  sectors  has  been
 consolidated  and  the  definition  of
 larger  industrial  houses,  to  be  adopted
 for  licensing  restrictions  now  conforms
 to  that  adopted  in  the  Monopolies  and
 Restrictive  Trade  Practices  Act,  1969.

 During  the  period  1-2-1973  to  30-6-
 1978,  62  applications  for  industrial
 licences  were  received  from  foreign
 cOmpanies  and  companies  registered
 under  the  MRTP  Act  in  respect  of  in-
 dustries  in  which  large  houses  and
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 foreign  companies  are  eligible  to  parti-
 cipate.  One  of  these  applications  has
 bean  withdrawn  by  the  party  concern-
 ed  and  the  rest  are  under  considera-
 tion.  It  is  not  possible  to  furnish
 details  of  pending  applications  as  they
 are  geneally  treated  as  confidential.

 Amount  of  Property  Lost  in  Commue-
 nal  Incidents  and  Compensation  paid

 to  the  Affected  People

 240l.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  the  amount  of  property  lost  in
 the  communal  disturbances  during  the
 last  six  months;

 (b)  whether  compensation  has  been
 granted  by  the  centre  or  any  asaist-
 ance  given  by  the  Centre  for  the
 affected  people  or  any  compensation
 for  their  lost  property  and  if  ao,  the
 amount  in  respect  of  each  incident,
 and

 (c)  whether  Government  have  con-
 sidered  it  desirable  to  re-convene  the
 National  Integration  Council  and  :f
 not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA).
 (a)  A  statement  based  on  the  infor-
 mation  so  far  received  from  State
 Governments/Union  Territory  Admi-
 nistrationgs  is  attached.

 (b)  No,  Sir.

 (ec)  It  has  been  decided  to  set  up
 a  Steering  Committee  under  the
 Chairmanship  of  the  Prime  Minister
 to  consider,  inter-alia  the  future  role
 and  task  of  the  National  Integration
 Council  and  the  lines  on  which  it
 should  be  reconstituted.
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 Statement

 Name  of  State(UI  Amount  of  property
 lost  in  communal
 disturbances  during
 the  period  I-I-973

 AUGUST  8,  7973

 to  30-6-1973

 Bihar.  Rs.  30,345/=

 Mysore  Rs.  8,874/-

 Delhi  Rs.  4,76,395/-

 NOTE  :  (nD)  No  commu..al  disturbances
 took  in  Gujarat,
 Heryana,  Elimachal  Pardesh,
 Nagaland,  Orissa,  Punjab,
 Tripura,  A&N  Islands,  Goa,
 Laccadives,  Mizoram,  Pon-
 dicherry  and  Arunachal
 Pradesh  during  this  period.

 (2)  Information  from  the  _re-
 States/Union  Ter-

 titories  is  awaited.

 Unrest  among  Railway  Police  Force

 2402.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 of  mounting  unrest  among  Railway
 Police  Force  over  unsatisfactory  work-
 ing.  and  service  conditions,

 (b)  if  so,  what  steps  are  taken/
 conceived  to  ensure  “New  Deal’  to
 affect  improvement  in  their  working
 and  Jiving  condition;  and

 (c)  what  other  measures  are  envi-
 saged  for  restructuring  and  reorienting
 the  Railway  Police  Force  to  effect
 desirable  improvement  in  its  operation-
 al  efficiency?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F  H.  MOHSIN)  (a)  According
 to  the  information  obtained  from  the
 State  Governments  of  Gujarat,  Harya-
 na,  Kerala,  Madhya  Pradesh,  Rajas-
 than,  Tripura,  Uttar  Pradesh  and  West
 Bengal,  and  all  the  Union  Territories,
 no  mounting  unrest  has  been  reported
 among  the  Railway  Police  Force  over
 their  working  and  living  conditions.
 Information  from  other  States  is  still
 awaited.
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 (b)  and  (¢).  Police  is  a  State  sub-
 ject  and  the  Railway  Police  Force  is
 a  part  of  the  State  Police.  Therefore,
 steps  to  improve  the  working  and
 living  conditions  of  the  Railway  Police
 Force  are  taken  by  the  State  Govern-
 ments/Union  Territories  themselves
 and  if  necessary  in  consultation  with
 the  Railway  authorities.

 Applications  from  Engineering  Gradu-
 ates  for  setting  up  of  Small  Scale

 Industries  in  Delhi

 2403.  SHRI  ISHAQUE  SAMBHALI:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  Directorate  of  In-
 dustries,  Delhi  Administration  invited
 applications  from  unemployed  Degree
 Holders  in  engineering  and  technolo-

 gy,  residents  of  Delhi,  for  allotment  of
 plots  in  various  industrial  areas  of  the
 Delhi  Development  Authority  for
 setting  up  of  small  scale  industries  In
 February,  1973:

 (b)  if  so,  the  particulars  of  the
 applications  received  and  the  manner
 in  which  these  were  processed;  and

 (c)  the  particulars  of  the  Graduate
 Engineerg  who  have  since  been  allotted
 plots  and  those  still  to  be  allotted  and
 the  time  by  which  the  allotment  is  ex-
 pected  to  be  made  to  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  ‘Yes,  Sir.

 (b)  and  (c).  593  applications  were
 received  in  respect  of  38  plots  to  be
 allotted.  The  applications  are  being
 processed  by  the  Delhi  Administration.
 Details  will  be  known  after  the  pro-
 cessing  is  completed.
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 Utilisation  of  idle  capacity  of  Viour
 Mills  in  Haryana

 2404.  SHRI  ISHAQUE  SAMBHALI
 Will  the  Minster  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state

 (a)  the  particulars  of  the  Flour
 Mulls  in  Haryana  licensed  under  the
 Industrial  Development  Regulations
 Act  with  their  capacity,

 (७)  the  mameg  of  these  Mills  which
 are  not  workmg  upto  thetr  full  capa
 city  for  want  of  allocation  of  full
 quantitie,  of  wheat

 (c)  whether  despite  the  idle  capa-
 city  of  some  of  these  Mills  Govern-
 ment  have  granted  hcences  for  the
 setting  up  of  new  units  in  Haryana
 during  972  and  973  (uptil  June),  It
 so  the  reasons.  therefor  and  their
 particulars  and

 (d)  the  measures  which  Government
 have  taken  or  prupose  to  take  to  en
 sure  the  full  utilisation  of  the  licensed
 capacities  of  the  Mills  already  hcens-
 ed  and  functioning?

 THE  DEPUTY  MINISTER  InN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 IOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE)  (a)  A  statement-I  is

 attached

 (b)  The  allocation  of  wheat  to  rol
 ler  flour  millg  is  made  by  the  respec
 tive  State  Governments  out  of  the
 block  quota  of  wheat  allotted  by  the
 Central  Government  None  of  the
 mills  is  working  to  their  full  capacity
 for  want  of  allocation  of  full  quantity

 of  wheat

 {e)  Because  of  the  anticipated  in
 creased  production  of  wheat  in_  the
 country  it  was  considered  desirable  to
 license  additional  capacity  for  setting
 up  of  new  units  in  Haryana  during
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 i97%  and  i973  to  take  caré  of  the
 demand  in  the  coming  yéars.  Two
 licences  for  the  establishment  of  new
 unitg  have  been  granted  during  972
 and  973  The  details  are  given  in
 the  statement-II  attached

 (d)  Out  of  the  block  quota  of  wheat
 allotted  by  the  Central  Government,
 the  State  Governments  are  free  to  ap-
 portion  it  between  the  different  users
 like  individual  consumers  bulk  con-
 sumers  and  also  roller  f9ur  mills  All
 possible  efforts  will  be  made  to  ensure
 better  and  fuller  utilisation  of  the
 licensed  capacities  as  and  when  the
 supply  position  of  wheat  improved

 Statement

 Annexure  I
 Particulars  of  hceensed/registered  roffer

 flour  mills  m  Haryana

 Name  of  the  Units  Capacity  per
 mor  th

 i  M/s  Amar‘  Flour
 Mills,  Sirsa

 2  M/s  Impenal  Yiour
 Mills,  Ambala  2.34  m  tonnes

 3  M/s  Ved  Lakshmi
 Flour  &  General  Mills

 4.  Mis  Seth  Ram  Naran
 oller  Flour  Mills,

 Bahadurgarh
 5  Ms  Capital  Flour  Mills,

 baridabad  .  -%  2,500m  tonnes
 6  M/s  R  B  Banarsi  Das

 Roller  Flour  =  Mills
 Ambala  City

 2,250  m.  tonnes

 ‘1,941  m  tonnes

 3,000  m  tonnes

 3997  m  tonne

 Statement  II

 4  M/s  Aggrawal  2500  m_  tonnes
 Roller  Fle  r  Mills  per  month  =  In-
 Karnal  dastriat  =  yeence

 Zrantei  in  972
 2  M/s  Harvana  2900  m  tonnes

 Roller  Flour  Mills  per  month  In
 Tohans  lustrial  licence

 wsiei  in  Jun>
 973

 (Letter  -of  Intent
 of  September
 972  converted)
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 Applications  from  Engineering  Gradu-
 ates  for  setting  up  Flour  Mills  in  Delhi

 2405.  SHRI  ISHAQUH  SAMBHALI:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  the  particulars  of  applications
 received  from  the  unemployed  Ura-
 duate  Engineers  in  Delhi  for  the

 issue  of  Licences  for  setting  up  auto-
 matic  Roller  Flour  Mills  in  Delhi
 during  2972  and  whose  cases  were
 recommended  by  the  Directorate-
 General,  Technical  Development;

 (b)  the  manner  in  which  these  appli-
 cations  were  processed  and  the  criteria
 adopted  to  grant  licences  to  these  un-
 employed  Engineers;

 (c)  the  particulars  of  the  persons
 who  have  been  issued  the  Licences
 so  far  and  the  time  by  which  other
 applications  are  likely  to  be  disposed
 of;  and

 (d)  the  total  number  of  _  licences
 issued  for  Flour  Milling  Industry  in
 Delhi  to  the  unemployed  Enginners
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 and  others  during  972  and  the  parti-
 culars  of  the  parties  concerned?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  to  (०).  An  appli-
 cation  for  setting  up  of  an  automatic
 Roller  Flour  Mills  in  Delhi  for  an
 annual  capacity  of  30,000  tonnes  was
 received  during  3972  from  Shri  Ravi
 Meatle,  Delhi  who  is  stated  to  be  an
 unemployed  Engineer.  The  applica-
 tion  was  recommended  by  the  Direc-
 torate  General,  Technical  Develop-
 ment  ang  a  letter  of  intent  was  issued
 to  him  on  the  l6th  August,  ‘1972.

 All  applications  for  industrial  licen-
 ces  are  processed  in  accordance  with
 the  prescribed  procedure  and  con-
 sidered  on  merits.

 (a)  Three  Industrial  Licences!  and
 one  Letter  of  Intent  were  issued
 during  the  year  972  for  the  establish-
 ment  of  new  undertakings  in  Delhi  for
 the  manufacture  of  wheat  products.
 A  statement  showing  details  thereof  is
 attached.

 Statement

 Licences  and  Letters  of  Intent  issued  for  the  Establishment  of  Flour  Mills  in
 Delhi,  during  972

 Date  of  Licence  Capacity  per  annum
 Letter  of  Intent

 t.  Shri  Satyanarain  G  New  Dethi
 (M/s  Shiv  Roller  Flour  Mills)

 Shri  B.  D.  Hansaria,  New  Delhi
 (M/s  Rajdhani  Roller  Flour  Mills).

 3  Shri  Om  Prakash  Gupta,  New  Delhi

 Letters  of  Intants
 re  “Shri  Ravi  Meatle,  New  Delhi

 24-7-72  30,000  M/Tonnes

 7-9-72  30,000  M/'Tonnes

 7-9-72  30,000  M/Tonnes

 16-8-72,  30,000  M/Tonnes

 *Stated  to  be  an  unemployed  Engineer.
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 were  प्रदेश  में  तैनात  कैसी  रिजर्व

 लिस  जौर  सीमा  सुरक्षा  बल  के
 कर्मचारी

 2406  भरी  हुकम  च्चग्द  कछवाय:
 क्या  शुमार  यह  बताने  की  कृपा  करेंगे  कि

 (कफ)  इस  समय  उत्तर  प्रदेश  में
 केन्द्रीय  रिजर्व  पुलिस  भर  सीमा  सुरक्षा  बल

 के  कितने  प्राधिकारी  शौर  जवान  काम  कर

 रहे  हैं;  कौर

 (ख)  उपरोक्त  दल  के  कर्मचारियों

 पर  सरकार  प्रतिमास  कितना  रूपया  व्यय

 कर  रही  है  ?

 गृह  मंत्रालय  च्  उप-अंग्री (स्लो  'एक०  एच०

 सोहसिन) :  (ग)  कम्बोज  रिजर्व  पुलिस

 33  कम्पनियां

 सीमा  सुरक्षा  बल

 6  कम् पलिया

 (लत)  रेखीय  रिजर्व  पुलिस

 24,82,200I—  रुपये  (वाहनों  पर

 हो  रहेगा  को  छोड़कर  जी  वाहनों  द्वारा  तब
 की  गई  दूरी  के  प्रसार  होता  है  भौर  जो
 श्रत्येक  महीनो  बदलता  रहता  है)  V

 सीमा  सुरक्षा  बल

 0,94,4000I-e7y  (वाहनों  के
 व्यय-भार  की  छोडकर  जिसका  हिसाब  वास्तव
 मे  तय  की  गई  दूरी  के  भ्रनुसार  लगाया  जाता  है  )।

 त्रिपुरा  राज्य  से  पा कित्ता नो  राष्ट्र को
 का  निकाला  जाना

 2407.  शी  हुकम  क़स्द  कछवाय  :  क्‍या

 गृह  मती  .4  जुलाई,  973  के  भ्र तारा क्ति
 प्रश्न  सख्या  396  के  उत्तर  के  सम्बन्ध  में

 यह  बताने  की  कपा  करेगे  कि
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 (क)  क्या  उपरोक्त  प्रश्न  के  भाग  (क)
 शौर  (@)  के  सम्बन्ध  मे  इल  बीच  सूचना
 एकत्र  कर  ली  गई  है  ,  और

 (ख)  यदि  हा,  तो  तत्सम्बन्धी  तथ्य
 क्‍या  हैं

 गह  मंत्रालय  म उपमत्री  (श्र  एफ ०
 एच०  मोहन)  (क)  और  (ख)
 जी  नही,  श्रीमान  ।  त्रिपुरा  सरकार  से  प्रभी

 सूचना  पानी  है  t

 Conversion  of  temporary  Telephone
 connections  into  permanent  ones

 2409  SHRI  PRABHUDAS  PATEL
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state

 (a)  whether  Government  have  decid-
 ed  that  temporary  Telephone  connec-
 tions  which  have  been  in  use  for  more
 than  two  years  will  be  considered  for
 conversion  imto  permanent  connec-
 ti0ns,

 (b)  whether  any  lst  has  been  pre-
 Pared  for  total  numbers  of  temporary
 connections  at  present  m  different
 States,  and

 (९)  what  steps  are  bemg  taken  by
 Government  to  see  that  telephone  con-
 nections  are  provided  to  all  those
 who  have  applied?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H  N  BAHUGUNA)
 (a)  A  proposal  on  these  lines  has
 been  suggested  to  Government  for
 consideratjon.

 (b)  If  required,  each  Circle/District
 will  be  called  upon  to  do  90,

 (c)(@)  The  production  capacity  of
 telephone  equipment  in  the  country  38
 proposed  to  be  augumented  during  the
 Fifth  Five  Year  Plan  through  the
 establishment  of  a  second  switching
 factory  at  Rae  Barel
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 (ii)  A  secoud  unit  for  the  assembly
 of  telephone  instruments  has  been
 established  at  Naini.

 (iil)  A  second  factory  for  the  manu-
 facture  of  underground  cables  has
 been  set  up  at  Hyderabad.

 It  is  hoped  that  with  the  additional
 equipment  that  will  be  available  dur-
 ing  the  5th  Plan,  the  position  regard-
 ing  telephone  connections  will  im-
 prove  considerably  by  the  end  of  the
 Fifth  Plan

 Grant  of  Pension  to  Freedom  Fighters
 in  Government  service

 2410.  SHRI  A.  P.  SHARMA;  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  are  issuing
 instructions  for  giving  additional  in-
 crements  to  those  freedom  fighters  in
 thé  employment  of  Government  who
 are  éligible  for  grant  of  pension  under
 the  Freedom  Fighters  Pension  Scheme.
 1972,  but  whose  annual  income  is  not
 less  than  Rs.  5,000/-;

 (b)  whether  Government  have
 decided  to  grant  pension  under  the
 Freedom  Fighters  Pension  Scheme.
 972  to  those  Government  employees
 whose  present  income  is  not  less  than
 Rs.  5.000/-  per  annum  but  who,  on
 retirement,  will  have  an  income  of  less
 than  Rs  5.000/-  per  annum;  and

 (c)  whether  instructions  are  being
 issued  to  State  Governments  for  giving
 similar  concessions  tn  employees  7
 State  Governments?

 THE  DLPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  No,  Sir.

 (hb)  Pension  under  the  Central
 Scheme  is  granted  to  all  eligible  free-
 dom  fighters  irrespective  of  whether
 they  ate  in  Government  service  (Cen-
 tral  or  State)  or  holding  other  em-
 ployment,  provided  their  income  is  less
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 then  Rs.  5000/-  per  annum.  After
 retirement  Government  Servants  “can
 apply  for  Freedom  Fighters  Pension  if
 their  total  income  is  less  than  Res.
 5000/-  per  year  and  they  are  other-
 wise  eligible,

 (c)  Does  not  arise.

 the Mireral  Resources  in
 Coastal  areas  of  Kerala

 24ll.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  ATOMIC  ENERGY  be
 pleased  to  state:

 Atomic

 (४)  whether  fhe  Atomic  Minerals
 Division  of  the  Atomic  Energy  De-
 partment  has  conducted  any  survey
 to  find  out  rich  atomic  mineral  resour-
 ces  in  the  coastal  areas  of  Kerala;  and

 (b)  if  so.  the  result  thereof  and  the
 steps  taken  to  exploit  these  mineral
 resources.

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  IN-
 FORMATION  AND  BROADCASTING
 AND  MINISTER  OF  SPACE  (SHRI-
 MATI  INDIRA  GANDHI:  (a)  Yes
 Sir.  The  Atomic  Minerals  Division
 of  the  Department  of  Atomic  Energy
 are  engaged  in  carrying  out  investiifa-
 tions  of  economic  minerals  in  the
 coastal  sand  deposits  along  the  Kerala
 coast  and  are  currently  carrying  out
 investigations  of  the  areas  granted  te
 Messrs  Kerala  Minerals  and  Metals
 Limited  by  the  State  Government  for
 estimation  of  reserves  of  these  mine-
 rals,

 (b)  As  a  result  of  surveys  carried
 out  so  far,  it  has  been  found  that
 the  richest  parts  of  the  deposit  are
 between  Neendakara  and  Kayamkulam
 known  as  the  Chavara  Coast  in  Quilon
 District.  Part  of  these  deposits  has
 been  granted  under  a  mining  conces-
 sion  to  Messrs  Indian  Rare  Earths
 Limited,  a  public  sector  undertaking
 of  the  Department  of  Atomic  Energy
 and  another  part  of  the  deposits  on
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 this  cOast  has  been  granted  to  Messrs
 Kerala  Minerals  and  Metals  Limited,
 a  State  Government  undertaking  for
 exploitation.

 Malpractices  in  the  Selection  ०  Mala-
 yalam  Movie  “Swayam  Varam”  for

 Film  Festival  in  U.S.8.R,

 2412,  SHRI  VAYALAR-  RAVI:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased
 to  state:

 (a)  whether  Government  have  re-
 ceived  any  complaint  alleging  mal-
 practices  in  the  selection  of  the  Mala-
 yalam  Movie  “Swayam  Varam”  for
 the  Film  festival  in  Soviet  Union;
 and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto  and  the  steps  taken  in
 this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  and  (b).  Yes  Sir.
 There  was  only  one  complaint  from
 Hon'ble  member  himself.  The  comp-
 lant  was  duly  examined.  An  indepen-
 dent  Selection  Panel  had  adjudged
 this  film  as  suitable  for  entry  in  the
 Moscow  International  Film  Festival.
 There  was  no  irregularity.  This  film
 ha,  been  awarded  recently  the  prize
 for  the  “Best  Feature  Film”  in  972

 Property  Statements  of  Government
 Employees

 2413,  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  PRIME
 MINISTER  be  pleased  to  state:

 (a)  whether  Central  Government
 employees  are  required  to  mention  in
 their  property  statements  all  goods  in
 their  possession  the  cost  of  which
 exceeds  Rs.  1000/-.
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 (b)  whether  this  rule  is  a  legacy  uf
 the  British;  and

 (c)  if  not,  when  the  original  rule
 was  framed  and  whether  in  view  of
 the  steep  fall  in  the  value  of  rupee
 Government  have  considered  it  de-
 sirable  to  revise  it  upwards  to  make
 it  in  conformity  with  the  changed
 situation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PER-
 SONNEL  (SHRI  RAM  WNIWAS
 MIRDHA):  (a)  to  (०).  Under  rule
 8(l)  of  the  Central  Civil  Services
 (Conduct)  Rules,  1964,  which  was
 issued  in  pursuance  of  the  recommen-
 dations  of  the  Committee  on  Preven-
 tion  of  Corruption  (Santhanam  Com-
 mittee)  and  which  came  into  force
 with  effect  from  30th  November,  1964,
 every  Government  servant  is  required
 to  submit  a  return  of  assets  and  liabi-
 lities  in  such  form  as  may  be  prescrib-
 ed  by  the  Government.  In  pursuance
 of  this  rule,  a  form  of  the  return  was
 prescribed  in  which  every  Government
 servant  had  to  indicate  inter  alia
 items  of  movable  property,  the  value
 of  which  individually  exceed  Rs.
 1000/-.  However,  the  submission  of
 this  return  has  been  held  in  abeyance
 pending  a  review  of  the  entire  ques-
 tidn  of  submission  of  returns  of  Assets
 and  Liabilities  by  Government  ser-
 vants

 Use  of  Imported  Items  by  M/s.  Kores
 India  (Private)  Limited  for  Manufac-

 ture  of  Stationery

 2444.DR  LAXMINARAIN  PAN.
 DEYA:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 p'eased  to  state’

 (a)  what  are  the  imported  items  be-
 ing  used  by  M/s.  Kores  India  Limited
 for  manufacturing  different  items  of
 stationery  in  their  factories;
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 (b)  what  is  the  production  ratio  per
 ‘quintal  of  imported  items;  and

 (c)  the  cost  of  finished  goods  per
 quintal  based  on  imported  raw  mate-
 rials  and  percentage  of  profit  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
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 LOPMENT  (SHRI  PRANAB  KUMAR

 MUKHERJEE):  (a)  and  (b).  The  im-

 ported  items  which  are  being  used  by
 M/s.  Kores  India  Limited  for  manu-
 facturing  different  items  of  stationery
 jn  their  factories  and  the  percentage  of

 import  content  are  given  below:
 Gv

 Item  of  Manufacture  Percentage  of Items  of  imported
 rial  import  content mate:

 lL  Duplicating  Stencils

 2.  Carbon  Paper

 3.  Computer  Ribbons

 4  Typewriter  Ribbons

 s.  Duplicating  Ink
 Large  Size  Tubes

 x.  Stencil  Tissue
 2.  Nitrocellulose
 3.  Oleyl  Alcohol
 4.  Titanium  Dioxcide

 Carbonising  Tissue
 Waxes

 है|
 \  १7.63

 J

 } 2.
 3.  Days  99.74
 4.  Carbon  Black  J

 I.  Nylon  in  14-116"
 width

 2.  Black  Toner
 3.  Block  Oleate
 4.  Sperm  Oil

 s
 Seen  eal cial  Qualit:

 Carbon  Black
 »)

 (Special  Quality)
 Carbon  Black

 0.36

 (c)  The  information  is  not  avail-
 able.

 Request  made  by  West  Bengal  Gov-
 ernment  for  loan  to  form  State  Tex-
 tile  Corporation  to  rup  sick  mills  of

 West  Bengal

 2415,  SHRI  R.  N.  BARMAN:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  West  Bengal  Gov-
 ernment  have  requested  the  Central
 Government  for  a  loan  of  Rs.  three
 crore  to  form  a  State  Textile  Corpo-
 ration  to  run  all  the  sick  mills  of

 West  Bengal;  and

 (b)  if  so,  what  action  Central  Gov-
 ernment  have  taken  on  the  request

 made  by  the  Government  of  West
 Bengal?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  and  (b).  The
 ‘Government  of  West  Bengal  had  asked
 for  financial  assistance  amounting  to
 Rupees  one  crore  during  1971-72  and
 Rupees  two  crores  during  ‘1972-73,  in
 order  to  meet  their  share  of  49  per
 cent  of  the  expenditure  for  running
 the  taken  over  textile  mills  in  that
 State.  The  late  Ministry  of  Foreign
 Trade  assessed  that  the  State  Govern-
 ment  would  require  Rs.  80  lakhs  dur-
 ing  1971-72  and  Rs.  80  lakhs  during
 1972-73,  The  Planning  Commission
 approved  of  a  total  allocation  of  Rs.
 380  lakhs  during  1972.73,  A  further
 allocation  of  Rs  80  lakhs  has  been
 approved  by  the  Planning  Commission
 for  the  year  ‘1973-74,
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 CB.  Inquiry  into  Theft  of  Antiquities
 in  Orissa

 2416.  SHRI  ARJUN  SETHI:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  what  is  the  result  of  the  C.B.I.
 Inquiry  into  the  theft  of  antiquities  in
 Orissa;  and

 (b)  who  are  the  people  found  to  be
 entangled  in  these  thefts?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  and  (b).
 No  inquiry  has  been  undertaken  by
 the  C.B.I.  into  the  theft  of  antiquities
 in  Orissa.

 Supply  of  Power  to  Gujarat  from
 Tarapur  Atomic  Power  Station

 2417,  SHRI  P  M.  MEHTA:  Will  the
 Minister  of  ATOMIC  ENERGY  be
 pleased  to  state:

 (a)  whether  Tarapur  Atomic  Power
 Plant  has  stopped  power  supply  to
 Gujarat;

 (b)  if  so,  whether  the  Chairman  of
 the  Atomic  Energy  Commission  has
 stated  that  Tarapur  Atomic  Power
 Station  would  not  supply  power  to
 Gujarat  until  the  factors  responsible
 for  the  tripping  of  the  feeder  lines  to
 Gujarat  were  known  and  the  State's
 transmission  lines  were  fully  cleared;

 (९)  whether  Central  Government
 would  intervene  in  the  matter  to  set
 the  things  right;  and

 (d)  if  not,  the  reasons  therefor?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 INFORMATION  AND  BROADCAST-
 ING  AND  MINISTER  OF  SPACE

 SARTMATE
 INDIRA  GANDHI):  (a)

 ०,  Sir,

 (b)  No,  Sir.  However,  due  to  repeat-
 ed  failures  of  the  transmission  lines
 belonging  to  the  Gujarat  State  Elec-
 tricity  Board  during  June,  1978,  which
 caused  adverse  effects  on  the  Tarapur
 Atomic  Power  Station,  Chariman,  Ato-
 mic  Energy  Commission  after  prior
 intimation  to  Minister  for  Power,
 Guajart  State  had  expressed  a  view
 that  it  would  be  inprudent  to  keep
 these  transmission  lines  connected  to
 the  Station  unless  their  faults  were
 removed.

 (९)  and  (d).  Do  not  arise.

 Setting  up  of  Heavy  Water  Project  in
 Baroda

 2418,  SHRI  PRABHUDAS  PATEL:
 Will  the  Mimster  of  ATOMIC  ENER-
 GY  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  set  up  a  heavy  water  project
 in  Baroda  in  Gujarat  State;

 (b)  the  total  expenditure  involved;

 (c)  when  the  project  is  likely  to  be
 set  up;

 (d)  whether  this  heavy  water  pro-
 ject  will  be  the  first  and  the  largest
 ammonia-hydrogen  exchange  project
 in  the  world;  and

 (e)  the  amount  of  foreign  assistance
 required  and  the  extent  to  which  the
 project  will  help  the  country?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 INFORMATION  AND  BROADCAST.
 ING  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI):
 (a)  to  (e).  The  Heavy  Water  Plant  at
 Baroda  is  already  under  construction
 and  is  expected  to  be  commissioned  by
 the  middle  of  1974,  The  total  expen-
 diture  involved  in  the  setting  up  of
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 this  plant  is  estimated  at  Rs.  968.23
 Jakhs,  including  a  foreign  exchange
 component  of  Rs.  1018.34  lakhs  which
 is  required  for  the  design  and  supply
 of  major  equioment  and  for  providing
 supervision  over  erection  and  com-
 missioning.  This  plant  is  based  on
 ammonia-hydrogen  exchange  process
 and  when  completed,  will  be  the

 second  and  the  largest  plant  of  its  kind
 in  the  world.  The  heavy  water  pro-
 ‘duced  by  this  plant  will  be  used  in
 atomic  power  stations  and  will  save
 us  the  valuable  foreign  exchange
 which  would  otherwise  have  been  re-
 quired  for  importing  heavy  water  from
 abroad.

 Industries  set  up  by  J.  K.  Group  in
 Orissa

 2419.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state:

 (a)  the  names  and  nature  of  indus-
 tries  which  the  J  kK.  Group  has  set
 up  in  Orissa  by  now;  and

 (b)  whether  it  has  asked  for  per-
 mission  to  set-up  any  new  Industry  in
 Orissa?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  C.  SUB-
 RAMANIAM):  (a)  anti  (b).  So  far  as
 information  available  with  DGTD  is
 concerned,  only  one  unit  for  the  manu.
 facture  of  paper  board  for  a  capacity
 of  83,000  tonnes  per  annum  has  been
 set  up  in  Orissa  by  a  company  belong-
 ing  to  the  J.K.  Singhania  group.  Two
 statements,  giving  details  of  the  licen-
 ces/letters  of  intent  issued  and  the
 pending  industrial  licence  applications
 relating  to  companies  belonging  to  this
 group,  are  laid  on  the  Table  of  the
 House.  [Placed  in  Library,  See  No.
 LT  5352/73].
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 Shortage  of  Scientific  personne)  in  the
 Indian  Institute  of  Petroleum,

 Debra  Dun

 2420.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  shortage  of  Scientific  personnel
 is  a  problem  to  the  Indian  Institute
 of  Petroleum  m  Dehra  Dun;

 (b)  whether  some  twenty  senior
 scientists  had  quit  the  Indian  Institute
 of  Petroleum  during  the  last  few
 months;  and

 (c)  :f  so,  the  reasons  therefor?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  0.  SUBRAMA-
 NIAM):  (a)  The  Indian  Institute  of
 Petroleum  (IIP)  is  not  facing  the
 problem  of  shortage  of  Scientific  per-
 sonnel

 (b)  and  (c).  Durmg  the  last  76
 months,  9  Scientists  have  left  the  Ins-
 titute  to  joi  Public  Undertakings  for
 better  emoluments.

 बहलो-उतर  प्रदेश  सीमा  पर  फासफोरस
 भरे  ६... |  में  ग्राम  लग  जाना

 (2421.  श्री  शिव  कुमार  शास्त्री  :  क्या
 औद्योगिक  विकास  मंत्री  यह  बताने  की  कृपा
 करेगे  कि:

 (क)  क्‍या  दिल्ली-उत्तर  प्रदेश  सीमा
 पर  फासफोरस  भरे  कुछ  डसो  में  हाल  ही  में
 झाग  लग  गई  थी;

 (ख)  यदि  हां,  तो  ऐसे  रसायन  के
 सम्बन्ध  में  आ्रवण्णक  सावधानी  न  बरतने  के
 क्या  कारण  'थें  प्रौढ़  क्या  सरकार  ने  इस  सम्बन्ध
 में  कोई  कार्यवाही  की  है,  और



 ‘SI  Written  Answers  SRAVANA  1,  4895  (SAK  4)

 (a)  क्या  राग  लग  जाने  के  राम-
 स्वरूप  वहा  विपैलों  चे  य्त्प्श्न  हो  न  भी
 जिससे  लोगा  को  बहुत  परेशानी  z

 ?

 द्ोयोगिक  बिकास  पमंब्रापय  में  उप  जी

 शुभी  प्रणव  कुमार  सुकर्मों)  :  (क)  से

 [ग).  भ्रपेक्षित  जानकारी  इकट्ठी  को  जा

 रहो है श्रौर  सभा  पटल  पर  रख  दी

 जायेगी  ।

 Upgrading  of  Croes-Bar  exchanges  in
 Delhi  area

 2422  SHRI  P  GANGADEB:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state  whether  a  crash
 programme  has  been  undertaken  by
 the  Telephone  Department  to  upgrade
 the  seven  Cioss  bar  Exchanges  in
 Delhi  area?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H  N  BAHUGUNA)
 There  are  six  cross-bar  exchanges  in
 Delhi:  area  including  the  Trunk  Auto-
 matic  exchange  A  crash  programme
 has  been  undertaken  to  upgrade  the
 Karolbagh,  Jorbagh  and  Janpath
 ‘Cross-bar  exchanges  Rectification
 work  has  also  been  commenced  in  the
 Trunk  Automatic  exchange.

 Setting  up  of  an  Inter-Ministerial
 ‘Working  Group  to  examine  recommen-
 dations  of  the  Committee  on  umemp-

 loyment

 2423.  SHRI  छ,  M.  MEHTA,
 SHRI  C.  JANARDHANAN:

 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  the  Planning  Commis-
 sion  has  set  up  an  inter-ministerial
 working  group  to  examane  the  recom-
 mendations  made  by  the  Committee
 on  Unemployment  in  its  report;  and
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 (b}  when  the  group  38  hkely  to
 submit  its  report?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  (a)  Yes,  Sir

 (9)  In  about  two  months  time,

 Forced  Conversions  to  Christianity  by
 Management  of  Winberg  Allen  School,

 Mussoorie

 2424  SHRI  PARIPOORNANAND
 PAINULI  Will  the  Minster  of  HOME
 AFFAIRS  be  pleased  to  state.

 (a)  whether  the  management  of
 the  Winberg  Allen  School,  Mussoorie
 has  been  forcing  minor  children  of
 Hindu,  Sikh  and  Buddhist  faiths  m  the
 School  to  offer  prayer  in  the  Church,

 (9)  2f  so,  whether  a  number  of
 these  minor  childien  were  baptised

 to  ‘Holy  Communion”  in  recent  past
 agains!  the  conc  it  of  their  parents;
 and

 (c)  wh.ther  the  Winberg  Alen
 School  management  has  been  evading
 taxes  year  after  year?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  Fr  H.  MOHSIN).  (a)  and  (b).
 The  information  3s  beimg  collected  and
 will  be  laid  on  the  Table  of  the  House.

 (९)  No,  Sir.

 Christian  Missionary

 2425.  SHRI  PARIPOORNANAND
 PAINULI:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 Activities  of  a

 (a)  whether  Mr.  0  M.  Macmullan,
 @  registered  Christian  Mussionary  78
 the  Principal  of  a  leading  Public
 School  “Winberg  Allen  School”  at
 Mussoorie;
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 (b)  whether  Mr.  Macmillan  has,
 during  his  visits  abroad  in  the  past,
 been  making  mischievous  propaganda
 against  our  national  Government  and
 the  Indian  people;

 (c)  whether  Mr.  Macmillan  made
 derogatory  remarks  against  Indian
 Christians,  dubbing  them  as  unworthy
 for  holding  “positions  of  leadership”
 while  giving  a  press  statement  in  Aus-
 tralia  in  the  past;  and

 (a)  if  so,  what  steps  have  been
 taken  to  curb  his  activities?

 SHE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  to  (d).
 Mr.  0,  M.  Macmillan  is  the  Principal
 of  'Winberg  Allen  School,  Musso°re
 An  anonymous’  complaint  regarding
 alleged  statement  made  by  him  when
 he  was  abroad  in  968  was  received.
 The  journal  in  which  the  statements
 were  said  to  have  appeared  was  found
 to  be  a  religious  magazine  of  com-
 paratively  small  circulation.  It  was
 not  found  possible  to  verify  the  cor-
 rectness  of  the  allegations.  However,
 no  statement  of  Mr.  Macmillan’s  views
 have  come  to  notice  subsequently
 through  any  important  journal  or
 newspaper  in  Australia.

 Import  of  Telephone  Equipments

 2428.  SHRI  R.  N.  BARMAN:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  his  Ministry  proposed
 to  import  Telephone  equipments  to
 meet  the  country’s  increased  require-
 ments;

 (b)  the  names  of  countries  from
 where  Telehone  equipments  are  pro-
 posed  to  be  imported  and  the  quantity
 of  equipment  to  be  imported;  and
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 (c)  to  what  extent  West  Bengal
 backward  areas  will  be  benefited  by
 imported  equipments?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Yes  Sir.

 (b)  Purchase  will  be  made  by  invit-
 ing  Global  Tenders.  The  quantity  of
 equipment  will  be  for  about  60,000.
 lines.

 (c)  The  type  of  exchange  proposed’
 to  be  imported  are  tailored  to  suit
 the  needs  of  high  density  subscriber
 areas.  Hence  the  same  will  not  fit  in
 with  the  needs  of  backward  areas.

 पाली  (राजस्थान)  में  चोरी  से  टेलीफोन

 करने  के  मामलों  का  पता  लगाना

 2427.  श्री  सीलबन्द  डागा :  क्‍या

 संचार  मंत्री  यह  बताने  की  कपा  करेगे  कि:

 (क)  वर्ष  i97:  शौर  972  में

 ऐसे  कितने  मामलों  का  पता  चला  है  जिनमें

 पाली  (राजस्थान)  में  प्राइवेट  लोगों  ने

 एक्सचेंज  भ्रापरेटरों  के  साथ  सांठ-गांठ  करके

 बिना  टेलीफोन  शुल्क  का  भुगतान  किये  टेली-

 फोन  किये  थे  ;  और

 (ख)  इस  कारण  कितने  कर्मचारियों

 की  सेवायें  समाप्त  कर  दी  गई  है  कौर  कितने

 करमचारियों  के  विरुद्ध  अब  भी  जांच

 की  जा  रही  है  कौर  ये  जांच  किस  तारीख  से

 चल  रही  है  ?

 संचार  मंत्री  (भी  हेसवतीनन्दन  बहुगुणा):
 (क)  ऐसे  मामलों  का  पता  नहीं  चला  है।

 (ख)  प्रश्न  ही  नही  उठता  t
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 Uifect  of’  the  péoposal  to  incorporate
 new  featutes  and  improve  Vividh

 Bharati  Service  on  Film  and
 Classical  Music

 2428,  SHRI  BIRENDER  SINGH
 RAO:  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  how  the  new  deal  to  incorpo-
 rate  the  new  features  and  improve  the
 Vividh  Bharati  Service  would  affect
 the  film  music  and  classical  music;
 and

 (b)  the  role  proposed  to  be  allotted
 to  commercial  and  non-commercial
 centres  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OP  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  The  duration  of  film
 music  has  been  brought  down  and
 the  duration  of  folk  musie  and  classi-
 cal  music  has  been  increased

 (b)  The  Vividh  Bharat:  Centres,
 both  Commercial  and  non-Commercial,
 have  been  asked  to  contribute  more
 programmes  in  this  regard

 Destruction  of  Cement  in  Surat,”
 Gujarat

 2429.  SHRI  P,  M.  MEHTA:  Will  the
 Minster  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNO.
 LOGY  be  pleased  to  state

 (a)  whether  in  the  month  of  June,
 1973,  cement  stocks  accumulated  in
 Surat  as  a  result  of  new  distribution
 system  enforced  by  the  authorities;

 (b)  whether  much  cement  was  des-
 troyed  due  to  the  monsoons  rains;

 (c)  if  so,  what  were  the  reasons  for
 shortage  and  excess  stocks  of  cement
 in  the  same  district  and  who  are  the
 responsible  for  this  sort  of  mis-
 management  which  has  resulted  in
 heavy  losses  to  the  Gujarat  State;  and

 3387  L.S.—3
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 (d)  whether  Union  Government  has
 looked  into  the  matter  and  taken  the
 action  on  these  held  responsible?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  No,  Sir,  there  is
 no  such  information  with  the  State
 Government  or  the  Central  Govern-
 ment.

 (b)  No,  Sir;  there  is  no  such  infor-
 mation  with  the  State  Government  or
 the  Central  Government.

 (c)  Does  not  arise.

 (d)  Does  not  arise.

 Increase  in  unemployment  in  Fourth
 Five  Year  Plan

 2430.  SHRI  DEVINDER  SINGH
 GARCHA:

 SHRI  MANORANJAN
 HAZRA:

 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  the  number  of  unemp-
 loyed  people  in  the  country  has  al-
 most  doubled  during  the  Fourth  Plan
 period  and  now  stands  at  7.27  million;

 (b)  7६  so,  whether  it  is  due  to  the
 fact  that  the  pace  of  employment
 generation  छ  too  slow  to  cope  with
 the  increase  in  the  labour  force  and
 the  increased  output  of  the  education-
 al  system;  and

 (c)  if  so,  the  steps  being  taken  by
 Government  to  remedy  the  situation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  The  number
 of  unemployed  people  in  the  country
 at  beginning  of  the  Fourth  Pian  was
 estimated  at  3.42  million,  The  num.
 ber  of  job-seekers  registered  with  the
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 Employment  Exchanges  as  on  3ist
 December,  2072  was  68,08,080.  The
 live  tegister  Agures  have,  however,  to
 be  examined  in  the  cotitext  of  their
 admitted  limitations.  As  the  Commit-
 tee  on  Unemployment  hes  stated  in
 its  report,  some  ef  the  persons  regis-
 tering  themselves  with  the  Employ-
 ment  Exchanges  are  not  necessarily
 unemployed.  On  the  other  hand,  many
 persons  who  are  unemployed  do  not
 get  their  names  registered  with  the
 Employment  Exchanges.  A  consider-
 able  amount  of  multiple  registration
 also  exists.

 (b)  The  growth  of  employment  in
 8  country  is  linked  with  the  process
 of  economic  development  and  the  rate
 of  growth.  The  rate  of  growth  has
 been  inadequate  during  the  last  V2
 decades.  Ag  indicated  in  the  Approach
 Paper,  the  first  decade  of  planning,
 95I—-60,  achieved  a  trend  ate  of
 growth  of  only  38  per  cent  and  the
 second  decade,  96!—70,  only  37  per
 cent.  Agriculture,  which  was  doing
 well  in  the  first  two  years  of  the
 Fourth  Plan,  had  a  set-back  during
 the  third  year.  On  account  of  ad
 verse  climatic  factors,  there  is,  as
 indicated  in  the  Approach  Document,
 8  possibility  of  further  decline  m  pro-
 duction  in  97l-72.  Industrial  pro-
 duction  has  been  growing  much  slow-
 er  than  the  8—l0  per  cent  rate  as
 senvisaged  in  the  Plan.  The  Com-
 miteee  on  Unemployment  has,  in  its
 report,  analysed  that  a  sharp  deterio-
 ration  took  place  in  1966.  The  report
 continues  to  state  that  the  situation
 was  not  particularly  bright  m  967

 The  industrial  production  showed  a
 recovery  during  2988  with  a  rise  of
 6.4  per  cent  over  the  previous  year
 This  trend  was  maintained  in  7969
 ‘with  a  rise  of  7.l  per  cent.  The  rate
 ‘of  growth,  however,  dropped  to  48
 per  cent  in  970  and  3  per  cent  in
 97i,  There  was  slight  improvement
 im  1972,  but  it  was  well  below  the
 desired  है  per  cent.  Hewever,  the  Gov-
 ernment  are  fully  aware  and  the  stra-
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 tegy  for  growth  and  employment  crea-
 ttdh,  as  outlined  in  the  Approach
 Docyment,  would  be  adopted  to  meet
 the  problem.

 (९)  Besides  the  hormal  Plan  pro-
 grammes  in  the  Fourth  Five  Yedr
 Plan  which  provided  enrployment
 opportunities  to  bulk  of  unemployed
 persons,  the  Government  of  India
 undertook  several  Special  Employment
 Programmes  commencing  from  1971-
 72.  These  are  described  below:—

 I  Programmes  for  educated  unemp-
 loyed  initiated  mm  97l-72  and  for  high-
 ly  qualified  engineers,  technologists
 and  scientists  drawn  up  by  the  Cen.
 tral  Government  in  972-73—Under  this
 programme,  Rs  9.8l  crores  were  re-
 leased  to  the  States  resulting  in  about
 45,000  job  opportunities  mostly  for  the
 educated  The  Centra]  budget  provi-
 sion  for  ‘1972-73  for  the  programmes
 of  educated  unemployed  and  for  high-
 ly  qualified  engineers,  technologists
 and  scientists  was  Rs,  63  crores  com-
 prising  Rs  43  crores  for  educated  un-
 employed  and  Rs.  20  crores  for  engi-
 neers,  technologists  and  scientists
 against  which  a  sum  of  Rs  7.3  cro-
 res  was  actually  allocated  to  the  States
 resulting  in  nearly  64,000  additional
 job  opportunities  mainly  for  educated
 persons  an  that  year  The  outlay  on
 these  programmes  for  ‘1978-74,  is  of  the
 same  order  as  in  1972-73,  The  sche-
 mes  being  implemented  under  this
 programme  are  as  under:—

 l  Expansion  and  improvement  in
 the  quality  of  primary  educa-
 tion.

 2  Financial  assistance  to  small
 entrepreneurs  for  setting  up
 small  industries.

 3.  Rural  engineering  surveys.
 4.  Setting  up  of  agro-service  cen-

 tres.

 5.  Expansion  of  consumers  co-
 operative  stores.
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 cx  Investigation  of  read  projects.

 थे,  Design  units  for  rural  water
 supply.

 8.  Investigation  of  irrigation  and
 flood  contro}  projects.

 79,  Natural  resources  surveys—Sur-
 vey  of  Land  and  Soil,  ground
 water  resources,  forest  resour-
 ces  and  mineral  resources.

 II.  Special  Employment  programmes
 in  States  and  Unien  Territories  —An
 amount  of  Rs  26.50  crores  was  allo-
 cated  during  1872-73  to  various  State
 Governments  on  the  understanding
 that  they  would  raise  additional
 matching  resources  to  an  equal  extent
 for  drawing  up  special  employment
 programmes.  A  sum  of  Rs.  050  crore
 was  also  allocated  for  similar  program-
 mes  in  the  Union  Territories.  It  is
 estimated  that  additional  employment
 was  provided  under  this  programme
 to  about  3.70  lakh  persons  including
 70,000  educated  in  ‘7972-73,  A  similar
 allocation  has  been  made  for  this  pro-

 gramme  for  the  year  1973-74,

 प्रा  The  Half  a  Millien  Jobs  Pro-
 gramme  for  Educated  Unemployed—
 1973-74.—In.  spite  of  efforts  to  solve
 the  unemployment  problem  as  indica-
 ted  above,  it  was  felt  that  that  the
 problem  of  unemployment  was  becom-
 ing  More  and  more  serious,  particular-
 ly  among  the  educated;  it  was,  there-
 fore,  decided  to  start  a  special  emp-
 Joyment  programme  to  provide  job  op-
 portunities  to  the  educated  unemploy-
 ed.  The  Government  of  India  have
 started  the  Half  a  Million  Jobs  Pro.
 8ramme  in  ‘1978-74  with  a  total  bud-
 get  provision  of  Rs.  00  crores.  Under
 this  programme,  different  States/Union
 Territories  have  been  asked  to  formu-
 late  ahd  implement  schemes  within  a
 ceiling  amourit  allocated  to  each  aim-

 ते  at  securing  erhploytnent  opportuni-
 ties  for  a  specified  number  of  persons. The  proposals  formulated  by  the
 States/Union  Territories  under  this
 Programme  have  ‘yen  clegred  by  the

 Pianning  Commission  for  implementa-
 tion.

 IV.  Crash  Scheme  for  Rural  Emp-
 loyment.—This  scheme  was  introduced
 in  1971-72  with  the  object  of  provid-
 ing  employment  to  1,000  persons  on
 an  everage  continuously  for  a  work-
 ing  season  of  0  months  in  a  year  in
 every  district  in  the  country.  During
 i97i-72,  an  amount  of  Rs.  3.22  crores
 was  spent  resultung  m  80  million  man-
 days  of  employment.  In  ‘1972-73,  the
 total  expenditure  incurred  by  differ-
 ent  States  was  Rs.  ATLL  crores  there-
 by  generating  employment  of  303.52
 lakh  man-days.  The  Plan  outlay  for
 this  scheme  during  ‘1978-74  is  Rs  50
 crores.

 दि  Programme  for  Small  Farmers,
 Marginal  Farmers  and  Agricultural
 Labourers—This  scheme  was  intro-
 duced  in  1969-70.  The  scheme  is  in-
 tended  for  the  economic  development
 of  vulnerable  rural  classes  by  suitably
 strengthening  the  infra-structure  base
 of  Small  Farmers,  Marginal  Farmers
 and  Agricultural  Labourers  consistent
 with  the  prevailing  thn  employment
 in  the  rural  areas.  Till  the  end  of
 December,  ‘1972,  about  3  million  bene-
 ficiaries  were  identified.  Of  these,
 about  .3  million  have  been  enrolled
 as  members  of  cooperatives.  Upto  the
 end  of  ‘1972-73,  an  expenditure  of  Rs.
 17,82  crores  was  incurred.  For  ‘1973-
 74,  a  provision  of  Rs.  2000  crores  las
 been  made  for  this  programme.

 VI.  Drought  Prone  Area  ह...
 gramme.—This  programme  is  intended
 for  the  economic  development  of  cer-
 tain  vulnerable  areas  of  low  resources
 endowment.  Thé  programme  aims  at
 mitigating  the  severity  of  scarcity  con-
 ditions  by  organising  productive  and
 labour  intensive  programmes  like  me-
 dium/minor  irrigation,  soil  conserva-
 tion,  afforestation  and  construction  of
 roads.  During  1970-71  and  1971-72,  a
 total  expenditure  of  Rs,  30.80  crores
 was  incurred  resulting  in  employment
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 of  about  4.70  million  mandays.  Dur-
 ing  1972-73,  State  Governments  re-
 ported  an  expenditure  of  Rs.  38.5l
 croresc,  thereby  generating  employ-
 ment  of  40  million  mandays.  An  allo-
 cation  of  Rs.  22.00  crores  has  been
 made  for  this  programme  in  ‘1973-74.

 In  the  Fifth  Plan,  employment-
 oriented  schemes  will,  as  indicated  in
 the  Approach  Document,  be  designed
 in  a  manner  that  will  lead  to  the  maxi-
 mum.  possible  creation  of  durable  pro-
 ductive  assets  while  ensuring  that  their
 employment  content  does  not  thereby
 get  diluted.

 Aid  to  Gujarat  for  Educated
 Unemployed

 2431,  SHRI  RAM  PRAKASH:

 SHRI  PRABODH  CHANDRA:

 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  Centre  has  provided
 Rs  350  crore  aid  to  the  Gujarat  Go-
 vernment  for  providing  jobs  to  the
 educated  unemployed  in  the  State;  and

 (b)  if  80,  the  amount  of  aid  pro-
 vided  to  other  States  for  similar
 purpose?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  For
 the  current  year  Gujarat  State  Go-
 vernment  have  been  requested  to  for-
 mulated  schemes  under  the  Half  a
 Million  Jobs  Programme  for  providing
 employment  to  educated  unemployed
 persons  within  a  ceiling  of  Rs.  3.5
 crores.  This  is  over  and  above  to  Rs.
 2.28  crores  allocateq  for  continuing  the
 schemes  for\  educated  unemployed
 which  were  initiated  in  1971-72.  In
 addition,  the  State  Government  have
 also  been  allocated  a  sum  of  Rs.  .8i
 crores  fOr  special  employment  pro-
 grammes  which  would  provide  op-
 portunities  for  both  educated  un-
 employed  and  others.  As  against  the
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 tentative  ceiljng  of  Rs,  3.5  crores  allo-
 cated  for  the  Half-a-Milhon  Jobs
 Programme,  schemes  amounting  to  Rs.
 3.07  crores  have  been  received  from,
 the  State  Government  so  far  and  they
 have  been  approved.

 (b)  A  statement  containing  the  al-
 locations  made  or  ceiling  fixed  for
 different  States  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See,  No  LtT-5358/73.}

 Shortage  of  Cement  in  West  Bengak

 2432.  DR.  H.  P.  SHARMA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state:

 (a)  whether  there  has  been  an
 acute  scarcity  of  cement  in  West  Ben-
 gal  since  January  this  year;

 (b)  if  so,  the  average  annual  de-
 mand  of  the  State  for  cement  and  the
 quota  of  cement  actually  supplied;
 and

 (c)  the  steps  taken  to  ensure  equi-
 table  distribution  of  cement  and  pre-
 vent  black  marketing  in  this  commo-
 dity  which  has  been  rampant?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  There  is  some  shor-
 tage  of  cement  in  the  State  of  West
 Bengal  as  a  result  of  the  overall  shor-
 tage  of  cement  in  the  country.

 (b)  The  annal  demand  according  to
 the  State  Government  is  said  to  be  2
 lakh  tonnes.  A  quantity  of  0.08  lakh
 tonnes  was  supplied  to  the  State
 during  972  and  a  quantity  of  4.82
 lakh  tonnes  has  been  supplied  during
 the  first  half  of  1973.

 (९)  To  distribute  the  available  ca-
 ment  equitably,  quotas  have  been  fix
 ed  for  each  State  for  the  period  July,
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 73  to  June  74  on  the  basis  of  their  con-
 sumption  during  the  past  five  years
 and  allocations  are  made  according  to
 the  recommendations  of  the  State  Go-
 vernment  who  have  been  requested  to
 ensure  that  the  requirements  of  irriga-
 tion  amd  power  projects  are  met  in
 full.  An  additional  quota  for  West
 Bengal  has  also  beers  agreed  to.  The
 State  Government  has  also  issued

 orders  for  regulating  sale  of  cement  at
 retail  level.

 “West  Bengal  Pian  for  Educated  Un-
 employed

 2433.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  PLANNING  be  plea-
 sed  to  state:

 (a)  whether  West  Bengal  Govern-
 ment  have  drawn  out  plans  for  giving
 jobs  to  the  educated  unemployed
 youths  of  the  State.  and

 (b)  if  so,  the  employment  so  far
 given  by  the  present  Government  and
 the  broad  outhnes  of  the  employment
 projects?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  Yes,
 Sir  The  Government  of  West  Ben-
 gal  have  been  implementing  some
 schemes  for  providing  jobs  to  educated
 unemploye@  since  1971-72  with  finan-
 cial  assistance  from  the  Central  Go-
 vernment  These  schemes  were  con-
 tinued  in  ‘1972*73  and  are  being  con-
 tinued  in  the  current  year.  In  addi-
 tion,  the  Half-a-Millon  Jogs  Program-
 me  has  also  been  started  in  ‘1973-74
 under  which  the  State  Government

 have  drawn  up  proposals  to  create  job
 opportunities  for  4.26  lakh  educated
 persons.

 (b)  According  to  the  latest  informa-
 tion  available,  about  .22  lakh  persons
 wéré  provided  employment  in  1971-72,
 and  1972-73,  out  of  whom.  about  15,000

 wwete  educated  persons.  Under  various

 schémes  it  is  estimated  that  about  2.48
 lakh  jobs  will  be  generated  in  the  year
 1973-74,

 Broad  outlines  of  the  various  em-
 ployment  schemes  currently  being
 implemented  by  the  State  Government
 for  educated  unemployed  are  described
 below.—

 QQ)  Self-employment  programmes
 for  which  Government  would
 provide  assistance  to  entrep-
 reneurs  by  way  of  margin
 money/seed  capital,  training
 facilities  and  infda-structure
 facilities.

 (u)  Training  programmes  on  a
 stipendiary  basis  to  prepare
 young  men  in  fields  like  edu-
 cation,  para-medical  services,
 agricultural  extension,  coop-
 eration  etc,  so  that  they  will
 be  equipped  to  take  up  regular
 jobs  arising  in  ‘1974-75,  for  the
 iumplementation  of  various
 programmes  in  the  Fifth  Plan
 like  minsmum  needs,  agricul-
 tural  development,  expansion
 of  cooperative  sector,  etc.

 Qu)  Incentives  to  employers  in
 the  private  sector  and  coop-.
 eratives  to  employ  engineers,
 diploma  holders  and  other
 technically  qualified  persons
 as  well  as  persOns  coming
 from  the  weaker  sections  of
 the  society.

 Allotment  of  Funds  to  States  to
 Create  Employment

 2434.  SHRI  BIRENDER  SINGH
 RAO:  Will  the  Minister  of  PLANNING
 be  pleased  to  state  the  amount  allot-
 ted  by  the  Centre  to  various  State
 Governments  to  create  employment
 opportunities  during  ‘1973-747,

 THE  MINISTER  OR-STATE”  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  The  fol-
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 Iewing  table  shows  the  amount  allet-  Governments  to  create  employment
 ted  by  the  Centre  to  various  State  opportunities  during  1973-74:

 (Rs.  in  ctores)

 Si  5808  Union  Crash  Special  Em-
 proronnicesy  मी

 Ceiling  within  Total
 No.  Territory

 sot  gl  ie
 which  State

 ployment  States  and  wnémployed  five  been
 Unioti  initiated  in

 ny  aoa
 aeated

 tory  (Central  =  नह  ४  Foenstile- Assistance  te
 ode  the Half  a

 Prams Jobe
 subject  to  the
 guide  lines

 rt  2  3  4  5  6  7

 States

 x.  Andhra  Pradehs  3°%4  213  3°04  6:00  14°28

 2.  Assam  regs  O°  72  2°35  °50  5°72

 3.  Bihar  4°53  2°75  6°88  8-50  22°66

 4.  Gujarat  2°33  उठ  2* 28  3°50  9°42

 Ss.  Haryana  0°87  0°49  3°64  7s.  4°75
 6  Himachal  Pradesh  I-20  ०.77  I°62  060  3°59

 7.  Jammu  &  Kashmir  IIs  0°23  १56  ०१5  3°69
 Kerala  754  7०4  2°51  ११०0  72९09

 9.  Madhya  Pradesh  5°33  204  3°73  5°30  18°40.

 10.  Maharashtra  3°20  2°47  2°86  8:00  16°53 $3
 rr.  Manipur  0°27  0०05  0९70  o  4०0  0*  82

 2,  Meghalaya  0°25  00s  0०24  0°20  O74

 13.  Mysore  2°33  "  43  2°55  5°00  II-3r

 Ih  Nagalend  0°29  0°03  o  28  0१  72  072

 rg.  Orissa  3498  708  3°04  3"  80  8९१0
 6  Punjab  7३7  0°  66  नका  2°30  $70

 7%  Rajasthan  3°20  2९26  4°36  मे 25  72०7

 n.  ‘Tamil  Nadu  26  2,01  2°88  6°50  14°00"

 19.  Tripura  oOo  25  0°08  ०९  74  0°40  o-  87
 20.  Uttar  Pradesh  6°74  4°34  है"  ss  Ire  ३०३६
 at.  West  Betigal  2°94  are  5°65  2400  १
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 I  a  3  4  5  6  7

 Udon  Terroteries
 22.  Andaman  &  Nico-

 bar  Islands  0.04  ००  0°04  0°03  oI2

 23.  Pra-  0°  29  0°03  0°22  0°06  0°60

 a4.  Chandigarh  0°07  0°02  0°06  0°25  0°  40

 25.  Dadra  &  Nagar
 Haveh  0°07  ०6  o:0l  Ook  ०30

 26.  Delhi  a0  0°30  ०:84  2°50  3°74

 27.  Goa,  Daman  &Diu  o°-I3  0°  06  0°  26  0°20  0°65

 28  Laccadive,  Minicoy
 &  Aminidive  Islands

 oO  04  ०.0०  060  oor  0°07

 29.  Muoram  0°  0  0०  02  0°02,  °  06  0°20

 30.  Pondicherry  ols  0°04  0९  20  ol4  0°  53

 TOTAL  47°46  27°00  6I°36  93°03  28-65,

 Note:  For  special  employment  programmes  (Col.  4  above)  state  Governments  are  ex-
 pected  to  make  a  matchmg  contribution.

 Production  and  installed  capacity  in
 Public  ang  Private  Sector  Plants

 2435  SHRI  JYOTIRMOY  BOSU
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state

 (a)  the  installed  capacity  and  actual
 pioduction  in  the  major  private  and
 public  sector  plants  separately,  year-
 wise  during  the  last  three  years,  and

 (b)  whether  poor  plant  manage-
 ment  is  one  of  the  main  causes  of  the
 existence  of  idle  capacities?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):  (a)  Wittle  itstalled  capacity-
 industey-wise  ts  8०७६  teadily  available,
 a  statement  showing  production  of

 we

 ha  pa

 a  a  ei id
 on  in

 uot ४]  t  |  a

 =  ee  न
 in  Library.  See

 (b)  Some  of  the  causes  for  idle
 tapacity/fall  in  production  are:—

 l.  Power  cuts

 2  Disturbed  industrial  relations.
 3  Lack  of  demand.
 4.  Coal  and  wagon  shortages,  and
 5.  Shortage  of  raw  materials

 Allocation  made  to  Uttar  Pradesh  for
 Providing  jobs  to  Educated  Unemp-

 loyed

 2436.  SHRI  R.  K.  SINHA:  Will  the
 Minster  of  PLANNING  be  pleased  te
 state:

 (a)  whether  Centre  has  sanctioned
 some  amount  for  Uttar  Pradesh  for
 providing  training  and  self-employ-
 tmant  oppostunities  to  educated  per-
 sons;

 (b)  if  so,  the  amaunt  sanctioned  and
 the  nutpber  of  persons  to  be  coverad
 under  the  plan;  and
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 (९)  the  steps  taken  to  ensure  pro-
 per  implementation  of  the  programme
 Fy  8  crash  programme?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  Yes,

 Sir.

 (b)  For  the  current  year  the  State
 Government  has  been  allocated  the
 following  amounts  for  schemes  exclu-
 ‘sively  for  educated  unemployed:

 Qs.  in  crores)

 है  0)  For  continuing  schemes  in-
 itiated  in  1971/72  8.35

 }  fi)  Cling  within  which  the
 State  Government  could  im-
 plemented  schemes  under  the
 Half-a-Milhion  Jobs  Pro-
 gramme  .  .  TI.00

 In  addition,  the  State  Government
 has  been  allocated  Rs.  4.32  crores  for
 special  employment  programme  which
 cover  both  educated  persons  and
 others.  As  against  the  ceiling  of
 Rs.  3.00  crores  aimed  at  securing
 gainful  employment  to  50  to  60  thous-
 and  educated  persons,  schemes  amoun-
 ting  to  Res.  6.22  crores  received  from
 the  State  Government  and  aimed  at
 the  employment  of  about  57,000  per-
 sons  have  been  approved  so  far.

 (c)  A  special  cell  to  coordinate  and
 monitor  the  implementation  of  the
 Employment  Programmes  has  been  set
 up  in  the  State  Planning  Department.
 State  Government  have  also  been
 advised  that  District  Coordination
 Committees  should  be  formed  to  con-
 tinuously  review  and  monitor  the
 implementation  of  the  schemes.  In
 addition,  the  quarterly  release  of  Cen~

 ‘tral  asbistance  is  also  subject  to  the
 satisfactory  implementation  of  the

 “schemes  in  all  respects.
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 Pian  to  provide  Employment  to  Edu-
 cated  Unemployed  ini  Rural  Areas

 2437.  SHRI  R.  K.  SINHA:  Will  the
 Minister  of  PLANNING  be  pleased  to
 state:

 (a)  whether  Government  have  any
 proposal  to  prepare  decentralised  dis-
 trict-based  plans  to  provide  emptoy-
 ment  to  educated  unemployed  people
 mm  rural  areas;  ana

 (b)  if  so,  the  salient  features  there-
 of?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OP  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  and
 (b).  Clear  guidelines  have  been  given
 to  the  States  to  formulate  employ-
 ment  schemes  for  educated  unemp-
 loyed  in  such  a  way  that  the  benefits
 reach  all  regions  of  the  State,  rural
 as  well  as  urban,  as  far  as  possible
 district-wise.  The  schemes  tormula-
 ted  on  the  above  basis  by  the  State
 Governments  and  under  implementa-
 tion  can  be  classified  as  follows:

 (i)  Self-employment  programmes
 tor  which  Government  would
 provide  assistance  to  entrep-
 reneurs  by  way  of  margin
 money/seed  capital,  training
 facities  and  infra-structure
 facilities.

 (Gi)  Training  programmes  on  a
 stipendiary  basis  to  prepare
 young  men  in  fields  like  edu-
 cation,  para-medical  services,
 agricultural  extensi°n,  coop-
 eration  etc.,  go  that  they  will
 be  equipped  to  take  up  re-
 gular  jobs  arising  in  1974-75
 for  the  implementation  of  va-
 rious  programmes  in  the  Fifth
 Plan  like  minimum  needs,
 agricultural  development,  ex~
 pansion  of  cooperative  sector
 ete.

 (iil)  Incentives  to  employers  in  the
 private  sector  and  cdooperati-
 veg  to  employ  ehgineers,  dip-
 loma  holders  ahd  other  teth-
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 nically  qualified  persons  as
 well  ag  persons  coming  from
 the  weaker  sections  of  society.

 Formation  of  Holding  Coy.  fer  Textile
 Mille  taken  over  by  ह...

 2438.  SHRI  VASANT  SATHE:
 SHRI  JAGANNATH  MISHRA:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  a  proposal  to  form  a  holding
 company  for  efficent  management  of
 the  textile  units  taken  over  by  Go-
 vernment  and  if  so,  the  outlines  there-

 of,  and

 (b)  af  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  and  (b).  The
 future  pattern  of  management  of  the
 textile  units  taken  over  by  Govern-
 ment  is  under  exanmnation

 Reduction  in  Current  Year's  Outlay
 for  Central/Centrally  Sponsored

 Schemes

 2439  SHRI  VASANT  SATHE  Will
 the  Minister  of  PLANNING  be  pleased
 to  state.

 (a)  whether  a  drastic  cut  is  umposed
 m  the  current  year  outlay  on  Central/
 Centrally  Sponsored  schemes  specially
 designed  to  ameliorate  the  lot  of
 weaker  section  of  rural  community  in
 backward  and  drought  affected  areas;
 and

 (0)  éf  so,  what  is  the  extent  of  cut
 effected  scheme-wise  and  the  rationale
 therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING

 a
 MOHAN  DHARIA):  (a)  No,

 ir.

 (b)  Question  does  not  arise.
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 पंजाब  शौर  बिहार  कौ  साथ  में.  स्तर

 2440.  भी  ईश्वर  चौधरी  :

 शी  जगरनाथ  खिल  :

 क्या  योजना  मंत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्या  पंजाब  कौर  बिहार  की  प्राय
 में  बहुत  भारी  अन्तर  है  ;

 (ख)  यदि  हा,  तो  पजाब  की  आय  से

 बिहार  की  राय  कितने  प्रतिशत  कम  है  ,  और

 (ग)  इसके  क्‍या  कारण  हैं  तथा  बिहार
 के  पिछड़ेपन  को  दूर  करने  के  लिये  सरकार
 क्या  प्रयत्न  कर  रही  है  ?

 योजना  मंत्रालय  में  राज्य  मंत्री  (भी
 मोहन  मारिया)  क)  भोर  (ख)  राज्यो के  सा-

 दिवसीय  ब्यूरो  द्वारा  तैयार  किए  गये  झ्ाकडो  के
 आधार  पर  विद्यमान  मूल्यों  के  अनुसार  बिहार
 की  प्रति  व्यक्ति  आय  वर्ष  968-69F%  402
 रुपये  तथा  पजाब  की  प्रति  व्यक्ति  राय  वर्ष
 1969-70  में  945  रुपये  थी  |  बहरहाल

 राज्यों  द्वारा  भेजे  गये  प्रति  व्यक्ति  राय  के
 झा कडे  की  कठोरता  पूर्वक  तुलना  नही  की
 जानी  चाहिए  क्योंकि  इनमे  प्रयुक्त  सकल्प ना ये,
 'विधि तन्त्र,  स्रोत,  सामग्री  तथा  आधार  वर्ष
 प्राग-प्रलय  हैं  t

 (ग)  दाय  की  अ्रसमानता  के  नेक
 कारण  है,  जैसे  लोगों  की  सामाजिक  सास्कृतिक
 विशिष्टता यें,  ऐतिहासिक  पृष्ठभूमि,  बुनियादी
 झ्राधार  का  विकास,  तथा  ससाधन  सम्पन्नता
 इत्यादि  ।  बिहार  के  पिछड़ेपन  को  दूर  करने  के
 लिए  कार्यक्रमों  का  समावेश  इस  समय  तैयार
 की  जा  रही  पांचवी  पंचवर्षीय  योजना  से
 किया  जायेगा  1  क्षेत्रीय  भ्समानतामों  को  कम
 करने  के  लिए  अपनाये  जाने  वाले  दृष्टिकोण  को
 पांचवी  पंचवर्षीय  योजना  के  प्रति  दृष्टिकोण
 में  जोकि  पहले  ही  सभा  पटल  पर  रखा  जा  चका
 है,  बताया  गया  है  ।
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 Review  ef  the  Cagrent  Year's  Pian
 Programmes  as  part  of  the  exercise
 aimed  at  containing  the  budget  deficit

 in  1078-14

 244i.  SHRI  P.  M.  MEHTA  Will  the
 Mamster  of  PLANNING  be  pleased  to
 state

 (a)  whether  the  Planning  Commis-
 sion  are  now  engaged  ४0  a  detajled  re-
 view  of  the  current  year’s  plan  pro-
 grammes  as  part  of  the  exercise  aimed
 at  contaiming  the  budget  deficit  in
 1973-745  z

 (b)  whether  there  has  been  delay
 in  the  Planning  Commission  mn  finalis-
 ing  the  sectoral  allocations  of  the  pro~
 vision  of  Rs  50  crores  made  in  the
 budget  for  advance  action  on  the
 Fifth  plan  schemes.  and

 (c)  ४  so  the  reasons  for  the  same?

 STATE  IN THE  MINISTER  OF
 PLANNING THH  MINISTRY  OF

 (SHRI  MOHAN  DHARIA)  (a)  Yes,
 Sir

 (b)  No,  Sir.

 (c)  Question  does  not  arise.

 Technique  of Extension  of  Mysore
 production  improved  quality  of  silk

 to  other  silk  producing  areas

 2442.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  INDUSTRIAL  DE-
 VELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Mysore  is  now  pro-
 ducing  improved  quality  of  silk  at
 low  cost;

 (b)  whether  attracted  by  the  low
 cost  and  improved  quality,  countries
 like  Japan  are  buying  Mysore  silk;
 and

 (c)  if  so,  whether  Government  have
 examined  the  Mysore  technique  with
 a  view  to  extend  it  to  other  sfik  pro-
 ducing  States  or  areas  in  the  country?
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 THE  RPEPUTY  MINISTER  IN  THE
 MINISTRY  OF  iInpUSTRIAL  De-
 VELOPMENT  (Stiri  ZIAUR
 RAHMAN  ANSARI):  (a)  to  (०),  The
 information  is  being  collected  and
 wall be  laid  on  the  Table  of  the
 House.

 Import  of  Cement

 2443  SHRI  N  K.  SANGHI.  Will
 DE- the  Minister  of  INDUSTRIAL

 VELOPMENT  AND  SCIENCR  AND
 TECHNOLOGY  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  528  on  the  25th  July,  973  regard-
 ing  production  and  supply  of  cement
 and  state.

 (a)  whether  the  present  production
 Is  not  sufficient  to  meet  the  demands;

 (b)  whether  Government  have  con-
 sidered  the  desirability  of  importing
 cement  from  soft  currency  areas  to
 meet  the  requirements  of  small  con-
 sumers  who  are  at  present  being  ex-
 ploited  by  black  marketers;  and

 (c)  if  so,  particulars  of  quantity
 proposed  to  be  imported?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  Yes,  Sur.

 (b)  The  present  shortage  of  cement
 is  essentially  a  result  of  the  power
 cut  and  as  the  same  is  being  restored
 now,  the  production  38  expected  to
 pick  up.  The  import  of  cement  is
 not  considered  necessary.

 (c)  Does  not  arise.

 Unearthing  of  Exchange  Permit  Racket

 2444.  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  PRIME  MINISTER
 be  pleased  to  state:

 (a)  whether  CBI.  has  unearthed
 any  exchange  permit  racket  during
 July,  1973;  and
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 <b)  if  so,  the  amount  involved  and
 the  steps  taken  by  Government  to
 curb  such  rackets?

 THE  MINISTER  OF  STATE  IN
 "RHE  j.MINISTRY  OF  HOME
 AFFAIRS  AND  IN  THE  MDEPART-
 MENT  OF  PERSONNEL  (SHRI  RAM
 NIWAS  MIRDHA):  (a)  and  (b).  No
 exchange  permit  racket  has  been  un-
 earthed  by  the  CBI.  during  July,
 1993.  However,  certain  cases  where
 foreign  exchange  has  been  obtained
 on  the  basis  of  spurious  permits  have
 come  to  the  notice  of  Government.
 The  matter  is  under  investigation  by
 the  C.B.I.  and  at  this  stage  it  is  not
 in  public  interest  to  give  further  de-
 tails  of  the  case.  In  the  meantime,
 the  Reserve  Bank  of  India  has  strem-
 lined  the  procedure  relating  to  issue  of
 exchange  permits  for  students  with
 a  view  to  prevent  recurrence  of  such
 irregularities.

 Supply  of  Cement  to  Tripura

 2445.  SHRI  DASARATHA  DEB:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  ‘e  ‘ofal  monthly  requirement
 of  cement  for  ‘1973-74  asked  by  Gov-
 ernment  of  Tripura  from  the  Centre;

 (b)  the  total  quantity  so  far  given
 to  Tripura;  and

 (c)  what  steps  are  being  taken  to
 make  up  the  shortfall,  if  any?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DE-
 VELOPMENT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  5,400
 tonnes  per  month  for  the  period  July,
 1973  to  June,  ‘1974,
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 (b)  The  quantity  of  cement  sup-
 plied  to  the  State  of  Tripura  since
 3968  onwards,  is  as  undeéer:—

 Tonnes

 i968.  हे  °  ‘12,000

 7969  द  हर  हे  12,900

 7970  16,000

 97  -  6,000

 9742  —.  न  17,000,

 3973  9,386

 (Janauary  to  June)

 (c)  To  distribute  the  available  ce-
 ment  equitably,  quotas  have  been
 fixed  for  each  State  for  the  period
 July,  973  to  June  974  on  the  basis
 of  their  consumption  during  the  past
 five  years.  A  quota  of  13,000  tonnes
 was  originally  fixed  for  the  State  of
 Tripura  but  keeping  in  view  their
 requirements  for  repair  works  result-
 ing  from  fioods  in  May  1973,  their
 quota  has  been  increased  to  25,000
 tonnes  for  the  period  July,  973  to
 June,  1974.

 Scheduled  Castes  Right  te  Homestead
 Lands

 2446  SHRI  MADHU  LIMAYE:  Will
 the  Munister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  how  many  members  ef  the
 Scheduled  Castes  have  been  given  the-
 right  to  their  homestesd  lands
 (Vasgeet  Zemin)  between  1971-73,  in
 the  various  States  and  Union  Territor-
 ies,

 (b)  whether  Government  have  re-
 ceived  reports  about  efforts  to  grab
 the  Harijans’  homestead  lands  by  the
 powerful  people  in  the  rural  areas;
 and

 (c)  if  so,  the  steps  proposed  by
 Government  to  Uiberste  thew  lands.
 and  restore  thaw  to  the  Martians?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  to  (c).
 The  information  is  being  collected
 from  the  State  Governments  and
 Administrations  of  Union  Territories
 and  a  statement  to  this  effect  will  be
 placed  on  the  Table  of  the  House.

 Increase  in  the  amount  of  scholarships
 for  Scheduled  Castes  ang  Scheduled

 Tribes

 2447.  SHRI  MAHADEEPAK  SINGH
 SHAKYA:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  whether  the  Commissioner  for
 Scheduled  Castes  has  recommended
 increase  in  the  amount  of  scholarships
 granted  to  Scheduled  Castes  and
 Scheduled  Tribes  students  keeping  in
 view  the  rise  in  prices  in  the  country;
 and

 (b)  if  so,  the  steps  taken  in  this
 regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  Yes,  Sir.

 (b)  A  decision  in  the  matter  is  yet
 to  be  taken  in  the  light  of  the  re-
 sources  and  the  priorities,

 Bonded  Labour  System  in  States

 2448,  SHRIMATI  BIBHA  GHOSH
 GOSWAMI:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  bond-
 ed  labour  system  prevailing  in  a
 number  of  States;

 (9)  #  so,  the  facts  thereof;  and

 (c)  the  reaction  of  the  Government
 ‘thereon?

 THE  DEPUTY  MINISTER  IN  THE
 “‘MINISERY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  to  (c).
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 Yes,  Sir.  The  Commissioner  for
 Scheduled  Castes  and  Scheduled
 Tribes  in  his  twentieth  report  for  the
 year  1970-71  has  observed  that  “the
 practice  af  bonded  labour”  which  is
 known  by  different  names  in  different
 States  still  exists  in  a  number  of
 States/Union  Territories.  The  main
 features  of  the  system  are  discussed
 in  detail  in  the  report  referred  to
 above  which  was  laid  on  the  Table

 of  the  House  on  11th  May,  1978.  The
 report  has  also  stated  that  the  practice
 of  bonded  labour  is  dying  gradual-
 ly  due  to  general  awareness  among
 the  backward  people.  The  primary
 causes  for  the  prevalence  of  the
 practice  are  the  economic  backward-
 ness  of  the  people  which  forces  them
 into  dependence  on  money-lenders,
 and  the  ignorance  which  prolongs  this
 dependence.

 The  matter  was  brought  to  the
 notice  of  the  Chief  Ministers  of  all
 the  States  early  this  years  and  the
 State  Governments  were  urged  to
 take  early  steps  for  eradicating  the
 system.

 Shortage  of  Scientists  in  Institute  of
 Petroleum,  Dehradun

 2449,  SHRI  HARI  KISHORE  SINGH:
 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  Petroleum  In-
 stitute,  Dehradun,  is  likely  to  face
 shortage  of  scientific  personnel;  and

 (b)  if  so,  the  steps  proposed  to  be
 taken  by  Government  to  meet  the
 situation?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRE  CQ
 SUBRAMANIAM):  (a)  The  Indian
 Institute  of  Petroleum  (IIP)  is  not
 facing  the  problem  of  shortage  of
 scientific  personnel,

 (b)  Does  not  arise.
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 Increase  in  age  limit  for  entry
 oie

 into
 Government  Service  in  Orissa

 2450.  SHRI  ARJUN  SETHI:  Will
 the  PRIME  MINISTER  be  pleased  to
 state:

 (a)  whether  Government  of  Orissa
 has  taken  a  decision  recently  to  in-
 creanse  the  age  limit  from  25  to  °8
 years  for  entry  into  State  services;
 and

 (b)  if  so,  the  reaction  of  the  Cen-
 tral  Gevernment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF  PER-
 SONNEL  (SHRI  RAM  £NIWAS
 MIRDHA):  (a)  and  (b).  The  infor-
 mation  is  being  collected  and  will  be
 laid  on  the  table  of  the  House  as  early
 as  possible.

 फिल्‍म  प्रशिक्षण  जौर  झनिनय  प्रशिक्षण

 स्कूलों  जैसी  संस्थापकों  को  बन्द  करने  का
 प्रस्ताव

 2451.  श्री  धन शाह  प्रधान  :
 कया  सूचना  धौर  प्रसारण  मस्ती  यह  बताने

 की  कृपा  करेगे  कि  :

 (क)  क्या  सरकार  को  ज्ञात  है  कि  बम्बई
 तथा  अन्य  बड़े  नगरों  मे  फिल्म  प्रशिक्षण  और
 झभितय  प्रशिक्षण  स्कूलों  जैसी  प्रवेश  संस्थाएं
 है  जहां  लडके  लड़कियों  का  शोषण  होता  है  ।

 (ख)  क्या  युवकों  तथा  युवतियों  का
 अनैतिक  कार्यो  में  प्रयोग  किये  जाने  के  मामले
 सरकार  के  ध्यान  में  जाये  है.  ;  झर

 (ग)  यदि  हां,  तो  सरकार  इस  प्रकार
 के  स्कूलों  को  कानून  बन्द  करने  के  लिए  क्‍या

 कार्यवाही  कर  रही  है  ?

 सूचना  और  प्रसारण  मायामय  में  उर-मग्गा

 (जी  धर्मेद्र  सिह):  (क)  भर  (ख)

 जब  कि  यह  ठीक  है  कि  फिल्म  प्रशिक्षण  के
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 लिए  कुछ  गैर-सरकारी  संस्थान  स्थापित  किए

 हुए  हैं,  किन्तु  ऐसे  संस्थानों  द्वारा  जवान

 लड़कों  शौर  लड़कियों  का  शोषण  किए  जाने
 की  कोई  घटना  हमारे  ध्यान  में  नही  भाई  है  ।

 (ग)  प्रश्न  नहीं  उठता  |

 अहमदाबाद  में  साम्प्रदायिक  दंगे

 2452.  शी  चाह  प्रधान  :

 शी  ato  एस०  रेहडी  :

 क्या  गृह  मंत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  क्‍या  जुलाई,  973  में  भ्र हम दा-
 बाद  मे  साम्प्रदायिक  दगे  हुए  थे  ;

 (ख)  साम्प्रदायिक  दंगों  के  परिणाम-
 स्वरूप  जान  व  माल  की  कितनी  हानि  हुईं  ;

 (ग)  क्‍या  सरकार  ने  इस  बारे  में  जाच
 कराई  है  ;  और

 (घ)  यदि  हां,  तो  उस  जांच  के  क्या
 परिणाम  निकले  शरीर  भविष्य  में  ऐसी  घटनाएं
 न  हों,  इसके  लिये  सरकार  ने  क्या  कदम  उठाये

 है?

 गृह  बंग्रालय  तथा  कामिक  विभाग  में
 राज्य  मंत्री  :  (भी  राम  निवास  सीधा)  :(क)
 से  घ).  गुजरात  सरकार से  प्राप्त  सूचना  के

 अनुसार  4  जुलाई,  973  को  अहमदाबाद
 मे  क्‍ग्रायोजित  बन्द  भ्र सफल  रहा  था  और  रात्रि
 को  सुरक्षा  प्रबन्धों  मे कुछ  ढील  कर  दी  गई
 थी  t  बहुत  रात  को  गड़बड़  तब  हुई  जब  कुछ
 समाज  विरोधी  तत्व  लूट  और  आगज़नी  में
 झल्तप्रस्त  हो  गये  ।  हिसा  की  कुछ  छुटपुट
 बनाएं  6  शौर  r6  जुलाई  को  भी  हुई
 स्थिति  से  निपटने  के  लिए  स्थानीय  प्राधिकारियों
 द्वारा,  गोली  चलाने  तथा  कप  यूं  लगाने  समेत
 तुरन्त  कर्मचारी  की  गई  थी  4  मु  8  मंत्री  द्वारा
 ६5  जुलाई  को  प्रात:  नगर  शान्ति  समिति  की
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 बैठक  भी  बुलाई  गई  v  दंगों  के  दौरान  घायल

 होने  के  परिणामस्वरूप  एक  व्यक्ति  मारा  गया

 और  दो  व्यक्ति  पुलिस  की  गोली  चलाने  के

 परिणामस्वरूप  मारे  गये  ।  सम्पत्ति  को  हुई

 हानि  के  सबंध  में  ब्यौरा  मालुम  किया  जा

 रहा  है।

 Survey  of  Industrial  Societies  in  Orissa

 2454  SHRI  CHINTAMANI  PANI-
 GRAHI  Wul  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state

 (a)  whether  the  survey  to  identify
 the  viable,  the  potentially  viable,  and
 non-viable  industrial  societies  was  car-
 mied  on  in  Onssa  along  with  other
 States,

 (b)  if  so,  the  result  of  the  survey,
 and

 (९)  if  not,  the  reasons  why  the  sur-
 vey  was  not  conducted  in  Orissa?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  to  (c)  Information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  House

 बलरामपुर  तहसील  के  गांवों  में  सार्वजनिक
 टेलीफोन  लगाना

 2455.  श्री  गुरचरण  दीक्षित  :  क्‍या
 नीर  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पूर्व  निमाड  जिले  की  बुरहानपुर
 तहसील  (मध्य  प्रदेश)  कित्ते  गांवों  ने
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 सार्वजनिक  टेलीफोन  लगाने  के  लिए  ब्रायन
 दिया  है  तथा  उनके  कया  नाम  हैं  ;  कौर

 (@)  दस  पर  सरकार  की  क्या  प्रतिक्रिया
 है  तथा  उनकी  माग  कब  तक  पूरी  कर  दी  जाएगी

 संचार  मंत्री  (भी  हेमन्ती  नवीन  बहु
 गुणा)  (क)  बुरहानपुर  तहसील  के  बहादुर-
 पुर,  खाक भार,  निम्बाला,  लोनी  शरीर  हैदर पुर
 नामक  पाच  गांवों  ने  सार्वजनिक  टेलीफोन
 घर  लगाने  के  लिए  रजिया  दी  थी

 (ख)  (i)  बहादुर  पुर  में  फरवरी,
 1973 में  सार्वजनिक  टेली-

 फोन  धर  खोल  दिया  गया
 है  1

 (ii)  लोनी  में  एक  सार्वजनिक
 टेलीफोन  घर  खोलने  के
 प्रस्ताव  की  मजूरी  दी  जा

 चुकी  है  कौर  शीशा  है  कि

 यह  दिसम्बर  973  तक
 खोल  दिया  जाएगा  i

 (iil)  ख़ाक मार  में.  प्रस्तावों
 की  जाच  की  जा  रही  है  ।

 (iv)  निम् बाला  में  प्रस्तावों
 जाच  की  जा  रही  है  1

 (५)  चंदरपुर  में  सार्वजनिक
 टेलीफोन  घर  लगाने  का
 प्रस्ताव  घाटे  का  है।  इसलिए
 इसे  स्वीकार  कर  दिया
 गया  है  1

 उसर  प्रदेश  के छत्तीसगढ़  कौर  चम्बल  क्षेत्र
 में  पाता वात  के  साधनों  को  करो

 2456.  श्री  गंगा  चरग  दीक्षित  :  क्‍या
 योजना  मंत्री  यह  बताने  की  कृपा  करेगे  कि  *

 (क)  थ्या  मध्य  प्रदेश  के  मुख्य  मठी  ने
 स्वीकार  किया  है  कि  छत्तीसगढ़  कौर  चम्बल
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 क्षेत्र  के  लोगों  क ेपिछड़ेपन  तौर  दरिद्रता  से  भी

 जीजे का  जीवन  स्तर  होने  का कारण  यातायात

 की  कमी  है  ;

 (था)  मदि  हा,  तो  क्या  केन्द्रीय  सरकार

 में  इस  सर्विस  में  राज्य  सरकार  से  कुछ  विशेष

 योजनाश्ों  की  सिफारिश  की  है  ,  और

 (ग)  क्‍या  इसके  लिए  कुछ  धन  राशि  की

 भी  मारी  दी  गई  है  ,  और  यदि  हा,  तो  उसके

 लिए  कितनी  धनराशि  दी  गई  है  ?

 योजना  मंत्रालय  में  राज्य  मंत्री  (भी

 मोहन  मारिया)  :  (१)  योजना  आयोग  को

 इस  बात  की  कोई  यान का री  नही  है  कि  मध्य

 प्रदेश  के  मुख्य  पत्नी  न ेकब  यह  बात  कही  थी  ।

 (ख)  कौर  (ग)  म  प प्रदेश,  उत्तर  प्रदेश

 और  राजस्थान  इन  तीन  राज्यों  के  अन्तर्गत

 जाने  वाले  चम्बल  घाटी  क्षेत्र  के  विस्तृत  विकास
 के  लिए  प्रस्ताव  तैयार  करने  के  उदेश्य  म ेभारत

 सरकार  ने  विशेषज्ञो  के  चार  कार्यकारी  दल

 गठित  किए  ।  कार्यकारी  दलों  कर  जो  रिपोर्ट
 प्राप्त  हो  गई  हैं  उन  पर  राज्य  सरकारो  से
 परामर्श  कर  विचार  किया  जा  रहा  हूँ  ।  अन्तिम
 निर्णय  होने  तक,  संचार  अवधि  कार्यकारी  दल
 की  सिफारिशों  के  अनुसार  उत्तर  प्रदेश,  मध्य
 प्रदेश  कौर  राजस्थान  सरकारों  के  72  50
 साख  रुपये  क्रि  राशि  ।विकृत  की  गई  है  r
 werd  oo  eat  की  सिफारिशों  मे
 मध्य  प्रदेश  का  छत्तीसगढ़  क्षेत्र  मही  आता  |

 आायस्वक  सोवियत  अस् यकों  के  बढ़ते  हुए
 मूल्यों  को  स्थिर  रखता

 2458.  Bro  लक्षम्रोतारायण  atta:

 क्या  योजना  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (=)  क्‍या  आवश्यक  उपभोक्ता  वस्तु ग्र ों
 के  बढते हुए  मूल्यों  को  स्थिर  रखने  भर  उत्पादन

 मूल्य  को  कम  करने  तथा  उत्पादन  में  वृद्धि
 करने  के  दृश्य  से  उत्पादन कर्ताओं  को  सुलभ
 तथा  सस्ता  बच्चा  माल  उपलब्ध  कराने  की  कोई
 योजना  हाल  ही  मे  उनके  मंत्रालय  द्वारा  विभिन्‍न
 मंत्रालयों  को  भेजी  गई  है  ,  और

 (ख)  यदि  हा,  तो  उसकी  रूपरेखा
 क्‍या  है?

 योजना  सन् जा लथ  में  राज्य  मन्त्री  (थी  मोहन
 सारिवा):  (क)  कौर  (@)  योजना  आयोग
 ने  योजना  राज्य  मंत्री  की  गअ्रध्यक्षेत्रा  मे  आम
 उपभोग  की  झ्रवश्यक  जिस्मो  और  सामान  पर

 एक  समिति  का  गठन  किया  है

 समिति  के  विचारणीय  विषयो  में  श्राम
 आदमी  को  उचित  मूल्यों  पर  आवश्यक  जिनमें
 और  सामान  उपलब्ध  करने  के  लिए  भ्रपनाई
 जाने  वाली  दिखें-कालीन  तथा  पअ्रल्पकालीन
 नीतिया  भी  झा  जाती  हैं  ।  समिति  की  रिपोर्ट
 शीघ्र  मिलने  की  सम्भावना  है  ।

 बिदेश  य्षामों  के  दौरान  राष्ट्रपति,  प्रधान
 मन्त्री  तथा  उपराष्ट्रपति  के  साथ  जाने  वाले

 जैस  रनों  में  पं बादशा ता!

 2459  Tio  लतनीनरायम  पांडेय  :
 क्या  सूचना  कौर  प्रसारण  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  गत  तीन  वर्षों  के दौरान  विदेश
 यात्रा धो  में  गए  राष्ट्रपति,  उपराष्ट्रपति  तथा
 प्रधान  मंत्री  के  साथ  जाने  वाले  प्रेस  दलो  में
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 शामिल  संकादाताशों  के  नाम  कया  है  तथा  ने
 किन  संस्थानों  से  संबंधित  है  ;

 (ख)  ऐसे  प्रेस  दलो  का  चयन  का  माप-
 दण्ड  क्या  है  ;

 (ग)  भारतीय  भाषाओं  मे  समाचार
 प्रकाशित  करने  वाले  समाचार  एजेन्सियों  का
 कोई  संवाददाता  शामिल  किया  गया  था  ;
 कौर

 (घ)  यदि  नहीं,  तो  उसके  क्‍या  कारण

 हैं?

 सूचना  और  प्रसारण  मन्त्रालय  में  उप-
 संतरी  (श्री  धर्मवीर  सिह)  :(क)  एक  विवरण
 सदन  की  मेज  पर  रख  दिया  गया  है।  (ग्रन्थ-
 लय  मे  रखा  गया  |  देखिये  सख्या  एल०  Zto—

 5355/73)

 (ख)  समाचार  पत्र  तथा  समाचार

 एजेन्सियों  राष्ट्रपति  तथा  प्रधान  मंत्री  के  विदेशो
 के  दौरो  को  कभी-कभी  अपने  खर्चे  म ेकवर  करने
 की  व्यवस्था  करती  है  t  सरकार  द्वारा  पत्रकारों
 का  चयन  तभी  जरूरी  होता  है  जब  विशिष्ट
 यात्नी  विमान  में  पत्रकारों  के  लिए  नि  शुल्क
 कुछ  स्थान  उपलब्ध  हो  ।  इस  प्रकार  के  मामलो
 में,  चयन  विभिन्‍न  क्षेत्रों  क ेभारतीय  समाचार-
 पदों  में  अधितर  से  अधिक  कवरेज  करने  की
 आवश्यकता  तथा  ब्यवत।ब  म  पत्चक/र  को
 ख्याति  को  ध्यान  म  रख  कर  किया  जाता  है।
 चयन  केवल  प्रत्याशित  पत्रकारों  तक  है!  सीमित
 नही  रखा  जाता  तथा  सम्पादकीय  वर्ग  के
 उन  व्यक्तियों  को  भी  शामिल  किया  जाता  है
 जो  सम्पादक  का  सामान्य  कार्य  करते  हो,  केवल
 प्रबन्ध  सम्बन्धी  कार्य  नहीं  ।

 (ग)  जी,  हा  ।

 (घ)  प्रश्न  नहीं  उठता  ।
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 Censoring  of  Films

 2460.  SHRI  RAMAVATAR  SHAS-
 TRI:

 SHRI  P.  A.  SWAMINATHAN:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  Government  have  ask-
 ed  the  Central  Film  Censors  Board  to
 be  strict  in  censoring  the  films;

 (b)  7६  so,  the  reasons  therefor;  and

 (c)  the  results  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  and  (b).  All  films
 are  to  be  censored  by  the  Board  of
 Film  Censors  in  accordance  with  the
 provisions  of  the  Cinematograph  Act,
 952  and  the  rules  made  thereunder.
 Under  its  statutory  powers  the  Cen-
 tral  Government  had  issued  Dhirec-
 tions  in  960  setting  out  the  principles
 which  shall  guide  the  Board  in  certi-
 fying  films  for  public  exhibition.  In
 order  to  eliminate  complaimts  regard-
 ing  laxity  in  censorship  of  films,  the
 Board  has  been  advised  by  the  Gov-
 ernment  to  enforce  these  principles
 strictly.

 (९)  The  number  of  Indian  and
 foreign  films  which  were  refused  cer-
 tificate  since  970  is  as  follows:—

 Indian  Foreign

 I970  Pry  r6

 ‘1971  I  2

 972  6  8

 7973  ७  है  5

 (Up  to  20  July  2973)
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 द  Police  Atrocities  on  Harijans  in  the
 Country

 2461,  SHRI  RAMAVATAR  SHAS-
 TRI:  Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  at  a  number  of  places,
 Police  atrocities  are  alleged  on  Hari-
 jans;

 (b)  if  so,  the  names  of  States  where
 Police  atrocities  are  alleged;  and

 (c)  the  steps  Government  have
 taken  in  this  regard  in  order  to  give
 confidence  and  security  to  MHarijans
 against  the  atrocitics  committed  by  the
 protectors  of  law  and  order?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON.
 NEL  (SHRI  RAM  NIWAS  MIRDHA):
 (a)  to  (c)  A  few  instances  of  alleged
 police  atrocities  on  Harijans  have
 come  to  notice  recently  in  Bihar,  Ma-
 dhya  Prudesh,  Haryana,  Rajasthan
 and  'lamil  Nadu.  The  State  Govern-
 ments  take  appropriate  action  under
 the  law  to  deal  with  such  specific  al-
 legations.

 Shortage  of  Manpower  for  Atomic
 power  programme  during  Fifth  Plan

 2462.  SHRI  VISHWANATH  PRA-
 TAP  SINGH:  Will  the  Minister  of
 ATOMIC  ENERGY  be  pleased  to  state;

 (a)  whether  it  has  been  envisaged
 that  during  the  Fifth  Plan  since  Rajas-
 than  Atomic  Power  Project  and  Mad-
 ras  Atomic  Power  Project  will  be
 under  construction  and  commissioning,
 it  will  not  be  possible  to  transfer  per-
 sonnel  from  these  project  sites  to
 other  projects;  and

 (b)  if  so,  how  Government  propose
 to  handle  such  man-power  shortages  so
 that  our  nuclear  power  programme  is
 not  affected?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 INFORMATION  AND  BROADCAST-
 ING,  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI):  (a)
 387  LS—4
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 and  (b).  The  Department  of  Atomic
 Energy  has  a  continuing  scheme  for
 selecting  engineers  and  technicians
 every  year  for  training  in  the  Train-
 ing  Centres  at  the  Bhabha  Atomic  Re-
 search  Centre,  the  Rajasthan  Atomic
 Power  Station,  and  the  Tarapur  Ato-
 mic  Power  Station  to  meet  the  needs
 of  trained  personnel  for  the  imple-
 mentation  of  nuclear  power  pro-
 gramme.  Further,  engineers  and  tech-
 nicians  are  also  recruited  from  the
 Open  market  as  and  when  required
 and  given  on-the-job  training.  The
 Rajasthan  Atomic  Power  Project
 (RAPP)  is  expected  to  be  completed
 by  4976  after  which  it  would  be  possi-
 ble  to  employ  the  surplus  technical
 and  scientific  personnel  of  RAPP  on
 the  Narora  Atomic  Power  Project  or
 any  other  power  project  proposed  to
 be  undertaken  during  the  Fifth  Five
 Year  Plan.  Transfer  of  experienced
 personnel  from  the  Madras  Atomic
 Power  Project  would  also  be  possible.
 The  Department  follows  the  policy  of
 inter-project  transfer  of  key  person-
 nel,  when  required,  to  ensure  avail-
 ability  of  experienced  personnel  to  all
 projects.  Then,  the  Power  Projects
 Engineering  Division  of  this  Depart-
 ment  which  is  responsible  for  the
 construction  of  Atomic  power  stations,
 including  that  at  Narora,  will  always
 be  in  a  position  to  provide  the  requir-
 ed  back-up  support  and  the  services
 of  experienced  personnel.  In  view
 of  the  position  stated  above,  no  diffi-
 culty,  whatsoever,  is  envisaged  in
 meeting  the  man-power  requirements
 for  the  implementation  of  the  nuclear
 power  programme  during  the  Fifth
 Five  Year  Plan.

 Production  of  Uranium  of  Nuclear
 Fuel.Grade

 2463.  SHRI  VISHWANATH  PRA-
 TAP  SINGH:  Will  the  Minister  of
 ATOMIC  ENERGY  be  pleased  to  state:

 (a)  the  steps  being  taken  to  aug-
 ment  the  production  of  uranium  of
 nuclear  fuel  grade;
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 (b)  the  expected  shortage  in  Ura-
 nium  production  by  the  end  of  the
 decade;  and

 (c)  the  measures  Government  pro-
 pose  to  take  to  make  up  this  short-
 age?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 INFORMATION  AND  BROADCAST-
 ING  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI):  (a)
 It  is  proposed  to  undertake  during  the
 Fifth  Plan  largescale  exploitation  of
 the  uranium  reserves  at  Narwapahar
 near  Jaduguda  to  augment  the  pro-
 duction  of  uranium  concentrates.  In
 addition,  the  Department  of  Atomic
 Energy  has  formulated  plans  for  the
 recovery  of  uranium  from  the  low
 grade  ore  at  Bhatin  and  from  the  cop-
 per  tailings  obtained  from  the  plant
 of  Hindustan  Copper  Ltd.  at  Surda.

 (b)  According  to  current  indications
 no  shortage  is  expected  in  the  uranium
 production  by  the  end  of  the  decade.
 However,  the  position  is  being  re.
 viewed  by  a  task  force  constituted  by
 the  Department  to  work  out  the  pro-
 Bressive  availability  of  uranium  in  e-
 lation  to  the  requirements  of  nuclear
 fuel.

 (c)  Does  not  arise.

 Designing  of  Reactors

 2464.  SHRI  VISHWANATH  PRA-
 TAP  SINGH:  Will  the  Minister  of
 ATOMIC  ENERGY  be  pleased  to
 state.

 (a)  whether  problems  relating  to
 our  larger  500  MW  reactors  of  the
 future  are  right  now  under  the  active
 consideration  of  the  Government;

 (b)  whether  the  designing  of  such
 reactors  has  started;  and

 (c)  the  general  progress  made  in
 this  directions?
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 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 GF  ELECTRONICS,  MINISTER  OF
 INFORMATION  AND  BROADCAS-
 TING  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI):  (a)
 to  (e)  Problems  of  larger  size  reactor
 units  are  being  looked  into,  though
 active  work  has  not  yet  been  inifiated.
 Currently  work  on  redesign  of  285
 MWe  reactor  system  has  been  taken
 up.  The  proposed  redesign  will  be
 such  that  similar  design  criteria  and
 philosophy  will  be  available  for  the
 future  500  MWe  reactor  design.

 Redesigning  of  Nuclear  Reactions  to
 suit  the  country’s  capabilities

 2465.  SHRI  VISHWANATH  PRA-
 TAP  SINGH:  Will  the  Minister  of
 ATOMIC  ENERGY  be  pleased  wy
 state:

 (a)  whether  redesign  of  200/235
 MWe  nuclear  reactors  has  been  un-
 dertaken  to  suit  the  country's  capabi-
 lities  ani  conditions;  and

 (b)  if  so,  the  progress  made  so
 far?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 INFORMATION  AND  BROADCAS-
 TING  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI):  (a)
 Yes,  Sir.

 (b)  Preliminary  conceptual  designs
 are  in  progress.  Site  investigation
 data  are  being  analysed

 Allocation  of  Funds  to  KVIC

 2466,  SHRI  PRABHUDAS  PATEL:
 SHRI  G.  Y.  KRISHNAN:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE.  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  Khadi  and  Village
 Industries  Commission  was  facing  a
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 hard  situation  as  a  result  of  40  p.c.
 cut  in  the  allocation  of  funds  by  the
 Union  Government;

 (b)  if  so,  the  reasons  therefor;

 (c)  whether  the  Commission  will
 face  a  closure  threat  in  case  the  cut
 is  not  restored;  and

 (d)  whether  the  nationalised  banks
 have  been  asked  to  provide  loans  to
 the  Commission?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  to  (a).  Yes  Sir,  Gov-
 ernment  are  considering  ways  and
 means  of  providing  more  funds  to  the
 Commission  to  ensure  production  at
 the  last  year’s  level.

 Jamming  of  T.V.  Broadcasting  in
 Srinagar  by  Pakistan

 2467.  SHRI  DEVINDER  SINGH
 GARCHA:

 SHRI  CHANDULAL  CHAN-
 DRAKAR:

 Will  the  Mimster  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  Pakistan  as  part  of  its
 ant)-India  propaganda  has  encroached
 on  the  channel  4  band  I  given  to  the
 All  India  Radio  Station  of  Srinagar
 Television;  and

 (b)  if  so,  the  action  taken  in  this
 regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA);  (a)  Pakistan  has,  for
 sometime  past,  heen  transmitting
 T.V.  .programmes  to  Kashmir  Valley
 on  Band  I,  Channel  4  which  is  the
 same  band  and  channel  on  which  the
 T.  ्  Station  at  Srinagar  is  operating
 causing  some  interference  to  our  T.V.
 transmission  which,  however,  prevails
 over  Pakistan  trarisrhtssion  as  tt  has
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 stronger  signa]  within  the  area  of  its
 range.

 (b)  From  ३80  July,  transmission
 time  of  the  Srinagar  T.V.  Station  has
 been  increased  from  two  to  four
 hours  daily,  with  additional  transmis-
 sion  of  two  hours  on  Sunday  after-
 noons  from  ll  am.  to  l  p.m  which
 not  only  keeps  the  channel  4  occupied
 but  provides  an  opportunity  to  give
 to  the  viewers  a  greater  variety  of
 improved  programmes  Efforts  are
 also  being  made  to  expedite  the  aug-
 mentation  of  the  power  of  our  T.V.
 transmitter  to  have  a  wider  and  more
 effective  coverage.

 Misuse  of  Medical  Reimbursement
 system  and  Overtime  Allowance

 2468  SHRI  P.  NARASIMHA  RED.
 DY:  Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state:

 (a)  whether  the  system  of  medical
 reimbursement  and  overtime  allow-
 ance  has  been  increasingly  misused
 during  the  last  two  years  without  any
 change  for  the  better  so  far  during
 the  current  year;

 (b)  the  amounts  incurred  under
 these  two  heads  during  the  last  two
 years  and  the  current  year  up  to  the
 date  for  which  figures  are  available;
 and

 (c)  what  steps  are  being  taken  to
 eliminate  this  misuse?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H  N  BAHUGUNA):
 (a)  Yes,  Sir

 (b)  Year

 Expenditure  on
 OTA  =  Medrcal

 reimbur-
 Sement

 (In  crores  of
 rupees)

 3977-72  I0.29  5°58
 972~73  77९97  6°27

 Aprii  73  or'86  O67
 &  May  73  of  current  Year,
 n
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 (०)  Existing  rules  provide  for
 various  measures  for  exercise  of  con-
 trol  over  medical  re-imbursement,
 including  discretionary  powers  for  re-
 jection  of  claims  the  genuineness  of
 which  is  in  doubt.

 Weak  Transmissions  of  Radio  Broad-
 casting  Stations  in  Andhra  Pradesh

 2469.  SHRI  P.  NARASIMHA  RED-
 DY:  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  Radio  Broadcasting  Stations
 in  Andhra  Pradesh  are  comparatively
 too  weak  to  afford  clear  reception  to
 the  crores  of  Telugu-speaking  listeners
 in  Andhra  Pradesh  State  as  well  as
 outside;  and

 (b)  what  measures  are  contemplated
 to  remedy  this  deficiency  and  injus-
 tice?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  and  (b).  A  com-
 plement  of  five  medium  wave  trans-
 mitters  provide  primary  coverage  to
 about  80  per  cent  of  population  in
 Andhra  Pradesh  with  fairly  good
 reception  conditions.  The  shortwave
 transmitter  at  Hyderabad  provides  a
 secondary  service  to  the  entire  State.
 With  the  augmentation  of  power  of
 Vishakhapatnam  Station  as  part  of
 current  Plan,  the  coverage  in  terms  of
 the  population  is  likely  to  be  about  90
 per  cent  in  the  State  which  would  be
 better  than  in  some  other  States.  The
 centrally  located  High  Power  Trans-
 mitters  also  provide  a  limited  service,
 mostly  news  and  programmes  of
 national  importance  to  Telugu  speak-
 ing  people  living  outside  the  State
 Constraint  on  resources  does  not  per-
 mit  09  per  cent  coverage.
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 Request  from  Mysore  Government  to
 Central  Government  to  take  responsi-

 bility  to  modernise  sick  Textile
 Mills

 2470.  SHRI  G.  Y.  KRISHNAN:
 SHRI  C,  K.  JAFFER  SHA-
 RIFF:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  whether  Mysore  Government
 have  urged  the  Central  Government
 to  spare  the  State  Government  from
 the  financial  strain  in  taking  over
 sick  textile  mills  and  to  take  the  entire
 responsibility  to  modernise  them;
 and

 (b)  ig  so,  the  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  MUK
 ERJEE):  (a)  and  (b).  The  Minister  of
 Industries,  Government  of  Mysore,  at
 a  Conference  of  Chairmen  of  State
 Textile  Corporations,  Regional  Con-
 trollers  of  National  Textile  Corpora-
 tion,  Authorised  Controllers,  Custe-
 dians  and  Chief  Executive  Officers  of
 the  Government  managed  mills,  held
 recently  at  Bangalore,  had  stated  that
 the  Central  Government  should
 shoulder  the  entire  responsibility  for
 providing  financial  assistance  to  the
 textile  mills  under  Government  mana-
 gement,  for  working  capital  and
 modernisation.  However,  no  specific
 proposal  has  been  received  from  the
 State  Government  so  far.

 up  of  Marine  Biological  Sta-
 tion  of  the  Zoological  Survey  of  India

 2471,  SHRI  0.  K.  CHANDRAPPAN:
 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  a  full-fledged  Marine
 Biological  Station  of  the  Zoological
 Survey  of  India  has  been  set  up  in



 ros  Written  Answers  SRAVANA  YW,  895  (SAKA)  Written  Answers

 Madras  by  the  Union  Government;
 and

 (b)  if  so,  the  main  outlines  of  the
 programmes  of  this  station?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):  (a)  Yes,  Sir.

 (b)  The  programme  of  work,  at
 present,  is  concentrated  mainly  on  the
 study  of  eggs  and  larves  of  marine
 animals,  ecological  survey  of  marine
 fauna  of  off-shore  and  inshore  regions,
 fouling  and  boring  organisms,  species
 of  commercial  and  medicinal  value  and
 venomous  animais.  These  programmes
 have  been  initiated  after  discussions
 with  sister  organisations  doing  similar
 work  in  order  to  avoid  duplication.

 Indo-Italian  Collaboration

 2472,  SHIRI  con  K.  CHANDRAPPAN:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  he  held  a  discussion  at
 E.N  I.  Headquarters  in  Rome  recently
 Italian  collaboration;

 (b)  whether  a_  high-level  Italian
 team  would  soon  come  to  India  to
 discuss  the  fields  of  collaboration;  and

 (c)  the  names  of  the  projects  which
 India  has  set  up  with  Italian  collabo-
 ration  during  the  last  three  ycars?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  to  (c).  Offi-
 cials  of  the  E.N.I.  Group  of  Compa-
 nies  called  on  the  Minister  of  Plann-
 ing  during  his  stop-over  in  Rome  on
 his  trip  from  Bucharest  in  order  to
 catch  the  connecting  Air  India  flight
 from  Rome  to  Delhi.  It  was  purely
 courtesy  call.  Planning  Commission
 is  not  aware  of  the  other  information.

 306

 Discussion  between  Government  of
 India  and  Nasa  Team  regarding  Indian

 Satellite  Programme

 2473.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  SPACE  be  pleas-
 ed  to  state:

 (a)  whether  NASA  team  was  in
 the  capital  recently  to  discuss  the
 Indian  National  Satellite  programme
 with  the  Government  of  India;

 (७)  if  so,  the  result  of  this  discus-
 sion;

 (c)  how  much  Government  of  India
 is  going  to  spend  on  this;  and

 (a)  when  this  work  will  commence?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  IN-
 FORMATION  AND  BROADCASTING
 AND  MINISTER  OF  SPACE  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  and
 (b).  NASA  team  which  visited  Indian
 recently  was  in  connection  wtih  the
 Satellite  Instructional  Television  Ex-
 periment  and  discussions  were  in  the
 nature  of  a  review  of  the  preparations
 for  the  experiment  and  not  to  discuss
 the  Indian  National  Satellite  pro-
 gramme.

 (९)  and  (d).  The  questions  relating
 to  the  Indian  National  Satellite  Pro-
 gramme  are  currently  under  active
 consideration,

 Assaujt  on  Scheduled  Castes  in  Vil-
 lage  of  Bihar  by  Landlords  of  Upper

 Caste

 2474.  SHRI  BHOGENDRA  JHA:
 Wi'l  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  on  the  4th  May,  1973,
 there  was  an  organised  loot,  arson,
 assault  by  landlords  of  upper  caste
 against  the  Scheduled  Caste  people  in
 village  Parkaulia,  P.S.  Motihari,  Sadar
 District,  East  Champaran  in  Bihar  by
 landlords  belonging  to  upper  caste;
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 (b)  if  so,  the  facts  thereof  and  the
 action  taken  against  the  culprits;

 (c)  whether  in  the  same  month,
 there  was  raid  on  a  Scheduled  Caste
 village  by  upper  caste  landlords  sup-
 ported  by  armed  police  force  led  by
 DSP  resulting  in  loot,  arson  and
 murders;  and

 (d)  if  so,  the  facts  thereof  and  the
 action  taken  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA):
 (a)  and  (b)  According  to  the  infor-
 mation  received  from  the  Government
 of  Bihar,  on  May  4,  1973,  apprehending
 a  breach  of  peace  in  village  Pathkhau-
 lia,  P'S.  Muffasi]  near  Motihari  town,
 a  Sub-Divisional  Magistrate  and  a
 Deputy  Superintendent  of  Police  rush-
 ed  to  the  village  with  necessary  com-
 plement  of  police  officers  and  surprised
 an  unlawful  assembly  of  four  to  five
 hundred  persons  indulging  in  arson
 and  assualt.  The  unlawful  assembly
 is  alleged  to  have  been  bent  upon  mis-
 chief  aganist  the  Musahuars  (Harijans)
 of  village  Pathkhauha  Ij  was  found
 that  2  huts  had  been  burnt  and  5
 huts  damaged  and  some  grain  looted
 It  was  also  learnt  that  some  ‘persons
 in  the  unlawful  assembly  had  used
 fire-arms  without,  however,  causing
 imyjuries  to  any  person  A  case  under
 Section  147/148(149|436|379)380|246/3241
 309  LP.C.  and  Section  25(A),  26/27
 or  Arms  Act  was  instituted  over  the
 incident.  According  to  available  in-
 formation,  62  accused  persons  have
 been  taken  into  custody  Charge  sheet
 has  been  submitted  in  the  court  and
 the  case  is  now  sub  judice.

 (c)  and  (d).  The  Hon’ble  Member
 presumably  refer  to  the  incident  of
 6th  May,  3973,  which  occurred  in  vil-
 lage  Chouri,  P.S,  Sahar,  District  Bhoj-
 pur.  Attention,  in  this  connection,  is
 invited  to  the  statement  made  in  this
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 House  in  response  to  a  Calling  Atten-
 tion  Notice  on  May  16,  1973.  Accord-
 ing  to  available  information,  the  State
 Government  have  decided  to  institute
 a  judicial  inquiry  into  the  incident.

 Hunger-Strike  by  the  employees  of
 Song  and  Drama  Division

 2475.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  employees  of  the  Song
 and  Drama  Division  had  gone  on  hun-
 ger  strike  throughout  the  country  in
 the  months  of  April  and  May,  1973;

 (b)  if  so,  their  demands;  and

 (c)  the  reaction  of  Government  to
 living  minimum  wage,  security  of  ser-
 vice  and  ending  the  scheme  of  decen-
 tralisation  demanded  by  the  employe-
 es?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  Some  employees  of
 the  Song  and  Drama  Division  resorted
 to  a  relay  hunger  strike  at  Delhi,
 Darbhanga,  Simla  and  Srinagar  dur-
 ing  April-May,  1973.

 (b)  A  statement  is  attached.

 (c)  Qa)  Employees  of  Song  and
 Drama  Division  have  made  no  demand
 regarding  living  minimum  wage.

 (ii)  The  demand  of  the  staff  artists
 for  contracts  up  to  the  age  of  55  has
 been  considered,  but  it  has  been  decid-
 ed  that  the  conditions  of  service  and
 the  nature  of  duties  entrusted  to  them
 do  not  justify  a  contract  of  more  than
 five  years  at  a  time.

 (iii)  It  has  not  been  found  possible
 to  accede  to  the  request  of  the  Staff
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 Artists  for  giving  up  the  scheme  of
 decentralisatien  of  the  Troupes.

 STAvEMENT

 S.  No.

 I.  Regular  Government  Employees
 l.  Filling  of  posts  sanctioned  for  the

 Light  and  Sound  scheme  by  Promo-
 tion.

 2.  Removal  of  alleged  injustice  to-
 wards  Scheduled  Castes/Scheduled
 Tribes.

 Details  of  Main  Demends.

 3.  Return  of  deputationists  and  fill-
 ing  the  posts  by  promotion  im  the  or-
 ganisation

 4  Re-opening  cases  of  alleged  ap-
 pointments.

 5  Recognition  of  the  Association

 Il  Staff  Artists

 6  “Reformation”  0  and
 Drama  Dhvision.

 Song

 7.  Contract  up  to  the  age  of  55  for
 the  Staff  artists.

 8  Preparation  of  new  programme
 packages.

 9  Recognition  of  the  Association.

 0  Giving  up  of  decentralisation  of
 Troupes  at  Delhi.

 Distribution  of  Newsprint  among
 Newspapers

 2476.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  387  on  the  28th  Febru-
 ary,  973  regarding  the  distribution  of

 aoe
 among  newspapers  and

 te:

 (a)  whether  there  is  eng  guideline
 for  distribution  of  newsprint  and  if  80,
 the  main  features  thereof;
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 (b)  what  positive  steps  have  been
 taken  by  Government  during  the  last
 three  years  to  strengthen  the  position
 of  small  newspapers,  particularly  in
 respect  of  distribution  of  newsprint;
 and

 Ilo

 {c)  the  outcome  of  the  steps  taken
 so  far?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  Yes,  Sir.  Guidelines
 for  distribution  of  newsprint  are  pro-
 vided  in  the  newsprint  allocation
 Policy  for  each  licensing  period.  The
 Newsprint  Allocation  Policy  for  the
 licensing  periOd  ‘1973-74  was  announc-
 ed  on  July  19,  1973,  and  a  copy  was
 laid  on  the  Table  of  the  House  on
 July  23,  1973.  The  main  features  of
 the  policy  are  given  in  the  attached
 statement-I.

 (b)  and  (c).  The  steps  taken  by
 Government  in  this  respect  are  listed
 in  the  attached  statement-II.  These
 have  facilitated  the  starting  of  new
 newspapers  and  the  growth  of  exist-
 ing  papers  belOnging  to  the  “small”
 category.  The  number  of  small  dai-
 lies  in  receipt  of  newsprint  quota  on
 31-3-1970,  was  220  and  this  rose  to
 268  as  on  31-3-1972;  the  number  of
 smal!  periodicals  which  are  allotted
 newsprint  increased  during  the  same
 period  from  096  to  1199.

 Sratement-I

 Main  features  of  the  Newsprint
 Ajfocation  Policy  for  1973-74

 l.  The  newsprint  entitlement  of  a
 newspaper  for  ‘1973-74  will  be
 its  performance  in  1972-73  by
 utilization  of  newsprint
 authorised  for  that  period.
 This  entitlement  will  be  sub-
 ject  to  a  cut  of  30  per  cent,

 Tepresenting  the  shortfall  in
 availability  of  newsprint,
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 2  Any  addition  to  newsprint  local  readership  and  spee-
 availability  would  be  refiect-  dier  distribution.”

 é€d  in  a  corresponding  percent-
 age  reduction  of  the  cut.  Any  6.  Bank  Guarantee:
 further  reduction  in  availabi-  The  system  of  asking  for  bank
 lity  would  mean  a  correspond-  guarantee  (equal  to  75  per
 ing  percentage  increase  in  the  cent  of  the  value  of  newsprint
 cut  applied  for  or  permissible  for

 the  first  four  months)  from
 3  The  cut  of  30  per  cent  will  ap  new  newspapers  who  apply

 ply  uniformly  to  all  news-  for  newsprint  is  being  con-
 papers.  Newspapers  with  a  tinued  in  an  effort  to  check
 performance  of  up  to  15,000  malpractices.  However,  news-
 copies  and  8  standard  size  Papers  which  have  been  in
 pages  (or  its  equivalent)  can  regilar  publication  since  Jan-
 get  the  cut  restored  by  seek-  uary  970  or  earlier  but  are
 ing  accommodation  under  a

 applying  for  newsprint  for
 provision  made  for  new  news-  the  first  time  are  exempted
 paper,  from  this  provision,

 7.  Glazed/Rotogravure  Newsprint:

 All  per'odieals  which  apply  for
 Glazed  /Rotogravure  newsprint
 are  being  allotted  40  per  cent
 of  their  entitlements  in  this
 variety  of  newsprint.  This  35
 because  the  quantity  available
 for  distribution  can  meet  only
 40  per  cent  of  requirement
 The  balance  of  their  entitle-
 ments,  after  the  over-al]  cut
 of  30  per  cent,  will  be  given
 in  standard  newsprint.

 4,  New  Newspapers:

 The  initial  quota  or  clearance
 quota  for  new  newspapers  iS
 restricted  to  3.000  copies  of
 8  standard  size  pages  for  the
 first  four  months  of  publica-
 tion.  Thereafter,  they  can
 claim  quota  for  up  to  15,000
 copies  of  8  standard  size
 pages.

 5.  New  Editions:

 The  authorised  quota  of  news-
 print  allowed  to  newspapers/  Srarement-II
 periodicals  may  be  used  for  a
 new  ‘edition’  of  the  same  Stens  taken  by  the  Government  for
 newspaper/  periodical  For  the  benefit  of  small  newspapers
 this  purpose,  an  “edition”  is
 defined  as  follows:  (A)  Newsprint;

 “A  newspaper/pcriodical  which,  qa)  Newspapers  with  an  annual
 irrespective  of  the  place  of  entitlement  up  to  400  tonnes
 publication,  bears  the  same  are  given  their  entire  news-
 name/title,  35  in  the  same  print  quota  in  imported  news-
 language  and  has  the  same  print.
 periodicity  as  the  news-
 paper  /periodical  already  ©)

 faaees
 &

 with  heey
 being  published  by  the  same  iow  25  tonnes  are  given

 y  the
 ownership/management,  and  per  cent  additional  quota  for

 conversion  of  reels  into is  a  reprint/separate  run  of  sheets
 the  newspaper/periodical  a
 with  variations  dictated  by  (3)  New  dailies /  weeklies  /tri- the  time  factor  and  to  meet  weeklies  /  bi-weeklies  /  fort-
 Tequirements  of  existing  nightlies  and  monthlies  will
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 (4)

 (5)

 (8)
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 get  quota  for  the  first  four
 month  for  publishing  up  to
 3,000  copies  of  8  pages  of
 Standard  size.  The  entitle-
 ment  for  the  rest  of  the  year
 will  be  calculated  on  the  basis
 of  their  performance  during
 the  first  four  months  up  to  a
 maximum  of  15,000  copies  of
 8  pages  of  standard  size  in
 the  case  of  dailies/weeklies/
 tri-weeklies/bi-weekles  and
 up  to  15,000  copies  of  6  page>
 of  standard  size  in  the  case  of
 forthnightlies  and  monthlies.

 New  periodicals  other  than
 weeklhes  /tri-weeklies  /bi-week-

 lies  /fortnightlies  /monthlies
 are  not  allotted  newsprint
 quota  for  the  first  three
 months;  after  three  months  of
 regular  publication,  newsprint
 quota  is  allotted  to  these  pub-
 lications  for  the  rest  of  the
 licensing  periog  on  the  basis
 of  the  average  circulation  ac-
 tually  achieved  and  the  ave-
 rage  number  of  pages  and
 page  area  actually  printed
 during  the  first  three  months
 up  to  a  maximum  ०  15,000
 copies  of  6  pages  of  stand-
 ard  size,

 Newspapers  claiming  circula-
 tion  up  to  2,000  copies  are  not
 required  to  submit  a  Char-
 tered  Accountant’s  Certificate
 in  support  of  their  claim.

 Newspapers  with  entitlement
 up  to  40  tonnes  are  exempted
 from  payment  of  import
 licence  application  fee  and
 production  of  Income  tax
 Verification  No.

 (B)  Distribution  of  Newsprint:

 (7)  With  effect  from  the  Heensing
 period  970-7l,  the  newsprint
 requirements  of  smal]  news-
 papers  (with  a  circulation  of
 up  to  15,000  ooples  and  8
 pages  of  standard  size)  are

 IIg

 being  met  in  full  by  the  in-
 clusion  of  a  specific  provision
 in  the  allocation  policies.

 (C)  Printing  Machinery:

 (8)  50  per  cent  of  total  availabili-
 ty  in  foreign  exchange  is  re-
 served  tor  small  newspapers
 for  the  import  of  printing
 machinery  and  allieq  equip-
 ment.

 (9)  Small  newspapers  are  given
 priority  for  import  of  printing
 machinery  and  alhed  equip-
 ment  over  medium  and  big
 newspapers.

 Expenditure  Incurred  on  C.R.P.

 2477.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  total  expenditure  incurred
 on  the  Central  Reserve  Police,  year-
 wise,  from  1970-71  to  (1972-73;  and

 (b)  the  factors  responsible  for  in-
 crease  or  decrease  in  expenditure?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)—

 Year  Expendrure

 1970-71  Rs.  27,18,09,000

 1971-72  Rs  32,97  3  3,000,

 1972-73,  Rs.  37,97.86,208

 (9)  The  increase  in  expenditure  48
 due  to  the  raising  ०१  8  additional  Bat-
 talions,  filling  up  of  vacancies  in
 various  ranks  and  sanction  of  Interim
 Relief  to  Government  employees
 thrice  during  the  period.
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 बिल्लो  को  क्रम  वोल्टेज  जोते  कारण
 ब्लो  में  डेस्नेफोन  एक्सेज  का  बन्द

 होना

 2478.  थी  शिक्ष  कुमार  शास्त्री  :  क्या
 संचार  मंत्री  यह  बताने  की  कृपा  करने  कि

 (क)  क्या  दिल्‍ली  मे  बिजली  के  वोल्टेज
 में  कमी  होने  के  कारण  दिल्‍ली  के  एक  टेलीफोन

 एक्सचेंज  को  कुछ  समय  के  लिए  बद  करना
 पडा  था  ,  और

 (ख)  यदि  हा,  तो  क्या  भविष्य  में  उगती

 पुनरावृत्ति  को  रोकने  के  लिए  काई  उपाय  दिये
 गये  ?

 संचार  मची  (श्री  हेमबतीनन्दन  बहुगुणा)
 (क)  जी  हा।  टेलीफोन  एक्सचेंज  करीब  १0

 मिनट  बन्द  रहा  था  |

 (ख)  शरीफ  दो  एक्सरे जा  का  छाड  पर
 दिल्‍ली  के  बाकी  सभी  महत्वपूर्ण  टेलीफोन

 एक्सचेंजों  में  पावर  सप्लाई  की  वैकल्पिक
 व्यवस्था  कर  दी  गई  ह।  कराना  एक्सचेंज
 म॑  जो  कि  करीब  90  मिनट  बन्द  रटा  था  अगले
 महीन  के  अन्त  तक  इजन  जनरेटर  काम  करना

 शुरू  कर  देगा  और  दूसरे  एक्सचेंज  मे  इजन
 'जलस्तर  इस  ष  के  अन्त  तक  काम  करन
 लगता  |

 Maximum  Advertisements  to  All  India
 Radio  from  Madras

 2479  SHRI  C,  T  DHANDAPANI
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state

 (a)  whether  All  India  Radio  ig  get-
 ting  maximum  advertisements  from
 Madras;  and

 (0)  if  so,  fhe  Agures  for  fhe  iast
 two  years?

 AUGUST  8,  973  Written.  Answers

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA)  (a)  ard  (9),  The  adver-
 tising  time  booked  fell  short  of  the
 total  available  time  by  about  5  per
 cent  in  ‘1971-72  and  about  9  per  cent
 in  1972-73  The  revenue  earned  was
 Rs  44,46,33000  and  Rs.  48,93,926.00
 respectively.
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 Loss  of  Life  and  Property  due  to
 Movement  for  Bifurcation  of

 Andhra  Pradesh

 2480  SHR]  SHANKERRAO  ‘SA-
 VANT  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state

 (a)  the  total  loss  to  private  proper-
 ty  and  public  property  due  to  the
 movement  of  bifurcation  of  the  State
 of  Andhra  Pradesh,

 (b)  the  total  number  of  Govern-
 ment  Servants  and  citizens  killed  and
 injured  yn  the  movement,

 (c)  how  many  criminal  cases  have
 been  filed  by  the  Police  for  taking
 part  in  this  movement  and  the  num-
 ber  of  persons  involved  in  these  cases,
 and

 (d)  how  many  persons  have  been
 acquitted  ang  how  many  convicted  in
 these  cases  so  far?

 THE  DEPUTY  MINISTER  IN  THR
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  #  Ii  MOHSIN)  (a)  to  (d).
 Information  is  being  ascertained  from
 the  State  Government.

 Proposal  for  complete  stoppage  of
 Foreign  Collaboration

 248  SHRI  INDRAJIT  GUPTA  Will
 the  Mmuster  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Government  have  con-
 sidered  a  proposal  for  a  complete  stop-
 है  of  fresh  foreign  collaboration
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 proposals  involving  equity  participa-
 tion  designed  to  facilitate  import  of
 technology;  amd

 (b)  i¢  m,  the  decision  taken  there-
 on?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C,  SUBRAMA-
 NIAM):  (a)  and  (b).  A  committee
 constituted  by  the  National  Committee
 on  Science  and  Technology  had  exa-
 mined  the  existing  guidelines  pertain-
 ing  to  foreign  collaboration  policies
 and  procedures.  The  report  is  under
 the  consideration  of  the  Government.
 However  the  report  does  not  recOm-
 mend  ‘Complete  stoppage’  of  foreign
 equity  participation,

 Suggestions  from  Mizo  National  front
 Leaders  for  holding  peace  talks

 2482.  SHRI  YAMUNA  PRASAD
 MANDAL:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state-

 (a)  whether  Government  have  re-
 ceived  suggestions  from  Mizo  National
 Front  Leaders  for  holding  peace  talks;
 and

 (b)  if  so,  the
 ment  thereto?

 reaction  of  Govern-

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Collection  of  Money  by  Naxalites  in
 Villages  in  Warangal  District,  Andhra

 Pradesh

 2483.  SHRI  YAMUNA  PRASAD
 MANDAL:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  whether  Naxalites  were  report-
 ed  to  be  colleeting  money  from  some
 villages  in  Warangal  District;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  in  this  regard?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  and  (b).
 Facts  are  being  ascertained.

 Nickey  Plant  for  Orissa

 2484.  SHRI  D.  K.  PANDA:  Will  the
 Minister  of  PLANNING  be  pleased  to
 state:

 (a)  whether  Ministry  of  Planning
 has  not  as  yet  cleared  the  nickel  plant
 for  Orissa;

 (b)  if  so,  the  reasons  for  the  delay;
 and

 (c)  when  it  is  likely  to  be  approv-
 ed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  to  (c).  The
 scheme  for  the’  establishment  of  a
 nickel  project  based  on  the  develop-
 ment  of  Sukinda  nickel  ore  deposit  is
 included  in  the  Fourth  Plan.  The
 consultants,  who  were  appointed  to
 prepare  a  feasibility  study,  have  sub-
 mitted  their  report.  Currently,  pilot
 plant  stale  tests  are  being  conducted
 to  bring  out  the  design  parameters  for
 the  process  plant.  Action  is  also
 under  way  on_  infrastructure  studies
 and  on  mine  planning.

 Telecommunication  Development
 during  Fifth  Plan  period

 2485.  SHRI  D.  K.  PANDA:  Will  the
 Minister  of  COMMUNICATIONS  be
 Pleased  to  state:

 (a)  whether  during  the  Fifth  Plan
 period,  Government  would  spend
 Rs.  1,200.  crores  for  telecommunica-
 tiong  development;  and

 (b)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  The  Government  has  not  yet

 decided  on  the  5th  Plan  for  Telecom-
 munications.  The  P.&T.  Department
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 has  proposed  a  large  scale  Programme
 for  modernisation  and  development  of
 Telecommunication  Services  in  the
 country  during  the  5th  five  year  Plan
 at  a  total  financial  outlay  of  about
 Rs.  1,200  crores.  The  Draft  plan  has
 been  submitted  to  the  Planning  Com-
 mission  for  approval  which  is  still
 awaited.

 (b)  A  statement  containing  the
 broad  details  of  features  of  the  pro-
 po0sals  contained  in  the  draft  5th  five
 year  plan  for  telecommunications  is
 placed  on  the  table  of  the  Lok  Sabha.

 AUGUST  8,  973  Written  Answers  20

 Statement

 Telecommunication  Development  in
 the  5th  Plan  Period

 The  various  steps  proposed  to  be
 taken  to  further  improve  the  commu-
 nication  system  in  the  country  have
 been  incorporated  in  the  Draft  5th
 Five  Year  Plan  for  telecommunications
 (Issue  2,  December  972)  submitted
 to  the  Planning  Commission  for  ap-
 proval.  The  salient  features  of  the
 said  plan  are  given  below  showing  the
 proposed  financial  outlay  proposed  to
 be  spent  on  each  scheme:

 Telecommunication  Services

 ३,  Local  Telephone  System  :

 (Fagures  in  Rs.  Crores)

 A  rate  of  growth  of  about  10",  per  annum  will  be  maintaimed  enabling  the  De-
 partment  to  wipe  out  the  waiting  list  by  1982-83.  The  Manual  Exchanges
 will  be  progressively  reduced  and  completely  elemmated  by  /31-3-1986.  All
 auto  exchanges  which  would  have  completed  30  years  ,ervice  by  3I-3-398!
 will  be  replaced.

 A  total  of  7.79  lakh  new  direct  Exchange  Lines  will  be

 495  00

 provided  Bringing
 the  total  number  of  Direct  Excha  ge  Lines  at  the  end  of  the  Fifth  Five  year

 Plan  to  20.85  lakh  Jines,

 2.  Lo  g  Distance  System:
 r'  Log  ‘Distav  ८7  Switching  :

 “National  Switching  plan”  and  “National  Transmission  plan”  have  been  drawn
 up  in  a  hierarchical  discipline  of  switchm
 an  other  station  does  not  pass  over  more  t
 Lachanges  will  be  opened  in  Fifth  Five  year  plan  enabling  the
 ‘National  Subscriber  Dialcing  ”  Service  to  about  342  stations  which  mostly cover  allRevenue  District  Headquarters.

 so  that  a  call  from  any  station  to
 an  9  links.  28  more  Taurk  Automatic

 introduction  of

 2.2.  Long  Distance  Transmission  net  work: .
 The  main  transmission  net  work  will  be  built  up  by  Broad  Band  Microwave

 and  Coaxial  Cable  systems.  A  few  Tropo-scatter  links  will  be  provided  where
 Line  of-sight  radio  relay  systems  are  not  suitable,

 3.  Telecommmications  Develop
 graph  Service.

 To  expand  and  mo  ternise  the  telecommunication  service  in

 in  Rural,  Backward  and  Hilly  Areas  and  Tele-

 rural  backward
 and  ‘Hilly  areas,  7000  combined  offices  5000  PCos  will  be  ned.  r  sin-
 gle  channel  VHF  systems  and  Hundred  6  !  :  VHF  systems  will  be  installed im  ateas  which  are  not  normally  accessible  due  to  dfficult  terrain.  Mod  ५  3
 communication  between  shore  and  off-shore  islands  such  as  Andamans
 Nicobar,  Laccadive,  Amindive  minicoy  etc.,  will  be  established  by  Radio
 Telecom.  Links.
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 Telex  and  Gentex  Service:

 To  modernise  the
 telegrap

 h  service  32  new  Telex  exchanges  with  additional  capa-
 city  of  10,000,  lines  wi

 New  Delhi.
 :  be  opened  during  the  Fifth  five  Year  Plan.  “Gentex”

 will  be  introduced  in  4  Metropolitan  cities  of  Bombay,  Calcutta,  Madras  and

 4.  Land  Building  and  Ancillary  Organisations  :
 4.  I.  The  ’Satisfaction  factor,  about  staff  quarters  will  be  increased  from  5  to  75

 by  constructing  60,000  additional  staff  quarters  during  the  Fifth  Five  Year  Plan.

 4.2.  The  ‘Research  &  Development’  wing  of  the  Department  will  be
 gthened  for  which  an  outlay  of  Rs.  7§*20  crores  has  been  provided  in
 Fifth  Five  Year  Plan.

 4.3.  The  Departmental  Training  programme  will  be  strengthened  by  opening
 36  additional  Training  Centres  for  which  an  outlay  of  Rs.  6°50,  crores  has  been
 provided  in  the  5th  Five  Year  Plan.

 66.00

 246  00

 stren-
 the

 TOTAL  ‘1208+  00
 Crores

 ment  under  the  Commissions  of
 Inquiry  Act

 2486.  SHRI  BIRENDER  SINGH  RAO:
 Wil]  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  number  and  names  of  Com-
 missions  appointed  by  Central  G®ov-
 ernment  so  far  under  the  Commissions
 of  Inquiry  Act  during  last  three  years;

 (b)  the  number  of  cases  in  which
 Reports  have  been  submitted  and  the
 names  of  cases  in  which  follow-up
 action  has  been  completed;  and

 (c)  the  number  of  caseg  with  their
 particulars  in  which  Government  have
 not  accepted  the  findings  of  the  Com-
 missions?

 THB  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  RAM  NIWAS  MIRDHA):  (a)
 to  (c).  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House.

 Amendment  of  Commissions  of  Inquiry
 Act

 2487.  SHRI  BIRENDRA.  SINGH
 RAO:  Will  the  Minister:of  .  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  amount  spent  on  the  various
 Commissions  of  Inquiry  during  the

 year  1972-73  and  the  current  year  so
 far;

 (b)  whether  Government  propose  to
 amend  the  Commissions  of  Inquiry
 Act  to  make  the  report  of  Commis-
 sions  binding  on  the  Government;
 and

 (c)  whether  any  suggestion  in  this
 regard  has  been  received  by  Govern-
 ment  from  the  Supreme  Court  and  the
 High  Courts  and  if  so,  the  reaction  of
 Government  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  The  information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  House.

 (b)  and  (c).  No  Sir.

 Non-Plan  Expenditure  in  States

 2488.  SHRI  BIRENDRA  SINGH  RAO:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  the  non-plan  expenditure  incur
 red  by  each  State  Government  during
 the  last  three  years;  and

 {b)  whether  the  Central  Govern-
 ment  exercise  any  control  over  the
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 non-plan  unproductive  expenditure  in-
 curred  by  the  States  and,  if  80,  the
 steps  taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA).  (a)  A  statement
 ig  laid  on  the  Table  of  the  House.
 (Placed  in  Library.  See  No.  LT-5356/

 73).

 (a)  The  Central  Government  keeps
 under  constant  review  the  trend  of
 non-Plan  expenditure  in  the  States.
 Discussions  are  held  with  State  Gov-
 ernments  from  time  to  time  to  review
 their  financial  position  and  the  need
 for  curbing  nOn-Plan  unproductive
 expenditure  .s  emphasised  in_  these
 discussions  as  also  through  corres-
 pondence.  The  resort  to  overdrafts
 with  the  Reserve  Bank  by  States,
 except  for  purely  temiporary  periods,
 has  been  stopped  As  a  result,  the
 States  have  been  adopting  various
 measures,  including  reduction  m  non-
 Plan  unproductive  expenditure  to
 balance  their  receipts  and  expendi-
 ture.

 Opening  of  New  Post  Office  in  Villages
 during  the  Fifth  Plan  period

 2489  DR  H.  P  SHARMA:

 SHRI  M  8  SANJEEVI  RAO.
 Will  the  Minister  of  COMMUNICA:

 TIONS  be  pleased  to  state-

 (a)  whether  any  programme  for
 opening  of  new  Post  Offices  in  villages
 is  proposed  to  be  launched  under  the
 Fifth  Five  Year  Plan  with  a  view  to
 bringing  a  post  office  within  easy
 reach  of  each  villager,

 (b)  the  number  of  villages  without
 Post  Offices,  in  Rajasthan,  Bihar,  West
 Bengal,  and  in  the  c®untry  in  gene-
 ral;  and

 (c)  the  broad  outlines  of  the  pro-
 gramme  for  opening  new  post  offices
 ih  villages  under  the  Fifth  Plan?

 AUGUST  8,  4979  Written  Answers  a4

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Yes,  Sir,  It  is  proposed  to  open
 31,000  new  post  offices  during  the  Fifth
 Five  Year  Plan,  thereby  providing
 spost  offices  to  villagers  of  these  vil-
 lages  and  nearby  villages  within  easy
 reach.

 (b)  The  information  is  furnished
 below:

 States  No.  of  villa-
 ges.  without
 post  offices
 8५  on  I-4-73

 Rayasthan  29,246,

 Bihar  553844

 West  Bengal  355582

 All  India  fy  44

 (९)  In  the  5th  Five  Year  Flan,  we
 propose  to  provide  pOst  offices  at  all
 villages  with  Gram  Panchayat  Head-
 quarters  which  are  at  a  distance  of
 over  2  miles  (32  Km)  from  the  near-
 est  post  office  There  are  28,986  such
 villages  out  of  which  5073  are  in
 Hilly  ang  Very  Backward  areas.  In
 addition,  another  2,000  villages  will  be
 provided  with  post  offices,

 Investigation  into  the  acoldent  in
 Explosive  Factory  at  Gomia  (Ranchi)

 2490.  SHRI  S  M  BANERJEE:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state

 (a)  whether  investigation  into  the
 serious  accident  in  the  Explosive  Fat-
 tory  at  Gomla  (Ranchi)  has  sinre  bean
 completed;  and

 (0)  if  so,  the  result  of  investigation?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE)  (a)  No,  Sir,  the  In-
 quiry  Magistrate  has  not  yet  com-
 pleted  the  investigation

 (b)  Does  not  arise

 Torture  of  Harijans  in  U.P.  and,
 Punjab

 2491  SHRI  S  M  BANERJEE  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state

 (a)  whether  Hiariyans  are  being  tor-
 tured  in  many  places  in  UP  and
 Punjab,

 (b)  whether  this  matter  has  been
 taken  up  with  the  State  Governments
 and

 .  if  so  with  what  results?

 THE  MINISTER  OF  STAIE  IN
 THE  MINISIRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA)  (a)  to  (ce)  Some  in-
 stance  of  alleged  harassment  and  al
 treatment  of  members  of  Scheduled
 Castes  in  Uttar  Pradesh  and  Punjab
 have  come  to  notice  It  ‘AS,  however
 not  correct  to  say  that  Harijans  are
 being  tortured  in  many  places  in  these
 two  States

 The  Central  Government  have  been
 stressing  from  time  to  time  the  need
 for  appropriate  measures  to  safeguard
 the  interests  of  the  members  of  Sche-
 duled  Castes  and  to  ensure  prompt
 and  effective  investigation  of  offences
 against  them  as  well  as  the  com-
 plaints  made  by  them  The  impor-
 tance  of  mariifestly  firm  attitude  and
 action  on  the  part  of  the  authorities
 concerned  was  also  stressed  in  the
 Zonal  Conference  of  State  official  con-
 vened  in  972  The  ome  Minister

 726

 has  drawn  the  attention  of  the  Chief
 Munster  to  these  aspects  of  the  prob-
 lem  in  the  meetings  of  the  Zonal
 Councils  hetd  recently  It  has  also
 been  suggested  to  the  State  Govern-
 ments  that  special  arrangements
 sHould  be  made  at  the  State  and  dis-
 trict  levels  for  prompt  investigation
 of  the  complaints  involving  offences
 against  members  of  Scheduled  Castes
 The  Government  of  Uttar  Pradesh
 have  set  up  a  task  force  at  the  State
 Headquarters  in  charge  of  a  DIG  of
 Police  to  undertake  prompt  inquiries
 into  all  complaints  involving  offences
 against  members  of  Scheduled  Castes
 and  initiate  action  according  to  law

 Stagnation  of  Assistants  in  Central
 Government  Offices

 2492  SHRI  S  M  BANERJEE  Will
 {the  PRIME  MINISTER  be  pleased  to
 state

 (a)  the  number  of  Assistants  stag-
 nating  in  the  same  Grade  in  Central
 Government  offices  for  more  than  22
 years

 (b)  whether  senior-most  Assistants
 on  the  basis  of  their  length  of  service,
 have  secured  good/very  good  reports
 during  the  last  five  years  and  are  not
 approved  for  promotion  as  Section
 Officers  while  many  jumor  Assistants
 have  superseded  them,

 (c)  whether  officers  of  the  Central
 Secretariat  2m  other  grades  are  not
 stagnating  in  the  same  grade  conti-
 nuously  for  the  last  22  to  29  years,  and

 (d)  what  special  steps  have  been
 taken  by  the  Government  to  remove
 stagnation  in  Assistant’s  grade  by  re-
 vising  the  existing  rules/procedures?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL’  (SHRI  RAM  NIWAS  MIRDHA)
 (a)  The  number  of  Asé#iétants  of  the
 Central  Secretartat  Service  who  have
 put  in  more  than  22  years  of  service
 in  that  Grade  as  on  ist  July,  1973,  75
 402
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 (b)  Assistants  with  long  service  in  Southern  Zonal  Council  Meeting  at
 the  Grade  and  who  are  lower  in  the
 Seniority  List  prepared  under  the
 Central  Secretariat  Service  Rules
 have  been  given  a  separate  quota  for
 promotion  to  grade  of  Section  Officers.
 Promotion  in  the  quota  is  on  merit,
 but  normally  Assistants  with  very
 good  reports  are  not  passed  over.

 (c)  The  information  is  not  readily
 available  for  other  grades.

 (d)  The  following  steps  have  been
 taken  to  relieve  the  prevailing  stagna-
 tion  in  t'i0  Grade  of  Assistants.

 q)  The  quota  of  posts  for  direct
 recruitment  to  the  next  high-
 er  grade  af  Section  Officer  has
 been  reduced  from  33.1/3  per
 cent  to  16.2/3  per  cent.

 (Qu)  A  separate  quota  of  28  per
 cent  ot  Select  List  posts  in  the
 Grade  of  Section  Officer  has
 been  earmarked  for  the  pro-
 motion  of  Assistanis  who
 have  completed  22  years  of
 continuous  service  or  more
 in  the  grade  of  Assistants.
 So  far  236  Assistants  who  have
 put  in  more  than  22  years  of
 service  in  the  Assistants’
 Grade  have  been  promoted  as
 Section  Officers.  25  more
 officers  of  this  category  will
 be  promoted  during  1973.

 (iii)  Such  of  the  Assistants  as  are
 stagnating  at  the  maximum  of
 their  pay  5९०९  for  two  yeart
 or  more  are  being  given  9
 personal  pay  equal  to  the  rate
 of  increment  last  drawn  by
 them.

 (iv)  Persons  belonging  to  the  Sec-
 retariat  Service  and  being
 considered  for  ex-cadre  posts
 by  Ministries  /  Departments
 participating  in  the  Secreta-
 riat  Services,  the  duties  of
 which  are  ministerial.

 Hyderabad

 2494.  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Southern  Zonal  Council
 meeting  was  recently  held  at  Hydera-
 bad;  and

 (b)  af  so,  the  subjects  discussed  and
 the  decision  arrived  at  the  meeting?

 THE  DEPULY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F  H.  MOHSIN):  (a)  Yes,  Sir

 (b)  A  statement  of  the  subjects  dis-
 cussed  at  the  meeting  is  attached.
 Copies  of  proceedings  of  the  meeting
 enivodying  the  recommendations  of  the
 Council  will  be  placed  in  the  Library
 of  Parliament  as  soon  as  the  proceed-
 ings  are  finalised  in  consultation  with
 the  Members  of  the  Council

 STATEMENT

 l.  Special  provisions  under  the
 Sandal  wood  in  Kerala  State.

 2.  Bringing  Sandal  under  Excise
 levy.

 3.  Export  of  Rosewood  through
 State  Trading  Agency  and
 ban  on  the  export  of  Rose-
 wood  in  log  form.

 4.  Insistance  on  the  production  of
 certificate  of  origin  for  the
 export  of  Sandalwood  through
 West  Bengal,  Tamil  Nadu  and
 Kerala  ports.

 5.  Division  of  assets  and  liabili-
 ties  of  the  former  Hyderabad
 Government  among  the  succes-
 sor  States-Sharing  of  moneys
 payable  by  M/S  Tandur  and
 Navandgi  Stone  Quarries  (P)
 Ltd.  between  Andhra  Pradesh
 and  Mysore.
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 ,  0.  Problem  of  the  smuggling  of
 liquor  arising  out  of  disparity
 in  excise  duty,  sales-tax  end
 other  levies  in  different  Sta-
 tes.

 7.  (i)  Development  programme  in
 Western  Ghats  Region.

 (i)  Transmission  lines  tn  the
 Southern  Region  and  Regional
 Load  Despatching  Stations.

 8.  Price  increase  of
 products  in  Kerala.

 9.  Contruction  of  a  direct  220  KV
 Inter-State  Power  Transmis-
 sion  Line  hetween  Idikki  and
 Mysore.

 petroleum

 i0  Power  plant  for  Pondicherry
 lt.  Centrally  sponsored  scheme—-

 Pilot  Research  Project  in  gro-
 wth  centres.

 lz2  Ensuring  production  and  sup-
 ply  of  high  quality  seeds

 J3  Development  of  potatoes  as  a
 short  duration  food  crop

 4  Distribution  of  fertilizers  to
 farmers—Exemption  from  sal-
 es-tax.

 1S  Implementation  of  Wild  =  Life
 Act  of  1972.

 i6  Power  supply  problems  of  con-
 tinuous  process  chemical
 plants.

 l7.  Power,

 18,  Organisational  requirements
 for  the  accelerated  develop-
 ment  of  inter-State  backward
 regions.

 9  Primary  Health  Centres.

 20  Rural  Water  Supvly  Scheme.

 2l  Prevention  of  thefts  and  smug-
 gling  of  sculptures  and  other
 cultural  treasures.

 22.  Integration  of  services  affected
 by  the  reorgatiisation  of  Sta-
 tes  (Andhra  Pradesh,  Kerala,
 Tamil  Nadu  and  Mysore). '

 ॥80  LS_s,

 Igo

 23.  Review  ef  incidents,  involving
 offences  against  members  of
 scheduled  castes  and  schedu-
 led  tribes,

 24.  Review  of  progress  of  imple-
 mentation  of  scheme  of  safe-
 guards  for  Linguistic  minori-
 ties  in  States  and  Union  Ter-
 ritortes  of  Southern  Zone.

 25.  Removal  of  domiciliary  restric-
 tions  on  admission  to  educa-
 tional  and  technical  institu-
 tions.

 26.  Review  of  action  taken  on  the
 previous  decisions  of  the
 Southern  Zonal  Council,

 27  Manpower  problems  in  the
 States  of  the  Southern  Zone.

 28  Development  of  Administra-
 tors-Training  of  State  officers-
 need  for  establishing  Admini-
 strative  Training  Institutions.

 29.  Review  of  communal  situation
 in  respect  of  the  States  in-
 cluded  in  the  Southern  Zonal
 Council.

 30  Date  and  place  of  the  next
 meeting  of  the  Southern  Zo-
 nal  Council.

 Salt  Price  in  Jind  (Haryana)

 2495.  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  in  Khanda  Village  of
 District  Jind  (Haryana),  price  of  salt
 was  Rs.  .50  ver  Kg;  and

 (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  No,  Sir.

 (9)  Does  not  arise.
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 Expenditure  on  Manpower  aad  =  Em-
 ployment  Units  in  States

 2496  SHRI  SHRIKRISHAN  MODI.

 SHRI  N.  SHIVAPPA.

 Wull  the  Minister  of  PLANNING  be
 pleased  to  state

 (a)  whether  the  Planning  Commis-
 sion  has  suggested  to  the  States  to  see
 that  manpower  and  employment  umts
 are  in  position  in  the  State  Planning
 Departments  before  the  sectoral  Pro-
 grammes  of  the  Fifth  Plan  are  fnal-
 sed,  and

 (b)  ४  so,  the  hkely  expenditure  to
 be  incurred  on  these  umts  in  euch
 State?

 THE  MINISTER  OF  STALE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA)  (a)  Yes,

 Sir.

 (b)  The  proposals  of  the  States  in
 regard  to  the  setting  up  of  Manpower
 &  Employment  Units  are  being  rece-
 ived  Their  financial  requirements  in
 this  behalf  will  be  assessed  m  rela-
 tion  to  the  size  of  the  States,  existing
 staff  for  the  study  of  manpower  and
 employment  problems,  the  assistance
 which  the  other  State  organisations
 such  as  the  Bureau  of  Economic  and
 Statistics  can  provide  etc.

 era  में  विषमता

 2497.  श्री  मूलचन्द  डागा  :  क्‍या
 योजन!  मती  यह  बताने  की  कृपा  करने  कि

 (क)  क्‍या  देश  में  श्रमिक  विषमता  बढ़
 रही  है  प्रथा  घट  रही  है  ,  और

 (ख)  इस  विषमता  को  दूर  करने  के
 लिए  सरकार  द्वारा  कया  कदम  उठाए  गए  है  ?
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 योजना  मंत्रालय  में  राज्य  मंत्री  (  भरी

 मोहन  मारिया)  :  (४)  बगो  के  प्राकारानुसार

 राय-वितरण  के  आकड़े  उपलब्ध  नहीं  है  t

 फिर  भी,  उपभोक्ता  व्यय  संबंधी  उपलब्ध

 आकड़ों  से  ऐसा  मालूम  होता  है  कि  7957—

 58  से  968-69  तक  की  अवधि  के  दौरान

 प्रति  व्यक्ति  उपभोग की  भ्र समानता  में  कोई

 वृद्धि  नही  हुई  है  ।

 (ख)  विभिन्‍न  वर्गों  में  श्रमिक  असमानता

 कम  करने  के  ह 212  उसी  ग्रामीण,  कुटीर  और

 लघु  उद्यागों  बे  विक्रम  तथा  पशुपालन  डेरी-

 उद्योग  मन्सब-पालन  5यादि  जसे  कार्यकलापों

 को  प्राथमिकता  दी  गयी  हे  ताकि  भ्र धिक  गरीब

 वर्गों  को  इनसे  लाभ  पहुच  सके।  लघु  कृषकों

 सीमान्त  ढुलको,  भूमिहीन  मजदूरों,  बारानी

 खेती  र  सूखा-प्रवृत्त  क्षेत्रों  क ेलिए  चलाये

 जा  रह  कार्यक्रमों  को  अधिक  तंज  कर  दिया

 गया  है  ।  पिछडे  वर्गों  व  क्षेत्रों  के  हित  के  लिए

 विशेष  कार्यक्रम  आरम्भ  कर  दिए  गए  है।

 भूमि  सुधार  उपायो  को  शीघ्र  लागू  करने  के

 लिए  आवश्यक  कदम  उठा  लिए  गए  हूं  ।

 पिछड़े  क्षेत्रो  मे  उद्योगों  का  विस्तार  व  विकास

 करने  के  साथ  साथ  एकाधिकार ों  तया  निबटा-

 त्मक  व्यवसाय  अधिनियम  (मोनीप्लीज  एण्ड

 रस्ट्रिक्टिव  थर्ड  प्रेक्टिस  एक्ट )  जौर  श्रौद्यो-

 'गीत  लाइसेंसिंग  नीति,  इत्यादि  के  माध्यम  से

 ऐसे  उपाय  किये  गये  है  ताकि  आय  कौर  सम्पत्ति

 के  एकत्रीकरण  पर  नियंत्रण  रखा  जा  सके  |

 औद्योगिक  पूर्वी-निवल  में  सार्वजनिक  क्षेत्र

 उत्तरोत्तर  महत्वपूर्ण  भूमिका  निभा  रहा  है  ।

 वित्तीय  तथा  कराधान  नीतियो  का  रुख  बहुत
 प्रतीक  और  अनुमानित  राय  पर  नियंत्रण
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 रखते  की  जोर  कर  दिया  गया  है  1  हाल  ही  में,

 ग्रामीण  जौर  शिक्षित  बेरोजगारों  को  रोजगार

 के  अवसर  सुलभ  करने  के  लिए  विशेष  स्कीमें

 चलाई  गयी  हैं  1

 प्राणों  में  डाकघरों  के  खोलने  तथा  बन्द  करने

 के  झ्रांघार

 2498.  भरी  मूलचन्द  डागा:  क्या  संचार

 मत  यह  बताने  की  कपा  करेंगे  कि  देश  वे  ग्रामों

 में  नये  डाकघर  खोलने  ज़ोर  बर्ने मान  डाकघरों

 को  बन्द  करने  के  आधार  कया  है  ?

 संचार  पत्नी  (श्री  हेमबगीनन्दन  बहुगुणा  )  :

 देश  में  नाग  डाकघर  खोलने  के  सबंध  म  इस  समय

 जो  शर्ते  लागू  है,  उतना  उत्लेख  सभा  पदा  पर

 रखे  गये  विवरण  म  किया  गया  है  |

 2  खोले  गए  डाकघरों  को  नीचे  दी  गई

 श्रिस्थितियों  में  स्थायी  तौर  पर  चालू  रखा

 जाता  है  या  उन्हें  बन्द  कर  दिया  जाता  है  |

 (i)  डाकघर  चालू  रखना  जो  डाकघर

 lo  वर्ष  को  प्रायोगिक  भ्र वधि  में  240  रुपये

 तक  के  वार्षिक  घाटे  पर  काम  करते  पाये  गये

 हैं,  उन्हे  दो  बार  बाधित  पुनरीक्षण  करने  के

 बाद  स्थायी  बना  दिया  जाता  है  ।

 (ii)  जो  डाकघर  .0  वर्ष  की  प्रायोगिक

 अवधि  के  बाद  360  रुपये  तक  के  'विधिक  घाटे

 पर  काम  करते  पाये  जाते  हैं,  नहें  उस  स्थिति

 में  स्थायी  बनाया  जाता  है  यदि  सबसे  नजदीक
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 का  डाकघर  प्रायोगिक  डाकघर  से  3  से  5  मील

 की  दूरी  पर  हो  ।

 (iii)  जो  डाकघर  i0  वर्ष  को  प्राणों-

 गीत  अवधि  समाप्त  होने  पर  500  रूपये  तक

 के  विधिक  घाटे  पर  काम  करते  पाये  जाते  हैं

 उन  उन्हें  स्थिति  में  स्थायी  बनाया  जाता  है  यदि

 सबसे  नजदीक  का  डाकघर  प्रायोगिक  डाकघर

 से  5  मील  या  उससे  ज्यादा  की  दरी  पर  हो  t

 (iv)  जो  डाक्टर  स्थायी  बनाने  के

 लिए  निर्धारित  सीमाओं  से  ज्यादा  घाटे  पर

 काम  करते  पाये  जाते  है  उन्हें  इस  शर्त  पर  चालू
 रखने  की  इजाजत  दी  जाती  है  फि  हर  वर्ष  घाटे

 के  लिए  स्वीकृत  सीमा  स  ज्यादा  जा  घाटा  हाता

 है,  उसे  कोई  इच्छुक  पाटिया  हर  वर्ष  अग्रिम

 रूप  में  चले  वें  तोर  पर  जमा  करा  दें  ।

 डाकघर  कन्द  करता  :

 (i)  जो  डाकघर  दस  वर्ष  की  अवधि  मे

 इतनी  प्राय  अजित  नही  कर  लेते  जिस  के  आधार

 पर  उन्हें  स्थायी  बनाने  का  औचित्य  सिद्ध  हो

 सके  बौर  स्थायी  बनाने  के  लिए  निर्धारित

 सीमाओझो  से  ज्यादा  घाटे  की  रकम  यदि  कोई

 इच्छुक  पाटिया  जमा  नही  करा  देती  तो  प्रायो-

 गीत  अवधि  के  दस  वर्षों  के  वाद  सामान्यतः

 उन्हें  बन्द  कर  दिया  जाता  है  1

 (ii)  जो  डाकघर  चला  कमा  कराने  के

 आघार  पर  खोले  जाते  है  उन्हें  उस  स्थिति  में

 बन्द  कर  दिया  जाता  है  यदि  इच्छुक  पार्टी

 प्रगामी  वर्ष  के  चन्दे  को  रकम  डाकघर  खोलने

 के  लिए  दो  गई  मंजूरी  की  भ्र वधि  के  समाप्त

 होने  से  पहले  जमा  नहीं  कर  देती  !
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 भांजों  म  नयें  डाकघर  खोलने  क  लिए  सामान्‍य  शर्ते

 ३
 बग

 ]

 जागरण

 शर्ते

 डाकघर  उन  गोवा  मे  खोल  जाते  है  जहा

 यह  आशा  की  जाती  हँ  कि  वह  डाकघर

 लाभकर  या  आत्मनिर्भर  होगा  ।

 डाकघर  उन  गावों  मे  खोले  जाते  है  जहा

 कोई  इच्छुक  पार्टी  डाकघर  खोलने  की

 माग  करती  हैं धौर  डाकघर  पर  होने

 वाले  समूचे  घाटे  की रकम  जोकि  डाक-

 घर  पर  आने  वाली  लागत  से  अधिक

 नही  होती  हर  वर्ष  चन्दे  के  तौर  पर

 जमा  करा  देती  हूँ  ।

 डाकघर  उन  गोवा  में  खोल  जाते  है  जहा
 की  आबादी  2,000  या  इससे  ज्यादा

 होती  हुं  बातें  कि नजदीक  का  डाकघर

 उस  गाव  से  तीन  मील  से  कम  दूरी  पर  न

 हो  और  ऐसे  हर  डाकघर  पर  होने  वाला

 वार्षिक  घाटा  750  रूपये  से  अधिक  न

 हो।

 डाकघर  कुछ  गावा  के  समूह  के  लिए  खोले

 जाते  है  जिनकी  आबादी  की  दो  मील

 की  अरीय  दूरी  के  भीतर  2000  या

 इससे  भ्र धिक  हो  बशर्तें  कि  सबसे  वे  नज-

 दीक  का  डाकघर  तीन  मील  से  कम  दूरी
 पर  न  हो  और  ऐसे  हर  एक  डाकघर  पर

 होने  वाला  वाधिक  घाटा  750  रुपये  से

 अधिक  न  हो  ।

 ढाक घर  उन  गावों  के  समूह  के  लिए
 सकील  गप्रध्यक्ष  के विवेक  के  आधार

 पर  खोले  जाते  हैं  जिनकी  आबादी  दो

 AUGUST  8,  208  Written  Answers  55  6

 मील  की  वरीय  पूरी  के  भीतर  2000

 से  कम  होती  हु  बदलें कि  सबसे  नजदीक
 का  डाक भर  फोन  मील  की  दूरी  से कम

 न  हो  और  हर  एक  डाकघर  पर  होने
 वाला  वार्षिक  घाटा  soo  रुपये  से

 भ्र धिक  नहों।

 डाकघर  उन  गोवा  मे  खोले  जाते  हैं  जो

 गाव  थाना,  तहसीलों  शादी  के  मुख्यालय

 हो  बातें  कि  हर  एक  डाकघर  पर  होने
 वाला  वार्षिक  घाटा  750  रुपये  से

 अधिक  न  हो  ।

 डाकघर  ऐसे  गोवा  मे  खोले  जाते  हैं  जहा
 विद्यालय  हो  प्रौढ़  वे  गाव  एन  ई  ०  एस  ०

 ब्लाक  के  मुख्यालय  ग्राम  पंचायत  हो
 बातें  कि  जहा  जनसख्या  2000  या

 इससे  अधिक हो  तो  बाधित  घाटे  की

 रकम  750  रुपये  से  भ्र धिक  नही  होनी

 चाहिए  और  जहा  जनसख्या  2000  से

 कम  हो  वहा  वाधिक  घाटे  की  रकम  500

 रुपये  तक  होनी  चाहिए  ।  नजदीक  का

 डाकघर  गाव  से  दो  मील  से  कम  दूरी
 पर  नही  होना  चाहिए  1

 जा  गव  विभाग  द्वारा  घोषित  किए

 गए  'पहाड़ो  और  “बहुत  पिछडे

 इलाकों”  के  अन्तर्गत  शाति  है  बहा

 सकील  अध्यक्षों  के  अधिकारों

 के  अधीन  हर  एक  डाकघर  पर

 पर  सालाना  000  रुपये  तक  घाटा

 उठाकर  डाकघर  खोले  जाते  है  शौर

 विशेष  मामलों  मे  महानिदेशक  के

 अधिकारों  के  भ्र धीन  हर  एक  डाकघर

 पर  सालाना  2500  रुपये

 तक  घाटा  उठा  कर
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 डाकघर  खोले  जाते  &  ऐसे  मामलों

 मे,  ऐसी  कोई  उसे  नही  है  कि  कितने

 जनसख्या  की  सेवा  करेगा  ।

 सामान्य

 ऊपर  बताई  गई  श्रेणियों  के  भ्रन्तर्गत

 डाकघर  खोलने  पर  नीचे  लिखी  शर्तें

 लागू  होगी  |

 ad  नया  डाकधर  खोलने  के  परिणामस्वरूप

 मौजूदा  मूल  डाकधर  500  रुपये

 सालाना  से  ज्यादा  घाटे  पर  काम  मं

 करे  ।

 2  जो  डाकघर  सामान्य  देहाती  इलाके

 में  खोला  जाएं.  उस  डाकघर  से

 खोलते  समय  उस  पर  जाने  वाली

 लागत  की  कम  से  कम  250,  आय

 होनी  चाहिए  ।

 3.  पहाडी  इलाके  में  खोले  जाने  वाले  डाक

 घर  से  उस  पर  आने  वाली  लागत  का

 कम  से  कम  0%  आय  होनी  चाहिए।

 4.  बहुत  पिछडे  इलाके  में  (पहाड़ो  इलाके

 के  अतिरिक्त  )  खोले  जाने  वाले  नए
 डाकघर  से  उस  पर  जाने  बाली  लागत

 की  कम  से  कम  18%  प्राय  होनी

 चाहिए  ।

 दिप्प  णी  --यदि  नए  प्रस्तावित  डाकघर
 और  सबसे  नजदीक  के  मौजूदा  डाकघर  के
 बीच  कोई  प्राकृतिक  व्याघात  पड़ता हो  जैसे
 बिना  पुल  के  नदी  |  पहाड़ी  या  कोई  जंगल तो
 महानिदेशक  के  इबकिवेक  पर  नजदीक  के

 डाकघर  से  प्रस्तावित  डाकघर  को  दूरी  को

 शर्त  मे  ढील  नदी  जा  सकती  है  ।

 शहरी  इलाके  --शहरी  इलाकों  में  डाक

 घर  इस  शर्ते  पर  खोले  जाते  है  कि  डाक पर

 लाभकर  हो  या  आत्मनिर्भर  हों  शौर  उप-

 डाकघरों  के  मामले  में  शर्ते  यह  भी  है  कि  प्रति

 दिन  कम  से  कम  5  घटे  का  काम  झ्र वश्य  हो  ।

 राजस्थान  के  मोमेंट  को  सप्लाई

 2499.  को  मूलचन्द  डागा  :

 डा०  हरी  प्रसाद  शर्मा  :

 क्या  औद्योगिक  विकास  मतों  यह  बताने

 की  कृपा  करेंगे  कि

 (क)राजस्थान  सरकार  ने  जानवरो,

 973  से  आज  तक  उसी  कसि  महीने  में

 कितने  कितने  सोमेश  को  माग  का  आर  के-द्र

 सरकार  ने  क्ति ना  सीमेट  सनाई  किया

 तथा  जिन-जिन  कामों  के  जिये  इसका  राजाई
 किया  गया  उनका  विवरण  क्या  है  ;

 (ख)  क्या

 होने  के  कारण  कालरा  जमे  स्थानों  पर

 सीमेट  मे  उत्पन्न  हान  बालो  खोजो  का  उत्तर-

 दन  नहीं  हो  सका,  और  यदि  हा,  तो

 उच्चयोग रति यों  को  सीमेंट  की  किस  सीसा  तक

 कम  सप्लाई  की  नई;  कौर

 जापान  मे  सोमदेव  से

 (ग)  किसी  राज्य  को  सीमेट  की  सप्ताई
 के  लिये  क्‍या  आधार  है  कौर  राजस्थान  का

 इसकी  सप्लाई  के  लिये  क्या  आधार  रखा

 गया  है  ?
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 हशौचािक,  विकास  मंत्रालय  में  उप-

 मंत्री  भी  प्रणव  कुमार  मुखर्जी)  :  (क)

 जनवरी  से  जून,  973  की  अवधि  में  राजस्थान

 सरकार  से  सीमेंट  की  कोई  विशेष  कुल  मांग

 प्राप्त  नहीं  हुई  है  ।  किन्तु,  इस  अवधि  में

 राज्य  सरकार  को  निम्न प्रकार  आपूर्ति  की

 गई  थी  —

 973  मी०  टन

 जनवरी,  40,471

 फरवरी  40,423

 मा  50,899

 अप्रैल  33,308

 मई .  37,66l

 जून  24,806

 (अधिकतम  )

 योग  :  2,26,768

 के  द्वीप  और  राज्य  सरकार  के  विभागों

 के  सभी  उपभोक्ताओं,  सरकारी  क्षेत्र  के

 उपक्रमों  तथा  अद्ध  सरकारी  निकायों,  बड़े
 और  छोटे  उद्योगों,  दर  संविदा  श्रेणी  तथा

 मुक्त  श्रेणी  के  अलावा  थोक  उपभोकताओ्रों

 को  उक्त  संमरण  किये  गये  थे  ।

 (ख)  राज्य  सरकार  को  इस  सम्बन्ध

 में  लिख  दिया  गया  है  तथा  उनसे  प्राप्त  होने
 पर  जानकारी  सदन  को  भेज  दी  जायेगी  ।

 (ग)  राजस्थान  सरकार  को  सीमेंट

 सप्लाई  करने  का  वह  ग्रा धार  रहा  है  जो  कि

 अन्य  राज्यों  के  लिये  भ्रपनाया  गया  है  ।

 उपलब्ध  सीमेंट  का  समान  वितरण  करने

 के  लिये  प्रत्येक  राज्य  के  लिये  उसकी  पिछले

 पांच  वर्षों  और  औसत  खपत  के  आधार  पर

 कोटा  निश्चित  कर  दिया  गया  है  ।

 सीमेंट  को  कालाबाजार  में  बेचते  वाले

 व्यक्तियों  पर  सूबे

 2500.  श्री  मूलचन्द  डागा  :  क्या
 औद्योगिक  विकास  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  सरकार  द्वारा  निर्धारित  मूल्यों
 से  अधिक  मूल्यों  पर  सीमेंट  बेचने  पर  1

 जनवरी,  973  से  अरब  तक  कितने  व्यदितयों

 का  चालान  किया  गया  ओर  उनमें  से  कितने

 व्यक्तियों  को  सजा  दी  गई  तथा  क्‍या

 क्या  सजायें  दी  गई;  और

 (@)  क्या  सरकार  ने  किसानों  के

 उचित  मूल्य  पर  सीमेंट  उपलब्ध  कराने  के

 लिये  काई  प्रबन्ध  लिये  हैं;  और  यदि  हां,
 तो  उनकी  रू  रेखा  क्या  है  ?

 औद्योगिक  विकास  मंत्रालय  में  उप-मंत्रो

 (श्री  प्रणव  कुमार  मुखर्जी  ):(क)  शर  (ख).
 राज्य  सरकारों/संघ  क्षेत्रों  से  सूचना  इक्ट्ठी
 की  जा  रही  है  तथा  सभा  पटल  पर  अलग

 से  रख  दी  जायेगी  ।

 Comprehensive  Area  Development  Pro-
 ject  in  West  Bengal

 250l.  SHRI  KRISHNA  CHANDRA
 HALDER:  Will  the  Minister  of  PLAN-
 NING  be  pleased  to  state:

 (a)  whether  Comprehensive  Area
 Development  Project  (C.A.D.P.)  in
 West  Bengal  is  facing  rough  weather;
 and
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 (hy  if  90..,the atena,  Government  prey
 pose  to  take  t@.  improve  the  situation?

 THE  MINISTER  OF  STATE  IN  THE
 MI  fist  RY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  No,  Sir.  It  is
 understood  that  the  State  Government
 hag  already  formulated  7  project  re-
 ports  and  imtiated  work  in  a  few
 projects.

 (b)  Does  not  arise.

 function  of  Government-Managed-
 Textile  Mills  [Association

 2502  SHRI  P.  M.  MEHTA:
 SHR]  R.  V.  SWAMINATHAN:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 tay  whether  a  new  body  culled  Go-
 verninent  manuged  Ttextile  Mills  As-
 sociation  has  been  formed  to  look  after
 extiusively  the  interest  of  03  9  sick
 mills  in  the  country;

 (b)  if  so,  the  mam  aims  of  |  this
 body,  and

 (९)  the  names  of  the  representa-
 t'ves  of  the  body?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHINOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):  (a)  Yes,  Sir.

 (b)  The  main  objective  of  the  Asso-
 ciation  are  as  under:—

 (a)  To  provide  a  forum  for  dis-
 cussion  of  their  common  pro-
 blems;

 (b)  To  faciliate  exchange  of  ideas
 amd  dissemination  of  infor-
 mation  of  common  interest;
 and

 ve)  To  provide  a  channel  for  re-
 presenting  the.  Government
 managed  mills  view  to  the

 Government  and  other  autho-
 rities  with  regard  to  the  poli-
 cy  formulation  in  matters
 affecting  the  working  of  the
 textile  industry  with  special
 reference  to  the  problems  of
 the  sick  mills.

 (c)  The  Constitution  of  the  Associ-
 ation  is  as  follows:—

 (i)  Shri  K.  P.  Tripathi.  .President

 (ii)  Shri  D.  J.  Madan.  .Chairman
 (iii)  Shri  K.  K,  Dhar  Vice-Chair-

 man

 (iv)  Shri  0.  8,  Sial.  Vice-Chairman

 (v)  Shri  M.  G.  Mirchandani..Mem-
 ber

 (v1)  Shri  V.  K.  Mody..General
 Secretary

 (vii)  Shri  R.  R.  Tamhane  .Treasu-
 rer

 (viii)  Regional  Secretaries  will  be
 as  under:—

 09)  Shri  Desikan,  Director
 (Technical),  Tamil  Nadu

 Textile  Corporation  (South-
 ern  Region)

 (ii)  Dr.  U.  Bhattacharya,  Sec-
 retary  for  Eastern  Region.

 (ii)  Shri  V.  P.  Singhal,  Secreta-
 ry  for  Northern  Region.

 The  Above  office-bearers  will  be  ex-
 officio  Members  of  the  Executive
 Committee.

 Applications  for  Licences  for  setting
 up  of  Industrial  Plants

 2508.  SHRI  S.  N.  MISRA:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND  TE-
 CHNOLOGY  be  pleased  to  state:

 (a)  the  number  of  new  applications
 for  licences  for  setting  up  of  new  in-

 dustrial  plants  or  schemes  or  projects
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 which  have  been  submitted  before  his
 Ministry  from  3972  to  3ist  March,
 4978;  and

 (b)  the  items  for  which  licences
 have  been  granted  and  the  names  of
 the  entrepreneurs?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  _  SCIENCE,
 AND  TECHNOLOGY  (SHRI  C.  SUB-
 RAMANIAM):  (a)  2096  applications
 for  licences  for  setting  up  new  indus-
 tries  have  been  received  during  the
 period  from  ist  January,  972  to  3Ist
 March,  1973.

 (b)  Details  of  all  licences  and  letters
 of  intent  issued  including  the  industry
 to  which  they  relate,  are  regularly
 published  in  the  Weekly  ‘Bulletin  of
 Industrial  Licences,  Import  Licences
 and  Export  licences’,  the  Weekly  ‘In-
 dian  Trade  Journal’  and  the  monthly
 ‘Journal  of  Industry  and  Trade’.
 Copies  of  these  publications  are  sup-
 plied  to  the  Parliament  Library.

 Stabbing  of  a  Telephone  Operator  in
 Delhi

 2504.  SHRI  ISHAQUE  SAMBHALI:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  Delhi  is  becoming  day
 by  day  insecure  for  its  citizens;

 (b)  whether  a  young  Telephone
 Operator  was  stabbed  in  Delhi  on  4th
 July,  ‘1973;  and

 (c)  if  so,  the  number  of  persons
 arrested  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  APFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  No,  Sir.
 This  ts  not  correct.

 (b)  Yes,  Sir.

 (c)  No  arrest  has  been  made  so  far.
 Vigerous  efforts  are  being  made  to
 identity  and  apprehend  the  culprit.
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 Reservation  of  Manufacture  ef  ‘Tooth
 Paste’  for  Smali-scale  Industry

 2505.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  INDUSTRIAL  DE-
 VELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 manufacture  of  “tooth  paste”  has  been
 reserved  by  the  Government  for
 small-scate  industry;

 (ib)  whether  the  foreign  companies
 like  Colgate,  Ciba,  ete.,  have  far  ex-
 ceeded  their  sanctioned  capacity,

 (c)  if  so,  the  production  figuies  in
 respect  of  these  and  other  foreign
 companies  enguged  in  production  of
 Cosmetics  and  toilet  articles  like  soap,
 creams,  powder,  tooth  paste,  tooth
 brush  and  so  on;

 (d)  whether  the  Government  will
 direct  these  foreign  companies  to  we-
 vert  back  to  production  equal  to  their
 old  registered  capacity  to  enable  small
 scale  industry  to  come  up;  and

 (e)  if  not  the  reason,  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DE-
 VELOPMENT  (SHRI  PRANAB  KU-
 MAR  MUKHERJEE):  (a)  Yes,  Sir.

 (b)  Three  foreign  Companies  borne
 in  the  list  of  the  D.G.T.D.  have  far
 exceeded  their  licensed/registered
 capacity  of  certain  items.

 (c)  A  Statement  showing  the  items
 of  manufacture  and  production  in
 972  in  respect  of  foreign  Companies
 borne  in  the  list  of  D.G.T.D.  is  attach-
 ed

 (a)  and  (९).  The  entire  issue  re-
 garding  foreign  companies  fs  under  ex-
 amination.
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 Parallel  Bombay  Scheme

 2506  SHRI  MADHU  LIMAYE  will
 the  Minister  otf  PLANNING  be  pleased
 to  state

 (a)  whether  Governments  attention
 has  ween  drawn  to  UNI  report  of  the
 Maharashtra  Chief  Ministers  speech

 on  the  Congress  Planning  tor  searcily

 ५)  whether  Central  Government
 are  awate  of  the  Maharashtra’s
 schemes,  including  the  parallel  Bom-
 bay  scheme,  which  will  draw  away
 resources  to  the  tune  of  Rs  2000  isom
 the  vast  hinte:  lang  and  strave  the
 rural  areas  of  capital  resources  fer
 urigation,  agricultural  and  industrial
 development,  and

 ५)  af  50  Cartrul  G  ncrnment  3९
 act  on  thereto?

 LE  MINISTER  OF  SLATE  IN
 THr  MINIS’RY  OF  PLANNING
 (SPL  MOHAN  DHARIN)  (2)  It  5
 not  clear  as  to  which  speech  of  the
 Maharisht®  (फ  ra  Van  e)  rted
 by  the  UNI  is  being  retetrec  to  by  the
 Hoi  our  tble  Vember

 (b)  Centrat  Government  ha,  not  re
 eer  ed  my  such  scheme

 (c)  Question  floes  not  aise

 Torture  and  Beatings  of  Innocent  Peo-
 ple  in  Del  Police  Stations

 2507  SHRI  MANORANJAN  HAZRA
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  bruta!
 torture  and  beatings  of  innocent  peo-
 ple  in  the  Delhi  Pohce  Stations,

 (b)  af  so,  the  number  of  incidents
 brought  to  the  notice  of  Government
 this  year,  ana
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 (c)  the  action  taken  on  those  com-
 plaints?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F  H  MOHSIN)  (a)  Yes,  Sir

 (b)  Two  such  complaints  came  to
 nouce

 (c)  Lhe  first  complaint  related  to
 the  levting  of  an  accused  in  custody
 of  Shihdata  Police  by  a  Sub  Inspector
 An  inquiry  was  conducted  by  the  Sub
 divisional  Magistrate  On  the  basis  ot
 the  enquirv  rep  nt  a  case  was  regis
 teren  under  398  Incian  Penal  Cock
 and  two  Sub  Inspecto  ५  were  placed
 unier  suspension

 In  the  second  complaint  relating  to
 Hazu  Khas  Polce  which  was  subject
 of  the  new  -itern  the  allegations  wie
 not  substan:  ted  in  an  inguiry  male
 by  the  Vigilin  e  Bratch  of  the  Delhi
 Pol  e

 Negotiation,  by  Electronics  Corpora-
 tion  of  India  with  State  Governments
 for  Manufacture  of  TV  Sets  mn  States

 2908  SHRI  PRABODIIT  CHANDRA
 Wii  the  Minister:  of  ALOMIC  ENDR
 GY  he  pleased  to  state

 (a)  whether  the  Llectronics  Corpo-
 ration  of  India  is  negoliating  with
 Stite  Governments  tor  marketing  and
 manufacturing  of  TV  sets

 (b)  if  so  the  progress  so  far  made
 in  this  regard  and

 (c)  the  names  of  States  with  which
 negotiations  were  held?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICES,  MINISTER  OF
 INFORMATION  AND  BROADCAST-
 ING  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI):  (a)
 and  (b),  Electronics  Corporation  of
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 India  hag  formulated  plans  for  trans-
 ferring  know-how  to  State  Govern-
 ments  or  Industrial  Units  under  their
 administrative  control  for  the  manu-
 tacture  of  TV  sets  which  would  then
 be  marketed  by  the  Corporation  under
 its  own  name.  Negotiations  are  in
 piogress  to  evolve  mutually  satisfac-
 4075  arrangements  for  the  transfer  of
 know-how.

 (९)  Negotiations  are  being  held  with
 Kerela  State  Electronics  Development
 Corporation  which  is  an  undertaking
 of  the  Kerala  State  Government.  In
 ald  tion,  the  Corporation  will  be  hold-
 ing  negotiations  with  the  State  Gov-
 ernments  of  Tamil  Nadu,  Rajasthan
 and  Orissa  who  have  expressed  inte-
 te  tin  this  regard

 Issue  of  Cement  Permits  by  SDM,
 Ghaziabad  (U.P)

 709  SHRI  PRABODH  £CHAN-
 "RA  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND  SCI-
 E\CE  AND  TECHNOLOGY  be  plea-

 (ते  to  state:

 (a)  whether  the  Office  of  SDM,
 Ghaziabad  ig  issuing  permits  of  0
 hogs  of  cement  per  week  for  the
 construction  of  private  houses  irres-
 perlive  of  the  size  of  the  plot  and
 the  stage  of  construction;

 ‘b)  whether  even  issue  of  further
 permits  has  been  stopped  in  those
 cases  who  have  already  drawn  one
 or  two  permits;  and

 (c)  if  so,  whether  by  this  action,
 Bieat  damage  is  likely  to  be  done
 fo  the  structures  in  view  of  the  com-
 ing  monsoons?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEV-
 ELOPMENT  (SHRI  PRANAB  KU-

 '  MAR  MUKHERJEE):  (a)  to  (e).
 :  The  State  Government  has  beew  ad-

 dressed  in  the  matter  and  the  infor-
 mation  will  be  furnished  to  the  House
 on  receipt,
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 Shortage  of  Cement  in  Ghaziabad
 (OP.)

 2510.  SHRI  PRABODH  CHAN~
 DRA:  Will  the  Minister  of  INDUST-
 RIAL  DEVELOPMENT  AND  SCIE-
 NCE  AND  TECHNOLOGY  be  pleas-
 ed  to  state:

 (a)  whether  Government  are
 aware  that  there  is  acute  shortage  of
 cement  in  Ghaziabad  and  the  con-
 struction  of  private  houses  is  held
 up  sincé  the  imposition  of  control
 over  distribution  of  cement  there  in
 May,  ‘1973;

 (b)  whether  by  the  non-availabi-
 lity  of  the  cement  the  Government
 employees  are  affected  as  they  are
 not  in  a  position  to  prolong  their
 leave  to  supervise  the  construction;
 and

 (c)  what  remedial  measures  are
 contemplated  to  ease  the  position?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEV-
 ELOPMENT  (SHRI  PRANAB  KU-
 MAR  MUKHERJEE):  (a)  and  (b)
 Shortage  of  cement  in  Ghaziabad  is
 a  part  of  the  overall  shortage  of
 cement  in  the  country  as  a  whole
 due  to  the  severe  power  cuts,  strik-
 es  in  some  factories,  inadequacy  of
 coal,  water  etc  It  is,  therefore,  not
 improbable  that  some  private  con-
 struction  including  that  by  Govern-
 ment  employees  in  Ghaziabad  has
 been  affected  to  some  extent.  Sup-
 ply  of  cement  to  Merrut  district  of
 which  Ghaziabad  is  a  Tehsi]  is  as
 under:—

 973  8835  tonnes
 ‘1972,  97895  tonnes
 973  335  tonnes

 (January  to  May)

 As  between  the  development  and
 Industrial  projects  and  house  build-
 ing  activities,  the  latter  has  only  a
 lower  priority.

 (९)  To  ensure  equitable  distribu-
 tion  of  cement  within  the  State,  the
 Government  of  Uttar  Pradesh  has
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 igsued  on  Sth  May,  का3:  एक,  Cement
 ‘Control  Order  under  Essential  Com-
 modities  Act,  955  to  regulate  sale  of
 cement  at  retail  level.  Instructions
 have  also  been  issued  to  the  cement
 tacteries  to  expedite  of  4९८
 ment  to  Ghaviabad.  With  the  gra-
 dua]  restoration  of  power  outs,  the
 overall  position  of  availability  of
 cement  in  the  country  wold  im-
 prove.

 Expenditure  incurred  by  States  on
 Educated  unemployed

 2512,  SHRI  HARI  KISHORE
 SINGH:  Will  the  Minister  of  PLAN-
 NING  be  pleased  to  state:
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 (६)  whether  any  assessment  has
 heen  made  about  the  expenditure  of
 हद  50  crores  by  States  allotted  for
 the  purpose  of  relief  to  educated  un-
 employed;  and

 (b)  if  so,  outlines  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  and
 (b).  The  honourable  Member  presu-
 mably  refers  to  the  amounts  allocat-
 ed  to  the  various  State  Governments
 in  ‘1972-73  for  creating  employment
 opportunities  for  educated  unemploy-
 ed.  The  details  are  as  follows:—

 Rs.  in  crores)

 Name  of  the  Scheme  Brief  description  Amount  Estimated  Estimated
 allocated  expendi-  employ-

 ture  in  ment
 उग एट-73  generated

 i.  Expansion  and  Appointment  of  additional  30.00  29.94  51,388
 improvenment  in  teachers,  opening  of  more
 the  quality  of  ele-  schools  etc.
 mentary  education.

 2.  ro-Service  Setting  up  of  agro-service  and  0.42  or  at  792
 nires  §  custom,  service  Centres  in

 rural  areas  for  supply  of  भडापेन
 cultural  inputs  and  machinery
 to  farmers.

 3.  Consumer  Copera-  Strengthening  of  Consumer  0°  50  o°  58  694
 tive  Stores  Co-operative  Stores

 having  growth  potential
 Rural  Engineering}  Surveys  are  undertaken  in  ru-  279°  7*43  3461 4
 आए  ral  areas  for  formulation  of

 schemes  covering  provision  of
 irrigation  and  el
 drinking  water  oad  ek  facie

 lities  ete.

 5.  Financial  assistance’  ‘Financial  assistance  is  given  to  33°00  30°00  5,000
 to  small  entrepreneurs  small  entprereneurs  for

 setting  up  small  scale  indus-
 tries,

 6.  [nvesdigation  of  6°06  6°06  2,530 7  and  flood  control
 pro

 a
 Trrigation,  Flood
 Control  and  Power
 Padiects.
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 Name  of  the  Scheme  Brief  description

 7.  Investigation  of  road  Investigation  and  preparation
 of  project  reports  are  under- projects.j

 Amount  Estimated  Est  mated
 allocated  expenditure  employment

 iN  1978-73,  generated

 090  0°68  £3,332
 taken  in  respect  of  Gentral
 Sector  road  projects  to  be
 considered  for  inchwion  in
 the  Fifth  Plan  programmes.

 a  Design  Units  for  Under  this  scheme  ‘100°  per-  O°  44  O°  32  63
 Rural  Water  Supply  cent  Central  assistance  is

 given to  States  for  setting  up  plann-
 ing  and  design  cells  for

 iar ation  of  detailed
 estimates  for

 plans
 rural  water

 supply  schemes  in  areas  which
 are  permanently  disadvantaged

 9.  Special  Employment  Under  this
 Programmes  for  and  Union
 States  and  Union  —  tormulated
 Territotes.

 scheme,
 Territories
 and

 imp
 lemented.

 several  employment

 States  27°00  26°  1B  3,70,0C0 have

 emesboth
 tor  educated  8५  well  as  unedu-
 cated  persons  in
 rural  areas.

 urban  and

 Issue  of  Licence  for  Setting  of  In-
 dustries  in  North  Bihar

 253  SHRI  HARI  KISHORE
 SINGH:  Will  the  Minister  of  IN-
 DUSTRIAL  DEVELOPMENT  AND
 SCJENCE  AND  TECHNOLOGY  ४8९
 Pleated  to  state:

 (a)  the  number  of  licences  issued
 fo:  establishing  industries  in  North
 Bihar  during  the  current  year;  and

 (b)  the  progress  made  by  the  lic-
 encce-  towards  establishing  indus-
 tries?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  _  SCIENCE
 AND  TECHNOLOGY  (SHRI  C.  SUB-
 RAMANIAM):  (a)  and  (b).  No  licence
 or  letter  of  intent  wag  issued  for  es-
 tablishing  any  new  industrial  under-
 taking  i,  North  Bihar  during  the
 Period  21-1973  to  30-6-1973..

 Recovery  of  Telephone  Areers

 2514,  SHRI  N.  SHIVAPPA:
 SHRI  P.  GANGADEB:

 Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state:

 (a)  arrears  of  Telephone  bills  of
 major  telephone  districts  of  Bom-
 bay  Calcutta  ang  Delhi;

 (b)  which  of  the  districts
 meximum  arrears;  and

 have

 (c)  the  steps  taken  to  recover  these
 arrears?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  प्त,  N.  BAHUGU-
 NA):

 (a}
 As  on  उज़्व-न973

 Bombay  Phones  83°39  Iskhs
 Calcutta  Phones  50°28  lakhs
 Delhi  Phones  rrr°64  lakhs
 (ir  respect  of  bills  issued  upto  3i-22-72)
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 (b).  Delhi  Telephone  District.

 (c)  Recovery  of  telephone  rev-
 enue  arrears  is  always  treated  as  a
 matter  of  urgent  importance.  A
 possible  step  is  disconnection  of  the
 telephor.e  for  failure  to  pay  on  due
 date.  This  is,  however,  done  only
 after  giving  reminder  on  the  phone.
 After  disconnection  of  the  telephone,
 ihe  reccvery  is  effected  by  personal
 contract  or  by  letters;  finally,  7
 these  piove  ineffective,  legal  action
 is  restored  to  in  the  case  of  private
 subscrihers  after  ensuring  prospects
 of  recovery.  The  Department  is
 systematically  chasing  the  defaulting
 subscribers.  Since  last  year  a  special
 drive  his  been  instituted  in  respect
 uf  old  outstandings.

 The  wmounts  of  arrears  shown
 include  dues  from  Government  De-
 partments  as  well  as  those  pertaining
 to  court  cases.  These  are  being
 separately  reviewed.

 Functioning  of  Cross  Bar  Exchanges
 in  Delhi

 2515.  SHRI  N.  SHIVAPPA:;:

 SHRI  P.  GANGADEB:

 Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state:

 (a)  whether  cross  bar  exchange
 of  Delhi  are  not  functioning  proper-
 ly;  and

 (b)  if  so,  whether  some  _rectifica-
 tions  have  been  made,  and  if  so,
 what?  4

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  H.  N.  BAHUGU-
 NA):  (a).  Certain  deficiencies  in
 circuits  and  manufacturing  defects
 in  the  crossbar  exchange  equipments
 in  Delhi  have  been  noticed  and  these
 exchanges  have  not  been  functioning
 at  a  high  level  of  efficiency.
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 (b)  After  detailed  investigation  it
 has  been  decided  to  rectify  the  defe-
 cts  noticed  in  circuits.  The  rectifi-
 cation  works  is  in  progress  in  the
 Karolbagh,  Jorbagh  and  Janpath  ex-
 changes  in  Delhi.

 High  Level  Body  in  Monitoring  and
 Evaluation  for  Core  Sector  Units

 2516,  SHRI  M.  KALYANASUN-
 DARAM:

 SHRI  DHARAMRAO
 AFZALPURKAR:

 Will  the  Minister  of  PLANNING  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  03i  on  9th
 May,  973  regarding  inclusion  of
 specialists  and  professionals  in  Plan-
 ning  Commission  to  strengthen  the
 organization  and  state:

 (a)  whether  Government  have  de-
 cided  to  set  up  a  high  level  boty  in
 monitoring  and  evaluation  under  the
 overall  charge  of  Prime  Minister  for
 core  sector  units;  and

 (b)  if  so,  its  composition  and  func-
 tions?

 THE  MINISTER  OF  STALE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  Yes,
 Sir.

 (b)  The  Monitoring  and  Evalua-
 tion  Units  will  consist  of  »n  Adviser
 with  the  status  of  an  ex-officio  Se--
 retary  to  the  Government  of  India
 and  three  other  Consultauts.  The
 Unit  will  continuously  monitor  the
 progress  of  the  economy  in  the  stra-
 tegic  areas  of  steel,  power,  oil,  ferti-
 lizers  and  irrigation.  The  Unit  will
 submit  to  the  Prime  Minister  quar-
 terly  reports  indicating  physical
 achievements  in  the  areas  along  with
 the  progress  of  the  construction  of  the
 new  projects,  The  Unit  will  also
 analyse  in  depth  the  data  regarding
 the  implementation  of  projects  in  the
 strategic  Sectors  and  suggest  suit-
 able  measures.
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 Reppert  of  Sinha  Comnsittee  regarding
 NSIC

 2517,  SHRI  ARVIND  M.  PATEL:
 SHRI  D.  P.  JADEJA:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  whether  Smha  Committee  has
 submitted  its  Report  regarding  NSIC;
 and

 (9)  if  ४०,  the  broad  outlines  of  the
 report?

 THE  DEPUTY  MINISTER  iN  THE
 MINISTRY  OF  INDUSTRIAL  DE-
 VELOPMENT  (SHRI  ZIAUR  RKAH-
 MAN  ANSARI):  (a)  Yes,  Sir.

 (b)  The  Report  deals  mainly  with
 the  following  subjects:—

 (1)  Hire  purchase;
 fn)  Equipment  leasing  and  Con-

 sultancy  service;
 (in)  Marketang  and  Government

 purchase;
 (iv)  Prototype  Development

 Training  Centres;  and
 (v)  Industria]  Estate,  Naini,  Al-

 lahabad.

 and

 Slogans  allegedly  formulated  by
 Tamilnadu  Chief  Minister

 2518,  SHRI  S.  A.  MURUGANAN-
 THAM:

 SHRI  द  MAYAVAN:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  siate:

 (a)  whether  the  Tamilnadu  Chief
 “Ministe:  has  formulated  two  new  slo-
 gans  “India  for  Indians”  and  “Tamil-
 nadu  for  Tamilian”;  and

 (b)  if  so,
 thereto?

 the  Centre's  reaction
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  मर,  MOHSIN):  (a)  Govern-
 ment  have  seen  press  reports  to  this
 effect.

 (b)  The  Government  of  Tamil  Nadu
 have  been  requested  to  furnish  the
 relevant  facts.

 Production  Capacity  of  Foreign  Tyre
 Manufacturing  Companies

 259  SHRI  8,  A.  MURUGANAN-
 THAM:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state  the  total  production
 capacity  of  the  foreign  companies
 manufacturing  tyre  in  India  and  what
 is  their  actual  production?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  The  licensed/approv-
 ed  cayacity  of  the  foreign  managed
 tyre  companies  in  India  is  36,45,000
 Nos  of  Automobile  Tyres  The  ag-
 gregate  production  of  these  compa-
 nies  during  972  and  973  (January-
 May)  has  been  as  under-—

 Production
 Year  <  Tyres  in

 Nos.

 972  40,38,T00

 3973  (January  to  May)  I5,22,552

 Joint  Indo-Bangladesh  Projects  for
 producing  Bengali  Films

 2520.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to
 state:

 (a)  whether  Bangladesh  Govern-
 ment  showed  keen  interest  to  under-
 take  joint  Indo-Bangladesh  projects
 for  producing  Bengali  films;

 (b)  if  so,  the  facts  thereabout;
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 (c)  whether  for  the  last  six  months
 the  Government  of  India  failed  to
 take  any  positive  step  to  work  out
 this  move  for  Indo-Bangladesh  joint
 film  production  ventures;  and

 (d)  if  so,  the  reasons  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  to  (d).  Government
 have  not  received  any  proposal  from
 the  Government  ot  Bangladesh  for
 joint  Indo-Bangladesh  frojects  for
 producing  Bengali  films.

 Construction  of  Quarters  for  the  Em-
 ployees  of  P  &  T  Department  in

 Kerala

 25201,  SHRI  A.  K.  GOPALAN:
 SHRI  VAYALAR  RAVI:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  Government  have  any
 proposal,  for  the  construction  of  quar-
 ters  for  the  employees  of  the  Posts
 and  Telegraphs  Department  in  the
 State  of  Kerala;  and

 (b)  if  so.  the  main  points  of  *uch
 pro}:r  sals?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Yes,  Sir.

 (by  There  is  a  proposal  to  construct
 480  units  at  a  cost  of  Rs.  .33  crores
 at  35  places  in  Kerala  State.  Their
 execution  will  however  depend  upon
 the  availability  of  financial  and  ma-
 terial  resources,

 Projects  awaiting  approval  of
 Planning  Commission

 2522,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  PLANNING  be  pleas-
 ed  to  state:

 (a)  the  main  features  of  the  Pro-
 Jects  submitted  by  the  Government
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 o¢  Kerala  or  the  Public  Sector  agen-
 cies  from  Kerala  for  the  approval  of
 the  Planning  Commission;

 (b)  the  reasons  for  the  delay  in
 taking  a  decision  on  these  Projects;
 and

 (c)  whether  Government  propose
 to  sanction  these  Projects  immediate-
 ly,  considering  the  backwardness  of
 the  States?  |

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  to  ०).
 No  projects  from  the  Government  of
 Kerala  or  the  Public  Sector  agencies
 from  Kerala  are  pending  with  the
 Planning  Commission  for  approval.

 Proposal  to  ban  the  Posters  at  Placer
 other  than  those  licensed  im  Delhi

 2523.  SHRI  DHARAMRAO  AFZAL-
 PURKAR:  Will  the  Minister  of  IN-
 FORMATION  AND  BROADCASTING.
 be  pleased  to  state:

 (a)  whether  Government  propose
 to  ban  the  posters  at  places  other
 thar,  those  licensed  in  the  capital;  and

 (b)  ४  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  A  copy  of  the  Pub-
 lic  Notice,  issued  by  the  Commis-
 sioner,  the  Municipal  Corporation  of
 Delhi,  prohibiting  the  affixing  of  any
 Bill,  Notice  or  other  document  upon
 any  of  the  buildings,  monuments,  etc.
 specified  therein,  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library
 See  No,  LT-5357/73].  Any  person
 contravening  this  Order  is  liable  to
 action  under  sections  397  and  398  of
 the  Delhi  Municipal  Corporation  Act.

 Under  the  existing  byelaws,  fram-
 ed  by  the  New  Delhi  Municipal  Com-
 mittee,  posters/bills  can  be  pasted  only
 Municipal  Notice  Boards,  put  up  by
 the  Committee  in  various  parts  of  the
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 ayea  under  its  jurisdiction,  with  the
 previous  permission  of  the  Committee,
 on  payment  of  fixed  charges.  Pasting
 of  posters  elsewhere  ig  not  permis-
 sible  and  is  actionable  under  Section
 ३388  (a)  and  198(1)  of  the  Punjab  Mu-
 nicipalities  Act  ‘19ti.

 (9)  Does  not  arise.

 Development  of
 =

 District
 (U.P.)

 2524,  PROF.  S.  L.  SAKSENA:  Will
 the  Minister  of  INDUSTRIAL  DE-
 VELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether,  in  view  of  the  ex-
 treme  industrial  backwardness  of
 East  U\P.,  particularly  Gorakhpur
 District,  Government,  have  any  speci-
 fic  proposals  to  industrialise  this  78०
 gion  to  bring  it  abreast  with  the  rest
 of  the  country;  and

 (b)  whether  Government  will  take
 up  a  comprehensive  survey  of  this
 region  with  the  objective  of  its  rapid
 industrialisation  and  if  so,  when?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  and  (b).  With  a  view
 to  ensuring  rapid  industrialisation  of
 the  backward  areas  of  the  country,
 the  Central  Government  are  operat-
 ing  certain  subsidy  and  incentive
 schemes  for  the  setting  up  of  indus-
 trial  units  in  these  areas.  l  of  the
 5  districts  of  Eastern  Uttar  Pradesh,
 are  among  the  36  districts  in  the  en-
 tire  State  which  have  been  selected
 for  the  purpose  of  concessional  dn-
 ance  from  financial  institutions  for
 industries  to  be  started  there.  In
 addition,  out  of  a  total  of  6  districts
 from  Uttar  Pradesh,  3  districts  of
 East  Uttar  Pradesh  are  eligible  for
 the  Central  Subsidy.  The  Govern-
 ment  of  Uttar  Pradesh  have  also  set
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 up  an  area  development  authority
 for  eastern  Uttar  Pradesh  known  as
 ‘Poorvanchal  Nigam.’

 A  Joint  Institutional  Study  Team
 set  up  by  the  Industrial  Develop-
 ment  Bank  of  India  carried  out  a
 survey  in  97l  of  the  industrial  po-
 tential  of  the  districts  of  Eastern
 Uttar  Pradesh  as  part  of  a  survey  of
 the  entire  State  of  Uttar  Pradesh
 The  Small  Industries  Service  Insti-
 tute,  Kanpur  has  also  conducted  sur-
 veys  of  some  districts  of  Eastern  U.P.
 including  the  District  of  Gorakhpur,
 with  a  view  to  ascertaining  the
 potential  that  exists  for  the  setting  up
 of  new  small  scale  industries,

 Study  of  Paper  Industry  to  assess
 Requirements

 2525.  SHRI  9.  P.  JADEJA:
 SHRI  VEKARIA:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  _  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  whether  his  Ministry  has  com-
 pleted  the  study  of  paper  industry  to
 assess  the  requirements  and  the  steps
 needed  to  overcome  the  shortage;  and

 (b)  if  so,  the  result  of  the  study
 made?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  Yes,  Sir.

 (b)  The  Fifth  Five  Year  Plan  tar-
 gets  of  capacity  and  production  of
 paper/paper  board  are  estimated  at
 5  lakh  tonnes  and  18.3  lakh  tonnes,
 respectively.  An  additional  capacity
 of  about  5  lakh  tonnes  will  have  to
 be  created  to  fulfil]  the  target  Efforts
 are  being  made  to  achieve  this  capa-
 city.
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 Go-sley  move  by  Telegraph  Workers
 of  CT.0,  New  Delhi

 2526,  SHRI  BAKSI  NAYAK:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  the  Telegraph  workers
 of  the  Central  Telegraph  Office,  New
 Delhi  resorted  to  go  slow  move  some-
 time  back;

 (b)  whether  during  this  period,
 Telegrams  were  sent  by  the  Postal
 authorities  by  ordinary  post:

 (c)  whether  no  notification  in  this
 regard  was  issued  and  the  Postal]  au-~
 thorities  continued  to  actept  tele-
 grams;  and

 (d)  whether  a  number  of  com-
 plaints  have  been  made  that  they
 wasted  money  without  any  purpose
 being  served;  if  so,  the  reaction  of
 Government  of  India  in  this  regard?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).  Yes,  In  the  month  of
 April  1973,  During  this  period  tele-
 grams  relating  to  serious  illness,  ac-
 cidents,  arrivals  and  departures  only
 were  transmitted  on  wires  and  the
 remaining  were  despatched  to  their
 destinations  by  the  fastest  available
 means.

 (c)  A  press  note  was  issued  advis-
 ing  senders  of  telegrams  regarding
 delay  in  transmission.  All  posta}
 authorities  were  also  informed  to  ad-
 vise  senders  accordingly.

 (d)  A  few  complaints  were  receiv-
 ed,

 Examination  of  the  feasibility  of
 Soviet  Aided  Projects  in  Orissa

 2527.  SHRI  BAKSI  NAYAK:  Will
 the  Minister  of  PLANNING  be  pleas-
 ed  to  state:

 (a)  whether  Government  of  India
 have  approached  the  Russian  Embas-
 sy  to  examine  the  feasibility  of  So-
 viet  aided  projects  in  Orissa;  and
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 Ab)  if  sa,  the  outlines  thereof  and
 reaction  of  the  Soviet  Government  in
 this  regard?  \

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  No,
 Sir.

 (b)  The  question  does  not  arise.

 Set  back  te  Industrial  Production
 due  to  shortage  of  Coal

 2528.  SHRI  BAKSI  NAYAK:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  as  a  result  of  shortage
 of  coal  in  the  country  a  number  of
 units  considerably  suffered  in  their
 industrial  production;

 (b)  whether  any  assessment  har
 been  made  as  to  the  man-hours  lost
 consequently;

 (c)  whether  there  was  a  consider-
 able  loss  in  foreign  exchange  earn
 ing  as  a  number  of  commitments
 could  not  be  respected  due  to  slow-
 ing  down  of  production  activities,
 and

 (d)  reaction  of  the  Government  of
 India  in  this  regard?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  2.  SUBRAMA:
 NIAM):  (a)  to  (c).  Due  to  difficul-
 ties  in  the  supply  of  coal  the  produc-
 tion  of  certain  industries  like  steel
 forging,  refractories,  fertiliser  and
 cement  has  been  affected  to  some  ex-
 tent.  Precise  information  as  to  the
 wumber  of  man-hours  lost  or  loss  in
 export  earnings  on  this  account,  ws
 not  available.

 (d)  The  Ministry  of  Steel  and
 Mines  have  constituted  a  high  level
 committee  to  look  into  the  question
 of  movement  of  coal  by  rail  and  other
 modes  of  transport.
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 Slow  Delivery  of  Telegrama  and
 T.M.Os.  sent  from  Delhi  to

 Gerhwa

 2529.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  COMMUNICA-
 ‘TIONS  be  pleased  to  state:

 (a)  the  number  of  telegrams  and
 T.M.Os.  sent  from  Post  Offices  locat-
 ed  in  Delhi  to  Garhwa  in  the  year
 1973,  so  far;

 (by  The  days  taken  in  delivery  of
 each  telegram  and  T.M.Os.;

 (९)  whether  the  delivery  was  slow-
 ¢r  than  the  ordinary  postal  delivery;
 and

 (d)  if  so,  the  reasons  thereof?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  H.  N.  BAHUGU-.
 NA):  (a)  During  the  months  of  June
 und  July,  1873,  thirteen  telegrams
 ind  TMO  were  delivered.  For  the

 earlier  period  records  of  telegrams
 have  deen  weeded  out.

 (b)  to  (a.  The  information  relat-
 mu  to  cach  case  is  being  collected.

 Grant  of  Pension  to  freedom  fighters
 frum  Palamau  (Bihar)

 2530.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  number  of  persons  who
 ‘applied  for  pension  as  freedom

 fighters  from  the  district  Palamau
 (Bihar)  ;

 (b)  the  number  of  persons  who
 have  been  granted  pension  from
 Palamau;  and

 (c)  whether  any  more  persons  wl]
 be  granted  pension  from  Palamau
 district  in  Bihar?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  HH,  MOHSIN):  (a)

 24  applications  have  been  received
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 from  freedom  fighters  belonging  to
 Palamau  district  of  Bihar.

 (b)  40  cases  have  been  approved
 for  grant  of  pension  and  46  rejected.

 (c)  th  55  cases  the  information
 furnished  was  found  to  be  incomplete.
 The  State  Government/individuals
 have  been  requested  to  furnish  the
 required  informati9n  and  documents.
 Those  whose  cases,  after  receipt  of  the
 {nformation  and  document  etc.  are
 found  eligible  will  also  be  granted
 pension

 Temporary  appointments  made  in
 Ministries  and  Public  Undertakings

 without  UPSC’s  approval

 2531,  SHRI  N.  K.  SANGHI:  Will
 the  PRIME  MINISTER  be  pleased  to
 state:

 (a)  whether  despite  a  clear  direc-
 tive  from  the  Government,  the  Min-
 istries  and  the  Public  Undertakings  do
 not  refer  to  the  Union  Public  Service
 Commission  tor  approval,  the  tempo-
 tary  appointments  made  by  them
 within  six  months  as  laid  down  in  the
 directive;

 (b)  whether  the  present  practice
 has  the  effect  of  limiting  the  jurisdic-
 tion  of  the  Union  Public  Service  Com-
 mission,  in  so  far  the  appointments
 by  these  organisations  are  concerned;

 (c)  whether  Union  Public  Service
 Commission  has  not  accorded  their
 approval  for  the  continuance  of  more
 than  a  thousand  posts  thus  created
 by  the  Ministries  and  the  Public  Sec-
 tor  Undertakings  during  the  last  three
 years;  and

 (d)  if  so,  whether  these  posts  have
 been  declared  vacant  and  if  co,  what
 procedure  will  be  followed  for  filling
 up  these  vacancies?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF  PER-
 SONNEL  (SHRI  RAM  NIWAS  MIR-
 DHA):  (a)  and  (b).  The  Union  Pub-
 lice  Service  Commission  are  concernet
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 only  with  recruitment  to  civil  posts
 under  the  Government  of  India  and
 such  posts  in  other  bodies  which  have
 been  specifically  brought  within  their
 purview,  and  not  with  recruitment  to
 Public  undertakings  in  general.

 Regulation  4()  of  the  U.P.S.C.
 (Exemption  from  Consultation)  Re-
 gulations  ‘1958,  as  amended  from  time
 to  time,  reads  as  follows:

 “It  shall  not  be  necessary  to  consult
 the  Commission  in  regard  to  the  selec-
 tion  for  a  temporary  or  officiating
 appointment  to  a  post,  if—

 (a)  the  person  appointed  is  not
 likely  to  hold  the  post  for  a

 of  more  than  one  year;
 ani

 (b)  it  is  necessary  in  the  public
 interest  to  make  the  appoint-
 ment  immediately  and  a  re-
 ference  to  the  Commission
 will  cause  undue  delay.

 Provided  that—

 (i)  such  appointment  shall  be
 reported  to  the  Commission
 as  soon  as  it  is  made;

 (ii)  if  the  appointment  conti-
 nues  beyond  a  period  of
 six  months,  a  fresh  estimate
 as  to  the  period  for  which
 the  person  appointed  is
 likely  to  hold  the  post  shall
 be  made  and  reported  to
 the  Commission;  and

 (iii)  if  such  estimate  indicates
 that  the  person  appointed  is
 likely  to  hold  the  post  for

 a  period  of  more  than  one
 year  from  the  date  of  ap-
 pointment,  the  Commission
 shall  immediately  be  con-
 sulted  in  regard  to  the
 filling  of  the  post.”

 It  would  not  be  correct  to  state
 that  Ministries  do  not  at  all  report  to
 the  U.P.S.C.  as  required  by  the  above

 AUGUST  8,  078  Written  Answers  36

 one  year  from  the’  date  of  temporary
 appointment,  are  included  in  the  Com-
 mission’s  Annual  Reports  under  an.
 Appendix  ‘Delayed  references  relating
 to  temporary  apppointments.’  In  this
 connection,  attention  is  also  invited
 to  paragraphs  34  and  4]  of  the  22na
 Annual  Report  of  the  Commission  for
 the  period  Ist  April,  97l  to  ist
 March,  1972,  a  copy  of  which  was  laid
 on  the  table  of  the  House  on  the  ist
 March,  1973,  There  is  no  question.
 of  limiting  the  jurisdiction  of  the
 U.P.S.C.,  since  such  appointments  con-
 stitute  irregularities,  Also  the  ap-
 pointments  are  not  confirmed  until
 the  U.P.S.C.  accord  their  approval.

 Cases  of  such  irregular  appSintments
 are  brought  to  the  notice  of  the  vari-
 ous  Ministries/Departments  concerned
 so  that  they  may  investigate  the  cir-
 cumstances  in  which  such  appoint-
 ments  are  made,  fix  responsibility
 therefor  and  take  remedial  steps
 wherever  necessary.  Moreover,  al!
 Ministries/Departments  have  from
 time  to  time  been  advised  to  follow
 strictly  the  provisions  of  the  rules
 with  regard  to  consultation  with  the
 Commission.

 (c)  There  are  certain  cases  in
 which  the  Commission  decline  to
 agree  to  the  continuance  of  appoint-
 ments  made  in  certain  posts  without
 consult'ng  them  at  the  appropriate
 time.  However,  exact  figures  regard-
 ing  the  number  of  appointments  are
 not  available.  Some  cases  of  this
 type  are  included  in  the  Commission's
 Annual  Reports  in  the  Paragraphs
 relating  to  “delayed  references  and
 irregular  appointments”.

 (a)  Any  appointment  not  approved
 by  the  U.P.S.C.  in  accordance  with  a
 proviso  (iii)  to  the  above  Regulation
 will  be  treated  as  ad  hoc.  Such  ad
 hoc  appointees  have  necessarily  to
 be  replaced  by  regular  appointees  in
 consultation  with  the  U.P.S.C.
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 Allotment  of  Government  scoommo-
 dation  ‘to  FoBce  Personnel

 2582.  ह... क  SHAGMI  BHUSHAN:
 Will  the  Minister  of  HOME  AWYAIRS
 be  pleased  to  state:

 (a)  the  total  number  of  Police  per-
 sonnel  in  South  Delhi  including  the
 officers;

 (b)  the  number  of  Officers  and  other
 persons  in  South  Delhi  Police  who
 have  been  allotted  Government  ac-
 commodation;

 (c)  the  scheme  for  constructing
 more  quarters  for  the  Police  person-
 mel  in  South  Delhi  and  whether  the
 land  for  the  purpose  has  been  acquir-
 ed;  and

 (d)  whether  there  is  some  Co-
 operative  house  building  Society  of
 Police  personnel  in  South  Delhi  and
 if  so,  the  particulars  thereof  and  the
 fanhties  provided  by  Government  to
 that  and  if  not,  whether  such  a  society
 would  be  formed  so  that  the  Police
 personnel  could  be  helped  in  building
 ther  own  houses  near  the  place  of
 duty?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F  H  MOHSIN):  (a)
 1,804

 (b)  635,

 (c)  In  all  2  type-VI,  4  type-V,  36
 type-IV,  72  type-II,  232  type-II  and
 337  type-I  quarters  are  proposed  to
 be  constructed.  The  land  has  since
 been  acquired.  Also,  land  has  been
 acquired  at  Hauz  Khas  and  at  Meh-
 rauli,  which  are  earmarked  for  Police
 Lines  for  the  South  and  the  New
 Delhi  Districts.  These  two  projects
 on  completion  will  provide  the  follow-
 ang  additional  accommodation: —~

 2  type-VI,  4  type-V,  6  type-IV,
 72  type-IIl,  224  बनाता  and
 280  type-I,
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 There  is  no  Cooperative  House

 Building  Society  of  police  personnel
 in  South  Delhi.  The  Government  have
 decided  not  to  allot  land  to  any  house
 building  cooperative  society  on  plot
 basis.  Land  can  be  allotted  to  group
 housing  cooperative  house  pbuilding
 societies  but  the  Delhi  Police  are  not
 interested  in  such  a  society.

 Fifth  Pian  for  U.P.
 2533.  SHRI  RAJDEO  SINGH:  Will

 the  Minister  of  PLANNING  be  pleas-
 ed  to  state:

 (a)  whether  U.P.  Government  has
 submitted  its  Fifth  Plan  of  Rs.  3500
 crores  to  the  Planning  Commission;

 (b)  whether  the  National  Develop-
 ment  Council  has  accepted  and  fixed
 the  annual  growth  rate  of  55  pe.  in
 the  fifth  plan  period  for  the  country;

 (c)  7६  so,  whether  even  econom-
 cally  backward  States  have  been  ask-
 ed  to  maintain  this  annual  growth
 rate  by  allocating  the  double  amount
 of  Fourth  Plan  and  not  more;

 (d)  if  not,  whether  Planning  Com-
 mission  has  through  a  letter  asked
 the  U.P.  Government  that  Fifth  Plan
 should  not  be  of  more  than  Rs,  2,100
 crore  allocation;  and

 (e)  if  so,  whether  it  does  not  mean
 that  UP  should  not  have  a  plan  of
 more  growth  rate  of  65-7  pe  दत
 remain  backward?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)

 and  (b)  Yes,  Sir.

 (c)  to  (e).  Feasible  growth  rates
 depend  upon  various  factors  including
 the  investment  in  the  State’s  Fifth
 Five  Year  Plan.  Planning  Commis-
 sion  has  asked  the  State  Government
 to  furnish  their  proposal  within  tenta-
 tive  limits.  However  the  final  view
 regarding  the  size  and  growth  rate  of
 the  State's  Fifth  Plans  is  yet  to  be
 taken.
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 Dispersa)  of  Industzies  in  Backward
 Areas

 25384,  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  whether  Industrial  policy  of
 Union  Government  regarding  the
 dispersal  of  industrial  in  the  back-
 ward  areas  is  continuing;

 (b)  whether  any  industry  in  pub-
 ble  sector  is  being  contemplated  for
 backward  area  in  the  Fifth  Five  Year
 Plan;  if  so.  the  outlines  thereof;  and

 (९)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  Yes,  Sir.

 (b)  and  (ec).  The  Fifth  Five  Year
 Plan  has  not  yet  been  finalised.

 Sophisticated  Electronic  equipment
 produced  in  Electronics  Corpora-

 tion  of  India,  Hyderabad

 2535.  SHRI  RAJDEO  SINGH:  Wil
 the  Minister  of  ATOMIC  ENERGY  be
 pleased  to  state.

 (a)  whether  the  Electronics  Cor-
 poration  of  India,  a  public  sector
 undertaking  in  Hyderabad  earned  a
 profit  of  rupees  one  crore  last  year;

 (b)  whether  it  has  doubled  its  pro-
 duction;

 (c)  whether  the  Corporation  has
 produced  various  sophisticated  elec-
 tronic  equipment  including  the  com-
 plete  control  system  of  the  Rajasthan
 Atomic  Power  Plant;  and

 (d)  if  so,  whether  its  capacity  for
 sophisticated  electronic  equipment
 will  be  expanded  to  meet  the  total
 requirement  of  the  country?
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 THE  ;  MINISTER
 OF  A’  C  ENERGY,  MINISTER
 OF  ELECTROMICS,  MINISTER
 INFORMATION  AND  BROADCAST-
 ING  AND  MINIST#R  OF  SPACE

 aoa
 INDIRA  GANDHI):  (a)

 es,

 (b)  The  increase  in  production  for
 1972-73,  as  compared  to  1071-72  works
 out  to  a  little  over  80  ver  cent.

 (९)  The  Company  has  successfully
 produced  several  sophisticated  elec-
 tronic  equipment  and  systems  besides
 manufacturing  complete  contro}
 panels,  instrumentation  and  _  fuel
 handling  controls  for  the  Rajasthan
 Atomic  Power  Project-Unit  I.

 (d)  The  Company  is  implementing
 an  expansion  programme,  which  en-
 visages  a  turn  over  of  Rs.  22  crores
 by  the  eng  of  1975-76,  which  will
 substantially  meet  the  requirements
 of  the  country  in  those  lines  of  elect-
 tronic  equipment  that  comes  within
 the  scope  of  ECIL’s  manufacture.

 Award  of  Tamra  Patras  and  grant  of
 pensions  to  wrong  persons  in  Delhi

 2536.  SHRI  P.  G.  MAVALANKAR.
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  some  of  the  receipi-
 ents  of  Tamra  Patras  and  the  month-
 ly  pension  for  Freedom  Fighters  in
 Delhi  are  ‘bogus’;  and

 (b)  if  so,  their  number  and  the
 action  taken  by  Government  in  such
 cases?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  #H.  MOHSIN):  (a)
 and  (b).  Though  there  have  been
 some  complaints,  no  case  has  yet  been
 found  to  be  “bogus”.  On  enquiry  a
 few  of  the  complaints  were  found  to
 be  without  any  basis.  The  others  are
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 st{ll  being  enguired  into  and  suitable
 action  will  he  taken  on  receipt  of  re-
 ports  from  Delhi  Administration.

 !  ट  in  Ahmedabad  in  Pifth  Plan

 2537.  SHRI  P.  G.  MAVALANKAR:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  Ahmedabad  will  have
 @  Televition  Station  during  the  cur-
 rent  financial  year;  and

 (b)  if  so,  the  broad  details  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  and  (b).  While  it
 may  not  be  possible  to  do  so  in  the
 current  financial  year,  it  is  envisaged
 that  a  pilot  experimental  T.V.  station
 might  be  established  during  ‘1974-75
 an  collaboration  with  ISRO  in  the
 context  of  the  Satellite  Instructional
 Television  Experiment  A  proposal
 3s  also  under  consideration  in  consul-
 tation  with  the  Planning  Comnuission
 to  set  up  a  full-fledged  TV.  station
 at  Ahmedabad  during  the  5th  Plan
 period.  The  pilot  station  will  con-
 tanue  functioning  until  the  regular  TV
 station  is  established.

 Complaints  of  Telephone  sybscribers
 regarding  over-charging  of  Telephone

 Call  Bills

 2588,  SHRI  ए,  ७.  MAVALANKAR:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  complaints  from  Telephone
 subscribers  in  the  main  cities  of  the
 country  that  their  telephone  call  bills
 are  grossly  overcharged;

 (b)  if  so,  whether  this  error  is  the
 result  of  defective  or  faulty  S.T.D.
 service;  and
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 (ec)  the  steps  Government  are  taking
 to  redress  the  grievances  of  the  subs-
 criberg?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  MH.  N.  BAHUGUMNA):
 (a)  Yes,  compiaints  have  been  receiv-
 ed  from  some  subscribers,

 (b)  In  a  large  proportion  of  cases
 the  feeling  that  the  charges  are  heavy
 is  due  to  incorrect  assessment  of  the
 extent  of  STD  calls  made  by  the
 subscribers  from  their  telephones.  Ir
 some  cases  excess  metering  are  found
 to  be  due  to  faults  in  circuitry  or
 equipment.

 (c)  A  procedure  already  exists  for
 granting  rebate  in  cases  which  on
 investigation  are  found  to  be  gen-
 uine  A  committce  has  also  been  set
 up  to  examine  this  subject  with
 regard  to  the  Billing  System  of  Delhi
 Distt.  It  38  expected  to  submit  its
 recommendations  shortly.  Further
 action,  alt  necessary,  will  be  taken  up
 after  its  report  is  received  and  exa~
 mined,

 Criticism  by  scientists  and  education-
 lists  of  Draft  Policy  Statement  on

 Sclence  and  Technology

 2689,  SHRI  8.  S.  BHAURA:  Will
 the  Minister  of  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  whether  the  draft  policy  state-
 ment  on  Science  and  Technology  has
 been  severely  criticised  by  Scientists
 and  Educationists;

 (b)  if  so,  the  main  points  of  criti-
 cisms  made;  and

 (०)  Government's  reaction  thereto?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  to  (0.  At  the  vari-
 ous  NCST  regional  and  éther  semi-
 nars,
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 @pproach  to  the  Science  and  Teehno-
 logy  Plan  brought  out  by  the  National
 Committee  on  Science  &  Technology.
 They  agreed  in  general,  with  the  basic

 There  was,  however,  some  criticism
 on  the  lack  of  adequate  emphasis  on
 inter-se  priorities  and  a  certain
 amount  of  concern  about  the  imple-
 mentation  aspects.  The  NCST  has
 taken  note  of  these  views
 by  the  scientists  in  the  formulation  of
 the  Science  and  Technology  program-
 mes  for  inclusion  in  the  Fifth  Plan.
 The  Government  will  take  a  view  on
 them  in  due  course.

 White  Paper  on  National  Income

 2540.  SHR]  8.  S.  BHAURA:
 SHRI  P.  G.  MAVALANKAR:

 Will  the  Minister  of  PLANNING
 be  pleased  to  state:

 (a)  whether  the  White  Paper  on
 National  Income  prepared  a  year  ago
 has  not  yet  been  published:  and

 (b)  if  so,  the  reasons  for  the  delay
 in  publishing  the  White  Paper?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)
 Yes,  Sir.  The  972  issue  of  the  White
 Paper  on  National  Income  has  _  not
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 Shortfalls  in  Targets  to  be  achieved
 during  Fourth  Pian

 2541,  SHRI  B.  S.  BHAURA:  Will

 (a)  whether  most  of  the  targets
 of  the  Fourth  Plan  would  be  serious-
 ly  under-fulfilled  even  if  all  Annual
 Plan  targets  for  ‘1978-74  would  be
 fully  realised;

 (b)  if  so,  the  reasons  therefor;  and

 where (c)  which  are  the  sectors
 major  shortfalls  are  expected?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  ODHARIA):  (a)
 to  (९).  Due  to  a  variety  of  reasons,
 shortfalls  are  anticipated  in  various
 sectors  as  indicated  in  the  attached
 statement.  The  reasons  for  the  short-
 falls  and  the  measures  to  remedy
 them  are  indicated  in  detail  in  the
 Fourth  Plan  Mid-term  Appraisal

 yet  been  published.  Document.

 STATEMENT
 Fourth  Five-Year  Plan—Targets  and  Achieverents

 f  Develo:  Unit  Fourth  Likel  Shortfall Head  of  Development  nit  re  eral  Quen
 Target  ment  tages)

 q@)  (2)  (3)  (4)  (5)

 ‘os  Agriculture
 (a)  Foodgrains  Million  tonnes  I29  qIS  r0'8

 (8)  Commercial  crops
 (i)  Oil  seeds  Mitlion  tonnes  7055  9°4  T0'§
 (il)  Sugarcane  do.  I§0°0  335°0  10° 0
 Gift)  Catton  Million  bales  of  780  KW  eo  os  ग8.7

 (iv)  Jute  &  Meets  do,  855  6०  78.8
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 flofDeepment  Ul  i  oe  a
 ‘Target  ment  tages)

 a)  (2)  (3)  4  (5)

 ©
 yor  al

 Million  hectares  23°3  24  8-2

 2.  Power  Installed  capacity  in  Million  KW  23  39  37*3
 3.  Industrial  Production

 re)  Steel  Ingots  Million  Tonnes  100  द  54  24°6
 di)  Finished  Steel  do.  8  5°42  33°I
 (iit)  Coal  do.  93°5  80°0  wy  4
 (iv)  Cement  do.  8  5  6°7
 (v)  Iron  Ore  do  $I  4  380  26°%

 (vi)  Refinery  Products  do.  26  22  I5°4
 (vu)  Pertibsers

 @)  Nitrogenous  (N)  ‘ooo  Tonnes  2500  7200  $2°0
 (2)  Phosphatic  (P  2°5)  do  900  400  $5°6

 (vui)  Alummium  do.  220  795  ears
 (x)  Copper  do.  ३  8  4I°9
 (x)  Sugar  do.  4700  4000  4°9
 (x!)  Cotton  Cloth  Million  Mtrs.  5I00  4200  37°6

 Renovation  of  NEPA  Mills

 2542.  SHR]  B.  S.  BHAURA:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  tv  state:

 (a)  whether  the  renovation  of  the
 old  paper  plant  at  the  National
 Newsprint  and  Paper  Mills  (NEPA)
 which  was  scheduled  to  be  completed
 m  i968  is  still  dragging  on,

 (b)  if  so,  the  reasons  for  this
 delay  in  completing  the  renovation
 work;  and

 (c)  what  steps  have  been
 speed  up  the  renovation  of
 plant?

 taken  to
 the  old

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAT  KUMAR
 MUKHERJEE):  (a)  to  (c)  With
 the  installation  of  the  second  paper
 machine,  the  paper  making  capacity
 is  now  far  greater  than  the  pulp:ng
 capacity  As  such,  it  was  proposed
 to  take  up  the  renovation  of  the  old
 paper  machine  in  the  latter  half  of
 3974  so  as  to  synchronise  with  the
 completion  of  the  pulp  plant.

 Activities  ef  Naxalites  in  the
 Country

 2543.  DR.  RANEN  SEN:

 SHRI  BANAMALI  PATNAIK:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  plensed  to  atate:
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 (a)  whether  the  activities  of  the
 Naxalites  are  coming  up  in  the  States
 recently;

 (b)  if  so,  which  are  the  States,
 where  this  group  has  re-appeared;
 and

 (c)  how  many  of  them  are  _  still
 in  jails  and  names  of  States  where
 they  are  behind  the  bar?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  and  (b).
 According  to  information  available
 with  the  Government,  some  Naxalite
 activities  have  again  come  to  notice
 in  West  Bengal.  There  has  been  no
 marked  change  in  the  situation  ob-
 taining  in  Bihar,  Andhra  _  Pradesh,
 Uttar  Pradesh  and  Punjab.  In  the
 ieémaining  States  Naxalite  activities
 have  been  generally  confined  to  or-
 ganisational  and  propaganda  activiti-
 es,

 (c)  According  to  the  information
 received  from  the  States  of  Gujarat,
 Haryana,  Jammu  and  Kashmir,  Mani-
 pur,  Mysore  and  Nagaland  and  Union
 Territory  Administrations  of  Anda-
 man  and  Nicobar,  Goa,  Daman  &
 Diu,  Laccadive,  Minicoy  ang  Amindi-
 vi,  Mizoram,  Arunachal  Pradesh,
 Chandigarh  &  Pondicherry,  no  Naxa-
 lite  is  in  jail.  Information  from  the
 remaining  States  and  U.T.  Adminis-
 tration  is  awaited.

 Telex  Exchanges  in  the  Country

 2544.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleaged  to  state:

 (a)  the  total  number  of  Telex
 Exchanges  working  at  present  in
 the  country  with  the  total  installed
 ljne  capacity;  and

 (b)  the  Telex  network  Hkely  to  be
 expanded  during  the  year  ‘1978-747
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 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  H.  N.  BAHUGU-
 NA):  (a)  The  numiber  of  telex  ex-
 changes  at  present  working  in  the
 country  is  44  with  a  total]  installed
 capacity  of  280  lines.

 (b)  New  Telex  stations  at  Bhavna-
 gar,  Dehradun,  Durgapur,  Kota  and
 Kolhapur  are  expected  to  be  commis-
 sioned  during  the  year  ‘1973-74,

 Delays  in  Trunk  Calis  Booked  for
 long  distances

 2545.  SHRI  SUKHDEO  PRASAD
 VERMA:

 SHRI  NAWAL  KISHORE
 SHARMA:

 Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state:

 (a)  whether  Goverment  are  aware
 that  trunk  calls  booked  for  long  dis-
 tance  are  subject  to  long  delays;  and

 (b)  if  so,  the  reasons  thereof  and
 the  steps  Government  propose  to
 take  in  that  direction?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  H.  N.  BAHUGU-
 NA):  (a)  and  (b).  Long  distance
 trunk  calls  on  some  routes  are  some-
 times  subject  to  delays  due  to  (i)
 imadequacy  of  trunk  circuits,  and  (ii)
 frequent  circuit  interruptions  caused
 by  thefts  of  copper  wires,  natural
 calamities  or  sometimes  due  to  the
 working  of  other  organisations  such
 as  Road,  Rail,  bridge,  civil  agencies,

 Government  have  schemes  for  in-
 creasing  the  number  of  trunk  cir-
 cuits  by  installation  of  high  grade
 media  like  microwave  and_  coaxial
 systems  and  carrier  systems  based
 On  requirements  and  resources,  in
 various  stages  of  implementation.
 Trunk  circuits  on  copper  wires  are
 being  progressively  replaced  by  alu-
 minium  wires  in  all  the  route  sec-
 tions  whieh  are  subject  to  thefts  of
 copper  wires.
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 Extension  of  Telex  Service  to  New
 Centres  in  the  Cotuniry

 2546  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  Government  propose
 to  extend  the  Telex  service  to  the
 new  centres  in  the  country;  and

 th)  if  so,  the  centres  likely  to  he
 covered  and  the  time  by  which  it
 will  be  completed?

 THE  MINISTER  OF  COMMUNI.
 CATIONS  (SHRI  H  WN  BAHUGU-
 NA)  (a)  Yes,  Sir

 (b)  A  statement  showing  the
 nemes  of  new  centres  where  provi-
 sion  of  telex  facilities  has  been  so
 far  sanctioned  38  placed  on  the  Table
 of  the  Lok  Sabha  These  stations
 will  be  opened  progressively  during
 1973-74  and  the  Fifth  Plan  Period

 STATEMENT

 Lit  of  new  Teler  Centres  to  be
 progressively  opened  durmg  ‘1973-74
 and  the  Fifth  Plan  period

 Agra
 Akola
 Alleppev
 Amalner
 Amraoti
 Asanso!
 Aurangabad.
 Bhatinda
 Bhavnagar.
 Dehradun
 Dibrugarh.
 Durgapur
 Guntur.
 Hubli.
 Jabalpur.
 Jamnagar.
 Jodhpur.

 0
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 1

 1
 1
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 18,  Kclhaput,
 I9  Kota,
 20.  Nasik.
 2i,  Panjim.
 22  Raipur.
 23.  Rourkela
 24  Sangli,
 25  Varanael.

 पाकिस् तानों  सैनिकों  ह।रा  भारत-पाकिसतान
 की  पश्चिमी  हीमा  से  सीसा  सुरक्षा  बल

 के  सैनिकों  का  अपहरण

 2547.  श्री  हुकम  चन्द  कछवाय  :
 क्या  गृह  मंत्री/  यह  बताने  की  पा  करेगे
 कि

 s
 (व)  क्‍या  पाकिस्तानी  सैनिकों  ने

 भारत-पोस्तीन  की  पश्चिमी  सीमा  से

 सीमा-सुरक्षा  चल  के  कुछ  सैनिकों  का  अपहरण
 कर  लिया  है  ,  और

 (ख)  यदि  हा  तो  इस  सबंध  में  सरकार
 से  क्‍या  कार्यवाही  की  है  *

 गृह  संग्रहालय  में  उप-मंत्री  श्री  एफ०
 एच०  मोहसिन)  :  (क)  जी  नही  सीमा  t

 (ख)  प्रश्न  नही  उठता  |

 दिल्ली  प्रशासन  द्वारा  स्वतंत्रता  सेनानियों
 को  पलाख्पतर'ं  देना

 2548.  सभी  हुस्न  बन्द  कछवाय  :

 क्या  गृह  सत्री  यह  बताने  की  छपा  करेगे

 कि  अब  तक  दिल्ली  प्रशासन  ने  कितने
 स्वतंत्रता  सेनानियों  को  “ताम्रपत्र”  दिये

 है
 ?

 दिल्‍ली  प्रशासन  द्वारा  भायोणित  समारोहों
 में  स्वायत्तता  सेनानियों  को  भव  तक  4220

 ताकत  दिये  गये  है  ।



 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  whether  the  National  Com-
 mittee  on  Environmental  Planning  and
 Co-ordination  has  prepared  any
 map  of  India  Wetlands  for  launching

 a  conservation  project  for  the  habitats
 of  water-fowls  and  birds;  and

 (b)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANTAM):  (a)  and  (b).  No  =  such
 map  has  been  prepared  so  far.  A
 survey  of  wetlands  of  importance  in

 ‘the  country  has  been  conducted  and
 the  data  collected  are  being  pro-
 cessed.

 Appeintment  of  a  high  level  Com-
 smittee  to  change  the  syllabi  for  I.A.S.

 and  other  Central  Services
 examination

 2550.  SHRI  RAGHUNANDAN  LAL
 BHATIA:  Will  the  PRIME  MINISTER
 be  pleased  to  refer  to  the  reply  giveu
 to  Unstarred  Question  No.  9763  on  the
 9th  May,  1978,  regarding  use  of  Hindi
 or  English  as  medium  of  answering
 questions  प्रा  U.P.S.C.  examinations
 and  state  whether  Government  have
 appointed  a  high  level  committee  to
 work  out  details  for  suitably  chang-
 ing  the  syllabi  for  the  IAS.  and
 other  Central  Service  examination?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  In  pursuance  of  Recom-

 ymendation  No.  3  of  the  Administrative
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 Reforms  Commission  in  its  Report
 on  Personnel  Administration,  a  Com-
 mittee  is  being  set  up,  amongst  other
 things,  to  go  into  the  question  of  re-
 vising  the  syllabus  of  the  examination
 for  recruitment  to  the  all-India  and
 Central  Services  Class  I.  The  com-
 position  of  the  Committee  and  _  its
 terms  of  reference  are  being  worked
 out.

 Television  Station  at  Amritsar

 2551.  SHRI  RAGHUNANDAN  LAL
 BHATIA:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  when  the  Television  Station  at
 Amritsar  will  start  working;  and

 (b)  the  reasons  for  delay  in  in-
 stallation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  The  Amritsar  TV
 Transmitting  Station  is  expected  to  be
 commissioned  very  shortly.

 (b)  This  was  owing  to  absence  of
 certain  essential  studio  equipment.

 Special  Schemes  to  solve  problems  of
 drought  affected  areas

 2552.  SHRI  Y.  ESWARA  REDDY:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  the  Planning  Commis-
 sion  has  formulated  any  special
 scheme  to  solve  the  problems  of  chro-
 nically  drought  affected  areas  in  the
 country  during  the  Fifth  Plan  period;

 (b)  if  so,  the  main  features  there-
 of;  and

 (c)  the  total  outlay  proposed  for
 the  scherr.?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  to
 (ec).  Based  on  the  recommendations  of
 a.  Task  Force  on  Integrated  Rural
 Development  set  up  by  the  Planning
 Commission,  the  Commission  is  con-
 sidering  the  inclusion  in  the  Fifth  Five
 Year  Plan  8  comprehensive  schemé
 for  integrated  development  of  chroni-
 cally  drought  affected  areas  in  the
 country.  Some  of  the  important  ele-
 ments  which  may  constitute  the
 strategy  for  such  integrated  develop-
 ment  are  as  follows:

 (i)  Development  and  management
 of  irrigation  resources,

 (ix)  Son  and  moisture  conservation
 and  afforestation,

 (ii)  Restructuring  of  cropping  pat-
 tern  and  pasture  develop-

 ment,

 av)  Change  in  agronomic
 tices;

 prac-

 (v)  Livestock  development;

 (v!)  Provision  of  drinkmg  water
 supply;

 (vii)  Development  of  rural
 munications;

 com-

 (viii)  Development  of  Small-mar-
 ginal  farmers  and  agriculture
 labour.

 It  38  envisaged  that  the  develop-
 ment  programme  in  each  of  the
 d:ought  prone  areas  will  be  imple-
 mented  by  an  Area  Organisation
 which  will  effectively  utilise  the  facili-
 ties  and  the  manpower  of  various  de-
 velopment  departments  operating  in
 the  district.  The  outlay  for  the  pro-
 gramme  is  tentatively  visualised  about
 Rs.  200  crores  in  the  Central  Plan
 and  a  similar  earmarked  contribution
 f.om  the  State  Plan.

 786
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 2553.  SHR]  ४.  ESWARA  REDDY: Will  the  Minister  of  HOME  AFFAIRS be  pleased  to  state:

 News-ttom  “Police  Torture  ल
 it”

 (a)  whether  the  attention  of  Goy-
 ernment  has  been  drawn  to  the  news- item  appeared  in  the  ‘Times  of  India’ dated  the  i5th  July,  973  under  the
 heading  “Police  torture  of  innocent”; and

 (०)  if  so,  the  ieaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  Yes,  Sir.

 (b)  A  report  of  criminal  breach  of
 trust  was  lodged  with  Police  Station
 Hauz  Khas  against  Shri  Pawan  Kumar
 by  his  employer.  On  20th  June,
 ‘1973,  a  case  was  registered  and  is
 under  investigation  by  the  Police.
 Shri  Pawan  Kumar  has  joined  the
 investigations  but  he  has  neither  been
 arrested  nor  detained  in  this  case.
 An  inquiry  was  conducted  into  the
 allegation  of  police  torture  and  the
 allegation  was  substantiated.

 Dampening  of  enthusiasm  of  small  en-
 trepreneurs  by  S.S.ED.C

 2554.  SHRI  P.  GANGADEB:  Will
 the  Minister  of  INDUSTRIAL  DE-
 VELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  vagaries  of  depart-
 mental  action  in  the  Small-scale  In-
 dustries  Development  Corporation  and
 its  counterparts  in  States  has  damp-
 ened  the  enthusiasm  of  the  small  en-
 trepreneurs  in  India;

 (b)  if  so,  whether  such  harassing
 procedure  will  be  amended  immedi-
 ately;  and

 (c)  if  so,  steps  to  be  taken  in  this.
 regard?
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 uncer  oF  yet  oe
 VELOPMENT  RI  ZIAUR
 RAHMAN  ANSARI):  (a)  No,  Siz.

 (b)  and  (c).  Do  not  arise.

 Financial  Resources  for  Fifth  Plan

 2555.  SHRI  P.  GANGADEB:

 SHRI  M.  S.  PURTY:

 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  a  new  working  grol.p
 set  up  to  reassess  financial  resources
 for  the  Fifth  Plan  has  submitted  its
 report  to  the  Planning  Commission,
 and

 (b)  if  so,  the  findings  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  The
 report  of  the  Working  Group  constiti-
 ted  to  reassess  financial  resources  for
 the  Fifth  Plan  period  is  still  awaited.

 (b)  Does  not  arise.

 Hereditary  grants  to  dependents  of
 ‘those  who  contributed  for  extension  of

 British  Rule  in  India

 2556.  SHRI  JHARKHANDE  RAT:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  hereditary  grants  are
 still  being  given  to  the  dependents  of
 those  who  had  contributed  willingly
 or  otherwise,  to  the  extension  of  the
 British  rule  in  India;  and

 (9)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  छू,  C.  PANT):  (a)  and  (b).  The
 British  Government  had  granted

 hereditary  pensions  to  the  descendants
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 and  dependants  of  the  former  Ruling
 families  for  annexation  of  their  terri-
 tories  or  compensation  for  the  aurren-
 der  of  territorial  rights.  A  statement
 showing  the  position  at  the  time  of
 independence  of  such  political  pensions
 granted  by  the  British  Government,  is
 laid  on  the  Table  of  the  House.  [Plac-
 ed  in  Library.  See  No.  LT-5338/78].

 The  question  of  the  continuance  of
 these  payments  ig  under  consideration
 of  the  Government.

 Investment  into  the  Lathi-charge  by
 Police  on  Sunni  Muslim  Processioa  in

 Faizabad,  U.P.

 2557.  SHRI  R.  K.  SINHA:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  a  Sunni  Mushm  pro-
 cession  was  taken  out  in  Faizabad
 (Uttar  Pradesh)  on  the  l6th  April,
 973  where  Police  had  resorted  to
 lathi-charge;

 (b)  whether  an  inquiry  was  made
 by  the  Commissioner  of  Faizabad,  and
 if  so,  the  outcome  of  the  investigations
 made  by  him;

 (c)  whether  the  then  Chef  Minis-
 ter  of  Uttar  Pradesh  had  assured  in
 the  State  Legislative  Assemly  that
 the  cases  against  the  Sunni  Musluns
 would  be  withdrawn:  and

 case
 with-

 (d)  the  present  stage  of  the
 and  the  steps  being  taken  to
 draw  the  cases?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  to  (d).  According  to
 information  received  from  the  Gov-
 ernment  of  Uttar  Pradesh,  such  a
 procession  was  taken  out  in  Faizabad
 on  i6th  April,  1978,  in  violation  of
 prohibitory  orders  under  section  44
 Cr.  P.C.  While  the  district  authorities
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 were  attem:  to  persuade  the  »ro-
 pee ifli  Land  ०  ‘se,  some  of  "ihe
 processioniats  turned  violent  and  re-
 sorted  brick-batting,  whereupon  the
 procession  was  declared  to  be  an  un-
 lawful  assembly.  As  the  processionists
 did  not  disperse  in  spite  of  being
 directed  to  do  so,  the  police  resorted
 to  a  mild  jathi-charge  and  dispersed
 the  unlawful  assembly.  Four  cases
 were  registered  in  this  connection  and
 are  pending  trial.

 There  is  no  information  that  the
 than  Chief  Minister  of  Uttar  Pradesh
 had  given  any  assurance  in  the  State
 Legislative  Assembly  that  these  cases
 would  be  withdrawn.

 The  Commissioner  of  Faizabad
 Division  has  been  asked  to  inquire
 into  the  incident.  The  inquiry  ३8  still
 in  progress

 Shortage  of  Cement  in  Faizabad
 (O.P.)

 2558.  SHRI  R.  K.  SINHA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  whether  it  has  come  to  the
 notice  of  Government  that  there  is
 an  acute  shortage  of  cement  in  Faiza-
 bad  District  of  Uttar  Pradesh;  and

 (b)  the  steps  taken  or  proposed  to
 be  taken  to  streamline  the  distribution
 system  to  make  cement  available  to
 all  needy  persons?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  While  there  is
 some  shortage  of  cement  in  Faizabad
 (UP)  as  a  result  of  the  overall  shor-
 tage  of  cement  in  the  country,  the
 shortage  can  not  be  termed  as  acute
 The  quantity  of  cement  supplied  to
 Faizabad  is  ag  under:

 1971  39880  tonnes

 972  I9%54  tonnes
 3973

 (QJanuary  to  May).  |  *«  6607  tonnes

 490

 (७)  Te  distribute  the  available
 cement  equitably,  quotas  have  been
 fixed  for  each  State  for  the  period
 Jaky,  3  to  June,  974  on  the  basis
 of  their  consumption  during  the  vast
 five  years  and  allocations  are  made
 according  to  the  recommendations  of
 the  State  Government.  Additionil
 quota  for  the  State  of  UP  has  also
 been  agreed  to.  To  ensure  equitable
 distribution  of  cement  within  the
 State,  the  Government  of  UP  has
 issued  on  Sth  May,  973  UP  Cement
 Control  Order  under  Essential  Com
 modities  Act,  955  to  regulate  sale
 of  cement  at  retail  level  Instructions
 have  also  been  issued  to  the  concern-
 ed  cement  factories  to  expedite  sup-
 ples  of  cement  to  Faizabad.

 Arrest  of  President  of  U.P.  Siate
 Employees  Joint  Council

 2559  SHRI  R,  K.  SINHA:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state

 (a)  whether  Shri  P.  N  Suxul,
 President,  U.P  State  Employees  Jo.nt
 Council  was  arrested  during  PAC  re-
 volt  in  Uttar  Pradesh;  and

 (b)  the  specific  charges  against  him
 and  when  the  decision  in  his  case  is
 likely  to  be  taken?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  Shri
 P.  N  Sukul,  President  UP.  State
 Employees  Joint  Council  was  arrest-
 ed  on  26-5-78.

 (0)  He  had  been  arrested  for  off-
 ences  u/s  3  of  the  Police  (incitement
 to  disaffection)  Act,  922  and  Rule
 43(5)  of  the  Defence  of  India  Rules,
 9  and  is  stil}  in  Jail.  The  case  is
 now  sub  judice  and  it  is  not  possible
 to  indicate  as  to  when  it  will  be  de-
 cided  by  the  court.
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 Creation  of  Secretariat  Poste  In  Nen-
 Secretariat  and  Techical  Cadres

 2560.  SHRI  B  K.  DASCHOW-
 DHURY:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  Secretariat  posts  are
 being  created  in  the  Non-Secretariat
 and  technical  cadres;

 (b)  whether  a  Committee  has  been
 formed  to  look  into  and  evolve  a
 principle  according  to  which  future
 creation  of  posts  will  be  made  and
 existing  posts  in  the  General  Central
 Services  will  be  encadred;

 (c)  whether  pending  submission  of
 the  report  by  the  Comittee,  posts
 created  for  Secretariat  nature  of  work
 are  being  filled  by  Non-Secretariat
 Service  officials;  and

 (d)  the  steps  taken  by  the  Minis-
 try  to  resolve  this  discrepancy?

 THE  MINISTER  OF
 CATIONS  (SHRI  H.  N.  BAHU-
 GUNA):  (a)  and  (b).  Posts  in  the
 P&T  Directorate  are  created  on  the
 basis  of  thei:  job  requirements;  for
 work  of  essentially  Secretariat  na-
 ture,  posts  are  created  in  the  Central
 Secretariat  Service.  Posts  requiring
 field  experience  have  been  sanctioned
 in  other  Cadres,  namely,  Postal,  Tele-
 graphs  and  Accounts  Cadres.  A  De-~
 partmental  Committee  hag  been
 formed  to  look  into  the  representa-
 tions  that  some  of  the  existing  posts
 which  are  normally  meant  for  Central
 Secretariat  staff  have  been  given  to
 the  Services.  The  report  of  the
 Committee  is  awaited.

 COMMUNI.-

 (९)  No,  Sir,  Since  the  posts  foi
 Secretariat  nature  of  work  are  creat-
 ed  in  Central  Secretariat  Service
 only,  they  are  not  filled  by  non-
 Secretariat  Service  officials.

 (d)  Does  not  arise.
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 Popuiarising  Pin  Code  System

 2561,  SHRI  8,  K.  DASCHOW-
 DHURY:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  the  new  Pin  Code
 System  of  writing  addresses  on  letters
 remains  stil]  unpopular  even  in  the
 urban  areas  for  lack  of  publicity;

 (b)  whether  letters  with  Pin  Code
 numbers  are  often  mis-delivered  due
 to  ignorance  of  the  delivery-receiving
 offices;  and

 (c)  the  steps  taken  by  Government
 to  popularise  the  Pin  Code  System?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  H.  N.  BAHU-
 GUNA):  (a)  No  Sir.  In  matters
 lke  tms  the  progress  is  bound  to  be
 slow.

 (b)  No.  Sir.  Postal  articles  are
 delivered  according  to  the  normal
 address  written  on  them.  The  ques-
 tion  of  misdelivery  of  letter  with
 Pin  Code  Numbers  due  to  ignorance
 of  delivery  staff  does  not,  therefore,
 arise.

 (c)  Following  steps  have  been
 taken  to  popularise  the  System:

 (l)  Cynema  slides  have  been
 shown  at  different  cinema
 houses  for  a  period  of  3
 months  from  August  to  Nov-
 ember,  ‘1972.

 (2)  Announcement  was  made  in
 Vividh  Bharati  Programme
 of  All  India  Radio  requesting
 the  public  to  use  PIN.

 (3)  The  use  of  PIN  has  been  em-
 phasised  through  advertise-
 ments  in  the  newspapers.

 (4)  All  Secretaries  to  the  Gov-
 ernment  of  India  Ministries/
 Departments  as  also  the  Chief
 Secretaries  of  the  State  Gov-
 ernments  have  been  request-
 ed  to  instruct  the  staff  of
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 offices  have  been  directed  to
 2 at  Use  PIN  on  their  correspon-

 dence.

 (5)  All  Station  Directors  of  All
 India  Radio  have  been  re-

 to  announce  their  ad-
 "dress  with  PIN.

 (8)  Circle  PIN  Directories  have
 been  printed  and  put  co
 sale.

 (7)  Three  lakh  saleable  copies  of
 Ali  India  PIN  charts  contain-
 ing  Postal  Index  Numbers  of
 600  important  towns  have
 ‘been  printed  and  distributed
 to  Circles.  A  large  percen-
 tage  of  these  copies  has  al-
 peady  been  sold  out.

 (8)  A  PIN  Map  of  India  was  dis-
 played  at  the  Asia  972  and
 National  Industries  Fair.

 (9)  An  Alj  India  PIN  Directory
 is  being  printed  zone-wise  for
 sale  to  the  public.

 (10)  Heads  of  Circles  have  been
 requested  to  print  PIN  Charts
 in  the  local]  regional  langu-
 ages  and  put  them  on  sale.

 (i)  Big  mailers  are  being  an-
 proached  to  put  PIN  on  each
 address  of  their  mailing  lists.
 In:  this  the  postal  staff  ‘is
 helping  the  big  mailers.

 aay  Advertisers  in  the  news-
 ‘papers  are  being  individually
 informed  of  their  Posai  !n-
 dex  Numbers  and  requested
 to  use  it  in  correspondence

 ap  Rubber  stamp  impréssions
 ;  bearing  Postal  Index.  Nuinber

 tre  “being  put  on  the  postal
 4337  Ls-~7
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 articles  before  their  delivery’ 40  the!  addressees’  so  that  they
 know.  the  Postal  Index  Nuth-
 bér  ‘of  their  delivery  area.

 a4)  All  seals  and  stamps  used
 by  the  Post  Office  will  be
 manufactured  with  Postal  In-
 dex  Numbers  in  future.

 (15)  Action  is  being  taken  to  pro-
 duce  a  documentary  film  on
 PIN  Code.

 (16)  A  cage  with  three  squares
 and  three  circles  to  write
 PIN  has  been  printed  on  in-
 land  letter  cards  and  post-
 cards,

 Representation  from  Delegation  of
 Television  Set  Manufacturers  re-
 grading  the  smuggling  of  T.V.  Sets.

 from  Abroad

 2562.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  a  Delegation  of  Tele-
 vision  Set  manufacturers  met  and  re-
 presented  to  him  about  the  continued
 smuggling  of  Television  Sets  from
 abroad;  and

 (b)  if  so,  Government’s  reaction  to
 the  representation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY.  OF  INFORMATION  AND.
 BROADCASTING  (SHRI.  DHARAM
 ‘BIR  SINHA):  (a)  No  formal  delega-
 tion  of  television  set  manufacturers
 met  the  Minister  of  State  for  Informa-
 tion  and  Broadcasting.

 (b)  A  coordinated  approach  is  be-
 ing  evolved  between  the  Central
 Board  of  Excise  and  Customs  and  the
 P.  &  T.  Board.to  prevent  smuggling
 of  TY.  sets  into  the  country.  The
 position  is  kept  under  constant  re-
 view.
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 Manufacture  of  Bits  for  Drilis

 2542,  SHRI  9,  ऐ,  DEGAL:  Will  the
 Minister  of  INDUSTRIAL  DEVE-

 AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  fhe  country  has  al-
 teady  developed  indigenoug  capacity
 to  manufacture  bits  both  cress  and
 button  for  drills  ranging  from  200

 to  200  mm  diameter,

 (b)  whether  the  mithgenous  capa-
 city  is  adequate  to  provide  bits  for
 all  the  drills  so  far  imported,  and

 (९)  7  so,  whether  the  different  so-
 cial  welfare  international  organ:sa-
 tong  working  for  the  drilling  of  wells
 in  the  country  explored  nradnufactur-
 ing  resources  to  produce  bits  of  all
 kinds  from  entirely  indigenous  sour-
 ces?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  Yes,  Sir.  One
 firm  m  Poona  is  manufacturing  Drill
 Bits  in  the  sizes  37  to  365  mm  Dia,
 whose  rate  of  production  38  8,000  bits
 per  annum

 (9)  All  along  this  firm  has  been
 m  drilling  activity  and  able  to  meet
 the  country  s  demand  for  drill  bits  .e-
 quired  in  water-well  drilling  and  min-
 ing  applications  However,  presently
 owing  to  sudden  spurt  on  account  of
 @rought  conditions  etc,  the  demand  38
 in  excess  of  the  supply  Ap  other  firm
 in  Commbatore  has  been  issued  a  letter
 of  intent  for  the  manufacture  of  3500
 nos  of  Dnt)  Bits  per  annum,

 (c)  Government  have  not  80  far
 received  any  application  from  any  of
 the  Social  Welfare  International
 Organisations  for  the  grant  of  Indus-
 trial  Licence  for  thé  manufacture  of
 Dritt  Bits  Such  application  will  be
 cohaidered  on  merits  as  and  when  re-
 cerved
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 ates.  SHR  JAGANRATH
 MISH-

 SHRI  RAM  PRARASH:

 Will  the  Minster  of  SCIENCE  AND TECHNOLOGY  be  pleased  to  orate
 (a)  the  main  outlines  of  the  Scie

 and  Technology  ara  es  to  be

 aa
 during  the  Fifth  Plan

 period,

 (b)  the  allocations  proposed  to  be
 made  for  the  purpose,  and

 (c)  the  outlines  of  the  echemes  for
 providing  employment  opportunities
 for  scientists  and  technologists?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  _  SCIENCE
 AND  TECHNOLOGY  (SHRI  ८.
 SUBRAMANIAM),  (a)  The
 Science  and  Technology  Programmes
 drawn  up  by  the  NCST  have,  as  their
 primary  objective,  the  development
 of  technological  self-reliance  to
 directly  reinforce  our  programmes
 for  eliminating  mass  poverty  and
 maximizing  the  returns  fiom  our
 existing  and  future  investments  in
 industry  They  cover  al)  the  impor-
 tant  sectors  of  economy  such  as
 natural  reSources  agriculture,  family
 welfare  and  health  Fuel  and  Power
 Industry  ang  other  infrastructural
 needs  hke  Information  base  etc

 (b)  The  S&T  programmes  are  yet
 to  be  discussed  with  the  Planning
 Commission  and  others  and,  therefore,
 it  728  too  premature  to  indicate  the
 allocations  proposed  to  be  made  for
 this  purpose.

 (c)  Government  had  started  some
 schemes  to  provide  employment,
 among  others,  to  scientists  and  tech-

 agen
 8  8  1971-72  In  1973-74,  a

 4  Mitton  Job  Programe’  was



 ह...

 also  started  to,  ensure  that  all  engi-
 neers  and  highly  qualified  technolo-
 gists  find  employment  by  the  end  of
 ‘the  year.

 tn  ;  bl
 of

 — ystem  in  the

 2565.  SHRI  ARJUN  SETHI:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  the  total  arhotmt  envisaged
 during  the  Fifth  Five  Year  Plan  for
 the  development  of  communication
 system  in  the  eourttry;

 nunication

 (b)  the  amount  allotted  to  the
 different  States,  State-wise;  and

 (c)  the  names  of  different  towns  in
 the  State  of  Orissa  which  are  envisag-
 ed  to  be  linked  through  Microwave
 system  during  the  Fifth  Plan?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  H.  N,  BAHU-
 GUNA):  (a)  Telecommunications:

 It  has  been  proposed  in  the  draft
 Fifth  Five  Year  Plan  of  the  P  &  T
 Department  which  has  not  yet  been
 approved  by  the  Plarming  Commis-
 sion  that  about  Rs.  200  crores  be
 spent  for  development  of  the  Com-
 munication  System  of  the  country.

 Postal  Communitations:
 A  total  financial  outlay  of  Rs.  08

 ctores  was  proposed  in  our  Draft
 Plan  for  developriieht  of  postal  com-
 munication  system  during  the  Fifth
 Five  Year  Plan.  However,  a  re-
 sult  of  discussions  with  the  Planning
 Commission,  certaih  demands  ant
 #chemeg  have  been  reduced.  Fina]  ap-
 provd]  of  the  Planying  Commission
 regarding  the  sthemes  is  awaited.

 (b)  Telecommunicationg—The  en-
 tire  plan  ig  an  integrated  one  dove-
 tailing  tbe  requirements  of  rural  and
 urban  sectors  and  different  states  into
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 #  national  frame-work  of  the  tele~
 cemmusnications  system.  The  aglleca-
 ten  of  amount  is  therefore  only  on
 3  national  basis.

 Postal  Communications —The  deve-
 lopment  schemes  are  planned  for  the
 country  as  a  whole  and  no  State-wise
 allotment  is  made.

 (९)  The  draft  plan  envisages  com-
 missioning  of  about  4000  Kms  of
 Microwave  Routes  in  India.  Route-
 wise  microwave  schemes  have  scot  yet
 been  finalised.  However,  Bhubane-
 shwar  and  Cuttack  are  already  link-
 ed  by  Microwave  and  Sambalpur  and
 Rourkela  will  also  come  on  the  Mic-
 rowave  link  during  the  Sth  Plan
 period.

 Branch  Post  Offices  in  the  Country
 Running  under  Loss

 2566.  ह -1:8:3 ह  ARJUN  SETHI:  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  the  number  of  Branch  Post
 Offices  in  the  country,  State-wise,
 which  are  running  under  loss  and
 Non-Returnable  Contribution  dues  are
 being  paid;

 (b)  whether  Government  propose  to
 decrease  the  Non-Returnable  Con‘ri-
 bution  is  required  over  and  above  the
 ward  areas  of  the  country;  and

 (९)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  प्र.  N.  BAHUGUNA):
 (a)  The  information  is  furnished  be-
 low:

 State  No.  ७
 8.08  werk-
 पाएं  =  on
 NRC  pay-

 ment.
 Andhra  81

 Assam  वि  ar

 Arunachal  :  ro
 Manipur.  e  7  :  .  tor



 799  Written  Answers

 State  sn
 of

 MERC
 xy

 payment

 Meghalaya  8

 Mi7oram  o

 Nagaland  40

 Tripura  हे  द  79
 Bihar.  न  .  .  425
 Delhi.  .  .

 Gujarat...  =  s  369
 Dadra  Nagar  Haveli  :  I

 Jammu  &  Kahsmir  हे  डर  187
 Kerala  नि  न  ०  32

 Laccative-Minicoy  Is.  ,  ५  .

 Madhya  Pradesh  .  कि  7237
 Maharashtra.  ५  435

 Goa-Daman-Diu  नि  I

 Mysore  222

 Orissa  359
 Punjab  .  333

 Haryana  है  753

 Chandigarh  ee
 Himachal  Pradesh  .  मर  .  250

 Rajasthan  .  वि  65

 Tamilnadu  i  48

 Pondicherry  oo
 Uttar  Pradesh  .  .  786
 West  Bengal  :  डर  नि  323
 Andaman/Nicobar  Is

 Total:  .  4966

 (b)  No,  Sir.  Non-Returnable  Contri-
 bution  is  required  over  and  abOve  the
 limits  of  loss  borne  by  the  Govern
 ment  in  respect  of  offices  opened  in
 general  interest.
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 In  very  ‘backward  areas,  offices  are
 opened  upto  a  loss  of  Rs.  000  iper
 annurn,  and  in  very  special  cases  upto
 Rs.  2500  per  annum  in  contrast  to
 limits  of  loss  of  Rs.  500  and  Rs.  750
 in  normal  areas  based  on  population.
 As  such  no  further  relaxations  are
 considered  fecessary.

 (९)  Does  not  arise  in  view  of  aus-
 war  to  part  (b)  of  the  question.

 Setting  up  of  Newspaper  Finance
 Corporation

 2567.  SHRI  SHRIKRISHNA  AGRA-
 WAL:  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  Government  have  under
 consideration  a  proposal  to  set  up  a
 “Newspaper  Finance  Corporation”;

 (b)  if  so,  the  outlines  thereof;  and

 (c)  the  time  likely  to  be  taken  in
 setting  up  the  said  corporation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  to  (c)  Yes,  Sir.  It
 is  proposed  to  introduce  a  Bill  in  the
 Lok  Sabha  shortly  for  the  setting  up
 of  a  Newspaper  Finance  Corporation,
 details  in  respect  of  which  are  still
 under  consideration.

 Issue  of  New  Telephone  Directory  in
 Delhi

 2568.  SHRI  R.  R.  SINGH  DEO:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  new  Telephone  Direc-
 tory  in  Delhi  was  recently  issued;

 (b)  whether  circulation  of  coples  of
 the  new  Telephone  Directory,  after  @
 couple  of  days,  was  suddenly  discoh-
 tinued;
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 ६०)  if  80;  tle:  reasons  ‘therdfor  ahd
 whether  the  new  Telspone  Directory
 continues  to:  hate  a  number  of  wrong
 telephone  numbers  or  telephones  num-
 bers  which  have  since  long  been
 changed;  and

 (da)  the  reaction  of  Government  2n
 ‘this  regard?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  पर.  ्य,  BAHUGUNA):
 (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  After  the  Directories  distribu-
 tion  wag  started,  further  distribution
 had  to  be  discontinued  as  supply  of
 Directories  could  not  be  maintained
 due  to  unforeseen  transport  difficul-
 ties.  Specific  instances  of  undue
 large  number  of  such  wrong  entries
 have  not  come  to  notice.

 (d)  A  few  mistakes  were  brought
 to  the  notice  of  the  Department  which
 Thave  since  been  rectified  in  the
 manuscript  of  the  next  issue  of  Tele-
 phone  Directory.

 Combined  Offices  and  Public  Call
 Offices  Opened  in  the  Country

 2569.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 COMMUNICATIONS  be  _  pleased  to
 state:

 (a)  the  total  number  of  0.08,  and
 PC.Os.  opened  in  the  country,  Cir-

 cle-wise.  during  the  years  1970-71,
 97i-72  and  ‘1972-73;

 (b)  the  number  of  such  among
 them,  Circle-wise,  which  were  found
 unremunerative  for  which  Rent  and
 Guarantee  Terms  were  invited  by  the
 Post  and  Telegraph  Department  and
 accepted  by  the  parties  concerned;  and

 (९)  the  number  of  such  C.Os  for
 which  the  Rent  and  Guarantee  Terms
 “were  offered  but  were  not  accepted  by
 ‘the  narties  concerned?
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 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  मर.  N.  BAHUGUNA):
 (a)  to  (c).  The  information  is  placed
 on  the  table  of  the  Lok  Sabha.  [Placed
 in  Library.  See  No,  LT-5359/73].

 Basis  for  Releasing  Advertisements  to
 Dailies,  Weeklies  and  Monthlies  by
 Director  of  Audio  Visual  Publicity

 2570.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of  IN-
 FORMATION  AND  BROADCASTING
 be  pleased  to  state:

 (a)  the  basis  for  releasing  advertise-
 ments  to  the  Dailies,  Weeklies,  Month~
 lies  nd  Bi-monthlies  by  the  Director
 o¢  Audio  Visual  Publicity;  and

 (b)  whether  the  Newspapers  and
 Journals  of  Developing  dialects  and
 languages  are  also  given  these  ad-
 vertisements,  though  they  have  a
 small  circulation  because  of  their  pio-
 neering  role  in  the  field  of  Language
 Development  and  their  utility  to  rural
 areas  of  linguistically  backward
 regions  and  sections  of  society?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  In  selecting  news-
 papers  and  periodicals  for  different
 Government  camipaigns  due  regard  is
 Paid  to—

 (i)  Effective  circulation  (normal-
 ly  papers  having  paid  circu-
 lation  below  4000  are  not
 used).

 (ii)  Regularity  in  publication  (a
 period  of  six  months  uninter-
 rupted  publication  {s  essen-
 tial).

 (iil)  Class  of  readership.
 (iv)  Adherence  to  accepted  stand-

 ards  of  journalistic  eithics

 (v)  Other  factors  such  as  pulling
 power,  ‘production  standards,
 the  languages  and  areas  in-
 tended  to  be  covered  within
 the  available  funds.
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 (vi)  Advertisement  rates  which  are
 copsidersd  suitable  and  ac
 ceptable  for  Gevernment  pub-
 licity  reavirements.

 (9)  Yes,  Sir.

 Sale  Price  of  Power  from  Tatapur
 Ato

 ic  V3 .  tign
 (2571.  PROF.  NARAIN  CHAND

 PARASHAR:  Will  the  Minister  of
 ATOMIC  ENERGY  he  pleased  lo  state:

 (a)  whether  the  selling  price  of
 Power  from  Tarapur  Power  Station
 has  been  fixed  after  a  discussion  bet-
 ween  the  Central  Elestricity  Board
 and  the  State  Electricity  Board;

 (b)  3f  so,  whether  the  required  noti-
 fication  under  Section  22(i)  (9)  of
 the  Atomic  Energy  Act  has  been  made,
 and  if  so,  the  date  of  the  notification:
 and

 (c)  the  selling  price  of  power  as
 fixed  by  this  notification?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 INFORMATION  AND  BRODCASIT-
 ING  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI):  (a)
 and  (b).  The  selling  price  of  power
 from  the  Tarapur  AtOmic  Power  Sta-
 tion  for  the  period  upto  March  31,
 i973  was  fixed  after  discussions  with
 the  Maharashtra  and  Gujarat  State
 Electricity  Boards  on  the  basis  of
 decisions  taken  at  a  meeting  of  the
 concerned  organisations  convened  by
 the  Secretary,  Ministry  of  Irrigation
 and  Power  in  November  1969.  So  far
 as  the  price  for  the  period  beyond
 i-4-973  is  concerned,  a  proposal  in
 this  regard  has  been  submitted  to  the
 Central  Electricity  Authority  for  their
 concurrence  under  section  22(i)(b)  of
 the  Atomic  Energy  Act,  ‘1962,

 4s)  Since  the  concurrence  of  the
 Central  Electzicity  Authority  is  yet  to
 be  received,  thig  question  does  not
 arise,

 ACEBET  8  198  Written  Andwere  20g,

 Report  of  the  Commitinn  st  ap  tor
 Laonting  Saléahje  cites  fee  Atomic.

 Rower  Stetions

 2572.  PROF.  NARAIN  CHAND Be  eh  Will  ‘the  Minigter  of
 ATOMIC  ENERGY  be  pleased  to  state:

 (a)  whether  Government,  as  ap~
 pointed  a  Technical  Committee  of  Ex-
 ports  for  pelecting  suitable  sites  for
 Atomic  Power  Stations  in  the  North-
 ern,  Western  and  Southern  Regions  on
 30th  September  1970,  if  so,  the  names
 of  the  Members  of  this  Committee;

 (b)  whether  the  Committee  has  sub-
 mitted  its  report  to  the  Government;
 and

 (c)  if  80,  the  major  recOmmenda-
 tions  of  this  Committee  including  the
 names  of  the  suitable  sites  selected  in
 each  Region?

 THE  PRIME  MINISTER,  MINISTER’
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  IN-
 FORMATION  AND  BROADCASTING
 AND  MINISTER  OF  SPACE  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  Yes,
 Sir.  The  present  composition  of  the
 Committee  is  ag  follows:—

 t.  Shri  V.R.  Vengurlekar,
 Consultant  (Civil),  Power  Pro-
 yects  Engg.  Division.  Chairman:

 2.  Shri  J‘.  Shah,
 Chairman  &  Chief  Executive,
 Atomic  Power  Authority.  Member

 3.  Dr.  AR.  0  f)
 Director  Cat  Group,
 Bhbt  a  Atomic  Research  Cen-
 tre.  Member

 4
 a

 K.K.  Das,
 ic  Mingeale 25४  Member

 Se  Shri  S.L.  Kati,

 Powe  Probes  | Eng.  Diet
 Sinn.  Member

 6.
 Shel  Tate,

 Water  &  iGemanistion.  Member.
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 (b)  The  Committee  has  submitted
 its  report  on  the  Northern  and  West-
 ern  Regions

 (¢)  After  consideration  of  the  re-
 commendations  of  the  Committee  in
 regard  to  the  Northern  Region,  it  ha»
 been  decided  by  Government  to  set  up
 an  Atom.c  Power  Station  at  Narora  in
 Uttar  Pradesh.  As  regards  the  West-
 ern  Region  the  report  of  Committee
 is  still  under  the  consideration  of
 Government  The  Committee  is  cur-
 rently  examining  the  various  sites  in
 the  Southern  Region

 Opening  of  PC  Oy  in  Rural  Areas
 during  Fifth  Plan  period

 2573  PROF  NARAIN
 PARASHAR-  Will  the
 COMMUNICATIONS  7  be

 state

 CHAND
 Min  ster  of

 pleased  to

 (a)  whether  the  Post  and  Telegraph
 Department  hag  drawn  up  a  plan  to
 provide  Telephone  facilities  by  open-
 ing  PCOs  tn  the  rural  areas  m  Fifth
 Five  Year  Plan  taking  into  considera-
 tion  the  extremely  backward  nature  af
 the  areas,  ang

 (b)  if  so,  whether  it  is  proposed  to
 declare  at  least  the  Headquarters  of
 the  Community  Development  Blocks
 8५  A  category  station?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H  N  BAHUGUNA):
 (a)  and  (b).  Details  regarding  provi-
 sion  of  P.C.Os  in  rutal  areas  during
 the  Fifth  Five  Year  Plan  have  not
 been  worked  out  as  the  Fifth  Pian  of
 the  Department  hes  not  yet  been  ap-

 The  requirements
 wie  te :

 Rit  detarls  re  et
 Bown
 kept  ie  we
 out

 Foreign  Aid  for  Fitth  Pian

 2574  SHRI  H  N  MUKHERJEE
 Will  the  Minigter  of  RLANNING  he
 pleased  fo  stata

 :

 (a)  whether  any
 been  madg¢  as  fq  the
 foreign
 Pian,

 estumates  have
 quantum  of

 ald  for  the  Fifth  Five  Year

 {b)  if  so,  the  main  features  thereof,

 (९)  whether  the  required  quantum
 of  foreign  aid  is  likely  to  be  available,
 and

 (8)  af  not,  what  alternative  arrange-
 ments  are  being  made  to  raise  the
 necessary  resources  internally?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  (a)  to  (d)  As
 mentioned  in  the  document,  ‘Approach
 to  the  Fifth  Plan  974-79’  the  Re-
 sources  exercise  for  the  Fifth  Plan
 has  assumed  gross  external  aid  over
 the  five  year  period  at  Rs  3000  crores
 This  order  of  aid  has  been  considered
 realistic  from  the  angle  of  availablity
 However,  the  reconstituted  Resources
 Working  Group  has  been  reviewing,
 inter  ala,  the  quantum  of  foreign  aid
 for  the  Fifth  Five  Year  Plan.  The
 position  in  this  regard  will  be  known
 only  when  the  Report  of  the  Group  35
 available  in  the  next  two  weeks  or  80.

 News-item  “Raman  Rules  out  Jusical
 Probe”  regariting  Sadar  Bazar  Riots

 2575  SHRI  RAM  PRAKASH  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  ta  state.

 (a)  whether  Government's  atten-
 tion  hag  heen  drawn  to  the  news-
 item  in  the  “Hindustan  Times"  dated
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 39th  June,  973  under  the
 “Raman  rules  out  judicial  probe”
 ‘vegarding  Sadar  Bazar  riots;  and

 (9)  if  80.  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  and  (b).  Government
 have  seen  the  relevant  newz-item.
 The  Lt.  Governor,  Delhi  had  ordered
 an  administrative  inquiry  into  the
 circumstances  and  causes  which  led
 to  the  clashes  that  took  place  during
 the  night  between  ३280  and  3३४

 «me,  1973.  The  report  of  the  inquiry
 has  been  received  by  the  Lt.  Gover-
 no.  and  is  under  examination.

 AUGUST  §  78  ,  Written  Asewere  .  208

 caption  ‘Truck  and  Bus  Tyres  Manufactusing
 Unites  in  the  country

 2576,  SHRI  RAJA  KULKARNI:
 SHRI  Dv  P.  JADEJA;

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  ४७  pleased  to
 state  the  names  and  location  of  tyre
 manufacturing  units  in  the  country
 along  with  their  installed  capac'ty
 and  production  of  various  types  of
 tyres?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  The  names  of  units,
 their  location,  licensed/approved
 capacity  and  production  in  respect  of
 units  engaged  in  the  manufacture  of
 automobile  tyres  and  tubes  are  given
 below:

 Name  of  the  Unit  Location  ‘Licensed  Produc-  (Nos.)
 approved  tion  39792  3373

 capacity  (Jan-
 of  types  May)
 (Nos  )

 a  M/s.  Dunlop  India  Limited  8,68,900  ,20,I92  4;56;357
 Calcutta

 plus
 Do.  272,100

 2.  Mis.  Dunlop  India  Limited  Ambattur  §,80,000  4,99,070  1,03,073@
 Madras

 3.  M/s.  Firestone  Tyre  &  Rubber  Co..  Bombay  63743000  9578,274  —  +3,98,864

 rs  Mis.  Ceat  Tyres  of  India  Ltd.  Bombay  6,50,000  8,28,782  —3,33,752

 5.  M/s.  Goodyear  India  Limited  Ballabgarh  6,00,000  6,%I,782  254,506
 Haryana

 6.  M/s.  Madras  Rubber  Factory  Ltd.  Madras  6,3Q,000  4,87,278  ,10,119
 plus

 3,90,000°

 7.  Mis.  Premier  Tyres  Limited  Cochin  3,00,000  +3,40;823  —-,37,2I4

 M/s.  Inchek  Tyres  Limited  Calcutta
 Benne,

 ‘1,12,017  1,33,037

 /2300,000%

 7  fAdsduonal  capacity  recognised  under  fuller  utilisation  scheme.
 7  हि  Ctosure  due  to  Labour  trouble  and  hence  the  toss  of  production.

 te
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 Attack  on  warden  of  Bindu  College,
 Delhi

 2977,  SHRI  JAGADISH  BHATTA-
 .  CHARYYA:

 SHRI  R.  s.  PANDEY:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  stab-
 bing  of  Dr.  R.  K.  Grover,  Warden  of
 the  Hindu  College,  Delhi  by  some
 anti-social  elements  on  July  19,  ‘1978;
 and  .

 (b)  if  so,  the  steps  taken  Fy  Gov-
 ernment  to  trace  the  culprits?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ह  H.  MOHSIN).  (०  Yes,

 Sir.

 (b)  Investigations  in  the  case  were
 imitially  conducted  by  the  Delhi
 Police.  On  20-7-1973,  the  investiga~
 tion  of  the  case  was  transferred  to
 the  Central  Bureau  of  Investigation.

 Ail  out  efforts  are  being  madé  to
 identity  and  apprehend  tie  culprits.

 Telephope  Exchange  Line  Capacities  in
 Calcutta,  Bombay  and  pelhi

 2578.  SHRI  TRIDIB  CHAUDHURI:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state

 (a)  the  Telephone  Exchange  line
 capacities  installed  at  present  in  the
 Cities  of  Calcutta,  Bombay  and  Delhi
 and  how  they  would  stand  at  the  end
 of  the  Fourth  Five  Year  Plan  period;

 (b)  the  additions  to  the  Line  Ex-
 change  capacities  allotted  to  the  tele-
 phone  system  of  these  three  cities  un-
 der  the  Fifth  Five  Year  Plan  and  what
 would  be  total  line  exchange  capacity
 at  the  end  of  Fifth  Five  Year  Plan
 period  in  these  three  cities;  and

 (c)  the  basis  on  which  Line  Ex-
 change  capacities  and  Telephone  equip-
 ment  are  allotted  for  big  urban  cen-
 tres?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  #H  N.  BAHUGUNA):  i

 (i)  Equipped  capacity  as  on  March  7973

 (ii)  Likely  by  the  end  of  IV  Plan.

 (a)

 Calcutta  Bombay  Delhi

 1,31,580,  T,69,200  I,T0,050

 1,33;580  1,84,300,  TIS,  450

 (b)  Allotments  and  the  number  of  lines  likely  to  be  commissioned  in  he  Vth  Plan  are
 given  below:—

 6)  No  of  lines  lik
 Plan  as  per

 to  be  allotted  in  the  Vth
 n  +  .

 (४)  No  of  lines  allotted  in  IVth  Plan  or  earlier  which
 be  commissioned  in  the  Vth  Plan

 No  of  lines  likely  to  be  commissioned  out  of  the
 (४)  allotment  of  Veh  Plan

 iv)  Total  equipped  capacity  likely  to  be  at  the ou
 end  of  vin  Plan  है

 Catcutta  Bombay
 Delhi

 81,300  1,93,000  1:37,000

 533700  67.000  495300

 $1,300  I;23,000  JO;70O

 2,38,600  3:72,300  (235,000
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 जोड़ी  उद्योग  का  राष्ट्रीय करम

 2579.  श्री एम  एस०  प्रसूति  :  क्या
 झौल्लोगिक़  शिकार  पत्नी  यह  बताते  की  कृपा
 करेगे  कि

 (क)  इस  समय  देश  के  किस  किस  राज्य
 में  क्रि तने  मनुष्य  बीडी  उद्योग  मे  बने  हुए  है,
 झोर

 (ख)  क्‍या  सरकार  का  विचार  बीडी
 उद्योग  का  राष्ट्रीयकरण  करने  का  है  ?

 ओऔदोगिक  विकास  मंत्रालय  में  उप-मंत्री

 (भी.  पणव  कुमार  मुखर्जी  (क)  एक
 विवरण  लगन  है  |

 (ख)  जी,  नहीं  ।

 विवरण

 राज्य  का  नाम  बीडी  निर्माण  मे
 लगे  मजदूरों  की

 प्र नुमा नित
 संख्या

 ]  मध्य  प्रदेश  20,000
 2.  बिहार  4,600
 3  प्रश्न  प्रदेश  18,300
 4  पश्चिम  बंगाल  =  -s-,30,000
 5  पजाब  ii
 6  कैरल  रे  64,500
 7  गुजरात  12,000
 8.  तमिलनाडु  12,000
 a  सह्दाराष्ट्र  16,500

 19.  मसूर  $,000

 2  बोरिया  का  निर्माण  कुटीर  तथा

 कटु  क्षेत्र  मे  किया  जाया  है।
 देश  भें  बीडी  बनाने  वाला  कोई
 भी  बड़ा  एकक  नही  है  ।  बीड़ी
 निर्माण  में  लगे  मजदूरों  को  सजा
 के  संबध  में  अनुमानित  आहाड़े
 राज्य  सरकारो  द्वारा  पिछले  कुछ
 वर्षों  मे  पहले  मेजी  गई  जानकारी
 पर  शाधाहत  है  ।  नवीनतम
 झा कडे  उपलब्ध  नही  है  ।

 प्रिय  क्षेत्रों  का  ठेलीडिजन  द्वारा  विकास

 2580.  श्री  सुलत  उम्र  पूरी1  क्या

 सूचना  और  प्रसारण  मंत्री  यह  बनाने  की
 कृपा  करेंगे  कि

 (क)  क्या  केन्द्रीय  सरकार  द्वारा  देश
 के  किसी  भी  राज्य  में  आदिवासी  जैसे  पिछडे
 क्षेत्रों  मे ंटेलीविजन  आदि  द्वारा  विकास  में

 सहयोग  देने  का  प्रयास  किया  गया  है  ;
 झौर

 (ख)  मदि  हा,  तो  किस-किसमत  राज्य
 में  और  उसके  लिये  कितनी-किलनी  धनराशि
 स्वीकृत  की  गई  है  ?

 सूचना  शौर  प्रसारण  संचालक  में  उप-मंत्री

 भी  धर्मबीर  सिह)  :  (क)  तथा  (ख)
 पिछड़  तथा  आदिवासी  क्षेत्रों  के विकास  के
 लिये  सभी  ज़म-सम्यक  मायनों  तथा  राज्यों
 कौर  केन्द्रीय  सरकार  की  ऐजेंसियों  को  मिल-
 कर  किये  करना  होता  है  दत  क्षेत्रों  का
 बिकास  पर केले  टेलीविजन  द्वारा  नहीं हो  सकता  |
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 ययी  ा  ऐसा  कोई  ty  atten  tr
 स्थापित  नहीं  किया  गया है  जो  धन्व  रूप  से
 पिछड़े  और  अश दिया सी  क्षेत्रों  को  |: उ  कार

 करते  हों  पांचवीं  योजना  अवधि  के  दौरान
 पिछड़  क्षेत्रों  को  कवर  कहने  हेतु  देकीकिजन
 |: .] ह  के  विस्तार  के  कुछ  न्नस्ताव  विचाराधीन

 zg  वे 1

 Creation  of  a  Separate  Ministry  for
 Carrying:  gut  Welfare  Schemes  tor
 Sitheialed

 enone
 Scheduled

 2581.  SHRI  M.  8,  PURTY:  Will  the
 PRIME  MINISTER  be  pleased  to  state
 whether  there  is  any  proposal  under
 the  consideration  of  Government  for
 setting  up  a  separate  Ministry  at  the
 Centre  under  an  Adivasi  Minister  to
 implement  the  Constitutional  guarn-
 tees  and  to  carry  out  Welfare  pro-
 grammes  for  ameliorating  the  .condi-
 tion  of  Scheduled  Tribes  and  Schecul-
 ed  Castes  in  the  country?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  IN-
 FORMATION  AND  BROAD  CASTING
 AND  MINISTER  OF  SPACE  (SIRI-
 MATI  INDIRA  GANDHI):  No  Sir.

 Defects  in  Tarapur  Atomic  Plant

 2582.  SHRI  SARCJ  MIUKHERJEE:
 Will  the  Minister  of  ATOMIC  EN-
 ERGY  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  a  news-item  in  the  BLITZ
 dated  23rd  June,  1973  to  the  effect  that
 the  American  Constructors,  General
 Electric  and  their  Indian  subsidiary
 Bechtel,  India  foisted  a  defective  piant
 On  India  and  thus  the  Tarapur  Piant
 has  been  suffering  from  major  defects
 from  its  inception  and  that  the  Indian
 Engineers  were  fully  aWate  of  this  but
 the  Indian  Officials  comeerned  were
 influenced  by  the  sald  Constructors

 ba  handin  g  over  the  project  to

 whatiger  to
 tile  ‘alpen,  ae  wu  renal
 thereof;  and

 (c)  the  22४98  Government  have  taken
 to  recommission  the  units  concernel
 so  thet  Maharashtra  and  Gujarat  are
 not  forced  to  suffer  a  serious  power
 crisis  again?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  ‘MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 INFORMATION  AND  #8ROADCAST-
 ING  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI):  (a)
 Yes,  Sir.

 (b)  These  allegations  are  bas2less,
 It  is  not  considered  necessary  tu  en-
 quire  into  them.

 (c)  Since  recommissioning  after  their
 last  refuelling  Outages,  both  the  units
 of  the  Tarapur  Atomic  Power  Station
 have  been  operating  satisfactorily  and
 have  been  producing  power  at  nearly
 their  full  capacity.  The  recent  inter-
 ruptions  in  the  supply  of  power  from
 the  Tarapur  Atomic  Power  Station
 were  almOst  entirely  que  to  failures  of
 the  transmission  lineg  belonging  to  the
 Gujarat  and  Maharashtra  State  Elec-
 tricity  Boards  and  not  due  to  any  fault
 in  the  Station.  A  team  of  exPerts  from
 Central  Water  &  Power  Commission
 (C.W.&P.C.)  visited  the  switch-yards

 at  Tarapur  and  other  places  during
 the  last  week  of  June,  973  to  look
 into  the  problems  of  failures  of  trans--
 mission  lines.  Chairman,  Atomic  En-
 ergy  Commission  also  appointed  a
 Committee  consisting  of  the  represen-
 tative;  of  the  Denartment  of  Atomic:
 Energy,  the  Maharashtra  State  Elec-
 tricity  Board,  the  Guiarat  Flectricity
 and  the  Tata  Power  Company  to  look
 into  these  problems.  This  Committee
 has  yecently  submitted  its  interim
 repart  which

 has
 been  discussed  with

 Pinte
 Electricity  Boards  and  Cen-

 tral  Water  &  Power  Commission  for
 ensuring  implementation  of  the  re-
 commendations  made  therein
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 ‘Betting  up  of  Industrial  Projects  in
 West  Bengal

 2583.  SHRI  SAROJ  MUKHERJEE:
 SHRI  SAMAR  GUHA:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  there  is  any  proposa)
 for  setting  up  any  new  industrial  pro-
 jects  in  West  Bengal;

 (b)  if  ४०,  the  broad  outlines  therof
 and  the  employment  potentiality  to
 be  obtained  from  it;  and

 (c)  when  the  projects  are  likely  to
 be  started?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  to  (c).  During  the
 period  lst  January,  972  to  3lst  De-
 cember,  1972,  54  industrial  licences
 and  47  letters  of  intent  have  been
 issued  for  the  location  of  industrial
 units  in  West  Bengal.  The  Industries
 for  which  these  are  issued  are  Metal-
 lurgical,  Electrical  Equipment,  Indus-
 trial  Machinery,  Pood  Processing,
 Rubber  Goods  etc.  It  nomally  takes
 three  to  four  years  from  the  date  of
 issue  of  an  industrial  licence  for  an
 industry  to  commence  production.
 These  licences/letters  of  intent  are
 therefore  at  different  stages  of  im-
 plementation.  Figures  regarding  the
 number  of  workers  likely  to  be  emp-
 loyed  are  not  available

 Activities  of  Hippies  in  Darjeelings
 Hilis

 2584,  SHRI  SAROJ  MUKHERJEE:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Hippies  are  being
 allowed  to  reside  in  the  refugee
 camps  meant  for  Tibetan  refugees  in
 Darjeeling  hills  ,  particularly  in
 Sonadah  areas;  i
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 ®  whether  the  Hippies  are  /en-
 gaged  in  espionage  and  smuggling;

 (c)  whether  any  tension  is  prevail.
 ing  among  the  refugees  and  the  local
 people  in  Darjeeling  hills  instigated
 by  the  Hippies;  and

 (a)  if  so,  what  steps  have  been
 taken  by  Government  to  prevent  the
 Hippieg  from  creating  trouble  in  that
 area?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  No,  Sir.

 (b)  There  is  no  information  to
 show  that  they  are  engaged  in
 espionage  and  smuggling.

 (c)  No,  Sir.

 (d)  Does  not  arise.

 Defying  the  orders  of  Additional  Dis-
 trict  Magistrate  by  a  group  of  Cons-
 tables  in  Regard  to  the  Demolition  of

 Delhi  University’s  Cafe

 2585.  SHRI  NAWAL  KISHORE
 SINHA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  his  attention  has
 been  drawn  to  the  news-item  which
 appeared  in  the  “Times  of  India”  dat-
 ed  the  l2th  July,  973  to  the  effect
 that  a  group  of  constables  led  by  the
 Superintendent  of  Police,  North  Dis-
 trict,  defied  the  Additional  District
 Magistrate  of  the  area  during  demo-
 lition  of  Delhi  University’s  cafe;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto  and  the  steps  proposed
 to  be  taken  against  the  erring
 officials?

 "HE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  Yes,
 Sir.  However,  the  report  in  the
 news-item  that  the  orders  of  the
 Additional  Magistrate  were  defied  by
 the  police,  is  baseless.

 (b)  Question  does  not  arise.
 ’
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 CBI  Repert  en  Song  and  Drama
 Division

 2586.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  IN-
 FORMATION  AND  BROADCASTING
 be  pleased  to  state:

 fa)  whether  the  Centra}  Bureau  of
 Investigation  has  since  completed  its
 investigation  into  the  affairs  of  the
 Song  and  Drama  Division;  and

 (b)  if  so,  the  result  of  the  investi-
 gation  and  action  taken  by  Govern-
 ment  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  and  (b).  The
 Central  Bureau  of  Investigation  have
 been  investigating  into  complaints
 against  certain  officers  of  the  Song
 and  Drama  Division.  They  have
 since  completed  investigation  in  five
 cases  on  which  necessary  follow  up
 action  is  in  progress.

 28

 अखबारी  कागज  के  सम्बन्ध  में  समाचार  पत्रों
 हारा  करती  गई  भ्रनियमिततांएं

 2587.  भी  सुधाकर  पॉड:  क्या  सूचना
 और  प्रसारण  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  गत  तीन  वर्षों  में  किन-किन
 समाचार  पत्रों  ने  भ्रखबारी  कागज  के  सम्बन्ध  में
 ब्र नियमित ताय  बरती  है  अथवा  गडबड़िया
 की  है;  और

 (ख)  उनके  विरुद्ध  क्या  कार्यवाही  की
 है?

 सूचना  जौर  प्रसारण  संजा लय  में  उप-मंत्री

 (श्री  भंवर  सिह)  :  (क)  और  (ख).
 अखबारी  कागज  के  सम्बन्ध  मे  अनियमित ताशों
 के  आरोपो  की  जांच,  रायात-निर्यात  के  मुख्य
 नियंत्रक  द्वारा  की  जाती  है  -  उस  विभाग  से
 प्राप्त  सूचना  के  आधार  पर,  970-73
 की  अवधि  से  सम्बन्धित  एक  विवरण  सहित

 है  1

 विवरण

 समाचार  पत्र  का  नाम  अनियमितता  की  गई  कार्यवाही

 2  3

 l  मैसर्स  सेव  डैमो केसी
 अग्रेजी  दैनिक,  कलकत्ता

 आयातित  अखबारी  इस  मामले  की  जाच  की  गई  और  उनको

 कागज  का  दुरुपयोग  दोषी  पाया  गया।  समाचार
 पत्र  को  आयात  लाइसेंस  कस्टम

 क्लीयरेंस,  परमिट,  एस०  टी०

 सी०/एम०  एम०  ही०  सी०
 या  ऐसी  भ्रमण  ऐजेसी  द्वारा  आया-
 तित  वस्तुओं  से  पांच  लाइसेंसिग

 अ्रवधियो  अर्थात to  एम०  74

 मे  ए०  एम०  978  तक  के  लिये

 उचित  कर  दिया  गया  है।
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 2.  मै ससे  सोशलिस्ट  राज-  आयातित  अखबारी
 स्थन,  दैनिक  हिन्दी,  कागज  का  दुरुपयोग
 जयपुर  t

 3.  मैप्स  सोशलिस्ट  कांग्रेस,  -तनाव-
 अम्रे जी  पाक्षिक,  नई
 दिल्ली  |

 A  मै ससे  वसुधा,  मराठी  पत्र  ने  बढ़ाई  गई  खपत
 साप्ताहिक,  बम्बई  सख्या  के  आधार  पर

 आयात  लाइसेंस  प्राप्त
 किये  ।

 5.  मस्  ज्वाला,  सालता-  भ्रखबारी  कागज  का

 ठीक,  मद्रास  दुरुपयोग

 इस  मामले  की  जाच  की  गई  और
 दोषी  पाया  गया  ।  समाचार  पत्र

 को  आयात  लाइसेंस,  कस्टम  जलीय-
 रेस  परमिट  स०  टीं०  सौ०/
 एम०  एम०  टी०  सी०  या  अन्य

 ऐसी  ऐजेंसी  द्वारा  आयातित  वस्तुझों
 से  पांच  लाइसिंग.प्रवधियों
 जैसे  प्रशाल--मार्च,  973  से
 अप्रैल--मार्च,  77  तक  के  लिये
 बं खिले  कर  दिया  गया  1

 इस  मामले  की  जाय  की  गई  शौर
 दोषी  पाया  गया  ।  समाचार
 फ्ल  को  ग्रा यात  लाइसेंस,  कायम
 क्लीयरेंस  परमिंदर,  एस०  टी०

 सी०/एम०  एम०  टी०  सी०  या
 अरन्य  ऐसी  ऐजेसी  द्वारा  आयातित

 वस्तु प्रो  से  दो  लाइटिंग  अ्रवधियों

 जैसे  भ्प्रेल--मार्च,  इस  973  से
 अप्रैल--मार्च,  974  तक  के  लिये

 उचित  किया  गया  ।

 भारत  में  समाचारपत्रों  के  रजिस्टर
 के  द्वारा  ाव टिन  भ्र दवा री  कागज
 बाद  के  वर्षों  में  समजित  किया
 गया  शौर  भविष्य  में  भ्रप्तिक  साव...
 धान  रहने  की  चेतावनी  दी  गई  ।

 इस  मामले  की  जाच  को  गई  किन्तु
 साप्ताहिक  के  विरुद्ध  कुछ  नही
 मिला  ।  इसलिये  इस  मामले  को
 समाप्त  कर  दिया  गया  है।
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 are  चि  के  कारंत  पांचवी  वोटिंग  के  ध्येय
 ॑  बंड

 2588.  भरी  सुलाकर  1.  क्‍या

 बीज  मंत्री  रहे  बताने  को  कपा  करेंगे

 कि

 (क)  मूल्यों  में  ब्र त्या धिक  वृद्धि  को

 देखते  हुये  पांचवी  पवर्गीय  मोजिला  के  मसौदे

 में  प्रस्तावित  उत्पादन  योजनाओं  का  व्यय

 भार  अनुमानत  कितना  बढ  जायेगा  ,

 (ख)  क्‍या  इसके  लिये  अतिरिक्त

 साधना  की  व्यवस्था  की  जायेगी  अथवा

 योजना  के  रूप  मे  कटौती  की  जायेगी  ,
 और

 (ग)  कटौती  क्ति-किन  कार्यक्रमों  में

 की  जायेगी  ?

 योजना  मंत्रालय  में  राज्य  मंत्री  (श्री

 मोहन  मारिया)  :  (क)  से  (ग)  हाल  में

 मूल्यों  मे  जो  वृद्धि  हई  है  उसे  तथा  अन्य

 सम्बद्ध  घटकों  जैसे  973-74  के  लिये

 केन्द्रीय  तथा  राज्य  बजट  और  973-74

 के  दौरान  अर्थ  व्यवस्था  के  सचालन  को  ध्यान

 में  रखते  हुये  इस  विषय  पर  गठित  कार्यकारी

 दल  द्वारा  इस  समय  वित्तीय  संसाधनों  का

 जो  विश्लेषण  कया  जा  हा  है  उसके  आधार

 पर  पांचवी  पत्र वर्षीय  योजना  का  प्रारूप

 तैयार  किया  जायेगा  ।  योजना  दस्तावेज

 के  प्रारूप  मे  पांचवी  योजना  अवधि  के  दौरान

 कार्यान्वित  किये  जाने  वाले  विकास  के  विभिन्न

 नेको  तथा  उत्पादन  कार्य  क्रमो/स्कीमों  के

 अन्तत  परि ब्य यो  को  भी  दर्शाया  जायेगा  |

 झंतिरिक्ते  संसाधन  जुटाने  के  बारे  में
 पांचवी  योजना  प्रबंधन  के  लिये  सम्भाव्य
 तथा  वास्तविक  लक्ष्य  निर्धारित  किये  जायेंगे  ।

 अनुमानित  समस्त  संसाधनों  के  भ्न्तगंत

 'प्रा धार भूत'  क्षेत्र  तथा  उत्पादन  स्कीमों  के
 लिये  पर्याप्त  व्यवस्था  करने  का  भरसक
 प्रयत्न  किया  जायेगा  ताकि  पांचवी”  योजना
 1974-79  %  प्रति  दृष्टिकोण”  मे  निविष्ट

 झ्राधारधूत  उद्देश्यों  की  प्राप्ति  की  जा  सके  ।

 झखाबारी  कागज  का  उत्पादन  और  छापते

 2589  ओ सुधाकर पड़े  क्या  सूचना
 और  प्रसारण  मंत्री  यह  बताने  की  कृपा  करेगे
 कि

 (क)  अखबारी  कागज  की  कितनी  खपत
 इस  बे  में  मार्च  973  तक  हुई  ,

 (@)  इसमे  से  देश  में  उत्पादित  रखें-
 बारी  कागज  कितना  था  और  विभिन्‍न  देशो
 से  'कितना  भिखारी-कागज़  झायात  किया
 गया था  ,

 (ग)  क्‍या  चालू  वर्ष  में  वांछित  अर्थ-
 बारी  कागज  उपलब्ध  होगा  ,  और

 (घ)  उपलब्ध  अखबारी  कागज  का
 वितरण  किस  आधार  पर  होगा  ?

 सूचना  घोर  प्रसारण  मन्त्रालय  में  उप-मंत्री

 (धी  घमबीर  लहु)  (क)  जिन  समाचार-
 पत्रों  ने  वर्ष  972-73  की  लाइसेंसिंग
 अवधि  मे  अखबारी  कागज  के  कोटे  प्राप्त
 यि  थे,  उन्होंने  सभो  तके  उस  श्रवंधि  से
 सम्बन्धित  अद्ध बारी  कागज  की  भ्रमरी-अपनी
 खपत  की  मात्रा  से  सूचित  नहीं  किया  है  ।
 अंत  मांगी  गई  सूचना  फिंलेंहाल  उपलब्ध

 नहीं  है  t
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 (a)  और  (म).  वर्ष  1972-73
 arc  973-74  से  सम्बन्धित  आंकड़े
 निम्न  प्रकार  हूँ:--

 1972-73  r973—-74

 (zat  म े)  (टनो  में  )
 (प्रत्याशित )

 अखबारी  कागज  40,773  40,000
 का  देशी
 उत्पादन

 आयातित  झख-  i,98,600  1,26,700
 बारी  कागज
 जो  आवंटन
 के  लिये  उप-
 लब्ध  है  t

 (घ)  1973-74  से  सम्बन्धित  रख-
 बारी  कागज  आवंटन  नीति  के  पश्न्तगेत,
 एक  समाचारपत्र  की  अखबारी  कागज  को

 हकदार  972-73  के  लिये  अ्रधिकृत  लिये
 गये  अ्रखबारी  कागज  के  इस्तेमाल  से  उस
 ग्र वधि  मे  उसकी  खपत  सख्या  पर  झ्राधारित

 होगी  और  उस  हकदारी  में  अखबारी  कागज
 की  उपलब्धता  में  कमी  के  कारण  30  प्रतिशत
 की  कटौती  की  जायेगी  ।

 Bugging  of  Telephones  of  Important
 Persons

 2590.  SHRI  प्र  M.  PATEL:  Will  the
 Minister  of  HOME  AFFAIRS  be  plea-
 sed  to  state

 (a)  whether  the  attention  of  the
 Government  of  India  has  been  invited
 to  a  report  in  the  Stateman  of  the
 23rd  May,  973  stating  that  proceed-
 ings  of  the  conferences  of  Opposition
 political  parties  and  telephones  of  im-
 portant  persons,  including  M.Ps.
 Journalists  and  others,  are  tapped  and
 bugged  respectively;  and
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 ment  of  India  in  thig  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFYAIRS
 (SHRI  K,  0,  PANT):  (a)  Government
 have  seen  the  news-item  referred  to.

 (b)  The  allegations  and  insinuations
 contained  therein  have  no  basis,

 in  Public  Undertakings
 259l.  SHRI  RAM  KANWAR:  Will

 the  PRIME  MINISTER  be  pleased  to
 state:

 (a)  the  number  of  public  servants
 including  senior  Executives  of  Public
 Sector  Undertakings  who  have  been
 found  involved  by  the  Government  of
 India  in  various  types  of  corrupt.on
 charges  during  1972;  and

 (b)  the  action,  if  any,  taken  against
 these  officers?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF  PER-
 SONNEL  (SHRI  RAM  NIWAS  MIR-
 DHA)  (a)  and  (b).  The  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  House  ag  soon  as
 possible.

 Activities  of  Trade  Union  Leaders  of
 Provincial  Armed  Constabulary  of

 UP.

 2592.  SHRI  RAM  KANWAR_  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  the  provincial  Armed
 Constabulary  of  U.P.  had  organised
 themselves  into  a  Trade  Union;

 (b)  whether  this  Union  was  alleged
 to  be  registered,  and  {f  so,  whethes  its
 implications  had  been  realised  before
 such  permission  was  given:  ae



 oy  Written  Annie  SRAVANA  ty,  क्  (34KA)  Writteh  Ahewers  295

 (०)  wither  top  ‘batfdty  vf  tHe
 Trade  Union  incited  ttle  P  A.C  person-
 nel  to  openly  clash  with  the  Army,
 and

 (a)  whether  the  top  Tratle  Union
 leaders  after  this  incident  have  gone
 ufidergroulid,  and  if  so  the  reaction
 of  Government  of  India  in  this  regard?

 THE  DEPUIY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F  H  MOHSIN)  (a)  and  (b)
 No,  Sir  However  some  personnel  of
 the  PAC  had  joimed  an  Association
 named  Raya  Police  Karmachari
 Parishad’  Uttar  Pradesh  which  was
 registered  in  UP  under  the  Society's
 Registration  Act  (Act  No  2i  of  860)

 No  prior  permission  of  the  Govern
 ment  wis  necessary  for  such  registra-
 tinn

 (५)  While  there  was  no  direct  inci-
 fement  of  the  PAC  personnel  by  the
 Pan  hid  leaders  to  openly  clash  with
 the  Army  the  activities  of  the  Parishad
 led  to  grave  indi  cipline  among  some
 PAC  personnel  which  resulted  in  the
 irmed  clash  between  the  PAC  per-
 sonnel  ind  the  Army  in  UP  when
 the  Army  कप  called  in  to  disarm  the
 PAC  Battahons

 (ad)  AH  the  six  office  bearers  of
 the  Rajvi  Pol  «  Kirmachar:  Parishac
 (P  have  been  arrested  and  ire  in
 2]  Four  of  them  have  since  been
 ता  missed  fiom  servicc  by  the  Gover-
 ior  of  Uttar  Fraidesh  under  proviso
 (c)  of  article  3(9)  of  the  Constitu-
 ion  of  India

 लेनिन  शताब्दी  के  ग्र वसर  पर  डाक  फैरिक

 2594  श्री  फूल चन्द  क  क्या
 संचार  मंत्री  यह  बताने  की  ऊँचा  करेगे  कि

 (क)  क्‍या  लेनिन  शताब्दी  के  अवसर
 पेर  भारत  सरकार  ते  20  पैसे  वाला  एक
 डाक  टिकट  जारी  किया  था  जिसमें  कम्युनिस्ट
 चिन्ह  हसिया  शौर  हथौड़ा  अ्रकित  था,  शौर
 387  LS--8

 (@)  क्या  रूप  ने  भी  हमारे  देश  का
 प्रेरित  चंदर  चैकित  कोई  डाक  टिकट  जारी
 किया  है  ?

 संचार  मंत्री  (श्री  हेमवती  नन्दन  बहु-
 गुणा)  (क)  जी  नहीं  |  बी०  भाई
 लेनिन  की  जन्म  शताब्दी  के  अवसर  पर
 22—4-970  को  एवं  डाक  टिकट  जारी
 क्या  गया  था  जिस  उनका  चित्र  छापा
 गया  था  लेनी  उस  चन्द्र  में  कम्यूनिस्ट
 प्रतीक  हथिया  श्र  दराती  नहीं  छापे  गये  थे  t

 (ख)  जी  हा  |  सोनिया  यूनियन  ने
 भारत  क।  रवतन्त्रतां  वी  25वीं  वर्षगांठ  के
 अवसर  पर  एवं  डाक  हिट  जारी  विया  था
 जिसमे  भार)  का  राष्ट्रीय  उठा  और  राज्य
 का  प्रतीक  छापा  गया  था  ।

 पाकिस्तान  के  लिये  चड़ीगढ़  से  बक  को  गई
 ट्रक  काले

 क्या
 करेगे

 श्री  फुलाद  वर्मा
 क्या

 2595
 संचार  मंत्री  यह  बतान  की
 कि

 (+)  चण्डीगढ़  7  वर्ष  :970  बौर
 न्यू  1971  में  परिणय  या  जिस  पिन

 टब  काले  जून  की  गई  ,

 (ख)  ये  लेजीफाॉन  फाल  ण्डीयढ
 ष  कम-किम  टेलीफोन  नम्बर  ले  बने  ही  गई
 थी  और

 (ग)  टन  टेनीफार  7  रा  क॑  अन्य  ब्यौरे

 कथा  है

 सवार  मंत्री  (श्री  हेमवती  नन्‍दन  बहु-

 युवा)  (की)  से  (ग)  पूरे  भारत  क॑

 टेलीफोन  ऐक्सचेंजो  से  पाकिस्तान  को  की  जान

 वाली  काले  बम्बई,  दिल्ली  और  ग्र मृत सर
 के  टेलीफोन  एक्सचेंजों  के  जरिये  लगाई  जाती
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 थी।  अमृतसर  एक्सचेंज  ने  प्रगति,  97]
 से  पाकिस्तान  के  लिये  काले  बुक  करना  बन्द
 कर  दिया  शर  नई  दिल्‍ली  तथा  बम्बई  ने
 नवम्बर  97  से  पाकिस्तान  के  लिये  कारें

 बुक  करना  बन्द  कर  दिया  था।  थलग-अलग

 एक-एक  काया  जो  की  गई  थी,  उनके
 रिवार्ड  एक  साल  की  ग्र वधि  के  ऊपर  रखने
 की  प्रा वश्य वता  नहीं  थी  और  अब  यह  रिकार्ड
 उपनजवब्ध  नहीं  है  दिल्‍ली  में  उपलब्ध  कुछ
 दूसरे  पुराने  रातों  से पता  चलता  है  कि  वर्ष
 19/0  सर  1971  में  चण्डीगढ़  स  दिल्ली

 के  जरिया  पास्स्तिन  वे  विभिन्न  स्थान  के  लिये
 5  वालें  बुक  की  गई  भी  ।

 सीनेट  उद्योग  में.  झनुवधघान

 2596.  श्री  मूलचन्द  बर्मा .  क्‍या
 विज्ञान  शर  प्रौद्योगिकी  मत।  रह  बताने
 की  द्वीप  बर  ए

 (व)  जन  सात  उद्योग  ,  अश्रवृसधान
 बरन  के  लि  सर  ।  के  क।”  सुझाव  दिया
 गया  ह  या।  वह  घाट  था  उद्योग  हाता  जा

 व्हा  हैदर

 (प्र)  २  हॉ  ते  उस '
 क्या  प्रतिनिधि  है  ?

 ह: द  पर  की

 औद्योगिक  विकास  तथा  विज्ञान  हम
 प्रौद्योगिकी  मंत्री  पी  सी०  सुब्रहमण्यम  )  :

 (क)  और  (ख)  भारत  था  ए  के  सीमेन्ट

 अनुसंधान  रन  47  है  कई  [दल्ली  में
 का यात  है  ।  १८  स्थान  या  मुहीत
 प्रयत्न  है  |  ५4  वैज्ञनिक  य  ग्रौद्यागिक

 अनुसंधान  एसीपी  प्यार  सम्पूर्ण  भारतीय
 सिमट  उद्योग  दाना  धव  प्रमुख  हाथ  है  |
 संस्थान  देश  म  शनुमधान  शरीर  वकास

 (भार०  एण्ड  डान)  तथा  देश  में  स्थित
 सीमेन्ट,  कंक्रीट  और  ककरीट  निर्माण  के
 उद्योगों  की  विभिन्न  शाखाओं  मे  अन्य  तकनीकी
 सेवाए  प्रदान  कर  कहां  है  ।
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 Error  in  the  Estimates  of  National
 Income

 2597  SHRI  C  JANARDHANAN
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  a  major  error  in  the
 estimates  of  national  income  for  the
 base  year  of  the  Fourth  Plan  has  up-
 Set  several  of  the  basic  plan  assump-
 tions

 (b)  ४५  so,  what  was  the  error  in
 the  estimates  of  national  income  for
 the  base  year,  and

 (c)  whether  the  error  has  since
 been  rectified  and  the  estimates  revis-
 ed?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA)  (a)  No
 Sir  No  error  has  been  observed  in
 the  figures  of  national  income  for
 1968-69  the  base  year  of  the  Fouth
 Five  Year  Plan

 The  preliminary  estimates  released
 eathe:  by  the  Central  Statistical  Or-
 gan)  ation  are  at  piesent  under  revi-
 sion  due  to  incorporation  ot  fully
 revised  estimates  of  agricultural  pro-
 duction  which  were  not  available
 at  the  time  of  the  release  of  the
 May  97]  issue  of  the  White
 Paper  Such  a  revision  can-
 not  be  regarded  as  an  eror  as  it  8  not
 due  to  any  faully  calculations  or  use
 of  wrong  dita  The  revised  estimates
 are  likely  to  be  released  shortly
 through  the  973  issue  of  the  White
 Paper  on  National  Income

 (०)  and  (c)  Do  not  arise

 Committee  to  Examine  Foreign  Col-
 laboration  in  Industry

 2598  SHRl  C  JANARDHANAN
 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state

 (a)  whether  the  Expert  Committee
 set  up  by  Government  to  examine  the
 question  of  foreign  collaboration  in
 the  Indian  Industry  has  submitted  its
 report,
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 qb)  sf  so,  what  are  the  recommenda-
 trons  made  by  the  Committee;  anc

 (९)  what  are  Government's  decisions
 thereon?

 THE  MINISTER  OF  INDUSIRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM)  (a)  Yes,  Sir.

 ‘b)  The  recomendations  of  the  Com-
 mittee  ielate  to  a  wide  range  of  prob-
 lems  concerning  Government’s  policy
 on  import  of  technology,  such  as,
 mechanism  for  techno-economic  eva-
 lution  and  selection  of  appropriate
 technologies,  measures  to  prevent  re-
 petitive  imports  of  technologies,  utili
 sation  of  indigenous  technology,  etc

 (९)  The  Government  has  yet  to
 take  a  view  on  the  recommendations  of
 the  Conmittee

 न्यूजीलैण्ड  में  एक  भारतीय  वैज्ञानिक
 हारा  प्लॉट  ब्रिटिश  के  बार  में  जानकारी

 प्राप्य  #रता

 2599  श्री  श्रीकृष्ण  सवाल  तथा
 विज्ञान  सौर  प्रौद्योगिकी  मेें।  ब  जने
 किया  न्स्ग  |

 (व)  उठा  रह  चाव से  अवगत
 है  कि  न्यूज लैड  एक  भू  1  ध।न्वा  ज्ञ  निव

 ब्रिकी  में  cry  मई  जयकारों
 भी।  a  का  हें  ,

 ने  प्लाट

 दुराव)  क्या  eave  ot  विचार  विदेशों
 मर  रे  ऐसे  भीतर  यज्ञ  नक।  का  भारत
 मे  वापस  बात  या  हूँ  रस  थे  वैज्ञ/नता
 देश  के  SOULE  वि  मे  लायक  सिद्ध
 हा  ना,  प्री

 (ग)  यदि  हा,  त।  इस  दिशा  मे  अब  तव
 फप  गये  प्रयसा  के  कमा  परिणाम  निकले
 कल?

 औद्योगिक  थि क्रास  तथा  विज्ञान  और
 प्रौद्योगिकी  मंत्री  (भी  सी०  सुबह  मध्यम)  :

 (क)  सरकार  की  दृष्टि  मे  यह  सूचना  भागी
 है  कि  न्यूजीलैंड  मे  एक  भारतीय  वैज्ञानिक
 ने  “प्लान्ट  ब्रीडिंग  म  एक  नई  जानकारी
 प्राप्त  की  है,  जैसा  ि  कई  समाचार  पत्नी  में
 बताया  गया  है

 (ख)  भारत  सरकार  ने  कई  ऐसे  उपाय
 अपनाए  हैं  जिससे  श्रेष्ठ  योग्यता  प्राप्त  भार-
 तीय  वैज्ञानिकों,  प्रौद्योगिकीविंदा,  क्राति  को
 विदेशों  से  भारत  लौटने  और  यहा  रहने  में

 सहायता  मिल  सके  ।  इस  दृष्टि  से  लिये  गये

 कुछ  उल्लेखनीय  उपाय  है  ,  श्रेष्ठ  योग्यता
 प्राप्त  वैज्ञानिकों  शादी  को  अस्थाई  काम
 देने  बे  लिए  ig  8  में  एक  वैज्ञानिक  निकाय
 की  स्थापना,  तथ।  सर्वश्रेष्ठ  वैज्ञानिकों  की
 शीघ्रता  निवेश  के  ला  अधिसख्य  पदों  का
 निर्माण  करना  ।  इस  बात  पर  बल  देना
 आवश्यक,  +#  वैज्ञानिकों  का  आवश्यक

 सहायता  तथा  साधन  दिये  बिना  विदेशों
 से  बुलाना  हितकर  सिद्ध  नहीं  होगा  ।

 (ग)  958  से  विदेश!  में  स्थित
 8930  में  अधि  भारतीय  वैज्ञानिकों
 झरभियन्ताश्ा  शीर  चिकित्सा  कर्मचारियों
 को  वैज्ञानिक  निकाय  में  अस्थाई  रूप  में  काम
 दिया  गया  ।  उनमे  में  479  व्यक्तियों  ने
 भारत  लौटने  पर  निकाय-सेवा  का  कार्य
 ग्रहण  किया  तथा  जिन  व्यक्तियों  ने  कायें

 ग्रहण  किया  उनमे  से  4397  व्यक्ति  भारत  मे
 निर्यात  राजगार  उपलब्ध  कर  चुके  हैं  ।

 मुस्लिम  लीग  की  गतिविधियों  के  बार  में
 केन्द्रीय  क्षेत्रीय  परिषद्‌  की  बैठक  सें  चर्चा

 2600.  भरी  शिवकुमार  शास्त्री

 श्री  एस०  एन०  सिर  :

 क्या  गृह  पत्नी  यह  बताने  को  कपा  करेगे
 कि.
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 (ey  भया  कैखीय  क्षेत्रीय  परिषद्‌  ने

 अ्र्लभ  'लोगे  बढ़ती  हुई  गतिविधियों  पर
 पती  गहरी  चिन्ता  व्यक्त  की  है  ;

 (ख)  क्या  हाल  ही  में  दिल्ली  तथा
 धन्य  राज्यो  मे  हुए  साम्प्रदायिक  दंगों  के  लिए
 इसकी  गतिविधिया  मुख्य  रूप  से  जिम्मेदार
 है;  और

 (ग)  क्या  सरकार  का  विचार  इस
 साम्प्रदायिक  सगठा  को  जावेद  घोषी  “से
 का  है  शौर  याद  नही,  तो  इसके  कप।  कारण
 है?

 गृह  मंत्रालय  तथा  कामिक  विभाग  में
 राज्य  मंत्री  (भी  राम  निवास  दीर्घा)  :  (क)
 केन्द्रीय  क्षेत्रीय  परिषद  में  दो  राज्यों  में
 साम्प्रदायिक  स्थिति  का  पुनर्विलोकन  करते
 समय  अरन्य  बातो  के  साथ  साथ  सामान्यत,

 मुस्लिम  लीग  की  गतिविधियों  का  उल्लेख
 किया  गया  था  t

 (ख)  सरकार  के  पास  ऐसी  कोई
 निश्चित  सूचना  नही  है.  1

 (ग)  सदन  को  मालूम  है  कि  उन
 संस्थाओं  के  विरुद्ध  जिनकी  गतिविधियां
 साम्प्रदायक  मिलाप  बनाये  रखने  तथा

 राष्ट्रीय  एकता  के  हित  के  प्रतिकूल  है,  दण्डा-
 विधि  (संशोधन)  प्रतिनिधि,  i972  के
 प्रावधानों  के  अंतगर्त  कार्यवाही  की  जा  सकती

 है  ।  इस  अधिनियम  ते  प्रावधान  उचित
 रूप  से  राज्य  सरकारो/सघ  राज्य  क्षेत्र
 प्रशासकों  के  ध्यान  मे  लाये  गये  है  ।  इस
 प्रश्न  पर  कि  क्‍या  अधिनियम  के  प्रावधान
 किसी  संस्था  के  बारे  में  लागू  होंने  चाहिये,
 ऐसी  संस्था  क ेसबब  भे  सरकार  के  पास
 फपलव्ध  सामग्री  को  ध्यान  में  रखते  हुए  समय
 समय  पर  सरकार  द्वारा  विचार  किया  जाता

 AUGUST  8,  4878  Witten  Rnsiers  ह...

 CORREOTION  ‘OF  aNSWeR  to  UN-
 STARRED  ‘QUESTION  NO.  MU5  ‘DT.
 ‘18-4-73,  REGARDING  PAYMENT  OF
 CESS  °BY  SALT  MANUFACTURERS

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  iNDUBTRIAL  DEVE-
 LO?)  (SHRI  PRANAB  KUMAR
 MUKHBRFEE)-  ‘In  -eanswer  to'the  Un
 starred  Question  No.  7425  in  the  ‘Lok
 Sabha  on  the  8th  April,  1973,  it  has
 been  stated  as  under:

 “(a)  Statement  No.  I  indicating
 the  cess  collectiéms  during  the  last
 fhree  years,  State-wise  and  year-
 wite,  fs  laid  on  the  Table  of  the
 House.  [Ptaced  in  Library.  See
 No  L/P-5360  /731.

 (७)  Statement  No.  II  indicating
 the  expehditure  on  development  and
 other  works  during  the  last  three
 years,  State-wise  and  year-wise,  is
 laid  on  the  Table  of  the  House

 [Placed  in  Library.  See  No.  LT-
 5360/73]

 The  Statement  Nos  [  and  II  refer-
 red  to  in  the  reply  quoted  above  are
 attached  The  figures  furnished  the-
 rein  were  based  on  the  info:mation
 furnished  by  the  Salt  Commissioner
 who  had  obtaine?  the  same  on  phone
 from  his  Regional  Officers  all  over
 the  country  Later  on  it  came  to  the
 notice  of  the  Salt  Commissioner  that
 some  of  the  figures  furnished  99  his
 Regional  Officers  on  phone  were  not
 passed  on  correctly  It  has  since
 been  reported  by  the  Salt  Commis-
 sioner  that  the  correct  figures  are  as
 indicated  in  the  Statements  III  and
 IV  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-5360-
 73).

 Reasons  for  Delay:

 The  inaccuracy  of  the  figures  given
 in  the  answer  could  not  be  corrected  in
 time,  as  this  came  to  the  knowledge
 of  this  Ministry  much  after  the  ques-
 tion  was  answered.
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 FEAR  OF  DEMONETISATION

 SHRI  P.  VENKATASUBBAIAH
 (Nandyaj):  Sir,  I  cal,  the.  attention

 of,  the,  Minister.  of,  Finance.  to.  the
 following  ;matter,of-urgent.  public,  im-
 portance,  and.  reguest.  that;  may
 make  a.  satement,  thergon;

 ‘Phe.  reported.  rush  on.  bankg  to
 exchange  .huadred  rupee  notes.  into
 small  currency  for  fear  of:  demone-
 tisation..

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHR  छू.
 R,  GANESH):.  Mr.  Speaker,  Sir,  the
 Government  of.  India  have  seen  the
 reports  in.  the.  Press  about  the  sudden
 demand.  for  smaller  denomination
 notes.  This  hag  resu'ted  in  heavy
 tenders  of  one.  hundred:  rupee  at  the
 Bombay  and  New  Delhi  Offices  of
 the  Reserve  Bank,  for  being  exchang-
 ed-into.other.  denominations.  Although
 it-is  true  that  there  has  been  an  in-
 crease  in  the  demand  fer  lower  deno-
 mination  notes  within.  the  last  few
 days  at  the  Bombay  and  New  Delhi
 Offices  of  ‘the.  Reserve  Bank,  there  is
 ro  general  move  on  the  part.of  the
 public  to.  exchange.  one  hundred
 rupee  at.other  centres.  The  lerge
 tenders  of  one  hundred  rupee  notes
 at  the  two  offices  of  the  Reserve  Bank
 may,  be,  dug,  te,  the,  rumours  thet,  one
 hundred  rupee  notes  likely  to,  be
 demonetiged.  Tha  vernmant.  of
 India  have.  made,  it  clear.  in  the  .course
 of  debate  on  Wanchoo  Committee's
 Report  in  the  Lok  Sabha  in  Septem-
 ber,  1972,  and  also  in  a  number  of
 questions  in.  Parliament,  both  earlier
 and.  later,  that  there  is  no  proposal
 under  consideration  for  demonetising
 highex..  denomination.  notes,  including

 -Rs,  108  Gevernment:  want.  te.  reite-
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 Tate  this  decision  in  the  most  catego-
 rica),  हयय,  Finance,  Minister,  has.aleo

 stated,  the.  nesition,  about  this
 in.  Rajya  Sabha  on.  7th.  August,  978
 while,.  replying,  to.  the.  debate,  on.  rise
 in,  prices,

 SHRI  P  AH
 From  the  statement  of  the  hon
 Minister  of  State  for  Finance  J,  am
 afraid  it-looks  he  has  not,  grasped  the
 full-  implication  of  the.  ruy,‘on  the
 banks  on  fear  of  demonetisatiqon.  He
 said  that  there  has  been  a,  rush  in
 Bombay,  and  Delhi  but  it  has  ne  im-
 pact  on  the  general  public.  In  spite
 of  the  categorical  statement  by  th
 Government  that  there  is  no  move  for
 demonefisation,  still  those  fymours
 are,  spreading.  and  scare  is  being
 created,  with  the  result  that  the  poor
 magses  are,  hit.  as,  the,  price  of,  essen-
 tial  commodities  are  sky-rocketing.  I
 am  told  that,  the  price  of  bullion  is
 Rs,  500,  for  one.tola  with  its  disastroys
 effect  on.  our  economy,  which  ig  al-
 ready,  passing  through  a  very  critical
 stage.  In  spite  of  the  Government
 coming  forward  and  stating  that  the

 supppsed,  recommendation  of  the
 Wanchoo  Committee,  which  was  not
 published,  favouring  demonetisation
 ig  not  under  the  consideration  of  the
 Government,  these  rumours  and  the
 consequent  scare  are  spreading  from
 time,  to  time.  Is  it  not  a  fact  that
 these  rumours  have  not  come  from
 the  bazaar  or  market  place?  There
 isa  strong  suspicion  that  there  is  a
 big  racket  operating  in  this  country
 perhaps  with  the  connivance  and  cole
 laboration,  of,  certain  officers  in  the

 banks,  and.  some  unscrupulous  agents
 that  are  operating  in  this  country  to

 take.  adyaptage  of  this  scare,  which
 is  perhaps  their,  own  creation?  Iam
 told  that  there  is  30  per  cent  commis
 sion  in  hundred-rupee  currency  notes
 are  changed  into  smaller  denomina
 tions.

 I  am.  told—how,  far  it,  ig.  true  Ido
 nat.  know-——that.same  important,  pep-
 ple.  like,  certain  legal  luminaries
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 whose  names  I  do  not  want  to  take  on
 the  floor  of  the  House  have  exchanged
 hundred  rupees  notes  worth  Rs.  80,000
 into  small  denomination  notes  and
 that  the  commission  is  being  charged
 at  the  rate  of  30  per  cent.  When  such
 big  people  who  know  things  also  in-
 dulge  in  such  things,  what  will  be
 the  fate  of  the  common  man?  J]  want
 to  know  what  action  the  Government
 has  taken  to  scotch  these  rumours,
 what  effective  action  they  propose  to
 take  in  investigating  this  sort  of
 racket,  if  it  exists,  and  take  proper
 steps  to  give  a  sort  of  confidence  to
 the  common  man  who  will  be  hit  hard
 by  this  scare.

 Secondly,  I  want  to  know  from  the
 Government  whether  it  is  a  fact  that,
 of  late,  there  has  been  a  flow  of
 deposits  in  the  Banks  by  way  of  hun-
 dred  rupee  notes  and,  if  that  is  so,
 what  is  the  amount  of  deposits  that
 have  come  into  the  Banks  and  what
 is  the  reason  for  this  sudden  inflow
 of  deposits  in  the  shape  of  hundred
 rupee  notes,

 SHR]  K.  R.  GANESH:  Sur,  I  have
 categorically  stated,  and  the  Finance
 Minister  said  in  the  Rajya  Sabha,  that.
 there  is  no  proposal  before  the  Gov-
 ernment  for  demonitisation.  The
 Finance  Minister,  when  he  arrived  in
 Delhi  from  Washington  on  $rd  August
 itself,  in  a  talk  with  the  pressmen,
 had  categorically  mentioned  as  in  the
 report  which  I  would  like  to  quote
 here:

 “Asked  for  his  comments  on  mar-
 ket  rumours  about  demonetisation
 leading  to  a  spurt  in  gold  prices.
 Mr.  Chavan  said,  he  had  already
 made  it  clear  that  there  was  no
 proposal  for  demonetisation.”

 On  3rd  August,  itself,  the  Finance
 Minister  had  categorically  said  that.
 So,  the  Government’s  position  is  very
 clear.  There  is  no  equivocation  about
 it.  There  ig  no  proposal  for  demoneti-
 sation.

 AUGUST  8,  798  for  exchange  of
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 As  regards  the  extent  of  this  82006
 to  which  the  hon.  Member  referred, 88  I  indicated  in  my  statement,  it  is
 confined  to  Bombay  and  Delhi  We
 have  ¢ollected  some  information  from
 the  Reserve  Bank  counters  at  Bombay and  Delhi.  As  far  as  the  hundred
 rupee  notes  are  concerned,  the  re-
 ceipts  on  6th  August,  973  at  Bombay
 were  23,249  pieces  of  hundred  rupee
 notes  and  8312  pieces  of  hundred
 rupee  notes  at  Delhi  on  7th  August,
 ‘1973.  Beyond  these  two  places,  there
 is  no  further  report  of  this  thing
 happening  in  any  other  part  of  the
 country.  If  that  is  compared  to  the
 Reserve  Bank’s  net  issues  of  hundred
 rupee  notes  in  April,  May,  June  and
 July,  one  would  come  to  the  conclu-
 sion  that  even  this,  in  spite  of  the
 scare,  is  a  very  marginal  increase  as
 far  as  these  transactions  are  concern-
 ed,

 The  hon.  Member  raised  the  ques-
 tion  of  gold  prices  also.  As  the
 House  knows,  in  recent  months,  there
 has  been  a  very  widespread  increase
 in  gold  prices  in  the  international
 market.  As  a  result  of  that,  the
 prices  in  India  have  alsa  been  in-
 creasing  I  have  discussed  with  the
 Gold  Control  Administrator  also.
 There  is  nothing  very  unusual,  parti-
 cularly  in  these  seasons,  as  far  as
 the  gold  arrivals  are  concerned
 What  happens  is  that,  during  mon-
 soons,  even  normally  when  gold
 smuggling  was  taking  place—for  the
 last  few  months  gold  smuggling  is  not
 taking  place  because  of  high  increase
 in  international  prices

 SHRI  A,  K.  M.  ISHAQUE  (Basir-
 “hat):  The  price  per  tola  has  gone  up

 by  Rs.  00  within  a  fortnight.  And
 you  do  not  call  it  abnormal?

 SHRI  K.  R.  GANESH:  :  was  try-
 ing  to  submit  that  even  normally
 when  gold  smuggling  was  taking
 place,  there  was  jess  of  smuggling  in
 the  monsoon  months,  It  is  a  normal
 occurrence.
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 SHRI  फी  VENKATASUBBAIAH:
 ‘There  has  been  a  large  increase  in
 deposits  in  hundred  rupee  notes.

 SHRI  K.  R.  GANESH:  I  have
 given  the  figures  in  respect  of  the  two
 counters,

 PROF.  MADHU  DANDAVATE
 (Rajapur):  The  unprecedented  and
 unusual  rush  at  the  banks  to  get
 hundred  rupee  notes  exchanged  is
 really  an  external  manifestation  of
 an  internal  malaise  in  our  economic
 hfe.  There  are  two  important  ingre-
 dients  of  the  entire  situation,  Firstly,
 there  are  traderg  interested  in  com-
 modity  speculation  and  it  is  very
 likely  that  they  have  created  rumours
 and  scare  about  demonetisation.  The
 second  important  ingredient  18,  with
 the  fear  of  demonetisation,  people  are
 rushing  to  the  banks  and  getting  hun-
 dred  rupees  notes  changed.  The  hon.
 Minister  has  not  replied  to  a  specific
 enquiry  made  by  the  first  speaker,
 whether  it  ३38  true  that  a  very  promi-
 nent  person  had  gone  to  the  bank
 and  had  got  notes  worth  Rs.  80,000
 exchanged.  3  categorical  answer
 must  be  given  to  this.

 Since  the  scare  of  demonetisation
 is  created  because  there  is  a  lot  of
 black  money  in  the  country,  I  would
 like  to  ask  certain  queries  from  the
 hon.  Minister  regarding  the  root
 causes  of  black  money  accumulation
 and  also  the  measures  to  be  taken  by
 the  Government  in  order  to  unearth
 black  money.

 One  of  the  important  causes  of
 black  money  accumulation  is  the  im-
 balance  in  the  economy,  imbalance
 between  productive  and  non-produc-
 tive  expenditure—acute  shortages,  the
 consequent  control,  the  licensing
 policy,  dehberate  loopholes  that  are
 left  in  the  licensing  policies  and  the
 unscrupulous  bureaucratic  machinery
 that  is  indulging  in  bribery  and  cer-
 ruption;  all  these  are  responsible  for
 bringing  about  some  sort  of  collusion
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 between  the  bureaucratic  machinery
 and  those  who  are  accumulating  biack
 money.  Therefore,  this  is  one  of  the
 reasons  why  black  money  is  getting
 accumulated.  The  second  important
 cause—and  J  would  like  to  know  frem
 the  Minister  whether  this  is  correct—
 ig  corrupt  business  practices  needing
 payment  of  secret  commissions,  bribes,
 on  money,  pugree,  etc.  Are  they  not
 resulting  in  further  accumulation  of
 black  money?  How  far  higher  rates
 of  sales  tax  are  responsible  for  black
 money  and  tax  evasion  through
 avoiding  of  recording  of  transactions?
 I  would  also  like  ta  know  whether  as
 a  result  of  ineffectiveness  in  the  im-
 plementation  of  various  tax  recovery
 machineries  and  as  a  result  of  a
 number  of  loopholes  in  the  tax  reco-
 very  machineries,  more  and  ore
 black  money  is  being  accumulated

 I  would  lke  to  ask  some  queries
 regarding  the  measures  to  be  taken
 by  the  Government  to  see  that  black
 money  is  unearthed.  Whenever  on
 the  floor  of  the  House  a  demand  has
 been  made  for  demonetisation  on  the
 ground  of  realism  and  practical  eco-
 nomics,  we  have  always  been  told  by
 the  Finance  Minister  that  demoneti-
 sation  is  an  impracticable  step.
 We  are  told  that  in  946  demonetisa-
 tion  was  tried  but  there  was  no
 success  in  unearthing  the  black
 money.  I  would  like  to  know  from
 the  Minister  whether  it  is  not  &  fact
 that  in  946  when  demonetisation  was
 resorted  to  hundred  rupee  notes  and
 ten  rupee  notes  were  excluded  from
 the  purview  of  the  demonetisation
 process  and  is  it  not  true  that  at  the
 time  in  79846  the  total  currency  was
 such  that  the  ten  rupee  currency  was
 35  per  cent  and  the  hundred  rupee
 currency  was  4l  per  cent  of  the  total
 currency?  This  accounted  for  76  per
 cent  of  the  currency  remaining  un-
 touched  through  the  process  of  de-
 monetisation  and  when  in  your  vro-
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 per  cent  of  the  currency  remain
 untouched,  how  could  yout  demoneti-
 sation  be  asuccess?  Therefore,  wrong
 reasons  are  being  given  I  would  क
 to  know  from  the

 Minsgtep
 whether

 in  attempting  the  process  of  demon
 tisation  they  will  be  willing  to  learn
 from  the  experiment  of  demopetisa-
 tion  in  Belgium  where  in  Oct
 1944,  00  francs,  500  francs  and  l!
 francs  currency  noteg  were  d
 tised  as  a  regult  of  which  by  pce
 ber  4944  the  currency  contracted
 from  6  crores  francs  tq  crpres
 francs  Thyjs  ilustratjon  can  be  korne
 m  mind  and  your  policy  regarding
 demonetisation  will  have  to  be  sui-
 tably  adapted

 None  of  us  would  be  stupid  enough
 to  expect  from  the  Minister  to  make
 an  advance  declaration  about  demo-
 netisation  In  fact,  I  would  suggest
 to  the  Minister  that  when  we  demand
 demonetisation  you  can  condemn  us
 but  in  a  Lghtening  manner  and  in  the
 so-called  quixotic  fashion,  you  should
 do  this  demonetisation  and  see  that
 the  black  moiey  in  this  country  is  un-
 earthed  to  a  great  extent  But  how
 can  they  do  if?  ह  3t  noi  a  fact  {hat
 there  }  a  collusion  between  the  Gov-
 e-nment  and  the  black  money-holders
 and  they  are  the  people  who
 confril  ute  to  your  election  fund  They
 ak  ‘When  we  gave  funds  to  you  at
 the  time  of  el@ctions  (Interruptions)
 was  ihe  money  white?  And  is  it
 because  you  are  putting  black  goggles
 that  the  money  .s  now  appearing  black
 to-day?  These  are  probably  the
 difficulties

 Even  if  your  Government  is  rot
 willing  to  undertake  demonetisation,
 I  would  suggest  a  number  of  other
 measures  and  I  would  like  to  know
 trom  the  Minster  whether  they  are
 willing  to  take  up  these  measures
 One  of  the  measures  can  be  the
 issuance  of  bearer  bonds  The  Gov-
 ernment  can  issue  these  bonds  with
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 low  rate  of  interests
 cons, on  suayteied  bythe  "Walkhe
 Committee  atid  in  that  case,  whhtever
 black  money  is  generated,  it  can  be
 utuhsed  for  constiuctive  developtien-
 tal  activities.  The  second  suggestion
 is  that  they  must  have  some  éffective
 searches  and  seizures  to  be  made  in
 8  gtr

 "magn
 manner  and  lastly,  I

 would  like  to  know  from  the  Minister
 whether  they  would  accept  one  cun-
 crete  proposal  Is  it  not  possible  for
 the  Government  to  decide  that  we
 make  a  declaration  that  all  those  in
 the  country  who  have  gold  in  their
 possession  must  make  a  catcgorical
 declaration  of  their  gold  reserves?
 And  ance  the  gold  is  declared,  you
 x  up  a  limit  You  must  change  the
 norms  regarding  the  accumulation  of
 gold  in  the  country  You  ask  all
 people  to  make  a  declaration  of  the
 gold  with  them  You  fix  up  the  maxi-
 mum  limit  and  you  try  to  requisition
 the  gold  from  every  one  who  has  got
 gold  beyond  a  particular  limit  This
 is  only  m  connection  with  those  who
 declare  their  gold  reserves  out  as  far
 as  those  who  do  not  declare  their
 gold  accumulations,  you  confiscate
 their  entire  gold  and  the  limitation
 need  not  be  observed

 ae

 Are  you  willing  to  introduce  these
 radical  measures?  Only  when  these
 radical  measures  are  actually  itro-
 duced  there  will  be  no  black  money,
 no  scare  of  demonetisation  and  no
 queues  in  the  Reserve  Bank  or  natio-
 nahsed  banks  to  get  hundred  rupee
 notes  exchanged

 TI  have  put  specific  ques‘ions  and
 i  seek  clanfication  of  the  Govern-
 ment’s  policy  on  all  these  matters  and
 I  nope  the  Minister  will  not  evade  the
 issue  that  I  put  before  the  House

 SHRI  K  R.  GANESH  The  hon
 Member  has  gone  much  end  th
 scope  of  the  Calling  Atten  Mo-

 He  has  dwelt  on  the  da tion
 Pp of  black

 कूँ,
 अलक  given  his

 pinton  al  @
 mechan!

 of  ‘hav-~
 ing'a  good  way  of  onetisation,
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 Government  about  the  report  ‘of  the
 ‘Wanchoo  Committee,  ete,  have  all
 been  dealt  with  already  in  detail.
 "The  Bill‘is  now  befoté  the  Sélect
 Committee’  of  the  House.  These
 matthts  have  ‘beendiscussed  a  num-
 per  of  ‘times  in“this  House.  It  is  part
 of  a’  general  question  and’  |  don’t
 -think  the  hon.  Member  expects  me
 ‘now  to  go  into  this  question  in  detail
 Government  has  ‘stated  its  position
 very  clearly.  Various  steps  have  al-
 ready  been  initiated  with  regard  to
 the  .question  of  controlling  black
 money  on  the  basis  of  the  recommen-
 dations  of  the  Wanchoo  Committee,
 and  on  the  basis  of  stricter  enforce-
 ment  in  recent  years.  He  has  made
 a  suggestion  about  gold  These  are

 suggestions  by  him.  There  is  a  Gold
 Control  Act.  It  has  laid  down  cer
 tain  procedures  and  there  are  certain

 provisions  in  this  respect.  His  sug-

 gestion  entails  the  amendment  of  the
 Gold  Control  Act  These  are  all
 matters  which  are  continuously
 engaging  the  attention  of  the  Govern-
 ment  in  meeting  the  various  problems
 which  we’  are  facing.  Regarding  the
 individual

 —.  be
 the  ‘  hon.

 Member  raised  [  do  not  have  imnie-
 diate  information  on  this  This  infor-
 mation  is  not  easy  to  get  also  because
 even  if  some  exchange  has  ‘taken

 place  in  any  commercial
 banks  ‘the

 bank  may  not  ‘be  able  to  give’  that

 information  and  the  party  डि  a  clfent

 as  far  as  the  bank  is  coticerned.  “On

 the  gefieral  question  of  availability
 _  notes  with  various  commercial

 banks,  ete.  he’  has’  given  some  inior-
 mation,  and’  we  wilt  see  how  best  to

 use  the  ‘Inforrhation.

 ‘A  CHANDRA  HAL

 pat  bale it  The’  ‘Government
 taged  tie  Wanchoo  Coinriittee  re-

 sal  gabe  “Wag  not'¢ared”  ‘to
 ‘oublish  ‘the’  fnterim’  report’  of  the

 Wan  ००  Sorin
 whith *  is  80०१  tin

 th  thin  “BE  Burchawea  by
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 anybody.  Government  has  sabotaged
 this  report  because  it  wants  to  fatten
 {4e*  nfddopolists,  ‘landlords  and  their
 aifles.°  Thé  “Government  wants  to
 continue  its  pro-monopolist,  landlords
 policy  and  ‘so  it  does  nof  want  to
 fmplement  the  Wanchoo  Committee
 report,  one  of  the  recommendations
 being  demionetisation  of  the  high  valued
 currency  notes.  Black  money,  income-
 fax.  éxasion,’'  bla¢k-marketifig,  ‘smug-
 gling,  ‘etc,  are  the  root  causes  of  the
 present  crisis,  These  are  all  the  things
 which  ‘are’  mainly  responsible  for  the
 abnormal  pice  ‘in  gold’  which  on  its
 part  is  ‘dévaluifig  ‘the  thonéy  value  and
 increasing  the  prices  of  food  and  other
 arijcles,  ‘and’  dther  commodities
 Vietnam  though  they  are  fighting
 against  the  ‘American  imperialism
 there’is  no'price  rise.  The  Special
 Correspondent  ‘of  the  Hindustan
 Staridard  ‘Mr.  Khogen  De  Sarkar
 visited  Vietnam  one  year  ago  and  he
 wrote  series  of  articles  saying,  there
 is  no  price  rise  in  Vietnam  though
 they  have  been  fighting.  American
 imperialism.  But,  iri  Bombay,  there
 is  no  war  ‘but  prices  of  essential  com-
 modities  are  gdéing  up.

 Sir,  if  the  Government  thinks  that
 it  will  be  able  to  urearth  the'black-
 money  and  ‘control  the  inflationary
 pressure,  it  is  not  going  td  ‘succeed.
 The  economic  crisis  is  going  to  shake
 the  foundation  of'  our  Indian  econo-
 my.  "The  economic  crisis  has  its  direct
 consequénces  from  Government’s
 policies.  “Last  year,  in  1972-73  ‘the
 production  ‘had  increased  only  by
 Ts  per  cent  while  the  supply  of
 money  hdd’  goné  up  by  0  peér  ‘cent
 And  betwéen'i969  and  973  the  money
 supply  had  gone  up  by  90  per  cent
 The  flood  of  moriey  had  been  ised
 by  the  ‘Government  mostly  for  ‘the
 non-productive  ends.  As  a  result,
 there:  is  ‘a  steep  ‘rise  in  price,  in  the
 last  year,  the  ‘tost-of  ‘living  went  ‘up
 79  25:’per  cent.  Failure  of  planning
 and’-economic  and  fiscal  policies  of
 Government,  -huge  defitit  fiffancing  are
 tesponsible  for.  this.  umprecedented
 price  rise  Gold  is:  being  sold  in  ‘the
 ¢narket’  at  about  Res:  690  per  tola  in

 Bombay.

 In
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 (Shri  Krishna  Chandra  Halder]
 |  want  to  know  from  the  Hon.

 Mimeter  what  steps  do  the  Govern-~
 ment  propose  to  take  to  arrest  the
 fast  falling  value  of  the  rupee  and
 what  steps  do  the  Government  also
 propose  to  take  to  stop  the  cornering
 of  gold  by  speculators  and  mono-
 polists?

 SHRI  K.  R.  GANESH:  Probably
 the  hon.  Member  has  stated  the  poli-
 tical  position.  This  is  a  limited
 question  relating  to  rush  in  the  banks
 for  the  exchange  of  high-denonuna-
 tion  notes  of  Rs.  00  or  smaller  notes.
 That  was  a  limited  aspect  of  the
 question.  He  is  entitled  to  raise  the
 political  issue  which  he  has  raised
 The  only  point  I  wish  to  submit  is
 this.  In  these  two  cities—Delhi  and
 Bombay—-some  people  are  getting
 seared  that  demonetisation  might
 come  about  and  so,  they  have  been
 exchanging  notes  I  have  already  in-
 dicated  about  the  notes  that  were
 exchanged  during  the  last  two  days
 From  this,  if  the  hon.  Member  takes
 his  position  that  he  has  been  trying
 to  pick  out  this  as  one  of  the  symp-
 toms  of  the  huge  crisis  that  we  are
 m,  nobody  demes  that  the  country
 js  in  for  the  crisis  As_  far  as  its
 impact  3s  concerned,  he  is  trying  to
 conclude  that  we  have  failed  in  the
 health  of  economy  and  that  it  will
 further  create  more  scare  which  38
 already  there  I  had  indicated  ear-
 her  also  that  as  far  as  gold  is  con-
 cerned,  no  individual  is  allowed  to
 possess  gold  ornaments  above  2,000
 grammes.  If  he  has  above  this  limit,
 it  has  to  be  declared  under  the  Gold
 Control  Act.

 Then,  an  Hon.  Member  had  raised
 about  Wanchoo  Committee  Report.  I
 have  already  replied  that  we  have  in-
 troduced  a  Bill  which  is  before  the
 Select  Committee.  One  of  the  im-
 portant  recommendations  of  the  Wan-
 choo  Committee  is  acquisition  of  pro-
 perty.  That  has  also  become  a  law.
 And  nearly  500  cases  of  under-valu-
 ed  properties  have  already  been  mn-
 vestigated  and  notices  are  also  in  the
 process  of  being  issued.
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 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  ‘You  have  not  replied  why  in-
 terim  report  of  Wanchoo  Committee
 has  not  been  published.

 SHRI  K.  R.  GANESH:  That  I  have
 repHed  so  many  times.

 SHRI  RANABAHADUR  SINGH
 (Sidhi):  Sir,  the  hon.  Minister

 wants  this  question  to  be  treated  in
 a  limited  way.  These  are  the  ques-
 tions  that  I  would  like  to  ask  him.

 In  view  of  the  fact  that  hundred
 rupee  notes  are  being  exchanged  in
 the  cities  of  Bombay  and  Delhi,  I
 would  like  to  ask  him  whether  he
 has  received  any  report  of  such
 changes  taking  place  on  a  large  scale
 in  the  commercial  mandis  of  ‘he
 wheat  growing  areas—the  States  of
 Punjab  and  Haryana?  I  would  also
 like  to  ask  what  the  present  percen-
 tage  of  the  Rs  00-notes  in  circula-
 tion  is.  One  of  the  previous  speakers
 had  pointed  out  that  till  last  year,  the
 proportion  of  Rs.  00-notes  to  the
 total  currency  in  circulation  was  44
 per  cent  I  would  I  ke  to  know  what
 at  present  is  the  exact  percentage  of
 the  circulation  of  notes  of  these
 denominations.

 There  have  been  some  reports  that
 some  of  the  major  commercial  banks
 have  not  been  paying  salaries  to
 their  employees  in  Rs.  00-notes.
 May  I  know  whether  this  non-pay-
 ment  of  salaries  in  Rs.  00  notes  is
 in  any  way  connected  with  the  fact
 that  there  has  been  a  run  on  these
 banks  in  the  major  commercial  towns
 in  the  country.

 It  was  reported  that  our  mints  had
 recently  been  printing  a  whole  new
 series  of  Rs.  00-notes  which  had
 not  been  put  into  circulation.  This
 fact  also  has  led  to  the  general  pub-
 lic  concerned  about  demonetisation.
 Of  course,  everyone  knows  that  in  the
 present  context  of  the  difficulties  that
 we  are  having,  many  desperate  mea-
 sures  have  to  be  taken  to  control
 inflation  and  to  rid  our  economy  of
 the  spiralling  price  rise.  But  may
 I  also  respectfully  submit  that  in-
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 variably  such  measures  as  are  taken
 fall  into  the  category  of  that  old  tale
 that  we  used  to  hear  wherein  a  mon-
 key  which  was  trying  to  swat  a  fly
 from  his  master’s  face  missed  the  fly
 but  struck  the  master’s  face  very
 squarely?  Now,  most  of  the  black
 money  that  Government  are  trying  to
 control  by  demonetisation  has  already
 left  the  country  and  is  lying  in  the
 vaults  of  the  Switzerland  banks.  If
 at  all  any  such  measures  8  taken
 at  this  moment,  the  only  result  would
 be  that  in  the  rural  areas,  the  peo-
 ple—who  fre  already  hard-pressed
 for  things  of  their  daily  consump-
 tion  will  have  to  form  an  extra
 queue  to  change  their  hundred-
 rupee  notes  I  would  like  the  hon.
 Minister  to  clear  the  position  and  to
 completely  dispel  this  fear  that  Jies  in
 the  hearts  of  many  people  in  the
 country  by  saying  that  no  such  mea-
 sure  will  be  taken  in  the  near  future

 SHRI  K  R  GANESH:  The  hon.
 Membe:  has  asked  me  a  specific
 question

 As  regards  his  first  question  about
 exchange  of  mgh  denomination  notes
 with  smaller  denomimation  notes  in
 mandis  in  the  wheat-growing  areas,
 I  do  not  have  the  information  with
 me  at  the  moment  I  shall  collect
 this  information,  and  it  would  be
 ueful  to  collect  it

 Then,  he  has  asked  about  the  per-
 centage  of  Rs,  00-notes  to  the  total
 currency.  The  percentage  of
 Rs  00-notes  to  the  total  currency
 would  work  out  to  about  5i  per  cent
 or  so.

 SHRI  RANABAHADUR  SINGH:
 That  was  last  year’s  figure.  I  was
 asking  for  the  figure  this  year.

 SHRI  K  R  GANESH:  I  shall  give
 +he  figures  up  to  3lst  March,  1978.
 Out  of  a  total  currency  of  Rs.  5587
 crores  in  value,  the  Rs,  00-notes
 account  for  Rs  2848  crores,  which
 comes  to  about  5!  per  cent  or  so.

 Then,  he  had  asked  whether  com-
 mercial  banks  had  not  paid  the  sala-
 ries  of  their  employees  in  Rs.  100-
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 notes.  This  is  not  a  fact.  We  have
 checked  up  the  position  from  the  Re-
 serve  Bank,  and  this  position  is  not
 there  that  they  are  not  issuing  new
 Rs,  00-notes  or  that  they  are  not
 paying  their  employees  in  Rs.  i00-
 notes.  This  is  not  true.

 I  indicated  earlier  the  number  of
 notes  that  was  exchanged  during  the
 last  two  days  in  the  two  countries
 of  the  Reserve  Bank  Now,  in  July,
 978  the  Reserve  Bank  net  issue  of

 Rs  00-note,  has  been  about
 Rs  2.99,546  There  is  sufficient  issue
 of  Reserve  Bank  notes.

 He  also  mentioned  about  mints,
 about  new  series  There  is  constraint
 as  far  as  the  capacity  of  the  Nasik
 Press  is  concerned  and  to  remove  it,
 and  also  to  meet  the  augmented  re-
 quirements  of  the  Reserve  Bank  as
 also  to  meet  their  perspective  re-
 quirements  in  the  Fifth  Five  Year
 Plan,  a  new  bank-note  press  at  Diwas
 was  commissioned  in  December  which
 will  go  into  production  in  about  six
 months  from  now.

 SHRI  RANABAHADUR  SINGH:  I
 asked  whether  a  whole  set  of  new
 series  of  notes  have  been  printed  but
 not  circulated

 SHRI  K  R  GANESH:  No  new
 series  have  been  printed.  It  will  be
 printed  in  the  new  Diwas  press.  The
 technology  is  different.  This  requires
 a  new  technology  The  whole  thing
 has  to  be  done  according  to  that
 technology.

 MR  SPEAKER:  His  question  was
 not  about  technology.  He  asked
 whether  notes  have  been  printed
 which  are  not  in  circulation.

 SHRI  K.  R  GANESH:  I  have  al-
 ready  indicated  that  no  new  series
 have  been  printed  which  have  not
 been  circulated.

 SHRI  SEZHIYAN  (Kumbakouam)}
 The  Minister  has  not  made  one  point
 very  clear  in  reply  to  the  previous
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 question.  He  said  at  the  Bombay
 centre  28,000  notes  of  Rs,  400  have
 transacted  on  the  6th  August  or  on
 an  average  for  the  three  days  put
 together.  I  did  not  get  it  correctly.
 But  he  did  not  give  a  comparative
 figure,  the  average  transaction  per

 day  about  a  month  earlier,  which  will
 indicate  to  us  how  far  the  position
 has  hardened  for  the  past  three  days.

 It  is  the  duty  of  Gevernment  to
 maintain  the  confidence  of  the  people
 in  the  currency  of  the  country.  They
 cannot  remain  idie  when  notes  of  a
 particular  denomination  Rs.  100,  are
 getting  devalued  openly.  I  want  to
 know  what  specific  steps  have  been
 taken  by  Government,  apart  from  the
 declaration  of  non-demonetisation  at
 the  counters  to  check  up  whether  any
 black  money  is  being  off  loaded  into
 the  RBI  counters  just  because  there
 was  a  scare  This  is  the  opportune
 moment  for  Government  to  watch
 out  and  see  who  are  getting  these
 notes  changed  into  smaller  denomina-
 tions

 The  paint  raised  in  the  previous
 question  has  not  been  clarified  There
 have  been  press  reports  that  no  new
 notes  of  Rs  00  denomination  notes
 have  been  put  into  circulation  Is
 this  a  fact?  Also  from  the  figures
 he  gives,  it  is  clear  that  at  the  end
 of  March  973  there  were  about
 Rs,  2800  crores  worth  of  00-rupee
 notes,  but  he  said  on  3  July,  973  it
 has  come  dewn  to  Rs  2300  crores
 So  there  is  a  shrinkage  of  Rs  500
 crores  worth  of  00  rupee  denomina-
 tion  notes  What  has  happened  to
 that?  To  what  does  he  ascribe  this?

 The  third  thing  he  said  was  that
 the,  recommendation  of  the  Wanchoo
 Committee  was  being  implemented
 He  referred  to  takeover  of  assets
 wherever  there  is  a  deliberate  under-
 estimating  of  the  price,

 SHRI  JYOTIRMOY  BQSU:  Dia-
 mond  Harbour):  Fsom,  what  dogu-
 ment  is  he  reading?

 AUGHAT  &  Lope,
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 SHRI,  SEZHTIYAN;  I  am  referring
 tothe,  revealing  interim  report.af  the
 Wanehgo,  Gemmittee  submitted  on
 November  5,  1970,  and»  placedion  the
 Table  by,  on  hon.  member,  Shri
 Juytumyy  Bosu,  which  has  not  been
 contradicated  sq  far  Three  specific
 récommendetions  were  made  in  the
 interim.  report.  Qne  i3  about,  demone-
 tisation,  the  second.is  abaut  a  ceiling
 on  cash  holdings

 Mr.  SPEAKER:  Are  you  sute  it  23
 authentic?

 a
 JYOTIRMOY  BOSU:  Yes

 SHRI  SEZHIY.AN:  Government
 have,  not  so  far  contradicated  it.  Also
 it  has  been  pyt  in  the  market  in  a
 book  form,

 MR,  SPEAKER:  You  can  say  ‘so-
 called’  or  ‘alleged’  Wanchoo  Com-
 muitee  Report.

 SIRT  SEZHIYAN  I  say  the  in-
 term  report  which  has  been  placed
 on  the  Table  by  Shi  Jyoturmoy  Bosu
 So,  I  am  quoting  from  it  (Inter-
 Yuptions).

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai)-  It  has  been  accepted

 SHRI  ७  VISWANATHAN  (Wandi-
 wash):  Because  of  its  acceptanc>
 and  it  is  earning  money,  he  must  get
 a  royalty  for  this!

 MR,  SPEAKER  He  35  verv  fond
 of  knowing  the  technologv  of  prini-
 ing  notes!

 SHR]  SEZHIYAN:  The  Wancho*
 Committee,  in  its  interim  report,  has
 made  three  specific  recommendations
 They  have  said  that  “after  careful
 consideration  they  have,  come  to  the
 conclusion  that  some  radical  steps
 will  have  to  be  taken  immediately  if
 the  problem  is  to  be  tackled  effer-
 tively,”  That,  is  about  demonetisa-
 tion,  Secandly,  ‘they  have  recom-
 mended  a  ceifing  on  cagh  holdings
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 The..third  .apecific.-recommeéndation  is
 about  immovable  -property-in  respect
 of  understatement  ‘of  the  purchase
 value.  The  third  one  has’  P®en  taken
 care  of  by  a  previous  Bill.  But  what
 has.  happened  ‘to  ‘the  recomimentdation
 about  -denionetisation  “arid  ‘ceiling  on
 éash  ‘holdings?  No  décision  has  been
 taken  though  22  “tionths  Have  passed
 since  the  ‘reptrt  ‘was  ‘mibinitted.

 Regarding  demonetisation  also,  I
 agree  with  Prof.  Dandavate  that  it
 cannot  be  ‘dofe  after  previous  ‘notice
 and  with  ‘the  fanfare  of  declaration,
 ete.  But  ‘I  want  to  know  why  since
 the  submission  of  the  report,  for  the
 past  22  months,  the  Government  have
 not  taken  a  decision.  I  would  like  to
 know  for  what  reasons  they  could
 not  accept  the  recommendations  or
 bring  about  demonetisation  for  the
 past  two  years.

 ‘On  ‘these  three  questions,  I  want  to
 have  categorical  answers,

 SHRI  K.  R.  GANESH:  He  has
 asked  a  specific  question  about  the
 daily  average  of  the  hundred  rupee
 note  pieces  in  Bombay.  It  was  4,000
 pieces  previously.

 SHRI
 29,000,

 ‘SEZHIYAN;:  Now  it  is

 SHRI  K.  R.  GANESH:  It  is  for  the
 last  three  days.

 As  ‘far  us  the  recommendations  to
 which  the  hon,  Member  has  referred,
 the  Government  of  India  has  already
 accepted  one  recommendation  as  far
 as  acquisition  is  concerned.  About
 demonetisation,  the  Government's
 stahd  ‘has  Been  made  clear  in  the
 House.  As  far  as  the  question  of
 ceiling  on  cash  holdings  is  concerned—

 ‘SHRI  SEZHIYAN:  What  are  the
 reasons?

 ‘SHRI  K.  R.  GANESH:  That  will
 require  a  whole  discussion.  It  can-
 not  be  answered  now.

 ‘SHRI  SYMHIYAN:  ‘Str,  80  far,  the
 Teaséns  for  किं  adceptiiiz  the  recom-
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 mendations  have  ‘Hét  “been  given  to

 nein
 ee  I  want  to  know  the

 5)  ९  reasons.  They  can  give  the
 reasons  in  a  brief  way.  Why  does  he
 want  fo  shut  it  down  by  saying  that
 it  cannot  be  answered  now?  I  have

 ked  ‘for  the  reasons.  Previously,
 of her  Members  have  raised  it.  I  have
 quoted  from  the  report.  I  am  entitled
 to  get  the  ‘specific  reasons.

 ‘SHRI  ‘kK.  है.  GANESH:  The  deci-
 sion  of  the  Government  not  to  accept
 the  recommendation  of  the  Wanchoo-
 Committee  as  far  as  demonetisation
 is  concerned  has  been  made  very
 clear:  that  the  Government  does  not
 consider,  in  the  complexity  of  the
 problem  of  black  money  and  _  its
 various  ramifications,  that  demonetisa-
 tion  alone  is  the  only  solution.  The
 Government  does  not  accept  that.  That
 is  why  it  accepted  the  other  parts  of
 the  recommendations  of  the  Wanchoo
 Committee  and  it  wil]  try  to  vigo-
 rously  ‘pursue  them.

 MR.  SPEAKER:  May  I  know,  when
 those  reports  are  presented  to  the
 House,  whether  a  copy  is  given  to
 the  Opposition  Leaders  also  at  the
 time  when  they  are  presented  by  the
 Minister?

 ‘SHRI  K.  R.  GANESH:
 followed,  Sir,

 MR.  SPEAKER:  Is  there  ary  prac-
 tice  that  the  Leaders  of  the  Opposi-
 tion  are  also  presented  copies  of  these
 reports  by  the  Government?

 SHRI  छू  R.  GANESH:  No.  Sir.
 (Interruptions)

 SHRI  JYOTIRMOY  BOSU:——  or
 their  authorised  agents.

 SHRI  G,  VISWANATHAN:  The
 Speaker  can  give  ‘directions.

 I  have  not

 MR,  SPEAKER:  If  ‘it  ‘goes  on  ‘like
 this  ‘there  is  ‘no  ‘problem!

 SHRI  K.  R.  GANESH:  In  the
 opinion  of  the  Government,  on  the
 सुस्श्विए  of  tackling  ‘Black  money
 Which  “His  80  trang  ‘raniiifications  and
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 which  is  a  continuing  process,—
 because  when  black  money  is  created
 it  is  converted  into  wealth  and  is  con-
 verted  into  assets—,  to  check  this
 continuing  process—various  steps  re-
 commended  by  the  Wanchoo  Com-
 mittee,  short  of  demonetisation,  are
 being  taken  and  other  steps  have  also
 been  initiated  by  the  Government,
 such  as  the  Foreign  Exchange  Re-
 gulation  Act  and  various  other  Acts
 which  are  there  This  is  in  the  mind
 of  the  Government.  This  is  the
 strategy  which  will  meet  the  ques-
 tion  of  the  menace  of  black  money.

 MR  SPEAKER:  Shri  Ram  Niwas
 Mirdha.

 I  am  not  allowing  any  adjournment
 motion  after  laying  of  the  papers  or
 betore  Iving  of  papers

 Unless  I  have  allowed  somebody
 under  377,  I  necd  not  remember  the
 other  things.  I  must  bring  to  your
 notice  that  I  have  calculated  the  time.
 We  are  fa:  behind  the  schedule  and

 the  busines,  is  also  getting  far  behind.
 May  I  request  you  to  save  time;
 otherwise  we  will  not  be  able  to  take
 up  even  those  other  motions  that  we
 have  agreed  to  discuss.  Even  natural
 motions  have  to  be  controlled  some
 times;  it  should  not  become  purga-
 tives  all  the  time  I  have  not  allowed
 any  gentleman;  I  have  called  Shri

 Ram  Niwas  Mirdha

 72  52  hrs,

 PAPERS  LAID  ON  THE  TABLE

 NOTIVICATIONS  UNDER  ALL  INDIA
 Services  Act,  95l

 पाग  MINISTER  OF  STATE  IN  THE
 ‘MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  I  beg  to  lay  ०0  the

 ‘Table—

 \i’  A  copy  each  of  the  following
 Notifications  (Hindi  and  Eng-

 AUGUST  8,  398

 (i)
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 lish  versions)  under  sub-
 section  (2)  of  section  3  of  the
 All  India  Services  Act,
 95i:—

 The  All-India  Services
 (  Deathh-cum  Retirement
 Benefits)  Amendment
 Rules,  1973,  published  in
 Notification  No.  G.S.R,  50
 in  Gazette  of  India  dated
 the  39th  May,  1973.

 (ii)  The  Indian  Police  Service

 (iii)

 (2)

 (8)

 (Appointment  by  Promo-
 tion)  Furst  Amendment  Re-
 gulations,  1973,  published
 in  Notification  No.  G.S.R.
 557  in  Gazette  of  India
 dated  the  2nd  June,  1973,

 The  Indian  Administrative
 Service  (Appointment  by
 Promotion)  First  Amend-
 ment  Regulations,  973  pub-
 hshed  in  Notification  No.

 GSR_  558  in  Gazette  of
 India  dated  the  2nd  June,
 1973.  [Placed  in  Library
 See  No  LT-5345/73.]

 A  copy  of  the  Forme:  Secre-
 tary  of  State  Service  Officers
 (Conditions  of  Service)  (Re-
 moval  of  Difficulties)  Order
 No  2  (Hindi  and  English
 versions)  published  in  Noti-
 fication  No  GSR  292(E)  in
 Gazette  of  India  dated  the  Ist
 June,  1973,  under  sub-section
 (2)  of  section  3]  of  the  For-
 mer  Secretary  of  State  Ser-
 vice  Officers  (Conditions  of
 Service)  Act,  972  [Placed
 in  Libraru.  See  No,  LT-5346/
 73)

 (i)  A  copy  of  the  Uttar  Pra-
 desh  State  Public  Service
 Commission  (Regulation  of
 Procedure  and  Conduct  of
 Business)  Ordinance,  973
 (No.  5  of  978)  (Hindi  and

 English  versions)  promulgat-
 ed  by  the  Governor  of  Uttar
 Pradesh  on  the  20  June,
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 1973,  under  provisions  of  arti-
 Cle  278  (2)  (a)  of  the  Consti-
 tution  read  with  clause  (c)
 (iii)  of  the  Proclamation

 fated  the  8th  June,  1978,
 issued  by  the  President  in
 relation  to  the  State  of  Uttar
 Pradesh,  together  with  an  ex-
 planatory  memorandum

 4ix)  A  statement  (Hind:  and  Eng-
 lish  versions)  explaining  the
 reasons  for  laying  the  above
 Ordinance  before  Lok  Sabha
 [Placed  in  Library.  See  No
 LT-5347/73  }

 Urtark  Prapesh  Strate  UNIVERSITIES
 Orpinance,  973

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN.  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D  P  YADAV)  I  beg  to  lay  on  the
 Table  a  copv  of  the  Uttar  Pradesh
 State  Universities  Ordinance,  973
 (No  of  973)  (Hindi  and  English
 versons)  vromulgated  by  the  Gov-
 erno:  of  Uttar  Piadesh  on  the  l2th
 June,  1973,  under  provisions  of  article
 21802)  (a)  of  the  Constitution  read
 with  clause  (ec)  (a)  of  the  Procla-
 mation  dated  the  807  June,  1973,
 issued  by  the  President  in  relation  to
 the  State  of  Uttar  Pradesh  together
 with  an  cxplanatory  memorandum
 [Placed  in  Library  See  No  LT-5348/
 73]

 PARLIAMENTARY  COMMITTEES

 Summary  oF  Work

 SECRETARY:  I  beg  to  lay  on  the
 Table  a  copy  of  the  ‘Parliamentary
 Committees—Summary  of  Work’  per-
 taining  to  the  period  lst  June,  972
 to  Slst  “May,  1973,
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 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY:  87,  I  have  to  report
 the  following  message  received  from
 the  Secretary  of  Rayya  Sabha:—

 “In  accordance  with  the  provi-
 sions  of  rule  27  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  the  Rajya  Sabha,  I  am  directed
 to  inform  the  Lok  Sabha  that  the
 Rajva  Sabha,  at  its  sitting  held  64
 the  6th  August,  1973,  agreed  with-
 out  any  amendment  to  the  National
 Co-operative  Development  Cor-
 poration  (Amendment)  Bill,  1973,
 which  was  passed  by  the  Lok  Sabha
 at  its  sitting  held  on  the  26th  July,
 1973"

 2  54  hrs.

 STATEMENT  RE  STATUTORY
 CONTROL  ON  COTTON  YARN

 MR  SPEAKER  Prof  D  P  Chatto
 padhvay

 को  मनू  ल्मिये  (बाका)  मेरा  व्यवस्था

 का  प्रश्न  हूँ,  अध्यक्ष  महोदय  ।

 पक्ष  सहीर  इसका  तो  नोटिस  देना

 चाहिए  था  आपको  ।

 बम  किसे  अध्यक्ष  महोदय,  आपकी

 अनुमति  मे  सृत  के  बारे  मे  नियम  3778  गन

 एक  बयाना  या  था  |  उस  के  बाद  स्त्री  महोदय

 बिल्कुल  चुप  रहै,  कोई  सफाई  नहीं  ।  उसी

 तरह  ना  जान  के  बारे  में  आश्वासन  दिया  था

 वितरण  की  व्यवस्था  के  बारे  में  एक  योजना

 लेकर  बह  सदन  के  गाते  आयेंगे  t  हमने  जो

 बीट  नोटिस  'बेदखल  दिया  था  उस  को  भो

 नही  माना  है  ।  तो  श्राप  उनसे  खलासा  करवा प
 न  शौ  नोटिस  मानते  हैं  न  3772  तोसा

 की  प्रक्रिया  कैसे  चले,  ?



 £. 1. ल  Control  dn

 SHRI  BS.  M.  BANERIEE  (Kanpur)
 Let  us  have  a  discussion,  Lakhs  of
 weavers  ‘are  ‘linemployed.  ‘TWwo-hour
 diveaksitn  alould  be  allowed.

 MR.  SPEAKER:  I  will  allow  you
 every  disciission,  You  find  time  for  it.
 There  is  no  question  of  my  disallow-
 ing  them.  You  find  the  time.

 Shri  ‘Chattopadhyaya.

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  #  CHATTOPADHYAYA):
 Shall  I  read  fhe  statement,  Sir?

 MR.  SPEAKER.  You  can  lay  it  on
 the  Table.

 PROF.  D.  P.  CHATTOPADHYAYA:
 Yes,  Sir.  I  lay  the  statement  on  the
 Table.

 ‘STATEMENT

 Mr.  Speaker,  Sir.  A  statutory  con-
 trol  on  cotton  yarn  was  imposed  on
 the  3th  March,  1973,  with  a  view  to
 freeze  the  pattern  of  production,  the
 prices  and  to  evolve  a_  distribution
 pattern  so  as  to  make  the  available
 yarn  reach  the  weavers  in  the  decen-
 tralised  sector  despite  the  shortage  in
 production,  The  prices  of  yarn  were
 fixed  in  two  groups:  the  prices  of  yarn
 of  counts  upto  59s  were  fixed  at  the
 level  corresponding  with  the  highest
 contracted  price  by  each  mill  in  De-
 cember,  1972,  while  the  prices  of  yarn
 of  counts  60s  and  above  were  pegged
 at  the  mean  of  the  similar  prices  in
 January  and  June  ‘1972.  Certain  in-
 build  escalationgs  were  provided  for
 power  cuts,  which  al  the  time  of  the
 imposition  of  control  ranged  between
 5  per  cent  and  75  per  cent  in  various
 States.  According  to  5  market  sur-
 vey,  the  prices  of  yarn  upto  counts
 59s  had  maintained  an  almost  steady
 level  upto  December,  1972,  and  exhi-
 ited  a  sudden  spurt  in  the  succeeding
 months.  In  fespect  of  yarn  of  counts
 60s  and  above  also,  the  price  fluctua-
 tion  upto  January  1972,  was  not  so
 alarming.  It  was  arly  Between  Janu-
 ary  and  June  1972,  that  the  prices  of

 Suede  4  i  Cotto  Yara“)  as

 varlduh  filiér  ‘cdiints  छह  moving
 upwards.
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 बकरी  tipdn  by  the  Indikn  Cotton
 Ys’  Federation

 ats
 ‘Augii#t  i972  tor

 80  per  dént  ‘of  “Free”  yarn,  iid  which
 Had  been  finctidning  shttsfitctorily  till
 the  erfd  of  ‘1972.  The  prides  of  indi-
 genous  Cotton  th  06४0  ‘Hl  varieties.
 were  the  lowest  in  December  972  and
 have  beéh  constantly  tsing  since  Then.
 There  have  Ween  séme  Yepresentations:
 from  the  ‘spinning  industry  for  in-
 cieage  in  the  ‘prices  of  yarn  spun  out.
 of  not  only  ‘the  indfgendus  cotton,
 but  also  imported  cotton  whose  prices:
 have  significantly  risen  during  the
 past  three  months.  The  highest  con-
 tracted  price  in  both  the  groups  ac-
 cording  to  the  formula  laid  down,  is
 the  price  which  is  either  the  highest
 ex-mill  price  in  the  month  of  Decem-
 ber  972  or  January  and  June  1972,  as
 the  case  may  be,  or  if  there  were  for-
 ward  contracts  only  those  contracts
 ars  taken  into  a¢count  where  the  deli-
 veries  had  been  made  within  the  res-
 pective  months.

 2.  The  prices  of  imported  cotton
 have  shown  a_  significant  rise  from
 March  1973  onwards.  The  sellers  in
 Sudan  and  ‘Egypt  have  announced
 price  hikes  and  imposition  of  40  per
 cent  duty  on  imported  cotton  also
 added  to  the  tarided  cost  of  the  raw
 material.  When  the  prices  were  fixed
 in  August  972  under  the  voluntary
 price  and  distribution  scheme,  the  !n-
 dustry  hag  agreed  to  lower  their
 prices  considerably  compared  to  the
 then  prevailing  market  prices,  These
 reduced  prices  have  formed  the  basis
 for  price  fixation  of  the  higher  counts
 in  the  present  control  scheme.  In  spite
 of  the  increase  in  the  cost  of  raw
 materials,  no  escalation  of  prices  has
 so  far  been  permitted.  As  the  provlem
 of  arriving  ‘at  a  satisfactory  formula  is
 rather  complex,  the  details  are  being
 worked  out.  The  «prices  +had  started
 showing  sn  upward  trend  at  an  glarm-
 ing  pace  ‘and  the  problem  needed  a
 quick  remedy,  ‘arid  ‘any

 ्  Com

 to  an
 expert  body  like  the  T  arift  Comm!
 sion  or  Bureau  of  Industrial  Costs
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 Pric.s  for  Bxation  of  price  of  ever  860
 mills  which  cengume  different  varieties
 of  cotton  and  produce  different  varie-
 ties  of  yarn  would  have  peen  time
 consuming.  The  prices  were  showing en  apward  spusttedd  Hesuel  in’  Aiinie- chale  remedy.  Aftér  consultations  with
 the  State  Governments  and  the  Plan-
 mang  Commission  and  representatives
 of  mill  sector  and  decentralised  «e  tor, and  with  the  asgistance  cf  technical
 officers  in  the  Ministry  who  mamtam
 statistical  records  about  prices  of  cot-
 ton  and  yarn,  the  scheme  of  Control
 including  price  ‘fixation  formula,  as
 mentioned  earlier,  was  adopted.  This
 formula  was  applicable  on  a  voluntary
 basis  to  only  50  per  cent  of  the  free
 yarn  with  the  introduction  of  the
 Control  Scheme,  it  berame  applicable
 to  the  entire  quantity  of  yarn  packed
 for  ervil  deliveries.

 957

 3.  In  the  {fnitial  stages  when  speed
 was  of  the  essence,  fhe  allocations
 were  made  without  waiting  for  count-
 wise  requirements  of  the  State  Goy-
 ernments  These  requirements  change
 from  season  to  season  and  with  chanp-
 ing  fashions  or  consumer  tastes  at
 home  and  abroad.  It  was,  therefore,
 necessary  to  collect  this  information
 from  individual  States.  When  ad  hoc
 allotments  were  made  ftr  the  later
 half  of  March  1973,  on  the  basis  of
 information  available  with  the  Textile
 Commissioner,  many  States  pointed  out
 that  the  latest  information  available
 with  them  showed  different  countwise
 requirements  and  therefore  declined
 to  accept  allotments  made  by  the
 Textile  Commissioner.  Similarly,  in
 the  case  of  textils  mills,  the  production
 had  been  maintained  on  the  December
 i979  pattern  ang  thére  was  some  delay

 in  receipt  of  the  countwise  production
 patfern  of  over  800  mills.  The  mills
 which  defaulted  in  submitting  the
 countwise  production  prttern  till  the
 end  of  Marth  1978,  हट  asked  to
 show  ¢ause  against  progectition.  By
 Ith  April,  ‘1978,  all  but  2  mills  had
 sent  in  the  requisite  information.  Tex-
 tile  Cornmissioner  theneupen  took  suit-
 able  meamires  to  groverute  the  defauit-
 ing  mills.  ‘

 387  LS,—9,
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 4.  The  collection  og  information  and

 rectification  of  the  earlier  deficiencies
 has  been  completeq  ena  firm  alloca-
 tions  for  quarterg  April-Jume  and
 July-September  have  been  made  by
 matching  the  count  groupwise  requue
 ments  of  the  States  with  count  group-
 wise  production  of  the  Mills;  but  a
 large  number  of  stay  orders  on  avrit
 petitions,  over  700  bv  new.  in  the
 Supteme  Court  and  various  High
 Courts,  has  disrupted  the  distribution
 of  yarn  through  the  authorised  chan-
 nels.  We  are  taking  steps  to  get  the
 Stay  orders  vacated  and  are  contesting
 every  writ  petitian.

 8  The  Yarn  Control  Scheme  was  in-
 troduced  to  help  the  weavers  to  the
 maximum  extent  possible  in  condi-
 tions  of  acute  scarcity  and  it  has  help-
 ed  in  easing  the  situation,  ang  in
 arresting  the  galloping  rise  in  yarn
 prices.  With  the  improvement  in  pro-
 duction  due  to  the  restoration  of  po-
 wer  cuts,  distribution  control  in  res-
 pect  of  blended  yarn,  industrial  yarns
 and  of  yarns  upto  counts  40s  has  been
 relaxed,  The  matter  ig  under  constant
 review  of  Government  so  that  the  in-
 terests  of  weavers  in  the  decentralised
 seetor  are  protected.  All  the  officers
 in  whatever  capacity  they  have  been
 connected  with  the  Yarn  Control
 Scheme  have  done  their  best  under
 various  constraints  and  difficult  cir-
 cumstances  and  there  ig  no  reason  to
 question  their  motives.  Considering
 the  facts  and  circumstances  ef  the
 case,  there  is  no  need  for  setting  up
 any  investigation  or  interna]  enquiry
 into  this  matter.

 2.55  hrs,
 STATEMENT  RE,  FLOOD  SITUA-

 TION  IN  UTTAR  PRADESH

 ‘MR.  SPEAKER.  Shri  Balgovind
 Verma.  He  may  also  lay  it  on  the
 Table.

 THE  DEPUTY
 ee

 IN  THE
 wnietey  OF  fRRIGATION  AND
 POWER  (SHRI  BALGOVIND  ViER-
 MA):  This  morning  I  have
 received  some  further  information
 which  I  want  to  Share  with  the  House.
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 MR.  SPEAKER:  Whatever  you  have
 got,  you  lay  everything  on  the  Table.

 SHRI  BALGOVIND  VERMA:  Yes,
 Sir.  I  lay  the  statement  on  the  Table.
 {Placeg  ह 15  Library.  See  No,  LT-4349/
 A/788t,

 eat

 12,  56  hrs.

 MATTER  UNDER  RULE  आप

 ACUTE  SHORTAGE  OF  COAL  In  GusARAT

 MR.  SPEAKER:  Shri  P.  M.  Mehta.

 SHRI  P.M  MEHTA:  (Bhavnagar):
 Sir,  with  your  permissinn,  under  Rule
 377,  I  would  like  to  maks  the  follow-
 ing  statement.  ats  x  |

 Gujarat  ig  facing  acute  shortage  of
 coal  I  have  received  telegrams  from
 Bhavnagar,  headquarters  of  My  consti-
 tuency  and  also  from  Baroda.  Tele-
 grams  are  to  the  effect  that  they  have
 received  very  meagre  quantity  of  cnal
 against  their  requirements  of  the
 months  of  May,  June  and  July  1973,
 Practically,  there  is  no  stock  of  coal.

 A  textile  unit  at  Bhavragar  viz.,
 ne  New  Jehangir  Vakil  Mills  has

 received  only  52  coal  wagons  against
 80  wagons  of  thelr  three  months
 quota  <ince  May  973  Stock  with
 this  Mill  will  hardly  last  for  five  days
 or  so  If  coal  wagons  are  not  rushed,
 the  coal  crisis  will  result  into  the
 closure  throwing  2500  workers  out  of
 emplovment  This  will  affect  nearly
 0000  souls  of  my  constituency  head-
 quarters,

 Similarly  slack  coal  renuired  for
 manufacturing  bricks  at  Baroda  is  not
 supplied  by  Colliery  authorities  as  well
 as  Railways  since  May.  June  and  July
 973  It  is  apprehended  that  two
 lakhs  of  workers,  mostly  Harijans,  and
 Adivacig  would  be  jobless  if  coal  ig  not
 supplied  and  wagons  not  rushed  to
 Baroda

 I  draw  the  attention  of  both  the
 Ministers  of  Raflwayg  and  Steel  and

 Mines  to  this  serious  situation  and  de-
 mand  immediate  a  rusb  of  coal  end
 coal  wagong  to  Gujarat,  specially  to
 Bhavnagar  and  Baroda.

 I  mey  add  thad  some  coal  has  come
 to  Bhavnagar  by  sea,  I  do  not  know
 to  what  extent  this  will  solve  the  pro~
 blem  of  shotage  of  coal.  Government
 should  see  that  because  of  coal  trans-
 ported  by  sea,  prices  do  not  rise.
 2.59  brs.

 The  Lok  Sabha  adjourned  for  tunch
 till  Fourteen  of  the  clock,

 emanate

 The  Lok  Sabha  re-assembled  after
 Lunch  at  three  menutes  past  Fourtce

 of  the  Clock

 (Mr.  Deputy-Sreaxer  in  the  Chair]

 Re  Steams  sy  Srars  GOVERNMENT
 EMPLOYEES  IN  RAJASTHAN

 SHRI  S  M  BANERJEE  (Kanpur):
 Sir,  you  are  aware  there  is  a  complete
 strike  by  the  State  Government  em
 ployeeg  in  Rajasthan  ang  the  whole
 administration  in  Rajasthan  is  paralys-
 ed.

 MR  DEPUTY-SPEAKER-  How  does
 the  Centre  come  into  the  picture?

 SHRI  S  M  BANERJEE-  The
 leadership  of  the  Central  Government
 employees  in  Rajasthan  has  also  taken
 a  derision  that  of  the  stuke  is  not
 settled  after  negotiation  the  Central
 Government  Offices  in  Rajasthan  also
 will  be  closed.  Fven  MPs  and
 M.L  As.  are  not  allowed  to  go  inside
 the  jail  and  see  the  arrested  em
 ployees.  The  Centre  should  take  the
 initiative  in  requesting  the  Rajasthan
 Government  to  settle  the  strike  soon.

 SHRI  JYOTIRMOY  BOSU  (Die
 mond  Harbour):  This  fs  the  20th  day
 of  the  strike.  One  thousand  employees
 have  been  demoted  ond  more  that
 2,000  employees  have  been  arrested  and
 600  convictéd.  This  is  a  matter  which
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 is  important  and  sericus  enough  to  be
 raised  on  the  floor  of  the  House.  The
 Home  Minister  shuuld  come  forward
 with  a  statement.

 ett  अटल  बिहारी  वाज पेरों  (ग्वालियर):
 उपाध्यक्ष  महिला,  संविधान  की  धारा  356  के
 झन्तगंत  किसी  राज्य  का  शासन  झगर  ठीक

 तरह से  नहीं  चलता हूं  तो  केन्द्र  हस्तक्षेप  कर
 सकता  हैँ  ।  इस  समय  राजस्थान  में
 सरकारी  कर्मचारी  हड़ताल  पर  हैं  कौर  उस

 हड़ताल  की  वजह  से  राजस्थान  में  कोई  सरकारी
 काम  नहीं  हो  रहा  है  |  दफ्तर  बन्द  पड़े  हैं  ।
 शासन  ठप्प  हो  गया  हैं  कर्मचारी  गिरफ्तार
 किए  जा  रहे  हैं।  उन  से  बातचीत  करने  के  लिये
 राज्य  सरकार  तैयार  नह।  है  केरलीय  सरकार
 राजस्थान  सरकार  को  निर्देश  दे  सकती  है  ,
 हस्तक्षेप  कर  सकती  है  ।  में  चाहता  हूं  कि  भाप  श्री
 लालजी  भाई  को  सुने  1  उदयपुर  से  बह  ते  हैं।

 वहां  कर्मचारियों  पर  लाठी  चार्ज  किया  गया  हैं  ।

 जो  लालजी  भाई  (उदयपुर)  :  राजस्थान
 में  लाठी  चार्ज  और  अन्नु  गस  की  कई  घट-
 नए  हो  चुकी  हैं।  नवीन  शब  उदयपुर  में

 यह  हुआ  ॥  कि  हड़ताली  सरकारी  कर्मचारियों

 की  उत्तेजित  भीड़  को  तितर  बितर  करने  के
 लिये  पुलिस  ने  प्रश्न  गस  छोड़ी  है  कौर  लाठी
 चीजें  किया  है।  लगभग  तीन  हजार  कर्मचारियों
 ने  वहां  निषेधादेश  भग  करके  कलेक्ट्रेट  के
 बाहर  प्रदर्शन  किया  था  |  यह  हालत  एक  महीने
 से  चली  भा  रही  है।  एक  महीने  से  वे  हड़ताल

 पर  हैं।  वहां  पर

 उपाध्यक्ष  महोदय  :  आईं,  झ्ारंर  ।

 थ्रो  लाल जो  भाई  :  राजस्थान  सरकार
 ने  नई  भरती  शुरू  कर  दी  है

 MR,  DEPUTY-SPEAKER,  Order

 a
 I  am  not  giving  you  petmis-

 8)
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 tt  लाल की  भाई  :  इसके  कारण  से
 कर्मचारियों  में  नया  रोष  पदा  हो  गया  है  शौर
 इसका  असर  दूसरे  प्रान्तों  १र  भी  पड़ने  जा  रहा

 MR.  DEPUTY-SPEAKER:
 about  the  same  thing?

 ो  लाल जो भाई  :  दूसरे  प्रान्तों  में  भी
 स्थिति  भ्रस्तब्यस्त  होने  जा  रह।

 Is  it  not

 MR.  DEPUTY-SPEAKER;  Order,
 order.  Nothing  more  will  go  on
 record.

 SHRI  JYOTIRMOY  BOSU:  Under
 what  rule?  This  is  a  very  serious
 matter.  You  cannot  do  illegal  things.
 You  said  that  “thig  पा  not  go  on
 record”.  Under  what  rule  did  you  say
 that?  (Interruptirons)

 MR.  DEPUTY-SPEAKER:  Although
 this  subject  strictly  relates  to  the
 affairs  within  a  State  where  the  State
 Government  and  the  Legislature  are
 still  there,  yet  because  members  are
 exercised  over  it.  I  have  allowed  them
 to  say  something,  which  has  gone  on
 record,  But  because  that  hon,  Mem-
 ber,  who  happened  to  belong  to  the
 party  of  Shri  Vajpayee  went  op  with
 it  for  long.  I  a8ked  him  to  stop.  Be-
 cause  he  did  not  stop  in  spite  of  my
 repeated  requests.  I  said  ‘nothing
 more  will  go  on  record”.

 SHRI  JYOTIRMOY  SBOSU:
 within  yOur  power?

 Is  it

 MR.  DEPUTY-SPEAKER:  When
 the  Chair  has  repeatedly  called  the
 attention  of  the  member  a‘  d  he  is  still
 persisting  in  repeating  what  He  said,
 the  Chair  has  the  right  to  say  that.

 SHRI  JYOTIRMOY  BOSU:  ७,  Sir.
 Please  quote  the  rule.

 MR.  DEPUTY-SPEAKER:  I  will
 quote  the  rule.  Do  not  get  excited.
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 SHRI  ATAL  BIHARI  VAJPAYEE:
 Let  us  come  to  UP  now....  (Interrup-
 tions)

 MR,  DEPUTY-SPEAKER:  For  the
 Satisfaction  of  the  Wember,  I  will  read
 rule  356,  which  says:

 “The  Speaker,  after  having  called
 the  attention  cf  the  House  to  the
 conduct  of  a  member  who  persists
 in  irrelevance  or  in  tedioug  repeti-
 tion  either  of  his  own  arguments  or
 of  the  arguments  used  by  other
 members  in  debate,  may  direct  him
 to  discontinue  his  speech.”

 The  Member  wag  referring  to  the
 Same  subject  which  was  mentiored
 by  the  other  members,  namely,  the
 strike  in  Rajasthan.  I  had  allowed
 that  member  to  refer  to  the  subject
 and  then  I  asked  him  to  stop.  If  he
 does  not  stop,  what  else  can  the  Chair
 ty  except  to  say  that  this  will  not  go
 On  record?  (Interruptions)

 This  will  not  go  on  record.

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  Order,
 please.  If  Members  want  to  exhaust
 their  lung  power,  they  are  welcome
 to  do  it.  I  cannot  be  listening  to
 0—l5  Members  at  the  same  time.
 Now,  if  Membsrs  want  to  make  their
 submissions

 SHRI  S.  M.  BANERJEE:  On  a
 point  of  order,  Sir.

 MR.  DEPUTY-SPEAKER:  Order,
 please.  Allright.  I  will  sit  here;  you
 go  on  talking  and  nothing  will  go  on
 record.  I  am  on  my  legs.  Mr.  Baner-
 jee,  you  should  have  set  a  better
 example.  I  am  prepared  to  listen...
 (Interruptions)  Order,  please,  Mr.

 Bosu,  kindly  sit  down  calmly.  I  will
 Yisten  to  yOu.  I  shall  listen  to  every-

 (Interruptions)  Order
 please.  I  shall  listen  to  every  mem-
 ber.  I  shali  listen  to  Mr.  Bosu  also.
 Let  him  not  get  excited.  Mr.  Banerjee,

 please  sit  down.  First  Hsaten  to  what
 ZI  am  going  to  say....

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH)  rose—

 MR.  DEPUTY-SPEAKER:  ३  will
 listen  to  Mr.  Raghu  Ramaiah  also.

 The  point  is,  if  you  want  to  make
 submission,  do  make  submissjons.
 But  if  0  or  5  members  get  up  at
 the  same  time,  how  is  it  possible  for
 me  to  make  out  what  is  going  on?
 Now  let  there  be  sOme  calm  in  the
 House.

 Mr.  Raghu  Ramaiah.

 SHRI  K.  RAGHU  RAMAIAH:  I
 appeal  to  the  hon.  members  on  the
 Opposition  as  well  as  to  the  members
 on  this  side  that  today  they  should
 be  kind  enough  to  allow  the  House  to
 proceed  with  the  work  on  the  agenda
 because  we  are  already  behind  the
 schedule,  and  in  order  to  be  able  to
 pass  the  Statutory  Resolution  on
 Uttar  Pradesh  in  time,  we  may  have
 to  sit  late  today.  I  have  already  spo-
 ken  to  Mr  Samar  Guha  for  postpon-
 ing  the  Half-an-Hour  Discussion....

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Has  he  agreed?

 SHRI  K.  RAGHU  RAMAIAH:  He
 has  more  or  less  agreed.  I  told  him,
 we  shall  see  how  it  goes  on.  I  think,
 he  will  agree.  I  have  spoken  to  him.

 Now  I  seek  the  cooperation  of  every
 hon.  member  of  this  House.  We
 should  now  start  with  the  regular
 agenda.

 MR.  DEPUTY-SPEAKER:  Mr.
 Jyotirmoy  Bosu.

 SHRI  JYOTIRMOY  BOSU:  It  is
 a  question  of  basic  right  of  every
 member  of  this  House.  We  are  crea-
 tures  of  the  Rules  of  Procedure,  and
 the  rule  that  you  have  quoted,  tule
 $56,  does  not  cover  your  contention  at
 all.  It  does  not  give  you  the  power
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 to  dictate  to  the  reporters  that  noth-
 ing  will  go  on  record.  I  say,  you  are
 acting  outside  your  jurisdiction.  Now
 I  will  say  something  more.  There  is
 a  specific  paragraph  in  the  Rules  of
 procedure,  rule  380,  which  gives  you
 the  power  to  expunge,  I  will  read  it
 out  for  the  benefit  of  the  House:

 “If  the  Speaker  is  of  opinion  that
 words  have  been  used  in  debate
 which  are  defamatory  or  indecent
 or  unparliamentary  or  undignified,
 he  may,  in  his  discretion.  order
 that  such  words  be  expunged  from
 the  proceedings  of  the  House.”

 Your  authority  ends  there.  If  you
 want  something  to  be  removed  from
 the  record,  you  have  to  give  orders
 under  this  rule  every  time  you  want
 anything  to  be  expunged.  The  Char
 has  no  right  to  stop  the  reporters  from
 reporting.  I  do  not  say  that  you  are
 stealing  our  rights,  hut  you  are  de-
 priving  us  of  our  right.  These  repor-
 ters  are  meant  here  to  record  what-
 ever  goes  on  on  the  floor  of  the
 House—saying  and  performance;  it
 applies  to  me,  it  applies  to  Shr:  Bhag-
 wat  Jha  Azad,  it  applies  to  every
 member.  If  you  go  outside  the  juris-
 diction  of  the  Rule  Book  wh'ch  em-
 powers  you  to  act  here,  you  shall  be
 setting  a  very  dangerous  precedent
 and  there  we  shall  not  cooperate  with
 you  We  shall  also  follow  the  same
 example  and  there  will  be  chaoes  in
 the  House  If  you  want  that,  you  can
 do  so.

 MR  DEPUTY-SPEAKER:  I  would
 appeal  to  all  members...

 SHRI  8  P.  MAURYA  (Havur):
 This  is  very  bad.  Are  you  going  to
 take  another  two  hours  on  this?  An
 ordinary  thing  comes  up  and  you  take
 two  hours..  (Interruptions).

 शो  सत्यपाल  कपूर  (पटियाला)  :  डिप्टी
 स्पीकर  साहब,  यह  क्या  तरीका  &  कि  एक  बास
 को  लेकर  दी  तीन  घंटे  जाया  कर  दिये  जाए  ?

 बाप  रेगूलर  विजिनेस  को  ले  ।  यह  नहीं  होना
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 चाहिए  कि  उधर  से  पच्चीस  मेम्बर खड़े  हूं।
 जाये  भौर  शाप  उन  को  सुनते  रहे  ।  यह  तो
 डेली  हसा  होता  है  ।

 MR  DEPUTY-SPEAKER:  Kindly
 listen  to  me.

 Please  tell  me  honestly  which  saves
 more  time..  (Interruptions)  Order,
 please.  I  would  specially  make  this
 appeal  to  the  Government  Party,  the
 Congress  Party  and  to  Mr.  Raghu
 Ramaiah,  to  consider  very  very  care-
 fully  which  saves  more  time—to  try
 to  suppress  a  particular  Member  and
 to  have  20  or  30  other  members  get-
 ting  up  and  shouting  and  counter-
 shouting  or  to  listen  to  members  and
 then  dispose  it  of....  (Interruptions).
 Order,  please.  I  cannot  dispose  it  by
 just  being  strong  and  suppressing  be-
 cause  that  creates  more  trouble  I
 ave  one  example  the  other  day.  I  do
 not  say  that  we  have  wasted  time.
 We  spent  about  five  hours  on  that
 point  of  order,  whether  Mr.  Madhu
 Limaye  can  make  a  reference  to  the
 Choti  Sadri  gold  case...  (Interrup-
 tions)  Order,  please.

 SHRI  MADHU  LIMAYE  (Burka):
 That  is  not  the  point  The  pont  was
 whether  Mr  Madhu  Limaye  can  make
 a  reference  to  the  Lok  Sabha  debates,

 MR  DEPUTY-SPEAKER:  whether
 he  can  make  a  reference  to  that  If
 he  had  heen  allowed  ten  minutes  to
 make  a  reference  to  jt..

 SHRI  B  P.  MAURYA:  You  can
 give  the  ruling  without  hearing  the
 member  at  that  time.

 MR  DEPUTY-SPEAKER:  Order,
 please.  Now,  if  I  had  (Interrup-
 tions)  Order,  please  I  had  given  him
 CUnterruptons).  All  right,  if  Mem-

 bers  want  to  speak,  I  will  keep  quiet.

 SHRI  A  K.  M,  ISHAQUE  (Basir-
 hat):  We  are  patiently  listening  to
 you.
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 “SHRI  P.  MAURYA:  Again  I
 request  that  you  are  giving  time  to
 hon.  Members.  Again  you  will  come
 to  the  conclusion  and  time  of  the
 House  will  be  wasted.  Again  you
 are  going  to  waste  the  time  unneces-~
 sarily.

 MR.  DEPUTY-SPEAKER:  I  was
 going  to  say  that  if  we  were  not  <o
 sensitive  and  so  strong,  many  things
 could  be  disposed  of  in  ten  or  fifteen
 minutes.  When  we  get  into  a  con-
 frontation  with  each  other,  then  many
 things  go  on  and  instead  of  saving
 time,  we  are  spending  more  time.

 SHRI  छ,  P.  MAURYA:  You  are
 there  to  control  us.  But  you  give
 time  to  every  Member...  (Interrup-
 tions).

 MR.  DEPUTY-SPEAKER:  I  per-
 sonally  think  that  when  Members
 have  very  strong  points,  I  should  lis-
 ten  to  them  and  dispose  them  of..
 That  will  be  quicker.  But,  jf  the
 Speaker  is  on  his  legs  and  somebody
 else  shouts,  I  have  to  sit  down.  There
 is  excitement  on  both  sides  and  that
 takes  more  time.  So  I  would  like  to
 personally  appeal  to  the  Government
 to  kindly  co-operate.

 Threfore,  I  have  listened  to  Mr
 Jyotirmoy  Bosu.  I  will  dispose  of
 that..  (Interruptions)  I  am  coming

 (interruptions)  Order,  please.
 Yes,  I  will  listen  to  all  of  them  and
 dispose  it  of  But  I  will  make  this
 appeal  to  them  also.  After  I  have
 disposed  it  of  Jet  us  get  down  to  the
 business  on  hand.

 SHR!  S.  M.  BANERJEE:  The  pur-
 pose  of  raising  this  particular  issue,
 knowing  full-wel]  that  this  concerns
 the  State  Government  of  Raj-
 asthan

 MR.  DEPUTY-SPEAKER:  That  is
 another  point.

 SHRI  S.  M.  BANERJEE:  But  aris-
 ing  out  of  that,  whether  the  question

 of  the  employees  of  Rajasthan  Gov-
 ernment—I  arm  sure  Mr.  Maurya  also
 will  agree...  (Interruptions),

 MR.  DEPUTY-SPEAKER:  I  will
 request  you  that  we  have  disposed  it
 of.  Again  you  come  to  ft  and  you
 say  that  you  are  co-operating.

 SHRI  S.  M.  BANERJEE:  Our
 submission  ig  this,  that  you  have  got
 every  right  according  to  the  Rules  of
 this  House  to  either  expunge  or  ask
 the  Member  to  sit  down  if  he  persists
 in  irrelevance.  The  question  is;  your-
 self  and  the  Speaker  also  sometimes
 say  that  nothing  will  go  on  the  re-
 cord.  We  have  consulted  the  record.
 When  Mr.  Bosu  said,  ‘You  are  wise,

 I  am  unwise.’  ‘You  say  that  it  will
 not  go  on  record.  So,  ‘I  am  unwiss’
 does  not  go  on  record.  ‘You  are  in-
 telligible’  and  ‘I  am  not  intelligible’—
 4  am  not  intelligible’  does  not  go  on
 record.  So,  sometimes  when  you  read
 the  records  it  is  horrible.  We  do  not
 know  what  the  question  was  and  the
 answer  is  given.  So  I  request  you

 to  kindly  ask  us  to  sit  down  and  we
 will  do  it,  but  please  do  not  take  the
 extreme  step  of  ruling  that  nothing
 will  go  on  record.

 श्री  झल  विहारों  वाजपेयी  :
 उपाध्यक्ष  महोदय,  मैं  श्राप  का  ध्यान  बल  379
 की  भर  दिलाता  चाहूंगा  ।  इस  रूल  को  में  उद्धृत
 कर  कहा  ह

 “The  Secretary  shall  cause  to  be
 prepared  a  full  report  of  the  pro-
 cedings  of  the  House  at  each  of  ity
 sittings  and  shall,  as  soon  as  pra-
 cticable,  publish  it.  ”

 शब  यहां  फल-रिपोर्ट  से  क्‍या  प्रभिष्राय  है  ?

 सदन  में  जो  कछ  होता  है  ,  वह  रिपोर्ट  उस  को

 पूरी  तरह  से  प्रतिबिम्बित  करनी  चाहिए  ।  झगर
 वंश  निकाल  दिया  जाता  है  तो  वह  रिपोर्ट  पूरी
 नहीं  मानी  जागेगी ।  भ्रमर  इस  आधार  पर
 निकाला  जाता  है  कि  झ्ससदीय  शब्दों  का
 प्रयोग  तथा  ४,  तो  उस  के  लिए  लग  नियम  है  |
 उसके  भन्तरगंत  भाप  किसी  शब्दों को  शससदीब
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 करार  देकर  कार्यवाही  से  निकाल  सकते  हैं।  —sPreface  by  saying—while  coming  to

 लेकिन  बाप  ने  जिस  दल  को  उद्धृत  किया  हे-
 356—~

 “persists  in  irrelevance  or  in  tedi-
 oug  repetition  either  of  his  own
 arguments  or  of  the  arguments  used
 by  other  members  in  debate,  may
 direct  him  to  discontinue  his
 speech.”

 ane  इरेनेबेंस  की  बात  है  तो  श्राप  उस  मेम्बर
 को  भाषण  बन्द  करने  के  लिए  कह  सकते  हैं  1  ,

 ॉ  ही०  एन०  तिराहों  (गोपाल जगं):
 झगर  नहीं  करे,  तब  ?

 शो  प्रबल  बिहा  रे  बाजपे  7::उसके  खिलाफ

 कार्यवाही  कर  सकते  हैं,  उस  को  नेम  किया  जा
 सकता  हू,  उसे  सस्पेंड  किया  जा  सकता  है,  लेकिन
 नियम  की इस  कि  ताब  के  अनुस  ₹  किसी  मेम्बर
 को  भाषण  श्राप  रिपोर्टस  को  लिखने  के  लिए
 मना  नहीं  क्र  सकते  I  .  .

 करों  io  एप  तिखारो  :  कहने  के  बाद
 भी  वह  करता  रहे  तो  क्या  हो  !

 की  अटल  बिहारी  वाजपेयी  7  मगर  कोई
 सदस्य  बाप  की  अवहेलना  करता  हूँ,  आदेश  का
 पालन  नही  करता  हैं  तो  उसके  लिए  रस्ता

 खुला  हमारा  दू  -  लेकिन  का वाही  लिखी

 नही  जायगी--यह  ठीक  नही  है  ।

 उपाय  होटल,  श्राप  तो  बहुत  बड़े

 पालियामेन्टछिएन  है  1  दुनिया  में  प्रेस  देशों  में
 मी  पालियामेट्स  चल  रही  ४,  तनज़िया  के  किसी
 देश  क  लिय  मेस  मे  यह  नही  5  कि  मेरा
 जो  ब्योंगा,  वह  लिखा  नह  जायेगा  1  वह
 अवश्य  पख  जायगा  और  झेलनी  संगत-
 छिपा  नाका  देगी  |  बाप  अपन  नियम  पर

 पुन  विचार  करें,  नियम  के  बाहर  भा चरण  न
 करे  ।

 MR.  DEPUTY-SPEAKER:  That  is
 elesr  You  have  made  your  point.

 SHRI  SHYAMNANDAN  MISHRA
 (Becusarai)  First,  I  would  like  to

 this  very  point  because  that  created
 some  furore  on  the  other  side  of  the
 House—that  so  far  as  we  are  concern-
 ed,  we  find  you  functioning  in  the  most
 democratic  and  reasonable  manney,
 This  is  the  manner  which  should  cost
 us  less  in  terms  of  time  and  energy.
 Any  other  course  would  be  more

 costly.  Let  them  mind,  this.
 The  Chair  is  not  a  fuhrer,
 this  Chair  is  not  the  Master  of
 the  House  the  Chair  is  the  servant
 of  the  House  and  this  myst  be  borne
 in  mind.  Otherwise,  the  hon.  Mem-
 bers  on  the  other  side  are  bound  to
 era.  They  asked  you  to  give  a  ruling
 which  would  shut  ug  out.  That  is
 simply  not  possible.  (Interruptions).

 The  issue  with  which  we  are  strug-
 gling  is  whether  the  Chair  can  say
 that  anything  will  go  off  the  record,
 or  it  cannot  be  taken  on  record.  My
 submission  is  that  this  power  of  the
 Chair  cannot  be  used  as  an  instrument
 for  disciplining  an  hon.  Member.  For
 disciplining  a  Member  or  for  prevent-
 ing  or  controlling  disorder  in  the
 House  there  are  other  powers  in  the
 hands  of  the  Chair  and  if  the  Chair
 does  not  use  those  powers,  then  I
 think  the  Chair  is  not  performing  75
 duties  according  to  the  Rules  Now,
 here  the  question  is  that  if  an  hon.
 Member  oversteps  the  time  limit  of  if
 he  says  thet  he  will  go  on  sp-king
 without  heading  the  order  of  the
 Chair,  to  my  mind,  is  that  the  Chair
 should  name  the  hon  member  and  ask
 a  resolution  to  be  moved  in  the  House
 Otherwise,  a  problem  would  arise
 —it  may  well  be  that  in  thir  rase
 from  the  prartica)l  point  of  view  one
 would  concede  that  it  wou'd  ९१२००  time
 and  there  js  ro  other  way  for  vou—
 that  on  many  other  orersions
 very  reasonable  things  could  not  be
 placed  before  the  House  berance  the
 Chair  is,  in  our  humble  opinion.  not
 reasonable  in  not  allowine  the  Mem-~
 ber  to  exnress  his  opinion  Tht  is
 the  main  thing  that  I  would  like  to
 place  before  you.



 -
 a  भू  लि सतो.  i  उपाध्यक्ष  महोदय

 जम  में  यहां  शस  लेके  के  लिये  बड़ों  हुआ
 जा  उस  समय  मैंने  जो  शब्द  कहे  थे  कि.
 “में  समदांघ  सरकार  पर  अंकुश  लगाने'
 का  काम  भी  तलिष्ठापूर्वकः  कहूंगा'  इस  पर

 कुछ  सदस्यों  ने  आपत्ति  उठायी  और  गरमा-
 गरम  बहस  हुईं।  मैंने  बाद  में  ग्रध्यक्ष
 महोदय  को  एक  पत्र  लिखा  कौर  जित  नियमों
 का  इस  समय  हवाला  दिया  गया  है,  नियम
 379  और  380,  उन  के  सबका  में  मैंने

 दो  बातें  कहीं  थीं  कि  शब्द  संसदीय  और
 अशिष्ट  नहीं  हैं  तो  उनको  श्राप  काट  नहीं
 सकते,  और  न  यहां  पर  कहा  जाय  हर  चीज
 को  रेज़ाई  करना  यह  सेक्रेटरी  का  कर्तव्य  है,
 ग्रौशब्लीगेट्री!  है  ।  इसलिये  ड्राप  कभी  कह
 हा  नहीं  सकते  कि  फलां  फलां  सदस्य:जो  कोल
 रहें  हैं  उनकी  बातों  को  लिखिये  मत  |

 में  अपने  से  पूर्व  बोलने  वाले  दोनों
 सदस्यों  से  सहमत  हुं  कि  जरगर  आप  की  राय
 में  कोई  सदस्य  अनुशासन  के  खिलाफ  काम
 कर  रहा  है  और  यहां  की  व्यवस्था  को  बिगाड़ता
 है  तो  उसके  लिये  दूसरी  प्रक्रिया  हैं।  मैं  इस
 राय  का  नहीं  हूं  कि  मेम्बर  को  नेम  किया
 जाये।  में  इसके  पक्ष  में  नहीं  हुं।  और  श्राप
 जानते  हैं  के  चौथी  लोक  सभा  में  जो  सभापति
 थे  उन्‍होंने  एक  दफा  भी  किप्ती  भी  सदस्य
 के  खिलाफ  ऐक्शन  नहीं  लिया,  हालांकि
 तीसरी  लोक  सभा  में  सरदार  हुकम  सिंह
 साहव  अक्सर  किया  करते  थे।  मुझको
 भी  उन्होंने  एक  दफा  5  दिन  के  लिये  सस्पेंड
 किया  था।  तो  मैं  यह  सत्र  नहीं  चाहता  ।
 कोई  ऐसा  तरीका  निकाला  जाय  कि  मेम्बरों
 को  अपनी  राग  अभिव्यक्त  करने  का  ये  मौका
 मिले  और  सदन  की  कार्यवाही  भी  चलता

 रहे  1

 SHRI  H.  N.  MUKERJEE  (Calcutta-
 North-East):  Sir,  I  think  yOu  have
 already  indicated  that  everything
 said  in  this  House  is  entitled  to  be
 recorded.  When  Mr.  Vajpayee  was

 raising  this  point  youl  seemed  to  indi-
 cate  your  concurrence  with  that  gene-
 ral  proposition,  let  everything  said;  in
 this  House  be  entitled  ipso  facto  to
 be.  recorded:  The  diffculty  here  is;
 physically  speaking,  it:  becomes  im-.
 possible.  to  record:  something  or.  the
 other.  All  of  us  more.  or  less.  have
 been  victims  of  this  practice  which
 has  emanated  from  the  Chair,  maxbe,
 instructions  are  given  to  the  recorders
 here  and  things  that  we  say  and-
 obviously  were  heard  have  not  been
 recorded.  I  feel,  Sir,  that  there  is
 no  need  for  repeating  the  proposition
 that  everything  said.  has  to  be  record-
 ed.  But  I  can  quite  appreciate  the
 example  to  which  you  have  referred
 yourself  in  regard  to  the.  occasion
 where  a  Member  refuses  to  ४४००  at
 your  behest.  Mr.  Vajpayee  hag  sug-
 gested  of  course  and  Mr.  Mishra  has
 repeated  that  disciplinary  proceedings
 can  be  jnvoked  in  such  a  case.  But
 my  feeling  is,  we  should  take  a  more
 imaginative  view  of  the  rules.  Ac-
 tually  rules  are  intended  to  be  main-
 tained  by  a  body  of  human  beings.
 And,  actually,  as  we  find  in  the  case
 of  trade  unions,  when  they  ‘work  to
 rule’  their  work  is  hardy  anything
 to  speak  of,  they  hardly  work  at  all!
 Now,  if  we  stick  to  the  rules  jn  a
 ritiqd  fashion  then  possibly  nothing
 can  be  done.  Most  of  the  people  here
 quite  often  do  not  observe  the  rules.
 The  Minister  of  Parliamentary  Aff-
 airs  crosses  the  floor  between  you  and
 the  speaker.  A  little  while  ago  Mr.
 Bosu  was  moving  about  the  place
 when  vou  were  on  your  feet  which
 is  an  absolutely  impermissible  thing.

 Therefore,  the  spirit  of  the  rules
 has  got  to  be  observed.  Even,  in  the
 House,  there  is  a  temper  which  makes.
 it  impossible  for  the  proceedings  to.
 be  conducted  as  you  must  have  dis-
 covered  too  often  and  we  also  have
 discovered,  Therefore  something  must
 be  rotten  in  the  State  of  Denmark..
 This  cannot  be  remedied,  I  submit  to
 you  with  all  respecta-by,  having  dis-
 cussion  of  the  sort  that  we  are  having.
 very  delectably  for  the  last  three  or
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 four  days.  It  is  important  that  you
 and:  the  Speaker  himeelf  call  repre-
 sentatives  of  different  parties  in  the
 Chamber  and  discuss  it.  Unless  there
 is  an  understanding  between  the  diffe-
 rent  elements  in  the  Opposition  and
 the  Government  that  we  intend  to
 observe  the  ruleg  in  spirit  and  not
 only  in  form,  nothing  would  happen
 in  this  Parliament.  Mere  insistence
 on  the  rules  also  would  not  help.
 Your  practical  difficulty  when  a  parti-
 cular  Member  ceases  to  speak  is
 there.  Then  you  are  advised.  If  Shri
 Mishra  or  Shrj  Vajpayee  are  in  the
 Chair  they  would  have  distinctly  un-
 derstood  the  significance  before  nam-
 ing  a  Member  hecause  naming  a
 Member  has  implications  to  which  the
 Chair  does  not  usually  wish  io
 resort  That  is  why,  I  request  you
 with  all  hunmility  to  call  the  represen-
 tatives  meeting  and  discuss  that.  If
 discussion  does  not  lead  to  a  decisjon,
 you  hell  with  the  system.  It  जा
 break  down  as  it  is  perhaps  intended
 by  history.

 MR.  DEPUTY-SPEAKER:  I  think
 we  may  go  on,  (Interruptions).  Mr.
 Bosu,  if  all  of  you  speak  and  I  should
 not  speak,  then  I  will  sit  down.  |
 have  listened  to  everybody.  Kindly
 listen  to  me  also.

 Now,  I  come  to  this  question  of  this
 particular  procedure  of  recording  the
 speeches  of  Members  in  the  House
 (interruptions).  If  you  do  not  have

 the  patience  to  listen  what  can  I  do?
 This  has  been  brewing  for  some  time
 And  I  have  here  before  me—the
 Table  has  placed  it  before  me—the
 correspondence  which  Shri  Joytirmoy
 Bosu  has  had  with  the  Hon.  Speaker.
 It  is  before  me.  It  seems  Shri  Bosy
 had  drawn  the  attention  of  the
 Speaker  to  this  particular  practice  and
 has  objected  very  strongly  to  certain
 things  not  going  into  the  record  on
 the  orders  of  the  Chair  and  the  Hon-
 ourable  Speaker  hag  also  written  to
 Shri  Bosu  about  this  and  this  letter
 ig  in  front  of  me~—letter  from  Shri
 Bosu  to  the  Hon.  Speaker  is  before
 me.  Thet  is  about  the  same  question.

 It  is  well  that  you  have  brought  it
 up.  We  can  dispose  it  of.  (Inter-
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 ruptions).  This  is  Mr.  Bosu's  reply
 to  the  Speaker's  letter.  Now,  as  far
 ag  I  am  concerned,  I  have  tried  my
 level  best  to  see  that  all  that  the
 Members  say  find  a  reflection  in  the
 records.  Just  now  what  happened.
 There  js  nothing  in  the  Agenda  about
 Rajasthan.  Strictly  speaking,  if  you
 go  by  the  Constitution,  what  hap-
 pened  in  Rajasthan  is  the  responsibi«
 lity  of  the  Rajasthan  State  Govern-
 ment  and  the  Rajasthan  Assembily  be-
 cause  both  are  functioning  there.

 AN  HON.  MEMBER:  They  are
 not  functioning.

 MR.  DEPUTY-SPEAKER:  Consti-
 tutionally  they  are  still  there;  the
 Chief  Minister  is  still  there;  the
 Assembly  is  still  there.  So.  if  we  go
 by  the  Constitution,  really,  we  should
 not  discuss  these  things.  But,  I  know
 that  members  are  very  much
 exercised  about  it.  I  know
 the  sort  of  a  confrontation  that  is
 taking  place  in  Rajasthan.  We  all
 read  about  that  in  the  papers  and  it
 is  natural  for  the  Members  to  be
 exercised  about  this  because  certain
 very  prave  things  are  happening  in
 one  part  of  the  country  and  althouga,
 strictly  speaking,  according  to  the
 rules  (Interruptions)  well,  I  do  not
 know  it,  but  at  least  the  papers  give
 that  kind  of  impression,  let  us  not
 talk  about  it  here—I  should  not  al-
 low  it  but,  in  spite  of  it,  because  che
 Members  feel  exercised  about  it,  I
 have  allowed  these  things  to  be  rajs-
 ed.  I  have  sat  down  and  I  am  svre
 everything  has  gone  on  record—what
 Shri  Vajpayee  has  said,  what  Shri
 Banerjee  has  said,  what  the  honour-
 able  gentleman  there  has  said  and
 what  three  or  four  of  them  have  said
 about  this  have  all  gone  on  record.
 But,  because  I  have  the  time  of  the
 House  before  me  and  more  importart
 business—this  is  not  on  the  order
 paper—I  have  got  to  put  certain
 limits  about  this.  Let  me  dispose  of
 this  so  that  there  may  not  be  any  mis-
 understanding.  And  therefore,  when
 the  hon.  Member  was  going  on  and
 on,  I  asked  him  to  stop  and  he  woulda
 not  stop,  Now,  what  is  the  remedy
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 in  the  handy  of  the  Chair?  Now,  this
 is  what  we  are  concerned  with,

 AN  HON.  MEMBER:  Name  him.

 MR.  DEPUTY-SPEAKER:  It  is
 not  so  easy.  If  we  start  naming
 everybody,  then  we  have  all  kinds  of
 things  inside  this  House  and  this
 Parliament  will  go  I  fully  agree
 that  these  rules  which  we  have  made
 for  ourselves  are  there  to  guide  us
 in  the  conduct  of  our  affairs  in  this
 House.  I  am  also  fully  aware  that
 the  rules  cannot  be  rigidly  applied,
 especially  in  the  evolving  situation
 that  we  have  in  India  today.  It  is
 not  so  much  the  letter  of  the  rules  as
 the  way  in  which  we  apply  the  rules,
 that  38  important,  because  we  know
 that  very  often  we  have  gone  out  of
 the  rules,  and  that  is  quite  correct,
 But  I  think  that  the  rules  do  envisage
 this  kind  of  thing.  I  have  read  out
 rule  356  just  now,  and  I  have  brought
 it  to  the  notice  of  the  House.  I  shall
 read  it  out  again,  and  I  would  like  to
 have  the  guidance  of  hon.  Members
 in  this  matter....

 AN  HON.  MEMBER:  Again?

 MR  DEPUTY-SPEAKER:  Since
 they  have  raised  it,  jet  me  reply  to
 their  satisfaction.

 SHRI  VIKRAM  MAHAJAN  (Kan-
 gra)’  Kindly  read  rules  356  and  380

 SHRI  JYOTIRMOY  BOSU:  Read
 also  article  05  (l)  of  the  Constitu-
 tion.

 MR.  DEPUTY-SPEAKER:
 ruls  says:

 “The  Speaker,  after  having  called
 the  attention  of  the  House  to  *he
 conduct  of  a  member  who  persists
 in  irrelevance  or  in  tedious  repeti-
 tion  either  of  his  own  rreuments  or
 of  the  arguments  used  hy  other
 members  in  debate,  may  direct  him
 to  discontinue  his  speech.”

 The
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 This  is  what  the  rule  says.  Suppose
 a  Member  goes  on  repeating  himself,
 taking  the  time  of  the  House,  and
 the  Chair  asks  him  to  discontinue.
 So  long  as  the  Chair  hag  not  asked
 him  to  discontinue,  what  he  says  is
 on  record,  But  when  the  point  comes
 when  the  Chair  asks  him  to  discon-
 tinue  but  he  does  not  discontinue,
 then  what  is  the  remedy?  This  is  a
 thing  to  be  considered  very  very
 carefully.  Some  Members  have  said
 ‘Name  him',  Throw  him  out’.  ‘Sus-
 pend  him’  and  so  on.  These  are  ex-
 treme  measures  to  be  resorted  to  only
 in  the  ultimate  extremity.  If  we
 start  resorting  to  this  kind  of  thing
 every  day,  then  there  will  be  naming
 and  throwing  out  of  Members  every
 day;  and  where  do  we  land?

 SHRI  JYOTIRMOY  BOSU:  What
 you  are  doing  is  far  more  dangerous.

 MR  DEPUTY-SPEAKER:  I  am
 just  posing  the  question  before  non
 Members  J  am  not  giving  »  rviing
 Let  not  hon  Members  take  what  I
 say  to  be  in  the  manner  of  a  7)  ng,

 SHRI  DARPARA  SINGH  (Fu  suar-
 pur):  Shri  Mukherjee  has  ven  a
 good  suggestion  and  you  mav  il  a
 conference.

 MR  DFPUTY-SPEAKEP  am
 coming  to  thot  Therefor  valid
 request  al}  Members  to  th  द  out
 this  seriou'tv  that  some  ra  edia
 has  to  be  found.

 SHRI  VIKRAM  MAHAJ4"  You
 may  call  a  conference.  I.ct  stop
 this  here

 MR  DF  ''TY-SPEAKE?P  ‘ink,
 therefo'e  ‘  what  Prof  ‘rfee
 has)  supsot-d  is  gond  is
 imnor‘ar  vould  not  7  Ve  give
 aruline  ।  this  matter  be:  carved
 to  the  Speaker.
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 SHRI  JYOTIRMOY  BOSU:
 Rules  Committee.

 To  the

 MR,  DEPUTY-SPEAKER:  of
 course,  it  has  to  be  referred  to  the
 Speaker,  and  the  Speaker  will  call
 the  Rules  Committee  meeting.  Let
 this  matter  be  referred  to  the  Spea-
 ker  and  let  the  matter  be  brought
 before  the  Rules  Committee  in  which
 all  representatives  will  be  there,  and
 some  solution  has  to  be  found  in  re-
 gard  to  this.  If  hon.  Members
 agree,  now,  let  us  stop  this  matter
 here.

 Now,  I  would  request  Shri  Jyotir-
 moy  Bosu  to  continue  his  speech.

 SHRI  SHYAMNANDAN  MISHRA:
 What  about  the  points  which  we  had
 raised  yesterday?

 SHRI  S.  M.  BANERJEE:  The
 Home  Minister  should  make  a  state-
 ment  on  Rajasthan....

 MR.  DEPUTY-SPEAKER:  Shri
 Baner,ee  is  a  senior  Member  of  the
 House.  Why  should  he  not  coope-
 rate  in  running  this  House?  We  have
 disposid  of  one  thing,  and  now  I  am
 to  tak:  up  this  Proclamation  in  rela-
 tion  te  UP.

 Now,  Mr.  Banerjee,  I  would  make
 a  req  est  to  you.  We  have  started.
 Again  you  interject  Rajasthan  into
 this.  ‘  really  do  not  understand.
 You  )  ave  made  a  statement.  The
 Home  Winister  did  take  note  of  it.
 Let  lr  a  decide  what  he  does  about
 it.  P  ase  do  not  interject  it  again
 (Inter  yptions).

 SHRI  NAWAL  KISHORE  SHAR-
 MA:  Shri  Banerjee  has  no  right  to
 speak  about  Rajasthan  (Interrup-
 tions).

 MR.  DEPUTY-SPEAKER:  Order
 please.  Do  not  interject  Rajasthan
 any  more.  Let  us  go  to  UP  now.

 Matter  under  278: Rule  आप
 42.485  hres.

 STATUTORY  RESOLUTION  RE.
 PROCLAMATION  IN  RELATION  TO
 UTTAR  PRADESH—Contd,

 MR.  DEPUTY-SPEAKER:  ‘Yester-
 day,  there  were  a  few  hanging  mat-
 ters.  That  is  correct.  I  wil]  hear
 Shri  Guha.  But  be  short.  If  you
 promise  to  be  short,  I  will  hear  you.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  He  is  always  every
 short  (Interruptions),

 SHRI  K.  D.  MALAVIYA  (Domaria~
 ganj):  I  would  beg  of  you  to  forget
 what  happened  yesterday.  Let  us
 resume  the  discussion  on  UP  now.

 MR.  DEPUTY-SPEAKER:  If  the
 House  agrees.

 SHRI  SAMAR  GUHA  (Contai):
 No,  Sir.  I  have  a  submission  to  make
 without  any  anger.  Yesterday,  my
 hon.  friend,  Shri  Bhagwat  Jha  Azad.

 MR.  DEPUTY-SPEAKER:  I  have
 it  here.

 SHRI  SAMAR  GUHA:  I  have  a
 duty  to  discharge  to  my  party  and
 to  my  party  colleagues.  Yesterday,
 Shri  Bhagwat  Jha  Azad  made  a  seri-
 ous  charge  and  complaint  against  our
 party  member,  Shri  Madhu  Limaye,
 that  he  has  spent  about  Rs,  40  lakhs
 in  the  Banka  bye-election.

 SHRI  B,  P.  MAURYA  (Hapur):  It
 ‘was  a  counter-charge.

 SHRI  DARBARA  SINGH  (Hosbiar-
 pur):  Again  the  game  hag  started.

 SHRI  BHAGWAT  JHA  AZAD
 Earlier  he  made  a

 against  me.  What.



 President’:  Rule
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 SHRI  SAMAR  GUHA:  Shri  Azad
 made  this  charge  in  reply  to  certain
 observations  made  by  Shri  Limaye  in
 regard  to  certain  statements  which
 ‘were  reported  to  have  been  made  by
 Shri  Ghia  of  Gujarat  and  Shri  Bhag-
 wat  Jha  Azad  of  Bihar,  These  reports
 had  appeared  in  the  press  and  they
 were  not  contradicted.  None  of  the
 papers  which  carried  these  reports  is
 a  small  local  or  mofussil  paper,  It  ap~
 peared  in  all  the  important  news-
 papers  published  in  Delhi,  and  they
 are  known  88  national  papers,

 279

 Therefore,  according  to  the  pro-
 priety  of  the  House,  my  hon.  friend,
 Shri  Madhu  Limaya,  was  entitled  to
 make  a  reference  to  these  statements
 that  were  made  by  a  certain  hon.
 member  of  the  House  and  an  hon.
 member  outside.  But  in  reply  to
 that,  Shri  Azad  made  a  very  serious
 charge  acainst  Shri  Madhu  Limaye.
 If  it  7४  accepted  without  protest  or  if
 it  is  jJeft  unexpunged,  it  casts  a  slur
 on  the  Charr.  it  casts  a  slur  on  the
 Election  Commission,  it  casts  a  slur
 on  the  whole  House,  because  no  mem-
 ber  elected  to  ths  this  House  can  spend
 more  than  Rs  35,000.  Therefore,  it
 was  in  the  fitness  of  things  that  Shri
 Madhu  Limaye  made  a  challenge:
 let  there  be  an  investigation,  let  a
 committee  be  constituted  and  if  it  is
 the  finding  of  the  inquiry  committee
 that  he  has  spent  Rs  20  lakhs

 SHRIt  JYOTIRMOY  RBOSU  (Dia-
 mand  Harbour):  I  have  given  a  mo-
 tion  slready.

 SHRI  SAMAR  GUHA:  roc  that  he
 has  spent  more  than  the  permissible
 amount,  he  would  resign;  also  if  :t  is
 proved  wrong,  whether  the  hoa.
 member,  Shri  Azad,  would  resign?

 These  are  the  points  and  counter-
 points.  I  must  say  there  was  a  little
 bit  of  heroics  on  both  sides.  But  J
 want  to  ask  whether  my  hon,  friend,
 Shri  Azad,  is  going  to  withdraw  the
 #llegation.  If  not,  whether  you  are
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 going  to  expunge  it  or  whether  you
 are  going  to  institute  an  inquiry?
 This  has  already  appeared  in  the
 press.  You  have  to  take  appropriate
 action,  It  is  your  duty  to  constitute
 an  enquiry  committee  to  go  into  the
 matter  or  the  hon.  friend  must  with.
 draw  it.  Otherwise,  we  cannot  take
 it  lying  down  when  he  hag  cast  an
 aspersion  on  this  House  and  का  Par-
 liament  as  a  whole,

 SHRI  BHAGWAT
 Shall  I  speak?

 JHA  AZAD:

 MR.  DEPUTY-SPEAKER:  No.
 (Interruptions)  Please  sit  down.
 Order,  order.  Now,  there  are  two
 views  77  the  House.  One  is  that
 whatever  has  gone  on  record  yester-
 day,  let  it  be  there  and  let  us  resume
 the  discussion  on  the  resolution  it-
 self.  That  is  one  view.  Another
 view,  which  has  been  given  expres-
 sion  to  by  Shri  Samar  Guha,  is  that
 we  must  dispose  of  this  matter  one
 way  or  the  other  first,  before  we  re-
 sume  this  discussion  These  are  the
 two  views.  In  this  connection,  I
 must  say  that  here  before  me  I  have
 two  letters,  one  from  Shri  Madhu
 Limaye—

 AN  HON  MEMBER:  Please  read
 rt.

 MR,  DEPUTY-SPEAKER:  Well,
 I  will  come  to  that—and  another
 letter  on  the  same  question  that  was
 raised  by  Shri  Samar  Guha,  from
 Shri  Jyotirmoy  Bosu.  They  are  onlv
 letters.  They  are  not  in  the  form  of
 any  motion.

 SHRI  JYOTIRMOY  BOSU:  I  have
 given  a  motion,  Sir.

 MR.  DEPUTY-SPEAKER:  Mr.
 Bosu  says  he  has  given  a  motion.  TI
 think  that  in  order  that  the  House
 should  be  seized  of  the  matter,  I  will
 read  out  these  two  letters  that  I  have

 before  me.
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 AN  HON,  MEMBER:  I  do  -not
 think  there  is  need  for  this.

 MR.  DEPUTY-SPEAKER:  When
 he  challenges,  why  not  read  the  let-
 ters?  Mr,  Jyotirmoy  Bosu’s  letter  is
 like  this—

 SHRI  VASANT  SATHE  (Akola):
 If  it  is  not  a  motion,  why  read  it?
 What  is  the  sanctity?

 MR.  DEPUTY-SPEAKER:  Let  us
 not  get  into  arguments.  Let  the
 House  be  satisfied.

 AN  HON,  MEMBER:  Bury  the
 hatchet.

 MR.  DEPUTY-SPEAKER:  If
 everybody  agrees,  I  would  be  the
 happiest  person.  This  is  what  Mr
 Bosu  has  written.  It  is  to  the  Spea-
 ker,  Lok  Sabha.  The  letter  says:

 “Dear  Sir,

 “Regarding  the  Uttar  Pradesh
 debate  yesterday,  two  very  im-
 portant  things  came  on  the  surface.
 One  is,  Shri  Bhagwat  Jha  Azad’s
 charge  against  Shri  Madhu  Limsye
 that  he  has  collected  Rs.  0  lakhs
 for  his  election  which  he  had  spent
 during  his  Banka  election.  Shri
 Madhu  Limaye  announced  that  a
 Parliamentary  Committee  be  con-
 stituted  to  probe  into  the  matter.
 and  should  Shri  Bhagwat  Jha
 Azad’s  charges  are  proved  to  be
 true,  Shri  Limaye  will  resign  his
 seat.  This  is  a  very  serious  matter
 and  your  observation  will  be  neces-
 sary  on  this.”

 SHRI  8,  P.  MAURYA:  If  it  is
 proved  he  will  be  disqualtfied.
 (Interruptions)

 MR  DEPUTY-SPEAKER:  Order,
 please  Here,  he  only  says,  “Your
 observation  कती!  be  necessary.”  (In-
 terruptions).  Order,  please.  This  is
 the  first  thing.  Secondly,  he  says:

 “Prof.  Mukherjee  hag  stated  that
 whenever  a  Member  makes  an  alle-
 gation  he  should  do  it  on  his  own
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 responsibility  and  he  should  be
 convinced  about  the  substance  of
 it.  This  Prof,  Mukerjee  announ-
 ced  while  I  was  charging  a  Central
 Cabinet  Minister  of  toppling  the
 Bihar  Government  headed  by  Shri
 Kedar  Pandey  with  the  help  ०
 money-bags.  Here  also  your
 observation  will  be  necessary.”

 Mr.  Bosu.  ts  that  a  motion  under  rule
 184?  You  have  not  referred  to  the
 rules.  You  have  only  called  for  an
 observation  from  the  Chair.

 SHRI  JYOTIRMOY  BOSU:  I  have
 given  my  motion.

 MR,  DEPUTY-SPEAKER:  It  ts  not
 before  me.  (Interruptions)  The  point
 here  is  that  he  has  given  a  motion;
 the  motion  is  not  before  me.

 SHRI  JYOTIRMOY  BOSU:  I  have
 given  a  separate  motion.

 MR  DEPUTY-SPEAKER:  It  is
 hot  before  me  yet.

 I.  will  read  out  Mr.  Madhu  Lim-
 aye’s  letter  as  he  wants  it  to  ‘be
 read.

 “Yesterday  Shri  Bhagwat  Jha
 Azad,  angered  by  my  reference  to
 the  statement  about  the  use  of
 money  power  in  the  election  of  the
 Bihar  Congress  Legislature  Party

 leader,  made  a  wild  allegation
 against  me  that  I  spent  Rs.  0  lakhs
 of  black  money  in  my  Banka  elec-
 tion.  I  immediately  challenged
 him  to  agree  to  a  parliamentary
 probe  and  I  said:  if  the  Committee
 sustained  Shri  Bhagwat  Jha  Azad’s
 charge,  I  shal]  immediately  resign
 my  seat;  if  however  his  charge  is
 not  sustained  he  should  agree  to
 vacant  his  seat.  As  Prof.  Muker-
 jee  says,  let  us  go  to  the  root  of  the
 matter  and  have  the  charges  sus-
 tantiated.  I  request  you,  therefore,
 to  appoint  a  representative  parlia-
 mentary  committee  to  probe  the
 matter.”
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 Lie,  Deputy-Speaker]
 eee  (interruptions)  Order,  please.
 Let  us  dispose  rt  of.  I  would  not
 dike  at  this  stage  to  give  any  obser-
 vations.  I  ghall  come  only  to  the

 ‘question  of  parliamentary  committee.  .
 (Interruptions)

 SHRI  MADHU  LIMAYE  (Banka):
 I  have  written  to  the  Speaker;  let
 him  decide.

 MR.  DEPUTY-SPEAKER:  I  think
 in  a  matter  like  this  which  is  fairly
 serious,  it  is  necessary  that  certain
 facts  be  considered.  Yesterday,
 Prof  Mukerjee,  [  think  had  made
 a  very  constructive  suggestion  that
 whenever  allegations  are  made  they
 should  be  based  on  certain  facts  and
 the  Member  should  be  ready  to
 vouch  for  the  veracity  and  for  those
 facts,  whether  it  38  in  a  document  or
 any  source  of  information;  or  Prof.
 Mukerjee  even  said,  any  report  in
 any  reputed  paper,  something  has
 to  be  produced.  Otherwise  just  al-
 legation  and  al]  that  sort  of  thing
 will  be  wild,  therefore  I  think  this
 ‘matter  should  end  here.  If  Mem-
 bers  can  place  certain  facts  before
 the  Speaker  and  convince  him  that
 a  parliamentary  committee  is  neccs-
 sary  to  go  into  those  allegations....

 शोम शु लिमये  यह  श्री  भागवत  झा

 आजाद  क्री  माग  नही  है,  मेरी  मांग  है।

 मुझ  पर  ऑ्ारोग  लगाया  गया  है  (व्यवधान)  |

 MR.  DEPUTY-SPEAKER:
 order.

 SHRI  BHAGWAT  JHA  AZAD:  In
 that  case  you  have  to  hear  our  point
 of  view  before  you  talk  about  that
 committee,  because  it  seems  we
 have  done  every  thing  wrong
 and  they  have  done  nothing  wrong.

 ‘You  must  hear  us.  This  is  not  the  first
 time  that  this  has  been  said.  I  am
 prepared  to  produce  one  thousand  per-
 sons  ih  my  constituency  who  will
 say  that  Mr.  Madhu  Limaye  gave  me
 enough  money  which  was  more  than

 Order,
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 Rs.  0  lakhs.  The  point  is  that  when
 Mr.  Jyotixmoy  Bosu  yesterday  said
 naming  our  leader,  I  questioned  it.
 All  this  time,  since  Madhu  Limaye
 has  entered  this  Parliament,  every
 now  and  then  he  says  these  things;  he
 has  specialised  in  character  assas-
 sination.  Yesterday  Shri  Jyotirmoy
 Bosu  said  Shri  Dixit’s  name  and
 somebody  else's  name.  If  you  want
 a  committee,  we  are  prepared  to  have
 a  committee  and  let  that  matter  be
 finished.  I  am  not  going  to  oblige
 Madhu  Limaye  and  resign  my  seat.
 If  it  comes  to  that  I  will  fight  and  I
 wil]  make  him  forfeit  his  deposit.
 Let  him  resign;  I  shall  not  resign.  I
 have  no  black  money  like  Madhu
 Limaye,  and  black  money  to  fight
 as  he  has  got.  What  does  he  mean
 by  this?  They  are  challenging  our
 leader  day  and  night  in  this  House,
 Mr,  Bosu  mentioned  even  yesterday
 that  money  bags  were  helping  them.
 we  shall  not  resign....  (Interruptions)
 Today  Mr.  Limaye  cares  fo:  parlia-
 mentary  decorum  and  decency.  But
 what  happened  yesterday?  Yester-
 day  he  said  that  my  leader  had  got
 Rs.  25  jakhs.  Are  you  prepared  to
 expunge  what  Mr.  Bosu  said  yester-
 day?  He  started  by  saying  such
 things;  he  said  this  about  Mr.  Dixit
 Let  there  be  a  committee  as  you  have
 said.  I  am  sure  a  hundred  times  the
 opposition  has  charged  us  of  taking
 money.  This  morning  Prof,  Danda-
 vate  said  that  this  Government  was
 in  collution  with  blackmarketeers  and
 bootleggers.  Can  he  prove  that?
 How  do  these  statements  go  on?  If
 I  say  what  I  have  seen,  I  am  wrong;
 and  what  they  say  every  day  is  not
 wrong?  What  is  all  this....(Inter-
 ruptions)

 I  stand  by  what  I  said.  Every  day
 they  are  flouting  the  decorum  of  this
 House  If  there  is  one  party  which

 is  flouting  the  decorum  it  is  the  S.P.,
 right  from  Dr.  Manohar  Lohia  upto
 Shri  Madhu  Limaye,  they  have  killed
 the  parliamentary  decorum.  This
 gentleman  is  responsible  for  killing
 parliamentary  decorum  every  now
 and  then,  (Interruptions)
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 i  :  this
 Parliament  or  what  is  it,  I  would  like
 to  know.  You  are  in  the  Chair  and

 and  dignity  of  this  House.  Wil,  you
 allow  this  member  to  accuse  my  party
 and  my  leaders  like  this  in  every
 possible  manner  without  anything  to
 substantiate  it?  They  are  assisinat-
 ing  the  character  of  the  opposition
 party  members.  He  has  added  fuel
 to  the  fire.  Mr.  Madhu  Limaye  did
 not  say  that  the  Congress  Party  had
 spent  Rs.  25  lakhs  or  32  lakhs,  88  he
 said.  He  has  further  stated  that  he
 can  produce  thousand  voters  who  re-
 ceived  money  from  Shri  Limaye,  Sir,
 you  have  no  escape  but  to  in-
 stitute  an  enquiry  committee  into  the
 wholematter.  Otherwise,  you  have  to
 name  that  member  and  ask  him  to
 substantiate  the  charge  he  has  made
 on  the  floor  of  the  House.  Let  him
 mame  a  dozen  persons,  not  to  speak  of
 a  thousand,  to  whom  Mr.  Limaye  has
 given  any  money.  Is  this  Parliament
 or  what?  Is  there  any  sense  of
 dignity  in  the  members.  He  has  not
 spared  even  Dr.  Ram  Manohar  Lohia,
 a  person  who  is  known  to  have  served
 our  country  so  much  and  who  was  a
 member  of  this  House.  Whatever
 may  be  his  assessment  of  Dr  Lohia,
 he  has  not  spared  even  that  great
 socialist  leader.  You  have  allowed  it.
 We  are  not  going  to  take  it  lying
 down  What  steps  are  you  going  to
 take  when  he  has  made  these  wild
 allegations?

 I  will  conclude  by  saying  that  he
 has  made  allegations  sgainst  my
 party;  he  has  made  allegations  againat
 my  leader,  Dr.  Lohia,  and  he  has
 made  a  personal  charge  of  election
 malpractice  against  the  elected  Mem-
 ber  of  the  Hoyse  from  Bihar.  Shri
 Madhu  Limaye,  These  are  the  three
 accusations  that  have  been  made,  I
 want  that  you  should  take  an  appro-
 priate  action  as  you  consider  fit.  (In-
 terruptions).

 DR  KAAS  (Bombay  South):
 ‘Where  wes  Mr.  Samar  Guha  when
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 Shri  Madhu  Limaye  and  Shri  Jyotir-
 moy  Bosu  were  talking  alj  unparlia-
 mentary  things...  (Interruptions)  He
 will  never  stand  up  and  object  to  था
 that...  (Interruptions).

 MR.  DEPUTY-SPEAKER:  Order,
 please.  Now,  I  was  not  saying  whe-
 ther  there  should  be  a  parliamentary
 committee  or  there  should  not  be  a
 parliamentary  committee,  and  Mem-
 bers  got  excited.  I  was  trying  to
 point  out  the  procedure,  that  what-
 ever  you  do,  you  do  according  to  a
 certain  procedure.  In  the  first  place,
 the  Speaker  has  to  be  convinced  by
 certain  facts  and  documents...  (In-
 terruptions)  Order,  please...  I  have
 a  kind  of  a  motion—it  is  not  really
 a  motion—from  Shri  Jyotirmoy  8080.
 Just  now  it  has  come  to  me...  (Inter-
 ruptions).

 AN  HON.  MEMBER:  Don't  men-
 tion  it.  (Interruptions)

 DR.  KAILAS:  Sir,  9  your  pre-
 ence,  he  said  to  me,  “Shut  up.”
 (Interruptions)  This  should  be  stop-
 ped  once  and  for  all,  What  Mr.
 H  N.  Mukerjee  and  our  leader  had
 said,  we  all  accept  that.  But  we
 cannot  tolerate  all  this.  Every  day,
 the  time  of  the  House  is  being  wasted.
 This  cannot  be  allowed  any  more
 now  (Interruptions)  We  will  ce-
 taliate.  If  you  don’t  stop,  we  will
 stop  them.  They  cannot  talk  in  an
 unparliamentary  manner.  There  has
 to  be  decorum  in  the  House.  We
 want  decorum  in  the  House.  They
 cannot  go  on  like  that.

 MR.  DEPUTY-SPEAKER:  Dr.
 Kailas,  that  is  enough.  IT  am  in  the
 midst  of  one  problem.  Now,  you
 want  to  raise  another  problem.  We
 ean  never  clinch  any  issue,

 Now,  Shri  Jyotirmoy  Bosu  has
 given  notice  of  some  kind  of  a  mo-
 tion...

 AN  HON,  MEMBER:  Don't  take
 notice  of  it.
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 MR.  DEPUTY-SPEAKER:  If  I  do
 not  take  notice,  it  means  more  trou-
 bie.  (Interruptions)  Order,  please.

 I  was  only  trying  to  point  out  the
 procedure.  If  a  parliamentary  com-
 mittee  is  to  be  appointed  at  all,  be-
 cause  this  has  been  raised  in  the
 House,  there  is  a  certain  procedure
 for  it.  Now,  one  of  the  things  is  that
 notice  of  a  motion  has  to  be  given
 under  Rule  184,  It  is  for  the  Speaker
 to  decide  whether  to  give  consent  tc
 that  or  not  to  give  consent  to  that.
 We  have  not  come  to  that  stage  now.
 I  am  only  pointing  out  that  for  the
 Speaker,  to  make  up  his  mind,  he
 must  have  certain  more  facts  before
 him,  before  he  makes  up  his  mind.
 Also  if  at  all  a  committee  is  to  be
 appointed,  xt  cannot  be  done  right
 now:  a  proper  Resolution  has  to
 come  (Interruption)  You  can
 complete  my  speech,

 SHRI  Y.  S.  MAHAJAN  (Buldana):
 Let  us  finish  the  discussion  on  this
 and  resume  our  discussion  on  U.P.

 SHRI  SAT  PAL  KAPUR:  You  can
 discuss  this  matter  with  the  Speaker.

 SHRI  Y.  Ss.  MAHAJAN:  All  the
 leaders  can  be  called  and  this  matter
 can  be  discussed.  Now  let  us  have
 the  discussion  on  U.P.  After  all,  there
 aie  certain  things  which  are  more
 important  and  there  are  certain  things
 which  are  less  important.  This  dis-
 cussion  can  take  place  tomorrow.
 What  I  submit  humblv  is  that  ‘his
 discussion  may  he  postpo:  ed  and,  for
 a  change,  let  us  start  with  the  dis-
 cussion  on  U.P.

 MR,  DEPUTY-SPEAKER:  Order
 please.

 I  was  saying,  even  if  a  decision  is
 arrived  at  that  a  Parliamentary  Com-
 mittee  is  to  be  appointed,  it  has  to
 be  done  by  a  proper  Resolution,  who
 will  be  the  members  of  this  Com-
 mittee,  what  will  be  the  work  of  this
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 Committee,  it  will  enquire  into  what;
 eertain  secretarial  essistance  has  to

 be  given  to  this  Committee.  LEvery-
 thing  fas  to  be  done  in  a  proper
 form.  Therefore,  Jet  us  conclude  this
 here.  Since  this  matter  has  been
 raised  and  Mr.  Jyotitmoy  Bosu  has
 given  some  form  of  a  notice,  let  this
 matter  be  placed  before  the  Speaker
 and  more  facts  be  placed  before  hin,
 and  let  ug  finish  with  this  now.

 Mr,  Jyotirmoy  Bosu,  will  you  con-
 tinue  with  your  speech  now?

 SHRI  SHYAMNANDAN  MISHRA’
 Sir,  in  keeping  with  the  dignity  of
 the  House....

 SHRI  C.  M,  STEPHEN  (Muvattu-
 puzha):  Ona  point  of  order.  There
 is  a  particular  procedure  for  every-
 thing.  You  can  permit  discussion  only
 on  a  matter  which  is  on  the  list  of
 business.  This  is  under  rule  3l.

 “A  list  of  business  for  the  day
 shall  be  prepared  by  the  Secretary.
 and  a  copy  thereof  shall  be  made
 available  for  the  use  of  every
 member,

 "Save  as  otherwise  provided  in
 these  rules,  no  business  not  includ-
 ed  in  the  list  of  business  for  the
 day  shall  be  transacted  at  any  sit-
 ting  without  the  permission  of  the
 Speaker.”

 We  have  spent  y  hours  on  mat-
 ters  which  are  not  on  the  list  «f
 business.  If  certain  things  are  to  be
 brought  in  here,  they  will  have  to
 give  a  notice  within  a  spetifidd'  time,
 go  to  the  Speaker,  get  his  permission
 and  so  on.  But  when  a  particular
 discussion  is  going  on  in  the  House,  to
 raise  al]  these  things  is  not  permis-
 sible  at  all.

 MR.  DEPUTY-SPEAKER:  We
 halve  alled  on  thet,
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 PROF.  MADHU  DANDAVATE
 (Rajapur):  Without  getting  agitated,
 T  want  to  refer  to  two  important
 issues,  and  I  am  sure  the  whole
 House  will  agree...

 SHRI  C.  M.  STEPHEN:  Now,  is
 there  a  matter  before  the  House?
 There  is  a  limit,  Sir.  Is  there  a  sub-
 ject  before  the  House?  I  want  to
 know,  If  there  is  no  subject,  then
 Please  ask  him  to  sit  down  and  take
 up  the  subject  under  discussion,  We
 have  been  listening  quietly  for  the
 last  75  minutes.  But  there  seems  to
 be  no  end  to  this,

 PROF.  MADHU  DANDAVATE.
 T  will  take  half  a  minute  to  raise  a
 point  of  order.

 SHRI  C.  M.  STEPHEN:  Under
 what  rule?  On  what  subject?  Is  the
 fist  of  business  irrelevant?  Is  rule  32
 irrelevant?  Can  anybody  do  what-
 ever  he  chooses  to  do?  (Interrup-
 tions)

 MR.  DEPUTY-SPEAKER:  Prof.
 Madhu  Dandavate,  we  have  disposed
 that  of.  What  else  do  you  want?

 PROF.  MADHU  DANDAVATE-
 If  you  declare  that  I  have  no  right  to
 raise  a  point  of  order,  I  will  net
 raise...  (Interruptions).

 MR  DEPUTY-SPEAKER:  Let  us
 shear  him.

 SHRI  C.  M.  STEPHEN:  A  point
 of  order  must  be  a  point  of  order.  It
 is  not  a  point  of  privilege.

 DR.  KAILAS:  Is  it  not  a  misuse  of
 ‘the  right  to  raise  pomt  of  order”
 Kindly  give  your  ruling,

 PROF.  MADHU  DANDAVATE:  I
 ‘have  never  misused  it  in  the  House
 ‘even  once,

 SHRI  BHAGWAT  JHA  AZAD:
 Point  of  order—on  what?
 72887  L.S.—20.
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 MR.  DEPUTY-SPEAKER:  On  this
 question  of  point  of  order,  yesterday
 I  think  we  took  certain  decisions.
 The  whole  House  agreed  on  the  sub-
 missions  made  by  Prof.  Hiren
 Mukherjee  that  the  Chair  hag  the
 power  only  to  rule  whether  a  point
 of  order  is  a  point  of  order  er  jot.
 He  can  do  it,  but  he  cannot  stop  8
 member  from  raising  it.  I  agree  with
 that.  But,  at  the  same  time,  unless
 members  co-operate  by  not  misusing
 the  point  of  order,  then  it  is  difi-
 cult  for  the  Chair.  If  he  has  a  point
 of  order,  Jet  me  hear  him.

 PROF.  MADHU  DANDAVATE:
 Before  I  raise  my  point  of  order,  I
 want  to  bring...

 SOME  HON  MEMBERS:  No,  No.

 PROF.  MADHU  DANDAVATE:
 My  point  of  order  is  this.  In  this
 House  you  can  say  anything  about  a
 Member  who  3s  present  in  the  House
 because  he  has  the  opportunity  to
 defend  himself  but  my  point  of  order
 is:  can  you  make  allegations  referring
 by  name  about  someone  who  has  no
 opportunity  to  defend  himself?  My
 specific  point  of  order  is  that  Mr.
 Madhu  Limaye  is  here  to  defend  him-
 self.  But  Dr.  Ram  Manohar  Lohia
 as  already  dead.  He  is  not  here  to
 defend  humself  and  one  hon,  Member
 of  this  House  has  said  that  Dr.  Ram
 Manohar  Lohia  has  done  everything
 to  defame  the  Parliament  and,  there-
 fore,  this  point  of  order  js  perfectly
 regular  and  such  statements  should
 not  be  made  on  the  floor  of  the  Hous2.

 SHRI  B.  P.  MAURYA:  Nothing  is
 said  against  Dr.  Lehia,  He  is  mis-
 quoting.

 SHRI  SHYAMNANDAN  MISHRA:
 My  submission  is  that  this  reference
 to  the  late  Dr,  Ram  Manohar  Lohia
 and  all  that’  should  be  expunged
 under  you  powers  of  expunction,  That
 should  be  immediately  done.
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 PROF.  MADHU  DANDAVATE:
 Kindly  give  your  ruling.  I  am  not
 taisgusing  the  point  of  order.  I  have
 raised  a  definite  point  of  order.

 ,  aor

 SHRI  B.  P.  MAURYA:  We  have
 no  objection...  (Interruptions).

 SHRI  BHAGWAT  JHA  AZAD:  I
 would  say  that  I  do  not  mind  that  if
 there  is  anything  against  the  rules,
 that  may  be  expunged  and  we  may
 start  with  a  clean  slate  tomorrow  and
 nobody  would  cast  aspersion  on  any-
 body  elese.  have  no  objection  to  it.
 But,  if  they  start  tomorrow...  (In-
 terruptions)

 SHRI  SAMAR  GUHA:  Shri  Dik-
 shit  is  there.  झगर  यह  बिगड़ा

 नहीं  करते  तो  हम  कार्यवाही  को

 चलने  नहीं  देंगे  To  say  this  against  a
 person  who  did  his  best  and  who
 dedicated  his  life  for  the  cause  of  the
 nation?

 SHRI  BHAGWAT  JHA  AZAD
 Everyday  you  are  casting  aspersions
 on  our  leader.  You  should  feel
 ashamed.  Here  is  our  Jeader.  What
 do  you  speak  of  him?...(Interrup-
 tions).  We  have  no  leaders?  Only
 you  have  leader?...  (Interruptions).

 PROF.  MADHU  DANDAVATE:  I
 have  raised  a  definite  point  of  order.
 l  have  not  misused  the  provision  uf
 point  of  order.

 SHRI  JYOTIRMOY  BOSU:  My
 hon.  friend,  Shri  Bhagwat  Jha  Azad
 has  made  an_  undignified  remark
 about  Dr.  Lohia...

 SHRI  BHAGWAT  JHA  AZAD:
 You  are  responsible  for  that  in  this
 House.  You  are  making  undignified
 remarks  everyday.  You  have
 brought  the  Parliament  to  this  level.
 Do  not  blame  us,  Everyday  you  are
 doing  this.

 MR.  DEPUTY-SPEAKER:  I  really
 do  not  understand  the  point  raised  by
 Mr,  Madhu  Dandavate.  If  I  heard
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 him  rightly,  you  mentioned  some-
 thing  ar eee  (intervaptions).  Order,
 please.  If  I  heard  him  rightly,  you
 mentioned  about  certain  alleged  state-
 ments  made  about  the  late  Dr.  Ram
 Manohar  Lohia.  My  point  here  is:
 I  have  the  record  and  I  am  trying  to
 go  through  and  through...,  (inter-
 ruptions).

 SHRI  SAMAR  GUHA:  Not  yester-
 day,  but  today.

 SHRI  ATAL  BIHAR]  VAJPAYEE:
 That  is  yesterday’s  records.  We  are
 talking  of  today’s  records.

 SHRI  SHYAMNANDAN  MISHRA:
 We  are  talking  today,  about  the
 utterances  of  the  hon.  Member  Shri
 Bhagwat  Jha  Azad.

 PROF,  MADHU  DANDAVATE:  To-
 day,  an  hon.  Member  said  that  two
 members,  Mr.  Madhu  Limaye  and  Dr.
 Ram  Manohar  Lohia—I  do  nol  mind
 his  saying  about  Mr.  Madhu  Litmaye
 because  he  is  here  to  defend  himself
 —are  trying  to  kill  the  Parliament.

 SHRI  BHAGWAT  JHA  AZAD:  3)
 said  that  these  followers  of  Dr.  Lohia
 are  doing  it.  What  is  wrong  about
 it?  And  this  one  man  there  and  one
 here,  holding  the  whole  House  to
 ransom  and  maligning  you?

 MR.  DEPUTY-SPEAKER:  |  will
 look  into  it.  About  this  I  shall  look
 into  the  matter.  I  shall  look  into  the
 records  and  decide.

 SHRI  SHYAMNANDAN  MISHRA:
 The  whole  question  is:  whether  in
 keeping  with  the  dignity  of  the  House
 and  also  keping  in  view  the  memory
 of  a  great  person,  so  much  loved,
 admired  and  venerated  by  millions  of
 people  in  this  country,  these  remarks
 should  not  be  withdrawn  by  the  hon.
 Member  himself.  That  is  the  point.
 If  he  does  not  do  it,  we  will  have  to
 show  our  protest  in  an  effective  man-
 ner.
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 SHRI  BHAGWAT  JHA  AZAD:
 What  I  have  said?  Please  repeat.
 What  is  wrong  about  it?  Everyday
 you  mention  about  our  leader;  every-
 day  you  mention  about  Prime  Minis-
 ter.  Have  you  cared  about  it?  We
 have  great  love  for  Lohia.  What
 about  our  leaders?  ‘You  talk  about
 our  leader;  you  talked  about  Panditji;
 you  talk  about  our  Prime  Minister
 everyday.  What  about  that?

 SHRI  SHYAMNANDAN  MISHRA:
 May  I  just  say  this?  (Interruptions).
 May  I  just  refresh  the  memory  of
 the  hon.  Member?  He  said  at  that
 time  that  two  persons  have  killed
 Parliament;  Late  Dr.  Ram  Manohar
 Lohia  and  hon.  Member  Mr.  Madhu
 Lumaye.  These  remarkg  are  not  be-
 coming  of  an  hon.  Member,  and  they
 would  not  redound  to  the  dignity  of
 this  House.

 SHRI  BHAGWAT  JHA  AZAD:
 This  is  my  opinion.  I  can  prove  by
 records  what  he  was  doing  in  this
 House.  I  can  prove  that  by  records.
 What  is  wrong  about  that?  J  have
 seen  Lohia,  I  can  prove  by  records
 what  he  had  done.  Whar  is  wrong
 about  it?

 SHRI  C.  M.  STEPHEN:  What  they
 are  now  saying  that  because  that  man
 cannot  defend  himself,  so,  no  reference
 should  be  made  to  him,  is,  in  my
 humble  opinion,  a  very  dangerous
 proposition,

 SHR]  SHYAMNANDAN  MISHRA:
 We  will  have  to  stage  an  eifective
 protest  against  this.  Let  the  hon.
 Minister  of  Parliamentary  Affairs  say
 something  on  this.

 You  said  that  day  in  and  out  we
 are  criticising  the  hon.  Prime  Minister.
 That  is  the  very  purpose  37  which
 we  are  here.  The  Prime  Minister
 must  take  it  in  her  stride.  But  what
 about  Dr.  Lohia?  He  is  not  here  to
 defend  himself.  To  criticise  is  the
 business  of  the  opposition.

 Preadent’s  Rule
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 SHRI  K.  0.  MALAVIYA:  When  I
 requested  you  to  resume  the  proceed-
 ings  and  ask  Mr.  Jyotirmoy  Bosu  to
 start  the  debate  on  the  U.P.  ordinance,
 I  thought  I  was  very  right,  but  you
 in  your  judgment  were  not  qurte
 correct,  you  allowed  the  discussion
 to  remain  extraneous.

 MR.  DEPUTY-SPEAKER.  |  won't
 accept  that.  I  don’t  accept  that,  If
 the  Members  themselves  don't  agree
 and  go  on  like  this,  J  have  to  take
 note  of  it.

 SHRI  K.  D.  MALAVIYA:  You  are
 entitled  to  differ  from  what  I  say,  but
 it  was  very  easy.  You  could  have
 said  ‘I  will  not  allow  any  discussion.’

 MR.  DEPUTY-SPEAKER.  It  is
 easler  said  than  done....

 SHRI  K.  D.  MALAVIYA:  It  was  not
 so  difficult.  Unfortunately  you  made
 it  so  difficult.

 MR.  DEPUTY-SPEAKER:  May  I  say
 that  we  can  resume  the  business  that
 we  have  before  the  House?

 SHRI  SHYAMNANDAN  MISHRA:
 What  about  references  made  to  Dr.
 Ram  Manohar  Lohia?

 MR,  DEPUTY-SPEAKER:  I  have
 already  said:  I  will  look  into  the
 record,

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  We  are  all  here  to
 fight  on  issues,  on  policies,  on  prin-
 ciples,  not  on  persoual  things.

 Sir,  I  want  to  say....
 tions).

 (Interrup-

 MR.  DEPUTY-SPEAKER:  Let  Mr.
 Jyotirmoy  Bosu  speak.  I  would  re-
 quest  Shri  Malaviyg  that  instend  of
 saying  something  about  the  Chair,  if
 senior  Member  like  him,  would  kind-
 ly  control  some  of  his  colleagues.  I
 called  Shri  Bosu  to  resume  his  scat,
 he  did  that.  In  spite  of  that,  some-
 body  else  got  up.  (Interruptions).
 Will  you  kindly  continue  your  speech?
 Let  him  continue  with  his  speech,
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 SHR  JYOTIRMOY  BOSU:  875
 yesterday  I  had  _  said...  .(Interrup-
 tions).

 MR.  DEPUTY-SPEAKER:  Mr.
 Guha,  let  him  continue.  I  won't
 listen,  now  Mr  Guha,  you  please  sit
 down.

 SHRI  SAMAR  GUHA:  Su,  I  want
 to  know:  it  is  your  opinion  that  after
 going  through  the  records,  tomorrow
 bbe  (Interruptions).

 sf
 %

 MR.  DEPUTY-SPEAKER:  I  do  not
 know  what  the  records  are.  ]  will  go
 through  the  records  and  see  what  is
 said.  (Interruptions).  Dor’t  ask  me
 now.  I  can’t  anticipate....

 SHRI  SAMAR  GUHA:  It  has  been
 discussed  for  about  an  hour.  You  do
 not  know.  After  going  thrcugh  the
 record  if  you  take  a  ecision,  then
 I  can  understand  it.  What  is  your
 observation?

 MR.  DEPUTY-SPEAKER:  I  do  not
 know.  I  say  I  would  go  through  the
 records,  (Interruptions).

 SHRI  JYOTIRMOY  BUSU:
 shall  I  continue?

 Sir,

 MR,  DEPUTY-SPEAKER:  You  will
 please  continue.

 SHRI  JYOTIRMOY  BOSU:  Sir,  I
 have  said  about  the  I’resident’s  Rule
 which  is  an  unusual  step  in  U.P.  We
 have  seen  that  it  is  the  outcome  of
 the  factional  fight  in  the  ruling  party.
 Why?  It  is  for  the  share  of  the  booty
 and  power  the  sole  agency  of  lady,
 the  fountainhead.  Again,  in  tour
 States,  we  have  got  President’s  rule.
 In  Bihar,  what  happened?  Shri  Lalit
 Narain  Mishra  was  fighting.  I  will
 quote  from  the  paper  It  is  said:

 ‘It  is  said  that  the  money  bag
 toppled  Kedar  Pandey's  Ministry.’
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 Here  js  the  paper—Hindustan  Stan-
 dard,  It  says  that  Shri  Pandey  com.
 plained  to  the  Prime  Minister.  ..

 SHRI  JAGDISH  CHANDRA  DIXIT
 (Sitapur);  Sir,  I  rise  on  a  point  of
 order.  May  I  know  what  is  the  re-
 levance  of  narrating  the  incidents
 that  have  occurred  in  Bihar  to  the
 motion  in  question  regarding  U.  क्?
 If  it  has  no  relevance,  may  I  request
 you  to  prevent  the  speaker  from
 speaking  on  that?

 MR.  DEPUTY-SPEAKER:  Now, wul  you  explain  the  relevance?
 SHRI  JYOTIRMOY  BOSU:  Today,

 after  getting  a  massive  mandate,  in
 this  country,  there  are  as  many  as
 tour  States  which  are  under  Presi-
 dent’s  Rule  where  democracy  had  to

 ve  diverted  or  destroyed  and  the  local
 people’,  verdict  on  the  Assembly
 matters  had  to  be  demed  and  the
 ?resident’s  Rule  had  to  bt  imposed.

 am  trying  to  analyse  and  show  the
 rouse,  tell  this  hon’ble  House  and  the
 Hon  Members  too—I  do  not  want  to
 say  that  I  want  to  dub  ijt  into  his  head
 —that  this  unusual  thing  :s  happen-
 ing.  Subversion  of  democracy  in  the
 country  is  cutting  at  the  root  of  it
 in  this  country  Here,  this  paper  says:
 ‘Shri  Kedarnath  Pandey,  Chief  Mini--
 ter  of  Bihar....  (Interruptions)  Sir,
 will  you  please  bring  the  House  to
 order?  He  has  complamed  to  the
 Prime  Mini.ter  about  the  money  bag
 politic,  that  was  responsible  for  the
 reduction  of  the  strength  from  his
 group  from  l2  on  the  night  of  23rd
 June  to  Bl.  Within  next  twenty-four
 hours,  the  Prime  Minister  had  assur-
 éd  him  that  any  injustice  done  ete.,
 ete  That  is  a  pure  internal  matter.
 We  are  concerned  about  this  part  only
 that  the  money-bags  are  subverting
 democracy.  In  that,  the  Central
 Minister  Shri  Lalit  Narayan  Mishra  is
 the  chief  architect.  I  shall  read  out
 from  an  editorial  from  the  Times  of
 India..

 AN  HON.  MEMBER:  It  is  a  capi-
 talist  paper.
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 “SHRI  FYOTIRMOY  BOSD:  Tf  says
 “That  most  of  then  owed  loyalty

 .to  Mr.  L,  N.  Mishra,  a  minister  in
 ‘the  Union  Cabinet  only  shows  how
 Httle  they  cared  for  party  unity  or
 the  accepted  canons  of  democra-
 tic,  behaviour

 It  is  time  the  feuding  factiona!
 leatere  in  the  Bihar  Congress  real-
 ised  that  they  cannot  both  eat  their
 cake  and  have  it.”

 ott  विभूति  मिश्र  (मोतीहारी):

 उपाध्यक्ष  महोदय.  मेरा  प्वाइंट  श्राफ  आर्डर
 है.  (व्यवधान)

 SHRI  JYOTIRMOY  8050:  It  takes
 about  rampant  corruption  also.  T
 shall  just  quote  what  Shri  Bhagwat
 Jha  Azad  savs.  Here  it  4g..

 AN  HON.  MEMBER:  He  has  been
 misquoted  by  a  capitalist  press.

 SHRI  JYOTIRMOY  BOSU:  Under
 the  headline:  ‘A  victim  of  money-bag
 politics’  this  is  what  the  Times  of
 India  dated  the  25th  June,  1973  says:

 “Mr.  Bhagwat  Jha  Azad,  MP.
 said  Mr.-  Pande  had  fallen  a  prey  to
 “money-bagz  politics  of  the  =  ruling
 caucus  in  the  Congress  party”.

 at  भगवत  झा  प्रासाद  :  आप  ही  पैदा

 लेकर  आये  थे  कांग्रेस  को  आपस  में  लड़ाने

 के  लिये  ।  क्या  आपका  नाम  भी  उसमें
 a
 a?

 MR.  0.  M.  STEPHEN  (Muvattu..
 puzha):  On  a  point  of  order.  Are
 we  discussing  Bihar  matters?  Are
 Bihar  matters  relevant  to  this  debate
 on  UP?  Is  it  relevant  on  his  part

 to  say  that  some  Bihar  Minister  dis-
 tributed  booty  and  so  on?  Have  you
 ruled  it  that  way?  (Interruptions).

 SHRI  JYOTIRMOY  BOSU:  That  is
 the  pattern.  I  am  coming  to  the  point
 of  UP  just  now.
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 Then,  there  are  many  _  standards
 In  Orissa,  there  was  one  standard,  and
 the  Assembly  was  dissolved  actually

 ‘with  great  hurry,  in  unseeming  hurry.
 In  UP  there  is  a  design  to  prevent  a
 rure  defeat.  and  that  js  why  they  have
 kevt  the  Assembly  alive,  paying  425
 MLAs  their  salaries  and  perquisites
 at  the  cost  of  the  people,  to  henefit
 Shrimati  Indira  Gandhi  and  her
 coteric.  The  methods  are  the  same,
 money-bags  everywhere.  One  bye-
 election  in  Orissa  in  Cuttack  had  cost
 Rs.  90  lakhs.  If  we  talk  about  Shri
 Dikshit  collecting  funds,  people  8९
 angry.  Let  him  deny  and  say.  that
 he  had  not  been  collecting  funds,
 ह...  we  shall  be  satisfied.  on  the  floor
 of  the  House.  (Interruptions).

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  UMA  SHANKAR
 TKSAIT).  This  is  entirely  false.
 This  allegation  is  a  total  falsehcod.

 SHRI  JYOTIRMOY  BOSU:  Very
 good.  ]  might  be  laughing,  but  it  is
 very  good,

 SHR!t  VIKRAM  MAHAJAN  (Kan-
 gran):  Let  him  withdraw  that  remark.

 SHRI  C.  M.  STEPHEN:  If  he  is  a
 man  of  honour,  let  him  withdraw  his
 words.

 SHRI  VIKRAM  MAHAJAN:  If  he
 is  not  a  man  of  honour,  let  him  not
 withdraw  his  words.

 SHRI  BHAGWAT  JHA  AZAD:
 Since  the  hon.  Minister  has  denied  it,
 he  must  withdraw  it.

 SHR]  SHYAMNANDAN  MISHRA:
 How  can  he  deny  that  he  has  been
 collecting  funds?  He  is  the  treasurer
 of  his  party.

 SHRI  JYOTIRMOY  BOSU:  On  4th
 May....

 SHRI  VIKRAM  MAHAJAN:  If  Shri
 Jyotirmoy  Bosu  is  not  a  man  of
 honour,  he  may  not  withdraw  his
 words,  é
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 SHRI  JYOTIRMOY  BOSU:  It  has
 Bone  on  record.

 SHRI  VIKRAM  MAHAJAN:  It  Shri
 Jyotirmoy  Bosu  is  not  a  man  of
 honour,  he  will  not  withdraw  his
 words.

 SHRI  JYOTIRMOY  BOSU:  That  is
 right.  Now,  let  him  sit  down.  In  the
 Times  of  India  dated  5th  May,  1978,
 this  is  what  we  find:

 ‘There  was  a  furore  in  the  UP
 Vidhan  Sabha  today  when  Samyukta
 Socialist  Party  MLAs  charged  the
 Government  with  having  misused
 public  money  during  the  frequent
 visits  of  the  Prime  Minister,  Mrs.
 Indira  Gandhi,  to  the  State.”,

 Mr.  Karmalapati  Tripathi  had  been
 asked  questions  about  the  visit  of  the
 Prime  Minister  to  the  State  capital
 on  March  16.  The  newspaper  reports
 as  follows:

 “He  had  asked  questions  seeking
 to  know  the  number  of  CID  men
 deployed  on  the  occasion  of  the
 Prime  Minister’s  visit....”

 He  pointed  out  that  it  was  an  incom-
 plete  and  delayed  reply.

 He  said  that  the  expenditure  was
 Rs.  50  lakhs  for  one  visit  of  the  Prime
 Minister  to  the  State  of  UP.  Then
 what  of  corruption?  What  corrup-
 tion?  {  can  say  that  Rs.  .73  crores
 of  UP  Co-operatives’  funds  have  been
 embezzled.  The  whole  details  are
 given.  The  entire  ruling  party  is  in-
 volved,

 I  shall  go  somewhere  else.  I  have
 to  take  recourse  again  to  that  won-
 derful  journalist  of  The  Times  of
 Indta,  Mr.  Ajit  Bhattacharjea  May  he
 prosper  and  do  well  in  his  life!  He  said
 this  in  his  paper  dated  the  éth  August
 ‘1973,  It  is  a  very  recent  one—you
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 all  know  English;  most  of  you  under-
 stand  the  meaning  of  it.  He  says  in
 a  feature  article:

 “Yet  the  facts  are  notorious
 enough  for  an  indication  to  be
 sufficient  in  some  places.  In  UP,
 for  instance,  just  one  word  “Bahu-
 jee”—is  enough  (or  was  before  im-
 position  of  President’s  rule)  ,—

 I  am  not  talking  about  Delhi;  T  am
 talking  about  Lucknow—.

 “for  anyone  having  anything  to
 do  with  the  administration  to  know
 what  was  being  referred  to.  Since
 the  range  of  influence  was  _  state-
 wide,  the  amount  collected  ran  into
 lakhs  every  month.

 “Officers  who  pass  the  orders  take
 a  cut  or  go  along.  Those  who  resist
 find  themselves  transferred”.

 This  is  all  you  have  been  doing.

 As  regards  the  PAC—not  the  Pub-
 he  Account,  Committee,  but  tie
 Provincial  Armed  Constabulary—you
 have  been  trying  to  malign  political
 parties  for  nothing.  These  people
 were  purely  fighting  for  their  trade
 umon  rights  You  are  malign-
 ing  us  and  now  you  have  taken  re-
 course  to  repressive  methods.  Are
 you  aware—I  do  not  want  to  call  you
 ignorant—that  in  West  Germany,  a
 capitalist  country,  policemen  and
 even  armymen  have  been  given  trade
 umion  rights?  Can  Shri  Dikshit,  with
 his  backdated  ideas,  dream  of  it?
 Why  cannot  policemen  have  trade
 union  rights?  Why  cannot  a  man  who
 makes  a  living  out  of  his  sweat  and
 blood  have  the  right  to  fight  for  his
 terms  and  conditions  of  service?  What
 has  been  happening  over  the  last  de-
 cade?  With  this  machine  of  repres-
 sion,  you  want  them  to  do  a  heinous
 job  on  the  one  hand  and  on  the  other,
 you  do  not  want  to  pay  them.  That
 means,  you  want  to  have  the  cake
 and  eat  it  too.

 SHRI  C.  M.  STEPHEN:  What  is
 the  position  in  China?
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 SHR]  JYOTURMOY  BOBU:  What  is
 Mz.  Stephen  shouting  about?  The
 PAC  man  is  drawing  a  salary  lower
 than  that  of  a  peon  of  a  Supdt.  of
 Police.  In  your  Central  Congress
 Parliamentary  Party  meeting,  many
 of  you  had  criticised  the  UP  Adminis-
 tration  for  treating  the  PAC  so  shab-
 bily  and  so  badly  for  years,  neglecting
 all  their  demands.  So  their  genuine
 grievances  naturally  came  up  because
 they  were  denied  their  rights.  They
 wanted  to  work  and  survive,  but  you
 did  not  permit  them  to.

 SHRI  BHAGAT  JHA  AZAD:
 What  is  the  position  in  China?

 SHRI  JYOTIRMOY  BOSU:  I  will
 tell  you.  You  come  and  see  me  out-

 side.

 SHRI  C.  M.  STEPHEN:  Why  out-
 side.  (Interruptions)

 SHRI  JYOTIRMOY  BOSU:  Will
 you  call  the  House  to  order?

 What  is  the  performance  of  this
 Bahujee’s  Government?  Ite  made
 lakhs  of  rupees  at  the  end  of  every
 month  by  bribe-taking.  They  were
 taking  bribes  using  the  machinery
 of  Government.  Can  Mr.  Dikshit
 deny  this?

 SHRI  UMA  SHANKAR  DIKSHIT:
 Merely  because  an  allegation  is  made
 m  any  newspaper,  it  is  not  truth.
 If  wild  allegations  are  repeated,  this
 will  recoil  on  the  member.  If  he
 really  feels  like  that,  if  an  allegation
 is  made  against  me,  I  will  take  action
 against  him.  It  is  for  him  to  consi-
 der  hew  far  he  can  go.  It  is  a  ques-
 tion  of  dignity  and  decorum.  You
 have  to  consider  how  far  a  reference
 is  correct  or  not.  You  have  to  judge
 that,  Merely  beeause  something  is
 said,  it  is  not  neressarily  true.  Even
 the  vedas  are  not  considered  that
 sacrosanct,  in  the  manner  in  which
 you  regard  what  appears  in  a  news-
 paper  as  absolute  truth  or  Biblical
 truth.  That  has  to  be  understood.
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 SHRI  BHAGWAT  JHA  AZAD: Sir,  a  point  of  order.  Mr,  Deputy- Speaker,  Sir,  just  now  we  have  heard

 two  good  speeches  from  those  two
 gentlemen  on  two  points  that  I  should
 not  have  spoken  about,  (Interrup- tions}.  My  point  of  order  is  this,
 Just  now  it  was  stated  by  the  Mem-
 er--I  should  not  mention  the  name
 because  he  is  not  here  to  defend  him-
 self—hbut  this  gentleman  is  referring to  somebody;  do  not  know  who  ie
 bahuji,  but  she  is  not  in  the  House  to
 defend  herself.  That  is  point  No.  L
 Point  No.  2  is  this.  The  same  char-
 ges  are  being  levelled  again;  that
 money  has  been  collected;  this,  that
 and  all  sorts  of  things.  How  without
 substantiation,  is  this  being  done?
 On  the  one  hand,  they  demand  a
 parliamentary  committee;  on  the  other
 hand,  they  are  levelling  these  charges
 all  the  same.  I  want  your  ruling  on
 these  two  points.

 SHRI  R.  S.  PANDEY  (Rajnand-
 gaon):  Sir,  while  the  debate  is  going
 on,  Mr.  Jyotirmoy  Bosu  was  referring
 to  some  newspaper  items;  he  was
 quoting  from  a  paper  saying  that
 some  bahujt—I  do  not  know  whose
 bahuji—and  perhaps  the  House  does
 not  know  who  is  the  bahuji,  who  has
 taken  the  bribe  doing  some  job.  I
 de  not  know  who  is  the  dahuji.  He
 is  making  a  reference  from  the  news-
 paper  And  if  any  such  behuji  exists
 m  thi,  country,  in  this  very  world,

 she  cannot  defend  herselft  in  this  very
 House  as  she  is  not  present  here.  ६
 would  very  much  Hke  to  say,  as  said
 by  Pref.  Dandavate,  that  against  a
 person  who  is  not  present  here  to
 defend  himself  or  herself,  charges
 cannot  be  made,  and  particularly,  as
 the  hon.  Dikshitji  pointed  out,  any-
 thing  that  is  published  in  the  news-
 Paper  must  be  ascertained  first  as  to
 its  accuracy,  the  Member  must  know
 what  he  is  going  to  speak,  what  is
 the  motivation,  before  he  opens  his
 mouth.  After  all,  this  is  a  very  seri-
 eug  charge,  and  he  is  now  trying  to
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 malign  our  party  and  making  a  vety
 false  allegation  which  has  no  bearing
 at  all.

 SHRI  DASARATHA  DEB  (Tripua
 Kast):  If  any  allegation  is  made,  it
 is  the  duty  of  the  Government  to  in-
 vestigate  into  the  matter.  It  is  not
 the  duty  of  your  party  to  criticise  it.
 You  are  running  the  Government  and
 if  certain  allegations  are  made,  it  is
 the  duty  of  the  Government  to  go
 into  them.  (Interruptions).

 SHRI  JYOTIRMOY  BOSU:  May  !
 read  it  out  again?  I  have  been  mis-
 understood  It  says:

 “Yet,  the  facts  are  xotorious
 enough  for  an  indication  to  be
 sufficient  in  some  places  In  UP.
 for  instance,  just  on  word—“Bahuji”
 —is  enough  (or  was  before  impo-
 sition  of  President’s  rule)  for  anyone
 having  anything  to  do  with  the  ad-
 ministration  to  know  what  was  be-
 ing  referred  to.  Since  the  range
 of  influence  was  statewide.  the
 amount  collected  ran  into  lakhs
 every  month”

 This  is  the  “Bahufi”  This  is  what
 I  quoted  from  a  newspaper  Let  them
 prosecute  that  writer.  Mr.  Dikshit,
 vou  are  the  Home  Minister  ‘You  can
 prosecute  this  paper.  Whv  have  you
 not  done  it,  though  months  have
 vaseeq  after  it  was  published?  You
 do  not  blainé  प, !  Unterruptions).
 Sir,  can  you  call  them  to  order?

 SHRI  PARIPOORNANAND  PAI-
 NULI  (Tehri-Garhwal):  Mr.  Deputy-
 Speaker,  Sir,  may  I  ask  a  question
 on  a  point  of  order?

 Many  times  in  the  past.  there  have
 been  rulings  by  the  Chair  that  news-
 paper  reports  cannot  he  taken  as
 authentic.  Therefore,  whatever  my
 esteemed  friend.  Shri  Jyotirmoy  Rosu,
 tiie  quoted  reed  not  necessarily  be
 authentic.  So,  do  you  permit  him

 to  reproduce  the  newspaper  clippings,
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 Unterruptions)‘  and  do  you  allow
 him  to  make  such  remarks  against
 a  person  who  is  not  heré  to  defend
 himself?
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 SHRI  JYOTIRMOY  BOSU:  Shall
 I  send  it  to  you,  Sir?

 SHRI  VASANT  SATHE  (Akola):
 Yesterday,  the  hon.  Member  Shri
 Hiren  Mukherjee  had  tried  to  bring
 some  sense  of  sanity,  and  as  you
 yourself  observed,  raised  the  level  of
 the  debate  to  a  new  high  He  said
 that  any  person  who  wanted  to  make
 a  reference  to  certain  allegations
 should  himself  be  satisfied  and  be
 willing  to  substantiate  that  allegation.
 While  doing  so  he  said  that  he  eould
 quote  from  reputed  national  news-
 papers.  But  does  that  mean  _  that
 merely  because  an  allegation  is  made
 in  some  newspaper,  all  that  one  has
 to  do  is  to  read  out  the  allegation”
 Js  it  not  essential  and  necessary  ‘for
 a  responsible  Member  of  this  House.
 who  enjoys  certain  immunity.  porter-
 tion  and  privileges  here,  to  satisfy
 himcelf  about  the  truth  of  those  re-
 ports  in  the  newspaper?  Merelv  be-
 cause  no  action  is  taken  against  cer-
 tain  report  by  the  Government,  does
 that  herome  the  truth?  Can  thev  be
 relied  upon  by  4  Member  to  make  a
 wild  allegation  in  the  House  misus-

 ime¢  the  immunity  of  the  House?  Under
 Rule  376,  I  had  p®inted  out  vesterday
 that  a  Member  should  not  make  defa-
 matorv,  indecent  or  undignified
 remarks?  Quoting  from  a  newspaper
 and  trying  to  take  shelter  behind  that
 without  being  satisfied  himself  that  it
 is  truth  would  be  most  undignified  and
 indecent  and  therefore  mayI  submit
 that  the  remarks  by  him  are  irrele-
 vant  He  should  not  be  allowed  to
 read  that  newspaper  unless  he  is
 willing  to  substantiate  the  allegatien
 Tinless  he  does  that  he  should  not  be
 allowed;  it  should  be  expunged

 SHRI  DINESH  CHANDRA  GOS-
 WAMT  (Gauhati):  If  quoting  from
 newspapers  is  permitted  it  will  create  .
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 a  dangerous  precedent  in  this  House,
 I  know  there  are  newspapers  which
 have  accused  not  only  Members  but
 the  Speaker  and  Deputy-Speaker
 also.  Will  you  permit  such  news-
 papers  to  be  quoted  here?..  (Inter-
 ruptions).  If  you  allow  that  any
 Member  may  be  quoting  from  news-
 papers  which  may  make  dangerous
 allegations  against  the  Speaker  .nd
 the  Deputy-Speaker  and  that  will  be
 a  dangerous  precedent.  Therefore,  I
 want  a  ruling  in  this  case.

 DR.  KAILAS;:  (Bombay  South):
 I  feel  that  if  quoting  from  newspaper
 is  allowed  there  are  some  newspapers
 which  are  indulging  in  such  stories
 almost  daily  and  there  are  some
 weeklies  also.  You  will  be  hearing
 such  stories  and  reading  of  such
 stories  if  such  stories  are  allowed  to
 be  quoted  here.  Do  you  think  that
 we  are  going  to  maintain  the  dignity
 of  the  House.  Kindly  give  your
 ruling  whether  such  made-up  _  sto-
 ries  can  be  quoted  in  this  House  even
 if  they  are  published  by  some  digni-
 ficd  newspapers.

 SHRI  VASANT  SATHE:  I  want  a
 ruling  on  my  point  of  order.  Ruie
 38  does  not  talk  of  any  newspaper.
 The  rule  says  if  the  Spevker  is  of
 the  opinion  that  words  are  used  in
 a  debate  which  are  defamatory  or
 indecent  or  unparliamentary  or  un-
 dignified.  So  no  protection  or
 shelter  of  a  newspaper  can  be  taken.
 Newspaper  or  no  newspaper,  if  it  is
 defamatory  per  se,  you  cannat_  take
 shelter  behind  the  report  of  a  news-
 paper  and  say  it  is  not  defamatory.
 It  will  still  remain  defamatory  and
 will  have  to  be  expunged  under  Rule
 380.

 SHRI  G.  VISWANATHAN  Wan-
 diwash):  Yesterday  when  Prof.
 Mukherjee  said  that  wild  allegations
 should  not  be  made  in  this  House  un-
 less  it  is  supported  by  documents  or
 unless  a  member  quotes  a  reputable
 newspaper,  immediately  their  leader,
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 the  Home  Minister  of  this  country
 agreed  with  Prof.  Mukherjee  and
 asked  all  of  us  to  follow  suit.  Today
 when  an  hon.  Member  quotes  a  na-
 tional  newspaper,  they  object  to  it.
 Does  it  mean  they  are  repudiating
 their  own  leader?  I  want  to  know
 from  Mr.  Dikshit  what  is  hig  stand.

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  UMA  SHANKAR  Dik.
 SHIT):  If  there  ig  any  teport  of  a
 news  or  occurrence  or  an  incident  an
 a  newspaper,  it  is  all  right.  But  if  an
 opinion  is  expressed  or  if  it  is  a  gene-
 ral  hotchpotch  of  news  and  views,
 that  is  an  entirely  different  matter,
 because  the  newspaper  editor  does  not
 take  the  responsibility  for  the  factual
 truth  of  these  statements.  Where  a
 news  is  reported  that  such  and  such
 persun  has  done  such  and  such  thing,
 even  if  it  is  defamatory,  if  it  is  not
 contradicted.  it  can  be  quoted.
 Otherwise,  there  are  newspapers
 here,  both  dailies  and  wecklies,  which

 80  on  telling  whole  strings  of  untruth.
 There  is  no  member  of  any  party  in
 this  Hou.e  against  whom  some  news-
 paper  will  not  make  some  imdecent
 or  defamatory  statement  or  other.
 Shall  we  convert  this  House  into  a
 Babel  where  one  member  will  make
 defamatory  statements  against  ano-
 ther?  We  hall  not  do  so.  I  beg  of
 vou  all  Gentlemen,  if  my  words  can
 reach  your  heart,  for  goodness’  3zake,
 stop  this.  Say  something  about  U.P.
 Say  why  this  Proclamation  should  or
 shou'd  not  have  heen  made.  why  the
 Chief  Minister  should  have  written
 his  letter  of  resignation,  whv  the
 Governor  should  have  made  that  re-
 commendation.  why  the  President
 should  have  accepted  it  etc.  These
 are  relevant  matters,  I  beg  of  you
 with  all  the  emphasis  and  sincerity
 at  my  command  to  stick  to  this  and
 give  some  honour  and  dignity  to  this
 great  House.

 SHRI  JYOTIRMOY  BOSU:  I  must
 say  that  I  must  respect  the  age  of
 Shri  Uma  Shankar  Dikshit...
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 DR.  KAILAS:  We  want  your  rul-
 ing,  Sir.

 SHRI  JYOTIRMOY  BOSU:  I  say
 once  again,  I  shall  be  failing  in  my
 duty  if  I  do  not  express  that  I  have
 regard  and  respect  for  the  age  of  Shri
 Uma  Shankar  Dikshit...

 SHRI  UMA  SHANKAR  DIKSHIT:
 Think  of  the  principle  I  have  enun-
 ciated.  Any  old  senile  person  can  be
 there  in  the  House,  I  have  no  res-
 pect  just  for  age.  Age  with  wisdom.
 ability  and  something  goOd—that  is
 what  is  to  be  respected,  If  you  think
 I  have  some  trace  of  these  qualities,
 show  respect  to  that.  For  goodness’
 sake,  do  not  say,  “I  show  respect  for
 age”.

 SHRI  JYOTIRMOY  BOSU:  I  must
 say  that  Mr.  Dikshit  cannot  put  words
 in  my  mouth.  I  must  show  him  res-
 pect  for  his  age.

 6.00  hrs.

 MR.  DEPUTY-SPEAKER:
 draw  his  attention  to  time.

 I  will

 SHRI  JYOTIRMOY  BASU:  I  want
 to  ask  very  humbly  Shri  Dikshit:  by
 saying  “bahujt”,  have  I  said  someth-
 ing  defamatory?  Have  I  said  some-
 thing  undignified,  unparliamentary
 or  indecent?  Sir,  will  you  kindly
 give  the  ruling  if  I  have  said  some-
 thing  which  I  should  not  have  said.

 Coming  back  to  the
 Armed  Constabulary,  what  is  the
 treatment  given  to  them?  The
 amount  to  the  credit  of  the  welfare
 fund  for  the  police  personnel  and
 their  families  is  Rs.  2.75  lakhs  for  a
 strength  of  22,000  constables,  What
 a  big  amount!  Then  they  have  a
 minimum  period  of  8  hours  of  duty.
 Can  you  imagine  that  in  the  20th
 century  they  have  to  be  on  their  legs
 and  work  for  a  minimum  period  of
 36  hours?  And  yet  you  call  yourself
 civilised.  They  have  done  the  right
 thing  in  showing  their  wrath.

 Provincial
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 I  now  come  to  the  economic  isaues,
 This  party  and  these  gentlemen  have
 been  playing  with  the  lives  of  the
 people,  90  million  people  of  UP.  They
 have  get  the  lowest  per  capita  in-
 come,  perhaps  after  Bihar  and  Orissa.
 In  970  the  average  per  capita  in-
 come  in  UP  was  Rs.  504  per  annum,
 which  is  hardly  $70,  about  the  lowest
 in  the  world.  What  have  you  done
 about  it  for  the  last  27  years?
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 You  talk  about  the  achievements  of
 your  crash  programme.  While  the  allo-
 cation  to  UP  under  this  head  was
 Rs.  679  lakhs,  you  could  not  spend  more
 than  Rs.  422  lakhs  even  though  peo-
 ple  are  dying  cf  hunger  and  starva-
 tion.  I  am  quoting  fram  the  reply
 given  by  the  Government;  it  is  not
 the  product  of  the  Times  of  India,  Shri
 Bhattacharyya  or  myself,  it  is  you  who
 have  given  this  figure.  Out  of  what-
 ever  little  resources  you  have  after
 allcwing  people  to  evade  taxes  and
 add  to  tax  arrears,  you  are  not  pre-
 pared  to  spend  the  allocated  amount
 on  the  common  toiling  masses.  That  is
 why  I  say  that  you  are  ruining  the
 sountry.

 Coming  to  drcught,  23  districts  in
 UP  are  suffering  from  drought.
 What  is  your  performance  here?  Ac-
 cording  to  Progress  of  Drought-Prone
 Areas  Programme,  a_  publication  of
 Ministry  of  Information  and  Broad-
 casting  of  the  Government  of  India,
 the  amount  allocated  for  UP  for
 1970-71,  was  Rs.  35  lakhs  for  a
 pcpulation  of  90  million.  What  was
 the  amount  spent?  You  could  not  spend
 even  Rs  35  lakhs;  you  stopped  at
 Rs,  23.53  lakhs.  What  a  wonder!  How
 goog  are  you  at  your  work.  I  must
 have  regard  for  you,  I  must  have  great
 admiration  for  you  because  you  can
 put  me  behind  the  bars  under  MISA.
 But  I  am  not  a  man  to  be  _  brow-
 beaten  like  that.  Coming  to  the  ycar
 1971-72,  the  allocation  for  UP  was
 Rs.  239  lakhs.  How  much  did  you
 spend?  You  have  spent  Rs,  36  lakhs.
 That  is  your  performance.  And  you
 want  me  te  come  to  you  and  bow
 down  before  you  for  a  ticket  or  a  Mi-
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 nistesship.  I  am  not  that  variety  of
 person.

 What  are  they  doing?  When  there  is
 a  famine,  in  famine  areas,  they  send
 the  police.  There  is  a  head-line  in
 another  paper—Hindustan  Times,  I
 suppose—which  says:

 “Armed  police  posed  in  famine
 hit  areas.”  When  they  want  food,
 Mr.  Dikshit  sends  the  CRP.  and
 the  police,  When  a  hungry  man
 comes  for  food,  he  gives  him  bullet.
 So,  the  police  is  being  rushed  to
 famine-stricken  areas.

 What  about  literacy?  Do  you  know
 where  you  are?  Ycu  are  at  the  bottom
 of  the  world.  I  tell  Mr.  Dikshit,
 through  you,  Sir,  and  my  friends  on

 the  other  side  and  Dr.  Kailas,  par-
 ticularly,  these  figures.  Tehri  Garh-
 wal—Shri  Dinesh  Singh’s  inlaws’
 place—3,97,000  is  the  population  and
 literacy  is  only  9  per  cent;  Morada-
 bad—populaticn  is  24,26.000  and  hte-
 racy  is  7.l  per  cent;  Badayun—l25
 per  cent;  Rampur—l3  per  cent;  Ba-
 reilly—l7.6  per  cent;  Pilibhit—63
 per  cent,  etc.  etc.  No  where  they  have
 crossed  the  mark  of  20  per  cent.  Mr
 Dikshit,  I  have  a  great  regard  for  you
 after  reading  this  wonderfu)  docu-
 ment

 What  about  wheat  procurement?
 They  talk  about  socialism.  They  talk
 ab®Sut  food.  T  know,  they  are  seling
 the  country  to  Mr.  Nixon.  The  Ame-
 rican  troops  in  plain  clethes_  will
 land  in  this  country  They  are  pre-
 pared  for  that.  This  time,  wheat  is
 not  coming  under  a  mere  paper  agree-
 ment  alone.  Something  mere  has
 to  be  done.  We  knov:  that  is  why
 Mrs.  Indira  Gandhi  has  said.  “No
 more  criticism  of  USA.  or  CIA  and
 the  Cartoon  came.  .  (Interruptions)
 Mr.  Shankar  Dayal  Sharma,  I  will
 sive  it  to  you  later  on.  (Interruptions)

 T  am  not  yielding.  I  will  tell  you  later
 on,  Mr.  Dikshit.

 SHRI  UMA  SHANKAR  DIKSHIT:
 You  will  not  tell  me.

 President’s  Rule  ३70
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 SHRI  JYOTIRMOY  BOSU:  The
 Russians  and  the  Chinese  buy  wheat
 trom  America  by  paying  hard  cash.
 But  you  are  going  with  a  begging  tow]
 under  P.L.  480.  I  cannot  call  you  ig-
 norant  because  ycu  are  ton  old  to  be
 called  ignorant.  Why  have  you  scrap-
 ped  wheat  procurement  in  37  districts
 out  of  54  distri~ts?  Because  the  hoar-
 ders  must  be  tackled.  The  U.P.  elec-
 tions  are  coming.  You  cannot  afford
 to  annoy  the  hcarders  in  U.P.  They
 are  the  pillers  of  Congress  socialism.
 Mr.  Dikshit  or  Mrs.  Indira  Gandhi
 brand  of  socialism  must  come

 Then,  about  repression  of  Harijans.
 raping  of  Harijan  women  ccntinuous-
 ly  goes  on  in  Banda  district.  My
 blood  boils  to  hear  that.  Mr.  Dikshit
 is  the  Home  Minister  and  he  _  sits
 with  his  eyes  shut,  Every  day,  the
 figures  are  going  up  of  repression  of
 Harijans,  of  raping  of  Harijan  women,
 of  murders  and  of  killing  of  Harijans
 all  over  the  country,  particularly,  in
 Banda  district.

 About  communal  troubles,  I  will
 quote  from  what  your  Home  Secre-
 tary  has  said.  I  am  told,  he  had
 tc  leave  the  Ministry  because  he  did
 not  agree  with  Mr.  Dikshit.  I  do  not
 knOw  who  is  a  better  man.  Anyhow
 there  are  organised  hands  behind  the
 communal  trouble.  What  is  the  orga-
 nisation?  Kindly  cover  it  in  your
 reply.  Who  are  the  crganisers  we
 want  to  know.  What  are  you  doing?

 SHRI  UMA  SHANKAR  DIKSHIT.
 I  will  reply.

 SHRI  JYOTIRMOY  BOSU:  Thank
 you  Your  Home  Ministry's  Annual
 Report  says  that  you  have  faileq  to
 check  communal  troubles.  The  Mus-

 lims  must  be  made  the  scapegoat!
 You  require  them  at  the  time  of  vot-
 ing.  and  after  elections  you  forget
 them,  you  sacrifice  them  at  the  alter
 of  your  political  requirement.

 What  about  Aligarh?  What  have
 you  done?  Those  boys  have  been  put
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 behind  the  bars  under  MISA.  It  is  98
 shame  that  those  poor  students
 have  been  detained  under  the
 Maintenance  of  Internal  Security  Act.
 You  have  got  so  many  feathers  on
 your  Gandhi  topi,  but  I  have  no  fur-
 ther  to  keep  another.

 Yeu  want  to  stop  communalism,  but
 you  negotiate  with  RSS  at  the  same
 time;  you  secretly  give  Padma  Bhu-
 shan  to  Mr.  Hans  Raj  Gupta,  the

 man  who  was  arrested  after  the  mur-
 der  of  Gandhi,  the  man  who  -  said
 that  Muslims  should  go  to  Mekka  and
 communists  should  go  to  Kremlin.

 I  say,  convene  the  Assembly,  hold
 the  elections  on  the  due  date.

 There  is  another  problem.  In  Gha-
 .zlabad,  the  Swadeshi  polytex  is  clos-

 ing  down  and  800  employees  will  go
 out  of  employment.  Out  of  a  total  ca-
 pital  cf  Rs.  5  crores,  Rs.  0  crores
 have  been  financed  by  public  financial
 institutions.  And  if  this  is  closed
 down.  if  800  employees  go  out  of  emp-
 loyment  if  Rs.  0  crores  go  as  bad

 debt,  then  you  will  be  responsible.  ‘so,
 I  say,  this  wretched  Government  have

 ‘been  mismanaging  everywhere  fcr
 furthering  their  individual  and  coterie
 interests.  And  Mr.  Dikshit  is  one  of
 the  leaders.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K,  RAGHU-
 RAMAIAH):  I  had  a  word  with
 the  leaders  of  the  Opposition  and
 they  have  heen  good  enough  to  8४7९०
 that  we  sit  on  this  matter  today  till
 7.00  p.m.  and  take  up  the  Half-an-
 Hour  Discussicn  at  7.00  p.m.

 शी  तारकेश्वर  पांडे  (सलेमपुर)
 :  उपाध्यक्ष  महोदय,  श्री  ज्योतिर्मय  बहु  का

 भाषण  सुनने  के  बाद  यह  ज्ञात  नहीं  हो
 ' पाया  कि  वह  उत्तर  प्रदेश  में  राष्ट्रपति  शासन

 का  समर्थन  करते  हैं  या  विरोध  करते  हैं  ।
 मझे  बड़ी  दया प्रा ती  है  किवह  पढ़े-लिखे

 हैं  कौर  एक  पार्टी  के  नेता  भी  हैं,  लेकिन उन
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 यह  इस  महान  संस्था  की.  मर्यादा  .के
 बिरूनी  है  कि  जा  सहेली  इस  सदन  में.  उपस्थित
 न  हो  और  उत्तर  ने  दे  सके,  उस॑  पर  श्रारोष
 लगाये  जायें  ।  इस  तरह  ग्रा रोप  .  लगाना

 महत्व  नहीं  है,-  नारीत्व  है  |  *

 उत्तर  प्रदेश  कॉग्रेस  के  सम्बन्ध  में  मैं

 कुछ  जानता  हूं  ।  उससे  मेरा  सम्पर्क  है।
 मैं  समझता  हूं  कि इस  कथन  में  कोई  सच्चाई
 नहीं  है  कि  कांग्रेस  में  बड़ी  दलबन्दी  है  कौर
 संगठन  तथा  शासन  में  बड़ी  गुटबन्दी  है

 6.3  hrs.

 {[Surr  8.  A.  Kaper  in  the  Chair]

 श्री'  कमला  पति  त्रिपाठी  सूबा  कांग्रेस

 कमेटी  के  अध्यक्ष  थे  ।  उनके  त्यागपत्र  देने
 के  बाद  डा०  बाजपेयी  अध्यक्ष  हुइ  श्र  उनके
 त्यागपव  देने  के  बाद  श्री  कुरील  भअ्रध्यक्ष  हे  t
 ये  तीनों  सर्व-सम्मति  से  निर्वाचित  हुये
 किसी  प्रकार  का  कोई  विवाद  नहीं  ढहुद्रा।

 श्री  अटल  बिहारी  वाजपेयी  (ग्वालियर)  :
 आगे  कौन  अध्यक्ष  होगा  ?

 जो  तारकइप्रर  पिंड  :  श्राप  होंगे।  कोई
 बड़ी  बात  नहीं  है  ।

 श्री  सतपाल  कपूर  (पटियाला)  :  गलत
 ग्रादमी  का  मामले  रहे  हैं  ।

 श्री  तारकेश्वर  पांडे  :  तो  फिर  मैंने  जो
 कहा,  मैं  उसको  वापस  ले  लेता  हूं  ।

 श्री  कमलापति  त्रिपाठी  उत्तर  प्रदेश
 कांग्रेस  के  प्रत्यक्ष  चुने  गये  थे।  उसके  बाद
 जब  वह  कांग्रेस  पार्टी  के  लीडर  हुये--और
 राज  भी  वह  लीडर  हैं--तो  सर्वसम्मति  से
 चुने  गये  ज्योतिर्मय  बसु  ने  कहा  है
 कि  प्राइम  मिनिस्टर  न  उत्तर  प्रदेश  का.  शासन
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 इतना  विघटित  और  निष्प्राण  पाया  कि
 उन्होंने  अपनी  यात्रा  का  कार्यक्रम  देने  से
 इन्कार  कर  दिया  कौर  केन्द्रीय  मंत्रियों  को
 भी  सकेत  दिया  कि  थे  उस  प्रदेश  मेन  जागे  ।
 यह  बिल्कुल  मिथ्या  है,  झूठ  है,  सफेद  झूठ  है  ।
 एक  तरफ  तो  उन्होने  यह  कहा  कि  प्राप्त
 मिनिस्टर  जब  डिवीजनल  वाफरेसिज  मे  गई,
 तो  पचास  साठ  लाख  रुपया  खर्च  हुआ  और

 दूसरी  तरफ  ग्रह  कहा  कि  वह  कभी  उत्तर
 प्रदेश  जाती  नही  है,  उन्होंने  जाने  से  उन् कार
 कर  दिया  है।  चहा  जो  डिवीजनल  काफरेसिज

 हुई,  उन  सभी  म  प्रधान  मंत्री  वा  शभागमन

 हुआ  ।  मै  स्वय  भी  दो  काफरेसिज  में  सम्मी-
 लित  हुमा ।  राष्ट्रपति  शासन  होने  से  पूर्व
 भी  आर  उसके  बाद  भी  केन्द्रीय  मंत्री  उत्तर
 प्रदेश  मे  जाते  रहे  है।  उनकी  किसी  प्रकार  का
 सकत  नही  है  कि  वे  वहा  न  जाये।

 उन्होंने  बहु-राज्य  की  बात  कही  है  1
 मै  इस  शब्द  से  परिचित  नहीं  ह  ।  मैं  कहना
 चाहता  ह  कि  जॉ  बहु  या  महिला  यहा

 मौजूद  न  हा  उन  पर  आरोप  लगाना  उचित
 नही  है  1  इससे  अधिक  मै  नही  कह  सकता

 tL  झगर  रहने  दिल  र्पिनिट  श्रीराम
 गाए  हाता  आर  में  उसका  उत्तर  देने  मे
 सम्  रहता  ता  में  जरूर  उत्तर  देता  ।

 उकताने  पी०  vo  Alo  के  बारे  में  भी

 कहा है  पी०  To  सी०  ऐसी  संस्था  है,
 जो  केवल  उत्तर  प्रदेश  मे  नही  है  बल्कि  समूचे
 देश  मे  है।  उत्तर  प्रदेश  मे ंउनको  जो  वेतन
 मित्रता  है,  वह  उतना  घटिया  नहीं  है  जितना
 गाल  में  है,  जहा  के  श्री  बसु  रहने
 वाले  हैं  और  जहा  कुछ  दिन  पहले  उनका
 शासन  था।  उत्तर  प्रदेश  के  जिस  अभ्र चल  का
 में  रहने  वाला  हु,  वहा  से  हजारो  की  सख्या
 +  सिन्हा  और  पी०  to  सी०  के  जवान
 बंगाल  और  कलकत्ता  की  पुलिस  मे  भर्ती
 होने  हैं  ।  वे  क्‍या  वेतन  पाते  है,  हमको  मालूम
 है।  माननीय  सदस्य  ने  कहा  है  कि
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 fo  vo  सी०  के  जवानो  से  अठारह  घट  काम
 लया  जाता  है।  इस  मे  कही  सचाई  नही
 |

 मैं  +  आप  सही  करता  ्  लेनी
 महनीय  राज्य  वा  किसी  के  भी  प्रति  आदर
 या भाव  नहीं  है।  कुछ  संस्थायें  ऐसी  है
 जिनका  वीसी  के  प्रति  आदर  भाव  नही  है  ।
 इस  सदन  में  जिन  लोगों  से  हमारा  राजना-  क
 या  भावात्मक  विरोध  है,  उनके  प्रति  भा
 हमारा  आदर  व  है  चादर  का  भाव  प्ले
 मानना  य  सदस्य  के  मम्मी  छोड  रखा  है  ।

 उन्हांने  कहा  कि  भारत  ने  भ्रमरी का  में

 गेह  मनवाया  है।  चीन  भी  अ्रमरीका  और
 आ्रारदे लिया  से  गह  मगाता  है  लेनी  उस  पर
 कोई  उगली  नहीं  “जाता  है  ।

 शॉं  इमाम  नाटक  मति  रूस  ने  द 15
 मगाया  है

 श्री  तारफरुइवर  पाए  नया  हम  गह
 निगाहें  ग्रोवर  लगाया  मरने  दे?

 उत्तर  प्रदेश  में  गुरपीत  शासन  लाग

 करने  का  अनुमोदन  करने  के  सम्बन्ध  मे

 जा  सवाल  प्रस्तुत“  है  मैं  उसका  समर्थन  करना

 चाहता  हू  ।  किसी  की  आलोचना  और  श्राप

 करता  साधारण  बात  है  परन्तु  किसी  प्रश्न

 पर  गम्भीरता  से  विचार  करना,  उस  व्यक्ति

 को  समझना  सते  पांडित्य  और  शक्ति  को

 समझना  दूसरी  बात  है।  पीड़ित  कमलापति

 त्रिपाठी  हमार  उत्तर  प्रदेश  के  मुख्य  स्त्री

 रहे  है।  मरी  मान्यता  है  कि  वह  सौजन्यपूर्ण
 और  सामर्थ्यवान  व्यक्ति  है,  साहित्यिक  है,
 गम्भीर  विचारक  कौर  विद्वान  है  और  बड़े

 सहित  हे।  यह  सब  होते  हुये  भी

 राष्ट्रपति  शासन  लागू  हमा,  इसके  सम्बन्ध

 में  मैं  दो  शब्द  कहना  चाहा  हू  1
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 [at  तारकेश्वर  पाडे]

 प्रधान  मंत्री  ते  रा  द्र रति  शासन  के  लागू
 होने  के  बाद  मुख्य  स्त्री  की  प्रशंसा  की  है
 कौर  कहा  है  कि  दो  वर्ष  मे  उन्होंने  जो  काम
 किया  है  ,  वह  सराहनीय  है  t  श्री  ज्योतिर्मय

 बसु  ने  कहा  है  कि  उत्तर  प्रदेश  पिछडा  हुआ
 है।  मुझे  यह  कहने  मे  हिचकिचाहट  नहीं  है
 कि  केन्द्र  से  जो  आधिक  सहायता  मिलती  है,
 बह  जनसख्या  के  आधार  पर  नहीं  मिलती

 है  ।  हमारी  आमदनी  कम  है,  हमारे
 साधन  कम  हैं,  प्रदेश  की  जनसख्या  भ्र धिक

 है  कौर  जिस  क्षेत्र  के  रहने  वाले  हम

 हैं--गोरखपुर,  बनारस  कमिश्नरी,  वहा  भूमि
 की  कमी  है।  मनुष्य  अधिक  है  जिनका

 कोई  दूसरा  साधन  नही  है।  उत्तर  प्रदेश
 में  बडे-ब़डे  लोग  पैदा  हुये,  पन्‍त  जी  पैदा  हुये,
 डा०  सम्पूर्णानन्द  जी  पैदा  हुये,  लेकिन  जो

 हमको  मिलना  चाहिये  था,  वह  हमको  नहीं
 मिला  ।  आर्थिक  साधनों  और  अन्य  साधना
 के  प्रभाव  में  उत्तर  प्रदेश  पीछे  रह  गया  |
 भारत  का  पुरातन  इतिहास  बहुत  कुछ  मगध
 शौर  पाटलिपुत्र  का  इतिहास  है  राम  कौर
 क्षण  की  जन्म-भूमि  है

 ओ  उयोतिमंय  सु  लेनी  शब  भुखमरी
 का  इतिहास  है  ।

 शो  तारकंइरर  पांडे  महापुरुषों  का

 इतिहास  है  गया  शौर  यमुना  का  प्रदेश  है
 लेकिन  इस  वक्‍त  भुखमरी  का  प्रदेश  हो  गया
 है--इसमे  कोई  सन्देह  नहीं  है  |  लेकिन
 इसका  कारण  झाथिव  स्थिति  ठीक  नही
 होना  है

 जो  ज्योतिमेय  बु  आप  हमसे  सहमत
 है  कि  यह  भुखमरी  का  मुल्क  हो  गया  है  1

 शो  तारकोल  पांडे  प्रा पकी  अच्छी
 बातो  रू  सहमत  हू,  हालाकि  वे  बहुत  कम  है  ।
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 सदियों  से,  बहुत  दिनों  से  जब  से  अग्रेजी
 साम्राज्य  स्थापित  हुआ,  हमने  3857  #
 बगावत  की,  1942  में  बगावत  की,  तब  से

 हम  उपेक्षा  की  दृष्टि  से  देखे  जा  रहे  हैं  t
 मैं  इस  सदन  कौर  सरकार  से  अपील  करता

 हैं-इनको  भारिक  सहायता  दीजिये,  नये
 साधन  दीजिये,  जिससे  हम  ऊपर  उठ  सके  I

 MR.  CHAIRMAN  Wait  a  munute.
 I  am  hearing  the  noise  of  the  Members
 taking  so  loudy  that  even  the  Chair
 is  disturbed  I  would  request  the  hon
 Members  to  talk  in  low  tone  so  that
 the  House  and  the  Chair  are  not  dis
 turbed

 क्रो  तारकशेदक्श  चाहे  उत्तर  प्रदेश  में
 असेम्बली  को  दलगत  स्थिति  क्‍या  है--
 42i  कुल  मेम्बर  है,  जिनमे  272  काग्रेस
 पार्टी  के  मेम्बर  है  जिनके  लीडर  प०  कमला-
 पति  त्रिपाठी  शीराज़  भी  है  ।  147  सदस्य
 तमाम  विरोधी  पार्टियों  के  है।  ग्राम  जा

 भाई  बोले  है  उनकी  ता  एवं  ही  वाट  है--
 यदि  उनका  भी  जोड़  जिया  जाय  ता  47

 है  ।  इसलिए  इनका  शासन  तो  स्थापित  हो

 नही  सकता  |

 त्रिपाठी  जी  के  शासन  के  सम्बन्ध  में

 हमारे  राज्यपाल  महोदय  ने  जिन  शब्दों  का
 प्रयोग  किया  है  मै  उनको  भी  दोहराना  चाहता
 हु--मैं  मुख्य  मत्री  क॑  रूप  म  श्री  त्रिपाठी
 के  रिकार्ड  की  भ्र पनी  गहरी  सहराहना  व्यक्त
 करना  चहता  हू  Vv  प०  कमलापति  ज।  दीपाली
 ने  राज्यपाल  महोदय  को  जो  पत्र  लिखा  है,
 में  उसको  भी  आपके  सामने  उद्धत  करना

 चाहता  हु-मैं  उसके  बहुत  कम  अश  की  पढ़ना-
 लेकिन  मैं  यह  भी  स्पष्ट  कर  दू--पी  ०  ए०  सी०
 की  प्रनियमिततायें  हुई  विद्यार्थियों  में
 बिप्लव  की  भावना  झाई,  हमारे  पूर्वांचल  में
 सूखा  पडा,  इन  सारी  समस्या भों  का  समाधान

 मौजूद  था  i  पी०  पु  सी०  कंट्रोल  में  ा
 की  थी,  विद्याधिायो  कंट्रोल  मे  शाये
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 थे,  संगत,  हो  चुके  थे,  ऐसी  झबिया  में
 शासन  अलावा  जा  समता  था,  लेकिन  पं०
 कमलापति  त्रिपाठी  ने,  जिसके  बारे  में  मेरी
 यह  मान्यता  है  कि  उनके  अन्दर  पदलोलुपता
 नहीं  है  तथा  यह  भी  मान्यता  है  कि  उन्होंने
 एक  बहुत  बड़ा  त्याग  किया  है  ।'  उन्होंने  जो
 पत्र  लिखा  था,  उससे  यह  बात  स्पष्ट  झलकती

 है

 “यदि  यह.  उत्तरदायित्व
 केन्द्रीय  सरकार  द्वारा  सम्भाल
 लिया  जाय  क्योंकि  उसके  प्रभूत
 साधनों  तथा  अनुभवों  से  वांछित
 परिणाम  ग्रसित  शीघ्रता  तथा
 प्रश्नावली  रूप  से  प्राप्त  किये  जा  सकते
 है।  सीधे  केन्द्रीय  हस्तक्षेप  से  जो
 तीब्र  मनोवैज्ञानिक  परिवर्तन  होना
 चाहिये,  वह  प्रनुशासनहीनता  के
 तत्वों  के  शीघ्र  निराकरण  के  लिये

 बहुत  सहायक  होगा  ।  इस  कठिन
 घडी  में,  हमारी  यह  प्राशि  राज्य
 तथा  सम्पूर्ण  देश  की  जनता  के

 हितों  की  व्यापक  जानकारी  पर
 ग्रा धारित  है  il

 wa  में  उन्होने  लिखा  है

 “संविधान  की  धारा  356  के  अधीन
 अपनी  शक्तियों  का  प्रयोग  करते

 हुये  अस्थायी  भ्र वधि  के  लिये
 प्रशासन  को  स्वय  सम्भाल  लें  Vv

 सभापति  महोदय,  पन्त  में  में  यही  निवेदन
 करना  चाहता  हू  कि  जितनी  भ्रान्तियाँ  कौर
 जितनी  कम  जानकारी  श्री  बसु  को  है,  इस
 सदन  में  शायद  ही  भर  किसी  को  हो  i

 बिहार  के  सम्बन्ध  में  अखबारों  की  बहुत
 साथी  रिपोर्ट  पढ़  डालीं  ।  ऐसी  रिपोर्ट  तो

 अ्रद्धार  'रोल  निकाला  करते  है  ।  हर  व्यक्ति
 के  बारे  में  निकाला  करते  ह्  1  भ्रमर  इन
 सब  को  पड़  कर  धौर  उन  पर  विचार  करके

 हम  झा चरण  करता  यह  शासन  नहीं  चल  सकता

 है,  यर  समाज  नहीं  चल  सकता  है।

 SRAVANA  17,  695  (SAKA)  President’s  Rute  338
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 wa  set  यहू  है  कि  हमारे  यहां  i974
 में  चुनाव  होगा,  शासन  को  यह  निर्णय  करना
 होगा  कि  कब  तक  राष्ट्रपति  शासन  लागू
 रहे  ।  शासन  को,  यह  निर्णय  करना  होगा
 कि  असेम्बली  के  चुनाव  कब  हों  ?  में  इस
 सदन  में  सरकार  से  प्रार्थना  कहेगा--इस
 पर  गम्भीरता  पूर्वक  विचार  कर  ले  ।  इत
 शब्दों  क ेसाथ  जो  विधेयक  प्रस्तुत  किया  गया

 है,  में  उसका  सादिक  समर्थन  करता  हूं  ।

 MR.  CHAIRMAN:  Before  I  call
 upon  the  next  speaker  I  would  like  to
 remind  the  House  that  a  time-limit
 has  been  fixed  for  this  debate.  But
 m  spite  of  that,  it  has  gone  a  little
 out  of  the  way,  and  some  Members
 have  taken  more  time  than  they  have
 been  allowed.  Is  it  the  pleasure  of
 the  House  that  every  Member  should
 be  given  whatever  time  he  wants?
 In  that  case,  it  will  be  impossible  tc
 finish  this  debate.  Therefore,  I
 would  request,  hon.  Members  that  in
 spite  of  what  has  happened....

 SHHI  S.  M.  BANERJEE:  Not  less
 than  15  minutes  should  be  given.  Peo-
 ple  had  raised  many  points  of  order.

 MR.  CHAIRMAN:  Shri  Banerjee
 should  not  have  interrupted  the  Chair
 when  the  Chair  was  speaking.

 SHRI  S  M.  BANERJEE:  I  am  sor-
 ry  Sir.

 MR.  CHAIRMAN:  Even  if  5  mi-
 nutes  are  given,  I  have  got  a  list  of
 20  Members  from  the  Congress  Party
 and  about  ten  or  eleven  from  the
 other  side  and  so,  I  would  like  hon.
 Members  to  calculate  by  simple
 mathematics  how  much  time  would
 be  required.  Even  then,  the  Chair  will
 see  whether  more  time  should  be  given
 if  there  are  really  good  points  heing
 made.  I  think  hon.  Members  may  leave
 it  to  the  Chair  to  decide.

 SHRI  INDRAJIT  GUPTA  (Alipore):
 The  different  parties  also  should  be

 accommodated,
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 MR.  CHAIRMAN:  Of  course,  the
 parties  will  be  given  their  time.
 But  the  others  will  have  to  be  con-
 trolled  by  the  Chair.  I  hope  the
 House  agrees  to  this.

 SHRI  PARIPOORNANAND  PAIN-
 (LI:  Members  from  UP  may  be  giv-

 an  a  little  more  time.

 att  एस८  एम<८  बन,  (कानपुर)
 सभापति  महोदय,  सब  से  पहल  म॑  इस  चीज़
 को  साफ़  तरीके  से  कहना  चाहता  हू  कि

 राष्ट्रपति  शासन  के  खिलाफ  हमारे  दल  की
 झोपीनियन'  है  शर  हम  लोग  साशा  करते  7
 कि  कम  से  कम  एक  जनप्रिय  सरकार  वहां
 पर  बनेगी  और  वहा  के  मुख्य  स्त्री  वे  होगे
 जो  जनप्रिय  हों,  कम  से  कम  उनकी  विदा  रधारा
 ऐसी  हो  कि  आज  उत्तर  प्रदेश  में  जो  वेस्टेज-
 इन्टरेस्ट  या  होरेस  है  उन  के  पक्ष  में  न  हो;
 केन्द्र  की कोई  भी  ऐसी  चीज़,  ऐसे  कानून  या
 ऐसे  उसूल  जो  जनता  के  पक्ष  में  हों  समाजवादी

 दृष्टिकोण  के  हो,  उन  का  विरोध  नही  करेगे---
 तो  में  समझता  था  कि  वहा  जनप्रिय  सरकार
 बन  सकती  थी  ।  चुनाव  के  पहने  t  लेकिन
 श्री  मालूम  होता  है  कि  कुछ  ध्रापस  में  झगडा

 है  कौर  उसकी  वजह  से  वह  मुमकिन  नही  है  ।
 कौर  इसलिये  यदि  कोई  जनप्रिय  सरकार
 वहां  नहीं  बन  सकती  है  तो  मैं  रहता  हृ
 कि  वहा  पर  चुनाव  हा  और  नदी  हो  1

 राष्ट्रपति  शासन  के  पहने  यह  कहा  गया  कि

 वहां  की  सरकार  को  इसलिए  खत्म  किया  गया
 कि  मुख्य  मंत्री  ने  भी  कहा  और  राज्यपाल
 महोदय  की  रिपोर्ट  में  भी  कहा  गया  था  1
 लेकिन  मे  आपका  ध्यान  राजनीति  करना
 चाहता  हू  कुछ  घटनाश्रो  की तरफ  कि  आखिर

 हुआ  क्या  ?  विद्याथियों  मे  कुछ  गड़बड़ी

 हुई  भ्र ौर  लखनऊ  विश्वविद्यालय  में  समाज
 विरोधी  तत्वों  ने  अपने  कदम  जमा  लिये
 और  मुझे  दु:ख  के  साथ  कहना  पडता  है  कि
 डा०  गोपाल  त्रिपाठी,  जो  वाइस चान्सलर  थे
 उन्होने  बिल्कुल  :  तरीके  से  बर्ताब  किया
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 aa  कि  रोम  में  झाग  लग  रही  थीं  भौर
 नीरो  साहब  फ़िंडले  कर  रहे  से  तीन  घंटे

 उन्हे  फु सेत  ही  नहीं  मिली  वहां  पर  भागे
 कौर  देखे  कि  क्‍या  हो  रहा  है  ।

 वहां  पर  पी०ए०सी०  का  इस्तेमाल
 किया  गया,  में  मंत्री  जी  के  सामने  ह.  निवेदन
 करना  चाहता  ह्  कि  इस  चीज़  को  सरकार
 नन  भ्रपनाये  कि  जनता  को  कुचलने  के  लिए

 पी०ए  ०सी०  द्रोह  पी०ए  ०सी०  को  कुचलने  के
 लिये  प्रार्थी  ।  श्राप  जानते  है  कि  पी०ए  इसी ०
 के  लोगो  को  किस  तरह  से  रखा  जाता  था  ?

 भेजें  एक  दिन  सवाल  भी  किया,  मैंने  कहा  कि
 उनको  कम  से  कम  शहर  के  लोगो  से  मिलते
 का  मौका  दिया  जाय  |  होता  कया  है
 कि  राज  उनको  शहर  से  i0,:2  मील  दूर
 रखा  जाता  है|  उनका  एक  ही  काम  है

 शहर  में  आने  का  शौर  वह  यह  कि  या  तो  सामान
 खरीदने  के  लिये  शाति  है  या जनता  पर  लूटी
 चलाने  के  लिये  आते  है  ।  कौर  किसी  से
 उनका  वास्ता  नहीं  ।  माननीय  शर्ली  ज़हीर
 की  सदारत  में  एक  कमेटी  बनी  थी  उनकी

 हालत  को  देखने  के  लिये  उसकी  रिपोर्ट
 निकल  चुकी  है  और  कहा  गया  कि  लोग

 ऐसोसियेशन  बना  सकते  हूँ  ।  मैं  पूछना
 चाहता  हू  कि  क्‍या  यह  सही  है  कि  मुख्य  मंत्री
 ने  पी०ए०सी०  का  विद्रोह  होने  के  पह  ने  केन्द्र
 मे  पूछा  था  कि  आखिर  ऐसोसियेशन  के
 ज़िक्र  निशान  का  क्‍या  हो  ?  क्योकि  प्रतीक
 एसोसियेशन  का  रिकि  निशान  केद्र  की  मर्जी
 के  वीगर  नहीं  हो  सकता  ।  क्‍या  यह  सही
 बात  ह  कि  उसका  जवाब  तक  नही  दिया  गया  ?

 कौर  तब  पी०ए  ०सी०  को  लोगों  ने  भड़काना,
 और  कुछ  लोगो  ने  भडकाया,  उसकी  इनक्वायरी
 होनी  चाहिये  थी।  जिन  लोगों  पी  ot  ०सी ०
 को  भड़का या  क्या  वह  चाहते  थे  कि  पी  ०ए  इसी ०
 का  कल्याण  हो  ?  यह  चाहते  थे  कि  जनता
 झोले  पी०ए०सी०  सें  झगड़ा  हो  शौर  ऐसी
 परिस्थिति  उत्पन्न  कर  दी  जाये  कि  जिसमे
 उत्तर  प्रदेश  किसी  हालत  में  सुधर  न  सके  ।
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 मैं  सकें  दिलाकर हूँ  कि  पी०ए०  fo
 के  खिलाफ़  भागी  को  इस्तेमाल  किया  जय  ।
 संभाषतिं  जौ,  कानपुर  शहर  में  हरजिन्दर
 ममेरी  में'  जहां  पी० एं०  सी०  अटाजियंन  रहती
 है  वहां  जिस  तरह  से  बेददी  के  साथ  गोली
 चलानी  गयी  शौर  उन  के  घाल  बच्चों  तथा

 माताओं  पौर  बहनों की  सामने  कर  दिया  गया
 ताकि  बहू  गोली  का  जवाब  न  दे  सकें,  वह
 बहुत ही गलत  बात  थी  ।  श्री एसी  का
 जवान  और  भ्रार्मी  का  जवान  दोनों  ही
 किसान,  मजदूर  के  बेटे  हैं  ।  मान  लीजिये

 कही  खून,  पी०ए०सी०  जवान  का  और
 आर्मी  जवान  का,  एक  दूसरे  को  पहचान  लें
 शौर  एक  दूसरे  की  पहचान  कर  आन्दोलन
 कर  दे  वी  देश  का  क्या  होगा  ?  पी०  Yo  सी०
 के  लोगो  ने  जो  किया,  मैं  यह  नहीं  कहता  कि
 ठीक  है,  लेकिन  यह  भी  कहना  कि  आन्दोलन
 हो  रहा  था  पग्रफ़नरों  को  गोली  मारी  जा
 रही  थी,  गलत  है  ।  एक  भी  गोली  किसी
 अफसर  को  नहीं  मारी  गयी,  यहां  तक  कि
 लाठी  तक  नहीं  मारी  गयी  ।  मैं  कहना
 चाहता  ह्  कि  दिल्‍ली  शहर  में  भी  पुलिस  ने

 विद्रोह  किया  था|  क्या  उन  को  नही  सभा लए
 गया  ?  जब  हजारों  की  तादाद  में  पुलिस  के

 सिपाही  राष्ट्रपति  भवन  से  दौडते  हुए  चले
 गये  और  नारे  लगाते  हुए  माननीय  चव्हाण
 की  कोठी  पर  7  घटा  लगातार  बैठ  रहे  तब
 न  भर्ती  भारी  भोर  न  ato  मार  पी०  ।  क्या

 हम  लोग  उनको  नहीं  समझा  सके  ?  जिस
 उत्तर  प्रदेश  मे  गणेश  शकर  विशार्थो  जैसे,
 हसरत  मोहानी  जैसे  लोग  पैदा  हुए  वसा
 व्यक्ति  उन  के  बाद  कोई  पैदा  नही  हो  रहा
 है  ।  गणेश  शकर  जेसा  आदमी  जो  अपनी
 जिन्दगी  दे  कर  समाज  को  बचा  सके,  दंगे
 को  बचा  सके,  कम्यूनल  हारमनी  ला  सके,
 वह  जिन्दगी  देने  वाला  आज  नही  है।  राज
 तो  भाषण  देने  वाले  हैं  ौर  त्याग  करने
 वाले  कम  |  इसीलिए  ये  चीजें  हुई  ।  इसलिए
 मैं  निवेदन  करना  चाहता  हू  कि  पो०  0  सी०
 की  मांगों  को  देखा  जाय  बौर  जो  उचित
 हैं  उमा  को  माना  जाय  ।  लेकिन  हर  के  पीछे
 837  LS—I,
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 जिन  लोगों  का  हाथ  है  वेह  भी  कंस  से  कम
 देखिये  ।  श्राप  के  सामने  यह  एक  चुनौती
 थी,  इसे  को  किसी  हालत  में  आप  ने  नज़र  दाज
 किया  तो  भागे  बल  कर  क्‍या  होगा  इस  को
 देखना  पड़ेगा  4

 उत्तर  प्रदेश  की  च्चा  राज  जब  कर
 रहे  हैं,  मुझे  सब  है  कि  वह  एक  ऐसा  प्रान्त
 है  जहां  प्रान्तीय ता  नहीं  है  I  कौर  इस  का
 स्पष्ट  प्रमाण  यह  है  कि  मुझ  एक  बंगाली
 को  कानपुर  की  जनता  बराबर  चुन  कर  भेज
 रही  हैं।  इतने  बड़े  प्रदेश की  हालत  राज  सब
 से  बुरी  है,  पर  कैपिटा  इनकम  सब  से  कम  हो,
 क्या  यह  शर्म  की  बात  नहीं  है  ?  में  नहों
 कहता  कि  केन्द्र  ने  उस  के  साथ  ब्रा  बर्ताव
 किया,  किन  देश  के  तीनों  प्रधान  मंत्री
 उसी  प्रात  से  मिले,  इस  के  सिवा  न  पैसा
 मिला  और  +  कुछ  मिला  ।  और  यह  चीज
 Bo  सम्पूर्णानन्द  कहते  हुए  स्वर्गवास  कर
 गये  ।  आप  देखिये  कि  राज  पूर्वी  जिलो  की
 क्या  हालत  हैं  ।  मैं  पूछता  चाहता  हूं  कि  क्या
 वाकई  उत्तर  प्रदेश  को  केन्द्र  की  मदद  मिलने
 की  जरूरत  नहीं  है  1  0  करोड  की  उन्होंने
 भाग  की,  उस  का  क्‍या  हुआ  ?  एक  तरफ़
 सुखा,  पूर्वी  उत्तर  प्रदेश  के  जिलों  में  चले
 जाइये,  देवरिया,  मिर्जापुर,  गोंडा  या  और
 दूसरे  जीनो  में  चले  जाइये  राज  की  लोगो
 को  एक  वक्‍त  ही  खाना  मिल  पाता  है  v

 दूसरी  तरफ़  बाढ़  से  लोग  पीडित  है  अभी
 माननीय  बालगोविन्द  वर्मा  ने  स्टेटमेंट  दिया
 कि  हजारो  आदमी  बाढ़  से  बारबार  हो  रहे
 हैं  ।  एक  तरफ  सूखा,  दूसरी  तरफ  बाढ़  ।
 एसी  हालत  में  स्त्री  की  बताये  कि  उत्तर  प्रदेश
 को  इत  मुसीबतों  का  सामना  करने  के  लिये
 कितनी  झाथिक  सहायता  केन्द्र  से  दी  जायगी  ।

 चाहे  सूखा  के  बारे  मे  हो,  चाहे  बाढ  के  बारे  मे,
 जहा  फाका कशी  हो  रही  है  उस  की  बचाने
 के  लिये  उत्तर  प्रदेश  के  बारे  मे  क्या  किया
 जा  रहा  है,  यह  हम  जानना  चाहत  हैं  1

 दूसरी  चीज  यह  है  कि  उत्तर  प्रदेश  में

 इडस्ट्री  कम  हैं।  रिहन्ड  डैम  बनाया  गया,  कहां
 गया  कि  उससे  पूर्वी  उत्तर  प्रदेश  को  फायदा
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 होगा  शौर  सारा  पूर्वी  उत्तर  अंग्रेज़  छह
 उठाया  a  लेकिन  फायदा  केवल  जिला  परिवार

 को  दमा  पौर  किसी  को  नहीं।  उनकी  1... ज
 मुनियम  फैक्ट्री  को बिजली इस  हिम  से  दी  जा
 रही  है।  प्राकार  जान  कर  यह  ताज्जुब  होगा
 कि  जितनी  लागत  है  पर  यूनिट  बिजली  बताने
 की  उससे  भी  कम  पर  बिडला  जी  क्रो  बिजली

 दी  जा  रही  है  ।  पूर्वी  किलो  मे  राज  भी  वहा  का
 किसान  बिजली  के  जिये  तरसता  रह  गया  |

 उनको  झगर  बिजली  मिलती  भी  है  ती  8 पैसे

 मे  जब  कि  बिडला जी  को  पैसे  या  मुश्किल से
 दो  पैसे  प्रति  यूनिट  ।  झब्  अगर  वहा  बिजली

 नहीं  होगी  तो  उस  प्रदेश  में  उद्योग  बसे  चलेंगे  t

 इसके  बाद  पावर  शार्ट  राज  भी  चल  रही  है
 जिसकी  वजह  से  70,000  मजदूर  कानपुर  के
 और  1,000  मजदूर  बनारस  मे  बेकार  पड़े

 हुए  हैं।  राज  सुबह  जब  मान त्तीय  चट्टोपाध्याय
 ने  बयान  दिया  बुनकरो  के  बारे  मे,  मेरे  प्रान्त

 में  4  लाख  बुनकर बे  कार  है  उनको  सूत  नही
 मिल  रहा  है  t  are  जमाखोरी  हो  रही  है  चाहे

 सूत  हो  या  अनाज  हो  ।

 उत्तर  प्रदेश  मे  राष्ट्रपति  जी  गये,  मुझे
 बड़ी  खुशी  हुई  उनके  भाषण  को  पढ़  कर  ।

 उन्होंने  कहा
 “I  order  my  advisers  and  Secre-

 tries  to  go  to  the  rural  areas  and  put
 the  hoarders  in  jail  Farmers  who
 are  indulging  in  hoarding  should
 also  be  put  m  jails,”  he  said

 यह  कह  कर  चले  भाए।  उनकी  इस  बात  से  हमे
 बडी  खुशी  हुई  t  एडवाइजर्ज  को  वह  झाई डर
 दे  कर  बले  प्राण  कि  हो डेज  को  जेल  में  बन्द
 कर  दिया  जाए।  लेकिन  हुआ  कया  इसके  बाद  ?

 लखीमपुर  खीरी  मे  जिन्होने  लाल  क्षमा  उठाया

 होल्डर  के  खिलाफ  जिन्होंने  भ्रानदोजन  किया,
 जिन्होंने  माग  की  कि  सरकार  की  व्हाट  की  टेक
 ओवर  की  पालिसी  सफल  होनी  चाहिये  कौर
 उसको  सफ़ल  बनाने  के  लिए  आन्दोलन  किया,
 उनमे  से  4  व्यक्तियो  को  गिरफ्तार  कर  लिया
 गया  और  उनको  जेल  मे  बन्द  कर  दिया  गया  |
 इसी  तरह  से  झांसी  मे  गिरफ्तारियां  की  गई
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 हैं,  दूसरे  किलो  जैसी भई  हैं  +  मि  विकसित
 हुए  हैं?  ब्लैक  मार्फिया बही  हुए  हैं,  होचेजें कही
 हुए  हैं  लेविस  जो  गांव  कर  रहे  थे  कि  ब्लैक
 काकिणी  बन्द  के,  होर्डिग  क़स्द  हो,  उसको
 गिरफ्तार  किया  गया  है  1  जो  कीर  मज़ारी
 करते  हैं,  जो  चोर  बाजारी  मे  बेचते  हैं  उसमे  से

 एक  को  भी  गिरफ्तार  नहीं  किया  गया  बल्कि
 हम  लोगो  को  गिरफ्तार  किया  गया  t

 अब मैं  पावर  शार्टेज  के  बारे  में  कुछ
 कहना  चाहता  हूं  ।  बारिश  हो  गई  हैं  फिर  भो
 पावर  शार्टेज  चल  रही  है  ।  कुछ  तो  उसको
 रेस् टोर  कर  दिया  गया  है  लेकिन  फुल्ली  इसको
 रेस् टोर  नही  किया  गया  है  |  इरिगेशन  एण्ड
 पावर  के  मंत्री  जी  को  यहा  रहना  चाहिये  था।
 उत्तर  प्रदेश  मे  भ्रसेम्बली  फकशन  नहीं  कर  रही
 है  ।  इस  बहस  में  उनको  यहा  रहना  चाहिये  था
 लेकिन  वह  नही  हैं  ।  बह  भाषण  दे  कर  चले
 जाते  है  t  कहते  हैं  कि  पावर  शार्ट  है  तो  हम
 क्या  करें  ।  पहले  हाइडल  और  फिर  थर्मल
 पावर  शार्टेज  ।  कहते  है  कि  फ़ाइदा  दस  बीस
 साल  यह  रहेगी  ।  तब  तक  वह  भी  नही  रहेंगे
 और  हम  भी  नही  रहेंगे  a  हमारी  भ्रौलाद  जाने
 मैं  चाहता  हूं  कि  इस  तरफ  प्रभी  ध्यान  दिया
 जाए  |

 राष्ट्रपति  शासन  मे  या  उसके  कुछ  दिन

 पहले  दो  व्यक्तियों  को  गिरफ्तार  किया  गया

 था,  एक  वहा  के  कर्मचारियों  के  गणमान्य  नेता
 श्री  पी०  एन०  सुकून  को  और  दूसरे  श्री  शिव

 कुमार  मिश्र  को  ।  उनका  कसूर  यह  था  कि

 उन्होने  पी०  पु  सी०  द्वारा  की  गई  हडताल
 का  समर्थन  किया  था,  उन्होने  कहा  था  कि  उसकी
 जो  माने  हैं  उनको  देखा  जाना  चाहिये  इन
 गिरफ्तारियो  को  लेकर  मैंने  मबर्नेर  को  रिप्रेजेंट
 किया  था  कौर  उनसे  दरख्वास्त  की  थी  कि  इन
 दोनों  व्यक्तियों  को  छोड  दिया  जाना  चाहिये  t
 साथ  ही  मैंने  कहा  था  कि  डी०  झाई  भार०  मे
 जिन  लोगो  को  गिरफ्तार  किया  गया  है  भर
 जो  होडंज  के  खिलाफ  लडें  हैं,  ब्लैक  ग्यकिटर्ज
 के  खिलाफ  लड़े  हूँ,  साम्प्रदायिकता  के  इलियास
 जिन्होंने  लडाई  की  है,  उनको  भी  छोड़  वेन
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 चाहिये  q  में  भाव  के  ची  ब्रॉचिया  करता  हूं  कि
 जो  होईजें  क॑  खिलाफ  ,  ब्लैक  माकिटर्ज  के
 खिलाफ  आपकी  मदद  करना  चाहते  हैं  उनको
 आप  छोड  दें  t

 आपको  यह  सुन  कर  ताज्जुब  होगा  कि  वहां
 'पर  इंडियन  एक्सप्लोजिव  लिमिटेड  मे  हड़ताल

 है  वहां  काम  करने  वाले  मजदूरो  ने  कहा  था

 “कि  हम  दो  मंत्रियों  श्री  रघुनाथ  रेही,  लेबर
 मिनिस्टर  और  है 11  देव कान्त  बरुआ  जी

 -आशिद्रेटर  मानेगे,  उसके  लिए  हम  तैयार  हैं  ।

 7एक  राय  से  उन्होंने  यह  बात  कही  थी  q  लेकिन

 बहा  पर  था०  सो ०  भाई  ने  जिनका  कारखाना

 इंडियन  एक्सप्लोसिव  लिमिटेड  है,  इसको

 नहीं  माना  कौर  कहा  कि  हम  श्री  बी०वी०  लाल
 के  आबिट्रेशन  को  मानने  के  लिए  तैयार  हैं
 सोलह  मजदूर  प्रभी  तक  भी  बाहर  हैं  ।  मैं

 प्रार्थना  करता  हु  कि  श्री  बी०  बी०  लाल  उसको
 हर  कर  जल्दी  अपना  फैसला  दें  ।

 आपको  याद  होगा  कि  रोडवेज  एम्प्ला-
 बीज़  को  श्री  कमलापति  ल़िपाठी  ने  एक  झा श्वा-
 सन  दिया  था  कि  i43  रोडवेज  एम्प्लायीज़
 को  नौकरी  में  वापिस  ले  लिया  जाएगा  ।
 मैं  चाहता  हु  कि  यह  आश्वासन  उसके  साथ
 चला  न  जाए  ।  ऐसा  न  हो  कि  वह  चले  गए
 हैं  सो  यह  आश्वासन  भी  जला  जाए।  इस
 आश्वासन  की  पूर्ती  होनी  चाहिये  ।

 मैं  ग्राहको  धन्यवाद  देता  हु  कि जब  आप
 हाउसिंग  मिनिस्टर  थे  तब  कानपुर  मे  तथा

 दूसरी  जगहों  पर  जहा  सेंट्रल  गवर्मेट  एम्प्ला-
 बीज  लेबर  कालोनी  मे  रहते  हैं  उनको  जो
 एविएशन  नोटिस  दिए  गए  थे,  उनको
 सौपने  वापिस  लिया  और  रेग्यूलराइअ  कर
 दिया  उनको  ।  भव  आप  गृह  मंत्री  हैं।  मेरा
 निवेदन  है  कि  श्राप  हाउसिंग  मिनिस्टर  थी
 भोला  पासवान  शास्त्री  ते  बात  करके  उनके

 'हीरो  के  बारे  मैं  सी  शैटलबेंट  कर  दें  ताकि
 े  लोग  झा राम  की  ज़िंदगी  गुजार  सके  +
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 बाप  तो  जानते  ही  हैं  कि  बरेली  में  एक
 शी  किला  चकदे  का  कारणों  है  सिंथेटिक

 रबड़  फैक्ट्री  ।  वह  फैक्ट्री  पिछले  65  दिन  से
 बाद  पड़ी  है।  श्री  गणेश  दस  वाजपेयी  ने  एक
 सात  सूत्री  समझौता  तैयार  किया  था  एक
 फैसले  के तौर  पर...

 हो  eX  प्रताप  सिह  (बाराबकी)  मैं

 एक  व्यवस्था  का  प्रश्न  उठाना  चहता  हू  ।
 इस  समय  सदन  में  जो  मानवीय  सदस्य  भाषण
 कर  रहे  है  उसका  सम्बन्ध  राष्ट्रपति  शासन
 से  है  अथवा  बजट  भाषण  हो  रहा  है  ?

 सभापति  महोदय  मैं  समझता  हूं  कि

 यह  व्यवस्था  का  प्रश्न  एक  हद  तक  उचित  है।
 लेकिन  क्योकि  इतनी  बाहर  की  बात  सा  गई  है
 शब  इस  वक्‍त  रोकना  शायद  इसको  मुश्किल
 सा  लगता  है।  फिर  भी  श्री  सद्र  प्रताप  सिह  जी
 ने  जो  प्रश्न  उठाया  हैं  उसको  सभी  मेम्बर  याद
 रखें  कि  यह  उचित  बात  नही  हो  रही  है  t

 wt  एस०  एस०  बनीं  राज  लेबर
 मिनिस्टर  उत्तर  प्रदेश  मे  कोई  नही  है  लेबर
 कमिश्नर  वहा  है  ।  बहा  पर  एडवाजर्ज  हैं
 बी०  बी०  लाल  को  सैटर  से  एप्वाइट  किया
 गया  है।  इस  वास्ते  यह  जरूरी  हो  जाता  है  कि
 इस  तरह  के  सवालों  को  हम  यहा  उठाएं  t
 बरेली  का  जो  कारखाना  है  वहा  65  दिन  से

 हडताल  है  v  सात  स्त्री  फैसला  वहा  के  लेबर
 मिनिस्टर  श्री  गणेश  दत्त  वाजपेयी  कर  गए  थे
 लेकिन  वह  इस्प्लेमेट  नही  हुआ  t  प्रबन्धकों
 ने  कहा  कि  जून  में  करेगे  ।  शायद  उनको  पता
 था  कि  जूम  में  यह  सरकार  नही  रहेगी  a  मैं

 चाहता  हू  कि  जो  फैसला  किया  गया  था  और
 जो  प्रशासन  दिया  गया  था  उसको  पूरा
 किया  जाए  |

 हम  यह  भी  चाहते  हैं  कि  उत्तर  प्रदेश  मे
 लोकप्रिय  सरकार  बने  1  यदि  भाप मि  झगड़ों
 की  वजह  से  बह  मही  बनती  है  तो  मैं  चाहता  हूं
 कि  जल्दी  से  जल्दी  वहा  झाम  चुनाव  कराए
 जाएं।
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 [सी  एस०  एम९,  बनर्जी]

 पी०  एससी  का  जो  मामला  है  उसको
 बाप  जल्दी  सैटल  करे  ।  आपको  इनक्वायरी
 करनी  पड़ेगी  उत्तर  प्रदेश  में  कम्पनी  कोसिस
 सिर  उठा  रही  है  फिर  चाहे  मुस्लिम  फिरका
 परस्ती  हो  या  हिन्दु  फिरका  परस्ती  t  भ्रमर
 उसका  सिर  श्राप  अलीगढ़  मे  देख  रहे  है  तो
 उसके  पैर  आपको  बनारस  में  नजर  आएंगे  |
 इसको  कुचलने  की  श्राप  कोशिश  करें  ।  हम
 आपकी  पूरी  तरह  से  मदद  करने  के  लिए  तैयार
 हैं।

 SHRI  SANT  BUX  SINGH  (Fateh-
 pur):  Sir,  I  rise  to  support  this  Re-
 solution  moved  by  the  Home  Minis-
 ter.  I  find  that  very  little  has  been
 saiq  that  is  relevant  to  the  point.  I
 am  grateful  to  Mr.  Banerjee  and  par-
 tly  also  to  Mr.  Jyotirmoy  Bosu  for
 having  drawn  the  attention  of  the
 House  to  the  poor  cOnditions  prevail-
 ing  in  the  State  of  U.P.  But  there
 876  occasions  for  it  and  surely  today
 ig  not  the  time  for  it.  I  wanted  to
 see  if  Mr.  Bosu  had  anything  what-
 soever  to  say  that  was  worth  while
 ‘ither  supporting  or  condemning  the
 imposition  of  the  President’s  rule.  All
 that  he  did  was  to  induge  in  cheap
 histrionics  to  talk  about  Bihar  at
 some  stage,  to  make  slanderous  un-
 founded  allegations  and  point  a  finger
 at  the  Home  Minister.  Perhaps  the
 Home  Minister  doeg  not  suit  him,
 beause  the  Home  Minister's  loyalties
 ideology  and  stand  will  never  be
 a  kin  to  that  of  Mr.  Bosu  and  thank
 Gog  for  that.

 Let  us  look  at  the  situation  as  it
 previl  in  U.P.  in  the  face  of  which
 the  Governor  recommended  the  impo-
 sition  of  President's  rule.  The  majo-
 rity  party  in  power—my  party~after
 full  deliberation  and  without  any  voice
 of  dissent  recommended  that  Presi-
 dent’s  rule  be  imposed  in  U.P.  It
 was  not  that  we  were  short  of  majo-
 rity  or  there  was  any  political  fac-
 tionalism  of  any  kind  whatsoever.  It
 was  after  hours  and  hours  of  delibera-
 tion  by  a  large  number  of  Assembly
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 members  of  the  majority  party  and
 the  entire  Cabinet  that  the  Chie?  Mi-
 nister  in  the  larger  interesty  of  the
 State  and  the  country  decided  that  he
 should  recommend  the  iinposition  of
 President's  rule.  It  should  be  contrast-
 ed  with  something  that  happened  just
 before  Shri  Kamlapathi  Tripathi
 came  into  power.  There  was  an
 opposition  Government  in  U.P,  headed
 by  Shri  T.  N.  Singh  whom  the  people
 had  thrown  out  through  a  clear
 electoral  verdict.  But  because  the
 opposition  had  to  face  the  election
 the  defeated  Shri  T.  N.  Singh,  the
 Chief  Minister  of  the  opposition,
 stuck  on  to  office.  This  is  not  the
 tradition  of  my  party;  to  us  election
 does  not  matter,  so  880  sticking  to
 office.  But  I  do  think  that  it  ts  an
 example  which  ought  to  be  looked  at,
 which  ought  to  be  praised,  that  when
 it  had  the  majority.  When  the  same
 party  is  in  office  at  the  Centre  it  does
 not  hesitate  at  all  in  imposing  Pre-
 sident’s  rule.  Had  we  wanted  to
 use  the  office,  a  better  method  would
 have  been  for  us  to  continue  in  office.
 It  was  not  for  an  election,  it  was  not
 for  a  party  purpose  that  this  was
 done.  The  Government  was  busy
 with  problems  of  various  kinds,  the
 power  crisis  and  the  trouble  with
 FAC  to  mention  too.

 So  far  as  the  PAC  is  concerned,  the
 conditions  of  the  personnel  were  not
 good.  I  would  share  the  sentiments
 and  many  things  that  have  been  men-
 tioned  by  same  hon,  Members.  The
 condition  of  the  PAC  needed  to  be
 bettered  The  PAC  had  grounds  to
 feel  restless.  But  what  the  PAC  did
 and  the  method  it  adopted  left  the
 Government  with  no  option  but  to
 take  the  step  they  took.  JI  would  mere-
 ly  refer  to  one  case  that  took  place.
 On  the  l5th  May  at  Agra  constable
 Bharat  Singh  was  reported  to  have
 been  in  possession  of  two  bags  of
 wheat  out  of  45  bags  stolen  from
 Government  stocks.  When  the  Station
 Officer  of  police  station  Shahganj  took
 up  the  investigation  be  récovered
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 those  two  bags  ‘from  the  house  éf
 this  eonstable.  Since  eonstable  Bharat

 Singh  wag  an  active  worker  of  the
 Parishad,  quite  a  number  of  head

 constables  and  constables  surrounded
 the  Station  Officer,  beat  him  and
 brought  him  to  the  police  station.
 Later,  they  took  him  out  in  a  proces-
 sion  to  the  house  of  the  District  Ma-

 wistrate  and  instigated  bad  characters
 of  the  area  to  beat  him  also.  The  PAC
 section  which  wags  accompanyitg
 the  station  officer  on  patrol  duty  stood
 watching  him.  If  people  who  are
 stealing  wheat  at  a  time  when  i¢  is
 in  short  supply  are  supporteq  by  un-
 lawful  elements,  if  the  PAC  took  it
 into  its  head  to  use  the  arms  at  its

 ‘disposal,  there  was  only  one  way  out,
 and  that  was  for  the  army  to  be  cal-
 led  in.

 The  Chief  Minister  of  UP,  with  the
 full  consent  and  advice  of  his  collea-
 gues  thought  that  it  was  better  that
 something  which  was  likely  to  have
 repercussions  not  only  in  the  State
 but  outside  be  better  dealt  with  by
 the  Centre  and,  therefore,  the  position
 of  office  was  sacrificed.

 It  was  not  due  to  factionalism,  and
 certainly  not  to  serve  the  party’s  ends
 or  to  fulfil  anybody's  aim,  that  this
 ‘was  done.  The  only  game  that  we  do
 not  know  s  the  strange  rule  by  which
 the  opposition  plays  the  political  game,
 Two  hours  ago  I  believe,  Shri  Vajpa-

 yee  wag  championing  President’s  Rule
 in  Rajasthan,  now  he  will  stand  to
 oppose  it.  There  is  nothing  to  stop
 the  opposition  from  getting  together,
 proving  their  majority  and  asking  the
 Governor  to  let  them  form  the  Gov-
 ernment.  They  are  welcome  to  do  it;
 nobody  will  stand  as  a  hindrance,

 What  happened  yesterday?  When
 Shri  Charan  Singh  and  Shri  Cc.  8.
 Gupta,  with  the  inspitation  also  of

 Shri  Vajpayee,  met  they  could  not
 come  together  even  for  a  day;  much

 4ess  will  they  be  in  a  position  to  have
 &  uriited  |  हि

 हम  U.P.  (Res.)

 SHRI  UMA  SHAWKAR  DIKSHIT:
 According  to  my  information,,  this  is
 not  exactly  so.  I  hope  the  hon.  Mem-
 ber  will  not  mind  my  interruption.

 SHRI  SANT  BUX  SINGH:  Shri
 Charan  Singh  ang  Shri  C.  B.  Gupta
 were  supposed  to  have  had  a  meeting
 yesterday.  I  thank  thé  Home  Minister
 for  correcting  me.  The  report  on  the
 front  page  of  Times  of  India  stands
 contradicted  It  also  goes  to  show  that
 a  lot  of  trash  that  Shri  Jyotirmoy
 Bosu  was  quoting  from  the  newspa-
 pers  ig  equally  unreliable,

 भी  झील  बिहारी  वाजपेयी  (ग्वालियर)  :
 सभापति  महोदय,  जब  भारत  के  संविधान  का
 निर्माण  हुआ,  तो  उसके  निर्माताओं  ने  कभी
 इस  बात  की  कल्पना  नहीं  की  थी  कि  अनुच्छेद
 356  का  इतना  दुरुपयोग  किया  जायेगा  |

 अनुच्छेद  356  के  अन्त पंत  केन्द्र  को  किसी
 राज्य  का  शासन  अपने  हाथ  में  लेने  का  अधि-
 कौर  है,  यदि  वहां  एसी  परिस्थिति  पैदा  हो
 जायें,  जिसमें  उस  राज्य  को  शासन  इस  सेवी-
 धान  के  उपबन्धों  के  प्रसार  न  चल  सके  1

 स्पष्ट  है  कि  साविधानिक  संकट  उत्पन्न

 होने  की  स्थिति  में  केन्द्र  हस्तक्षेप  कर  सकता  है  ?
 क्या  उत्तर  प्रदेश  में  कोई  सांविधानिक  संकट
 उत्पन्न  हुआ  था  ?  हमारे  काग्रेसी  मित्र  भी

 कहते  हैं  कि  सत्ता  कांग्रेस  के  साथ  272  सदस्य

 थे,  विधान  सभा  में  उन्हें  प्रचंड  बहुमत  प्राप्त

 था,  मुख्य  मंत्री  सत्तारूढ़  दल  का  विश्वास
 सम्पादन  करते  थे  ।  कोई  सांविधानिक  संकट
 उत्तर  प्रदेश  मे  पैदा  नही  हुआ  ।  अगर  कोई
 संकट  पैदा  हुमा,  तो  सत्तारूढ़  दल  में  पैदा

 हुआ  |  सत्तारूढ़  दल  का  संकट  सांविधानिक
 संकट  नही  है  ।  लेकिन  सत्तारूढ़  दल  को  अपने

 बनाये हुए  संकट  में  से उबारने के लिए  संविधान
 का  उपयोग  किया  गया,  राष्ट्रपति  शासन  लागू
 कर  दिया  गया  और  शव  उसके  पक्ष  में  से
 ह.  दिये  जा  रहे  हैं,  जो  बड़े  विधित  हैं
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 ह  अक्स  बीमारी  ब्चपेणो]  जिससे  राज्यपाल  भी  झ्लाकषित  हो
 कल राज्यपाल  महोदय  का  पत्न  कई  दृष्टियों  फो  अब

 की
 हक

 को  तो  कर
 कक से  का  हास्यास्पद है,  मैं  यह  कहने  के  लिए  एक  मक  किये  जाने  बाले  ल्  मतों  को विवश  हू  ।  राज्यपाल  महोदय  का  मैं  झा दर..  प्रशाद-पत्र  जहान  करते  की  गलती  की,  तो

 फिर  उनको  हने  की  श्रामश्यकता  क्‍या  थी; करता  हू  ।  वह  राज्य  सभा  मे  मेरे  सहयोगी  मे
 राज्यपाल  का  पद  स्वीकार  करने से  पहले  उन्होंने
 दलगत  राजनीति  का  परित्याग  कर  दिया  ।
 लेकिन  अपने  पत्न  मे  वह  लिखते  है  कि  उत्तर
 प्रदेश  में  राष्ट्रपति  राज्य  एक  टैम्पोरेरी  समय
 के  लिए  लागू  किया  जाये  -  क्या  अर्थ  ह ैइसका  ?

 शाप  कहेंगे  कि  'होम्पोरेरी'  उन्होने  इसलिए

 कहा  कि  जब  सरवार  बनाने  की  स्थिति  पैदा

 हो  जायेगी,  तो  राष्ट्रपति  राज्य  समाप्त  कर
 दिया  जायेगा  ।  इस  का  प्र भि प्राय  यह  है  कि
 जब  सत्तारूढ़  के  झगडे  मिट  जायेगे,

 श्री  डो०  एन०  तिबारी  नहीं,  जब  आप

 बहुमत  मे  हो  जायेंगे  |

 श्री  झील  बिहारी  वाजपेयी  तिवारी  जी

 इतनी  जल्दी  न  करे  ।

 जब  सत्तारूढ़  दल  झपना  घर  ठीक  कर

 लेगा,  जब  अन्‍न्तकंलह  मिट  जायगा,  तब  राज्य-
 पाल  महोदय  सत्ता  काग्रेस  को  शासन  मे  आने
 के  लिये  भ्रनुगृहीत  कर  देंगे।  क्‍या  सविधान
 के  निर्माता शो  ने  राज्यपाल  की  इस  भूमिका  को
 ध्यान  मे  रखकर  अनुच्छेद  356  का  निर्माण
 किया  था  क्‍या  राज्यपाल  एक  दल  के  हाथो
 में  खेलने  के  लिये  बना  है  ?  क्या  राज्यपाल  को
 ऐसा  झा चरण  करना  चाहिये,  जिस  पर  भ्राक्षेप
 किया  जा  सकता  है।  इतना  ही  नही,  राज्यपाल

 महोदय  ने  अपने  पत्र  मे  प०  कमलापति  त्रिपाठी
 की  बडी  प्रशस्ति  गाई  है,  उन्हें  भ्रच्छे  शासन  के
 लिये  बधाई  दी  है  भौर  त्याग-पत्न  के  लिये  तो  उन्हें
 गौरव  के  शिखर  पर  झ्ारूढ  कर  दिया  है  1

 मैं  पूछना  चाहता  हु  कि---प्रखर  कमलापति
 लिपटी  के  नेतृत्व  मे शासन  अच्छा  चल  रहा
 था  और  उत्तर  प्रदेश  की  वाटिका  में  सब  कुछ
 हरियाली  ही  हरियाली  गी  कौर  ऐसी  हरियाली

 उन्हें  त्याग पत्न  का  बलिदान  करने  के  लिये
 विवश  क्यों  किया  या  ?  सभापति  जी,  शिव-
 शांता  में  त्याग॑-यंत्र  दिया  गया,  लिपो ठी  जी
 त्याग्र-पत्र  देने  के  लिये  तैयार  नहीं  थे  t

 77  00  hrs.

 पी०  ए०  सी०  काण्ड  का  उल्लेख  किया
 गया  है,  पी०  ए०  सी०  काण्ड  हो  चुका  था,
 उसके  बाद  त्रिपाठी  जी  का  एक  वक्तव्य  कराया
 था  कि  मैं  त्याग-पत्र  नही  दूगा  ।  दिल्ली  मे

 बुलाहट  हुई,  विचार-विनिमय  होता  रहा,
 दबाव-प्रभाव  की  राजनीति  चलती  रही  ।
 उनसे  वहा  गया  अपने  कुछ  साथियों  से  मुह
 मोड  लो,  नाता  तोड  लो  1  शायद  उन्होने  सोचा--

 हम  डूबेंगे  तो  सभी  रंग  कौर  केन्द्र  ने  श्री
 त्रिपाठी  की  नैया  गया-मैया  मे  डुबो  दी।  अब
 इस  विवशता  के  लिये  उनकी  प्रशंसा  की  जा

 रही  है,  मगर  राज्यपाल  का  काम  यह  नही  है
 कि  वह  प्रमाण-पत्र  दे  ।

 सभापति  जी,  झगर  काग्रेस  पार्टी  शासन
 चलाने  की  स्थिति  मे  नहीं  थी,  बहुमत  होने  के
 बाद  भी,  तो  राज्यपाल  का  यह  सर्वाधिक
 कर्तव्य  था  कि  बह  प्रतिपक्ष  को  सरकार
 बनाने  के  लिये  भ्रामन्त्रित  करते  बहु  सरकार
 चलती  या  न  चलती--इसका  निर्णय  विधान
 सभा  भवन  में  होता,  राजभवन  में  नहीं  ।
 सरकारो  की  तकदीरो  का  निर्णय  राज्यपाल
 के  कक्ष  मे  नहीं  होगा,  विधान  सभा  भवन  मे

 होगा  ,  अगर  बह  सरकार  नहीं  चलती  तो  गिर
 जाती  फिर  राज्यपाल  पर  पक्षपात  का  आरोप
 तो  न  लगता,  फिर  उन  पर  अंगुली  न  उठाई
 जाती  लेकिन  राज्यपाल  महोदय  कहते  हैं---
 हमने  संख्या  लगा  कर  देख  ली  प्रो रस रकार  नहीं
 चल  सकती  थीं।  जैगर  संख्या  का  सवाल  है  तो
 272  वाली  संख्या  की  कांग्रेस  सर्वो  भी सरकार
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 नहीं  चला  सकी  कौर  जो  सरकार  नहीं  चला
 सकी,  उसे  कही  जाता  हैं  कि  उसने  ह्य  कर

 दिया,  प्रतिपक्ष  को  नौका  तो  देना  चाहिये  था

 एक  बात  श्रोत--मगर  श्री  त्रिपाठी
 इस् सी पक  83,  प्रतिपक्ष  सरकार  बनाने  की
 स्थिति  सें  नही  था,  राष्ट्रपति  राज्य  लागू  करना
 था---को  विधान  सभा  कपों  नही  तोडी  गई  ?
 विधान  सभा  को  मुदित  क्यों  रखा  गया  है,

 भ्रवकौन  हनुमान  स  जोबना  ला  कर  उस मू छिल
 विधानसभा  को  फिर  से  सजीव  करेगा,  यह
 सजीवनी  कहा  से  जायेगी,  क्या  यह  गृह-मूत्रालय
 से  बन्द  है  ?  परिधान  सभा  को  न  तोडने  का
 कारण  क्या  है  ?  इसका  ्य  बह  है  कि  जो

 सरकार,  जो  दल  सरकार  न  चला  सके,  बह  दल
 फिर  मे  सरकार  मे  शा  जाय,  उसके  लिये  दरवाज़ा
 खोल  कर  रखा  गया  है।.  .

 को  के०  डोत्मालशोय  (दुपरियागंज)  :
 झ्रापका  दृष्टिकोण  संकीर्ण  है  ।

 ot  झील  ब्रिहारो  बाजपे  पी  :  मालवीय  जी
 जब  बोले  तो  विस्तीर्ण  दृष्टिकोण  से  बोले  ।

 विधान  सभा  मग  नहीं  की  गई  |  अब
 चर्चा  हो  रही  है  कि  भ्रक्तृबर  के  पहले  उत्तर
 प्रदेश  मे  फिर  लोकप्रिय  सरकार  बन  जायगी  t

 एक  बात  तो  स्पष्ट  है  कि  सरकार  लोकप्रिय

 हो  गई  थी,  यह  मान  लिया  गया  है,  लेकिन
 जब  चाहा  राष्ट्रपति  राज्य  लागू  कर  दिया
 झर  जब  चाहा  खत्म  कर  दिया--यह  गुडिया
 का  खेल  नहीं  है  यह  संविधान  का  दुरुपयोग
 है,  यह  संसदीय  लोकतांत्रिक  मान्य ताशों  का

 हनन  है,  संसदीय  लोकतन्त्र  इस  लग  से  नही
 चलाया  जा  सकता  |

 जब  से  प्रधान  सेंकी  जी  ने  शासन  का
 भार  संम्भाला  है--पिछले  साढे  सात  सालो
 में  22  बार  अनुच्छेद  356  का  उपयोग  कर

 के  राष्ट्रपति  राज्य  लागू  किये  गये  यह
 संविधान  के  भंगततोर  शासन  नहीं  चलता,  इस

 SRAVANA  1,  3895  (SAKE)  President's  Rule  334
 OP,  (Bend

 4

 लिये  लागू  नहीं  किये  जाते,  बल्कि  सत्तारूढ़
 दल  को  कठिनाइयों सें  सिका लेने”  के  लिये,

 नेतृत्व  पर  होंगे  बसे  झाज्वीं  से नेतृत्व  को
 बचाने  'के  लिये,  दलगत  स्वार्थ  सीडियों के
 लिये,  संविधान  को  तांक  पर  रख  कर  लागू
 क्यें  जाते  हैं,  लोकतास्ख्रिक  मूल्यों  की  ह्त्या
 को  जाती  है  t

 सभापति  जी,  पी०ए०सी  काड  की  बात

 कही  गई  है  गृह  मंत्री  महोदय  ने  भी  कुछ
 कहा  था।  मेरा  दल  इस  पक्ष  का  नही  है  कि

 हम  सशस्त्र-बला  को  चाहे  वह  मेना  हो  या
 सशस्त्र  पुलिस  हो,  ट्रेड-यूनियन  बनाने  की

 प्रयुक्ति  देनी  चाहिये  ।  हम  नहं  ्ेडय  नियम
 बनाने  की  गुमती  नहीं  दे  सकते,  लेकिन

 हमें  उन  की  एसोसियेशन  को  मान्यता  दे
 कर  उत  की  कठिनाइयों  पर  विचार  करने  का
 कोई  रास्ता  खला  रखता  चाहिये  ।  वे  भी

 हमारे  समाज  मे  से  जाते  है,  परिस्थितियों  उन
 का  भी  प्रभावित  भी  करती  है,  सेवा  की  शर्तों
 के  बारे  मे  उन्हें  भ।  शिकायत  हो  सकती  है  ।
 मैं  एक  ही  उदाहरण  नृगा---नियमो  के  प्रुस्तार
 पी०7०सी०  के  जवान  को  वर-टाइम  करते  है
 प्रॉयर-टाइम  का  उन्हे  भत्ता  भी  मिलता  है,
 मगर  नियम  ऐसा  है  कि  वह  भत्ता  मदीने  मे
 L0  रुपये  में  ज्यादा  नही  हो  सफ  |  रोवर-

 टाइम  कितना  भी  हो,  लेकिन  पता  i0
 रुपये  महान  से  ज्यादा  नहों  होगा  कपा  ओवर-
 टाइम  का  भर्ती  से  सम्बन्ध  नही  होता  च  हिये  ।

 वहू  घ  ।  खडा  रहा  वह  सादे  वेश  मे  प्रधान  मंत्री
 की  सभा  में  ज,  कर  सच्चा  बढ़ाये,  जन-
 ज्वास्दोलनों  को  कुचलने  के  लिये  उन्हे  प्रेरित
 किया  जाय.

 गृह  मंत्री  श्यो  उम् रा शंकर  बोझिल)  :

 ऐसा  न  कहिये,  महाराज  ।  हम  शाप  का  आदर
 करते  हूँ,  ड्राप  बहुत  विचार  की  बात  कह  रहे  हैं
 बाप  से  निवेदन  है,  प्रार्थना  है

 को  सदल  विहारों  बाल पे दों  :  पी०

 एसी वाली  ने  सार्वजनिक  रेप  से  यह  असर
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 {ut  wen  fag et  wrath]  तरह से  प्रगति  मर्यादा  तोड़ने पर  कैसे  विवश

 के  है,  यह  मेरा  अबगढ़स्ल  आरोप  नही  है।  हो  गई  थी  ।

 मुझे  तो  सचमुच  इस  की  जानकारी  भी  नहीं
 थी,  लेकिन  मह  रहस्थादधाटन  हुआ  है  कि  सभापति  जी,  उत्तर  प्रदेश  के  शब् ट्रपति
 वी एससी वालो  को  सादे  वेश  में  सिक्योर-..  राज्य  है  4  मेरा  निवेदन  है  कि  विधान  सभा
 रिटी  के  लिये  भेजा  जाता  है  ।  प्रधान  मंत्री
 अगर  लकप्रिय-नैनी  हैं  तो  सुरक्षा  के  लिये

 कोई  फौज  का  अम्बार  लगाने  की  जरूरत
 नही  है  v  मैं  जो  कुछ  कह  रहा  ह  श्राप  उस  पर
 गम्भीरता  से  सोचिये  ।

 सभापति  जी,  क्‍या  आप  जानते  हैं  कि
 पीएसी  के  जवान  अफसरों  की  भैसों
 की  देखभाल  के  लिये  प्रयोग  किये  जाते  हैं
 झोर  म  उन  स्थानों  के  नाम  ले  सकता  हू,
 जहा  पी०ए०सी०  के  जवान  ने  केवल  प्रफेसरों
 की  भेजो  की  देखभाल  करते  थे,  उन  का  दूध
 निकालते  थे,  दूध  को  बाजार  मे  बेचते  थे  भौर
 जो  पैसा  मिलता  था  वह  अफसरों  की  जब

 मे  जमा  करते  थ  |  क्या  यह  परिस्थिति  चलेगी  ?

 क्या  अफसर  दोषी  नही  हैं  |  पी०ए०सी०  के
 सन्तोष  की  6  महीने  पहले  से  इंटलीजेंस
 विभाग  वाले,  राज्य  सरकारवाले,  केन्द्र  को
 खबर  दे  रह  थे  आज,  कहा  जा  रहा  है  कि
 गप्तचर  सेवा  विफल  हो  गई,  मैं  स्वय  गप्तचर
 विभाग  के  भ्र धि कारियों  से  मिला  हू  t  गृह
 महालय  ने  कुछ  राजनीतिक  दलों  पर  आरोप
 लगाया  है  ।  मैं  चाहता  ह  कि  सुप्रीम  कोर्ट  के
 जज  के  द्वारा  पी०ए०सी०  काड  की  जाच

 होनी  चाहिये,  इतना  बडा  काड  कैसे  हो  गया,
 कौन  दस  के  लिये  जिम्मेदार  हैं,  इस  मे  किस
 दल  का  हाथ  था--पीएसी  अपनी
 मर्यादा  ताड  द,  उस  का  फौज  के  साथ  संघर्ष

 हो---यह  सामान्य  परिस्थिति  नहीं  है,  इस
 लिये  तथ़्यों  को  सामने  लाना  चाहिये  ।  भ्रमरों
 >अ्रत्यारोपो  की  राजनीति  को  इस  मामले
 में  चलने  नहीं  दिया  जा  सकता,  गृह  मता लय
 मे  जो  आरोप  लगाये  हैं,  उन  के  प्रकाश  में
 सर्वोच्च  न्यायालय  के  जज  की  अध्यक्षता  मे
 मे  पीएसी  काड  की  जाच  होनी  चाहिये
 ताकि  पता  लग  सके  कि  पी०ए०सी०  इस

 तत्काल  भंग  कर  दी  जाय  शौर  चतरथ  कराये
 जाये  ।  चुनाव  के  बारे  में  प्रतिश्वितता  का
 वातावरण  टीक  नहीं  है  |  भ्रक्तूबर  में  नई
 सरकार  बनाने  का  सवाल  पैदा  नहीं  होता  ।
 किसी  के  दवाब,  किसी  के  प्रभाव  में  शा  कर,

 शक  चुनाव  जीतना  है,  मसा-रूप  दल  सरकार
 में  भरा  गया  तो  शासनतन्त्र  का  दुरुपयोग
 अधिक  कर  सकेगा  ।  इसलिये  ब  फिर  गुडिया
 सरकार  बता  दो  |  यह  संविधान  के  साथ  शरीर
 भी  खिलवाड  होगी  ।  चुनाव  तत्काल  होने
 चाहिये  ।  लेकिन  जब  तक  चाय  नहीं  होता
 है  उत्तर  प्रदेश  का  शासन  चलना  है  कई
 क्षेत्रो  मे  सूखा  है,  देर  मे  वर्षा  होने  से  परिस्थिति
 जितनी  बुरी  थी  दल  श्री  उतनी  नही  है  t
 लेकिन  परिस्थिति  भ्रच्छी  हो  गयी  है  इस
 भ्रम  से  कोई  न  रहे  ।  जो  फसल  नष्ट  होनी
 थी  नष्ट  हो  गयी  &  कौर  तीन,  चार  महीने
 बड़े  कठिन  है  |  सहायता  कार्य  बन्द  किये
 जा  रहे  हैं।  मजदूर  इक  होते  हैं  मगर  केन्द्र
 ने  अपना  भ्रनुदान  देना  बन्द  कर  दिया  है  शौर
 उत्तर  प्रदेश  से  रिलीफ  वर्क्स  बन्द  किये  जा  रहे हैं।
 मजदूर  घरो  को  वापस  जा  रहे  हैं,  उन  की
 स्थिति  बिगड  रही  है---  (व्यवधान)  खेती
 में  जिन्हें  कार्य  है  वह  तो  सहायता  कार्य  में
 जायेगा  ही  नहीं  |  अनाज  80  रु०  क्विंटल
 बिक  रहा  है।  जिलो  मे  प्रतिबन्ध  लगाये  गये  हैं  1

 (व्यवधान)  टेस्ट  वर्क  की  बात  इसलिये
 कर  रहा  ह्  कि  लोगो  के  पास  खरीदने  की
 ताकत  होनी  चाहिये  ।

 सभापति  जी,  बाप  जानते  हैं  सारे  उत्तर
 प्रदेश  मे  इन  की  मिट॒टी  गीली  हो  यी  है
 इस  से  तो  कोई  इकार  सही  कर  सकता  1
 लेकिन  रिलीफ  वर्क  बन्द  करते  का  कारण

 नही  है  1  ऐसे  काम  हू  दे जा  सकते  हैं  कि  जो
 बरसात  में  भी  चल  सकें  ऐसे  काम  श्राप
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 को  |...  पढ़ें तें  नहीं सो  बड़ी  क्या  में  लोग

 भुखमरी  से  मरेंगे  |  फिर  सूखे  के  साथ  चाह

 की  समस्या है,  कुछ  इलाकों  में  बाढ़  प्राय  है  भौर
 बढ़ाया  वसूली  हो  रही  है,  बस  नीलाम  किसे
 जा  रहे  हैं,  freradt को  फीस  देने  के  लिये
 विवश  किया  जा  रहा

 +  नवग हैं  जिन  पर  सेना  के  विचार  करना
 पड़ेगा  ।  और  मेरा  निवेदन है  कि  राष्ट्रपति
 राज  में  राज्यपाल  के  अधीन  नौकरशाही
 शासन  चला  रही  हो  उस  मे  आवेदन  के

 दर्शन नहीं  हैं  ।

 *  मैं  एक  बात  कह  कर  समाप्त  कर  दूगा
 कुछ  बात  उत्तर  प्रदेश  मे  ऐसी  हो  रही  हैं
 जो  राज्यपाल  केवल  चुनाव  पर  ध्यान  रख  कर
 कर  रहे  हैं  । कल  जब  मेरी  उन  से  मुलाकात
 हुई  थी  तब  भी  मैंने  उन  से  कहा  था  और  इस
 सदन  में  भी  कहना  चाहता  हू  आप  को  सुन
 कर  ताज्जुब  होगा  सभापति  जी,  कि  पांचवे
 दर्जे  मे  विद्याथियों  की  यतीम  परीक्षा  से

 पहले  एक  मिनिमल  टेस्ट  होता  है,  अभी  शुरू
 किया  गया  है  ।  अरब  प्रखर  कोई  विद्यार्थी,  वह
 टेस्ट  हिन्दी  भाषा  शौर  गणित  मे  होता  है,
 यदि  कोई  विद्यार्थी  हिन्दी  और  गणित  में
 टेस्ट  दे  तो  उस  के  लिये  गणित  मे  60  नम्बर
 लाना  जरूरी  है।  लेकिन  झगर  कोई  विद्यार्थी
 गणित  और  उर्दू  में  परीक्षा  दे  तो उस  के  लिए
 गणित  मे  केवल  50  नम्बर  लाना  जरूरी  है  t

 यह  स्थिति  मैं  नहीं  समझ  सकता  |  यह  प्रदेश
 का  आदेश  है  ।  क्या  विद्याथियों  में  भेदभाव
 किया  जा  सकता  है  उर्दू  हिन्दी  आधार  पर  ?

 उर्द  फैसले,  लोग  पढे  कोई  भ्रापत्ति  नही,  मगर

 उद  लेने  वाले  विद्यार्थी  गणित  मे  कम  नम्बर
 लाये  तब  भी  पास  हैं  कौर  हिन्दी  पढ़ने  वाला
 क्विक  नम्बर  लाये  तब  पास  किया  जायगा.

 (व्यवधान)  .में  जो  बोलता  हू  जिम्मेदारी
 के  साथ  बोलता  हूं,  यह  ठीक  नही  है  ।
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 था  रहे  हैं।  यह  कैसे  हो  रहा  है  ?  आखिर

 हमारे  नियम  स्पष्ट  हैं,  कमीशन  की  रिपोर्ट
 स्पष्ट  है  कि  एक  क्लास में  अगर  .0  विद्यार्थी

 हों  कौर  पूरे  विद्यालय में  अगर  40  विद्यार्थी
 हों तो  उन  के  लिये  शिक्षकों  का  प्रबन्ध  होता
 चाहिये  मैं  चाहता  हूं  कि  इस  का  कटाई
 से  प्रबन्ध  किया  जाय  ।..  (व्यवधान)
 संस्कृत  तो  भाप  भी  पढ़  सकते  हैं,  ब्राह्मणों
 को  क्यों  सीट  रहे  हैं  ?  उर्द ूके  पहले  विघार्थी
 हों  फिर  पढ़ाने  वाले हों  ।  ऐसा  नहीं कि  पढ़ाने
 वाले  पहले  पहुच  जाये  फिर  बह  विद्याथियों
 को  बटोरें  ।  इस  में  उर्दू  का  प्रेम  नही  झलक

 रहा है  |  इस  में  चुनाव  की  राजनीति काम
 कर  रही  है  ।  परमात्मा  के  लिये  हर  काम

 चुनाव  पर  नजर  रख  कर  न  कीजिये  ।  चुनाव
 जीतने  के  लिये  राज  गलत  काम  करेगे  तो
 बहू  गलत  काम  कल  शाप  के  लिये  कठिनाई
 बन  कर  पैदा  होगा  ।

 अन्त  में  मैं  कहना  चाहूँगा  राष्ट्रपति
 राज  है  तो  केन्द्र  के  द्वारा  उत्तर  प्रदेश  के  लिये
 कौर  विशेष  कर  पहाडी,  पूर्वी  उत्तर  प्रदेश
 शौर  बुदेलखड  के  विकास  के  लिये  एक  जबर-
 दस्त  अभियान  जारी  होना  चाहिये  ।  ब  तो
 प्रशासन  की  ढिलाई  नही  हूं,  दब  तो  सरकार
 की  सुस्ती  नहीं  है  ।  कब  तो  हम  जुट  कर  काम
 कर  सकते  हैं,  आधिक  विकास  की  योजनायें
 निर्धारित  की  जा  सकती  हैं  शौर  केन्द्र  के  द्वारा
 बात  प्रारम्भ  कर  के  उन  योजनाओं  को  कार्य-
 कवित  करने  फे  लिये  भागे  बढा  जा  सकता  है  ।
 तब  तो  राष्ट्रपति  राज  की  कुछ  सार्थकता

 होगी  भ्रन्यथा  यही  समझा  जायेगा  कि  सत्तारूढ़
 दल  ने  अपने  को  संकट  से  बचाने  के  लिये
 संविधान  का  दुरुपयोग  किया  ।  यह  दुरुपयोग
 लोकतन्त्र  को  स्वस्थ  करने  में  सहायक  नहीं
 होगा  ।  इतना  ही  मैं  कहना  चाहता  हूं  ।

 डिग्री  K.  D.  MALAVIYA  (Doma-
 riaganj):  I  starfl  te  give  my  fullest
 support  to  the  mietion  moved  by  the
 Home  Minister  of  our  Government
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 partisan
 not  wish  today  to  teke  a  narrow

 political  view  to  argyé  this
 case  just  as  my  able  triéna  Sha
 Vajpayee  has  done  unfortunately.  ३
 would  only  refer  to  one  peint  namely
 that  fhe  immediate  cause  of  the  dis-
 solution  of  a  popular  ‘yovernment  In
 UP  was  the  extteme  detenoration  of
 the  PAC  of  U.P.  which  was  the  cul-
 minating  point  and  which  had’  been
 developing  for  a  “number  of  years.
 Perhaps,  the  complicated  nature  of
 the  situation  had  developed  at  a  time
 when  the  Samvid  Sarkar  was  install-
 ed  in  U.P.  in  which  Jan  Sangh  was
 one  of  the  most  umportant  elements,

 The  Government  servants  there  had
 organised  big  strikes,  and  the  Samvid
 Sarkar  was  responsible  to  a  very
 great  extent  for  comphcating  the
 situation  mn  that  State  where  racre
 basic  weaknesses  had  bedevilled  the
 people,—a  situation  where  the  causes
 of  social  and  economic  deterioration
 had  deeper  roots  than  the  mere
 political  strifes  of  two  or  more  warr-
 ing  political  parties  that  we  see
 today.

 My  case  is  that  the  Jan  Sangh  and
 other  polititcal  parties  in  U.P.  are
 taking  a  very  superficial  view  of  the
 entire  problem  that  faces  U.P.  of  its
 tradition-bound  population.  Large
 numbers  of  our  people  who  reside  in
 the  northern  States  of  U.P.  and
 Bihar  are  handicapped  by  difficulties
 of  far  far  greater  magnitude  than
 what  a  political  party  like  the  Jan
 Sangh  ,or  its  other  associates  can
 conceive  of  or  appreciate.  There  are
 many  problems  which  have  to  be
 tackled  there.  I  am  sorry  to  say  that
 because  of  three  continuous  Prime
 Ministers  coming  from  U.P.,  the
 amount  of  justice  which  should  have
 been  rendered  to  my  State  by  the
 Centre  has  not  been  done;  that  treat-
 ment  which  was  due  to  it  from  the
 Central  Government  was  not  there.
 Because  of  backwardness  caused  by
 a  preionged  feudal  culture  gnd  too
 much  reliance  on  the  mystic  of
 religion  that  has  come  down  from
 mgoe,-the  habity  of  the  people,  the
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 over-

 all  backwardness’  of  the”  Beople,  the

 had  gone  down  tp  such  an  extant,
 our  State  deserves  greater  atten baad

 from  the  Centval  ‘Government’  "ia
 wiht  it  hed  seceived  go  far: in:  the
 post-independence  period.  We  have
 in  the  States  of  U.P.  and  Bihar
 very  great’  qualities  which  have
 been  responsible  for  the  1...
 val  of  these  regions  in  spite  of  our
 difficulties,  more  basic  than  a  party
 hke  the  Jan  Sangh  or  the  Muslit
 League  can  appreciate.  |  tharefore,
 believe  that  the  constitutional  crisis
 was  caused  by  a  prevailing  atmos-
 phere  of  tensions  cause  by  several
 reasons.  One  of  them  manifestly  was
 the  trouble  precipitated  in  the  PAC
 due  to  the  intervention—I  would  hike
 to  use  a  provoking  word—of  certain
 polititcal  parties  of  whieh  our  friend,
 Shri  Atal  Bihari  Vajpayee  is  very
 well  aware.  Certain  sections  should
 by  common  consent  be  left  out  where
 by  political  discipline  is  not  impaired.
 Certainly  the  PAC  is  one  of  them.
 Difficulties  that  the  Government  were
 facing  were  the  result  of  certain  dis-
 content  which  was  certainly  not  the
 creation  of  Shri  Kamlapathi’s  Gov-
 ernment  but  which  was  coming  down
 from  the  time  of  the  Government  in
 which  the  Jan  Sangh  was  also  asso-
 ciated....

 AN  HON.  MEMBER:  The  major
 part  of  it.

 SHRI  K.  0.  MALAVIYA:  Yes,  the
 major  part  of  it,  a  Government  in
 which  the  Jan  Sangh’s  representative
 was  perhaps  the  Deputy  Leader.
 Since  then  all  these  troubles  were
 there.  They  did  not  rise  yesterday
 when  Shri  Kamlapathi  came.  I
 must  commend  and  highly  appreciate
 the  spirit  of  sacrifice  shown  by  our
 political  colleague,  Shri  Kamlapathi
 Tripathi,  when  He  saw  the  problem
 wich  was-net  only  confined  इक  एम:
 buf  which  was  part  ang  patie!  pf
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 issues  that  were  spre  beyond
 UPy  ad  which  were  caused  by  the
 conspiratorial  attitudes  of  our  oppon- ents  througout  the  country. y

 Therefore,  he  offered  to  resign  and
 it  was  an  act  of  sacrifice  on  his  part
 which  we  ali  appreciate,  In  the
 mowtting  trouble  which  was  spreail-
 ing  beyond  our  States  and  which  were
 anguming  dangerous  dimensions  he
 offered  to  resign,  giving  a  chance  to
 the  Government  of  India  to  rectify

 matters.  That  was  why  the  Central
 Government  intervened.  |  will  not
 say  anything  more  than  this  because
 tume  is  very  short  and  I  have  also
 to  offcer  my  suggestions  to  the  Home
 Munuster—I  would  have  done  it  if  I
 had  some  time  for  it.  But  now  that
 the  U.P.  debate  is  on,  I  thought  I
 should  offer  my  suggestion  to  him  for
 the  consideration  of  Government  that
 the  pattern  of  administration  which
 is  given  to  the  State  when  it  was
 taken  over  by  the  President  requires
 a  drastic  change  now.  There  is,  I
 feel,  &  necessity  for  structural  changes
 in  the  present  conventional  pattern  of
 administration  where  two  or  three
 administrators  are  assigned  to  the
 Governor  and  about  20—25  depart-
 ments  are  allotted  to  each  of  them  and
 they  are  supposed  to  carry  on  the
 work  expeditiously  and  also  to  solve
 the  extraordinary  problems  faced  by
 the  State  today  in  the  conditions  of
 drought,  flood  and  other  difficulties.
 What  is  needed  is  to  break  from
 those  traditions,  to  build  up  new
 structures  of  institutions  where  we
 look  beyond  a  small  number  of
 bureaucrats  who  too  can  become
 pathologically  conservative  and  un-
 responsiye  in  their  approach,  can
 take  a  narrow  view  of  things  and  are
 traditional  in  their  dealing.

 In  this  fast  changing  situation,
 where  demands  on  administrators  are
 very  great,  where  ‘prices  are  soariig
 also  because  cf  global  nature  of
 scarcity  and  imbalance  it  is  highly
 essential  that  in  order  ६0  meet  thé:
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 a  new  pattern  administration  be-
 concelved  ‘by  Government,  in
 which  people’s  assistance  is  largely
 taken,  not  only  at  the  State  level  but
 atthe  dist#iét  level  also:  people  who
 believe  im  Geitiveracy,  people  who  be-
 lieve  in  the  programmes  of  the  Gov-
 ernment,  peofile  who  sre  honestly
 selected  at  the  district  level  and  at
 the  State  level  have  to  be  formed  inte
 institutional  brydges  which  form  a
 convenient  passage  between  the  Gov-
 ernment  at  the  State  and  the  district
 level  below.

 If  these  people’s  institutions  are  not
 built  up,  $  am  afraid  in  the  little
 tame  that  ig  left  to  us  before  the  elec-
 tiong  ate  to  cOme,  the  situation  is  hot
 likely  to  improve.  If  the  situation
 does  not  improve,  whether  this  party
 wins  or  the  other  party  wins,  it  will
 not  make  any  difference  to  the  people
 of  the  State.

 What  is  relevant  today  is  to  face
 this  challenge  of  drought,  to  face  the
 challenge  of  scarcity,  to  face  this
 challenge  of  rise  in  prices  hy  taking
 such  urgent  steps,  unconventional
 though  they  may  be,  which  are  easy
 to  locate—it  is  not  very  difficult;—but
 the  difficulty  i  that  we  cannot  per-
 suade  the  present  bureaucratic  set-up
 to  accept  this  thesis.  Thera  are  peo-
 ple  outside  thé  administration  also
 who  are  technocratically  not  so  poli-
 shed  in  administration  but  they  can
 meet  the  challenge  in  their  own  way.

 I  think,  therefore,  that  all  these
 programmes  of  land  reforms,  irriga-
 tion  programmes,  test  woks  about
 which  my  hon.  friend  has  spoken,  cam
 be  taken  up  under  the  President's
 rule  by  modifying  the  present  struc-
 ture  of  our  administration  and  giving
 a  chance  to  afl  thesé  non-official  ele-
 ments  who  are  capable  of  doing  it
 in  an  honest  way.

 This  is  what  I  wanted  to  submit
 I  have  deliberately  avoided  all  thes.
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 arguments  which  are  not  relevant

 ‘here.

 SHRI  8.  M.  BANERJEE:  Sir,  will
 ‘the  Minister  reply  tomorrow?

 MR.  CHAIRMAN:  Yes.

 SHRI  SEZHIYAN  (Kombakonam)
 Mr.  Sir,  some  of  the
 Members  who  stood  up  in  their  seats

 -to  catch  your  eye  based  their  claims
 to  speak  in  this  debate  on  the  plea
 that  they  came  from  Uttar  Pradesh,
 but  in  my  case,  I  do  not  come  from
 Uttar  Pradesh  and  the  party  to  which
 I  belong,  the  DMK,  is  a  regional  party
 net  extending  up  to  Uttar  Pradesh.
 Therefore,  in  what  I  say,  I  can  ap-
 proach  the  problems  from  an  objec-

 ‘tive  point  of  view.

 Just  now,  the  preceding  speaker
 said  that  we  should  view  the  happen-
 ings  in  Uttar  Pradesh  from  the  above
 -party  level.

 SHRI  SAMAR  GUHA  (Contai):
 Sir,  I  just  want  to  draw  your  atten-
 tion  that  at  5.30  there  is  a  half-hour
 discussion  in  my  name.

 MR.  CHAIRMAN:  In  your  absence
 some  other  decision  has  been  taken.
 It  is  to  be  taken  up  at  7  O'clock.

 SHRI  SAMAR  GUHA:  That  deci-
 sion  can  be  taken;  I  agree  to  that.

 But  it  is  my  duty  to  remind  you  that
 J  agree  to  that  decision.

 MR.  CHAIRMAN:  The  House  has
 taken  that  decision.

 SHRI  SEZHIYAN:  Whatever  hap-
 pens  in  Uttar  Pradesh,  and  whatever
 heppens  in  the  name  of  the  Consti-
 tution  affects  the  entire  country  of
 India  and  all  parts  in  India  and  ‘to

 +that  extent  I  am  very  much  concerned
 an  what  has  happened  in  Uttar  Pra-
 -desh.  ‘
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 ‘The  imposition  of  the  President's
 rule  in  U.P.  is  a  clear  case  of  the
 despicable  perversion  of  the  working
 of  parliamentary  democracy  in  this
 country.  At  the  State  level  the  work-
 ing  of  federaliam  and  parliementery
 democracy  has  been  eroded  by  the
 action  taken  by  the  Central  Govern-
 ment.  The  powers  under  article  356
 have  been  used  quite  often  in  an
 amazingly  abominable  way.  Under
 the  slightest  pretext  the  Central
 Government  comes  with  the  big  arm
 of  article  356.  Even  when  this  article
 was  being  debated  in  the  Constituent
 Assembly  Mr.  H,  V.  Kamath,  and  Prof.
 Shibbanlal  Saxena  and  others  raised
 a  pertinent  question  about  the  wisdom
 of  giving  wide  and  undefined  powers
 to  the  Centre  which  might  at  any
 time  use  them  with  no  justification
 against  the  States.  In  reply,  Dr.
 Ambedkar  said  that.  “The  proper
 thing  we  ought  to  expect  is  that  such
 articles  will  never  be  called  into
 operation.”  That  was  the  belief  and
 expectation  of  the  architect  of  the
 Constitution.

 In  the  past  6  or  7  years,  as  many
 ag  22  times  this  artitcle  had  been
 used.  Every  3  or  4  months  one  State
 or  the  other  goes  down  under  the  use
 of  this  power.  This  is  an  abominable
 way  of  working  the  Constitu.ion.

 Some  may  argue  that  the  provision
 is  there  in  the  Constitution  that  the
 Chief  Minister  has  submitted  his  re-
 signation  and  that  the  Governor  has
 to  act  on  the  advice  of  the  Chief
 Minister  and  that  the  President  has  to
 act  on  the  report  of  the  Governor  and
 our  Home  Minister  has  to  act  in  this
 House  on  such  advice.  My  only
 comment  is  that  every-today  ig  acting
 his  assigned  role  in  this  tragic  drama
 of  the  fall  of  democracy  in  this  coun-
 try.

 It  may  be  in  keeping  with  the  letter
 of  the  Constitution,  but  it  is  not  in
 keeping  with  the  spirit  of  the
 Constitution.  ५
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 Without
 further  going  into  genera-

 litiés,  {  shall  come  to  the  reasons
 given  in  the  letter  written  by  the
 Governor  and  aiso  by  the  Chief
 Minister,  for  the  action  prompted  from
 here.  For  imposition  of  President’s
 tule  in  U.P.  the  Governor  in  his
 report  has  given  foud  reasons  viz.,
 pewer  shortage,  scarcity  of  essential
 commodities,  growing  students’  unrest
 and  indiscipline  among  some  sections
 of  the  civil  police  and  Provincial
 Armed  Constabulary,

 The  first  three  reasons  are  nothing
 unusual  for  U.P.  alone  and  if  for
 those  reasons  you  are  going  to  clamp
 down  the  President’s  rule,  probably
 almost  all  the  States  in  India  should
 be  under  the  President’s  rule.

 The  fourth  point  is  a  distinct  point
 on  which  they  can  rest  their  argu-
 ments.  There  was  unrest  in  the  PAC
 and  the  civil  police.  In  the  second
 page  of  the  GOvernor’s  report,  it  says
 “The  situation  was  no  doubt  handled
 firmly  and  effectively  by  the  State
 Government  with  the  help  of  the
 Central  Government  and  the  people
 of  the  State  have  kept  up  their  morale
 and  did  not  allow  this  incident  to
 affect  their  normal  every  day  life.”
 There  was  unrest;  the  State  Govern-
 ment  dealt  with  it  firmly;  the  people’s
 morale  was  high;  this  incident  did
 not  upset  their  every  day  normal  life.
 Suppose  some  incident  has  hap-
 pened  which  has  not  affected  the
 normal  life  in  a  State,  why  should  :t
 be  taken  as  a  reason  to  impose  Pre-
 sident’s  rule?  What  did  the  Chief
 Minister  say  to  the  Press  Reporters,
 say  on  3lst  May?  He  said  that  he
 wag  definitely  not  resigning  and
 added  that  there  was  no  cause  for  it.
 Pressed  to  clarify  the  position  about
 the  Cabinet  reshuffle,  he  said,  “if
 need  be,  I  will  reshuffle  it”.  He  also
 said  that  there  was  need  for  adminis-
 trative  shake-up  from  top  to  bottom.
 So,  on  Bist  May,  the  Chief  Minister

 Wag  Quite  clear  in  his  mind  that  there
 wag  no  need  for  bim  to  resign.  He
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 also  said  that  a  Cabinet  reshuffle:
 may  be  there  and  there  was  going  to
 be  an  administrative  shake-up  in  the
 State,

 To  another  question  on  June  |
 Mr.  Tripathi  categorically  stated:

 “The  constitutional  machinery  in
 the  State  is  as  good  and  strong  as
 ever,”

 What  about  the  Cabinet?  On  June  9,
 the  Cabinet  met  in  an  emergency
 session  in  Delhi.  I  have  heard  of
 Governments  in  exile  during  troubled
 times  of  World  War  II.  But  here  is
 a  State  Government  in  exile  conven-
 ing  its  Cabinet  meeting  in  Delhi  not
 in  Lucknow.  About  the  emergency
 session  of  the  U.P.  Cabinet  for  Over
 four  hours,  the  newspapers  reported
 as  under:

 “It  is  learnt  that  the  Cabinet
 members  were  generally  opposed  to
 President’s  rule  and  asserted  that
 the  Government  enjoyed  majority
 support  in  the  legislature.  The  re-
 cent  PAC  revolt  was  abortive  and
 the  situation  had  been  brought
 under  control.  Further  steps  to
 streamline  the  administration  could
 be  taken  more  smoothly  by  a  pupu-
 lar  Government.”

 Notwithstanding  their  views  on
 the  subject,  the  ministers  were  be-
 lieved  to  have  authorise  the  Chief
 Minister  to  convey  to  the  Prime
 Minister  that  if  she  still  felt  that
 Central  rule  would  serve  the  intc-
 rests  of  the  people  better  she  might
 decide  accordingly.”

 So,  upto  June  9,  the  Chief  Minister
 did  not  see  any  reason  to  resign.  The
 Cabinet  was  fully  convinced.  but  the
 only  inkling  they  had  wax  that  the
 Prime  Minister  may  decide  otherwise.

 it  was  said  there  by  speakers  be-
 fore  me  that  nobody  can  cOmpel  a
 Chief  Minister  to  stay  in  power.  My
 question  is,  is  it  not  the  political  and
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 moral  duty  of  a  majority  party  to
 “carry  on  the  administration  of  the
 State?  If  they  feel  that  the  leader
 has  not  done  well,  it  is  their  duty  to
 replace  him  and  elect  a  suitable
 Jeader,  If  they  feel  that  nobody  else
 can  do  the  job,  the  best  thing  is  to
 ask  for  dissolution  of  the  Assembly
 and  holding  of  fresh  election.  I  have
 read  the  Governor's  report  carefully.
 Only  one  sentence  is  there  in  it  ag  to
 why  the  Assembly  should  be  kept  in
 hibernation  till  the  ruling  party  is
 prepared  to  assume  power  again.
 Otherwise,  nowhere  has  any  reason
 been  given  88  to  why  the  Assembly
 should  be  kept  in  suspended  anima-
 tion.  In  the  Governor's  report  it  is
 said:

 “Agreeing  with  the
 Chief  Munster,  I,  however,  re-
 ‘commend  that  the  Legislative
 Assembly  may  be  for  the  present
 remain  m  suspended  animation,  so
 that  after  the  uituation  in  the
 State  has  established,  it  may  be
 possible  to  ask  the  Leader  of  the
 Majority  Party  in  the  Legislative
 Assembly  to  form  a  new  Govern-
 ment.”

 This  is  shirking  the  political  duty
 that  has  been  imposed  by  the  electo-
 rate  on  the  majority  party.  Even  in
 the  report  given  by  the  Chief  Minis-
 ter  he  has  not  explained  why  the
 Assembly  should  be  kept  in  suspend-
 ed  animation  §  till  a  suitable  time.
 The  Chief  Minister  has  simply  said:

 “We  also  suggest  the  suspension
 of  the  powers  of  the  U.P.  Legisla-
 ture  for  the  duration.”

 out-going

 ‘According  to  a  newspaper  report,
 on  the  9th  May  when  the  Assembly
 ‘was  in  session  one  Congress  legislator
 by  name  Shri  Subedar  Singh  narrat-
 ed  a  story  on  the  floor  of  the  U.P
 Legislative  Assembly.  I  seems  that
 he  had  made  some  complaint  against
 some  sub-inspectors  and  when  he
 could  not  get  redress,  he  sent  a  wire
 ‘to  the  Chief  Minister.  When  Ke  was
 about  to  board  in  train  from  Manipur

 caine,  asked  him  to  accompany  thern
 and  when  he  protested,  he  was  forced
 to  get  into  the  jeep.  After  travelling
 for  some  distance,  they  stopped  the
 jeep  and  asked  him  to  sign  a  blank
 Paper  to  be  used  as  his  resignation
 letter,  at  the  point  of  a  gun.

 SHRI  K.  D.  MALAVIYA:  Can  you
 believe  it?

 SHRI  SEZHIYAN:  This  is  what  a
 Congress  legislator  has  said  on  the
 floor  of  the  U.P.  Legislature.

 SHRI  K.  D,  MALAVIYA:  That
 was  subsequently  contradicted.

 SHRI  RUDRA  PRATAP  SINGH:  I
 was  there.  I  wil]  tell  you  the  truth.

 SHRI  SEZHIYAN:  Were  you
 there  with  the  sub-inspectors?  If
 this  could  happen  to  a  State  legisla-
 tor,  it  would  not  be  surprising  if  the
 Chief  Minister  was  asked  to  sign  his
 resignation  on  a  blank  paper.  This  is
 what  is  happening  in  UP.

 SHRI  RUDRA  PRATAP  SINGH:
 No,  I  was  there  when  the  meeting  of
 the  Congress  party  in  UP.  Legisla-
 ture  was  held.

 SHRI  SEZHIYAN:  Some  of  the
 papers  glibly  advertised  how  much
 saving  this  would  have  made.  It  seems
 they  are  going  to  save  as  much  as
 Rs.  20  lakhs  by  the  imposition  of
 President’s  rule  because  the  expenses
 on  the  Ministers  and  their  para-
 phernalia  would  be  saved.  By  the
 same  logic,  if  the  entire  Cabinet  at
 the  Centre  35  dissolved,  the  saving
 would  be  much  more.  Wu  they  do
 it?

 I  am  not  dnly  surprised  but  asto-
 nished  that  the  ex-Chief  Minister,  Mr.
 Kamalapathi  Tripathi,  within  two
 weeks  of  his  resignation,  has  been
 made  the  honorary  Chairman  of  the
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 State  Planning  Boerd  by  an  official
 notifeati¢n.  Another  gentleman,  Mr.
 Maraih  Dutt'  Tiwary,  who  was  the
 ‘ex-Finance  Ministe?,  has  been  made
 honorary  Vice-Chairman  of  the  State
 Planning  Board.  Similarly,  the  ex-
 Food  Minister  has  been  put  in  charge
 of  procurement.  What  is  the  meaning
 of  the  resignation  of  the  Cabinet  if
 they  all  enter  the  Government  by  the
 backdoor  in  some  posts?

 Then  I  come  to  my  basic  objection.
 If  a  State  cannot  run  its  administra-
 tion  and  it  has  to  be  controlled  dir-
 ectly  by  the  Centre,  it  is  a  clear
 negation  of  the  powers  of  the  State
 Government  and  the  State  Legisla-
 ture.  If  you  all  honestly  feel  that  it
 is  netessary,  then  you  should  ask  for
 enough  powers  to  the  States  or  to
 abolish  the  States  for  a  unitary  form
 of  government.  Why  have  21  States
 and  nine  Union  Territories?  You
 can  as  wel]  have  320  countries  inside
 the  unitary  Government  of  the  coun-
 try.  I  would  also  join  you  if  you
 would  convince  me  that  the  State  Le-
 gislatures  have  failed  and,  on  the
 other  hand,  Centre  had  done  wonders.
 If  you  feel  that  way.  ag  far  as  U.P.
 is  concerned,  the  same  thing  can  be
 applied  tomorrow  to  any  other  State.
 In  that  case,  you  can  as  well  abolish
 the  federal  system  and  have  a  unitary
 set  up  instead  of  the  Centre  now  and
 then  interfering  m  the  affairs  of  “he
 State.  Therefore,  I  say  this  ig  a2
 negation  and  perversion  of  the  work-
 ing  of  parliamentary  democracy  and
 the  federa]  system  in  this  country.  I
 fee]  that  what  has  been  done  in  U.P.
 28  not  only  unconstitutional  in  spirit
 but  it  is  unparliamentary  in  practice.
 It  is  an  immoral  and  dubious  act  to
 Meet  the  narrow  exigencies  of  ‘the
 politica]  party  in  power.

 There  are  some  life-saving  drugs
 with  a  physician.  But  if  he  use  them
 now  and  then,  probably,  he  may
 enfeeble  the  patient  more  than  make
 him  recover  and,  In  the  end,  it  may
 Prove  that,  when  the  real  need  comes,
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 the  life-saving  drugs  will  not  help
 him.  80  also  the  constitutional  pro-
 visions  should  not  have  been  used

 indiscrimina  now  and  then  to
 undermine  the  healthy  growth  of
 democracy  in  this  country.  Misuse  of
 Constitutional  powers  may  not  only
 shake  the  faith  of  the  people  in  Con-
 stitution  itself  but  make  them  lose
 faith  in  Parliamentary  democracy
 also.

 7.45  hrs.

 (Mr.  Depury-SpeaKER  in  the  Chair]

 SHRI  DINESH  SINGH  (Pratap-
 garh):  Mr.  Deputy-Speaker,  Sir,  I
 did  not  expect  that  it  would  be  neces.
 sary  for  me  to  have  to  say  anything
 in  support  of  the  President’s  Rule  in
 U.P.  because  I  do  not  think  there  was
 any  other  alternative  left  either  for
 the  Governor  or  for  the  Central  Gov-
 ernment.

 My  hon.  friends,  Shri  Atal  Bihari
 Vajpayee  and  Shri  Sezhiyan  have
 raised  certain  pomts  to  which  I  would
 hke  to  make  a  brief  reply.  Shri
 Sezhiyan  said  that  in  imposing  ‘he
 President’s  Rule  in  U.P.,  we  have
 perverted  the  Constitution  and  that  it
 was  done  to  serve  certain  party  ends.
 I  cannot  understand  how  it  would
 serve  our  party  ends  to  remove  a
 party  Government  and  bring  in  the
 Officials  to  govern  a  State.  There
 cannot  be  any  question  at  all  of  im-
 posing  the  President’s  Rule  in  DUP.
 to  serve  party  ends.  In  fact,  the
 Central  Government  had  to  impose
 the  President’s  Rule  in  U.P.  because
 the  Government  of  the  majority  party
 had  resigned  and,  therefore,  there
 was  no  alternative  at  all.  It  is  an
 entirely  different  matter  to  say  that
 our  party  which  had  the  majority  and
 still  has  the  majority  in  U.P.  should
 not  have  resigned,  that  it  should  have
 continued  to  govern.  That  is  an
 entirely  different  matter.  But  when
 the  Chief  Minister  of  a  Government
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 who  has  the  mafority  in  the  Legisla-
 ture  resigns,  then  there  is  no  alterna-
 tive  for  the  Governor  except  to  take
 over  the  administration.

 Shri  Atal  Bihari  Vajpayee  mention-
 ed  that  the  Governor  should  have
 called  the  leader  of  the  Opposition  to
 form  a  Government  in  U.P.  If  there
 was  a  viable  Opposition  which  could
 even  remotely  think  in  terms  of  for-
 ming  a  Government  in  U.P.,  I  would
 have  certainly  supported  his  coh-
 tention.  But  in  a  situation  where
 the  Opposition  is  just  a  few  frag-
 mented  groups  sitting  together,  one
 cannot  say  that  they  could  have  given
 any  cohesive  Government.  We  have
 seen  the  results  of  samvid  Govern-
 ment  in  U.P.  I  hope,  he  is  not
 Suggesting  to  bring  another  samvid
 Government.  With  great  difficulty,
 the  people  got  rid  of  it.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Why  the  Assembly  has  not  been  dis-
 solved?  It  has  merely  been  suspend-
 ed.

 SHRI  DINESH  SINGH:  The  hon.
 Member  asks:  Why  the  Assembly
 has  been  merely  suspended?  I  think,
 it  38  a  legitimate  question  to  ask.  We
 have  in  U.P.  a  party,  the  Congress
 party,  to  which  I  and  the  hon,  Home
 Minister  both  have  the  honour  to
 belong  which  has  the  majority.  For
 whatever  reasons,  the  Chief  Minister
 and  his  colleagues  in  the  Govern-
 ment  felt  that  they  could  not  carry
 on  the  Government  of  the  State.  But
 on  the  other  hand,  the  party  does
 retain  its  majority.  There  is  every
 likelihood  of  the  party  being  able  to
 govern  the  State.  It  was  only  fair,
 therefore,  for  the  Governor  to  say
 that,  immediately,  he  could  not  see  an
 alternative,  that  he  would  not  wish
 to  dissolve  the  Assembly  because  a
 representative  Government  may  still
 be  possible  and  that  he  would  like
 to  take  a  little  time  to  consult  with
 Members  to  decide  whether  a  repre-
 sentative  Government  is  possible  or
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 not.  Should  he  come  to  the  conclusion
 that  a  representative
 would  not  be  possible,  I  have  no
 doubt  that  there  would  be  no  other
 alternative  but  to  dissolve  the
 Assembly.
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 SHRI  H,  N.  MUKERJEE  (Calcutta.
 North-East):  What  is  wrong  in  dis-
 solvirig  the  Assembly?

 SHRI  DINESH  SINGH:  As  _  to
 what  is  wrong  and  why  we  cannot
 form  a  Government....

 SHRI  H.  N.  MUKERJEE:  You  are
 in  pieces.

 SHRI  DINESH  SINGH:  My  hon.
 friend,  Shri  Mukerjee  says,  we  are
 in  pieces.  If  we  were  m_  pieces,
 then  the  Opposition  would  have
 formed  a  Government.  It  is  only
 because  we  hold  together  that  the
 Opposition  cannot  form  the  Govern-
 ment.

 SHRI  ATAL  BIHARI  VAJPAYEE-
 Go  to  the  people.

 SHRI  DINESH  SINGH:  We  shall
 certainly  go  to  the  people.  We  have
 been  to  the  people  so  many  times,
 both  you  and  I,  and  what  you  sec
 here  is  the  result  of  going  to  the
 people.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Even  then  you  are  not  in  a  position
 to  carry  on  the  Government.  That
 is  the  misfortune  of  the  ruling  Con-
 gress

 SHRI  R.  S.  PANDEY  (Rajnand-
 gaon):  We  went  to  the  people,  but
 you  went  to  the  Maharani  of  Gwa-
 lior.

 aft  wee  बिहारी  बाच पे रो  जो  प्रधान

 मंत्री  का  पल्‍ला  पकड़  कर  प्रिये  हैं  उन्हें
 ऐसी  बातें  नहीं  करनी  चाहियें ।  *

 +
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 BHRI  DINESH  SINGH:  Mr.
 Deputy-Speaker,  all  that  I  was  sub-
 mitting  was—there  was  no  need  to
 get  excited  on  this  simple  issue—
 that  we  as  a  party  have  never  hesi-
 tated  to  go  to  the  people,  that  it  was,
 unfortunately,  some  other  parties
 which  without  going  to  the  people,
 were  able  temporarily  to  form  Gov-
 ernments  in  some  States  and  when
 they  went  to  the  people,  the  error
 was  very  quickly  corrected.  It  is
 because  we  have  confidence  in  going
 to  the  people....

 SHRI  ATAL  BIHARI  VAJPAYEE:
 You  did  not  call  the  Assembly,

 SHRI  DINESH  SINGH:  ....that  we
 are  not  afraid  of  giving  up  the  ad-
 ministration  in  a  State  even  though
 we  have  the  majority  in  the  State.
 Therefore,  this  question  of  going  to
 the  people  is  not  something  that  frigh-
 tens  our  party.  In  fact,  it  is  some-
 thing  that  has  continued  to  streng-
 then  our  party,  and  we  see  the  result
 reflected  in  this  House.

 The  point  that  I  would  request  the
 Home  Minister  to  clarify  in  this  House
 is  what  is  going  to  be  the  future.
 We  have  the  President’s  rule  in  U.P.
 and  I  would  say  again  that  there  was
 no  alternative  to  what  was  done;
 what  the  Centra]  Government  did
 was  the  only  correct  step  that  could
 be  taken,  But  where  do  we  go  from
 here?  Our  party  has  a  majority  in
 the  Legislature  and  that  party  is
 capable  of  forming  a  Government
 which  will  have  the  support  of  the
 majority  in  the  House.  How  long  are
 you  going  to  keep  this  party  away
 from  forming  the  Government?  I
 can  understand  that  a  Chief  Minister
 may  not  wish  to  continue  in  the  Gov-
 ernment,  but  certainly  the  party  ts
 in  a  position  to  form  the  Govern-
 ment.  And  at  a  time  when  we  face
 a  very  critica]  situation  in  U.R,  tt  is
 only  right  thet  our  party  should  have
 the  opportunity  to  serve  the  people.
 On  the  one  hand  we  talk  of  the
 3337  LS—2
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 difficulties  we  face  from  bureaucracy,
 that  it  is  hide-bound,  it  is  rigid,  and
 on  the  other  hand  in  the  hour  when
 crucial  decisions  are  to  be  tiade  we
 hand  over  the  administration  to  the
 same  bureaucrats.  Then  whet  hap-
 pens?  As  the  hon.  Member,  Kesav
 Bhm,  said,  we  have  four  advisers....

 AN  HON.  MEMBER:  Three.

 SHRI  DINESH  SINGH:  Three
 and  the  Governor.  Amongst  them
 they  have  so  many  portfolios.  It  is
 impossible  for  these  few  people  to
 find  enough  time  to  give  good  Gov-
 ernment  at  this  crucial  juncture,  at
 a  time  when  the  State  is  facing
 serious  difficulties.  I  hope  the  Home
 Minister  will  come  out  with  a  clear
 indication  as  to  what  is  going  to  be
 the  future  course  He  had  mentioned
 yesterday  four  points  on  which,  he
 felt,  the  Chief  Minister  had  resigned.
 There  was  power  shortage.  Now
 power  shortage  is  a  continuing  pro-
 blem  in  this  country,  but  there  have
 been  sufficient  rains  at  Jeast  to  fill  the
 Rihand  Dam  to  8  position  where
 power  will  be  reasonably  available.
 The  drought  situation  is  there.
 Drought  situation  is  there  due  to
 which  there  have  been  heavy  losses,
 In  large  number  of  districts  the
 rains  have  now  commenced  and  the
 situation  wil)  be  a  little  easier.
 Student  unrest  is  also  not  the  reason
 due  to  which  popular  Government
 should  be  kept  away  for  too  long.
 The  P.  A,  C.  matter  is  all  over;  in
 any  case,  the  grievances  of  the  P.AC.
 men  were  not  against  the  popular
 ministers  but  against  some  of  their
 officers  and  therefore  it  is  time  that
 the  party  which  fis  in  majority  in
 UP.  should  have  an  opportunity  to
 form  the  Gaverament  which  can
 serve  the  people.  If  for  any  reason
 it  is  the  Home  Minister's  conclusion
 that  the  party  is  not  in  a  position  to
 form  the  Government,  then,  I  think
 it  would  be  nly  correct  to  dissolve
 the  Assembly  and  to  fix  the  date  of
 election  so  that  people  can  paw  89
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 their  constituencies  and  start  work-
 ing  for  that.
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 Therefore,  while  supporting  the
 Government  in  its  umposition  of  the
 President’s  rule,  I  would  request  the
 Home  Minister  to  clarify  the  position
 as  much  as  he  can

 SHRI  RANABAHADUR'  SINGH
 (Sindhi)  There  have  been  no  rains
 in  Rihand  Dam  Catchment  area,  so
 it  ig  not  full  even  today

 ett  शिव  कुमार  शास्त्री  (अलीगढ़)
 उपाध्यक्ष  जी,  उत्तर  प्रदेश  मे  राष्ट्रपति
 शासन  की  स्थापना  के  लिये  जो  युक्ति या  दी
 गयी  हैं  उन  में  परस्पर  बडी  अ्रसगतिया  हैं  t
 केवल  एक  बात  को  छोड  कर  कि  प्रदेश  में
 सूखे  का  प्रकोप  था  इसलिये  शासन  चलाने
 में  कठिनाई  थी,  यह  बात  तो  कुछ  समझ  मे
 जाती  है  इस  के  भ्र ति रिक्त  जो  तीन  युक्ति या
 दी  गयी  है  वह  शासक  दल  की  योग्यता  के
 प्रति रिक्त  और  किसी  चीज  को  प्रमाणित

 नही  करती  ।  यदि  पी०ए०सी  में  अअसतोप

 हुआ  तो  क्यों  ?  कौर  उस  का  पता  न  प्रदेश
 को  चल  पाया  शौर  न  केन्द्र  को  ।  जब  इतना
 बडा  विस्फोट  हो  गया  तब  यह  बात  कही  गयी  ।
 मैं  यह  समझता  ह  कि  जब  काग्रेस  के  पास
 सब  से  बड़ा  प्रमाण-पत्र  यह  था  कि  बार  बार

 वह  कहते  थे  कि  यही  एव  दल  है  जो  स्थायी
 सरकार  दे  सकता  है,  गव नं मेट  दे  सकता  है,
 हम  मे  यह  देखा  कि  उन  का  बहुमत  होते

 हुए  भी  जिस  तरह  से  पतझड  मे  पत्ते  भर  शर
 कर  गिरते  हैं  उसी  तरह  से  यह  बहुमत  में

 होते  हुए  भी  सारी  की  सारी  सरकारो  का
 पतन  हुआ,  कौर  उस  मे  उत्तर  प्रदेश  का  भी

 हुआ  ।  इसलिये  अपनी  योग्यता  स्वीकार
 कर  लेनी  चाहिये  कि  हम  शासन  नहीं  चला
 सकते  थे  इसलिये  बहुमत  होते  हुए  भी  हम
 ने  उस  को  समाप्त  किया  और  राष्ट्रपति
 शासन  की  स्थापना  की  ।
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 इस  के  साथ  साथ  ो  प्रगति  चीजें  हैं
 वह  भी  एक  विशेष  विचारणीय  हैं  i  राष्ट्रपति
 शासन  से  पहले  ही  कुछ  इस  प्रकार  की  धोषणा ये

 वहां  की  लोकप्रिय  सरकार  ने  की  थी,  जैसा
 कि  श्री  माननीय  वाजपेयी  जी  ने  कहा  कि
 किसी  भाषा  को  संरक्षण  दिया  जाय,  उस  को
 पढाने  की  व्यवस्था  की  जाय,  इस  मे  कसी  को
 कोई  मतभेद  नहीं  हो  सकता  ।  लेकिन  पिछले
 25  वर्ष  से  जो  आप  की  नीति  चली झा  रही
 थी  उस  में  एक  साथ  श्राप  ने  इस  प्रकार  का
 संशोधन  किया  जिस  से  दूसरे  की  दृष्टि  उस
 झोर  जाती  है  और  वह  आपत्तिजनक  प्रतीत
 होता  &  कि  वहा  के  स्कूलों  भे  चार  हजार
 उर्दू  के  अध्यापक  एक  साथ  नियुक्त  कर  दिये
 जाये  ।  इस  ा  साथ  साथ  वहा  पढने  बातें  है

 या  नही  है  इस  बात  का  कोई  ध्यान  ने  रखा  जाय  i
 और  युक्ति  यह  दी  गयी  कि  जब  तक  और  छात्र
 न  हो  तब  तक  यह  1  के  भ्रष् यापक  शौर
 विषयो  को  पाये  ।  तो  क्या  और  विषयों
 के  अध्यापक  तब  तक  नहीं  थ  जिन  +  लिये

 यह  प्रतीक्षा  की  जा  रही  थी  कि  यह  आयेंगे  और
 तभी  पढाना  प्रारम्भ  होगा  ।  ये  इस  प्रकार
 की  चीजें  हैं  जा  इस  और  ध्यान  कराती  है
 कि  वास्तव  में  यह  लक्ष्य  किसी  भाषा  4  सरक्षण
 का  नही  है  अपितु  राजनीतिक  दृष्टि  स  लाभ
 प्राप्त  करने  का  है  ।  इस  के  साथ  उत्तर  प्रदेश
 में  जहा  श्रावश्यक  गणना  की  वृष्टि  से  इस
 प्रकार  क॑  लोग  बसते  थे  कि  जिस  में  बूँ  में
 प्रार्थना  पत्र  देने  की  कचहरियों  में  प्रकट  होनी

 चाहिये  >स  =  दिये  १  जीनो  मे  पहनते  से  ये

 सुविधायें  प्राप्त  थी  ।  लेकिन  यह  सारे  क  सारे
 प्रार्थना-पत्न  फारसी  लिपि  में  उत्तर  प्रदेश  मे
 दिये  जाये,  इस  प्रकार  की  जो  बात  कही  जा

 रही  है  वह  इस  बात  की  सोचने  के  लिये  विवश
 करती  है  कि  यह  सब  राजनीतिक  दृष्टिकोण
 से  किया  जा  रहा  है,  किसी  भाषा  के  संरक्षण
 की  दृष्टि  से  नहीं  किया  जा  रहा  है  ।

 8.00  hrs,

 इसके  साथ  साथ  एक  तरफ  यह  कहा  जात

 है  कि  इस  प्रकार  के  अनेक  उदाहरण  हैं  कि
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 जहां  बिल्डिंग्स  मौजूद  हैं  वहां  पर  पाठशालाझों
 में  प्रभारी  अध्यापक  पढ़ाने  के  लिए  नहीं  हैं
 और  जब  यह  मांग  की  जाती  हें  शासन  से
 कि  वहा  पर  भअ्रध्यापक  होने  चाहिये  तो  पैसे
 के  अभाव  की  बात  कह  कर  इसको  टाल  दिया
 जाता  है  और  दूसरी  तरफ  चार  हजार
 अध्यापक  रख  दिए  जाएं  भर  भारीभरकम  बोझ
 इस  प्रकार  का  प्रदेश  के  ऊपर  लाद  दिया  जाए
 यह  जीत  समझ  में  नहीं  जाती  है  ।  इस
 रास्ते  राष्ट्रपति  शासन  के  लागू  होने  के  साथ
 साथ  जो  इस  प्रकार  की  चीजे  चल  रही  हैं  वे

 बहुत  ही  आपत्तिजनक  हैं  कौर  इन  की  और
 केन्द्रीय  सरकार  का  ध्यान  जाना  चाहिये
 कौर  इसके  कारण  जो  भ्र सतोष  उभर  रहा
 है,  उसको  ध्यान  में  रखना  चाहिये  ।  या  तो
 वहा  पर  लोकप्रिय  शासन  की  स्थापना  की
 जाए  कौर  यदि  ऐसा  नही  होता  है  तो  मैं

 चाहूगा  कि  विधान  सभा  भग  करके  नए
 चुनाव  कराए  जाए  ।

 ो  र्द्र  प्रताप  सिह  (बाराबंकी)
 उत्तर  प्रदेश  मे  राष्ट्रपति  शासन  की  उदघोषणा
 के  सम्बन्ध  में  हमारे  गृह  मंत्री  श्री  उमा  शकर-
 दीक्षित  जी  ने  जो  अनुमोदन  का  सकता  प्रस्तुत
 किया  है  उसका  समधन  करन  के  लिए  मै
 खडा  हुआ  हू  ।  मुझ  से  पूर्व  विरोधी  दलो  के
 बकक्‍ताओो  ने  यहा  पर  जो  विचार  व्यक्त  किए
 है  वे  न  केवल  अतिशयोक्तिपूर्ण  ह ैबल्कि  तमायो
 से  परे  है,  निराधार  है  और  उनका  कोई
 औचित्य  नही  है  ।  वास्तविकता  बहू  है  कि
 लोक  सभा  के  जब  मध्यावधि  चुनाव  हुए
 थे  और  उन  मे  जनता  ने  हमे  जो  आदेश  दिये  थे
 देश  के  ग्रन्थ  सामाजिक  और  भ्रामक  विषम-
 हाथों  को  समाप्त  करने  के,  देश  से  गरीबी,
 बेकारी,  भुखमरी,  बेरोजगारी  भ्र ौर  महंगाई
 को  दूर  करने  के,  वेश  मे  फैले  हुए  असन्तुलन
 को  दूर  करने  के,  उत्तर  प्रदेश  मे  हमारे  दल
 की  सरकार  उन  तमाम  वाद्यों  तथा  जनता
 द्वारा  दिए  गए  झा देशों  का  पालन  करने  के

 लिए  कृतसंकल्प  थी  कौर  बढ़ुतापूर्वक  उन

 President’s  Rule
 8 in  U.P.  (Res.)

 कार्यों  में  रत  थी  ।  इस  बात  के  कुछ  उदाहरण
 में  इस  सदन  के  समक्ष  प्रस्तुत  करना  चाहता  हूं
 विधान  सभा  में  हमारी  सरकार  ने  वहा  पर

 भूमि  सुधारो  को  कार्यान्वित  करने  की  दिशा
 में  सालिग  का  विधेयक  प्रस्तुत  किया  था
 कौर  उसको  स्वीकृत  कराया  था।  उसके
 हारा  इस  बात  की  व्यवस्था  की  गई  थी  कि
 अधिक  से  अधिक  भूमि  प्राप्त  करके  भूमि-
 तीनों  को,  हरिजनों  को  और  पिछड़े  वर्गों
 को  दी  जाए  |  इसके  साथ  साथ  इस  बात
 की  भी  व्यवस्था  की  गई  कि  भ्रमित  भारतीय
 काग्रेस  कमेटी  के  निर्णय  के  अनुसार  गलने
 के  व्यापार  का  अ्रधिग्रहण  किया  जाए  और
 उत्तर  प्रदेश  की  सरकार  मे  इस  कार्यक्रम  को
 तेजी  के  साथ  कार्यान्वित  किया  कौर  इस
 बात  की  व्यवस्था  की  कि  जिस  तरह  से  हो
 सके  जनता  के  सहयोग  के  द्वारा  सुचारू  रूप
 से  गल्ले  की  वसूली  की  जाए  ताकि  जो  हमारे
 भूखे  लोग  हैं  उनको  हम  भोजन  दे  सके  ।

 हमारी  सरकार  ने  उत्तर  प्रदेश  मे  एक

 बहुत  बडी  व्यवस्था  यह  की  कि  उन्होंने  एक
 कैबिनेट  डिसिशन  लिया  जिस  के  प्ननुसार
 इस  बात  की  व्यवस्था  की  गई  थी  कि  उच्चतर

 मा  श्रमिक  शिक्षा  तक  की  शिक्षा  का  प्रान्तीय-
 करण  किया  जाएगा  जिससे  शिक्षा  दलगत
 राजनीति  से  ऊपर  उठ  सके  और  विद्यार्थियों
 का  संतुलित  विकास  हो  सबे,  उन  व्यक्तिगत
 का  विकास  हो  सके  श्र  शिक्षा  का  वातावरण

 शुद्ध  हो  सके  तथा  स्तर  उन्नत  हो  सके  ।

 इन  सब  कामों  को  वह  कर  रही  थी  कि

 एक  पी  ०ए०सी  ०  की  घटना  घटी  और  त  चाहते

 हुए  भी  सशस्त्र  सेना  का  उस  में  सहयोग  लेना

 पड़ा  बहू  गम्भीर  स्थिति  थी।  उस  पर  मम्मी-
 रता  से  विचार  करने  की  आवश्यकता  भी  थी  ।

 यह  सोचने  की  आवश्यकता  थी  कि  यह  जो
 कार्य  हुमा  हैं  इसके  पीछे  तोड़फोड  मे  विश्वास
 करने  वाले  राजनीतिक  दलों  का  हाथ  है
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 पची  ह. 2  प्रताप  ॥: |  है  सि  हस  कूनियो  से  चिप  $  रहना  नहीं  बा,
 गा  इसके  पीछे  भ्र तु शासनहीनता  फैलाने बले  -  1...  लोकतंत्र  मे  विश्वास  करते  हैं,  हम  जनता

 दलो  का  हाथ  है  या  इसके  पीछे  साम्प्रदायिकता.  हम  अदालत  में  जाना  पसन्द  करेंगे  बजाय  इसके
 फैलाने  वाले  दलो  का  हाथ  हैं  या  इसके  पीछे.  कि  कुलियों  से  चिपक  रहे  t

 लोकतंत्र  के  विरोधी  बडे  प्रफेसरों  को,  नौकर
 शाही  का  हाथ  है  या  पुजिपतियो  का  हाथ  है  या
 इसके  पीछे  कोई  विदेशी  षड़यंत्र  है  1  उत्तर
 प्रदेश  जो  कि  एक  सीमा  प्रदेश  है,  जोकि  सुरक्षा
 की  नष्ट  से  महत्वपूर्ण  प्रदेश  है  वहा  हमें  इस
 बात  के  लिए  विवश  होना  पड़ा  कि  पी०
 ए०  सी०  कोणों  प्र भूत पुर्व  घटना  उत्तर
 प्रदेश  मे ंघटी  है  वेश  की  स्वतंत्रता  के
 पश्चात  यह  एक  अपने  प्रकार  की  ऐसी
 घटना  थी  जिसकी  ईश्वर  न  करे  दुबारा
 भारत  की  भूमि  पर  कमी  दोहराया  जाए  ।
 इस  प्रकार  की  घटना  घटने  के  बाद  भी  हमारे
 विरोधी  दलों  के  नेता  पूछते  हैं  कि  कौन  सी
 बाते  थी  कि  बाप  विवश  हो  गए  राष्ट्रपति
 शासन  लागू  करने  के  लिए  ।  में  झपने  विरोधी
 दलो  के  नेता धो  से  यह  पूछना  चाहता  हु  कि
 और  कौन  इससे  बडी  घटना  वे  चाहते
 थे  कि  घटे  और  राष्ट्रपति  शासन  लागू
 हो  शौर  कौन  सी  बड़ी  घटना  उठते

 हुए  वे सुनना  चाहते  थे,  पी०  ए०सी०
 जो  हमारा  एक  लग  है,  जिस  के  द्वारा  हम
 प्रशासन  को  चलना  चाहते  हैं  वह  लग  भ्रमर
 हमारा  साथ  नही  देता  है  कौर  अनुशासनहीनता
 करता  है  तो  इससे  बड़ा  कारण  राष्ट्रपति
 शासन  लागू  करने  केमर गाव  और  कौन  सा

 हो  सकता  था  ?  हर  कोई  जानता  है  कि  उत्तर
 प्रदेश  विधान  सभा  में  हमारा  421  मे  से
 27L  का  बहुमत  था।  इतना  भारी  बहुमत
 होते  हुए  भी  परिस्थितियों  के  कारणवश

 हमे  मजबूर  होना  पड़ा  भौर  हमारे  दल  की
 सरकार  को  त्यागपत्र  देना  पड़ा  ।  हम  समझते
 थे  और  हम  चाहते  थे  शौर  भाता  भी  करते  ये
 कि  हमारे  विरोधी  दलों  के  चेता  इस  के  लिए
 हमारी  प्रशंसा  कर  से,  हमारे  दल  की  सराहना
 करेंगे  कि  हमारे  दल  ने  इस  रजत  जग्रिती  वर्ष
 में  इस  बात  को  चौहरा  विया  है,  सिद्ध कर  दिया

 हमारे  बनर्जी  साहब  ने  कौर  वाजपेयी
 जी  ने  विधान  सभा  के  चुनावों  की  मांग  की  है  t
 मैं  उसका  स्वागत  करता  हूं  ।  यथासमय
 फरवरी  में  जब  चुनाव  होने  चाहिये,  हम  भाषा
 करते  हैं  कि  चुनाव  अवश्य  होगे  ।  हम  विरोधी
 दलो  के  मिथ्या  प्रचार  से  भयभीत  होने  वाले

 नहीं  है  1  हम  अगले  चुनाव  में  यह  सिद्ध  कर
 देंगे  कि  लोक  सभा  के  i97:  के  मध्यावधि

 चुनाव  में  जनता  ने  जो  फैसला  किया  था  और
 972  के  विधान  साधनों  के  चुनाव  में  देश

 भर  में  जो  परिणाम  हमने  दिखाए  थे,  फरवरी
 974  में  उत्तर  प्रदेश  की  विधान  सभा  के

 लिए  जो  चुनाव  होगे  उन  में  उससे  भी  अधिक

 बहुमत  ले  कर  हम  विधान  सभा  में  आएंगे
 शौर  सरकार  बनाएंगे  ।  आप  भय  क्‍यों
 दिखाते  है  1  हम  चुनाव  का  स्वागत  करते  हैं,
 हमार  कौ  जकार्ता  स्वगत  करतें  हू  सारे
 विधायक  स्वागत  हैं,  जो  प्रत्याशी  होगे
 वे  भी  स्वागत  करते  हैं  ।

 यह  भी  कहा
 पि  ट

 कि  राष्ट्रपति  शासन
 में  विधान  सभा  को  क्यो  किया  गया

 है,  उसको  भग  क्‍यों  नहीं  कर  दिया  गया  ?

 बडी  अजीव  बात  है।  भ्रमर  हमने  भग  कर  दिया

 पिता  तो  हमारे  शटल  जी  कहते  कि  लोकमत
 की  हत्या  हो  गई  कौर  जब  हम  मिल  बीत
 करते  हैं  तो  उन्हें  सन्देह  होता  है  कौर  कहते  हैं
 कि  भंग  क्‍यों  नहीं  कर  दिया  गया  t  gat
 विरोधी  दलो  की  तो  यह  स्थिति  है

 मैं  यह  साफ  कह  q  जो  है  फर्क  मत  से

 तुल  मे

 तेरा  1... अ  बरतें  समझा  मेरा  धन  गमे  कमाना  ।

 इम  शब्दों  के  साथ  मैं  प्रिया  भाषण  समाप्त
 करता  हूं  कौर  जो  संकल्प  रक्षा  गया  है  इसका
 1. | ह  करता  हू  |
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 aft  अनिका  दवाव  (लिया)  :  उत्तर
 प्रदेश  में  चुनाव  होने  वाले  हैं।  इसलिए  हमारे
 (विरोधी  भाईयों  को  कोई  भास्कर  चाहिये  t
 इस  वास्ते  उनको  हमारी  पार्टी  में  दौर  हमारी
 सरकार  में  खराबियाँ  ही  खराबिया  दिखाई
 पड़ती  है  t  वे  हमारे  प्रधान  मंत्री  कौर  हमारे
 नेतायों  की  जो  कीमत  हँ  उसको  गिराना

 चाहते  हैं  ।  प्रधान  पत्नी  का  यह  प्रदेश  है  ।
 प्रधान  मंत्री  श्रीमती  इंदिरा  गांधी  की  बेब
 में  हमारे  सब  विरोधी  वह  गए  थे  t  वे  डरते

 है  कि  कहीं  फिर  ऐसा  न  हो  जाए।  इस  वास्ते
 वे  प्रभी  से  तैयारी  कर  रहे  है  1  वे  समझते  है
 कि  अगर  उनके  इमेज  को  नहीं  गिरायेंगे  तो
 उनका  फिर  वही  हाल  होगा  जो  पहले  हुआ  था

 छापने  देख  ही  लिया  है  कि  किस  तरह
 से  हाउस  में  चार  चार  घटे  काम  का  हरजा
 किया  जा  रहा  है।  यह  एक  प्रकार  से  ईमोक्रेस
 के  साथ  बलात्कार  करना  है  1  एसा  करके
 सदन  की  जो  मर्यादा  है  उसको  गिराया  जा
 रहा  है।  मैं  कहेगा  कि  जनता  इनकी  फिर  वही
 हालत  करेगी  जा  पहले  1971  में  की  थी  ।
 97  के  चुनाव  में  जनता  ने  हमें  मैंडेट  दिया  ।

 जिन  सूबों  में  इनकी  सरकारे  थी  वहां  भी  ये

 हार  गए  ।  बंगाल  मे  श्री  ज्योति  वसु  की
 सरकार  बनी  ।  बंगाल  में  पूर्वी  उत्तर  प्रदेश
 के  जिलों  के  लोग  तीन  पुश्तो  से  रहते  भरा  रहे  हैं  ।
 हम  जानते  हैं  कि  वहां  सिनेमा  का  एक  एक
 लाइसेंस  देने  के  लिए  पचास  पचास  हजार
 रुपये  लिये  गये  थे  और  मामूली  मामूली  कामों
 को  करने  के  लिए  दस  दस  हजार  रुपये  खुले
 ग्राम  लिये  जाते  थे  ।  श्री  ज्योतिमंय  बसु
 हमारे  ऊपर  चाज  लगाते  हैं  ।  मैं  चाहता  हूं
 कि  पहले  वे  झपने  दामन  को  देखें,  उसको  पाक
 साफ  करें|  भोजपुरी  में  एक  कहावत  है,  सूप
 हस  तो  हंसे  छलनी  भी  हंसे  जिस  में  72  छेद

 होते  हैं।

 अगर  मुझ  मौका  मिले,  तो  मैं  हर  बात
 का  सबूत  दे  सकता  हूं  ।  यह  कहता  सरसर
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 गलत  है  कि  हमारे  नेता  पार्टी  के  लिए  चंदा
 माँगते  हैं  ।  हमारी  पार्टी  के  32  करोड़
 सदस्य  हैं  ।  भ्रमर  थे  एक  एक  रुपया  भी  %
 तो  हम  32  करोड़  रुपये  इकट्टा  कर  सकते  हैं  1
 मेरे  जसा  व्यतीत  भी  19867  में  केवल  पांच
 छा:  हजार  रुपये  च  कर  के  जीता,  जब  कि  उस
 समय  कांग्रेस  मेरे  निर्वाचन-क्षेत्र  के  प्रश्नगत
 करीब  करीब  सभी  सीटें  हार  गई  थी  ।  972
 मे ंमै ंकेवल  6  से  20  हजार  रुपये  ख्  कर
 के  जीत  कर  पाया  हूं  ।  हम  को  रुपये  की  क्या
 जरुरत  हैं।  देश  की  जनता  ने  हमारा  साथ
 दिया  है  शौर  हम  को  अपनी  पार्टी  के  बकायों
 पर  पूरा  भरोसा  है  |  इस  लिए  हम  पर  इस
 प्रकार  का  चार्ज  लगाना  प्र न्यायपूर्ण  है  और
 पब्लिक  लाइफ़  में  इस  तरह  कीचड़  उछालना
 ग़लत  बात  है  t

 श्री  वाजपेयी  ने  कहा  हूँ  कि  उत्तर  प्रदेश  में
 राष्ट्रपति  शासन  लागूक  परना  ग़लत  है  लेकिन  खुद
 श्री  बनर्जी  ने  कहा  है  कि  सोशलिस्ट  पार्टी  और
 अन्य  विरोधी  पार्टियों  के  लोगों  ने  पी०  ए०  सी०
 वालों  और  विद्याथियों  को  भड़काया
 हमारे  प्रदेश  मे  सूखा  पड़ा  हुआ  था  ।  पच्चीस
 बरस  के  इतिहास  में  यह  पहला  मौका  था,
 जब  कि  पी०  एस०  सी०  और  पुलिस  का  झ्रापस
 में  संघर्ष  हुवा,  जिन  के  द्वारा  ला  एड  ज़ाहिर
 मेनटेन  किया  जाता  है,  कौर  प्रशासन  ठप्प
 हो  गया  था।  उस  समय  हमारे  मुख्य  मती
 कौर  उनके  साथियों  ने  जनता  के  कष्ट

 देखकर  खुशी  से  त्याग  किया  और  यह्  साबित
 किया  कि  हम  कुर्सी  से  चिप  +  नही  रहना  चाहते
 हैं।  इस  प्रकार  उन्होंने  वह  आदर्श  उपस्थित
 किया,  जो  हमारे  न्य  नेता  बराबर  उपस्थित
 करते  रहे  हैं।

 श्री  वाजपेयी  ने  कहा  है  कि  एसेम्बली
 को  डिजॉल्व  न  करके  केबल  सस्पेंड  किया  गया

 है  मुदित  किया  गया  है।  गर्वनर  ने  साफ
 कहा  हूँ  कि  यहँ  एक  टेम्पोरेरी  व्यवस्था  है
 और  जब  प्रदेश की  स्थिति  में  सुधार हो  जायगा,
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 [si  चन्द्रिका  प्रसाद]
 तो  ऐसम्बली  जिन्दा  हो  जायेगी  कौर  लोकप्रिय

 सरकार  बन  जायेगी।  मै  भी  चाहता  हू  कि

 हमारे  प्रदेश  मे  ज़रूर  चुनाव  होने  चाहिए,
 लेकिन  उससे  पहले  वहा  लोकप्रिय  सरकार
 बननी  चाहिए।  i967  के  चुनाव  के  बाद

 हमारे  प्रदेश  मे  चार  पाच  साल  तक  सवाद
 सरकारे  रहें। ।  उन्होने  सारी  सरकारी
 मशीनरी  को  करप्ट  कर  दिया  था,  चारो
 तरफ  प्रनुशासनहीनता  फैल  गई  थी  कौर

 भूखमरी  व्याप्त  थी।  श्री  कमलापति  ब्विपाठी
 ते  दो  वर्ष  से वह  काम  कर  दिखाया  ,  जो  बीस
 वर्ष  मे  भी  नही  ही  सकता  था।  श्री  त्रिपाठी
 उन  नेताओं  मे  से  है,  जो  जीवन-भर  समाज-
 सेवा  और  राजनैतिक  कार्यों  मे  लगे  रहे  है।
 उन्होने  जनता  और  देश  की  जो  सेवा  की  है
 कौर  तीस  बरस  तक  जो  कुर्बानियां  की  है,
 &  देश  के  महान्‌  नेताओं  की  तुलना  मे  किसी
 से  कम  नही  हैं।  यह  बात  नही  है  कि  उन  के

 घर  में  कोई  प्राथमिक  सकट  था।  वह  पहले  भी
 अच्छे  घर  से  थे  शौर  राज  भी  अ्रच्छी  स्थिति
 में  है।  इस  लिए  हम  उन  पर  और  उन  वे
 परिवार  पर  इस  प्रकार  के  लाइन  लगाना
 समझते  हैं  ।

 श्री  वाजपेयी  और  श्री  ज्योतिर्मय  वसु
 दोनो  ने  कहा  है  कि  भारत  सरकार  ने  उत्तर
 प्रदेश  के  प्रति  हमेशा  उपेक्षा  की  नीति  अपनाई

 है  ।  राज  न  केवल  देश  मे,  बनी  विश्व  भर
 मे,  उस  की  प्रति-व्यक्ति  राय  सब  से  कम  है  1
 उत्तर  प्रदेश  पहले  सूखे  और  बाढ  से  तबाह  होता
 रहा  है  और  राज  भी  तबाह  हो  रहा  है  ।
 हमारे  यहा  जितनी  इडस्ट्रीज  होनी  चाहिए
 वे  नही  हैं  ।  हम  चाहते  हैं  कि  उत्तर  प्रदेश
 में  राष्ट्रपति  शासन  तब  तक  रहे,  जब  तक  कि
 हम  अन्य  प्रदेशों  के  समकक्ष  न  झा  जाये,
 हमारी  आर्थिक  समस्यायें  हल  न  हो  जाये  और
 हमारी  आधिक  प्रगति  मे  हो  जाये  ।

 उत्तर  प्रदेश  मे  बच्चो  से  तीन  चार
 महीने  की  फ़ीस  मानी  जा  रही
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 है  और  किसानों  से  लगान  की  बसूली  की  जा

 रही  है  हम  चाहते  हैं  कि  बच्चो  की  फीस
 माफ़  की  जाये  और  लगान  की  वसूली  हम्द,
 की  जाये  ।

 बनारस  मिशनरी  से  खरीफ  प्रतिमान
 के  बारे  मे  जो  मिलों  स्तर  पर  सम्मान  हुमा
 था,  मै  ने  वहा  भा  कहा  था,  आर  प्रधान  मत्ती
 से  उत्तर  प्रदेश  के समद  -सदस्यो  की  जो  बैठा

 बुलाई  थी  उस  में  भी  कहा  था  कि  बलिया

 फास्टादयुएल्सी  मे  नानपेमेट  श्राफ  न्यूज़
 के  कारण  फोन  सो  दूयूबैल्ज  के  क्नेबशन  कटे

 हुए  ह।  इस  वक्‍त  लागा  के  पास  पैदा  नही  है  1
 झगर  बिजली  के  कनेक्शन  वे  रहेगे  तो  बिजली
 त  मिलने  से  फसल  का  उत्पादन  नही  हो  पायेगा
 और  भुखमरा  जारी  रहेगी  गली  बाँस
 शौर  सरकारी  भ्र धि कारियों  के  काम  करने  बप
 तरीका  अलग  अलग  होता  है  |  सरकारी  भ्र धि-
 मारियो  ्  समझ  मे  ५ह  ब।  ९

 नही  कराती
 पिग  वैसे।  महान  के  लि?  बिलों  का
 बनेशन  दे  दे,  ता  ई-उत्पादन  मे  वृद्धि
 होगी.  श्र  चीवस्थतिखत्म  हो  जायेगी
 तब  लागा  क॑  पास  पाये  होंगे  शार  वें  पेमेंट  कर
 देंगे  ।

 इन  शब्द।,  बेस् पथ  रमें  उत्तर  अंदेश  में

 राष्ट्रपति"  शासन  हा  समर्थन  जया  हू  1
 मे  रत  सरकार  का  ह्  नीति  हे  वि  गरो बा
 और  बीन  सैपणन्ज  कीम दर  ती  जाये  ।
 उत्तर  प्रसंग  राष्ट्र  शरन  उस  नीति  का
 बार्यान्विन  करे

 हमारे  यहा  एक  शूगर  फैक्टरी  बनी  है।
 उस  मे  जिन  डायरेक्ट  का  नार्मानेशन  हुआ
 ८,  उन  में  हरिजन  मुसलमान  बझाए  शस्य
 अल्यमख्यको  के  प्रतिनिधि  नहीं  है  |  इन
 वर्गों  को  भी  उस  से  प्रतिनिधित्व  दिया  जान
 चाहिए,  ताकि  उन  वर्गों  के  हती  की  रक्षा  )
 सके  ।
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 गरीबी  की  दूर  करने  के  लिए  यह  भ्रावश्यक

 है  कि  उत्तर  प्रदेश  में  सिंचाई  की  प्राजेक्टस  की
 तरफ़  पूरा  ध्यान  दिया  जाये  ।

 हमारे  यहां  गंगा  और  घाघरा  में  बाढ़
 भराई  हुई  है  घाघरा  से  चकीचाददेरा  के  चौदह
 घर  कट  गये  हैं।  भ्रमर  यह  पूरा  गाव  कट  गया,
 तो  नदी  भरथना  रास्ता  बदल  लेगी  और  इसरो
 जिले  का  दो  तिहाई  भाग  कट  जायेगा  ।
 अंग”  से  सम्बन्ध  में  समव  पर  उचित  कार्य-
 बाड़ी  न  करी  गई,  तो  वह  क्षेत्र  बर्बाद  हो  जायेगा  |

 दोहरी  सहायक  परियोजना  स्वीकृत  हो
 चुकी  है,  लेकिन  राज  तक  उसका  काम  शुरु
 नही  था  गया  है  और  उग  का  रुपया  लैप्स
 हो  रहा  है  ।  उस  परियोजना  के  कार्य  को  तुरन्त
 हाथ  में  लेना  चाहिए  ।

 हमारे  यहा  शूगर  कोआपरेटिव  फ़ैक्टरी
 स्वीकृत  रो  चुकी  हैँ  और  उस  का  मैनेजिंग  बोर्ड
 बन  गया  है  ।  रस  काम  का  तेज़ी  से  किया
 जाये,  ताकि  लागों  की  क्रम-शक्ति  बढ़े  ।  इसी
 तरह  मिनी  स्टील  पलट  भी  स्वीकृत  हो  चुका
 है  ।  उस  को  भी  शोघ  लगाया  जाये  ।  इस
 प्रकार  हमारे  क्षेत्र  का  श्रौद्योगि+ण  करने  रे
 हम,रे  यहा  का  ग़रीबी  मिट  पेयिंग।  वहा
 के  लोगो  को  कहा  देने  के  लए  टेस्ट  बक्से
 भी  शुरू  किये  जाये  t

 श्री  कृष्ण  चन्दा  पाडे  (ख्तालाबाद)
 उपाध्यक्ष  महोदय,  राज  हम  उत्तर  प्रदेश  के

 शौर  देश  के  उसे  मसले  पर  विचार  कर  रहे  है,
 जो  बहुत  हो  गम्भीर  मसला  है  1  उत्तर  प्रदेश
 में  राज  राष्ट्रपति  का  शासन  है  ।  यह  विधि
 की  बिडम्बना  ही  कही  जा  सकता  है  क  जिस
 प्रदेश  में  बहुमत  की  सरकार  रही  हो,  उसमे

 राष्ट्र यात  शासन  लागू  कर  दिया  गया।  परन्तु
 झगर  गम्भीरता  से  विचार  किया  जाये,
 तो  ज्ञात  होगा  कि  जिन  परिस्थितियों  में  राष्ट्र-
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 पति  शासन  लागू  किया  गया,  वे  घड़ी  दुर्भाग्य-
 पूर्ण  थीं  1

 आप  जानते  है  कि  उत्तर  प्रदेश  में  सात
 बरस  तक  ऐसी  स्थिति  रही  कि  सरकार  भाई
 कौर  गई।  इस  बीच  में  प्रशासन  इतना  कमज़ोर
 और  भ्रष्ट  हो  गया  कि  उस  को  सुधारने  के

 लिए  एक  सुदृढ़  शासन  की  झा वश्य वता  थी।
 पंडित  कमलापति  त्िपाटी  के  नेतृत्व  मे  छब्बीस

 महीनों  में  जो  कार्य  हुआ,  उस  का  डरपना  एक

 इतिहास  है  ।  इसी  बीच  विरोधी  दलों  का  जा

 षड़व  चल  रहा  था,  बह  सामने  भाया  |  वह
 षडयंत्र  था  लखनऊ  विश्वविद्यालय  वा  |
 विश्वविद्यालय  के  “रजिस्ट्रार  महोदय  ने,  जिन
 पर  चालीस  लाख  रुपये  के  गबन  के  आरोप
 थे  वहा  के  विद्या  जियों  फो  गुमराह  कर  के  एक
 बड यत्र  किया  t  मैं  गृह  मंत्री  महोदय  से  यह
 जानना  चाहता  हू  वि.  क्‍या  कारण  है  कि
 लखनऊ  विश्वविद्यालय  की  न्य  फ़ै।ल्टउज
 में  आग  नहीं  लगाई  गई,  वाइस-चांसलर  का
 चेम्बर  नही  फू  गया,  लिंकित  केवल  रजिस्ट्रार
 का  झाफ़िप  फना  गया  शरीर  उन  की  उन  फ़ाइलों
 को  फूका  गया,  जिनमें  गबन  सम्बन्धी  वग ग्र ज्ञात
 थे।  मैं  जानता  चाहता  हु  पि  क्या  राजर  ने
 राज  तक  उस  तरफ़  ध्यान  दिया  है  बीन  ५दि

 मही  दिया  है,  तो  उस  का  क्‍या  कारण  है

 जहा  तक  मेरी  जानकार  है,  उत्तर  प्रदेश
 में  पी०  ए०  सी०  का  जो  भय कर  दीवार  हुआ,
 उस  को  शाजवै।तक  बअ्रमफलता  नही  बल्कि
 प्रशासनिक  असफलता  पहा  जा  सा  हँ ।

 मुख्य  मन्नी  गये,  उन  की  कैबिनेट  गई  और
 विधायक  भी  अपने  अपने  घर  गये  ।  ले।कन
 पी०  एस०  सी०  की  बागडोर  जिन  उच्च चा धि-
 कारियों  के  हाथ  में  थी,  वे  न  पद  ५०  बैठे
 ये,  आज  भी  वे  उन्ही  पदो  पर  बडे  हुए  ह  t
 राज भी  उन  पदो  का  दुरुपयोग  किया  जा  रहाहै  |

 है।  यह  ठीक  है  कि  वी०  ए  सी०  को  नया  रुप
 दिया  जा  रहा  है,  लेकिन  पी०  ए  सी०  के

 विद्रोह  के  समय  जिन  ग्र धि कारियों  के  हाथों
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 चो  झ््ग्स  सों  पांडे]
 में  उस  की  बागडोर  थी,  उश  के  विरुद्ध  क्या

 कार्यवाहियों  की  गई  है  -  केवल  पी०  ए०सी
 के  7i,  72  जवानों  को  निकालने  से  भविष्य
 में  पी०  ए0  सी0  विद्रोह  को  नही  रोका  जा
 सकत।  है,  यह  मेरा  व्यक्तिगत  विचार  है  ।
 जब  तक  उच्चाधिकारियों  के  विरुद्ध  सख्त

 कार्यवाही  नहीं  की  जायेगी,  जब  तक  उन  के
 कारनामों  की  जाच  नहीं  कराई  जायेगी,  तक
 तक  प्रदश  को  ल्विति  में  कोई  सुधार  होने
 वाला  नहीं  है।  मैं  जानना  चाहता हू
 कि  उन  उच्च  झध्विकारियों  के  विरुद्ध  कौन  सी

 कार्यवाही  की  जा  रही  है

 मान्यवर,  उत्तर  प्रदेश  में  भय कर  सुखा
 पड़ा  था--वहा  के  गजनेर  साहब  की  एड-
 बाइ जारी  कमेटी  ने  23  छिलो  को  सूख  ग्रस्त
 घोषित  किया,  लेकिन  कल  खबर  मिली  है  कि

 केवल  12  ज़िना  का  सुखा  ग्रस्त  घोषित
 रखा  गया  है,  वाकी  किलो  के  बारे  मे  कहा  गया
 कि  सूखा  नही  है  ।  मेरे  परिचित  में  पहले

 सूखा  पड़ा,  राज  वाद  शाई  हुई  है।  पहले  वहा,
 कैमरों  मजदूरों  का  धान  सुबर  गया,  आज  बाढ
 के  कारण  उन  के  घर  गिरने  जा  रहे  हैं--मे
 जनना  चाहता  हू  कि  ऐसी  परिस्थिति  में  वहा
 कौन  सी  कार्यवाही  की  जा  रही  है  ?

 मान्यवर,  To  कमला  पति  ब्रितानी
 के  नेतृत्व  में  उत्तर  प्रदेश  का  वुमन  विकास

 हुआ  है-इस  में  दो  राय  नहीं  है।  लेकिन  राज
 यदि  उन  विकास  कार्यों  को  रोक  दिया  ज।येगा
 तो  गरीब  मजदूरों  की  समस्यायें  और  ज्यादा

 बढ़  जायगी  ।  क्रैश  प्रोग्राम  को  अधिक  से
 अधिक  चलाना  चाहिये  शौर  उन  किलो  में
 जलाना  चाहिये  जिन  में  सुखा  पडा  था,  जो
 किले  पिछड़े  हुए  हैं  जिन  में  25  वर्षों  की
 स्वतंत्रता  क  बाद  भी  इडस्ट्रीज  नही  लगी  हैं,
 इन  में  मेरा  जिला  बस्ती  भी  है।  आज  तक

 वहा  कोई  सडक  नहीं  बनी  है।  कुछ  काम  हो  रहा
 था,  लेकिन  ठप्प  पढ़  गया,  व  उस  को  फिर
 है  जालू  करना  चाहिये
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 मान्यवर,  राष्ट्रपति  शासन  में  कहां  के  जो
 अधिकारी  है,  उन  को  अधिकारी  चन  कर

 किसी  पर  नही  बैठता  चाहिये,  उन  को  समाज  की
 तरफ  जाना  चाहिये,  गरीबो  दौर  मजदूरों  का
 ख्याल  करना  चाहिये,  तर्क।  राष्ट्रपति  शासन
 का  उपयोग  सफल  सिद्ध  हो  सकेगा  दौर  उस
 की  महत्ता  बढ़ेगी  ।

 इन  शब्दों  के  साथ  मे  माननीय  म्ह  मन्नी
 जी  के  प्रस्ताव  का  समर्थन  करता  हे

 *

 at  रामबन  (लालगढ़)  उपाध्यक्ष

 महोदय,  गृह  मंत्री  जी  द्वारा  प्रस्तुत  सकल्प  का
 मैं  समर्थन  करने  के  लिए  खडा  हुआ  हू  ।  आप

 यह  देखे--राज्यपाल  महोदय  ने  यने  प्रतिवेदन
 में  उन  कारणो  को  साफ  तौर  पर  बताया  है  कि
 राज्य  की  सरकार  संविधान  मे  निहित  प्रावधानों
 के  अनुसार  कार्य  नही  कर  पा  रही  है  ।  उन्होने
 यह  भी  लिखा  है  कि  इन  परिस्थितियों  मे  मान-
 नीय  प०  कमलापित  त्रितारा  के  नेवल्व  में
 सोमल  ने  व्रत  त्याग  पत्र  दे  दिया  है  ।

 मुख्य  स्त्री  ने  अपने  त्याग  पत्र  मे  कहा  है  कि
 राज्यों  में  रैपो  विकट  समस्याएं  उतपन्न  द'  गई
 थी  जिन्हें  तुरत  हल  करना  ग्रतिझ्ावश्य”  हो
 गया  था  सदी  उन  समस्याओ्रो  को  हल  'रसे
 के  लिए  तुरन्त  कदम  नहीं  उठाया  जा  तो
 उसके  भर्राती  और  दूरगामी  पहिए  हो
 सकते  थे  ।  राज्य  प्रशासन  अन्त  और  गम  जता
 को  वस्तु प्र ों  को  सुलभ  करने  में  व्यर्थ  पा

 इसी  कट  की  घड़ी  मे  सिविल  पुलिस  पौर
 पी०  ए०  सी०  के  कुछ  लोगो  ने  सरनू  पाए  मग
 किया  लखनऊ  विश्वविद्यालय  को  धरना
 सदस्यों  को  पुते  याद  होगी  7  प्रान्तीय  ह... ल

 पुलिस  ने  उपद्रवी  छाता  से  मिल  कर  प्र”  जनी
 और  लूट  का  काम  किया।  वहा  30-35  लाख
 की  सम्पति  जल  कर  राख  हो  गई  ।  कानपुर,
 वाराणसी,  गोरखपुर,  कौर  जहागीरबाद  में
 उस ने  विद्रोह  किया  ।  राज्य  सरकार  थे  जब
 इसके  विरूद्ध  कार्यवाही  करने  का  निश्चित  क्रिया
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 तो  बनारस  में  सैनिक  एक  मेजर  मारा  गया,
 कई  जगहों  पर  इस  तरह  को  चिताये  हुईं  1

 यह  केवल  राज्य  को  समस्या  नहीं  थी  |

 इस  का  प्रभाव  दूसरे  राज्यों  पर  भी  पड़  सकता

 था  ।  इन  सभी  बातों  पर  राज्य  मंत्रिमंडल  ने
 विस्तार  से  ध्यान  पूर्वक  विचार  किया  और

 बहू  इस  नतीजे  पर  पहुंचों  कि  राज्य  और
 देश  के  हित  में  संविधान  को  धारा  356  के
 जसमत  कुछ  समय  के  लिए  राष्ट्रपति  शांत
 लाग  होना  अ्रतिप्रावश्यक  है  |  प्री  राज्यपाल
 के  सम्मुख  यह  समस्या  थी  कि  नि  सदेह  यह  एक
 अपसारण  परिस्थिति  थी,  यह  सही  है  कि
 विधान  सभा  h42i  सदस्यों  में  कांग्रेस  के 27  2
 सदस्य  थे।  दूसरी  बड़ो  पार्टी  डी  मुशकिल  सें

 विरोधी  दल  की  मान्यता ये  पुरी  करती  थी,  सभी
 पाध्या  मिल  कर  भी,  जिन  की  संख्या  47

 थी,  सरकार  नहीं  बना  सकती  थी  ।  तप्ती
 स्त्री  73  शाति  व्यवस्था  और  सुरक्षा  की  दृष्टि
 से  उत्तर  प्रदेश  की  जनता  के  कल्याण  के  लिए

 राष्ट्रपति  सन  लागू  क्रिया  गया ।

 सं  वैज्ञानिक  सकट  के  कारण  किसी  राज्य  में

 शाप्ट्रणति  शासन  लागू  किया  जांता  है।  कोई
 भी  व्यक्ति  राष्ट्रपति  शासन  को  वरदान
 नहीं  मानता,  परन्तु  हम  एक्ट  की  घडी  और
 विकट  परिस्थितियों  में  देश  के  हित  सें  थोडे
 समय  के  लिए  राष्ट्रपति  शासन  प्रत्यन्त
 डा चत  थां।  यह  कहना  बिल्कुल  भ्रामक
 कौर  गलत  है  कि  श्री  कमला पत्ति  जी  ते
 स्वेट।  से  त्यागराज  नहीं  दिया  ---जैसा  की  मान-
 नीय  शटल  विहारी  वाजपेयी  जो  दौर  सिल्ली-
 यान  जो  ने  कहा  है  ।  हमे  इस  बात  पर  बड़ी
 गम्भीरता  से  विचार  करना  चाहिये  |  सरकार
 केल जिया हो  उके  विरूद्ध  विद्रोह  करे  तो  प्रति
 चरण  ञ्  जाता  है  |  विद्यार्थी  उपद्रव  करे,
 हिंसात्मक  घटनायें  हों,  हडताल  हो,  तो
 बात  कुछ  समझ  में  अ।  सकता  है,  लेकिन  जिन
 को  सर्वोच्च  उत्तरदायित्व  है---शान्ति  व्यवस्था
 कौयेमे  रखना,  भ्रगुफ्तंसंत  में  रहना,  यदि  थे
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 ही  अपने  परम-कर्तव्य  से  विपक्ष  हो  लायें,
 तो  राज्य  सरकार  का  शासन  चलना  हरसंभव

 हो  जाता  है  ।  जब  रखवाले  ही  खेत  की  फसल
 को  बरबाद  करे  तो  क्या  बच  सकता  है  1  मैं  तो

 यह  कहूँगा  की  इसके  पीछे  भ्रांत रिक  कौर  वाहुल
 शक्तियों  का  हाथ  है,  जैसा  की  माननीय  गृह
 मंत्री  जी  ने  भी  कहा  है  ---कुछ  ऐसी  शक्तियां
 थी,  जिन्होंने  मिल  कर  यह  3  [द्रव  कराया
 विद्यार्थी  परिषद  और  पुलिस  परिषद  ने  एक  साथ
 मिल  कर  लखनऊ  में  यह  कार्यवाही  की,  जिस
 से  पार  सम्पति  नष्ट  हुई---तब  फिर  वाजपेयी
 जी  कैसे  कह  सकते  है  कि  इस  में  किसी  ्य
 शक्ति  का  हाथ  नही  था।  यह  तो  वह  स्थिति
 है  कि  चोर  से  कहते  हैं  कि  चोरी  करो  और

 साध  से  कहते  हैं  वि जागते  रहो  ।  यह  कैसी
 अंसगत  बातें  हैं  |  यदि  इन  विकट  परिस्थितियों
 में  श्री  कमलापति  त्रिपाठी  त्याग-पत्र  नहीं
 देते,  तो  वें  शोर  मचाते,  लेकिन  जब  उन्होंने
 सही  कदम  उठाया  है  तो  भी  हल्ला  करते  है  1

 Ly

 विरोधी  दल  चुनाव  की  माग  करते  हैं  ।
 लेकिन  मै  एक  बात  आपको  तलाक़  -जब
 इन्दिरा  जी  झपने  निर्वाचित  क्षेत्र  या  राज्य
 के  प्राय  भो  का  दौरा  कर  रही  थी,  तो
 माननीय  अटल  बिहारी  वाजपेयी  जी  विचलित

 हो  उठे  थे  कि  मान तोय  इन्दिरा  जी  प्रक्तूबर
 में  ही  चुनाव  कराना  चाहती  है।  उन  को  चिन्ता
 थी  कि  उत्तर  प्रदेश  मे  चुनाव  हुआ  तो  वे  बुरी
 तरह  से  पराजित  होगें  ।  अन्य  विरोधी  दलों
 की  भी  वही  हालत  होगी  ।

 पुलिस  कैंचियाँ  में  जो  भ्र सतोष  था
 उस  को  समय  रहते  दूर  किया  जा  सकता  था
 यदि  do  कमलापति  त्रिपाठी  &  गाधी गा दी
 होने  के  नाते  सच्चाई  से  उत्तरदायित्व : की |
 मंजूर  किया  तो  1... द  राज्य  सरकार  के  मह्व
 पत्नी,  पुलिस  उच्च  कलिहारी,  गह  मती
 इस  भयानक  काष्ड  के  लिये  दोषी  नहीं  हैं  I

 ve  राष्ट्रपति  शासन  से  उच्च  पद  दिया
 गया  कौर  वह  पुलिस  से  सुधार  करेंगे  |... |
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 राय  में  यह  बात  बिल्कुल  ठीक  नही  है  |  जो

 अधिकारी  इसके  लिए  ज़िम्मेदार  है,  उन्हें
 उन  पदो  से  हटा  कर  जाच  होनी  चाहिये  ।
 मैं  यह  बात  यहा  स्पष्ट  कर  देना  चाहता  हूं  कि

 इस  भयानक  काड  को  सूचना  पहले  से  ही  थी,

 परन्तु  उन्होने  कर्तव्य  नही  निभाया  ।  पुलिस
 में  कुछ  ऐसे  डी०  राज  जी०  बनाये  गये,
 जो  जूनियर  थे  ।  लखनऊ  मे  इस  से  भ्रफसरो
 में  काफ़ी  भ्र सतोष  था।  लखनऊ  के  जो  डी०

 श्राप  जी०  थे,  वह  भो  एक  जूनियर  आदि-
 सर  थे,  इने  सब  बातो  से  भ्र सतोष  फैला  ।  हमें
 एक  और  चीज़  की  तरफ  भी  ध्यान  देना  है

 पहले  जो  पुलिस  के  सिपाही  होते  थे,  बे  पढें
 लिखे  नही  होते  थे,  केवल  दस्तखत  करना
 जानते  थे,  इसलिए  उसको  अफसरो  के  घरा  मे
 भैस  पालने,  उस  का  गोबर  उठाने,  असीरों  के
 घरो  में  काम  करने  में  कोई  हिचक  नहीं  होत
 थी,  लेकिन  राज  का  पुलिस  का  सिपाही
 इधर  पास  है,  बी०  ए०  पास  है  आज  वह
 शिक्षा  संस्थाओं  से  निकल  कर  बाहर  पाया
 है.  इसलिए  पशु भो  का  गोबर  उठाने
 को  तैयार  नहीं  है।  ऐसी  स्थिति  से
 जब  तक  की  सुधार  नही  होता
 है,  जब  तक  सिपाहियो  को  भत्ते,  वेतन  क्रम
 तथा  अरन्य  सुविधाघरों  मे  सुधार  नही  होता  है
 तब  तक  अ्रच्छी  तरह  से  काम  नही  चलेगा।  में
 कहना  चाहता  हू  कि  केन्द्रीय  सरकार  उन्हीं
 अफसरों  के  द्वारा  पुलिस  का  संगठन  कराना

 चाहती  ह  जां  उस  के  लिए  मेदार  है  ।
 जो  चीफ  सेक्रेट्री  इस  के  लिए  जिम्मेदार  थ॑

 उन्ही  को  मुख्य  ऐडवाइज्र  बनाया  गया  है
 ऐसे  ही  दूसर  अ्रफसरों  को  बनाया  गया  ह  मरा
 निवेदन  हूं  कि  ऐस  भ्रफसरो  को  तुरन्त  हटा  कर
 आप  केन्द्र  के  झ्रच्छे  अफसरों  को  वहा  भेजे  कौर
 उनके  द्वारा  प्रदेश  का शासन  चलायें  ।  भेरी  यह

 भी  माय  है  कि  केन्द्रीय  सरकार  पुलिस  की

 मागो  पर  सहानुभुतिपुर्वके  विचार  करे  ताकि

 उनमें  सुधार  हो  ।

 AUGUST  8,  4४73
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 एक  बात  आागनीय एस० एस०  एम०  बनर्जी ने
 कही  कि  बिडला  जी  को  सस्ती  बिजली  दी
 जाती है।  मैं  उन  से  पूछना  चाहता  हु  कि  संविद
 सरकार  मे  बाप  की  पार्टी  भी शामिल  थी,  उस
 ने  भी  उन  को  उसी  दर  पर  बिजली  दी  t  तब
 आप  ने  उस  को  क्‍यों  नहीं  कराया  ?

 दूसरी  बात  उन्होने  यह  कही  को  सरकारी
 कर्मचारियों  के  जो  नेता,  हों  पी  एन०
 शुक्ल  है,  उन  को  क्यो  गिरफ्तार  किया  ?  मैं
 कहता  हू  कि  मुख्य  मंत्री  श्री  कमलापति  त्रिपाठी
 की  भय कर  भूल  थी  जो  उन्हे  पुन  नियुक्त
 किया  उन्हें  कभी  भी  पुनर्नियुक्त  नही  करना
 चाहिये  था  ।  माननीय  वाजपेयी  जी  ने  कहा
 कि  उत्तर  प्रदेश  मे  जल्दी  चुनाव  होन।  चाहिये।
 मेरा  निवेदन  है  कि  जब  निश्चित  क्षेत्नों  का
 डीलिमिटेशन  हो  रहा  है  उस  से  पहले  चुनाव  कैसे
 हो  सकता  है”  मेरा  गृह  मंत्री  जी  से  निवेदन  है  कि
 हमे  वहा  लोकप्रिय  सरकार  तुरन्त  बनानी  चाहिये

 जरगर  ऐसा  नही  करते  है  तो  विधान  सभा
 को  भग  कर  देना  चाहिये  ।  यहाँ  मझे  कहना  है।

 नी  महकी  राज  सनी  (देहरादून)
 उपाध्यक्ष  महोदय  यह  तो  सत्य  वैयि  उत्तर
 प्रदेश  के चीफ  मिनिस्टर  ने  त्याग  पत्न  दिया  है
 उन  की  सरकार  को  हटाया  नहीं  गया  है
 बल्कि  प्रदेश  की  विषम  स्थिति  का  देखते  हुए
 केन्द्र  ने  ठीक  टी  समझा  और  मुख्य  स्त्री  ने  भी
 ठीक  ही  समझ।  को  इस  समय  त्याग  पत्र  दें  और
 यहा  पर  राष्ट्रपति  शासत  लागू  हो।  चैकित  जन-
 तब्  का  जास  ढा  है  श्लोक  जीतकर  सब  स॑  अच्छी
 शा  जे  द्वतीय  *  a7  7  ए  जब
 या  तानाशाही  हा  ता  वह  गम्भीर  स्थिति  हो
 जाती  हे  ।  ललित  शासन  करने  वाली  पार्टी  कौर
 विरोधी  पार्थिया ,  दोनो  का  ही  दायरा  देताहै
 जीतकर  को  चलाना,  और  इसी  आधार  पर
 जलस्तर  चला  करता  है  कौर  जनता  सिद्वान्त
 तथा  नैतिकता  पर  आधारित  होता  है  जिस  के
 बिना  जीतकर  या  लोकतंत्र  फेल  हो  जाता  3  t
 सारे  देश  में,  उतर  प्रदेश  में  ही  नहीं,  वातावरण
 जनता  के  प्रतिकूल  हो  रहा  है  ।  जीतकर  का
 हिसा  से  मेज  नहीं  है  1  राज  विधान  सिद्धों
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 शौर  लोक  सभा  में  यह  स्थिति  देखने  को  मिलती
 है  कि  रचनात्मक  बहस  में  जितना  समय
 जाता  है  उस  के  अ्रधिक  समय  लोक  शोक,
 टोका  टाकी  हुल्लड़बाजी  में  चला  जाता  है  ।
 अच्छे  तके,  ऊचा  ज्ञान,  नीति  कानून  और
 नियम  मधुर  भाषा  में  प्रकट  करना  जनता
 की  शोभा  और  उस  की  नाव  को  पक्का  करता
 है।  इस  के  उलटे  जब  देश  की  चुनी  हुई  विधान
 सभा धो  मे,  लोक  सभा  मे  आचरण  होने  लगे
 तो  उस  का  परिणाम  राष्ट्रपति  शासन  ही  होता
 है,  राजन  ही  होता  है।  इसलिए  गम्भीरता-

 पूवे  हमे  सोचना  है  ,  राजनीतिक  दलों  को
 सोचना  है  राजनीतिक  पाटियों  को  सोचना

 है  जो  जनता  मे  विश्वास  करती  है  |  हो  सकता

 है  कि  कुछ  व्यक्ति  या  कुछ  पाटिया  जनता
 में  भारत  म॑  विश्वास  करती  हो  लेकिन  बाहर
 जिनके  बे  जैसे  चाटे  है  वहा  जनता  नही  चलता,
 उस  की  तरफ  देखती  भी  नहीं  है

 उत्तर  प्रदेश  उन  प्रान्तों  मे  ह ैजिस  ने  देश
 को  तीन  प्रधान  मंत्री  दिये,  जहा  न  सिर्फ
 सरकारी  पार्टी,  बीवी  विरोधी  पाया  के  महान
 नेता  हुए  है,  और  आज  भो  है,  लेकिन  -तना
 होठ  हुए  भी  काग्रस  वा  राज  भी  रहा  है  और
 सब्जी  सरकार  का  भी  राज्य  रहा  है,  और
 महान  नेता  थी  हुए  है,  फिर  वी  उतर  प्रदश
 पिछड़ा  हुआ  है,  गरीब  है,  उत्तर  प्रदेश  मे
 ग्नू  पा होन ता  है,  विद्यार्थियों  मे  है,  मजदूरी
 में  है।  उत्तर  प्रदेश  की  स्थिति  में  भ्रष्टाचार
 करता  हुआ ८  सामने  भी  स्वीकार  फिया हैं
 इस  सदन  म॑  कि  आज  प्रदेश  और  देश  मे  ऐसी
 स्थिति  है  कि  कोई  भी  काम  बगैर  लए  दिये

 नही  होता  i  बिना  कुछ  लिये  दिये  एक  क्राइम

 एक  मेज  से  दूसरी  मेज  तक  नहीं  बिकता।

 यह  स्थिति  उत्तर  प्रदेश  पर  भो  लागू  होती  है
 और  सडक  पर  चलन  वाला  साधारण  श्रादभी

 कहता  है  कि  इस  देश  मे  कोई  सरकार  नही  है।

 28.33  hrs.
 [Dr,  ‘SARADISH:  Roy  in  the  Chair.]

 इस  प्रदेश  में  बडी  विषम  स्थिति  पैदा  हो
 थई  है,  सूखा  पढ़  गया,  विकास  की  जो  रोज-

 Presidente  है... ड
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 जायें  चल  रही  है  वे  केवल  कागज़  पर  ही  चल

 रही  है  भ्रष्टाचारी  कर्मचारी  ठेकेदारों  से
 मिल  कर  सरकार  का  रुपया  हडप  जाया
 करते  हैं  ।  इस  हालत  में  देश  की  स्थिति  में

 सुधार  लाने  के  लिए  :967  मे  जनता  ने  सोचा
 कि  शायद  कांग्रेस  का  कोई  विकल्प  हो,  और
 जनता  ने  दूसरे  दलो  की  सरकार  बनाई  जैसी  कि

 कहावत  है  कि  कही  की  ईंट  कही  का  रोडा,

 भानुमती  ने  कुनबा  जोडा  ।  उस  आधार  पर

 यहा  भी  सरकार  बनी  |  उस  सरकार  ने  जनता
 की  नीव  को  तोडने  की  कोशिश  की  ।  मिड  टर्म
 पोल  जो  हा  उस  के  भ्रन्दर  गरीब  बोटो,

 हरिजन  भूमिहीनों  के  चोट  देने  के  भ्रधिकार
 का  छीन  लिया  गया,  उन  के  सामने  डडा
 श्र  गया  और  म्‌जफ्फरनगर  के  अन्दर  शामिली
 के  जो  अच्छे  काग्रेस  के  कार्य  कर्त्ता  थे,  श्री  लेख
 चन्द  जी,  उस  का  मर्डर  पर  दिया  गया  t

 मुज़फ्फरनगर  कौर  मेरठ  के  अन्दर  बडे  के  बल
 पर  मुजफ्फरनगर  मे  शझ्राठो  सीट  बी०  के  ०  डी०
 ने  प्राप्त  कर  ली और  मेरठ  के  भ्रन्दर  8,  30
 सीटें  ले  ली  ।  लेकिन  जब  जनता  को  गुस्सा  जगा
 तो  उस  ने  97)  के  इलेक्शन  में  उन  के  सब  से
 बड़  दवता  चौधरी  चरण  सिह  को  मुज़फ्फरनगर
 मे  चारो  खाने  चित  गिराया।

 सत्ताधारी  दल  ने  उत्तर  प्रदेश  के  अन्दर
 जो  राष्ट्रपति  शासन  लागू  किया  वह  किसी  शौक
 से  नही  किया,  बल्कि  मजबूरी  मे  कौर  एकमात्र
 इलाज  समझ  कर  क्या  ।  लेकिन  मै  गृह  मनी
 जी  का  ध्यान  आवंटित  करना  चाहता  हु  कि

 राष्ट्रपति  शासन  इसलिए  लाया  गया  था  कि

 एडमिनिस्ट्रेशन  को  टोन  शप  किया  जाएगा
 झर  क्रप्शन  को  दूर  किया  जाएगा  जिस
 से  जनता  के  हित  की  योजनायें  पूरी  हो  सकें  ।
 लेकिन  गल्ला  वसूली  के  बारे  मे  ही  लीजिये  किस
 तरीके  से  उत्तर  प्रदेश  की  ब्यूरोक्रेसी  ने  गल्ले
 की  वसूली  को  फेल  करने  की  कोशिश  की  ।
 मैं  सहारनपुर  के  भ्रनुभव  के  आधार  पर  कहता
 हू  कि  जब  सरकार  ने  अनुभव  किया  कि  किसान
 को  कम  पंसा  मिलता  है  तो  उन्हें  इसैंटिय  दिया.
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 कि  किसानों  को  सीसेट,  खाद,  कपड़ा,
 और  चीनी  मिलेगी  t

 सरकारी  मशीनरी  ने  उस  आदेश  को
 उठा  कर  फेक  दिया  जिसमे  कहा  था  कि  ये

 सब  खोजें  खरीद-केवल  से  उपलब्ध  होंगी
 तब  देगे।  मैंने  फूड  एडवाइज़री  कमेटी,

 सहारनपुर  में  क्या  ह  दस  आदेश  को  आप
 क्यो  तोड़  रहे  है।  उन्होंने कहा  कि  यह्‌
 सम्भव  नहीं  है।  सम्भव  क्यों  नही  था?

 डी०एस०भझो०  के  अाफिस  से  चीनी  का  परमिट
 मिलता  है,  सीमेट  का  मिलता  है।  इसी
 तरह  से  बी०  डी०  को  के  दफ्तर  से  खाद
 का  मिलता  है।  इत  सारे  परमिट ों  को
 देने  के  लिए  दफ्तर  बाजों  को  पैसे  मिलते

 है,  अफसरों को  पैसे  मिलते  हैं।  जिन को
 परमिट  दिया  जाता  है  उनको  साठ  शाम
 कौर  दस  दस  बार  दुकानों  पर  दोड़ना  पड़ता

 है  लेकिन  सीमेंट  नहीं  मिलता  है।  फिर
 धाक  डेट  उनको  बदलवाना  पडती  है  ।  वे
 झगर  सहारनपुर  के  पूर्व  मे  -हे  हों  तो  उनको
 पब्लिक  षा  परमिट  दे  दिया  जाता  है  ।
 जनता  का  विकल्प  ब्यूरोक्रेसी  कभी  नहीं  हो
 सकती  है,  उस  जैसा  अच्छा  राज  नही  हो
 यह  नहीं  हो  सकता  है  ।  राष्ट्रपति  शासन
 जिस  उद्देश्य  से आपने  लागू  किया  है  उस

 उद्देश्य  को  प्राप्त  करने  की  श्राप  कोशिश
 करे  ओर  उस  हिसाब  से  वहा  पर  काम  होता
 चाहिये  ।  साथ  ही  साथ  इसकी  अवधि
 कम  से  कम  होती  चाहिये  ।  लोकप्रिय
 सरकार  वहा  जल्दी  से  जल्दी  बनने  चाहिये
 सभी  साथी  इनको  मानते  है  ओर  मे  भी  मानता

 हूं  कि  जनता तिक  शासन  पद्धति  राष्ट्रपति
 शासन  से  अच्छी  होती  है।  एम  होते  हुए  भी
 जिन  विषम  परिस्थियों  के  वा  राष्ट्रपति
 शासन  लागू  किया  गया है,  उपस्थ"  में  स्वागत
 करता  हू  t

 च्श्ों  नामेश़्वर  हिन्दी  (मछली शहर)'

 गृह  मंत्री  शी  मे  जो  संकल्प  प्रातृद  किला  है
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 हम  उसका  समर्थन  करता  हैं।  में.  जपते
 साथियों  के  इस  मत  से  पूर्णतया  सहमत  हूं  कि
 उत्तर  प्रदेश  में  छात्र  आन्दोलन,  खास  सौर
 से  लखनऊ  विश्वविद्यालय  के  छात्रों  का  प्रांतो-
 न,  ची  ए०  सी०  की  घटता,  पुलिस  वालों
 का  द...  और  उसके  साथ  साथ  सरकारी
 कर्मचारियों  की  जो  गतिविधियां  चल  रही
 थी  शौर  उन  गतिविधियों  के  पीछे  विरोधी
 दल  वालों  हा  जो  हाथ  था,  जो  वे  चडपंत्र
 रच  रहे  थे,  उन  सब  को  देखते हुए  इसके  सिया
 कोई  चारा  नहीं  था  फि  राष्ट्रपति  शासम

 लागू  किया  जाने  *

 मैं  समझता  हू  के  उत्तर  प्रदेश  मे  पंडित
 कमला  पति  बिपाशा'  के  नेतृत्व  मे  जो  उपकार
 बनी  और  जिस  ने  26  महीने  काम  किस्म
 उसने  इस  अल् पद गल  मे  प्रान्त  के  विकास
 की  दृष्टि  से  जितना  काम  किया  उसको
 किसी  भी  दृष्टि  1  नहीं  कहा  जा  सकता

 है।  मैं  भी  वहा  शी  विधान  सवो  से
 सम्बन्धित  रहा  हु  बोर मैं  'बतलाता  चाहता
 हूँ  कि  पिछले  दास  वर्षों  उत  नाम

 नही  हुआ  जितना  उनकी  सरदार  कार
 दिखाया।  मै  उदाहरण  देना  ॥हता

 हू।  पिछले  सात  डेरा  के  निर्माण  रही
 केवल  i7  vers  कया  खर्चे  ि  गया
 है।  इतना  बड़ा  3  'ण  उत्तर  प्रदेश  है.  न
 फिर  भी  बहा 1.  तर्कों  का  भ्रम  या।
 अब  वहा  के  लोग  मीरासे  महू  ने
 लग  गए  थे  कि  ह  र॑  यहा  भी  कुछ.  कणी
 काफी  हो  रहा है 1  6(900R  व  वाव
 सभाओं  के  चुनर”  दुए  थे।  उस  बाद
 से  नही  हुए  थे  औ  तकों  स्थगित  ी  1016
 गया  था।  क्षेत्र  समितियों  के  3  नवों
 को  स्थगित  कर  दिया  गया  था।  ला
 परिषदें  कलेक्टर  i  अधीन  कर  ३'  गई
 थी।  ये  सारेजा  काम  रुके  हुए  थे  हको
 उन्होंने  -चालू  सियासत"  सेंधिये  की  स  जार
 भी  वहा  कई  बार  बतों  जिसे  में  कई  'ग्या
 आमिल  थी।  डसने  शारे  का।  1-३
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 किए  हुए  थे  ।  जोकि  कमलापति  ज़ियादा

 जी  की  सरकार  ते  उन  फोर्सों  को  पूरा  किया  |

 वहा  पर  बिजली  का  अभाव  था,  शिक्षा  के

 काम  मे  रुकावट  पड़ी  हुई  थी  ॥  एक-एक
 करते  उन्हों  काम  सं  किए  |  मैं  क्या-क्या
 गिनाए।  जितना  जाम  उन्होंने  किया  उस्वा
 इतिहास  सारी  होगा  और  जो  झ्ाफड़े  है
 वे  इस  बात  को  बताएंगे  कि  कितना  कह
 उस  सरकार  ने  किया।  उस  सरकार  की
 लोकप्रियता  में  किसी  प्रकार  की  बनो  नहीं
 थी।  लेकिन  जिस  तरह  को  परिस्थितियाँ
 पैदा  की जा  रही  थी,  मै  श्री  रामधन की
 बात  से  सहमत  हू,  1 ह  पशुपति  नाथ  सुकून
 जो  राज्य  कर्मचारियों  के  नेता  बन  गए  थे
 और  जिनको  निकाल  दिया  गया  था,  उनको

 दुबारा  सरकारी  नौकरी  में  लेना  एक  गलती
 थी  जो  श्री  कमलापति  त्रिपाठी  जी  ने
 की  ।  उन्होंने  फिर  सरकारी  कर्मचारियों

 के  साथ  मिल  करके  ऐसा  वातावरण  बना
 दिया  था  जैसे  कोई  सरकार  है  ही  नही  और
 जैसे  कोई  बार खाता  चल  रहा  हो  जिस  में
 जो  चाहे  कौर  जिस  तरह  चाहे  मनमानी
 कर  सकता  है  और  कुछ  थोडे  से  जो  मिनिस्टर

 होत ेहैं  बही  सरकार  को  चलाने के  लिए
 जिम्मेदार  हैं।  उनके  काम  से  बाधा  डाली

 जाए  और  किसी  तरह  से  शासन  को  चलने
 न  दिया  जाएं।  सरकारी  कर्मचारियों
 का  वेतन  बढ़ते  जाने  के  कारण  देश  उस
 बोझ  को  प्रभुत्व  कर  रहा  है,  उससे बह
 पीड़ित  है  भोर  तबाह  हुआ  है।  जब  वेतन

 बढ़ाने  की  बात  होती  है  तो  हम  भूत  जाते
 है  अपनी  करीब  जनता  को  जिसकी  आमदनी

 25-30  रुपये  महीना  भी  नहीं है,  कितने
 ही  लोग  राज  ्  भूल  नमे  हैं  भौर  सब  से

 पहले  हमको  उत्तरी  आर्थिक  स्थिति  को

 सुधारना  चाहिये  ।  विशाल  सख्या में  किसान
 जो  रात  दिन  मेहनत  करके  लेती  करता  है
 उसके  हितों  की  परवाह न  करते  हुए  सरकारी
 कर्मचारियों की  यह  मनोवृत्ति  हो  गई  है  हि

 रहे  द्र,  (Res.

 वे  ग्रसित  वेतनों  की  मग  करते  जाएं।
 वेतन  बढ़ान ेका  नतीजा  यह  होता  है  कि
 महंगाई  बढ़ती  है  और थे  फिर  प्रायोजन
 करते  है।  इस  पर  सरकार  को  गम्भीरता
 से  विचार  करना  चाहिये।  बहा  पर  ऐसी'
 परिस्थिति  पैदा  कर  दी  गई  जिससे  शासन
 किसी  तरह  न  चलने  पाए।  उसमे  भी
 समाजवादी  'विचारधारा  वालो  थे,  मार्श्सिस्ट

 क्यू  निकट  पार्टी  वाला  ने  भीतर  ही  भीतर
 षडयत  किया  कि  किसी  तरह  से  भी  उत्तर
 प्रदेश  वात  शासन  चलने  न  पाए,  सरकार
 बदनाम  हो  जाए।  974  से  वहा  चुनाव
 होने  वाला  या।  पंडित  कमलापति  त्रिपाठी
 ने  सारी  परिस्थितयों  स  मजबूर  हो  कर
 राज्यपाल  को  भ्र पना  त्यागपत्र  दया  और
 राज्यपाल  ने  उनकी  बातो  को  ध्यान  मे  पूछते

 हुए  और  इस  बात  का  भी  ध्यान  में  रखते

 हुए  कि  उस  पार्टी  का  जिसका  बहुत  बड़ा

 बहुमत  है,  रि रि थितियों  से  मजबूर  हो  कर
 सरकार  चलाने  में  प्रगति  असमर्थता  प्रकट
 की  है,  राष्ट्रपति  को  यह  सलाह  दी  कि

 राष्ट्रपति  शासन  वहा  लागू  कर  दिया  जाए।
 मैं  जानना  चाहता  हु  कि  ऐसी  हालत  मे

 राष्ट्रपति  शासन  लागू  करने  के  सिवा
 केन्द्रीय  सरकार  वे  पात  शौर  कौन  सा  रास्ता
 था  ?  चूंकि  नहीं  था,  इसलिए  मैं
 उस  का  समर्थन  कर  रहा  हू।

 मैं  मानता  हू  वि  राष्ट्रपति  शासन  लागू
 होने  के  बाद  स्थिति  मे  काफी  सुधार  हुआ  है  ।
 छात्रों  का  प्रन्दोलन  जिसको  विरोधी  पार्टी
 काले  हवा  दे  रहे  थे,  उनको सा  रहे  थे,  झन

 कही  दिखाई,नही  पड़ता  है।  पी०  शु  सी9
 तथा  पुलिस  के  आन्दोलन  की  भूमिका  सारी
 समाप्त  हो  चुकी  है।  विशेष  स्प  से  जो
 ज़िम्मेदार  लोग  है  उनको  अभी  ठिकाने

 नही  लगाया  गया  है।  में  समझता हु  कि  इस
 काम  में  जल्दी  की  जाए  शौर  साथ  ही  साथ

 राष्ट्रपति शासन  को  जल्दी  से  जल्दी  समाप्त
 करके  बं  लोकप्रिय  सरकार  की  स्थापना
 करने  का  ग्रास  किया  जायें  ।
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 [  श्री  नागेश्वर  द्विवेदी  ]

 हमारे  परास्त  मे  सुखे  के  कारण  विषम
 स्थिति  पैदा  हो  गई  है  ।  यह  स्थिति  23
 अभावग्रस्त  जिलों  में  पैदा  हुई  हैं  जो  हमेशा

 से  भ्र भाव ग्रस्त  रहे  है।  वहा  जिस  तरह  गल्ले
 का  प्रबन्ध  हुआ  है  वह  संतोषजनक  नहीं  कहा
 जा  सकता  है।  राष्ट्रपति  का  आदेश  लागू
 हुआ  है  कि  उन  जिलों  में  गेहूं  इधर  से  उधर  करा
 जा  सकता  है।  इस#ा  परिणाम  यह  हुआ है  कि
 इन  23  अभावग्रस्त  जिलों  का  भी  गेहूं  बिहार
 और  नेपाल  की  मार्फत  राज  चीन  जा  रहा  है  }

 शस  मामले  में  सरकार  को  सावधानी  बरतनी

 जरिए।  हमारे  देश  में  वैसे  ही गल्‍ले  की  कमी

 है,  गेहूँ  की  रूमी  है,  चावल  की  कमी  है  t

 वहू  बाहर  त  आने  पाए  इसमें  पूरी  सकता
 बरत ही  जानी  चाहिए  वर्ना  हमारे  यहा  और
 भी  ज्यादा  कठिनाई  पैदा  होगी  ।

 सूखे  की  जिन  23  जिलों  में  स्थिति  है
 उन  में  से  बारह  जिलों  को  अभावग्रस्त  माना
 गया  है।  उन  में  हमारा  जौनपुर  rr  जिल।
 जो  चारों  तरफ  से  ग्न भाग ग्रस्त  जिलों  से
 घिरा  हुमा  है,  गाजीपुर,  आजमगढ़,
 मिर्जापुर,  इलाहाबाद,  प्रतापगढ़,  सुलतानपुर
 आदि  सब  को  शापने  अभावग्रस्त  घोषित  किया

 है  लेकिन  जौनपुर  को  नहीं  सिया।
 नखलिस्तान  की  तरह  उसको  छोड  दिया
 गया  है  और  कह  दि  गणा  है  कि  वह  अभाव-

 ग्रस्त  नही  है।  वह  सदा  से  रहा  है  ।  सूखा
 वहां  लगातार  पडता  रहा  है।  97lF  बाढ  से

 वहां  तबाही  हुई  7  पिछले  साल  सूखा  था
 शौर  उससे  वह  परेशान  रहा  ।  इस  साल  भी

 वह  अभावग्रस्त  है।  में  समझता  हूं  कि  उसको

 ऐसा  घोषित  न  करके  सरकारी  कर्मचारियों
 ने  कही  गलती  की  है।  इसको  थुषारा
 जाए।  जौनपुर  में  शहर  वालों  को  भी  राज
 राशन  नही  दिया  जा  रहा  है।  वहा  के  लोग
 परेशान  हैं।  गांवों  में  भी  सरकारी  राशन
 की  दुकानों  गल्ला  देना  चाहिए  t
 लेकिन  न  गेहूं,  न  मोटा  अनाज  आदि  वहां
 दिया  जा  रहा  है  |  इस  शोर  गृह  मंत्री  जी
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 कौर  सरकार  ध्यान  दे,  यह  मेरी  प्रार्थना
 है।

 ॉ  हरि  सिंह  (खुर्जा:  सभापति

 महोदय,  भारत  की  कुछ  विरोधी  पार्थियों
 ने  तोड़फोड़  और  केसों  का  पालिटिक्स
 चला  कर,  उत्तर  प्रदेश  को  उस  का  केन्द्र
 बना  कर,  पी०  ए०  सी०  कौर  विद्यार्थीयों
 का  गठबंधन  कर  के,  इंजीनियरों  की

 हड़ताल  करा  कर  और  सरकारी  कर्मचारियों
 को  उकसा  भड़  हा  व  फैसला  कौर  बहा  कर
 देश  में  प्रजातंत  को  खत्म  करने  का  जो  एक
 मंसूबा  बनाया  था,  उसको  तोड़ने  के  लिए
 केन्द्रीय  सरकार  ने  जिस  दूरदर्शिता,  दृढ़ता
 श्र  चतुराई  द]  सुबूत  दिया  और  उत्तर
 प्रदेश  में  राष्ट्रपति  शासन  लागू  कर  के  वहां
 एक  स्वस्थ  और  शान्ति  का  शासन  कायम  किया
 कौर  इस  प्रकार  से  देश  मे  प्रजापति  77  7  वाण
 उसके  लिए  केन्द्रीय  सरकार  व  गृह  मंत्नालय
 धन्यवाद  का  पात्र  है।  प्यार  केन्द्रीय  सरकार

 ने  यह सूझ-बूझ  नदिखाईहोती,  तो  मै  यकीन
 के  साथ  कह  सकता  हु,  हिन्दुस्तान  में  प्रजा-
 तब्  को  खत्म  करने  +त  विरोधी  पार्टियों  का

 मनसूबा  पूरा  हो  जाता  ।  इसलिए  मैं
 केन्द्रीय  सरकार  की  दूरदर्शिता  शरीर  सूझ-
 बूझ  कौर  बिगड़ती  हुई  अवस्था  पर  काबू
 पाने  की  दाद  देता  हू  ।

 माक्सिस्ट  कहते  है  कि  हम  भी

 हिन्दुस्तान  में  डेमोक्रेसी  चाहते  है,  लेकिन

 उन्होंने  उत्तर  प्रदेश  की  पी०  Yo  सी०  में

 विद्रोह  की  आग  को  भड़काया  और  उन
 लोगों  के  साथ  मिल  कर  बनारस  में  एक
 जलूस  निकाला  ।  मास्टर  प्रौढ़  जन-
 संधि  देश  में  गोली  बन्दूक  कौर  डे  के  बल  पर
 अपनी  सरकार  भौर  डिक्टेटरशिप  कायम
 करना  चाहते  हैं  ।  केंदिय  रार कार  की

 सूझ-बर्ष  की  वजह  से  उन  का  यह  स्वप्न  टूट
 गया  |
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 काँग्रेस  पार्टी  में  फ्येलैक्सिबिलिटी  का
 जो  गुण  है,  प्रजातंत्र  में  उसा  जो  यकीन
 हूँ,  उसी  के  कारण  उत्तर  प्रदेश  में  ग्रेस
 पार्टी  चीफ  मिनिस्टर  ने  अपनी  इच्छा  से
 पिधान'  सभा  में  झपना  बहुमत  रखते  हुए  भी
 प्रजात॑त्र  की  परम्परा  तथा  उच्च  ऑारदेश  को
 कायम  रखते  हुए  भ्र पना  इस्तीफा  दे  दिया  भौर

 वहां  पर  तभी  राष्ट्रपति  शासन  लागू  किया
 गया।  डेमोक्रेसी को  मज़बूत  करने  के  लिये
 उत्तर  अवेश  के  मुख्य  मंत्री  श्र  कांग्रेस  पार्टी
 ने  एक  ऐसी  मिसाल  पेश  की  है,  जो  कि

 दूसरी  पार्टियां  नहीं  पेश  कर  सकती  हैं  ।
 इसकी  तुलना  में  विरोधी  पार्टियों  के  चीफ
 मिनिस्टर,  श्री  टी०  एन०  सिंह,  आखिरे
 वक्‍त  तथा  पनी  कुर्सी  के  लिए  लड़ते  झगड़ते
 रहे  कौर  गाने  <  को  यह  कहने  के  लिये  विवश
 होना  पड़ा  कि  चला  वक्‍त  तक  इस्तीफा
 दे  दीजिए,  वर्ना  मैं  श्राप  को  बर्खास्त  कर

 दूंगा।  यह  कांग्रेस  पार्टी  का  ही  हौसला  हैं
 कि  वह  प्रजातंत्र  की  परम्पराओं  और  प्रिन्स-
 पिल्स  पर  चलते  हुए,  देश  में  जम्हूरियत  को
 कायम  रखने  के  लिए,  स्वय  ही  सत्ता  से

 हट  गई

 श्री  मधु  लिमये  की  पार्टी  सारे  देश  में
 डडा  चला  कर,  तोड़-फोड़  की  नीति
 अपना  कर,  प्रजाति  को  खत्म  करना
 चाहती  है  ।  पार्लियामेंट  की  एक  दिन  की
 बैठक'  पर  एक  मिनट  पर  ढाई  सौ  रुपया
 खर्च  होते  है।  शो  मधु  लिमये  अपने  को
 एक  बड़े  कास्टीट्यूशनलिस्ट  शौर  संवैधानिक
 विषयों  के  आनकर  बताते  हैं।  लेकिन  वह
 इस  देश  के  धन  को  इस  सदन  में  व्यर्थ  की  बातों
 में,  गपशप  में  भौर  “गुंडई”  जेसे  शब्दों  के
 अर्थ  निकलवाने  में  खर्च  करते  हैं,  जो
 प्रजातंत्र  शौर  देश  के  प्रति  एक  बड़ी  गैर-
 जिम्मेदारी  और  फिजूलखर्ची  है,  कौर
 एक  देशद्रोह  हैं  1

 ,  .
 पीरों  दिनों  की  भोर  से  कहा  जाता

 है  कि  उत्तर  प्रदेश  में  झा पोजीशन  लीडर  को
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 सरकार  बनाने  के  लिए  क्यों  नहीं  बुलाया
 गया  ।  श्री  चरण  तह  और  श्री  वाजपेयी
 आदि  विरोधी  दलों  के  नेता  लोग

 बड़ी  दौड़-धूप  करते  रहे  कि  डिस्कशन  की
 पालिसी  चला  कर  हम  किसी  तरह  संवाद
 की  सरकार  कालम  कर  ले  लेकिन  वें  श्रण्नी
 संख्या  में  एक  भी  विधायक  नहीं  बढ़ा  पाये  t
 लेकिन  47  सदस्यों  के  समर्थन  से  इन  लोगों
 की  सर  वर  कैसे  बनती  ?  और  झगर  बह
 बन  ह 16  जाती,  तत  वह  एक  दो  दिन  भी
 न  चल  पाती,  हाउस  श्राफ  वाइर्ज  की  तरह
 गिर  जाती  ।  उत्तर  प्रदेश  में  यह  तजुर्बा
 पहले  हो  चुका  है  !

 गिरन ेर  के  शासन-काल  में  केन्द्रीय  सरकार
 की  योजना  अनुसार  सरकार  ने  उत्तर  प्रदेश
 में  सैकड़ों  जखीरा बाजों,  काला  बाजार  करने
 वालो  कौर  तरह-तरह  के  मुनाफाखोरों  को

 पकड़ा  गया  हैं  भौर  राज्य  में  एक  बरच्छा
 वातावरण  स्थापित  किया  है  1  उसने  गल्‍ले
 के  वितरण  का  अच्छा  प्रबन्ध  करके  गल्‍ले  के

 संकट  को  दूर  किया  है  ।

 उत्तर  प्रदेश  में  गन्ने  की फसल  जाने  वाली

 है,  लेकिन  गन्ना  उत्पादन  करने  वाले  किसा  ऋ
 के  मन  में  इस  वक्‍त  दामों  के  बारे  में  बहुत
 ग्रा शंका  है  ।  इसलिए  केन्द्रीय  सरकार  की

 सूझ-बूझ  के  साथ  गन्ने  को  खरीदने  के  लिए
 नये  भावों  का  एलान  करना  चाहिए,  जिससे
 किसान  प्रसन्न  हों  और  उन  का  अपनी  मेहनत
 शौर  लागत  का  सही  दाम  मिल  सके  ।  इसलिये
 गन्ने  के  ऊचे  दाम  दर  सभा  से  निश्चित
 करके  घोषणा  करना  चाहिये  f

 मैं  यह  भी  कहना  चाहता  हूं  कि  सरकार  को
 उच्चतर  माध्यमिक  शिक्षा  तक  की  एजूकेशन
 का  राष्ट्रीयकरण  करना  चाहिए  शौर  उन  सब

 इंस्टीट्यूशन्स  को  झपने  हाथ  में  लेना  चाहिए  ।

 इस  के  बिना  शिक्षा  का  कोई  भी  काम  ठीक

 तरह  से  नहीं  चल  सकता  है  |  इसलिये  अच्छी
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 [जी  हरि  सिंह]
 शिक्षा  तथा  स्कूलों  कौर  इंटरमीडियट  कालेजों
 का  झण्डा  प्रबन्ध  रखने  के  लिये  इन्टर  तक
 के  संस्थानों  का  राष्ट्रीयकरण  करना  चाहिये  ।

 हमारे  नेता,  श्री  दीक्षित,  बहुत  सूझ-बूझ
 वाले  और  दूरदर्शी  हैं  मैं  उन  से  निवेदन
 करना  चाहूंगा  कि  उत्तर  प्रदेश  के  चीफ  सैक्रेटरी,
 जिन  को  दिल्‍ली  से  भेजा  गया  है,  शौर  डिपुटी
 सैक्रेटरी  (एपायंटमेंट्स)  का  सिंडीकेट  के
 नेताभों  के  साथ  घनिष्ट  रिश्ता  और  साठ-गांठ

 है  भौर  वे  लोग  सिडीकेट  की  जडों  को  मजबूत
 कर  रहे  हैं,  लेकिन  केन्द्रीय  सरकार  ऊंचे  झ्रादर्शों
 की  भूल-भुलैया  में  पडी  हुई  है  और  उनकी

 कुकृत्यों  से  बेखबर  है  बहू  भ्रसलियत  को

 पहचाने  ।  डिपुटी  सेक्रेटरी  (एपायंटमेंट्स)
 राज'  भी  रिश्वत  ले  लेकर  डिपुटियों  कौर
 एस०  डो०  एम्ज०  को  प्रोमोट  कर  रहे  हैं,
 अच्छे  स्टेशन  दे  रहे  हैं  शौर  बहुत  से  प्रति-
 कारियों  के  बारे  मे  बहुत  सी  शिकायतों  की
 इनक्वायरी  भी  चल  रही  थी  उन्हें  भी  बहाल
 किया  गया  है,  उन्हें  भ्रच्छे  स्थान  दिये  जा  रहे  हैं
 मैं  इस  तरफ  अपने  गृह  मंत्री  महोदय  का  ध्यान
 कि भेष  रूप  से  सोचना  चाहता  हूं  कि  वह
 इन  सारी  धांधलियों  और  अनियमितता दों  पर
 विशेष  ध्यान  रखे  t

 इन  अलफ़ाज़  के  साथ  मैं  झपने  बहुत
 थोड़े  से  समय  से  उत्तर  प्रदेश  में  सौरपत
 जी  के  कदम  का  स्वागत  करता  हूं  भोर  इस
 प्रस्ताव  का  समर्थन  करता  हूं  t

 MR.  CHAIRMAN:  The  hon,  Minis.
 ter  of  Parliamentary  Affairs  has  in-
 formed  me  that  all  parties  have
 agreed  to  continue  this  debate  yp  to
 7.5  pm.  and  thereafter  the  half-an-
 hour  discussion  will  be  taken  up.
 Now,  Shri  Painuli.

 SHRI  P.  G.  MAVALANKAR
 Ahmedabad):  Mr.  Chairman,  are
 you  going  to  call  some  of  ui?
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 SHRI  RBIRENDER  SINGH  RAO
 (Mahendragarh):  Nobody  from  the
 Opposition  has  been  called.

 SHRI  P.  G.  MAVALANKAR:  T  had
 sent  in  my  name  yesterday  and
 also  today.  We  have  been  waiting
 all  along  throughout  the  debate,  while
 others  make  speeches  and  go  away.
 Some  of  us  have  been  here  waiting
 for  the  whole  day,  but  we  have  not
 been  given  any  chance  to  apeak.

 MR.  CHAIRIAN:  The  debate  will
 continue  tomorrow.

 SHRI  P.  G.  MAVALANKAR:  Shri
 Raghu  Ramaiah  wanted  our  co-opera-
 tion.  But  what  kind  of  co-operation
 is  this?  The  Congress  Party  Members
 are  speaking  one  after  another.  We
 are  being  asked  also  not  to  raise  the
 question  of  quorum,

 I  had  sent  in  my  name  yesterday,
 and  I  had  sent  in  my  name  today
 also,  and  I  have  been  waiting  here
 throughout  the  day.  On  _  various
 occasions  we  find  that  we  who  are
 Independents  give  our  names,  but  we
 are  never  called,  because  those  with
 party  affiliations  speak  longer  than
 the  time  for  which  they  are  allowed,
 but  we  sit  here  for  the  whole  time,
 for  three  or  four  or  even  six  hours,
 and  at  the  end,  we  are  not  called
 because  there  is  no  more  time  left.
 I  want  to  ask  whether  this  is  parlia-
 mentary  democracy.

 SHRI  BIRENDER  SINGH  RAO:  If
 Shri  Raghu  Ramaiah  has  only  asked
 you  to  give  chances  to  members
 belonging  to  the  ruling  party,  then
 what  is  the  use  of  our  sitting  here?
 I  want  to  ask  whether  Independents
 have  no  place  here.  Party  Members
 have  been  called  and  they  have
 spoken,  but  we  have  not  had  a  chance
 to  speak.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K,  RAGHU
 RAMAIAH):  ह... ल  can  eall  him.  We
 heave  no  objection.
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 SHRI  BIRENDER  SINGH  RAO:  It
 is  your  duty  to  see  that  fair  treat-
 ment  is  meted  out  to  everybody.
 Otherwise,  why  should  I  come  here?

 MR.  CHAIRMAN:  I  have  already
 called  Shri  Painuli.  After  him,  I  call
 Shri  Mavalankar.

 39.00  hrs.

 eft  परिपूर्णाननन्‍्द स्कूली  (हरी-गढ़वाल  )  :
 सभापति  महोदय,  मैं  गृह  मंत्री  जी  द्वारा
 प्रस्तुत  उत्तर  प्रदेश  में  राष्ट्रपति  शासन  के
 संकल्प  के  समर्थन  में  खड़ा  हुमा  हूं  ।  यद्यपि
 जनप्रिय  सरकार  का  विकल्प  ब्यूरोक्रटिक
 रिजीम  या  नौकरशाही  शासन  से  नहीं  किया
 जा  सकता  ।  खास  तौर  से  जनतन्त्र  में  आस्था
 रखनेवाले  व्यक्ति  जनतन्त्र  की  सरकार  की
 भ्रपेक्षा  नौकरशाही  के  शासन  को  पसन्द  नही
 करेंगे  किन्तु  जिस  प्रकार  मनुष्य  के  जीवन  में
 ऐसा  समय  माता  है,  वह  बीमार  होता  है
 तो  उसे  कड़वी  दवा  भी  पीनी  पड़ती  है,
 आवश्यकता  होती  है  तो  सर्जिकल  आपरेशन
 भी  करना  पड़ता  है,  इसी  प्रकार  से
 जब  हमारे  सामाजिक  कौर  प्रशासनिक
 ढांचे  मे  ऐसी  स्थिति  जाती  है  तत्र  हम  को
 अपनी  इच्छा  के  विपरीत  भी  ऐसे  कदम
 उठाने  पड़  सकते  हैं  जो  हम  स्वैप  मही  चाहते
 हों  ।  फिर  भी  उत्तर  प्रदेश  में  राष्ट्रपति
 शासन  कायम  हुआ,  यह  एक  कठोर  सत्य  है।

 सभापति  जी,  यह  पहला  मौका  नहीं
 है  कि  उत्तर  प्रदेश  मे  राष्ट्रपति  शासन

 हुआ  हो  जहां तक  जानता  है  फरवरी,
 968  से  लेकर  शब  तक  करीब  चार  बार

 राष्ट्रपति  शासन  उत्तर  प्रदेश  मे  हो  चुका  है
 कौर  जिन  परिस्थितियों  मे  राष्ट्रपति
 शायरी  इस  समय  कायम  हुआथा--  यह  सभी
 समझदार  व्यक्ति  स्वीकार  करेंगे--पी  To
 सी०  की  घटता  या  प्राय  कारण  --ऐसी  बाते
 नहीं  थी  कि  स्थिति  काबू  में  नहीं  थी  ।
 स्वयं  मुख्य  मंत्री  जी  ने  भी  इस  बात  को

 337  LS—13,
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 स्वीकार  किया  है  कौर  राज्यपाल  महोदय
 ने  भी  स्वीकार  किया  है  और  उस  के  लिये
 केवल  ल्रिपाठी  मंत्रिमंडल  को  हीं  दोष

 नही  दिया  जा  सकता है  1  बल्कि  मंत्रीमंडल
 पर  हमा रे  विरोधी  दल  के  लोगों  ने  भ्रष्टाचार
 के  आरोप  लगाये,  उनसे  त्याग-पत्र  की

 मांग  की  थी,  ऐसे  समय  में  त्रिपाठी  जी  ने

 झपने  मंत्रिपरिषद  के  सदस्यों  की  समस्त

 प्रच्छाइपों  और  बुराइयों  को,  उसके  दोषों
 को  अपने  ऊपर  भोग  कर  दल  के  नेता  की

 हैसियत  से  मंत्रिमंडल  से  हटाने  की  अपेक्षा
 मंत्रिमंडल  का  त्याग पत्न  देता  स्वीकार  किया  |
 त्विपाठी  जी  का  त्याग पत्न  उनकी  गरिमा;  उनके

 बड़प्पन  शौर  लोक  तंत्र  को  सर्वोच्च  परभ्पराशों
 के  प्रति  उनके  सम्मान  का  परिचायक
 समझा  जायगा  |

 विपाशा  सरकार  के  विरुद्ध  इन  विरोधी
 पार्टियों  की  अकर्मण्यता  तथा  श्रप्टाचार  की
 शिकायते  थी  ।  लेकिन  मैं  निवेदन  करना  चाहता
 हूँ  कि  जो  भी  बुराइयां  उस  समय  मौजूद  थी,
 वे  विरासत  के  रूप  मे  उन्हें  पहले  से  मिली  थी।
 क्या  यह  सही  नहीं  है  कि  जब  श्री  सिटी

 गुप्ता  उत्तर  प्रदेश  के  मुख्य  मंत्री  बने,  जब
 चौधरी  चरण  माह  संवाद  सरकार  के  मुख्य
 स्त्री  बने,  जब  श्री  टी०  एन०  सिंह  संवाद
 सरकार  के  मुख्य  मंत्री  बने,  उस  समय  भी  यह
 भ्रष्टाचार  और  अकर्मण्यता  वहां  कायम  थी,
 क्या  उस  समय  भी  प्रशासन  शिथिल  नही  था  ?

 विरोधी  गो  के  लोग  जो  बड़े  जोर  से  कांग्रेस
 सरकार  की  आलोचना  करते  रहे  है,  क्या  वह
 नही  जानते  --जिस  समय  संवाद  सरकार  उत्तर
 प्रदेश  में  थी,  उस  समय  कुछ  विरोधी  दलो  के
 लोग  भी  उसमे  राणीदान  थे  और  उस  प्रश्नकाल
 में  जितना  'भ्रष्टाचार  और  कुशासन  उत्तर
 प्रदेश  में  था,  उतना  शायद  उत्तर  प्रदेश  मे  कभी

 नही  रहा ।

 पी०  ए०  री०  काण्ड  की  छाप  लोगों  ने
 चर्चा  11६  हे  ।  में  यह  बतलाना  चाहता  हूं  कि

 पुलिस  के  जवानों  की  शिकायतें  कोई  सई  शिका-
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 यत  नही  हैं।  0  वर्ष  पूर्व  श्री  अ्रजितप्रसाद  जैन
 की  प्रत्यक्षता  मे  जो  पुलिस  कमीशन  गठित  हुआ
 था,  उसने  जो  सिफारिश  प्रस्तुत  की  थी,  दत्त  को
 कमल  मे  न  लाने  के  लिये  कमलापति  त्रिपाठी
 का  मंत्रिमंडल  जिम्मेदार  है,  तो  उससे  ज्यादा
 जिम्मेदार  वे  मिसाइल  रहे  है  जो  कमलापति
 त्रिपाठी  से  पहले  उत्तर  प्रदेश  मे  शासनारूढ

 रहे  हैं,  चाहे  वे  श्री  सी०  वी०  गुप्ता  हो,  चौधरी
 चरण  सिह  हो,  श्री  टी०  एन ०  सिह  हो  या  कोई
 झर  हो

 एक  बात  और  निवेदन  करना  चाहता  हु--
 हमारे  कुछ  विरोधी  साथी  जो  पहले  तो  कहते
 थे  कि  कमलापति  त्रिपाठी  की  सरकार  इस्तीफा
 दे,  उत्तर  प्रदेश  मे  राष्ट्रपति  शासन  हो,  आज
 ये  ठीक  उसी  के  विरुद्ध  अपनी  बात  कहने  लगे

 हैं।  मेरी  स्मृति  बहुत  ग्रसित  तेज़  नही  है,  किन्तु
 इतनी  विस्मृति  भी  नहीं  है--राष्ट्रपति  शासन

 लागू  करने  के  लिये  श्रद्धेय  श्री  आचार्य  कृपलानी
 जी  ने  एक  प्रेस  वक्‍तव्य  मे  4  दिन  पूर्व  कहा
 आ--

 There  is  yet  time  for  unposition  of
 should

 U.P,  be  treated  differently  from  other
 President’s  rule  there,  why

 States

 चौधरी  चरण  सिह  और  श्री  सी०  बी०  गुप्ता
 मई  मे  उत्तर  प्रदेश  विधान  सभा  मे  क्रिया
 मंत्रिमंडल  के  इस्तीफे  की  माग  करते  रहे  कौर
 सदन  के  बाहर  जार्ज  फर्नान्डिज  शरीर  दूसरे
 विरोधी  दलो  के  लोग  भी  त्रिपाठी  मंत्रिमंडल
 के  इस्तीफे  की  मांग  करते  रे  किन्तु  अब  वही

 लोग---राष्ट्रपति  शासन  उत्तर  प्रदेश  म॑  कायम

 हुआ  है  तो  घडियाल  के  झाड़ू  बहाने  लगे  है  i
 श्री  सी०  बी०  गुप्ता  ने  राष्ट्रपति  शासन  कायम

 होने  के  बाद  कहा  था--

 “Imposition  of  President's  rule
 was  uncalled  for”

 लेकिन,  सभापति  महोदय,  उत्तर  प्रदेश  मे  राष्ट्र-
 पति  शासन  होने  का  देश  के  सभी  समझदार
 लोगो  ने,  प्रमुख  समाचार  पन्नो  मे  स्वागत  किया
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 है  a  विधान  सभा  की  42  सदस्य  संख्या  है,
 जिसमे  272  काग्रेस  के  हैं,  किन्तु  जब  वही
 जनता  की  श्राकाक्षात्रों  कौर  परिस्थितियों  के

 अनुरूप  शासन  को  नही  चला  सके  तथा  स्वेच्छा-
 पूर्वक  मुख्य  पत्नी  ने  त्यागपत्र  दिया,  तो  क्‍या
 आप  यह  समझते  है  कि  विरोधी  दलो  के  लोग,
 सारे  दलों  को  मिलाकर  जिनकी  सदस्य  सख्या
 केवल  147  थी,  वे  मिडल  बना  सकते  थे  ?

 मुझे  कुछ  हास्यजनक  बात  लगी--जब  श्री
 अटल  बिहारी  जी  वाजपेयी  ने  इस  प्रकार  का
 तर्क  प्रस्तुत  किया  कि  पहले  प्र पोजीशन  को  मौका
 देते  :  राज्यपाल  अ्रपोजीशन  को  सरकार  बनाने
 के  लिये  तब  बुलाता  है  जब  कि  सत्तारूढ़  दल
 का  सदन  में  अल्पमत  हो  और  बहा  बहुमत  की
 सरकार  कायम  न  रह  सके  q  वह  केवल  उसी
 स्थिति  मै  बुला  सकता  है,  अन्यथा  नही  ।  इसलिये
 में  समझता  हू  कि  राज्यपाल  ने  बहुमत  दल  के
 नेता  की  जो  राय  मानी,  वह  उपयुक्त  थी  ।

 उत्तर  प्रदेश  के  नागरिक  राज  जो  सब
 से  अधिक  आवश्यकता  महसूस  करते  हैं--
 बहू--नागरिक  सुरक्षा,  भ्र नाज  और
 आवास  की  आवश्यकता  इस  के  बाद
 है  ।  इसलिए  मे  यह  सुझाव  देना  चाहता  हू  कि
 सर्वप्रथम  प्रशासन  में  सुधार  किया  जाये  और
 यदि  आवश्यकता  हो  तो  एक  एडमिनिस्ट्रेटिव
 'रिचार्ज  कमीशन  की  तरह  का  एक  कमीशन
 उत्तर  प्रदेश  मे  स्थापित  किया  जाय  जो  तीन-
 चार  महीने  में  अपनी  रिपोर्ट  प्रस्तुत  व  रे  ।  उत्तर
 प्रदेश  जो  किसी  समय  सबसे  अधिक  सम्पन्न
 राज्य  था,  राज  सबसे  अधिक  विपन्न  राज्यों
 मे  से  है।  यह  देश  का  दुर्भाग्य  है  कि  उत्तर  प्रदेश
 के  54  जिलो  मे  से  36  जिले  देश  के  सबसे
 अधिक  पिछड़े  हुए  जिले  है  -  यहा  तक  की  जो
 हमारी  न्यूनतम  भ्रावश्यकतायें  हैं,  उन  की  पूर्ती
 भी  नही  हो  रही  है|  मैं  यह  निवेदन  करना
 चाहता  हू,  कि  उत्तर  प्रदेश  जो  कि  गणा  कौर

 यमुना  का  प्रदेश  है  वहा  इन  पिछड़े  क्षेत्रों  मे
 एक  भी  गाव  ऐसा  नही  है  जहां  पीने  के  पानी
 तक  की  पूर्ति  होती  हो  शौर  जिस  गति  से,  आज
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 हम  शन  रहे हैं  यदि  प्रगति  की  गति  यही  चलती
 रही  तो  शायद  240  वर्षों  में  हम  उत्तर  प्रदेश  के
 सारे  गांवो  में  पाना  ८  सकेंगे  t

 अन्त  में  मैं  यही  निवेदन  करना  चाहता  हू
 कि  वह  यह  अनिश्चितता  की  स्थिति  समागत
 हो  जानी  चाहिये  1  राष्ट्रपति  शासन  रहता  है
 यानी  रहता  है,  मंत्निमंडल  बनता  है  या  नदी
 बनता  है,  विधान  सभा  भंग  होती  है  या  नहीं
 होती  है--यह  जो  अ्रनिश्चितता  की  स्थिति
 है,  इस  से  कामकाज  में  थकावट  हो  रही  है  1

 इन  शब्दों  के  साथ  मैं  विश्वास  करता

 हैं  कि  i974  के  प्रारम्भ  में  होने  वाले  चुनावों
 में  हम

 और  अधिक  सफन  और  विजयी  हो
 पाये ये  |

 SHRI  P.  6.  MAVALANKAR
 (Ahmedabad):  Mr.  Chairman,  Sir,  ]
 find  it  very  difficult  to  lend  support
 to  this  resolution  moved  by  the
 Home  Minister,  Shri  Uma  Shankar
 Dikshit.  I  wish  he  were  present  in
 the  House  even  though  this  debate
 is  coming  almost  to  a  fag-end.  But
 I  can  appreciate  his  going  away,  for,
 probably,  he  is  exhausted,  but  I  hope
 he  will  go  through  the  record  and
 also  read  carefully  what  some  of  us
 have  been  saying  even  when  he  at y
 absent  from  the  House,

 Sir,  the  resolution  that  the  Home
 Minister  has  moved  yesterday  is,  as
 I  said,  difficult  to  be  given  support  to,
 because  it  is  morally  unjustifiable,
 constitutionally  untenab’e  and  _  politi-
 cally  objectionable.  Even  if  you  read
 the  letter  of  the  Chief  Minister  while
 resigning  and  the  report  marked
 secret  and  sent  out  by  the  Governor
 of  Uttar  Pradesh  to  the  President
 here—a  reading  of  both  these  docu-
 ments  also  convinces  ug  that  the  argu-
 ments  advanced  for  having  the  Pre-
 sident’s  rule  in  Uttar  Pradesh  are  not
 valid  by  any  reasoning.  It  is  difficult
 to  appreciate  the  arguments  put  up
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 by  the  Home  Minister  himself  yester-
 day  in  the  House  while  building  up
 defence  for  the  Government’s  action.

 Sir,  the  Constitution  of  India  is  a
 sacred  document,  and  it  is  a  serious
 thing.  It  cannot  be  lightly  treated
 or  tackled,  and  certainly  it  cannot  be
 used  to  suit  the  political  aims  of  the
 Cong  os"  party.  The  difficulty  is,  and
 the  criticism  and  the  charge  against
 the  Congress  governments  throughout
 the  last  many  years  have  been,  that
 they  have  constantly  used  or  rather
 abused  the  constitutiona]  provisions
 to  suit  their  own  party  ends  and  to
 suit  their  own  organisational  needs
 and  programmes.  This  is,  therefore,
 very  objectionable  and,  as  I  said,  con-
 stitutionally  it  is  untenable  because
 there  is  no  provision  in  the  Constitu-
 tion  for  having  President’s  rule  in  a
 State  merely  because  in  that  parti-
 cular  State  the  party  in  power  is
 unable  to  find  another  leader  more
 suitable  than  the  one  who  has  had

 to  resign  because  Of  serious  situations.

 My  charge  is  that  this  Government
 and  this  ruling  party  have  been  using
 the  Constitution  as  an  instrument  in
 their  hands  rather  than  behaving  as
 a  Government  under  this  Constitu-
 tion  In  a  democracy  it  is  an  accept-
 ed  rule  or  convention  that  the  Con-
 stitution  is  above  the  Government
 and  not  the  Government  above  the
 Constitution.  In  our  country,  we  find
 the  Government  is  considering  the
 Constitution  as  if  it  is  something
 below  them.  They  use  or  abuse  it
 and  pervert  it  the  way  they  like,  The
 President’s  rule  in  U.P.  is  the  Jatest
 example.

 Look  at  these  two  reports.  What
 is  the  special  thing  that  has  brought
 President’s  rule  to  U.P.?  The  Gov-
 ernor’s  report  mentions  power  short-
 age,  scarcity  of  essential  commodities,
 drought  situation  and  students’
 unrest.  These  are  all  problems
 neither  special  nor  peculiar  to  U.P.;
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 they  are  all  over  India.  If  that  is
 so,  then  they  should  accept  the
 suggestion  of  Shri  Shashi  Bhusan  for
 limited  dictatorship  all  over  the
 country  and  get  rid  of  the  democratic
 Tule  and  of  popular  Government.
 But  they  cannot;  they  dare  not.  But
 they  have  imposed  the  President’s
 rule  in  U.P,  Now,  you  cannot  con-
 sider  certain  problems,  which  you
 cannot  solve,  as  excuses  for  taking
 away  the  normal  and  accepted  con-
 stitutional  pattern  and  introduce  the
 President’s  rule  which  in  any  case  is
 to  be  used  as  a  medicine  in  an  ex-
 treme  case  rather  than  something  to
 be  used  as  the  daily  bread.  This  is
 what  they  have  done  in  U.P.  I  feel
 that  nothing  has  happened  in  U.P.  in
 terms  of  a_  serious  crisis  which
 warrants  imposition  of  the  President's
 rule.

 What  was  the  failure  of  constitu-
 tional  machinery  in  U.P.?  The  situa-
 tion  was  deliberately  brough  about
 and  artificially  created.  There  was  no
 natural  sequence  of  political  develop-
 ment  which  would  have  brought  this
 kind  of  crisis  in  U.P.  I  can  under-
 stand  that  a  political  party  even  with
 a  large  majority  may  have  certain
 dinfficulties  in  electing  the  leader
 with  a  clear  majority.  In  my  own
 State  of  Gujarat  sometime  back  that
 possibility  could  have  happened.  I
 do  not  want  to  go  into  details  of  that
 now  things  were  settled  and  a  new
 leader  was  elected.  But  I  can  under-
 stand  that  even  in  a  political  party
 with  a  big  majority  these  things  may
 and  can  happen.  But  even  that  did
 not  happen  in  U.P.  The  Chicf  Minis-
 ter  of  U.P.  Mr.  Kamalapati  Tripathi
 did  not  resign  immediately  when  the
 P.A.C.  revolt  took  place  or  even  after
 a  couple  of  days.  I  can  understand
 if  he  had  said:  “In  spite  of  best  efforts
 I  have  failed;  I  own  my  responsibility
 and  I  get  out.  What  will  happen  to
 the  party  and  the  Government,  it  is
 for  the  leaders  to  decide.”  He  did
 not  do  that;  he  went  on  sticking  to
 the  position  of  power.  The  U.P,  Gov-
 vernor  in  his  report  says  that  the
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 Cabinet  formally  met  in  Lucknow.
 That  was  only  a  formality,  All  the
 Ministers  came  to  Delhi  and  were
 sitting  for  days  together.  Nowadays
 the  capital  of  each  State  is  Delhi;
 problems  are  settled  not  in  the  respec-
 tive  State  Capitals,  they  are  settled
 in  Delhi,  To  say  that  there  was
 failure  of  constitutional  machinery,
 U.P.  is  to  stretch  the  logic  far  beyond
 acceptable  and  pardonable  limits.
 The  letter  of  the  Chief  Minister
 addressed  to  the  Governor  makes  in-
 teresting  reading.  Any  person  who
 knows  the  fundamentals  of  constitu-
 tional  democracy,  particularly  in  this
 country,  will  say  that  it  is  a  letter
 full  of  contradictions;  both  the  Chief
 Minister’s  letter  and  the  Governor's
 report  taken  together  are  merely
 euphemisms  for  saying;  “We  want  to
 remain  in  power  somehow;  we  do  not
 want  others  to  come  in;  we  are  at
 the  moment  in  difficulty;  please  there-
 fore  save  us  and  for  saving  us  use
 the  Constitution  as  an  agency  and  as
 an  instrument  to  help  us  out.”  This
 is  a  most  amazing  way  of  using  the
 democratic  Constitution  for  undemo-
 cratic  and  politically  unhealthy  prac-
 tices.  In  the  last  para  of  the  first
 page,  the  Chief  Minister  says.

 “We  have  a  comfortable  majority.
 It  should  not,  therefore,  be  difficult
 for  your  Government  to  carry  on
 in  accodance  with  constitutional
 propriety.  But  on  a  realistic  assess-
 ment  of  the  overall  situation.  a”

 meaning  “our  own  party  difficulties”.
 To  use  the  constitutional  provisions
 for  party  needs  is  highly  objection-
 able  and  untenable.  Again,  the  Chief
 Minister  himsclf  comes  out  with  a
 certificate  of  his  good  conduct.  He
 says,  “We  hope  that  the  impact  on
 the  people  of  our  act  of  abrogation.  _
 Who  asked  you  to  do  it?  Why  did
 you  wait  and  not  did  it  spontane-
 ously?  The  whole  process  of  demo-
 cratic  functioning  has  been  perverted
 in  the  case  of  U.P.  and  article  356  has
 heen  wrongly  used.  Keeking  the
 Assembly  in  suspended  animation  is
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 a  wWonderfil  innovation  introduced  by
 the  Corigress  Government  without
 any  basis  in  the  Constitution.

 I  object  to  the  continued  erosion  of
 the  democratic  process  in  our  country.
 I  hope  the  House  will  throw  out  this
 resolution  by  showing  its  utter  con-
 tempt  for  the  manner  in  which  the
 Gevernment  have  been  using  or  abus-
 ing  the  constitutional  machinery  for
 meeting  their  own  narrow  party  ends,

 MR.  CHAIRMAN:  The  House  will
 now  take  up  the  half-an-hour  dis-
 discussion.  Shri  Guha.

 hese  vee  ome

 9.7  hrs,

 HALF-AN-HOUR  DISCUSSION

 Errect  oF  PpooR  CONDITION  OF  COKE
 OVEN  BATTERIFS  ON  PRODUCTION  IN

 DuRGArUR  STEEL  PLANTS

 SHRI  SAMAR  GUHA  (Contai):
 Sir,  the  reply  given  by  the  hon.  Minis-
 ter  to  a  question  about  the  Durgapur
 Steel  Plant  has  created  some  serious
 suspicion  in  me  that,  on  the  plca  of
 some  labour  trouble  which  has  result-
 ed  according  to  their  version  in
 thermal  shock  and  the  breakdown  of
 the  cokeoven  batteries  in  Durgapur,
 perhaps  Government  is  contmplating
 to  stall  or  scuttle  the  expansion  pro-
 ject  of  Durgapur  stee]  plant.  The
 late  Shri  Kumaramangalam  in  a
 speech  on  l2th  April  at  Dhanbad  said:

 “A  new  atmosphere  is  prevailing
 at  Durgapur  which  augurs  well  for
 the  entire  industrial  complex  here
 including  the  steel  plant  and  the
 alloy  steel  plant.  We  have  turned
 back  on  bad  days  and  better  days
 are  ahead  for  Durgapur.”

 He  also  further  said  on  14th  March
 that  the  Central  Engineering  Design
 Bureau  was  bringing  uptodate  the
 feasibility  report  prepared  earlier  for
 expataion  of  the  Durgapur’s  capacity
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 to  2.5  m  tonnes.  There  was  a  con-
 troversy  whether  the  capacity  was
 exactly  I.6  or  .4  m  tonnes.  Even  if
 we  take  it  as  .4  m  tonnes,  the  late
 Shri  Kumaramangalam  exvected  that
 the  preduction  would  be  raised  to  a
 higher  level.  He  said  that  the
 feasibilty  report  vrepared  by  CEDB
 sheuld  be  taken  into  considcration
 and  the  expunsion  project  should  not
 be  scuttled.  Even  the  Planning  Com-
 mission  did  not  mention  a  word  about
 tre  labour  trouble  which  nas  been
 attributed  as  the  cause  of  the  major
 failure  of  Durgapur  steel  plant.  We
 also  krow  that  whenever  it  ruits  the
 Government,  thev  always  make
 lebcur  trouble  a  scanegoat  for  their
 own  failure.  The  Pancée  Committee
 Report,  which  was  prenered  in  1967,
 categorically  stated  that  the  failure
 of  the  Durgapur  steel  plant  to  reach
 its  ue  duction  target  was  mainly  due
 to  bad  management  bad  equipment,
 bad  supervision,  bad  maintenance  and
 also  bad  supply  of  equipment  spare-
 parts  from  foreign  countries  and  per-
 haps  from  indigenous  production  also.
 That  was  the  main  reason  mentioned
 in  the  Report.  At  that  time  they  did
 not  mention  about  labour  trouble.
 The  Planning  Commission  also  did
 not  mention  about  labour  trouble.
 It  talked  of  technica]  constraints
 which  include  the  poor  condition  of
 the  coke  oven,  equipment,  inadequate
 maintenance  etc.  It  also  said  that
 lack  of  proper  or  adequate  production
 as  expected  in  Durgapur  was  due  to
 the  failure  of  power  supply,  It  said:

 “A  special  problem  in  the  last  one
 year  in  Durgapur  and  Rourkela  has
 been  that  of  the  difficulty  of  power
 supply.  It  has  been  estimated  that
 Rourkela  lost  61,780  tonnes  and
 Durgapur  ‘12,527  tonnes  of  saleable
 steel  production  in  ‘1972-73  because
 of  power  restriction.  The  problems
 continued  even  now.”

 Unfortunately,  what  is  the  reply  given
 as  one  of  the  causes  for  failure  of
 production  at  Durgapur  and  for  the
 break-down  of  the  oven  battery?
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 It  is  stated  that  the  batteries  deterio-
 rated  due  to  poo.  maintenance  in  the
 initial  stage.  Then  com:cs  the  labour
 management  relationship,  the  labour
 problem,  the  villain  of  the  piece.  The
 reply  says:

 “Subsequently,  due  to  frequent
 thermal  shocks  suffered  by  the
 batteries  due  to  labour  indiscip-
 line....”

 When  labour  indiscipline  arose?  It
 was  not  in  967  but  in  the  latter  part
 of  969  or  1970.  I  do  not  say  that  the
 labour  trouble  did  not  contribute  to
 the  failure  to  reach  the  targeted  pro-
 duction  in  Durgapur.  But  too  much
 has  been  made  of  it  always  to  create
 an  impression  all  over  the  country  as
 if  it  was  because  of  the  failure  of
 labour  that  Durgapur  was  not  able  to
 reach  its  target.  The  Pande  Com-
 mittee  in  4967  did  not  mention  about
 labour  trouble,  It  mentioned  mainly
 about  failure  of  the  management,
 failure  ता  maintenance  and  failure  of
 the  equipment.  Now,  in  addition  to
 frequent  thermal  shocks,  a  new  word
 has  been  added,  namely,  some  design
 defects.  After  so  many  years  they
 have  discovered  a  new  thing,  design
 defects.  The  Pande  Committee  re-
 port  says:

 “The  Durgapur  Steel  plant  re-
 ceived  a  great  setback  due  to  the
 Neglect  of  all  categories  of  staff  of
 the  coke  oven  and  the  service
 departments  concerned  and  due  to
 the  gross  neglect  of  the  top  manage-
 ment  in  failing  to  appreciate  the
 seriousness  of  the  situation  in  time.”

 The  Pande  Committee  again  say  in
 another  part  of  the  report:

 “The  possibility  of  damage  of
 the  coke  oven  batteries  was  again
 brought  to  the  notice  of  the
 management  during  the  month  of
 October  1965.  That  was  received  on
 the  5th  November  965  and  was
 again  discussed  by  the  top  manage-
 ment.  It  is  a  matter  of  deep  regret
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 that  even  then  the  seriousness  of
 the  situation  was  not  realised  and
 immediate  action  decided  upon.”

 I  would  again  like  to  quote  the
 Pande  Committee  Report  about  the
 coke  oven.  It  says:

 ‘The  coke  oven  production  which
 was  0l  per  cent  of  the  target  capa-
 city  in  1963-64  and  00  per  cent  in
 1964-65,  fell  down  to  50  per  cent  in
 1965-66  and  in  the  first  three  quar-
 ters  of  1966-67,  it  has  come  down  to
 64  per  cent  due  to  serious  damage
 to  coke  oven.  The  damage  has
 been  caused  by  wrong  operating
 practices,  neglecting  maintenance,
 ineffecitve  inspection  and  this  is  in
 spite  of  ample  warnings  being  re-
 ceived  in  the  past.”

 I  do  not  want  to  quote  the  Pande
 Committee’s  Report  at  length.

 About  the  thermal  shock,  there  is
 nothing  new.  For  any  steel  plant,  I
 should  say,  thermal  shocks  do  happen
 not  only  due  to  labour  trouble  but
 also  due  to  other  mechanical  failures
 also.  J  quite  agree  that  there  nay  be
 wild-cat  strikes.  It  happened  in
 Bhilai;  it  happened  in  Rourkela;
 occasionally,  it  happened  in  Tata  also
 and  in  other  countries  of  the  world
 where  they  produce  steel  at  the  rated
 capacity.  Even  there,  something  does
 happen.  May  be  due  to  mechanical
 failure  or  due  to  certain  labour
 trouble.  But  what  is  the  function  of
 the  management?  The  function  of  the
 management  is  to  see  that  refractory
 bricks  do  not  suffer  much  due  to
 fluctuation  of  heat  as  a  result  of
 which  the  thermal  shocks  occur.
 The  management  has  to  take
 certain  steps  against  all  these  possi-
 ble  failures.  Whether  it  is  due  to
 labour  strikes  or  due  to  some  mecha-
 nica]  failures,  it  is  their  look  out  to
 take  all  the  consequential  steps,  to
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 see  that  thermal  shock  is  not  to  the
 extent  that  refractory  bricks  break
 down  and  create  a  serious  damage.

 I  do  not  want  to  go  into  details
 now.  The  warnings  were  given  in
 1967.  Now,  in  ‘1973,  about  the  break
 down  of  the  coke  oven,  their  reply
 is  that  they  are  taking  some  steps.
 When?  They  say  that  the  first  part
 of  the  battery  will  be  repaired  by
 August,  973  and  the  other  half  by
 October,  1973,  and  that  major  repairs
 to  battery  No.  2  and  battery  No.  3
 are  also  in  hand.  About  battery  Ne.

 4,  what  will  happen  I  do  not  know.

 I  want  to  ask  the  hon.  Minister:
 Who  is  responsible  for  all  this?
 What  happened  to  the  warning  wuich
 was  given  in  time  by  the  Pande  Com-
 mittee  in  9677  How  many  years
 have  elapsed?  From  967  to  1978,  it
 comes  to  seven  years.  Were  they
 hibernating?  What  were  they  doing?
 Who  is  responsible  for  all  this?  {Is  it
 labour?  Are  they  doing  it?  I  want
 to  remind  the  hon.  Minister  that  even
 late  Mr.  Mohan  Kumaramangalam
 had  said  in  the  Rajya  Sabha  that
 labour  was  not  wholly  responsible
 for  the  mismanagement  and  the  fa:l-
 ure  of  production  in  Durgapur  stecl
 plant.  }

 I  want  to  conclude  by  saying  that
 there  was  a  suspicion,  a  fear,  an
 apprehension,  that  these  question
 have  been  couched  in  a  way  that  you
 may  use  them  as  a  cover  to  stall  or
 scuttle  the  proposed  project  of  expan-
 Sion  of  Durgapur  steel  plant  to  the
 capacity  of  25  million  tonnes.  I  want
 a  categorical  assurance  from  the  hon
 Minister  that,  under  no  circumstan’es,
 this  projected  expansion  of  Durgapur
 steel  plant  should  cither  be  delayed
 or  stalled  or  scuttled.

 According  to  late  Mr.  Mohan  Kuna-
 ramangalam,  the  good  days  are  ahoac
 of  Durgapur  and  the  climate  is  ~cry
 favourable.  But  you  have  to  look
 into  your  own  machine.  You  have  to
 look  into  the  real  sources  of  failure
 of  management  and  other  associated
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 factors.  There  is  the  Dastur  &  Co.,  a
 very  international  reputed  firm;  there
 is  also  the  Design  Engineering  firm.
 You  can  take  the  help  of  anybody.

 Lastly,  I  want  a  categorical  answer
 from  the  Minister  that,  under  no  cir-
 cumstances,  the  Durgapur  Steel  Plant
 Project  would  be  allowed  to  be
 scuttled  or  delayed  or  chopped  off.

 aft  रामावतार  शास्त्री  (पटना)  :  सभा-
 पति  महोदय,  यह  दुर्भाग्य  की  वात  है--और
 अफ़्सोस  की  भी--कि  दुर्गापुर  इस्पात
 कारखाने  की  स्थिति  इतनी  दयनीय  हो  चुकी
 है  ।  किसी  भी  भ्र सफलता  के  लिए  सरकार
 सारा  दोष  मज़दूरों  पर  मढ़  देती  है।  जो  चार
 बैटरियां  959  मे  967  तक  बिठाई  गई
 उन  में  जो  खराबी  भाई  है,  कया  उस  की

 एकमात्र  शौर  सब  से  बडी  जवाबदेही  मजदूरों
 पर  है  ?  अगर  इस  बात  में  कुछ  भी  तथ्य  है,
 तो  क्या  सरकार  ने  मज़दूर  संगठनों  या  वहां
 काम  करने  वाले  मज़दूरों  के  प्रतिनिधियों  को

 बुला  कर  कोई  रास्ता  निकालने  का  प्रयास
 किया  है,  अगर  किया  है,  तो  उस  को  क्या  जबाब
 मिला  है  कौर  क्या  मदद  मिली  है  ?  क्‍या यह  सच

 है  कि  वहां  के  प्रबन्धक  मज़दूरों  स ेविचार-विमर्श
 किये  बिना  मनमाने  तौर  से  कार्य  करते  हैं,
 जिस  का  लाज़मी  नतीजा  यह  हुआ  है  ?  क्‍या

 ऐसा  तो  नही  है  कि  इस  कारखाने  मे  सरकारी
 कारख़ाने  की  निति  मे  विश्वास  न  करने  वाले
 लोग  बैठे  हुए  है  और  वहां  बैठ  कर  इस  का
 भितरघात  कर  रहे  हैं?  क्या  सरकार  ने  कभी
 इस  बात  की  जांच  करवाई  है;  यदि  हां,  तो

 वह  किस  नतीजे  पर  पहुची  है?

 क्या  ऐसा  तो  नहीं  है  कि  सरकार  को
 कोकीन  कोल  पर्याप्त  मात्ना  में  नही  मिल  रहा  है
 और  इस  कारण  भी  कारखाने  को  सुचारू  रूप  से
 चलाने  में  कठिनाई  हो  रही  है  ?  मैंने  यह  सवाल

 इस  लिए  पूछा है  कि  मैं  बोकारो  के  बारे  में  मंत्री
 महोदय  को  एक  पत्र  लिख  चुका  हूं  कि  वहां
 इस  तरह  की  बात  हो  रही  है,  वहां  एक  बैटरी

 बिल्कुल  चुपचाप  बैठी  है,  गेस  चाल  है,  लेकिन
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 कुछ  काम  नहीं  हो  रहा  है  ।  मंत्री  महोदय
 ने  कबाब  दिया  है  कि  यह  बात  बहुत  सीरियस

 है,  में  इसका  पता  लगा  रहा  हुं।  क्या  उसी

 तरह  की  बात  दुर्गापुर  कारखाने  में  तो  बही  हो
 रही  है  !

 मैं  भी  प्रोफ़ेसर  साहब  से  सहमत  हूं  कि
 क्या  ऐसा  कोई  षड्यंत्र  तो  नहीं  चल  रहा  है  कि
 सरकार  इन  तमाम  वाहनों  को  बना  कर  सब
 से  बड़ा  मज़दूरों  का  बहाना  बना  कर  ,  इस
 कारखाने  को  बन्द  कराना  चाहती  है  ?  क्‍या
 सरकार  का  एजंसी  तो  इरादा  नहीं  हूं  ?  भ्रमर
 उस  का  ऐसा  कोई  इरादा  है,  तो  वह  हमारे
 देश  के  लिए  सब से  दुर्भाग्य  की  बात  है

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Ausgram):  Mr.  Chairman,
 Sir,  first  of  all  I  want  to  quote  from
 Pande  Committee’s  repoit  and  then  I
 will  put  my  questions.

 I  am  quoting  from  page  12,  para-
 graph  3:

 “The  Durgapur  management
 seems  to  have  neglected  many  es-
 sential  responsibilities  which  are
 incumbent  for  good  performance.
 Mention  may  be  made  of  neglect
 of  proper  maintenance.”

 Then,  on  page  25,  paragraph  3,  it  is
 Said:

 “The  coke  ovens  being  the  mother
 plant  have,  however,  a_  vital  role
 because  not  only  do  they  supply
 coke  to  the  blast  furnaces  which  is
 next  only  to  iron  ore  in  importance
 but  they  also  supply  coke  oven  gas
 for  the  steel  melting  shop,  for
 soaking  kits  and  for  so  many  other

 heating  furnaces.  The  coke  oven
 gas  is  also  the  primary  source  for
 the  recovery  of  the  by-products
 which,  if  properly  manufactured,
 are  a  big  source  of  revenue  and  high
 profits,”

 The  good  health  of  the  coke-
 ovens  is  therefore  of  the  highest  im-
 portance  ant  should  be  a  matter  of
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 great  concern  to  the  plant  manage-
 ment.”

 In  para  6  the  Committee  said:

 “The  Committee  would  again  like
 to  emphasise  the  malady  in  the  coke
 ovens  was  a  longstanding  one.  The
 negligence  of  the  top  management  in
 position  in  Durgapur  from  96]  on-
 wards  must  also  come  for  special
 mention.”

 It  is  unfair  and  improper  to  malaign
 the  workers  and  employees  of  Durga-
 pur.  As  Prof.  Guha  mentioned,  out
 of  4  coke  oven  batteries  number  one
 was  shut  down  since  November  1968.
 One  portion  of  that  battery  LB.  was
 supposed  to  come  under  operation  in
 December  1971,  but  the  Minister  in  his
 reply  said  that  half  of  No.  {  battery
 is  going  to  be  commissioned  by  August
 973  instead  of  December,  97l]  and
 nobody  knows  when  the  entire  battery
 will  come  under™  operation.  No.  4
 battery  was  constructed  in  August,
 967  under  .6  million  tonne  expansion
 phase  ani  the  present  condition  of
 the  battery  is  the  worst.  It  is
 not  a  fact  that  the  entire
 bucky  stays  has  bent  dOwn  and
 the  battery  needs  rebuilding?  Sir,  the
 normal  life  of  a  battery  is  20  to  25
 years.  I  want  to  know  why  within  6
 years  that  is  from  967  to  973  the  life
 of  No.  4  battery  has  almost  been  ex-
 hausted?  I  want  to  know  whether  the
 serious  construction  lapses  were  res-
 ponsible  for  this  type  of  wretched
 condition  of  No.  4  battery.  At  present
 three  batteries  are  functioning.  Is  it
 not  a  fact  that  out  of  234  ovens  34
 or  35  ovens  remain  in  down  condition
 for  all  the  time?  And,  in  my  opinion,
 this  is  absolutely  a  high  figure.

 To  achicve  the  yearly  production  of
 १  milhon  tonnes  of  ingot  steel  the
 standard  norm  of  pushing  is  270  ver
 day.  Is  it  not  a  fact  that  the  present
 rate  of  average  pushing  is  90  to  200
 per  day?  Is  it  not  a  fact  that  accord-
 ing  to  the  design  of  ovens  the  coking
 time  should  be  18  hours  but  now  the
 coking  time  has  increased  to  24  or  25
 hours?
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 Finally  I  want  to  know  whether  the
 present  capacity  as  well  as  the  per-
 formance  of  three  batteries  will  achie-
 ve,  not  to  say  of  .6  million  tonnes,
 even  3  million  tonnes,  Will  the  Gov-
 ernment  take  the  cooperation  of  the
 employees  to  overcome  the  difficulties
 and  to  implement  the  expansion
 scheme?

 THE  MINIS!'2R  OF  HEAVY  INDUS-
 TRY  AND  SIEEL  AND  MINLS  (Sit
 La  A.  PAl):  Sir,  my  hon,  tmend
 would  be  happy  if  ३  am  prepared  to
 own  the  deficiencies  that  have  been
 observed  in  the  munagement  of  these
 plants.  But,  that  does  not  absolve  tne
 other  deficiencies  that  have  been  point-
 ed  out.  I  am  not  interested  in  finding
 fauit  with  one  section  or  the  other.
 But,  what  is  patent  is  that  looking  at
 the  working  of  any  ot  our  plants,  there
 Seems  to  be  a  greater  thrill  in  buying
 valuable  machinery  and  installing  new
 plants.  But,  there  does  not  seem  to  pe
 any  thrill  in  looking  after  it  and  get-
 ting  the  maximum  production  out  ot
 it.  Therefore,  it  is  strange  that  in
 tls  country  maintenance  does  not  get
 the  same  attention  as  perhups  an  ex-
 pansion  programme  or  creation  of  ua
 new  asset  gets.  After  all,  Durgapur
 Plant,  like  any  other  steel  plant.  was
 created  for  production  of  steel.  If  it
 does  not  produce  steel,  it  means  that
 it  has  failed.  Nobody  can  say  who
 is  responsible  for  it.  It  is  our  primary
 responsibility  to  see  why  these  things
 have  happened.  The  country  cannot
 afford  to  make  this  loss—not  in  terms
 of  rupees,  annas  and  pics  but  in  terms
 of  what  it  has  not  produced.  Why?
 All  countries  of  the  world  have  gone
 far  ahead  in  the  manufacture  of  steel.
 For  a  country  like  ours,  which  is  rich
 in  iron  ore,  which  ig  rich  in  coal,  if
 we  are  not  able  to  produce  stcel  as
 we  ought  to  have—one  of  the  foremost
 producers  of  steel—then  it  is  a  serious
 concern  for  us  to  look  into  it  and
 see  why  the  past  mistakes  should  be
 allowed  to  continue?  And  why  they
 should  not  be  rectified.

 I  am  aware  that  the  Pande  Com-
 mittee  had  pointed  out  certain  defi-
 887  L,.S,—I4
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 ciencies.  In  fact,  I  can  also  say  that
 the  damage  has  been  caused  by  wrong
 operating  practices  neglecting  main-
 tenance  and  ineffective  inspections  and
 in  spite  of  ample  warnings  that  have
 been  received  in  the  past.  But,  ear-
 her,  if  you  look  to  the  very  paragraph
 it  says  that  the  coke  production  was
 i02  per  cent  of  the  target  capacity  in
 ‘1963-64  and  00  per  cent  in  1964-65,  and
 i0  to  95  per  cent  in  1965-66,  and  in
 the  first  three  quarters  of  1966-67
 it  has  come  down  to  64  per  cent
 due  to  serious  damage  to  the
 coke  ovens.  So,  it  is  not  as  if  Dur-
 gapur  began  with  a  sorry  spectacle  of
 less  production,  It  does  show  it  has
 capacity  to  produce  what  we  had  tar-
 geted.  But,  unfortunately,  certain
 things  had  happened.  But,  for  the
 thermal  shocks—whether  my  friends
 agree  with  me  or  not—it  could  have
 produced  more.  There  are  other  coun-
 tries  in  the  world  which  do  not  ex-
 perience  those  shocks  as  often  as  we
 do.  Perhaps  they  are  forewarned.  I
 am  not  able  to  take  care  of  it—I  am
 not  holding  any  justification.  But,  I
 would  like  to  point  out  that  the  labour
 must  also  appreciate  that  any  action
 on  their  part,  if  it  is  going  to  damage
 the  very  assets  that  sustain  them,  in
 which  they  should  have  vital  interests
 to-day,  they  are  not  only  damaging
 themselves  but  for  the  country  for
 which  they  are  expected  to  work.  I
 have  already  stated  that  I  do  not  hold
 any  brief  for  any  inefficiency  in  any
 plant.  I  would  certainly  like  to  see
 that  those  who  are  in  management,  at
 any  level  of  management,  if  they  find
 out  deficiency  and  if  they  do  not  take
 care  of  those  assets  as  they  ought  to
 and  if  we  take  firm  action,  I  would
 very  much  like  that  I  am  supported.
 Nobody  justifies  this  saying  that  it  is
 inevitable.  Unless  the  Parliament  sup-
 ports  such  a  stern  action  on  the  part
 of  anybody  in  this  country,  I  do  not
 think  we  shall  be  able  to  even  reach
 the  goal  of  solving  the  problems  of  this
 country.

 So,  I  would  first  of  all  appeal  to  all
 of  you  that  it  is  not  a  question  of  how
 and  why  Durgapur  has  not  worked.
 Is  it  because  of  labour?  I  won't  say
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 [Shri  T.  A.  Pai]
 that  labour  has  been  responsible.  But,
 the  history  shows  that  there  were  any
 number  of  wild  cat  strikes  or  bandhs.
 Nobody  might  be  responsible  for  it.
 There  might  be  politics  behind  it.
 But  the  fact  is  that  the  damage  to  these
 assets  has  been  done.  It  is.  I  think,
 now  purely  academic  to  go  back  into
 it  and  say  whether  the  deficience  was
 there  in  the  machinery.

 SHRI  SAMAR  GUHA:  You  do  not
 explain.  I  quite  agree  there  were
 strikes  afterwards  and  there  was  a
 labour  trouble.  But,  till  967  there
 was  no  labour  trouble.  Even  earlier
 the  Pande  Committee  pointed  out  so
 many  deficiencies,

 SHRI  T.  A.  PAI-  Even  before,  the
 amount  of  care  that  should  have  been
 bestowed  in  maintaining  these  plants
 was  not  there.  Ultimately  the  com-
 bined  effect  of  both  must  have  aggra-
 vated  it.  I  think  the  matter  has  been
 discussed  on  the  floor  of  the  HOuse
 very  often.  It  is  not  for  me  to  go  into
 the  history  with  the  idea  of  defending
 anybody  I  have  already  admitted  that
 any  kind  of  inefficiency  in  these  plants.
 which  comes  in  the  way  of  production
 ig  not  going  to  lead  us  very  far.  I  also
 feel  that  it  is  not  only  the  labour  trou-
 ble  which  is  responsible.  In  fact,  in  the
 months  of  February,  March  and  April,
 we  had  gone  into  the  question  of  the
 production  in  Durgapur,  and  we  find
 that  perhaps  if  the  production  had
 been  kept  up,  we  would  have  been
 able  to  reach  at  least  i.l  million
 tonnes.  Again,  it  is  academic  to  say
 whether  the  capacity  of  Durgapur  is
 .6  million  tonnes  or  li  million
 tonnes.  It  is  purely  academic,  because
 very  often  in  the  public  sector,  there
 is  a  tendency  to  readjust  the  capacity
 ‘o  what  they  achieve,  while  in  the
 private  sector  we  are  accusing  people
 of  exceeding  what  they  have  been
 licensed  for.  I  would  very  much  like
 to  make  an  honest  effort  to  see,—
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 Durgapur  must  produce  the  maxjmum,
 For,  that  is  one  of  our  assets,
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 I  may  also  bring  to  the  notice  of
 hon.  Members  that  ultimately  it  is  not
 the  new  investments  that  create  em-
 polyment  but  the  fuller  utilisation  of
 the  existing  capacity  also  becomes
 very  relevant.  It  is  no  use  creating
 a  capacity,  if  the  management  does  not
 look  after  these  assets  as  it  ought  to
 and  the  labourers  think  that  these  are
 not  assets  which  belong  to  them  and
 which  should  not  be  damaged  by  any
 kind  of  attitude.  I  hope  that  that
 chapter  belongs  to  the  past,

 Now,  the  management  and  labour
 relations  have  considerably  improved.
 Most  of  these  problems  ought  to  be
 resolved.  Now,  the  immediate  con-
 cern  is  to  improve  or  repair  the  coke
 ovens  and  see  that  they  are  utilised
 fully.  I  appeal  to  all  the  Members...

 SHRI  SAMAR  GUHA:  I  started  the
 discussion  and  also  concluded  it  with
 the  words  ‘expansion  project’,  Will  the
 expansion  project  for  25  mullion  ton-
 nes  be  taken  up?

 SHRI  T  A,  PAI:  I  know  that  the
 hon  Member  is  anxious  to  make  me
 say  that  it  will  be  done.  But  let  me
 fo  by  stages.  After  the  completion
 of  these  ovens,  I  would  require  his
 help  to  see  that  it  is  not  he  set  by  any
 kind  of  trouble  either  by  the  Durga-
 pur  labour  or  anybody  else,  because
 any  delay  here  is  going  to  affect  the
 production  of  the  plant.  I  personally
 believe  that  more  emplovment  and
 More  prosperity  is  created  with  the
 fuller  utilisation  of  the  plant  than  by
 mere  expansion.

 Who  would  not  care  to  expand  a
 plant  which  can  produce  more?  We
 are  not  interested  in  keeping  Durga-
 pur  as  it  is.  It  would  be  a  red-letter
 day  in  the  history  of  steel  in  this
 country  when  Durgapur  finds  its  feet
 back  again  and  is  able  to  produce
 what  is  expected,  and  becomes  the
 pride  of  all.
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 The  question  has  been  asked  of  me
 ‘what  about  the  expansion  project  or
 the  expansion  programme  of  Durga-
 pur?’  My  hon.  friend  Shri  Ramavatar
 Shastri  was  absolutely  correct  in
 drawing  my  attention  to  another  fac-
 tor.  Today,  our  washeries  are  not
 working  as  well  as  they  ought  to.
 Cocking  coal  igs  not  made  available  as
 it  ought  to  be.  The  difficulties  of
 railway  transport  engaged  in  trans-
 porting  of  commodities  sometimes
 create  bottleneck  for  the  efficient
 functioning  of  these  plants.  What  I  am
 really  worried  about  is  that  we  should
 solve  the  basic  problems  by  improv-
 ing  the  working  of  the  washeries,  and
 by  producing  more  non-coking  coal
 and  remove  the  obstacles  that  stand
 in  the  way  so  that  these  supplies  are
 continuously  fed  to  the  factory  and
 the  production  is  ensured.

 Then,  there  is  the  problem  of  power.
 Tg  there  is  power  failure,  just  as  when
 the  labour  goes  on  strike,  there  can
 be  therma]  shocks.  I  am  sure  that  fre-
 quent  breakdown  of  power  and  dis-
 continuous  power  supply  also  can
 create  much  more  damage  to  the
 plant,  and  this  is  a  matter  for  serious
 concern.  For,  lately  there  has  not
 been  adequate  power  supply  from  the
 DVC,  which  has  affected  even  the
 washeries,  which  hag  affected  coal-
 mining  I  do  believe  that  more  than
 any  further  expansion  of  any  plant
 immediately,  all  the  resources  that  are
 available  ang  that  we  have  should  go
 to  strengthen  our  transport  system  to
 remedy  the  bottle-necks  and  to  build
 up  a  power  system  so  that  this  bottle-
 neck  is  removed,
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 So  far  as  expansion  of  steel  is  con-
 cerned,  we  have  not  yet  drawn  up  our
 programme  as  to  what  is  possible  to
 be  done  because  a  heavy  investment
 is  called  for.  I  can  only  assure  you
 that  no  kind  of  step-motherly  treat~
 ment  will  be  meted  out  to  Duragpur
 on  the  plea  that  because  there  were
 labour  troubles,  Durgapur  is  not  able
 to  get  its  share.
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 SHRI  SAMAR  GUHA:  The  late  Shri
 Kumaramangalam  assured  us  about
 the  2.5  million  tonnes  expansion
 scheme.

 SHRI  T.  A.  PAI:  I  may  tell  him
 that  so  far  as  my  former  colleague’s
 assurance  igs  concerned,  it  was  that  it
 would  be  expanded,  I  am  afraid  he
 did  not  say  when.  If  he  is  satisfied
 with  that  assurance,  I  am  prepared
 to  give  it.  But  I  believe  in  giving  a
 definite  time-table  as  to  what  has
 got  to  be  done.  I  stand  by  the  assu-
 rance  of  my  former  colleague,  but  I
 am  unable  to  say  when  this  wil]  be
 taken  up  because  my  first  concern  is
 to  set  the  Durgapur  plant  perfectly
 all  right  so  that  labour  might  get  the
 best  productivity  out  of  it  and  they
 can  improve  their  lot.  I  assure  the
 House  that  we  shall  be  as  keen  in
 expanding  Durgapur  as  any  other
 steel  plant.

 49.82  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday,
 August  9,  973/Sravavng  18,  895
 (Saka).


